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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 



~  ASSE·YBLY. 

Thursday, 26th September, 1935. 

'I'he Assembly met in the Assembly Chamber at Eleven of the Clock, 
ltr. Prf'si<i«'nt (The Honoul',able ~  Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

ACCOlOlOD.4.TION IN "B" TYPE QUARTERS IN Sna.A. 

702. *Babu Baijn&th Bajoria: (a) With reference to the reply to 
~  (IUestion No. 419, dated the 7th August, 1934, in the Legislative 
Assemh1y, will Government be pleased to state the reasons for holding the 
view that unorthodox accommodation is on the whole better than orthodox 
accommodation in the face of the comparative statement below : 

13 Class--Orthodox. B Class--Unorthodox. 

3 living rooms, 
~  1 store, 
l W. C., 1 
2 verandahs. 

1 servant's 
1 kitchen, 
~  and 

3 living rooms, 1 servant's godown, 
1 kitchen, no store room, 110 
verandahs and one W. C. aM 
bath combined' .' 

(b) Is the above comparative statement correct, and if tlO, do Oov-
erllment propose to give the same accommodation to the men drawing the 
same salary, irrespective as to whether they belong to orthodox group 
or to t.ht' unorthodox group' If not, why not , 

Mr. A. G. Clow: (a) and (b). The st.atement made by the Honour-
able :Member is not quite! correct. The' B  ' class unorthodox quarters 
at Summer Hill have a store room ; and the ~ rooms are more 
spacious than those in the ort.hodox qua.rters of the" /;ame class . 

. PBEB CoNVEYANCE BY RAIL BETWEEN SUlDIER HILL AND SIMLA.' AND 
ALLoWANCBS OF ARMy HEADQUARTEBS ST-U'P. 

'lOa. *Babu Ba.i.jnath Bajoria: (a) Is it a faet that men living iJr 
Spmmer Hill unorthodox quarters and belonging to the civil offices are 
to pay railway fare from their own pockets and also for their schOOl going 
~  whereas .the men belopging to the Army Headquarters and their 
school going children are given free com'eyance by rail from Summer nm 
td Simla' If so, what are the reasons for this diif.erlmtial . treatment 
~  the two classt's of Government servants T 

(b) Is it a _. fact that Government in the past justjlied this 
differential treatment on the ground tl-.at men ~ to civil 

( 1859 ) 
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1860 LEGISLATIVE ASSEMBLY. [26TH SEP. 1935. 

departments are entitled to house rent allowance from Govern-
ment, whereas men of the Army. Headquarters do not get i.t' If 
80, will Government be pleased to state ",bather the :Army Headquarters 
staff, when moving down to Delhi, receive a local allowance during their 
stay in Delhi T Is it a fact that, ,this, aUowance on an average comes to 
about Rs. 400 every year, and is not received by men of the Secretariat 
and other civil offices T 

(c) Will Government ~ pleased to state the rates at Which this local 
allowance is allowed to the men· of the Army lIeadqu81'ters and other 
attached offices T 

(d) Is it a fact that ~ staff of the Army Headquarters remaining in 
Simla during winter also draw a coal allowance' If so, will Govern-
ment be pleased to. state the, ~ coal a,llowance drawn by the clerical 
staff of the Army Hea.dqUaTteI-s during the year 1934-35 T 

.Mr. G.B.. F. TotteDham:· (a) Army Headquarters personnel have 
received free conveyance £rom Slimmer; Hill for many years hecaUM 
their conditions of service are differen.t from those of the personnel. of 
Civil Departments. ,. 

'( b) The answer to the first part is in the negative, to the second part 
in the affirmative and to the last part in the negative . 

. . (c) A sta,tement is ~  the, table. 

(d) Tl;teooal, or winter :allowance as it is technically' called, is admis-
sible on a sliding BCli.le to certain clerks employed in civil as well ~ miJi-
tary offices during the 'Winter season, if they are stationed itl' Simla. The 
collection 0% the ,i¢ormatic?p a!\ked for in.the ~  part of theques-
tion ,would ~  an ~~  of labOur ~ with the 
J(eSUl.t to be ~  .. , 

BtaUflleftt. 

Alwv· AND ROYAL AlB FORC'B HBADQUARTDS. 
~  

For B8IIist&noe &lid <:Jerks dra,wing ~

',-

Up to Ra. 50 per Jlienseril ' .  . .• 

Above Be. 54). but not exeeeding 

--." 80 ,': •• '" ' . .. ; 

Delhimovm, 
. allowance. 

~  R!h a .. ". 
16 10 8 

:'.;8Q, JO 0 0 

120 33 /) , 
... " 120 

"  " " 
.. •• 180 40 0 t' 

" 

, 
j  ' ••.•. ,. 

;" '" ISO .. ." :' .. 200 50, 0.. 0 

300 ~ 0: 
; 

60 .. .. 200 , . 
" ;'l 

. 

ii;fi ., aw, .. . , , 
" 310 

i' 
. ~  ." • ~  10 8, 

.. " 350 
" " ,'.\.- . t' 

500 83 /) , 
" .. 500 .. 

" " 500 J .lQ6; () G 
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. Attac:hed ,Ojicu • 
. '. 

.;, ~  allowance. 

l\s. Rs.a.p. 

Upto Be; 50 ,. 16'10 8 

AboveRs. 50 

Per meDllem •• 

but not exceeding , 75 2G 0'0 

100 26 10 8 
" " 

75 
"" " 

150 40 0 0 
"  " 

100 
"  " 

!OO 50 0 0 
Of .. 150 " ,t 

250 53 5 4, .. " 200 
"" " 
"" " 

56 10 8 .. " 250 

ALLOTMENT OF SUMME.R H:rLL QUARTERS. SIMLA. 

704. *Babu Baijnath Bajoria: (a) IR it a fact that there are 45' A  ' 
class qUal'ters in Summer Hill' If so, will Government be pleased to 
stllte how runny of such quarters have been allotted to Member:> of the 
Indian Legislature in each of the years sinee 1932 and what is the total 
rent deriyed for such quarters during each of those years ? 

(b) Will Government be pleased to state the total amount of rent 
derived during each of those years from the rent of the rest 01' the ' A  ' 
cln>ls quarters? ' . 

,  . (c) hit Ii fact that for 1936-37 ' A 'class quarters are being allotted 
to juniorlIlo!>t llwn of the attached offiees in prefel'ence to .senior men or 
the Secretariat, though the latter are foregoing a very heavy house l'E'iii 
allowancf' of Rs. 450 ? ,. 

Cd) Will. ~ ~~  be pleased to ~  the ~  amount of rent ~ 
realised ffOm. the tenants of ' A  ' ~  Summer Hill quarters which have 
been allotted to the, Government of India employees In 1936-37 T 

(6) Is it a: fact' that if all, these 'A ' class quarters would have been 
allotted to men drawing ,a 'Salary of. Rs. 300 and above, according to 
senfOJ'ity, OuYernment would have rea:Iist>od at ~ about Ri.!. 16,000 
for 40 qUft-rters.! .. ~ • 
.. Mr. A. ~  Clow: (a) Yes. Seven quarters were reserved for Mem-
b-ers of the Indian Legislature iIi each of the years 1932, 1938 and 1934. 
The numbers of these quarters actually occupied in ~  years were 
7,  6, and 5, respectively, and the rents recovered were Rs. ;:;78-11-0', 
Hs. 585-1-0 and Rs. 670-1-0, respective1y. 
~ ~ ~  .... < "F '.:.: ~ ~  ~ 1,'::" " 

(b) The information is not readilLr' available and is being collected. 
It will be laid on the table in due course. 

, (c) The ~  A' ~ alloiied ~~  
in. • B,' and ,. C" cla$se.s ~  whom nQ quarters of ~ two classes, are· 
available, in acoordBJ,Wc ~  aUotment rules.' .. I 

tNoTE.-Newentrantsarenotentitled to this allowance. They are, hoWever, given 
house rent allowance,in ~ and Pelhiif not provide!! ~  "uarten and 
in addition they receive a compensatory allowance during the SiDlla ~  , . 

L247LAD .  • .. 2 
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(d) Rs. 3,000 approximately will be realised from the rent paying 
tenants and Rs. 5,500 will. be withheld as house rent allowance from others 
who will be occupying the quarters rent free. . 

(e) I regret that I cannot express an opinion on the amount of the 
rent which might have been realised in the circumstances statert. Real_-
tions oept'nd on t·he actual pay of the tenants. 

ALLoTKENT OF SUMMER HILL QUARTERS, SIMLA. 

705. *Babu Baijnath Bajoria: (a) Is it a fact that junior mell 
gstting Rs. 50 or 60 a month, are being allotted' A  ' class qua,rters with 
two servants' godowns, whereas men drawing RB. 300 to 449 are being 
allottt'Cl ' B  ' class quarters with less accommodation and with one servant's 
godown' If so, do Government prQpose to remove this anomaly in the 
present allotment rules T If not, why not T 

(b) Are Government aware that junior men, allotted 'A' class 
accommodation, are making such allotments a source of income by sub-
letting the houses and the godowns, whereas senior men with larger fami-
lies are being refused this accommodation, though they are paying higher 
rent? If not, do they propose to enquire into the matter? If not, why 
not T 

(c) Will Government be pleased to state the reasons which prevent 
them from allotting' A  ' class quarterS to men drawing Rs. 300 and above 
and allotting the ' B  ' class and '  C  ' class quarters which will fall vacant 
br this process to juniormost men, at present occupying' A' class 
quarters, thereby removing such anomalies , 

Mr. A. G. Clow : (a) and (c). I presume that the Honourable ~  

her refers to the " A  " class unorthodox quarters at Summer Hill. Some 
of these quarters are usually surplus to the demand of the officials entitled 
to them, and the surplus quarters are allotted first to "  B  " ~ officers 
who have failed to obtain " B  " class aceommodation and secondly to 
"  C " clllSB officers who have failed to obtain " C  " class accommodation. 
I,f thc number of " B" class officers who bave failed to obtain &ccom-
Jtlooat.ion in t4eir oWn clQ.SS is small an unduly large nUlJ\ber of " 4  " 
class quarters goes to " C " class offieers. The remedy iii P1'9b4bly • ~
cl8B8ification of quarters and the possibility of this is beingexammed. 

(b) No. Cases of unauthorised subletting when they are detected 
are "Visited with severe penalties. I do not consider that any special 
eJ;lij\ljry is nece8881'lY. 

BOUSE RENT CHARGBD J'BOM THE OITICBRS AND STAFF OF THE GoVERNlIlDfT 

OF hmunr DELHI • 

. ' 706. *Babv. Baijnath Bajoria: (a) Is it a fapt that 10 per cent. of 
p8J:h. ~  ~ the staff of the 'Government· of India, ~  house. ~  
In DelhI 1 If so, WIll Goyernment be pleased to state the percentage rate' 
at which the rents are charged from thl' snperior ofticersoccupying Gov-
ynment ~  T • ~ . 

:, . (b) Will Governwent' be pleased to State when this 10 :per cent: 
of pay hasis was fixed ,. "  . 
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(C) 'Will, Government be pleased to state 1Vhether 8}1Y depreciation 
is allowed on the building' every year in fixing the assessed rent of !u(!h 
houses 1 If not, why not f 

1ft. A. O. Clow: (a) All GoveI'IlI:b.ent servants in Delhi who are 
allOfted GM'eriIn'lent aeOO'tlltltodmroii pay' the stmdlitd. t1!nt tuider FUndl-
mtntal Rule 45A, or ten percent. of their emoluments, whichever is less. 

( b) The" 10 per cent. rule " has been in foree for well over 40 years. 
I regret that 1 cannot give the precise date on whic.h the rule was made. 

(c) No. The assessed rent includes elements for interest on capital 
c08t, municipal and other taxes, and ordinary and special repairs. It itt 
a fair ~  that if ordinary and s:peciaJ. repairs are regularly carried 
out the depreciation is negligible, and the ~ of an element for 
depreciation would lead to constant changes in rent and, therefore, to 
administrative difficulties. 

Mr. Lalcband Navalra.i : Does this ten per cent. apply to sllperior 
uflicials as 'well as the subordinates T 

Mr. A. G. Olow : Yes • it applies to both. 

Mr. La.lcband Navalrai : Equally , 

Mr. A. G. Olow : I think so. 

RENT COLLECTED FROM THE 'OnICEB8 AlID STAl!'F 0J.l THE GoTERNKBN1' 1JIt 
INDIA IN DELHI AND COST OF MAl:NTENANCE, ETC., 01' QU.ARTEBB., 

707. *Babu Baijnath Bajorta. : Will Government be pleased to state 
the total amount ~  by. way of rent from all the Government build-
ings rented to officers and staff of the Government of India both in ~  

and ~  during ,the last £ive years and the total cost of maintenauceand 
repairs,  including ~  charges during those years' 

, Mr. A. 0, 0k;W! The exact information asked for by the Honour-
sblp. Member is not readily available, and Government do not propo<;e tei 
collc('t it as the result would not justify the labou.r involved. 'I he' 
Accountant ~  Central Revenues, has,however, included a revie,.-
of the poezition in his reports on the Appropriation ~  for the year 
U):n-32 ,and subsequent years. The particulars for New Delhi are" 
giyen for 1929-30, 1932-33 and 1933-34 and the particulars for Simla for' 

~  and '1933 .. ~  Copies of the reports will ~ found in th·l TJihrary 
of the House. 

BRINGING OF IDLE SENTINEL COACHES FROM CERTAIN RAILWAYS TO THE K.u.u 
SDfLA RAn.w.A.Y. 

'108.' *Balm BaijnathBajoria: (0) Is it a fact. that there are a fe\\' 
sentillelcamel eoacbes of the 'same gauge as the Kalka-Simla ~ 

ly,ing idle on the Great, Indian Peninsula Railway and the ~  Valley 
Rjilway? If so, will Government be pleased to state the capacity of these, 
eoae'he!.d " 

.' ,( b) Is it a ~  ~  these coaches are run by diesel ?il engines' If 
80, \\ill Government be pleased to ,st.ate ,tbe ~  of ~~ ~  such ~ ~ 
t>er mile per passenger' '  ,  ' ' 
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;, (c), Do, Government propos,e to bring those iple coaches on the Kalka 
S,imla .Railway and rut). them. as a shuttle trQ.l.n betweell Summer I;Iil1 ~  

Simla' and t'/:ce vel'sa' If not, why not T 

(d) Will Government be ~  to state whether)t is a fact ~  if 
such coaches are not brought up on the KaJ4-Simla 'Railway for running 
purposes, there is a proposal for treating these coaches as scrap iron Y 
Mr. P. R. Rau : (a) No. 

(b) No. 

(c) No. There are no ,idle coaches: even if there were, they cou.\d 
not be llsed on the Kalka-Simla Raihvny as they would infringe the run-
ning dimensions permissible on that Railway. 

(d) Does not arise. 

lrtr. La.lchand Navalrai: May ] know what are ~  camel 
coach('<;; , 

Mr. P. R. Rau: They are self-propelled vehicles containing tiDlsll 
steam engines. 

Babu Baijnath Bajoria : Is the Kalka Simla 'Railway bdng run at 
a ~ owing to motor competition , 

Mr. P. R. Rau : Certainly. 

Babu Baijnath Bajoria : Do Government intend to reduM fares on 
the Kalka Simla Railway to attract more traffic , 

Mr. P. .. Rau: Fares were reduced some time ago, hui it was 
found that the reduction of fares was of no use. 

Mr. 8. 8atyamurti : Why do Government send their postal mails by' 
~ ~ motors, while the trlU.ns are running at a loss , 

Mr. G. V. Bew-oor: The mail is sent by rail as well ,as by road. 

, Mr. 8. 8atya.murti: Why should they not send it .ul:-by rail 7 Why 
are they sending a portion by road at ~ when they are ~ this 
Kalka Simla Railway at a loss' 

Mr. G. V. Bewoor : Beeause the timings of the trains do not ",uit. 

PROMOTIONS TO ADMINISTRATIVE GRADES ON THE EAST INDIAN RAILWAY, 

709. *Mr. M. Ananthasayaaam Ayyangar: (a) Are Government 
prepared TO make a sifting enquiry into the cases of promotion to ad-
Dlinistrative grades, made since September, 1934, from officer:i of the 
Engineering Department on the East Indian Railway 1 

(11) How many cases of supersessiou occurred, and why 7 

Mr. P. E. Rau: 1 propose, Sir, with Y01lr permisRion, to reply to 
qU\}Htion No. 709 a,nd quetrtion No. 738 which is in identical terms. 

, There were three cases in which officers of less seniority\vere ~ 
felTed to certain officers senior to them for administrative posh, appoirit-
ments to which are made by selection and not by ~  

. ~  not cOllsi,deran enqiIiry necessary. The tll'range-: 
ments were made with their prior approval. 
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PBoi'oSBD DIYlilBSIOlIT. BY 'rBB llADRAS GoVBBl'OlENT . OJ' TIm-GlU.NT: J'BOlI 
THE PETROL FUND TOWARDS RURAL ~  

:' '. - " '. . :' . ~  ~  • ~~  ,.; ',' 

710. *Mr. 14. Ananthas&yanam Ayyangar: (a) Is no-t the petrol tax 
entirely earmarked for road development ? -

(b) Is there a propoeal by the Madras Government to . divert ~  

grant from the Petrol Fund towards rural reconstruciil)D. Y 

(c) If so, what action do Government of India propose to take there-
on f 

Mr. A. G. Olow : (a) No. Only 25 per cent. of the net receipts from 
cURtOros and excise duties on motor spirit is allocated to-the Road 
Account. 

(b) '1'he Government of India, have seen no such proposal. ,.n 
expenditure in British India from the Road Account is :mbject to their 
approval. 

(c) Does not arise. 

Mr. S. Satyamurti: Is there any part of this fund available for 
anything except road deyclopment , 

Mr. A. G. Olow : A certain part of the fund is allocated f01' work in 
connection with the development of aviation. 

Mr. S. Satyamurti : Apart from that, I take it, there is no part of 
thid fund available for rural reconstruction' . 

Kr. A. G. Olow : No, Sir. 

lttr. Lalchand JfavaJrai : Was it not the original intention that the 
pet-rol tax should be applied. to the development of roads only , 

1rIr. A. G. Olow : I cannot remember the original intention. It is 
obviously equitable that that part of it, which is derived from the 
development of aviation, should be applied by analogy to improviug faci-
litieb for aviation. 

Mr. Lalchand Na.valrai : Is it when the roads are bad, that it should 
be applied to other purposes' 

Mr. A. G. Olow : No, Sir; where the roads are bad, it is obviously 
necessary to apply it to rOluIs, bnt it i:-J intended for new developmeJ¥t'. 

Mr. Lalchand Ha.valrai : Does the Honourable Member kno,v that, u,. 
~ Bombay Presidency, so far as Sind is coneerned, they have not 
been using this fund for roads , 

Mr. A. G. Olow: Does the Honourable Member mean to suggest 
that it has been misapplied to othe-r purposes T  . . , 

Mr. LaJchand Navalra.i : Not misapplied. What I mean to say • 
that the original intention was that this fund should be uRed for road 
dcyclopment, and that it should not be diverted to other purposes. 

Mr. A. G. Clow : As far 8.R I am aware, Sir, it is not being diverted 
tf) other purposes. 

Mr. Lalchand Na.va.lra.i: Will the HonQurable Member make ~ 
quiries' 

Mr. A. G. Olow : ·Not ~  the ~  Member ~ 
01118-1'8 that it is being misapplied. 
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l.JoJIJ,IMTION <W THE PJI'l'I&OL FUlfD :roB TBB DBvm.oPMJDl'I ~ Bod. 

711. *Irr ... .A.n&DtbaiaYlUiiml Ayyi.ilga.r: (a) Is it, a fact ~  
tile eontributioDS from the Petrol Fund to the provinces are utilised 
only for schemes of road development costing Rs. 15,000 and abo'Ve t 

(b) Are Government prepared to consider the advisability of in-
!listing upon the toad schemes undertaken from out of the petrol tnt, 
~  scrutinised by Jthe ~  ~  W orks ~  
Engineers, witll respect to the plans and estunates, as well as ~ tIle 
execution and the final check-measurement 1 

Mr. A. G. Olow: «(I,) The Government of India ha,'e imposed no 
such eondition. 

(lI) Joio. The GoTerllI11ent of India are concerned only to approve 
projects as suitable to be financed from the Road ACC01;lUt and it is for 
Local GovernmrDt.s to see that works are executed efficIently. 

Mr. ltL Ananthasa.yana.m. Ayya.ng&r: Are Government aware that 
till recently there was a rule framed by the Madras Government that 
;n cases where the Local Board Engineer and the District Board Presi-
ent did not agree in regard to the execution of a work from this fund, 
'e matter should be referred to the Government, and ~  it has 
. abrogated und made the President's opinion final ~ to a lot 

I do'T.if;m 1 n 1a .. 
propaganG. Olow: No, Sir ; 1 am not aware of it. 
Tb( Ananthasa.yana.m. Ayyanga.r : Will Government make inqui-
.lause, Sir, it is within my kn()wledge that 8 worl{ costing nearly 

_ .lch of rUl'Celf in which the Local Board ~  and the District 
p08.1·d Prt',sident had disagreed, and the District &a1'd President had 
:his own way and had the work done, in the Bame of, I CUUllot say COR-
tractors, but in his own relative's n!lme which was soon found uut , 

Mr. A. G. Olow : No, Sir; the execution of these ~ is It matter 
I,r ~ Local Government. The Government of India <'annot. supervise 
the actual ~  of the projects. 

Mr. M. .A.nanth68a.yanam Ayyangar: With respect to the Local 
~  why mould it not be made a condition that the P. W. D. 
~ ~  in 1he P. W. D. should exercise some control over it as in t.he 
~  of all works over RH. 10,000 undertaken by Local Doards and 
flhally approyed by' the Executive Engineer in tPEI P. W. D  , 

:Mr. A. G. Olow: The Local Government obvious Lv must exercise 
its ~ disrm.'tion as to the mannet in which it should supervise the 
executIon of the works. I am not aware that the ordinlJ l'Y methods in 
llespect. of Expenditure on the road sehemes di:lfel' from' the methods 
tltat they use foj· the supervision of other ~  projects. 

Mt. M. Arta.ntbasi.ya.nam Ayya.nga.r: When this matter is hrought 
I.e tho Honourable Member's notice, and, inasmuch as tlle fnnd is raised 
eentrally and distributed to the provinces, will he consider the adyis-
ab!lity of R(;!1<ling on this. suggestion to the proTmce; ~ that mbch of 
nns fune1 mIght not be dIVerted to oth('l' purposes or mil;applied , 

L.: Mr,. ~ ~  Olow: I ~  that the .Honourable· Member Should 
Drl'ng UnB matter to the notIce 01' the 14adraa Government. .  . 
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Mr .•. ADdtlUirAylMlD .,,' 0" ~ I  _ '8OI"I'Y I ftm not a Member 
of the :'\Iadras Council. 

PBOGBAKKE FOR RURAL UPLIFl' IN MADRAS. 

712, *Mr. M, A.na.nthasayanant Ayyangar: (a) Are ~  
aware that the Goyprnnwnt of Madras propo!>e to constitute an EconomIc 
Conneil with a ten-year programme of work for rural uplift T 

(b) Is there a. proposal to use the contribution for the Rural 
Devel()pment. Fund for the purposes of the aforesaid Economic Council T 

(c) Is there a proposal to grant a IOHn of five crores to the Matlras 
Governmcnt for purposes of the Economic Coullcil 9 H 8ll, I)n whit 
terms and conditions and on what security f 

The Honoumb1e Sir James Grigg: (a), (b) and (0). No. 

:Mr. S. Su.tyamurti: May I ask if this categorical answer of on. 
1tbi"d to all the three questions means that the Madras Government have 
not !lent in 'lny proposal to them, or the Government of India are nnt, 
8Wltre of any such proposal , 

The Honourable Sir James Grigg : Both, Sir. ..j 

MI'. S. Satyamurti: May I know if the Government of India ~  

1ldw ,con! empla Hng financing. s,:qy ~~ ~  spread ~  lJUsi-
con;;(del'lDg the very  doubtful state of ~ 

it. 
The Honoura.ble Sir James Grlgg : if they are, t ltavenot ~  

,Mr. II. Ananthasa.ya.uam AyyaDgv : I want information, Sir ;. it if!' 
a long time ago that I sent in these questions. What does the ~ 

able Member mean by saying that he is not aware of any such sCfl1emes 
con tell1piatei1 by the Madras GovetliInentt Does be mean ~ has no 
information or even when ~ has made inquiry he has found 110 answer 
forthMining, or no inquiry has been made, if so, why ha;! it not beell 
,made, ~  the good of giving ~  to part (6) of 
the question a>;" No ~  DoeR the answer mean· ~ is no such 
proposal' ' 

The Honourable Sir Ja.m.ei Grigg: " No " means that the IlDSwer 
to the Honourable Member's question is " No". 
i MI'. M. Ana.n.thas&ya.D&Dl .A.yyaug&r: I am not able to follow the 
,Honoul'ahle Member's reply, Sir? 

Mr. President (The Honourable Sir Abdur Rahim) : 'rhe answer ill 
.. N-o ", HII' Oo.vernment are not aware. ' 

Mr. M .. Anantba8&ya&m ~  Very well, then what is the 
,purpose of ~  notice of a question .. , before ten uaYIJ? Did the 
'HollouraLtle Mt'mbeI'. make inquiries of my question hom the Ma(iras 
GOYl'l'Dment ~ 

The Honourable Sir J6Dles Gria'r : ~  Si.r . 

. 1tIi' ••. ~ A"1YUJIlsz: Wby not, Sir 7 
'The Bonourab1e Bit tUllei Grigg : tiecause ii is ~  btisi119Sj IUd 

nl)t mine. " ., ' . ',: ,," ~ , 

.1 
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" . '., •. ' •• ·Au&nthaaa.y&DIIIl ~  Is there •. ~ ~~  

the Local Goycrnment's proposal' 

The Honourable.Sir Ja.mes Grigg: I have answered t.hat. 

BmTH CoNTROL PROPAGANDA IN INDIA. 

'113. *ltIr. M. Ananthasaya.nam Ayya.ngar: (a) Has the attention of 
Government becn drawn to an article, styled" a letter from Berlin and 
Economicrigour in Germany", appearing in the Hindu of the 12th August, 
1935, setting out the measures proposed to be taken· by the German autho-
·rities lor ~  the population by offering inducements to peasants, 
. handicraftsnum and middle ~ tradesmen by granting loans on condition 
that they should be repaid at the end of a term only, if sufficient growth 
in the family h> not shown? ". 

(u) Are Government aware that a platt ' for m&e· babies campaign ' 
for encouraging higger families and for impressing uFm the public, the 
'national import-ance of a high birth rate, has been evolved by the ~  

'. ,ment of Britain through its war office and oth",r departments ,  . 

, (c) Is there a proposal 10 start birth control l'Iini<'il .in tndia , 
~  so, why? 

. (d) Do Government propose to penalise birth control propaganda in 
Indi"i{'{lnd direct that pensioned officers ought not to ~  part in such 
propaganda. , 

~ Honourable 8irGirja Sbankv Bajpai; (a) Yes, 

(b) No. 

Ee) No such proposal is under the consideration of Government. 
-'dd) No. ,-. 

~ ADautllaa&,.,uam Anaapi': Was there no proposal \vith 
~  to e answer to part (Ie) of the question that birth control 

~  should bi. stablished all over India in the distriflt headquarters ., 

'i'he Honourab.Bir Girja Shankar Bajpa.i ~  I-have answered in the 
Df'gative. '-,__ ,.r--.----.-.. '. . 

PBomBITION IN ITALY OF TlIlIl IMPOBT OF GoODS FROM INDIA AlfD OJ' IlmLUf 
INSURANCE COMPANIES FBOII CABRYING ON BU8INEss. 

714. *Mr. ltt. Ananthasayana.m A)'yangar: Ha'Veany, and if 80 
what, rei aliatory measures been taken against the Italian Government for 
'its action in prohibiting the iniport of goods from ~ IlJld in J,rohibit-
inll only Indian insurance companies from carrying onhusineiiS there' 

'l'he Honourable Sir l1uha,mnHut Zifrullah ]Dum: GOvernment are 
'not aWllrc that the Italian GoveI'nlllent have prohibited the import of 
gMds from India or that they have exercised any dis{'rimination againafl 
Indian insllrance companies. ; 

Mr. ltt. Ananthuaya.D&1D Ayya.nga.r : Is it not a failt, sir, thR.t tho 
only Indian ] IlsU1'ance Company which was carrying on al.l.'IiDess in 
;Jtaly !hp.s l>!,Cl1 1.JaDlled· 0.1' ',prohibited: ~ ~ .. ~  ~  ~  , 

The Honourable Sir MubammNi Zafrullah Kh&D : No, Sir. .,', 
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Mr. M •. Ananthasay&na.m Ayya.nga.r: Is the ~  Member 
aware that his pt'edecessor in office ..... " 

Mr. President (The Honourable Sir Abdur Rahim) : 'fhis question 
hal) bClcn discussed very often. 

Mr. M. Ananthasayanam Ayya.nga.r : The information placed before 
tbe House by the Honourable Member's predecessor" was that such 
restrictions ..... 

Mr. President (The Honourable Sir Abdur Rahim., : All right, the 
Honourable 1\I,'mber may put the question. 

Mr. M. Ananthasa.ya.na.m Ayya.nga.r: Is the HonOllrable :\Iember 
1t,Y-al'C that his predecessor admitted that· there wem such restrictiolls 
imposed on Indian companies doing business in Italy and that he was 
negotjati ng with the Italian' Government 1 

The Honourable Sir Mubammad Zafrulla.h Khan: What I have 
l'eplip.d to is not that there are no restrictions, but that there is no 
disf!l'iminlltioll. 

Mr. T. S. AvinasbmDgam Ohettiar : Between Italian and Indian 
Cf)mpanies Y 

The Honourable Sir Muhammad Zafrullah Khan : Between Indian 
companies and :my other non-Italian companies carrying on business. 

Mr. S. Satyamurti: Are there any Italian ~ doing llusi-
ness in India ? 

The Honourable Sir Mubammad Za.fru1lah Khan: I would require 
notice of that, Sir. 

Mr. S. Satyamurti :. Will the H9nourable Memher inquire und tind 
out if there are any such and discriminate against them in India 1 

The Honourable Sir Muhammad Zafrullah Khan: As I have said, 
I have diflclwered no discrimination against Indian companies in Italy. 
As a matter of fact, after notice of this question was rbceived, this 
matter \\'flS blilllght to the notice of the Indian ~ Commissioner 
in MilRu, Rnd h'J has investigated the question, and he informs liS that 
he hM not been able to discover any discrimination. 

Mr. M. Ananthaaaya.na.m Ayyanga.r: If such l'esir:ctioJ1S have beel.t 
imposed l.lP'Jfi the carrying on of business by Indian companies in Italy, 
why shonld not similar restrictions be imposed on such of 1he Italian 
companies as are doing business in India T 

The Honourable Sir l'tIubammad Zafrullah ]than: Restrictions hav. 
been imposed on all insurance companies gene!'ally in Italy. They aro 
not cl)('()111'aging flt the moment new inSlll'anCe companii!!I in Ita]y. 

DEMOLITION 01' A HINDU TEMPLE BY THE RANGOON DEVELOPMENT TRUST. 

. 715. *Mr. M. Ananthasayanam Ayyangar: (a) Al'e Government 
aware r})at the Ran!!oon Deyelopment Trust recently demolished a Hiudu 
temple or'Sri Padmavati . Awroan, built about 60 years Rg'O by. und foi 
th(> 'worship by, Indian sepoys· in the u,angoon eantonroent .iretl ?,\ 

. '. \. ~ 

;. (b} Is it true that the dt'-molition-w.as made so as to QbtailJ more land: 
~ -t.iH!· extensiou' of gOlf JinkS" -
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(tti .Arc Ooverill'nent aware thllt the image of the Goddess was 
unceremoniously carried away and is locked up in the Trusts' stote ~  

in 6pite of the remOllStrances b, the sepoyll and oth81 worshipping p1lblic T 

(d) Hlis n copy of the resolutions, passed at a public lneetillg heJd 
111 tIte t.z-Indian sepoys on Stlt August, 1005, a.t MY8uigon, been receind 
by His ~  the Commander-in-Chief, and if rm, what action has 
been taken thereon ! 

The Honourable Bir lleuy Oraik: (a) The temple to which the 
HOllourahl.} Member refers has been removed by order of the Uangoon 
Development 'l'rust in view of a scheme for the develoLJlllent of this 
part of ~  I lay on the table a copy of ~ Press Communique 
issued by the Government of Burma on the 23rd ~  last, which ex-
plainli the facts and from which it will be seen that the worshippers 
were consulted iI' the matter though they have no i'ight to the site in: 
~  

(b) No. 'rhe Rangoon Golf Club has applied for a ~ of an area 
ineluding the sitt1 of the temple but no orders hay/") been passed 011 the 
applieaticJIl and the decision to develop the area ~ made on gl'Olm.]s 
wholly iHdt'pclIdent of the application. 

(c.l I understand that the Rangoon Ilevelopment Tru!;t was ob1iged 
to takl! ~ of the image owing to the fact that the tW() ~  

illtCl'ested in the temple were unable to agree liS it) \ ... hieb shQuld take 
(·harg(· of it. It is still in the possession of t.he Trust but il!· h'cn1ed 
",ith due Tt:Sp£>ct to::retigiouB feelingalldan'&DgeJIlems bave been made 
for daily worllhip to be performed by a Brahmin. 'rIte parties ('on-
f)erned have heen informed that the image will be handed oYer on a 
joillt rcpresen1ntion being made, ~  11':ey are ~ to Mmpose their 
differenceg. .. ; t 

(d) Yes. . The tMOllltiol1s ~  been forwarded to· the ~ ~ 

of Em'1na. 

Pretl8· Cotn.tntmiqtul. 

Some dissatisfa..tion has been expressed at the action ot the Rangoon Develop· 
~  Trust in remO''fiIg the ·Hindu Temple on Upper Voyle Road to another Bite, and 
the Loeal Govemment thinks it desirable to explain the reasons for the removal. The" 
]and on which it etands was formerly part of Rangoon Cantonment, and the military. 
liuthorities apparently permitted it· to be used by thp troops in the old Lascar Lineli 
tor a temple. Since the transfer of the troops to Mingaladon the temple which iii 
built of temporary materials, has been ma.inly used by the inhabitants of Myenigon. 
The managers have no title of IllIY kind t.o the site, whieh is Tllllted in the Rangoon 
:pevelopment Tmst, and during ~ present year, in view ot the Trust's intentiOn td 
develop and layout the surrounding area, they were required to quit. The Trust 
entered into negotiations with two parties of the rE'gula.r worshippers, both of whom 
held meetings and both of whom at first agreed to accept the Trust's offer of cash 
~  and a free grant of a new site in Myenigon. The. signatures of .,. 
40 worshippers were appended to the letter in which one party signified their agree-
Ibent. This btttlr expressed grati1ieation that the new site ..ms ~  be in· East 
llyenigon. In May, however, after further meetings at. which reaolutions were passed. 
l1rotesting against the action of the Trust, the. temple representatives withdrew tht)ir· 
a'gTeement ; and tbey joined the Burma Provincial Hindu Babha bi an appeal tothit 
Chairman against tbe· Land Officer's order for tht' evaeu8.tioD of the lite, OD: tilt 
C!0und that the temple bad ~  for many Y(\31"1! Ilnd . that its. removal to another 
plaee would be contrary to the· mudu religioll..' 'The .. qba\:rmaJi'. ~  dieiil.issinr.. 
the appeal pointeil out that the "Oevplc.pmE'nt TrUst" ·iuta· rlMlCWM a Dum'hel"· flf Bin"llf. 
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teJP.ples to ).lew sites fconl time to time by agreement with their 1I1aJlaiers, and that 
no religious objection had been raised. .MoTeover, if there had been any strength 
in the argument based on relig .OilS objectioll, the two bodies of worshippers would 
not have agreed to the exchange of sites in the firet instance. The l&nd is required for 
the improvement of the neighbourhood, and the new site, which it is proposed to allot 
free in Myenigon, will be more convenient for the worshippers and should thus help 
to benefit t.he tempk fnnds. 

18rd J1Ily. 1985. 

Mr. M. Ananthasaya.na.m Ayyangar : With ~ to the answer 
to dause (b), i!-> flot a fact that the extension is llsed for the purposes 
of having golf links? Otherwise, what is the other PUlpo:'e ? 

The Honourable Sir Henry Craik : No, the ~  Golf Club has 
applied for a IN!se of an area including the site of tile temple, but no 
orders have b€f'1I passed on the application, and the ~  to develop 
the arHt was made on grounds wholly independent t)f the a.pplication. 

Mr. M. Anunthaaa.yanam A.yya.nga.r: For what purpose is t.he 
development in:ended ! 

The Honourable Sir Henry Cra.ik : I require n(,tiee of that. 

RE-IMPOSITION OF EXCISE DUTY ON COTTON. 

'Hi. ~  T. S. S. Rajan: (a) Have Government received any 
represelLtAtion from Lancashire Cotton Committee, or other similar bodies 
ill the limted Kingdom, requesting them to levy a cottou excise duty in 
India! ]f so, will Government be pleased to lilY on the table of this 
House ,; ~  of the correspondence relating to this subject 1 

(b) ~  Government l'ontemplating the reimposition of the cotton 
excise ~  on financial consideration, apart from the requisition from 
interested ~ ? 

~ HonQuxable Sir James Grigg: (a) No. 

(h) III lIJ.atlrrs of taxation Government do not announce their inten-
tions in cldv8Jwc·-whether those intentions are positive or negative. 

Mr. S. Satyamurti : May I know if the Honoul'ahl,.' the Finance 
Member is aware of the strong feeling against this ex(!ise duty when it 
was in exi!'tencf', and that it should not be revived in Pony form or to ilDY 
degree in this l'onntry ? 

The Honourable Sir J&onles Grigg: The answer to the first part js 
" ,Yes". I dio not hear the second part. ' 

. Mr. S. ~  : .Is the Honourable Member ~ of thf' strong 
feeling that jt "honld not be revived' 

The Honourable Sir James Grigg: I am aware of that opinion. 
Prof. N. G. Rango. : Is it not a fact that the haudloom weayers did 

protest when tJlis cotton excise duty was abolished, without ~  
them ally ~  benefit and that the handloom weavers even to-
day are not. Sf' very much averse to the re-imposition of. the excise duty 
provided of ('OllT"/' that the interests of the Indian mill industry are not 
damaged ~ 

The Honourable Sir James Grigg: I gather that opinion on this 
8uhject i::; not unanimous in the Party opposite. 
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Mr. S. Satyamurti: Are Government aware, q'Uite apart from allT 
communication, of any move on the part of the ~  Cotton Com-' 
mitteeon the lines indicated in the first part of the question f 

TheHQnourableSir James Grigg: I personally am not aware of any 
such thing. 

BOMBAy-LANCASHIRE PACT. 

717. *Dr. T. S. S. Rajan: (a}-Have' Government given effect to 
the Bombay-Lancashire pact and if not, why not f 

(b) Are Goyernment aware that Indian mercantile opinion is opposed 
to the Bombay·Lancashire pact' .  . 

The Honoura.ble! Sir Mllba.mm&;dZa.frullahKhan: (a) and (b). 
The Honourable Member's attention is directed 1:<> the Debates on the 
Indian Tariff (Textile Protection) Amendment Act, 1934. 

Mr. S. Satyamurti: Are Government aware that, the Indian mcr-
cantile community is opposed to this pa,ct Y 

The Honourable Sir MubammadZa.frul1a.l:i. 'Khan: May I draw the 
Honourable Member's attention 1:<> the previous question and the supple-
mentalY questions on this subject answered on the 13th Pebruary, lS35 , 

*' ~ ~ : What is the ,Position .of Government' 
The Hon<mra.ble Sir Mubammad Z1.frullah Khan: The position o£ 

Government l'!/lS not changed. Exactly the same ~  w(,re put on: 
that occasir)H. 

INDO-BRITISH TRAnil AGREEMENT. 

718. *Dr. T. S.  S. Rajan: (a) Are Government aware of,.Jhe qecil' 
sion of this Honse with regard to ~  agreement wJuch 
wusnpplementaryto the Mody-Lees'paet' 

(1;)' What fICtion do Government propose to take on, the decision of 
~  vdtl regard to this question' . ' 

Th,eHoDourable Sir Muhammad Za.fnillah Khan: (a ) Yes. 

(b) The Honourable Member's attention is invited to the replies 
~ by Sir Joseph Bhore to ,the supplementary :questions to ~~  

No. 206 by Mr. S. Satyamurti on the 13th Februar,v, 1935, to which I 
haV(! just drawn attention. 

Mr. S. Satyamurti : Have Government ~  question., ~  
any time after the answer was given ?, 

The ~~  ~ ~~  ~  ~  As ~  of 
fact all the. relevant ~  and every questIon that could ro:.-
silltybe put on that occasIon were fully discussed and Government gave' 
full ~  ~  to tht' extent. of answering' a question as to whether 
t.he ~~  had' been reeeh"i.ng· the attention of the Executive ~ ~  
or riot." . 

" Mr., S. ~  : 'l'hat ~  was ~  six months ago. 
I am now askiug' -ivll!'thpT q9Y€'Tn}rif'nt lla:\:c' COnsiOf'Tf'O fhi;:; mlltter' any-, 
time utter that date? '  . , " 



, >:: " 

The Honoutable . Sir Muha.mmad Zaftullah B:ha.n: The question was 
then direeted to finding out whether Government had· changed their· 
mind and .the Government gave their replies after ~  the 
decision of the House. Government do not reconsider ev:ery, question 
on every day of the year, with a view to coming to a different deei6ion: 
Mr. S. Satya.murti: I am glad that the Government are consistent. 

Did Ocivernment cOllsider this matter before they appointed a Textile 
Tariff Board and invite British interests to give evidence! 

The Honourable Sir Muhammad Za.frulla.h Khan: Government 
natnrally considered the matter at the time of the appointment of the 
Board. . 

Babu Ba.f.jnath Bajoria : Have Government given six months notice 
for the termination of the Ottawa Agreement' 

The Honoura.ble Sir Muhammad Zafrulla.h Khan : The question does 
not relate to the Ottawa Agreement. 

RECOGNI'l'ION OF HOMCEOPATHY AS A STATE MEDIOAL SCIENCE. 

719. *Pandit Sri Krishna Dutta Paliwal: Will Government please 
stute ~  intend to recognise Homreopathy as IL ~  medical 
science 7 If so, ~  hen' If not, why not , . 

'!!he IlonQUI'&bleSir Girja SbankaJ' ,.Bat: The practice. of no 
speeier:; of medical" science" is prohibited and the question of recogni-
tion does 110t, therefore. arise. 

Mr. Lalcband"Navalrai : May I know.from t4e Honourable Member 
if these homreopathic physicians are recognised by Government f 

'fte'Honourable'Sir GirJa Shankar,BajlnU : I have already, informed 
the House that, inasmuch as the practiee of no kind of medicine is 
pro.hibited, the ~  does not arise. 

Mr. Lalehand ~ : In the case of allopathy, the sub-assistant 
surgeons are registered: Therefore, I want to know whether these men 
are also registered. .  .  . . 

, ·The Honourable Sir Girja Sh&1ik1i.r Bajpat.: 'My Honourable friend 
will be aware' fhnt rc-gistration U! ·l1nder Pro'Viii:cial Acts ann not uncler 
~  . Acts. , . 

Mr. Lalchand Na.valrai : Has the Hbnonrable Member no informa·· 
~  \vliethe! the homreopathic ~  are ~  .. or not' .•. 

The Honourable Sir Girja Spa,nka.r ,Ba.jpai : I have not yet knqwn 
8. llomreopatbic sub-assistant! 

:Mr .. LaJchand. Havalrai :  I am asking whethel' these homreopathie 
practitioners 'are registered! . . ,. 

Ttoe ~  SirGirja Sha.nka.rlb.;;Pa.i : They are not registerell. 

CASTE NAME OF JATAVA COMMUNITY. 

720. *Pandit Sri Krishna Dutta Paliwal: (a) Are Government 
aware that the community knoWn in the United Provinces, Central India, 
Delhi Province, the Punjab, and Rajputana as J atava, J atuve, .T atuva 
desh'e to be designated by their real arid correct name J atava (Y adav>. , 
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(II) Have (JoYernment received any representation from the flbove 
COJJllBunity to that effect T 

(c) Do Government intend to give offieial sanction to the caste ~  

~  (Vau:w) to the community mentioned above' If NO, when' l'l 
not, wIly not t 

(d) Do Government intend to instruct the Provincial Governments 
to the effeet ~ the above caste name of the Jatava community be regis-
tered and u!'oE"d in public documents and t.he official papcrs 'i 

The Honoura.ble Sir Henry Cra.ik: (a) 1 am aware that such claillls 
were made at the' last Census. 

(b) I cannot. ~  positively to this question, as it has not bl}en 
found possiblE" to makE" a' eomplete search amonl!' the rece:rds. 

(d and (d), I do not think it is the function of the Goyernment 01 
lndia to sanction a partienlar llame for a community; and it can hardly 
bp, expecteu that the 'Government of India should issue a direction to Ii 
Prov!ncial Government as to the name by whieh a community in that 
provIncE" should be called. 

PERSONNEL AND REPORTS, ETC., OF THE TARIFF BOARD. 

721. *Pandit Govind BaUa.bh Pant : Will Govemment lay on the 
table 1I statement showing : 

«(l) the perRonnel of the Tariff Board as it was constituted from 
time to time ; and . 

(b) the questions referred to the Tariff Boud, with the following 
partieulars with reference to ea.ch question : 

Ii) the date of reference to the Board: 

(Ii) the recommendation of the Board with the dates of the4-
report and of its pUblication ; and 

(iii) the decision of Government, with the dates when the deci-
sion was reached and when it was published , 

The Honourable Sir Muhammad Za.frullah Khan: (a) I would 
refer the Honourable Member to the statement laid on the table of the 
House in reply to Professor N. G. ij,aBga's question No. 479 on the 23l'd 
February, 1935. Since then Messrs. G. Wiles and H. R. Bat.heja have 
been revert.ed to their reRpeetive Provinces. 

(b) (i), (ii) and (in). I lay .on tpe table a statement ~ the 
details asked for so far as they are available. The recommendations of 
the Tariff Board on each enquiry are set out in the Reports, copies of 
which are ~  on publication, to every Member of the Legislature aud 
are Rls(' placed in thE' Library of thE' House. 
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JIr. Lalchand Na.valrai : May I know why these gentlemen were 
reverted to their appointments' .. 

The Honoura.ble Sir Muhammad Za.frullah Khan:: 80 far as I alA 
aware, Mr. Wiles obtained another appointment which he preferred ttl 
the one he was holding, and Mr. Batheja, I believe, for ~  of 
health wanted to be relieved of his ~  hut. in any case, I might 
emphasise that each Board is constituted for a particular inquirY, and-, 
when a new inquiry ~ stftrtf·d, it is open to Government. to appoint IIny 
Board for thl1t particular inquiry._ 

Pandit Govind Ballabh Pant: Will :Government be pleased to ;;i:.I&te 
. in how many cases, during the. last five years, they ~  disregarded the 
.recommendations of the Tariff Board in fayonr (If the imposition . .of 
protective duties 7 . 

The Honourable Sir Muhammad Za.frril1ah Khan : That obviously is 
a question which I cannot answer in reply to a supplementary «uest.ion. 

Pandit Govind Ballabh Pant: Is it a fact that Government ha.ve, 
of late, shown a tendency to disregard the recommendations of the Tariif 
Board wherever those recommendations have been in favour of the 
imposition of protective duties T . 

The Honourable Sir l'tIuMmmad Za.frullah Khan :  A questiOJl put 
in that form is tendencious and I-cannot answer it. 

Pandit Govind Ballabh Pant: May I know how the question is 
tenllencious T I am asking the Government whether it is or it is not 
a fact: I do not insinuate anything. -

JIr, President ~ ~  Sir ~ Rahim) ~ ~  is tendeD-
CiOllS. 

Pandit Govind ~  Have Government accepted all the 
recommendations of the TarH!! ~  in favour of the imposition I}f pl'Oo' 
tective duties in the last five yevs T .  - . 

The Honourable Sir Mu"amma(l ~ Khan: No, Sir. 

Pandit Govind Balla.bh Pant: In how manv cases were such recom-
mendations made f . • 

The Honourable Sir MubammaA Zafi'ullah:Kha.n: Of that, r 'Would 
require notice. . . 

Pandit Govind Ballabh Pant: In how-many cases'were such ~ 
mendations not accepted T - . 

The Honourable Sir Muhammad Z.truU&b. Kha.n: ~  previqus 
:answer covers this part of ~ ::question. 

Pandit Govind Ballabh Pant: Is it a fact that such ~ 
tiODS were uniformly ~ daring the past £i\ie: years f  . 

The Honoura.ble Sir Muhammad ~ ~ I eannot 88.7, ~ 
• ~  ~ -~ ~  ; • • .••• 

Pandit Govincl BaJla.bh Put : Sir, is' it a fact that the ~ Fiscal 
Commission as well as the Inilustrial Commission were in favour: of i 
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~ TarUl Board in place of the _ hoc Tariff Boa.rds beiq 
appointed for particular industries' 

The Honourable Sir M:ub&1Dmad.. ~  :J-: Of that, I would 
requir(\ notice ; it docs not arise out of ,this q:iIestioll. 

RBlI'BBI:NCB OJ' TBB Qul:sTJ()ll OF "THliI .• bmLur· TBrrrr.w' hmUB'l'AY TO TO 
TARIFF BOARD. 

722. *Puclit GoviDd BallabhPan1: : {a) Do 'Government intend to 
refer the (IUestion of the Indian textile industry' to the Tariff Hoard in 
the near future 7 

(b) Do Government intend to ask the Tariff Board t.o cxamine tbis 
matter in the light of the provisions of what :is known as the l\Iouy-Lees 
Pact' 

\ c) Is there any intention of changing the personnel or constitution 
6f the Board and of substituting a European or an ollicial in the plaec of 
~ present President of the Board , 

The Honourable Sir Mubammad ~ Khan : (a), (1)) and ~  

The Honourable Member is referred to the Commerce Department 
R.esolution No. 341-T. (12) 135, dated the 10th September, 1935, which 
was publi8hed in the Gazette of India Extra.ordinary of that date, copies 
~  ~  are in the Library. 

Pandit Govind Ballabh Pant : Why was the personnel of the 1al:lt 
Tariff Board substituted by these individuals who were appointed by 
this Resolution for the purpose of examining the question of the British 
textile industry ? 

The Honourable Sir Jlnhammad Za.fnillah J[Jum: I have already 
answered that question in answer to a supplementary question by the 
Honol1:rllblc Member, Mr. Lalcband Nava1r:ai. . 

Pandit Govind Ballabh Pant : Will the debate on the Ind()-British 
Trade Agreement be ~ ~  to ~  Board,' 

The HOiJlourab1e Sir Mnba.mDlll!d Zafrul1ah Ihan : I do not llD.Ier-
stand what is meant by referring the " deba.te " to the Board. 

Pandit Govind Balla.bh Pant: Will the volume, containing the 
report of the proceedings held on the floor of this House with ~  

. to the 'Indo-British Trade Agreement, be sent for consideration to the 
'rariff Board that has been appointed' to consider the quel'rtion of the 
textile industry , 

The Honoura.ble'Sir Muhammad Zafrullah Kha.n : If the Board ask 
for it, certainly. . 

'Pa.ndit Govirid Ballli.bh Pant : Then, Government do not, of their 
own initiative" consider it advisable or expeditmt to send to the Board 
the opinions expressed by the Members of this House on the questions 
which the Board is going to consider' 

The Honoura.ble air Muhammad Zafrulla.h Khan: Sir, it is for the 
interests concerned to place such material before the Boarll:as they 
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tbink will be relevant for the purposes of the mquiry which the BoaTd: 
is going to hold. . 

Pandit Govind BrIlhlbh PaUt: Is it a· fact, then. that Government, 
of their own accord, will not lIend any papers to this Board at all , 

'!'he Bono1ll"&bJe ,Sir .n .... _ad ~  Khan: No, Sir, not of 
their own accord. 

Pandit Oovind Ballabh ~ :. Government then will not· send them 
any material. whatsoever! 

The HODourable Sir Mubammad Zafrallah ][ban: I have already 
said that it is for the interestseoncerned to place such material as they 
choose which they think to be relevant to the inquiry before the Boaril: 
Mr. T. S. AvinaabjJjngam Chettiar: What material, then, do GOY-

ernment propose to place before the -Board T 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

ExPoRTS ANb llIPORTS ~  CEBTAINCODODlTnr.s. 

723. *Pandit Gorind Ballabb Pant: (a) Will Government lay on the 
table Ii stut(:D.lent showing the Comparative figures for the months of April 
to July fur Ihe current and the preceding year, -of thf> exports und import. 
of India of : 

(i) raw produce, 

(ii) marlufactured goods, and 

(iii) tl) gold ud (2) otUrprecious metals , 

(b) What is the nature and the extent of the balance of trade ill 
each of the laRt four months, if the item relating to gold and silver· is not 
taken into aecount , 

The Honourable Sir Muhammad Zafrullah Khan: (a) The informa-
tionasked for by the HonoUrable Member is given in the Accounts 
relating to the Sea-borne Trade and Navigation of British India for 
the month of July, 1935, a copy of which is in the Library of the Legis-
lature. .. 

. (b) The balance of trade in merchandise in each of the last four: 
months, April to July, 1935, was as follows: 

~  

May' 

June 

July 

Rs. 

(LakhS.) 

~  Adverse to ~  

348 In favour of India.-

295 

206 

do. 

do. 
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DIJonBENOE IN. TBJ!I CuSTOJIB AND EXCI8E RayDOJ5.. 

'724. *Pandit GoviDd BaJ.la,bh Pant: (a) What is the difference for 
the months of April to July, 1935 and 1934 in 'the matter of (i) customs, 
and (ii) ~ revenue , 

(b) In which cases have the imports gone up and from which 
countl'ies and why ! 

(c) What steps have Government taken for the revision of customs 
and ta1'iffs so far , 

The Honourable Sir James Grigg: (a) and (b). The figures desired 
by the Honoura.ble Member are available from the monthly statements 
showin(l: the total gross Indian sea and land customs revenue and from 
the Accounts relating to the Sea-borne Trade and Navigation of British 
Indill for July, 1935. Copies of these publications are placed in the 
Library. It is not possible to give reasons for all the increases and 
decreases uncleI' the various items. 

(c) I would refer to my remarks in the Assembly on the 6th. March 
last (page ]777) and again on the 11th March (pages 2152-53). 

Pandit Govind BaDabh Pant : Have Government arrived at any 
-decision regarding the revision of the customs tariff T 

The Honourable Sir James Grigg : If the Honourable Member will 
look at my remarks, to which I have just referred, hc will see that there 
are certain conditions preliminary to any decision on that point to be 
fu1filltld. 

Pandit Govind Ballabh Pant: And [ conclude that those coudi-
tiom: have not yet been fulfilled and, accordingly, Government ha,ve 
not ;yet arrived at any decision T 

The Honourable Sir James Grigg: The Honourable Member can 
conclude that up to the time of the last Budget; six months have 
elRpsed since the last Budget. In any case, if I have arrived at any 
conclusion in these six months, I would not tell the Honourable Member 
till the next Budget. (Laughter.) 

lNCOJIE AND ExPENDITURE OF STATE RAILWAYS, 

72':;. *Pandit Govind Ballabh Pant: (a) ~  does the income and: 
~  of each of the State Railways for the first quarter of the 
('U1'1'£'nt financial year compare with that of the IMt year' 

(b) Will Government state the yield from passengers and goods 
lJ'aftic in each case , 

(c) How do Government account for the variations' 

,  . (d) H.ave Government any intention of reVising the Railway tariff, 
.specially for goods , 

(.) What measures do Government intend taking to reduce the ex-
pendit.llre T 
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Mr. P. ·R •. &Im : (,,),. (b) &00'(0).··,1 ... : placing·QJI." table stat..,.,. 
Dlents giving the information available. 

. (d) ancHe).'i w9tild refer :the ~ ~ ~ ~ ~ reply 
gh'eri to Mr. Safyamurti's' q'tiestionNo. 405 on the '16th September, 
1935. . ..... ,  , 

.Appro:rimaU gr088 earninga 0/ the .state-oumed Railwa.ya/rom la' April, 192.;'10 30t1i JUite, 198$. 
. tJ8 compared witla tke tJduala oJ the oomapoMing period o/laat year. 
".' t ,_ 

" . 

From lst April to 
I 
I 

1 tFlpres in' ~ 
1\ ~ ~  

i ' , as couipared ~ 

'1' 30tb June,' IB'.i4. :3Otli:June, 1915. '·the ~  for "-e 
I 'prevloul yNz. 

~ ~ ~ 
I Rr.. as. l RI. 

~  t 46 37" I -9 

BeDgalNagplU' .  , •• ' f 

Bombay, Ba.rod& and Central l 
India..· . 

I·,· 
BIIl'DIa ,.. : t 

i 

Eaatlnruan 

.-J. 
f: .. 

.. I 
•  < i l  • -:.,1 . ~ , 

~  ~ ~ : ": ~  
IIa.chM IIDd BoatAem Mabrac;ta I '. 

North Western 
.;; I 

~  Indian 

". 
Tirhoot and Lucklloy Bareij.ly; i 

Other ~~~  "', 
Dhone Kurnool and Jodhpur 
Hyderabad Hr. Seotir;lD). .  . 

,; ) 

~ 

290 
'" ~  . {j. 

99 

llQ 

489 

." 
326 

Ita 

362 

~  

12 

. .. ..,/, .. ". 

1 
I 

'1 
i 
i 
.: 

~  

I 
; 

I 

97 

: ~ .' . 

479 

,li3 

353 
" 

-{!. ~~ 

61 

12 

2,339 ., ... ', '.". . :2,288 

i ... 
i 
1- ~  
i 

'j 

... ~ 

.+B" 

-2 

-IU 

_Wi 
"' .. : 

.,-.... 

-9 

·L 
I, -; I':: 
,J 

'.'j' 



.Appro:nrit/lliil ~ ~  i1ldu.ding &tUpen&e but ezdtuling approprifltivn to aflfl 
from depreciation Jufld oj 814te-ownetl RaiIVJtJ!P' Jrom 1.t .April to 30th June, 1935, a8 com-
pared toitA 1M adtIalB oj tAe corrupoflding period oj la8t year :-

, 
I i (Figures in Iakhs 

I 
From 1st April to I ofl\a,) ~ 

Railways_ 

t 30th June,1934. 

I 
Rs. " 

A_mBengal 
I 28 i 

Bengal Nagpur I 
I 

122 
I 

Bombay. Baroda. and ~ I 126 , 
India_ . 

1 
Burma i 55 

i 
~  

1 
87 

East lndian .. l 227 

Great Indian ~  I 161 

Madras and ~  Mahatta 1 OW 

North Western I 
216 , 

I 
South Indian 

f 
64 

TiJ)lJlOtaud Lucknow :&reilly I l7 I 
I 

Other Railways (Bezwada Ex_, ! 7 
Dhone Ku,rnool.and JodIqIur I' 
. ~  , . 

Total .. I 1,187 
I 

)from 1st April to 
' .. 30th June. 

Major Railway 8yiteDi; 
1$134-36. 

RB. 
15 

21 

RB_ 
16 

21 

'/ ( +) Decrease (-) 
I as compared with 

30th June, 1935. I the figures for the 

I 
previous year. 

" 

Rs. Rs. 
28 

I 

126 +4 

126 /' +1 

I 58 +3 i 
I. 

93 i +6 

223 ! --4 

163 +2 

81 +2 

202 -13 

66 . i +2 

17 

7 

I' 
.. ~ 

1,1110 
i 

+3 

(Figures in Iakhs of :8&) 

-8 Due to hea-vy bookings.)! 
Burma rice and salt from 
Chittllgong port to local 
stations during the COI'r'N-
ponding period of the pre-
vious year. 
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Jlajor Raihray System. 

B.N. 

B.B.4;C.I. {:--:: 
Burma .. {=ng:: 
E. B. . . Coaohiug .. 

u .. {:--: 

M. 4; S. M. .. Goods 

N.W. .. {Coaching .. 
GOods 

Coaoking 

S.I. 

[26TH SBP. 1935. 

I From lit April to 
3.Oth June. Dilferenee 

In_ 
1----;------1 (+) ReaaonB for variationa. 

1,,34,-35. 1935-36. 

I 
• 

Ra. Re. 

161 

123 

181 I 

26 

70 

'9 I 
148 

106 

231 

139 

139 

231 

67 

51 

188' 

127 

178 

27 

87 

51' 

1M 

~ 

HI 

221 

116 I 

UO 

221 

67 

70 

:near-
(-). 

Re. 
+3 Hainlyunder pa8ll8ng8r earn-

ings. 

+6 MAinly' under ~ 
ore, iron ore, lime, giaina. 
sugar, a.nd aalt. 

-3 

+1 

-3 

+2 

+6 

-16 

I Mai;:. under pallll8nger eam.· 
Mainly under coal and cob, 
grains and PUM, ~ 
and oilBeeds. . 

Under ~  

Under grains. 

Hainly under pa'ueilgeia. 

Chiefly under 3rd' oIMI 
puaengera. 

Mainly Uildet coal, arabui. oil-
~  * and' guilny. 

Mainly under pBl!aenger 
earningll .. 

~ 'under ~ food 
. grains" ·other than wheat, 
eotton and aalt. 

-23 ~  under groundnuts, 
nee, Jagree. wheat and 
cottqn : aeeda.. '. 

"+ 1 Mainly under paBII8IIg8l8. 

-10 Mainly under cotton raw, 
wheat, gram and puJae, 
. oilleeds and petrol. 

-7 Due to a fall in labour 
traffic to Ceylon, dull 
marriage 8e&8OJI traffic 
and more festival traffil' 
d' the oorreeponding = of previOU8 year. 

+3 Mainly under cement, food 
grains cotton and mi8oel-
laneoU8 traffic. 
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Prof. -N. G. Banga: Have Government any intention of revising the 
railway tari1f, especially for passengers' . 

Mr. P. R. Rau :  I think, Sir, that the reply given to: Mr. Satya-
murti's question covers all these points. 

Pandit Govind BaIla.bh Pant : Is it afaet that the state of the 
railway finances is really deplorable T 

Mr. P. R. Rau : That is a matter of opinion; I can only say that 
everybody ~  in railwaYR hopes for improvement af.! soon as pos-
sible. 

Pandit Govind Ballabh pa.nt : Are Government taking any measures 
in order to effect economies in the administration of the Railways' 

The Honoura.ble Sir Muhammad Zafrullah Kha.n : That question 
has, on several occasions, been answered during the course of this 
Session. 

VACANCIES IN THE KING'S AND VICEROy'S CmOIIBBIONED RANxB. 

726. *Pa.ndit Govind Ballabh Pant: (a) What is the total number 
of normal vacancies every year : 

(i) in the King's Commissioned ranks in the Army located in 
India, including both British and Indian ~  and 

(ii) in the Viceroy's Commissioned ~  in the Indian Army' 

{b) Are any persons directly recruited to the latter f If so, bow 
JlUlny and since when ? 

Mr. G. R. F. Tottenham: (a) (i). About 220, of which about 100 
are in tIle British Service. 

(ii) About 320: 

(.b) The practice of granting a few direct Vhlel'ny's Commissions 
has existed for mllny years. The average number for each of the last 
three years is six. 

Pandit· Govind BallabhPant : Who are "directly" appointed as 
Viceroy's Commissioned Officers ? •. 

Mr. G. R. F. Tottenham: The person!,! whit are suitable thereLQr. 

Panclit . Govind Ballabh P&l1t : Is it ~  for ~ to pd"ssess 
any military qualificutiolls befor6.they are so appoir.ted ? 
\ 

Mr. G. R. F . ~  They are ~  ~ come from 
military. families and whose fathers and. other relations have served in 
the army, and, therefore, have military traditions. That is the gencra! 
rule. 

~  Q:r THE.iNDIAN MILITARY CoLLEGE, DEIl&A DUN. 

727. *Pandit Gevind, .Ballabh, Pant,: (a).HQwmanycadets is the 
InrlianMilitary College,pehra Dun, intended to turn out annually' 

(b) How many of those cadets will receive King's Commissions, :Uld 
what number will be absorbed in posts held by Viceroy's C()mmiq,c'loncd 
officers so far Y 
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(c} Will the pay and pl'OltpeCts be iden,ticml in.both eases Dad also 
with those of the British Officers holding King's Commissions' 

(d) What will be the finaIi.eial dect of the replacement of the ~  

syst.em by dirl'ct recruitment from among the cadets of the MIlitary 
Academy' Will it deprive members of the regular Army of the oppor-
tunitit'[" for promotion which were available so far , 

Mr. G. R. F. Tottenham: (a) The annual intake of the Academy 
is 60 cadets for the Indian Army and 20 for the Indian State Forces. 
The output is intended to be in the neighbourhood of those figures. 

(b) All except the Indian State Forces cadets will receive the 
King's Commission. 

]'or several years to come, practically aU Indian Commissioned 
officers, except those posted to the Indian Regiment of Artillery, will 
replace Viceroy's Commissioned officers. 

((') Thl' pay and prospects of all officl'rs commissioned from the 
Indian Military Aeademy will be identical. Their rates of pay are 
roughly the same HI'; those of British officers serving in their f.lwn 
oonutry, while the seale of promotron is identical with tbat of their 
British contemporaries in the Indian Army. 

(d) 'l'he pay charges of an infantry battalion when fully IndiauiMed 
will l)rl)uably be several thousand rupees less than those of a non-
Indianised battalion. 

Tilt, rank and file of the former will not have the chalice of rising 
aboyc tilt' rank of Warrant Officer in their own units, but they will be 
eligible for promotion to Viceroy's commissi,med rank in non-Il1dianised 
units. 

Pandit Govind Balla.bh Pant : Is there ~  difference between the 
pay anrl emoluments of Indian officers holding-the King's Commission 
in India anrl British officers holding the King's Commission in India! 

Mr. G. B.. F. TotteDham : Yes, Sir, there is a difference. 

Pandit Govind Ballabh Pant: What is it.s extent' 

Mr. G. R. F. Tottenham :  I could not say off hand what the amount 
of tbe difference is. 

Sard&l' Mangal Singh : .Are Government prepared to take more 
cadets to the Dehra Dun College in view of the large number of va.can-
ejes in the King's Commissioned officers every year , 

Mr. G. R.I'. 'l'ottenham: I think the Honourable Member is refer-
ring to my answer to the last question which referred to the number of 
vacancies . 

.ALLEGATIONS AGAINST CERTAlN PEoPLE IN THE REPORTS PUBLISHED IN CERTAIH 

NEWSPAPERS ABOUT QUETTA AP"l'ER THE ~ 

728. "'Pandit Oovind Ba.llabh Pat: (a) Have Government noticed 
t.he communications and grave charges pertaining to the beha,·iour of 
certain people in the reports about Quetta after the earthquake published 
in the Daily Herald and the Daily Worker of London' If' 110 have 
Government. made any enquiry in the matter f ,. 
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(b) Will Government please lay the report of the enquiry on the 
table' 
lIIr. G. R.I'. Tottenham: The Honourable Member's attention is 

invited to the reply I gave t.o Mr. S. Satyamurti's starred quest.ion No. 
427. on the 17th September. 19415. 

ACQUISITION OF THE ROHILKUND AND KUJUON R.An.WAY. 

729. *Pandit GoviB.d Ballabh Pant: (a) Have Government not yet 
decided to takl> oyer the management of the Rohilkund and Kumaou Rail-
way! 

(b) Is it a faet that by far the major portion of thE' Rohilkund and 
K umaon Railway helongs to t.hf' Statf' T 

(c) What will the ~  of the' l"f'maining portion helr1 by the 
Company COl>t ! 

Mr. P. R. Rau: (a) ~  of termination. if decided upon, is t.o 
be ~  hefO)"(' the end of 1936. The question is under consideration. 

(b) The portion owned by Government, namely the Lucknow-
~  SE'ction. C'ompriRes 312 mileR out of a total mileage of about 

571. 

«(') Bt'tw{,{,11 2 anrl 21 (·rores. 
Pandit Govind Ball&bb Pant : Are Government awarE' of thE' fact 

thai there is a general dissatisfaction with thE' present methods of the 
administrat.ion of the R. & K. Railway! 

lIIr. ~ B.. Rau : Sir, my Honourable friend has brought various 
instances of what he considers mal-administration to ~  not.ice. 

AVERAGE SALARY, EMOLUMENTS AND EXPENSBS ON THE EDUCATION OF TBJ: 

CHILDREN OF BRITISH AND INDIAN SoLDlERS. 

730. *Pandit Govind Ballabh Pant: (a) Will Government lay on 
the table a statement showing full details of the average salary and 
emoluments of (i) a British and (it) an Indian soldier , 

( b) What is the average amount spent by Government on the edu-
cation of the ehild of (i) a British and (ii) an Indian soldier' 

(c) What is the total. numhE'!r of children of British soldiers in 
s((rvicc ? 

lIIr. G. R.I'. Tottenbam: (a) J ~  8 st.atement .m thE'! table. 

(h) (i). Rs. 184 a year. 

(it) Government do not undertake the education of the 
children of all Indian soldiers, but they provide special arrangements for 
such of them as desire to make the Army theirrJrofession at the King 
George's Royal Indian Military Schools at .Jullundur, Jhelum and 
AJ,IIler. These Schools contain about 770 pupils and thE'! approximate 
annual expenditure per pnpil is Its. 367. 

(c) '1 he information required by the Honourable Member is not 
readily available.. Our records, however. allow that there were 3,188 
childrp.n of.Rritish soldiers attending schools on the 1st February, 1935. 
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Brihd 1Oldier,: 

(Privates enlisted after ~  1925). 

Pay 

Proficiency pay 

Mesaing 

Clothing allowance 

s. 4. 

2  0 perday. 

o 6 u  " 

o 31 .... 

2 9J or RI. 2·1·6 per 
dayx30 

Total 

[26TH Sn. 1935. 

.• r-." 

& ..A •. P. 

62 13 o p.m. 
7 6 o p.m. 

70 3 o p.m. x12 
842 4 o per &DDUJIl. 

Calonl&ted for 365 days, the total emoluments per annum will be &. 842·4-0+(& 2·1·6 X6) 
_Ra. 10-7-6=& 862-11-6. .  . .. 

IfIIlimt.l'ritllllu :..:.:... 

Pay 

Proficiency pay 

J4essing allowanOll 

Kit and clothiDg aUoW&1lOll 

Deferred pay •• 

.. 
Ra. A.. 

,16 0 

2 8 

010 

2 10 

2 0 

23 12 

P. 

0 p.m . 

0 p.m. 

0 p.m. 

0 p.m. 
0 

0 x12 = Ra. 285 0 o per &IUlJl!ll. 

Pandit Govind Ba11a.bh Pant: What is thc average expenditure 
iucurred by the Government on the education of tp!} childl'enof ~ 
soldiers per  capita Y " . 

Mr. G. R. F. Tottenham :  I could not work that out in IIllswer to a 
supplementary question, . I have given -:fiil-'the iilformatiou:. available. 
The amount spent on the education of chiMl'pn of Indian soldiers is the 
amount required to pay for 770 chilrlren at Rs. 367 per head per annum. 
The total cost would be the result of that m),lltiplication sum. 

Pandit :Govind Ballabh Pant : Is it a fact that the expenditure 
'[1('1' capita would not 'come to over one Rnna ? 

Mr. G. R. F. Tottenha.m :  I could not say 9ff hand, ~  I should 
think it was very unlikely_ -." "," .. ': 

hq>IAN8, ~  AND ANGLO-lWDIAN8 IN THE V ABIOU8 PORT TRUSTS. 

731. *Pandit QoviDd. Ballabh Pant: (a) Will Government. :be, 
pleased to state how the various Port Trusts are c()DStituted, giving ~ 

names of the Chairman'and members of each' " 

(b) Is'it a fact that certain Reftolutions moved iri the Council of Sfate 
in 1922 and 1932, recommending the Indianisationof the Rervices of the 
Port Trusts, were· accepted ,. by Government , 

(c) win Government lay on the table a.-statem¢D.t shoWing thenwu-
ber of Indians, Europeans and Anglo-Indians in the various Port T1't1Bt 
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services in posts carrying pay of more than Rs. 400 per mensem for the 
last ten years , 

The Honourable Sir Muhammad Zafrullah Khan: (a) I lay on . the 
table a statement giving the latest information available. 

(b) It is presumed that the Honourable Member refers to the 
Honourable Sir Pheroz Sethna '8 Resolutions in 1922 and 1932 asking 
respectively for measures to be taken "to increase the number of 
Tndians in the higher grades ", and " to secure a substantial improve-
ment in the matter of Indianizing the services" of the Port Trusts. 
Both these Resolutions were accepted by Government. 

(c) The information is being obtained and will be laid on the table 
when reeeived. 

~ Mowing file ~  of file Porl8 Tm8t8 and tile namu of eM Ohairmen and 
Member. thereof. 

Oalcutta (StrengtA-19). 

1 Chairman Appointed by Local Government Mr. T. H. Elderton (on leave). 
after consultation with Port Mr. W. A. Burns (officiating). 
Commissioners. 

1 Deputy Chairman Appointed by Commissioners Lieutenant-Colonel H. H. Hud-
with the approval of the Local BOn, D.S.D., M.C. (officiating). 
Government. 

li Ex-officio Members Agents of the East Indian, Ben-
gal-Nagpur and Eastern Ben-
gal Railways; Collector of 
Customs, Calcutta; and Prin-
eipal Officer, MeroantiIe Ma-
rine Department, Calcutta. 

12 Elected Memben Bengal Chamber of ~ 

Mr. A. V. Venables, Mr. L. G. W. 
Hill, Mr. K. L. Manley, Mr. W_ 
J. Ward, and Captain L_ W. 
Turbett. 

MaBm.G.R.Campbell,A.L.B. 
Tucker, M. A. Hughes, K. J. 
Nicholson (on leave) E. H. 
Marshall (officiating), W. Hun-
ter andJ. Reid-Kay (on leave) 
D. J. Leckie (officiating). 

Calcutta Trades AsBOciatioD.-l Mr. C. H. Pratt. 

Calcutta Corporation-l 

Bodies selected by Local Govern-
ment from the Indian Mer-
cantile community-4. 

Mr. Bajendra Narayan Banerjee. 

Mr. Nalini Ranjan Barkar (Ben-
gal National Chamber of Com-
merce). 

Mr. Kassim A. Mohammad 
(Muslim Chamber of Commerce). 

Mr. D. P. Khaitan (Indian Cham-
ber of Commerce). 

Mr. J. C. Banerjee (Bengal 
National Chamber of Commer-
ce). 

a 



I Chairman 

8 Jrlem.berII 
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BomlJt:IJ (8tnJ1ffA-22). 
Appointed by Local Government Mr. G. Wiles, C.S.I., C.I.E., 

I.C.S. 

Nominated by Local Govern-
ment of whom one to be a Mi-
litary OffiQar, ~ ()Jle a repre-
.mtative of LaboUr. 

Rear-Admiral A. E. F. ~ 

C.B., R.N.; Mr. Syed Muna-
war; Mr. G. w. E. ,Arbuthnot, 
C.I.E.; Mr. 1. It. Ti.Unton, 
I.C.S., ·Sir Maurice Bray-
shay, Kt.; Mr •. LeoDard Wil-
son ; Mr. Meed Slade, I.C.S.; 
Major.GeneraI John Henry 
Foster Lakin, C.B., C.S.I. 

13 Elected Hem... Bombay Chamber of Commerce 
~  

Measra. G. H. Cooke, W. G. LeIy, 
.J. J. Flockhait, F. H. French 
and R. C. Lowndes. 

IChairmaD 

6Hemben 

Indian Merchants' Chamber-6 

Bombay MUniCipiU boiporation 
-2 

Bombay Millownl!l'll' Association 
-1 

. , 

Sir P. Thakmdaa, Kt., C.I.E., 
M.B.Eo: Measra. L. R. Ta.irsee, 

~  . Gocuidall Morar-
~ Mathr8daa Cani' MattaDi, 
and Ardeshir Darabshaw 
Shroff. 

Messrs. Meyer Minsim and 
~  Mahommedbhoy 

Rahimtoola. 

Mr. Andrew Geddis. 

·Ncnr officiating Chief ComliUs-
~ of Railways. The 

Dame of his succeasor on the 
Bomlfay Port Tnult Board is 
notbiown. 

KaraeAi (81ir8f&g1l-1/s). 

Appointed by Local GovenimeDt "Colonel D. S. Johnston, C.I.E. 

Nominated by Local Govern-
ment of whom one is to be. 
repreientative of N. W. Rail· 
way &nd another of labour. 

:kr.rachl Chamber of Commerce 
--4. 

Indian Merchants' A.saociation-
2. 

Karachi Buyl!l'll' and Shippel'll' 
Chambqr-2. 
Karachi Municipal Corporation 
-1. 

tMajor J. G. Gain, M.C., M8IJIIl'II. 
F. Buckley; Colleotor of Cue. 
toms, A. K. Homan (N. W. 
Railway) and Mir Ayub Khan 
Bar-at-Law. 

Messrs. W. B. YoUDg, J. W. 
Anderson, G. H. Raschen, 
and H. S. Bigg-Wither, 
O.B.E. 
Mr. Chellaram Shewaram and 
Lala Jagannath Ralaram 
Randon. (Elected Vice-
Chairman). 

Messrs. Isherdaa N. Mallik and 
Mohamedali A. K. Alavi. 

Mr. Tikamdaa Wadhumal. 

·At present on leave. The 
name of the successor is not 
known. 
tThe name of the fifth member 
is not known. 



1893 

MtMlrtu (1WengtA to bejizU, by LocaJ Government between a muimum of 16 and a minimum 
of 11. Pruent atrmgtA-16). 

1 Chairman Appointed by Lo<-&l Govemment Mr. G. C. Armstrong, O.B.E., 
M.C., V.D. 

4, Memben Nominated by Local Govem· Mr. G. N. Bower (CollectOr of 
ment (if total strength is 15). Customs). Commander G. R. 

Bluett, R.I.N. (Principal Offi-
cer, MerCantile Marine Depai-t-
ment). Mr. H. N. GoIam 
~  Madras and Sou.thetn 
Mahratta Railway). Mr. 
C. ~ ~  (Agent, South 
lndian Railway). 

10 EieCted Memben Madras Chamber of Commerce- :M:easra. W. N. Browning, G. A. 

1 Chairman 

• 
2 lh-08iaio Mem-
ben. 

1 Ez-oJ&ci.o 

10 Elecied Memben 

4,. Bambridge; G. H. Hodgaon 
and F. Birley, lrLL.C. 

Southem India Chamber of Messrs. M. Ct. M. Chidambaram 
Commerce-2. Chettiyar and G. Janakiram 

chetty Garu. 
Madras Trades Association-2 Messni. S. W. Edwards and E. A. 

Heath. 

S. I. SkiA and Hide Merohants' Mr. Yakub Hasan Sait. 
AaaOOiaiion-1. 

Madra8 Piece-goods Merchants' Mr. AbctWi Subhan Sahib. 
AlIIIOCiation-l. 

~ ~  

Appointed by Locol Goveniment Sir John Arnold Cherry, ~ 
M.L.C. . . 

CoHector of Customs Chairman, Mr. P. ·W. Singleton. 
Rangoon Development Trust. Mr. Wilfred Hugh Payton, 

I.C.S. 

Nominated by Local Government Captain H. W. B. Livesay, 
to represent- O.B.E., R.I.N. 

(i) Admiralty and Marine inte-Me881'II. G. S. Taunton and 
rests. Kenneth Ma.oGibbon. 

(ii) Sea-going shipping. 
(iii) Inland shipping. 

Agent, Burma Railways Mr. J. E. M. Rowland. 

Burma Chamber of Commerce-4 Messrs. K. B. Harper; A; A, 
Bruce; M. L. Bumet ; and 
John Tait. 

Rangoon Municipal Corporation Mr. U. Thin Maung, M.L.C. 
-I. 
Rangoon Trades' Association Mr. W. C. Penn. 
-1. 
Representatives of non-European Mr. S. N. Haji }g::a Indian 
mercantile oommunity-4. Mr. Abdul. . bet- of . 

Wahed Adam- Comme oe-
jet!. 

Mr. Khoo. Ke ~  
Chamber of CoiDriieroe. 
Mr.Jl,,;rhI!in. ~ M. J4. F.-

~  Cliauiber of Oom-
~  ~

--
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1 Chairman 

2 Ex-officio Mem-
bers. 

1 Member 

lliember 

'1 Eleoted Members 

1 Chairman 

2 Ex-officio 

3.Members 

LEGISLATIVE ASSEKBLY. [26m BEP.1936. 

CAiUagong (8trengt1t-12). 

Appointed by Governor General Mr. G. R. Cuffe (Agent, Assam-
in Council. Bengal Railway). 

Collector of Chittagong Mr. A. Whittaker, I.C.S. (Offi-
ciating). 

Collector of Customs Mr. Mohammed Aslam. 

Appointed by Governor General Lt. Commr. F. W. Angell, 
in Council. R.I.N. (Nautical Surveyor). 

Nominated by Assam Bengal 
Railway. 

Chittagong Chamber of Com-
mer0e--3. 

Chittagong Indian Merchants' 
Association-3 (or such bodies 
as the Governor General in 
Council may select to repre-
sent Indian mercantile inte-
rests). 

Mr. N. H. Lewis. 

Messrs. L. M. Crosfield, J. D. 
Douglas, and J. A. Oliver. 

Rai Upendralal Roy Bahadur: 
(Elected Vioe-Cha.irman). 

Mr. C. A. Buch. 
Babu Buresh Chandra Banerjee. 

Chittagong Municipality-l • • Maulvi Amanat Khan. 

Aden (Strength fIOt leBB lAan 6. Pruent atrengtA--I0). 

Appointed by the Governor 
General in Council. 

Principal Officer, M. M. Deptt. 
.An Officer of the Headquar-
ters staB, Aden Brigade. 

.. Appointed by the Governor 
General in Council. 

Mr. J. V. Alexander. 

Commr. L. S. Wadeson, R.I.N. 
Capt. A. Messenger, R.D., R.N.R • 

Khan Bahadur M. A. K. Mao-
kawee, O.B.E.: Mesua. W. 
Meek, O.B.E.: F. W. Bu..: 
C. Findlay : Ahmedbhoy 
Ismailboy Laljee, O.B.E. ; 
~  

Lt.-Col. E. S. Phipson, C.I.E., 
D.S.O. 

Pandit Govind Ball&bh Pant : Are Government in a position to 
state what action .has I:>een taken in pursuauce of those Resolutions and 
what has been the increase in the number of Indians in higher posts in 
tllest' services since 1932 , 

The Honourable Sir Mubammad Zafrullah Xha.n : So far as the 
higher posts are concerned, part (c) of the question relates to these 
posts, and I have already submitted that information is being obtained 
and will be laid on the table when received. So far as the first part of 
the question is coneerned, Government have reason to believe from thE' 
information that they have been receiving that Indianisation is steadily 
increasing. 

EXPLOSION IN· BAGDlGI COLLIERY IN DHANBAD. 

. 732. *Pandit Govind Ballabh Pant: (a) Is it a fact that a large 
number of miners were killed and injured as a result of an explosion in 
Bagdigi Colliery in Dhanbad t 

~~ "-. r..-; 
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(b) Has any compensation been awarded to the dependants of the 
deceased and the injured' If so, what, 

(c) What was the cause of the explosion , 

(d) Was any action taken against any person in this connection' 

(e) What steps do Government intend to take in order to prevent a 
repetition of such disaster , 

Mr. A. G. Clow: (a) 19 were killed and seven injured as a result 
of the explosion in the Bagdigi colliery. 

(b) I have no information ; but it is open to the dependants of 
deceased miners and to injured miners to prefer claims under the 
Workmen's Compensation Act. 

(c) This has been under investigation by a Court of Inquiry ap-
pointed by the Government of Bihar and Orissa under section 21 of the 
Indian Mines Act, but their report is not yet available. 

(d) and (e). The.se questions will receive due consideration after 
the Court of Inquiry has reported. 

Pandit Govind Ballabh Pant : Do Government not call for any 
report from the local authorities when such incidents happen T 

Mr. A. G. Olow : The position is that, as a rule, when a very serious 
accident happens, the Government of the province in which the accident 
occurs appoints a Court of Inquiry under the Mines Act. That Court 
has been sitting in the present case. I believe their report has been 
presented to the Local Government, but I have not yet seen it. 

Pandit Govind Ballabh Pa.nt: Do Government not call for any in-
formation from the local authorities as to the award of comp-ensation to 
the dependants of the deceased in consequence of such aecidents , 

Mr. A. G. Olow : No, Sir. 

Pandit Govind Ballabh Pant : Is it not desirable that they should 
do so ! 

Mr. A. G. Clow : No, Sir, I do not think so. The position is that 
the Act provides for the grant of compensation to those who apply. 
There is also a provision enabling the Commissioner to call attention of 
. the dependants of deceased workmen to the possibility of filing an 
'application. It is for them to decide whether they should file",n 
application or not. " 

Pandit Govind Ballabh Pant: Is lIOt the protection of labour; ~ 

pf the subjects for which the Government of Jndia are responsible. T 

Mr. A. G. Olow: No, Sir. The Local Government are ~ 

.responsi.ble for. that. 

Pandit Govind Ballabh Pant: And not the Government of Iridiii', 

Mr. A. G. Clow: The Government of India are only resp&nsible' in 
so far all it is at present a reserved ~  and they have the powers of 
Rllperintendence, direction and control. 



LIlGIBLATIVE ASSBKBLY. 
" •••. ~  . I .' J. -'! 

[26m Sn. ~  

~  ~ ~ PBQDppm,G ~ ~ " ~ ~ ~ ". 
733. *Pandit GoviDd Ba.Uab1l rut: (a) Is it a fa.ct that t"o 

battalions, namely the Welch and Devons, were lent by the ~  Head-
quarters to participate in a moek fight against Shinwar tribesmen in the 
Khaibar Pass in orqer to make up a scene for the film " Soldiers Three " 
nnder the direction of ~  Geoifrey Barker' 

(b) Was any ammunition used by the said ~  in the fight 1 
(c) Is it a practice of the Army Headquarters to lend the services of 

the Army in India f6r such purposes , 

(d) Do Government approve of this action of the Army Head-
o quarters ,  ' 

(t) Do Government intend similarly to encourage the Indian film 
producers by lending them the fighting forces, armies and other military 
~ ~ ~ and ~~~ , 
:Mr. G. B.. F. Tottenham: (11)) The 2nd Battalion, the Welch Regi-

ment, and the 7th (Bengal) Mountain Battery took part in the scene 
connected with frontier fighting. The 1st Battalion, the Devonshire 
-Reginient, part.iei'pated in t'he filming of cantonment scenes htAlipore. 

(b) Yea. Blank ammunition was used. 

(c), (d) and (e). 1; would refer the Honourable Member to Appendix 
XLVI Regulations for the Army in India, which gives the conditioris 
under which Government may loan troops to approved private firms 
(including Indian film companies) in connection with the production of 
fUnis_ One condition of conrse is tpat all expenses are paid by the 
Company. The Honourable Ml'mber will find a ~  of the Appendix 
in the IJibrary. 

Pandit Govind BaUabh Pant: May I ask the Honourable Member 
whether the army was ev£'r lent to ~  other Company for the purpose 
of preparing a film ? 

Mr. G. R. F. Tottenham :  I think this is the only firm to which they 
haw so far bel'n lent. 

Pa.nciit. Govind BaUabh Pa.nt : What was the amount paid by this 
Compauy for the use of the army or on account of the ammunition used 
in this sham fight! 

Mr. G. R.I'. Tottenham :  I am afraid I shall require notice of that 
question. I have not got the figures in my head. 0  -

.. Prof. N. G. Ranga. : Was that the only firm which had applied for 
'the loan of army t 

Mr. G. R. F. Tottenham : This is the only Company that has applied 
'$0 far. 

Pandit Oovind Ballabh Pant : Do Government regard it as a legitio 
'mate use of the army -, ., _. 

Mr. G. R.I'. Tottenham : Yes, Sir. If they did not regard it as 
'legitimate, they would not allow it. 

~ ~~~~ ~~ ~ ~~ ~  : ~  are ~ ~  ~ ~~  of 
j"(\ ~  •. ~ . 



~ ~~ ~~ ~ ~  ~  

~  ~ ~  ('fhe Honourable Sir .. ~ ~  Ral:).im) Next ~ ~  
. No. ~  

Mr. II. Asa.f Ali : May I, Sir. ask a supplementary question to q\Jeij-
tion No. 733 T 
Mr. President (The Honourable Sir Abdul' Rahim) : No, next ques-

tion has been called . 

. 'XAJIlNATION IN ~~ RULES HELD BY THE EAsT hmIAN ~  
AUTHORITIES. 

. 734. *8irdar .JogeJ!dra SiDgh: (a) Has the attention of Govern-
,mcut been drawn to the examination in Leave Rules held by the ~  
Indian 'Railway authorities , . . ' 

.' ~  Is the staif branch in the Divisional Office on the Ea.;t lndiap 
Railway II technical branch T If so, what are the technical qualifications 
or training prescribed for officers and clerks in this branch Y 

(el What facilities, if any, have been provided for the training of 
staff offi('ers and clerks ? 

( d) Are clerks in other branches, such as Commercial, ~

tion, ~  Locomotive and Carriage and Stores, required to P88!l 
an examination in t.he rules }Wrtaining to the respective branehes' If 
ywt, 'Why not! .. .  . . 

(e) Is thl' f'xamination compulsory or optional' 

(f) h it a fact that certain staff Superintendents have issned orders 
that clerks have to pass this examination and failure to do !;() shall be 
pnnishahle' Tf so. will Government he pleased to state the authority 
for doing so ! . 

(y) Is any similar  examination held for clerks of staff bl'·lIlch on any 
(;ther Railway, or was it ever held on the late Oudh and Rohil1rund 
Railway' If 11ot, will Government be pleased to state the necessity fot 
its ~  by the East Indian Railway authorities' 

(h) ~  (i) the clerk'> in the Acoounts and Audit Departmentg who 
have to perform ~ duties of auditing the work of the executive and draw 
higher scale of pay, (iil the officers and supervising subordiiui.tes· in 
Divisional Offices, (iii) the clerks in the head office, and (if!) the clerks 
dealing with staff in other departments than the Railway, ~ 

~  pass this examination' If not, why are the clerks in the staff branch 
of divisional officers alone compelled to pass this e..xamination , 

(i) Are not the seales of pay for clerks in staff branches the same alJ 
.Ul other branches (Commercial, Running and Stores) of a ~ 
Office, and is there not a common seniority list for the whole office ~ If 
eo, why are the clerks in staff branch a]one required to obtain this addi-
tion.,l qpali1i6!l,tioJl without any ~ ~  , 

(j J Are Government prepared to make f. thorough enqUlry into the 
~~  }Vith a ~  to bringing out qniformity and eliminating hlmJ,shipa 
t(l certain section of the staff , . 

Mr. P. B. Bau: Government are informed that an ~  *'" 
lfoave rnles for certain sections of the staff has been in force on the EaSt 
Indian Railway for a long timE'. They are making enquirielll as to tli. 
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practice followed in this matter on the other State·managed R&ilwqa 
and will consider whether a uniform procedure should be prescribed for 
all these railways. 

ELIGIBILITY OJ' TBLEPHONB OPERATOBS TO PENSION. 

735. *Mr. Anugrah Narayan Sinha: (a) Will Government ~ 

pll!8Bed to state if the services of all telephone operators who were holding 
permanent posts substantively on the 8th July, 1919, are pensionable 
under Article 155 of the Telegraph Manual , 

(b) If so, is it a fact that the above rule is applicable to the easea 
of those operators who were permanently appointed on 1st March, ~ , 

(c) Will Government be pleased to state the number of such tele-
phone operators as were appointed to permanent posts on the 1st March, 
1919, ill the Bihar and Orissa division , 

(d) Is it a fact that these operators are entitled to pension lmder 
Article 155 above referred to , 

(e) If so, has the sanction of the Head of the Department been con-
yeyed to them, and has it been entered in their service-book T If not, do' 
~  propose to expedite the order , 

(I) Haa any order been passed as to provident fund contribution in 
the cas(' of those operators who were appointed in permanent posts after 
the 8th July, 1919, and are not therefore eligible to pension under the 
nforesaid Article 155 , 

Mr. A. G. Olow :. (a) The Honourable Member apparently refers to 
paragraph ]55 of the Mannal of' Appointmf'nts and Allowances of 
officers of the Indian Posts and Telegraphs Department, according to 
which the services of all telephone operators, who were holding per· 
manent posts substantively on the 8th July, 1919, are pensionable, and 
the services of those who were not holding permanent posts SUbstantively 
on that date, or who were appointed substantively after that date with 
retrospective effect from or from before that date. are not pensionable. 

(1I) Yes, if they were not appointed substantively after the 8th July, 
1919, with retrospective effect from the lst March, 1919. 

(e), (d) and (e). The information is being collected and a reply will 
be placed on the table of the House in due course. 

(I) The question whether these officials should be granted ~  

able status or admitted to the benefits of a Mntributory provident fund, 
~  ,considered some time ago but owing to the unfavourable financial 
i;lituation it was not pursued. It' ,viU be taken up for consideration when 
the financial position of the Department has improved. 

HIGH PluCES OJ' ABTICLEB CHAlWED BY AN AmIY CONTBACTOB AT 
RAWALPINDI. 

736. *Mr. Akhil Chandra Datta: (a) Is it a fact that the Ofllcer 
Commanding, No.1 Company (N. C.), I. H. C., Rawalpindi, appointed 
for tlie unit a ~  (not on the approved list of Government) in the 
beginning of 1934 and that the Officer Commanding allows higher rateS 
than tht-prevailing local market rates , '  , 
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(b) Are Government aware that the men of the I. H. C. Corps, who 
are most low paid of all the Indian military units, are hard hit by the high 
prices of articles charged by the said contractor , 

«(.) Is it a fact that the original agreement was typed and signed 
at the eontraetor's shop in the bazar , 

(d) Are Government prepared to consider the desirability of institut-
ing an enquiry into tIw uffairll of No. 1 Company, I. H. C., and of taking 
steps to redress the grievances of the poor men of that unit , 

Mr. G. R. P. Tottenham: (a) No. 

(b) No. 

(c) No. 

(dJ) Does not arise. 

TESTING OF TO lNPoBJIATION SUPPLIED BY POLICE lNPoRJIEBS. 

737. *Mr. Akhil Chandra Datta: Have Government issued any 
instructions as to the method and agency by which the information of the 
police informers should be tested before any action is taken thereupon , 

The Honourable Sir Henry Craik : It is for the Local Governments 
to see tha't the investigating staffs are so trained and educated that 
they invariably test the information given by informers before taking 
action 011 it. The Government of India have) no reason to believe that 
there is need for them to issue orders in this matter. If the Honourable 
Member has in mind a case which ~  occurred in Bengal, it should 
interest him to know that it was the investigating officer himself who 
suspected the bona fides of the informers and had them arrested and 
prosecuted. 

Pandit Lakshmi Kanta Maitra : Do I understand that the Honourable 
Member, who is in charge of law and order and administntion of' 
justice, has absolutely no control, and that he never lays down any 
policy as to how these informations of the police informers should be 
tested T 

The Honourable Sir Henry Craik :  I have said that it is for the 
Local Governments to see that the investigating staff are so trained and 
educated that they invariably test th(' information. 

Pandit Lakshmi Kanta Ma.itra: Do the Government of India lay 
down no rules of procedure or do they give no ~  in the 
matter f 

(No answer.) 

Mr. President (The Honourable Sir Abdur Rahim) Next question 
No. 738. 

;PBOlrlOTIONS TO ADKINISTB.ATIVE GRADES ON THE EAST INDIAN RAILWAY. 

t738. *Mr. MohAn Lal Saksena : Are Government prepared to make 
a sifting enquiry into' the cases of promotion to administrative grades 

t For ~  to this question, He answer to. question No. 109 •. 
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nlade ",ince September, 19:}l from officers of the Engineering ~  
on the ~ Indian Railway ahd state how many cases of ~ 
occurred, and why , 
Mr. P. B. Bau: That has already been answtlred along with ques-

tion No. 709. . 

Mr. Mohan Lal Sa.ksena :  I want to put a supplementary question 
on this. . Will Government lay on the table a statement showing ~ 
~~  . 

Mr. P. B. Baa : There are only three cases. 

Mr. ltIohan Lal Smena : Will Government lay a list of thORP three 
cases? 

Mr. P. B. Bau: Is my Honourable friend in order in putting 
supplementary questions on a question which was answered twentJ 
minutes ago , 

Mr. Mohan La,I 8a.ksena. : I was not presen'!; when my question was 
answered. I am putting my question No. 738 only just now. 

)Jr. P. ~  R&u : That was answered along with question No. 70Y. 

Mr. Mohan La.l Sa.ksena: But I was not here when you answE'red 
my question along with another question which was not mine. 

Mr. President (The Honourable Sir Abdur Rahim) : The ansWE'rs 
to questions are given to the House. and not to ~  particular Mem-
ber. 

Mr. Mohan La.l Sa.ksena : Now, I want your permission to pnt 
supplementary fluestions. 

)fr. Presi4ept (ThE' HonourablE' Sir Abdur Rahim) : That IS not 
allowed. 

TRAVELLING TICKET EXAMINERS CLASSED AS TRAFFIC TRAIN STAFI'. 

739. *Qazi Mub&mmad Ahmad Xumi: (a) With reference to the 
reply given to starred question No. 1354, dated the 2nd April, 1935, in 
this House, will Government be pleased to state whether it is a faet that 
the Travelling Ticket Oollectors, now designated as ~ Tickl!t 
Examiners, are classed as Traffic Train Staff in paragrapb 362 of ~ 

Railway Open Line Code, Volume II ! 

(b) Is it a fact that Traflic Train Staff under State Railway Opea 
Line Code are entitled to milage allowance for the journey performed by 
them while on duty T 

(c) Is it a fact that it was the Chief Operating Superintendent, East 
Indian Railway, who acting in the name of the Agent abolished the mile-

~ allowance of thE' old Travellinll Ticket. Inspectors of the EaKt Indian 
Railway in 1931 , ' 

{dj Is it a fact that the sanction of the Railway Board was neylll' 
obtained by the East Indian Railway· adminiltration for the abolition df 
the Dlileage allowance drawn by the old Travelling Ticket Inspectors T 

(e) If the reply to part (d) be in the negative, will Government be 
pleased to ~  on the table It ~  of the Agent's ~ ~  on the 
point and the reply of the Railway BOard' thereto' .  . ! 



(t> On what date did the Railway Board ~  orders for tjJe 
abolitlon of mileage allowance to the old Travelling Ticket [nspectors , 

(0) Will Government be pleased to state if there are any cla'!B of 
employees on the EaSt Indian Railway (other than the TravellIng TIcket 
Examiners) who perform certain duty in the running train. and are ~  
paid mileage allowance ? 

Mr. P. R. Rau: (a) I would invite the II01lOurable Member's atten-
tion to the information laid on the table on the 2nd September, 1935, in 
reply to unstarred que;stion No. 302 asked on the 9th April, 1935, which 
explains the position. 

(b) Yes. 

(c) The orders were issued by the Agent. 

(dJ) Yes. 

(e) and (f). Do not arise. 

(g) Yes. Train Despatch Clerks. 

Qui Mnb&mmad Abmad Kazmi: With reference tQ the reply ~  

parts (e) and (f). if the sanction of the Railway Board had been ~  

then the date and reff'rence to thRt correspondf'nc(' mar he !!iY{,!1 ? 

Mr. P. R. Rltu : The sanctio1l of thf' ~  Hoard was not neees-
l!Iary. 

CHANGE OF THE NATURE OF AN ALLOWANCE BY THE AGENT OF A STATB 

RAILWAY. 

740. 4'Qazi Mllbammad Ahma.d Xa.zmi: (a) Will Government be 
pleased to state if the Agent of a State Railway is empowered to change 
tIle nature of an allowance once offered to an employee ana enjoyed by 
him for many years' If so, under what rules , 

(b) Will Government be pleased to state if there are any class of 
employees 011 the East Indian Railway whose nature of ullowanee was 
changed ~  the Agent during the last 15 years, except that of the staif 
of the Ticket Checking Branch , 

((') Will Government be pleased to state if the Agent of a State 
· Railway is empowel'led to alter, change, annul, or modify the provisioDi 
of the State Railway Open Line Code , 

. Mr. P. R. Ran: (a) Yes, under paragraph 859 of the State Railway 
· Open Line Gode, Volume n. ' 

(b) Government have no information. 

(c) No, unless he is empowered by the rules in the Code to make 
1ieJ)artures from them. 

Qazi :Mubammad Ahm&d Kamni: Was he empowered in the 'case 
· ~  was mentioned in my previous question No. 739 T 

Mr. P. R. Ran : Yes, Sir. I have already said that orders of the 
"Railway Board were not necessary in ~  case. :i 
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lrIILBAGE OR RUNNING ALLoWANCE PAID TO THE STAn ON STATE RAILWAYS. 

741. ~  Muhammad Ahmad J[a.zmi: (a) With reference to the 
reply given to starred question No. 1099, dated the 28th March, 1935, in 
this House, will Government be pleased to state under 'What Fundamental 
Rule. mileage allowance can be classed as pay T 

(b) What is the difference between" classed as pay " and" treated 
as pay" Y 

(e) What is meant by II other emoZ"",ent.r" 88 contained in Funda-
mental Rule 9 (21) Ca) (iii), and does the mileage allowance treated as 
pay fall within this Fundamental Rule which defines Pay T 

Mr. P. Bo. B.a.u: (a) Under Fundamental Rule 9  (21) (a) (iii). 

(b) When allowances are classed as pay they are subject to all 
the conditions in the Fundamental Rules and other rules governing 
pay : when they are treated as pay, such treatment is usually for a 
particular specific purpose. 

(e) Other emolumE'nts comprise mOllE!tary concessions which do 
not already fall within the definition of pay in sub-clauses (i) and (ii) 
of Fundamental Rule 9 (21) Cal. The reply to the second part of the 
qnestion is in the negative. 

Qui Muhammad Ahmad Xumi : What is the difference between 
" classed as pay" and "treated as pay" so far as the purposes of 
proviilent fund and pensions are concerned' Is there any difference 
between the two Y 

Mr. P. R. Rau : No, Sir. I am afraid, I cannot unrlertake to )!ive 
an exposition or interpretation of the ~  Rules in answer to 
a ~  question in this House f 

Qazi Muhammad Ahmad Xazmi :  I am unable to understand. the 
dir,1tinctioll that has been drawn bv the Honourable Member between 
" classed as pay "and " treated as pay". In what circumstances 
would he call it " classed as pay", and in what circumstance!! would he 
call it " treated as pay" Y 

Mr. P. Bo. Rau :  A full answer has been given in my reply to his 
question. 

APPLICABILITY OF OLD ScALES OF PAY TO THE TBA VELLING TICKET CHEOKING 
STAFF ON THE EAST INDIAN AND NORTH WESTERN RAILWAYS. 

742. *Qazi Muhammad Ahmad Xumi: (a) Will GoYcl'mnent be 
pleased to state if it is a fact that the old Travelli.ng Ticket Examiners 
of the North Western Railway were given the option of retaining the 
old scalcs of pay applicable to the substantive post hela by them in a 
permanent capacity 88 a Travelling Ticket Examiner' 

(b) Is it a fact that the old TraveIling Ticket InspectorS of the Edt 
Indian Railway were also· given this choice , 

(e) Are the contents of letter No" 822-E.G., dated the 16th AugUSt, 
1933, froDl the Railway Board, applicable to the said employees ,of the 
Jilast Indian and North-Western Railw.ysf If not,. to. whom ~  thfUT 
apply and "Why are they not applicable to the other emp!.oyees , 
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Mr. P. Bo. Ba.u: (a) Special Ticket Examiners, who prior to the 
1st June 1931, held permanent posts as rrravelling Ticket Examiners in 
8 ~  capacity were granted the option of retaining the old scale 
of pay. 

(b) The attention of the Honourable :Member is invited to the infor-
mation laid on the table on the 2nd September, 1935, in connection with 
part (d) (ii) and (iii) of question No. 318 asked by Dr. N. B. Khare on 
the 9th April, 1935. 

(c) No. The letter referred to applied only to the staff of the North 
WesteIn Railway. The East Indian Railway staff were governed by the 
orders contained in Railway Board's letter No. 822-E.G., dated the 22nd 
December, 1932. 

Qazi Muhammad Ahmad ltazmi: Do the Railway Board apply 
different principlell to different railways so far as the staff is concerned 
in their pay , 

Mr. P. R. Rau : There is no reason why they should not vary in 
detail . 

.APPLICABILITY OJ' CERTAIN PARAGRAPHS OF THE STATE R.uLWAY OrEN LDrB 
CODE, VOLUME n, ON STATE R.A.lLWAYB. 

743. *Qazi Muhammad Abmad J[&IIIIi: (a) With reference to the 
reply given to starred question No. 1355, dated the 2nd April, 1935, in 
this House, will Government be pleased to state the result of their 
enquiries 011 the subject' 

(b) Are the Government of India: required to know or not, if and 
when the provisions of State Railway Open Line Code are revised, modified 
or aunulled , 

(c) Are the powers of revising, modifying or annullillg the provisions 
of State Railway Open Line Code vested in any authority other than the 
Hail way Board or the Government of India , 

(d.) If it is the right of the Railway Board or the Government of 
India only to revise, modify or annul the provisions of State Railway 
Open IJinc Code, then why could the information asked for in starred 
question No. 1355 on the 2nd April, 1935, not be available in ten days, the 
period of llotice of the question , 

, Mr. P. R. Ran: (a) ~ information was laid on the table on the 
6th September, 1935. 

(b) nnd (d). Revisions or modifications of the provisions of the 
Code are made by the Government of India ; but as many such revisions 
are contained in executive orders and the ~ itself has not been 
generally revised it was not possible within a short period to collect 
all the orders. 

(c) No. 

. Qazi Muhammad Ahmad. Xumi : Will the Honourable Member state 
when the Code was revised' 

, Mr. P. R. Rau : The general revision was a long time ago. I can-
not give the exact date. . 
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PAY O:r Tlu.VELLINO TICKET INSPECTORS, ETC., ON THE EAST INDiAN RVILWAY. 

744. *Qazi Jlubammad Abmad Ka.zmi: (a) With reference to the 
reply givell to starred question No. 1361, dated the 2nd April, 1935, in 
this House, will Government be pleased to state if it is a fact that at a 
joint meeting of the Operating, Accounts and Railway Board Officer, 
held at Calcutta on the 3rd May, 1927, it was decided Il.'l under: 

•• The travelling ticket inspectors and their Divisional Inspectors 1;a][en over bY, 
th" Operating Department will draw the pay of the Accounts Department plus averago 
mileage" , 

(b) Is it a fact that the Director of Finance, ~  Board, framed 
rules in persuance of the minutes of the  said ~ t 

. (r.) Is it a fact that the rules thus framed were finaily approved bY' 
the Agent, East Indian Railway , 

(d) Is it a fact that these rules were honoured up to 31st May, 1931 
and in ~  thereof the pay and the aUow8u<.'es of the said 
employees were reduced from lst June, 1931 , 

\ c) W HI Government be pleased to lay on the table a copy of the 
rplffi iI). accordance ~ which the Travelling Ti('ket Inspectors on. 
ti-lmsfer to Operating Department were paid the pay of the Aecou:J:iti 
pltts anrage mileage' 

Mr. P. R. Rim: (a) ~  meetiiig was purely. a departmental mt'et-
ing alid was not empowered to decide any question finally. Governmf!nt 
are not prepared to disclose its recommendations. . 

(b) and (c). No rules were framE'd but the orders of the .Agent, East 
Indian Railway, were taken where necessary. 

(d) and (e). AB no rules were framed these parts of the question d() 
not arise. 

Qa.zi .uhammad Ahmad Ka.zmi : So far as the rules of the Depul"t-
ment are concerned about the pay and status of the people who were 
trantolferred f·rom the Accounts Branch to the Operating Branch, is  there: 
anything confidential that cannot be divulged to the House 7 

Mr. P. R. Ra.u: Yes, Sir. Discussions between departmental offi-
cers are treated as confidential, but the decisions and orders that were 
passed are not confidential. 

Qa.zi Mubamma4 Ahmad Ka.zmi :  I want to know the final decisions 
that were arrived at. 

Mr. P. R. Ra.u :  I have already said that no rules were framed as 
a reslilt of that meeting. 

Qui Mnbammad ",mad Ka.zmi : Then, under th!! circumstances wai. 
the transfer made without any rules , 

Mr. P. R. Rau: Orders were passed that the transfer should be 
made, but the rules regarding the details of the transfer were not 
frnmed at that meeting. 

QUi lirtuhammad Ahmad Kamu : Perfectly correct ; but the orders 
that are passed may be comDlunicated, because those will be treated IlS 
rules. There must be ,!lome. systematic thing under which one can be 
transferred from one Department to another, whether you can it by ~ 
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~  of order or by the name of rules. What I want to know is if the 
rules are 110t forthcoming, will the orders be forthcoming' 

Mr. P. R. Rau : Orders were passed to transfer this particular staff 
from the Accounts Department to the Operating Branch. I am 110t 
~  that any rules were framed stating exactly' what the procedure 
was in coimection with such transfers. 

ENLiSTING oj ARAINS IN THE ARuy. 

145. *Mr. B. II. Abdullah: (a) Will Government please state the 
total pop1i.1ation of Arains in India in 1931 , 

(b) ]8 it a fact that ArainS were recruited in tbe Indian Army iu 
various capacities and rendered meritorioUs services during the Great 
War' 

(c) Is it a fact that many members of the tribe have held and are 
nohling commissions in the .Arm:y , 

Cd) Are Government aware that contrary to instructious contained 
in the India Army Order, No. 807 of 23rd September, 1924, the Arains 
are not heing enlisted in the Army by recruiting officers , 

(e) How do Government jwitify the stoppage of Arains in the Army' 

(f) Do Government propose to issue exprelll insti-uctions to the 
rP.cl'uiting autborities to enlist AraiDs , 

irr. G. it. '1'. TotteJilia.Di : (a) 757,603. 
(b) They were enlisted in some numbers during the Great War, 
12 NOON. but their record is merged in that of the Punjabi Mussa1-

mans of whom they form a sub-clasa. 

(c) I have no definite information. 

(d) to (I). There is no restriction on the recruitment of members of 
~  sub-class and Government see no reason to issue any instructiolll; 
ill the matter. 

Mr. H. M. Abdullah: Are Government aware that many instances 
e:x.jst when Arains were selected and approved as fit recruits in all 
resIjects, but. as soon as they put in Arain as their caste, they were 
rejected Y 

Mr. G. R. F. '1'ottenha.m.: No, Sir; Government are not aware .of 
that. 

SHORT NOTIC::g QUESTION AND ANSWER. 

!tIr. Mathura.daa Vissa.nji: (a) Has the attention of Govern-
ment been drawn to the distress of those Quetta merchants who having lost 
tlieir goods, and property in the earthquake az:e unable to mee'l; the 
claims of their creditors in respect of goods' c·rdered before the earth-
quake? 

~ b) 'ym ~  ~  state wh.ether ~~  have inade any 
enqUlrles In thIS behalf, and, If so, what are the reSUlts of such enquiry 
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in l·e.spect of (i) the number of merchants thus affected; (ii) the volume 
of their obligations left unsecured as the result of their losses during the 
earthquake; and (iii) the nature of the relief deemed adequate and proper 
for such emergency , 

(c) Do Government contemplate any action, whether by way of 
ordinary legislation or' executivetOrdinance, to afford the necessary relief 
to geuuine cases of such distress due to the damage done hy the earth-
quake f H 80, will Government be pleased to state if they would take 
this House into their confidence before deciding upon the policy in this 
behalf , 

(d) Will Government be pleased to state whether they themselves 
have ordered anY' suspension or remission of Government dues in respect 
of taxation on Quetta merchan'ts by way of income-tax or customs or any 
other Central or Local Government taxation , 

Mr. J. Q. Acheson :. ({I) Yes. 

(b) and (c). No detailed information regarding the number of mer-
(!hants affected or the extent of the obligations referred to is available to 
Government but the views of the local authorities in Sind and Baluchistan 
on the general subject have been obtained. The questions whether relief 
is necessary and, if so, what form it should take, are now under the urgent 
consideration of Government. Time will not permit of Government con-
sulting this House, but it is probable that before arriving at a decision 
they will consult the Committee which is being coustituted in pursuance 
of the statement made by the Honourable the Commerce Member in the 
course of the debate on Quetta in this House on the 19th· September. 

(d) No. 
Mr. Lalcha.nd Na.valra.i : May I know if the people of Sind and the 

Punjab will be consulted with regard to this consultative committee ! 

Mr. J. G. Acheson: I do not think it arises directly out of this 
qUf:stion, and I am not in a position yet to make any statement on the 
c('mposition of the committee, a matter which is now under considera-
tion. 

Pa.ndit La.kshmi Ka.nta 1Iaitra.: Is this Committee going to be com-
posed of Members of this House or of outsiders' 

Mr. J. Q. Acheson: That is still under consideration, as I haye 
said, but the intention is that it should consist of both. 

Sa.rd&r Sa.nt Singh: Are Government considering the desirability 
of extending the period of limitation, as plaintiffs or defendants, for 
persons who lost their property in the Quetta earthquake, in order to 
give them facilities, so that their claims may not be time-barred f 

Mr. J. G. Acheson: That, Sir, is one of the methods which hal 
bee11 suggested for affording relief to these persons. But I may remind 
the Honourable Member, if he needs any reminding, that a moratorium 
or an extension of the period of limitation is a very two-edged weapon 
and will require the most careful consideration before it can be applied. 
The difficulties are both practical and legal. The suggestion is, how-
ever, receiving urgent consideration. 
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In/ormatWn promued, m reply to 8tcwred quenWn No. 1199 tuked, by 
Mr. S. Satyamurli on the 29th Ji04'cll, 1935. 

SHIPPING COlofPANlli8 ENGAGED IN THE COASTAL TRADE OF INDIA AND BUBJIA. 
OwinAr to the fact that many veBBels which are ordinarily employed in foreign 

trade are occasionally UBed in the coastal trade, it iB impOllBible to give exact figureB 
of the number of shiPB and tonnage employed in the coastal trade of India at any 
particular time. The 'following figures are therefore only approximate : 

No. of steamllhip Compw.. 19 

No. of steamen JliO 

Total gr018 tODDage .. 5,50,000 tonB. 

In/ormation promised in reply to &tarred, questio'nS Nos. 53 and 54 asked 
by Mr. Amarendra Natlt Chattopad",yaya on the 3rd September, 
1935. ' ' 

FILLING UP OF THE POSTS OF Sus-DiVIsIONAl. OFl'lCERa ON TJDl ~  
BENGAL RAILWAY. 

A. The Agent, Eastern Bengal Railway, reports : 
No, the claims of Sub-Engineers were duly considered. 

FILLING UP OF THE POSTS OF SUB-DIVISIONAL OFFICERS ON THE EASTERN 
BENGAL RAILWAY. 

54. YeB. At present there are three Sub-Engineers and one Permanent Way 
lDapeetor officiating in the Lower Gazetted Service. ,The Permanent Way Inspector 
promoted to officiate as an officer in the Lower Gazetted Service has had 321 years' 
meritoriouB service and iB considered qualified to hold the poBt. 

'!'here is no bar to Permanent Way IDspeetors who are ~  suitable in all 
reBpecta being promoted to the Lower Gazetted Service. 

Information promised in reply to the su,pple.mentary question to stMred 
question No. 365 asked by Pandit 8ri Krishna Dutt. ptJ1MnaZ on the 
13th September, 1935. 

NEWSPAPER ARTICLES ON THE QUETTA EARTHQUAKE RELIEF AND THE 

SJ[,VER JUBILEI!I ;FUND AGAINST WHICH ACTION WAS TAKEN. 
LVI oJ ~  ariiclu 1* 1M Qw.tIa Earl1aqu.ale8 Relief tJfItl Silver Jubilee Fund tI{I(J'U wMeA 

Get .. fDIU ttJket&.ruler tTle Indian Pt'81111 (Ef1IN(I81tCy Power8) Act, 1931. 

I 
Berial Name of newspaper. with 
No. place of publicatiOll. Name of article. Remarks. 
____ 1 ________________ :1 _______________________ : _______ __ 

I 
I Kiatna Patrika, Muuli-

tam. 

3 Dhinama1li. lladraa 

.' ...... ~  

LM'7LAB-

I Article headed "Quetta. Ea..'-thquake" 
I which appeared in the issue, dated the 22nd-June 1935. 

I Article headed "The Quetta. F..arthquake" 
I which appeared in the i88Ue, dated 
I the 8th July 1935. 

I Article headed "The Quetta. Earth-quake" which appeared in the issue, 
dated the '19th June 1935. 

I 

( 1907 
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~  
N°'1 

Name of newspaper, witll 
place of publication. Name of article. Remarks. 

--1----------1--------------------
4. Prabhat, Mangalore 

It Free Press Joumal"Bom. 
bay. 

Article headed "The Quetta Earth-
quake" which appeared in the iaaue, 
dated the 23m June 1935. 

Articles headed "Lives can even BOW be I 
IIIIoved" aDd "Anoma.lies of Quetta 
Relief" which appeared in the iaauee. 
dated the 7th aDd 9th June 1935, 
l'8iIpectively. 

6 Khilafat Daily ( or Romama- Article headed "Bribery" which appeared 
e.Khilatir.t), Bombay. in the issue, dated the 7th June 1935. 

7 Bcm1bay Standard, &mbay' Article headed "Q1I&ke ReliefaDd Quac'k 
Remedies" which appeared in the 
Meue. dated:the 16th JQe J.83.'i Net aYldlabA 

8 Siyuat, Hyderabad (Bind) Article headed "ViCerOy's Utterances"" 
containing iMr alia a reference to 
relief meaeuree at Quetta :which ap-
. ~ in the,issue. dated the 15th 
July 1935 ..  .. •. Not available • 

.9 K.hadim Qwr.dim; Calcutta Article on the Quetta Earthquake relief 
-which' appeared in the issue, da.ted 
the 23m June 1935 NohvailaW.. 

10 Medina, Bijnor ., Article ll6aded "The Greatbuty. The 
Cry of Pain aDd the Note of Sym-
pathy" which appeared in the issue, 
dated the 21st June 1935. 

-11 ~ SahaJ:lm.par Article lieadea "HOriipilating stories of 
the atrocities of the military" wilich, 
appeared in the issue, dated the 16th 
"June 1935. ' 

12 Shuj.at, Lahore.. Article which tried to bring into ~ 

13 Tej, Delhi 

14 Quami Gazette, Delhi 

15 Arjan, Delhi 

16 Budemataram, Calcutta 

, repute the British soldiers emplo7ed, - , 
in the relief work at Quetta ' Not ~  

Articles headed "The diatreaed Indians 
and Europeans ~ 

tion" and "The ~ and the 
Quetta Relief. the Government should 
realise their reepODllibility" which 
appeared in the issues, dated the 
12th and 14th June 1935, Mlpea-
tively. 
Article headed "Piles of dead bodies are 
being burnt with petrol" which ap-
peared in the isa\!,e, dated the'll1ih 
June 1935. 

Articles on the Quetta Earthquake 
. relief which appe$f8Ii in the ilsUM 
of the 4th, 6th, 13th and 14th JUDe 
1935. 
Article on the Silver Jubilee celebra-
tions which appeared in the iuue, 
dated th. 10th May 1935 . •  • • Not available. 

(" . " 
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Xransu..twil of an article headed .. Quetta Earthquake" whieh appeared in tile issull 
of the" Kistfta PatrWea " 01 Masulipatam, dated the 22nd June, 1935. 

Though Quetta is a Military Station, all the inhabitanta thereof are not military 
people. There are many Pathans and Hindus living there long since independently 
unconnected with the military (authorities). Many people WAO. had gODe ,there fer 
purposes of trade or to meet some relatives, from the Punjab 'and Sindh live there. 
Quetta being a cool place, many people resort to it during the summer, to enjo.T it. 
coolness. It issurpnsing that when such a place has faUen into the' jaws of death, 
the Govermilent should deny an opportunity to relati vel!. (ot tQe victims) to ,0 and 
see them and to lellow countrymen (of the victims) to voluntarily render &Hiatance 
to them. We make bold to Bay that it is not merely ~  bllt also very crueL 
Any (other) Government in allY (other) country would not have imposed IlUcb an 
unnatural ban as this. Quetta ~ ~ nott!te, ,only place that fell under tile a.tJlieticni 
of the earthquake. More than a hundred Villagee in its surroundings have been 
devastated. There is no means to ascertain what 888iBtance is being nmdered :to 
the people of those villages. The ~  of Kalat also haa beenaffeeted by the 
disaater. It is regrettable that entry of outsiders into this whole area should be 
banned. That the military authorities alone can da everything (that requires to' 
be done in the area) is sheer bunkum. About 60,(100 people have perished __ ... 
area of about Il,OOO squaze miles 'has become a mass of debris. Houses wit'hoat 
number have erumbled. It is not yet possible to estimate how many crores of tD.peea 
worth of property lies buried in the debris. What is the meaning in Baying that.,'the 
Military also is sufficient to deal with the cataatrophe f This work is not one that 
can be leisurely done. Much wealth lies buried in the devastated houses; deJay 
will result· in its destruction. The rainy season, too, has set in. Timber and other 
materials of the houseM will becOlne sou.ked and rotten and be of no future use what-
soever. All are' notrieh. All cannot purchase fresh timber tQ reconstruct their· 
houses with. * * *. Efforts ure not yet made to take out all these thingl, 
The Government say by way of explanatioll that owing to bad sn.fiJ emanating 
from the rotting corpses in the debl'is, it is dangerous from the point of vil!w of health 
tu approach them." Why should th,e. bodies lie in the debris till they began to rot' 
If Relief Organizations from outside had been allowed access into the area, the 
bodies would not have met with this fate. Who can say how many had been alive 
in the debris for the 'first three o'r four days and perished afterwards for want of 
rescue' Those who followed the' events in connection with the' Bihar earthquake are 
not unaware of ~ of people surviving, though they had remained buried under. 
debris for a week or ten days. Owing to procrastination (BOW in Quetta) till corpses 
began to rot, the chance of making a. search a,fter excavating the debris has beeD, 
averted. Exc,,"vations were undertaken in. ~  ~  th,e area at, once, tbere 
having been no ban then. Not even a'single soul that was alive, was left out. Not 
even a single corpse met 'With the fate of rotting without burial or. eremation. 
.. ..  .. Though outsiders bad been .Uowed freely there was not even a Bingle 
ease of looting in Bihar. No property was stolen. Properties were duly handed 
over to their respeetive owners. Considering this matter at lea£lt, the, Government: 
should no* have imposed any kind of ban in Quetta. We do not know why the 
pretextB that had not been put forth in the ease of Bihar should be advlUlced now. 
It was not argued then (in the CMe of Bihar) that foodstuffs were not available 
for outsiders." .. ... Outsiders themselves took waegOJl·loads ,of foodstuffs. 
cloth etc sutlicient· to ~  their own needs as well as those of the' a.fIlietcd, to 
'Biha;.: The Government (now) argue that outsiders are ~  to enter, in the 
interests cif: health, since corpses 'have been ~ to remam tIll they rot. If 
vollinteeni had· been allowed (mto the area) forthWIth, there would have been' ,no 
neeesaity to' put, forth this plea. Quetta is ~  a richer region ·than ~  Looting 
not hving talen place there' (Bihar),. there 18 no re8llon to ~  It mIght Of'.e1ll' 
here (iDQw;tt.a.) •. AlII the reasoJill adduced by the ~  are.8DDllarly untenable. 
•  • Wh:", has Mahatmaji's eo'operation ~ ~  ~  ~ bee:'use he would 
eneotiritge looti_/f or would not 'Observe 'pl'IBelples . ~  8IlnltatlO_! ~  ~  went to. 
Quetta '" Even His ~  the ~ King. EropeyoJ: ,awarded:· the ~ ~ ~  
to him'in grateful rooogliitiou: of hlB serVlees. ,Sah a ·lover of (hUlIlaDltanan) ,ser\'iee, 
has beetI preventA>d from setting foot in Quett". Wbr.t .shmlld .onesa;r .of, sueh fI.D, 
onler' Over and above' everything. they (the Government) aK,1n "a !!pmt ,of· ·taunt,-" 
ing wIrv Rssi&tliutemould not 'be trndered. to the -,eopl0 sent ~ ~ ~~  
HOIl'it:lhdl8:ve been oflenBd.' for their bendt in Bombayt ~ ~ ~  
aid ,is 'beinll'<relltteredolll,'them ther&·u. e'gely ~ spietl,. " .I'l ·,If·. 

~  in' the region of Quettl\ and not outside. The bouBes t at UTe eo!:lII'I 
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are to be cleared. The, properties buried under thedebrie are to be atrieaMd and 
made over to the owners thereof; building ~  bave to be proeured for recon-
structing the hoUBls. This work cannot be done 'outside. It is not a thing that can 
be done with money alone nor can it be entrusted te coolies." ..,.. It is 
ridiculous to say that the MIlitary authorities alone will do all this work. If the 
l\Iilitary authorities alone are to accomplish this task, we do not know how long it 
will take. It is a pity ,that they (the Government) have not yet realised that every 
minute is precious, under these circumstances. Great discontent is spreading among 
the people regarding the (Government's) ban. They are not enthusiastic to subscribe 
to the (earthqnake) fund. They question why subscriptions from the public should 
be BOught when the Military authorities are in a position to do all the relief work. 
If the Government of India had not contributed ten lakhs of rupees to the Viceroy'9 
Fund, the (amount of the) Fund would, undoubtedly, have been very small. Un-
doubtedly the Government's ban is responsible for the people not feeling in the 
present case at least balf the sympathy and' enthusiasm they evinced in the case of 
Bihar. Even the Mayor of Calcutta Corporation who had started a Fund got dis-
couraged at the Government's orders of ban, discontinued collection and returned 
the contributions collected to the respective subscribers. There cannot be a more 
powerful instance than this, to enable one to gauge the depth of discontent prevail-
ing among the peOple in respect of the ban. We feel foreed to conclude that the 
cause of the rigid attitudt' in the ease of Baluchistan taken up by the Government 
who had given complete freedom for public co· operation in the case of Bihar is 
perhaps political. The help rendered by Congressmen in Bihar has made a deep' 
impre88ion in the hearts of the people there. The very mention of the name of 
Oongre88 inspires devotion and gratitude in the people of Bihar. By rendering 
popular serviee, the Congress bas earned such honour and veneration. The Goveru-
ment perhaps do not, like this. They do not like that the Congress should have 
increased inAuence in the country. The "authorities perhaps fear that if the Congress-
men set foot in Baluchistan also and demonstrate their zeal for service, the Pathans, 
too, will become devotees of the Congress. Besides, the inftuence of the Congress 
might infeet the Military also. These circumstances alone are responsible for the 
ban and there is neither logic nor justice in the claim tbat .the Military authorities 
can accomplish the work exClusively. We hope that without any further concern for 
or consideration ,of prestige, the Government will permit the Congress, the Arya 
Samaj, the Islamic Youngmen's Associatjon and other reputed institutions to enter 
Quetta, and absolve themselves of the blame tha.t they are opposed even to the zeal 
among the people to render service to humanity. ' 

~ of Q4I. amele headed •• ne QueCtll BMt1&qucllce " tDMoh DIfJ'Peared in the 
~  of t1ae •• TriU7tg1l ,. of Jladr4B, dated 8th J"ly, 1935. 

It is true that Quetta is not Bihar. How could it be, Could a dog become 
a eow' Could a rabbit become a tiger' Those who suffered' in Bihar were all 
Indians. In Quetta, even Britishers who are considered very sacred by foreigners 
have fallen victims (to the earthquake). The Quetta city contains, if Dot all, at 
least, a major portion of the means neceBBary for the defence of the Empire. It 
eon.tains regiments aDd military quarters and the secrets pertaining to them. Quetta 
may be said to be the keystone of the imperial military policy of the Government of 
India and the British Goverilment.If not why have the '"BritiSh GOTeimnent 
contributed £50,000 to the Quetta Earthquake ~ Why bve the Government of 
India contributed Rs. 10,00,000' Did, they make lueh liberal eontributioni in the 
eaae of Bibar Earthquake 'When prepa.rations for war are going on. an over the 
world, who woul,d ~  that this money (contribution) is meant only to strengthen 
a military' base for the defenee of thf' Empire, and not one made out of generous 
heartedneils to ~  relief' to the survivers of the earthquake." .. • Glory 
of tbe Congress; 1s 'an eyesore to the Government.""' How 'could Lord ,Willingdon., who 
came out ~ the Viceroy of India, pledJlC(1: to crush the Con.gress using (all) his 
poWer and, a1dl1, permit the Congress or ita followers to approaeh Quett&, Would 
he allow them to' go to the seat of the military and learn its tMicrets, .Would he 
beIp the Congran to eam glory' The respect eamed by' the CongreBB'in Bihar il 
probably resp(lnsible for the autoeTaey of the Government (in the ease of Quetta); 
Lord Willingdon t.' full of blind obstinaCy (Lit. says that his ure hu only three 
legi). lIe ill bqt ,upon. prohibiting whatever the ConR'1'811 does, whether what it 
does ill good. or 'nil, ,ete. ' '. •  ' .' People m atIIietion do not' haTe 'th'e IIIIld 

~ in ~~  .. they :Would ~  in their oWn ~  ~ ~ meal m ~  cnm 
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iaOUie ill bater tlum the rich meal in a Stranger's. What faith would people, wlio 
have lost their aU and are terribly afraid (panic-stricken) have, when they are 
told that their own country men havmg been forbidden to render assistance to them, 
the Goverilment, nay. the military autnorities would protect them' We do not say 
that the military authorities have not reJidered assistance or that they lUe incapable 
of doing it. Would people who have lost their all and with it their courage, believe 
that a Government that remains unconcerned, nothwithstanding the hue and cry 
raised in the country that the Government's failure to stop the marestricted ~  

of gold from India week after week is responsible for the economic chaos in the 
country, on the ground that luch export augurs tremendous good for the future, a 
Government that does not evince any concern for the industrial development of the 
country considering its own selfish ofiieials to be the source of its prosperity and 
strength, a Government that obstinately flouts public opinion and exercises autocratie 
power not minding the changing times,  would afford protection to them in their ilire 
afiliction' Who knows what amount of the Viceroy's E8.Tthquake Fund will be 
spent for strengthening the Military' What certainty is there that the moveable 
properties of the survivors who have been sent out of Quetta will be impartially 
handed over to them' . Row could people identify their own properties from a 
conglomeration salvaged by soldiers at different places and at diflerent times I Can 
the Government say how the salvaged valuable properties will be disposed of' 
Rumour is afloat that the devastated Quetta city will be aoa.ked ill. petrol and then set 
fire to. Will Indians tolerate this, What can they do when they have no responsible 
Government' Some papers published that the pres6J!.t enormous loss of life was 
due to the explosion of the army materials preserved by the Government in under-
ground cells in Quetta for the defence of the country_ The Government denied this 
&s false_ What is the motive in permitting Anglo-Indian Press representatives and 
Cinema Companies and forbidding patriotic people and people yearning to serve th., 
country who wished to render assistance with spotless motives, to go to the spot' Who 
will speak: out the truth and remove popular suspicions' Exercising autocratic powor 
even in a time of calamity becomes only the Government of India. *  •  * 

f't'QftBlatio71 of an article headed" The Quetta Earthqua"ke ", which appeared in the 
W'IItJ of the! " Dhilllamam " of JladrM, dated the 19th June, 1985_ 

Forgetting conveniently all the previous. incidents, the people believe that the 
Government are adopting a right policy in the matter of utilising the earthqua.ke 
relief fund. No one objects to contributions being made either to this fund or 
to any other relief fund. But it should be made known satisfactorily that the am01ll1t 
subscribed will certainly be utilised only for affording direct relief to the sufferers. 
The 1088 of life is very great. But can we believe entirely the statement made by 
persons in high position that a very large Bum of money is required for relief work' 
No amount of contributions received will be found adequate if it is proposed to 
include under the head ' Belief work' the recoDlltruction of the Quetta Cantonment 
either in the same place or elsewhere_ Hence, the people should, before contributing 
to the Quetta Earthqhake Relief Fund, make sure whether they are asked to render 
asaistance for Imperial military purposes under the pretext 0;1 affording relief to 
the sufferers in Quetta. A large number of troops, Policemen and others have been 
permitted to t'Dter Quetta for carrying on relief work there. While BO, a few select 
'non-officials who can carry on relief work could have been easily permitted to go to 
Quetta. Only political considerations are responsible for tbe refusal to grant per-
mission to enter Quetta. The Government are anxious that several things which haTe 
taken place in that miserable city should be a close secret_ It is not believed that 
earthquake shorks alone could have been responsihltl for such a serious havoc, The 
other factors which have aggravated the distress are sti.l a mystery_ The Govern-
ment are strivinl!: to keep the public ignorant of these_ The extent to which the los9 
in Quetta has been increased as a result of the explosion of the ammunitions w:hic.J1 
were stored therein is never going to come to light. Similarly, one cal!-never know 
what amount of money is going to be spent from thr; Earthquake RelIef Fund for 
making Qnetta a puooa military station. Judlring from the present state of aifain, 
nne has to fear that the authoritills mil!:ht utilise tha relief fund for . the defence of 
India. .1 woUld request those that contribute liberally to the Viceroy's EaJthquake 
Relief Fund to consider these. DJatters before doing so, Even the Mayor's- J'ttnd 
should be utilised only throulrh the medium of non-oftieial inBtitutions 110 that tlie 
-sufferers may receive cUrect help. 
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l'ra,..laUcm of an article. headed •. The Quetta Earthqvoi&tI ", ~ MlPt;4rt4 ~ •. ~ 
·Wlne of the •• PrtU)1!at'" of M.G1,ga'ore, dated the B8rG JV#le, ~  • 

. '  . . ....... . 

.. Accusation against' the Qu.ettamilitar,. by 'DevaraJ I No pioper ~ ~~ ~  
pen to saving ot ~ j impoiition of ~  is wr0l!-g I :', an. ~  wlli. 
purport. to be' reproduction from·" S; K." in. which Acharya KrlpaIani, the Congress 
Secretary, ill reported to 'have made the following observatiODa,:·· ' 

Mr. Devaraj ~ of the Servante of People's Society, i$mediately OD. gettiBg 
the news regarding the ~  Earthquake, had ,proceeded to the d&valtated 
area. From there he proceeded to Lahore on the liight of the 7th by 
tart and while he was travelling he wrote to me a letter, which will clearly 
ahow 118 everybody what .hal been goiDg on in. QUetta; "Hielcftter is .. 
follows : 

I met eeveral ~  in the Indian Military Hospital. and talked to ,them. 1 
had a talk 'also with those on the race-course. I met soi.Jle of the 
aUthorities and sought to make enquiries. I visited several parts OJ 
, ~ ~  ilia lorry. and tried to aequa),nt. ~  ~  tlle aitJ1i!.tion with 
a diBpa&\lionate mind. J)iwan ~  Muralidhar saw the, A.: G. G. 

~  and discu88ed ~  'with, him. tor 'three hours. I iDet him 
on'his return and aseertainedthe 01lieial view. On the ~ ~ 'I C&1Ue 
to the fonowing conclusion : " , 

(1) The Government and the military have done wrong in preventing nOll-
01lieial people from entering the devaltated area. If these had been 
permitted, they would have rendered immense help. 

(2) Indifference of the military.-The work of removing the debris should 
not have been stopped nor the e1!orts in that .direction ~  

I ,saw a child of three removed alive from, under the debris I\!ter 
four dl\ys. Pandit Gyanachan,tlhas seen a man removed aliye from 
under the debris after four days. If the debris had been removed 
expeditiously, hundreds of persons could undoubtedly have been 
rescued, as also property to the value of several lakhs. But the men 
of the 'military department wete '/treatl,.' alarmed and they did not 
pa.y 'adeqUli.te attention to the saving of life. 

,(8.) ~  ~  no, lack, of ~  ~ ~  ,to the izl-jurj!d, but much, more 
.' ,rellef could ~  been given fr9m .non-omcial agencies. 

(4), It is reported t.hat a certaill .'611parlDf BUnla has suggested that 
'Quetta should be closed down for a pedod of twelve months. This 
-news was' published -by -beat of, tom-toni oil' the raee-course. But 
Diwan Bahadur Mttralidhar .told me that this . had not 'been fiD&11y 
deeided upon. Another frielld informed me that the IMttcr will be 
decided on the 25th. But I think' that our prime duty ie to attita.fe 
for the prompt removal of the' debris. This' being an -extremely' hot 
month in Quetta, there could be DO' fear of any' obnOldoull sm:ell. . If 
we should sueeeed in ~  authorities to agree to the prompt 
Temoval of the' debris. we shall have. done adeqnate eerviee to' thtl 
nrvivors. I think it is absolutely neeessary to do this. We should 
try 'to achieve this ~  forthwith br meanll of coneerted aetiOJl. ' 

A.rUcltl II«Jdt1I1 •• IM1e1l can ~ tIOtD be IItJtleti " to1&iM (JP'PtlIJ,.,ti in IhewlUl 0/' 1M 
•• ~ p,.,,, 1&1M"1U11.'·' of Bombay,' dated the 7th, :!V,M, 1935. ' 

,Bom.b/J1J. ;Tune 6. 

The Genera\ See,retanes of the Bombav Provincial Congress Committee, have 
sent for pUblication tbe ~  ~  received, from Bjt. J'airamdas Daulll.tram 
.a_a, AClharya Kripalani in reM tel, Quetta EartlJquake Relief measures : 
Pill/lie "Ill,i.ef, 'made ~  

. ,Pnblfe .relief at Quetta has )leeo .. ,impossible. MiJitarya,utheriti,es lIave dis-
'tllO!'ed ~ llubl\ewor\en ~ ~ ~ Ez-)[a.yor ,o-f 
"l{araeJli. 'ind even' ~ ~ are refulfii!'1Jf>rmisIliOj ~  they, 1I.re prep'ared *" make their own IIr1'ane;pmfnt.e and not draw on "loeil.l 'reiiQUree;i, .  " ., -, , 



1915 

Mucb ~  and property could have been saved and pOlllible danger 01. epidemics 
avoided. if Jl,dequate labour were imported. and publie oi!6rllfor eo-operation were 
accepted. . 

Whole population including injured hall evacuated. Rumours are rife about 
abandoning excavation and burlliD.g city with petrol. All 20,000 lives lie under debria 
are &ll8umed to be dead only after three days. 

lAte can be ,(Wed 6116ft, flOW. 

Public feel that even now life and property can ·be saved i:f immediate public 
r.o-operation from Sind, Punjab and the rest of the country was accepted. 

Public meetings .in Sind are condemlliD.g the attitude of the ~  Thf',)' 
have sent wires to the Secretary to the Viceroy. All p088ible help to the siek and 
refugees is being given by public bodies at various stations in Sind. 

Llftl Oan BTm Now :Be Baftcl. 

Great resentment prevails in non-official and Congress circles in ·the City ~  

the Government ban on non-official agencies and other public workers from enter-
ing Quetta with a view to giving necessary help to the 'Quake victims. 

The ban has created a very unhappy situation, the gravity of which is 
heightened by the receipt of telegrams from influential public workers that a lot 
of life and property may yet be saved if non-official eo-operation is accepted by 
Government in the relief measures. 

Govemment', de/_ not impreBBWe_ 

The Government of India communiqu6, justifying the ban, doee not appear to 
have impressed anyone, and what is particularly regretted and resented is the fact 
that even the General Secretaries of the Congress, Acharya Kripalam and Mr. Jairam' 
das Daulatram, and such tried workers like Dr. Jamshed N_ R. ~ and Sadhu 
T. L. Vasve.ni should have been prevented from entering Quetta to organise ~ 

work in the af\'ected areas. 

What one cannot understand much less appreciat&-is why Government shonld 
ro out of its way and deliberately prevent non-official agencies, especially the Congre88, 
to rush to the succour of their fellowmen in their dire distreu. 

Bounden duty. 

On an occasion like the present, when a ealamity of an unprecedented nature 
has occurred, it is the bounden duty of Government to explore all avenues of 
~  relief to tJ;e needy, and to that end, exploit every sentiment in tho 
eountry. 

It cannot be said ~  the Government are ~  of. the fact that, just as 
~ are ~  persons 1Il the country who would like to subscribe only to tile 
Vleeroy 's Relief Fund and to none other even 80 there is similarly a large lIection 
of the popUlation which would like to subscribe to a Fund started by thc Congrea. 
.or other non-official agency, but may . not be willing to pay a pie to the Viceroy's 
!'and. 

Why, it is asked by DlAny, should not thi8 patriotic s{,ntirnent in the people 
'be exploited in order to airord adequate relief to the-sufferers in· the 'Quake 
area , 

The ban ill foisted preSumably on· the plea t.hat Quetta ~ a military statien. 
'lIDd that martial law has been declared in the a1fected area. Thi8 is certainly a 
hollow plea which doe8 not ~  much ice. For,.·it ill eoml!1on knowledge that, what-
·mr might have been originally intended, several of thesf, so-called military stationa, 
like Quetta, DeolaH, ete., have long ceased to be military 8tlJ.tions. A large civilian 
'Population have settled down there, .. ~ their interests c.annot be overlooked fOT any 
n&101l. 

Civilian tJltJment8 • 

. Tann£! the Case of Quetta. Civilians formed about 15 per cent. of the popula-
tioh ;. and the· tho'llliailds of· relatives and friends oithe vietim8. of '. the reeent 
. ilillaattlr IITf' ~ ~  nu'ou8 thl/t,all Itf.ef!!!saty ~ ~  to tbe 
injuted. 
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.Bali • ., IIinae the whole towD is lying buried under ,debria, evan the lab01lr to 
Z8lDOTe the debris and atricak the living, if any, has' got to be bnported from out, 
aide; but the GoverDDlent ban comes in the way. 

Go1/Bf"Il.tMtI.t'B ~  

Perhaps, Government are under the impression that all those who are eaugt.t 
under the debris are dead. It they are really thiDkiDg so, they are sadly mistakeu, 
for, it is not UDknOWll to medieal men that human life under such circumstances tan 
last, ~  even anf outsic1e succour, &8 long as two to three weeks. 

Th, ''''/8r6fl,U. 
Under these circumstances, therefore, llDlea Government realise the gravity of 

the situation and remove the ban at once, the public should be excused if they draw 
~ inevitable inference that Government do not wish to give a chance to non-ofticial 
bodies, especially the Congress, to offer direct aid to, ~  sufferers, because such Iln 
opportunity would be utilised to' stTen.gthen the ties of friendship between the Congress 
and the people. Besides, the present crisis presents a golden, opportunity for the 
~  if allowed, to render hnmanitarian service to a neighbouring province and 
thus cement inter-provincial and ~  friendship • 

.AuiouB tM' or«U'" 
The GoverDDlent attitude, on the other hand, makes one think that they want 

to monopolise all the credit for themselves in the matter of rendering relief to the 
sufl'erers. 
For these reasons, the Government ban on entry of private individuals into 

th6 'quake area is resented throughout the country and it is understood that even 
in the city, a protest meeting may soon be convened to voice p1llblie feeling in the 
Dlatter. 

Despi't6 'the bolt. 

Meanwhile, despite the ban, the Congress is not keeping idle and "1forts are 
being made to form an in1luential All-India Non-official Belief Committee in order 
to organise rolief work. 

B. P. O.  O. tRcH1II. 

In this connection it is also learnt that the. B. P. C.  C. has wired to Babu 
Rajendra Prasad aaking him to announce immediately the personnel of the Non· 
01lleial Committee. The Congress President, before he proceeded to Poona on 
Tneaday last after completing his suburban tour, W&8 met at V. T. by leeal Congr<'8!-
men and was fully informed of the entire situation as well &8 of the need for an 
influential non-official Committee. It appears that Babu Bajendra Prasad agreed 
with the suggestion and also indicated that if need be, he would himself go to the 
'quake area to organise relief work. 

Will Government welcome this hand of co-operation from the Congress President 
or will they stick to their ban , 

Article headed "A1IomoUu of Ouetto BeU6/" whiM tJ'{JfIeGred ('" 'th, iBftIJ ot 
the "Free Preas JouT"l/4l" of Bombay in it. iuue, dated the 8th l"tie, 
1935. 

Babu Rajendra Prasad has received a reply from the Viceroy explabdng the 
reasons for the ban on non-oftieial relief agencies wishing to proceed to Quettll. 
"The Government", states the telegram, "have ample resources to deal with the 
situation in Quetta itself, but; those desirous of participating in the relief work can 
render valuable assistance by helping the refugees evacuated to the Punjab and Bind." 
Refugees from Quetta, whether in the Punjab or Sind', or indeed wherever else they 
may be found to be, deserve all the assistance that 'non-official relief committees can 
give, and will, we have no doubt, receive it in an abundant measure. But the fact 
that the needs of the refugees must be looked after elsewhere, is no reason why non-
official relief workers should be prevented from proceeding to Quetta. Government 
FRy they' have ample resources to deal with the situation locally. We can well believe 
their assertion. Bu.t the mer.e PQllsession of resource!! is not all that is needed for 
efficiency in relief ollerations; The resources must be fairly 1i8ed, and the public 
must have the faith that they are being fairly used. The deeiBiou. of the authorities 
to virtually seal up the earthquake area with a stringent military cordon, shut out 
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from aeoesa to it tried veteraDa in publie service like Babu Ra.jendra Praaad and 
All". Ja.mshed :Mehta, and to worlt in the c1ait rather than in theopea, ia not calculated 
to inspire a spirit of t1'1llf; and confidence in the public mind about h&ppeninga in 
Quetta. 

Another point raised in the telegram to the Congress President refers to the 
peculiar conditions in Quetta. .. Conditions in Quetta ", we are told, "are verr 
difterent from those ii1 Behar ; every single addition of persons going will add greatly 
to the difficulties of those who are engaged on relief operationa of greater magnitude 
and danger ". We are only too painfully aware of the peculiarity of conditiODB 
in Quetta to which pointed reference is made by the Government. But it is a 
peculiarity which, by its very nature, should have guarded the Government just 
againat the kind of policy they have been giving effect to, inate&d of being deemed 
to provide any justi1icatioll for it. Quetta was a military station with a mixed popula-
tion of Europeans and Indians. The Government have not, by their past, succeeded 
in creating the impression that they can be trusted to give equality of treatment, 
in adversity or prosperity, to Indians and Europeans alike. Already, there ia visible 
a striking disparity in the official arrangements made for the transport of European 
refugees and the publication of information about European dead, as compared with 
the manner in whirh the Indians victims of the dis&8ter have been, and are beiDg, 
handled. The hand of God in the earthquake has not apparently cut aer088 the bed-
rock of racialism on which British rule rests, and helped it to transfer its moorings 
to fresh values based on broad humanitarian considerations. The interests of the 
heirs of the civil Indian population that died at Quetta require to be watched by 
guardians in whom the latter ('an repose some trust, guardians better able to impart 
a human touch to their miaaion than military authorities can ever hope to do. As 
regards the difficulties of those engaged on relief operations, it is hardly decent for 
the Government to assume that men like Babu Ra.jendra Prasad and Mr. Jamshed 
Mehta are incapable of appreciating them, Or capable of adding to them. The 
ordinary common sense of people cannot be bamboozled by theae unconvincing official 
explanations. We can oD.1y conelude that the Government do not want to allow the 
Congrells and allied public institutions to establish by solid work in Baluehiatan the 
sort of prestige they won by their labours of love for the people of Behar. Humanity 
is evidently being sacrificed to misdirected Frontier policy. 

Traft8Zation of an editorial note headed " Bribery" wMch appeared in the is",e of tJwJ 
.. Ro:mtJmo.-e-Khilafat", dated the 7th J'l/ItI,e, 1985. 

Bribery, generally speaking, is rampant in India. No work can be done uD.1ees 
and until a bribe is oftered. Particularly the condition prevailing in eourts and 
oftieea is very peculiar. There, a bribe has to be offered at every lltep. If anyone 
is lacking even a little in this respect, the work which is already completed, is spoilt, 
nay, the office men further spoil his work by way of warning and punishment so 
that in future no one may display such improper courage. It is neeeesary that he 
should, on entering the compound (of the court), have some money in his pocke.t, 
and that money should not have any connection whatsoever with any" reserve fund ", 
but that it should pertain to the" current aecount". Without this it is impossible 
to expect any kind of success (there). 

, . The bribery referred to, about which the above complaillt hall been made, ia a 
general calamity from which a person concerned is neither immune nor can remain 
immune. Therefore no course is left except to put up witt. it and to offer prayers 
(for the betterment of aftairs). The Indians are so much used to it that now they 
have become aecustomed to it. Unless and until they themselves ofter a bribe, they 
cannot sit still, and as soon as they offer a bribe, thei!" uneasiness is set at relit. 
~  ~  do not feel, any anxiety about tlui future of their work. This state of 
thmlt!! IS extremely condemnable (and) the sooner it is put a stop to the better it 
would be. The earthquake that visited Qu.etta and the way in which a beautiful 
~  was converted il!to . ruins in a moment and 70 peT cent. of its popu1&tion were 
killed was an admonItory example of the ~  of human life. Those Who 
pOllseilied insight, oujtht to·have taken a lesson from this calamity and triM to im'prove 
their ~  of .living. But man's. nature is a stra.nge thing indeed; he doeli not 
care a bIt for these earthly and heavenly calamities but remaina bullY purauing hill 
Wieked delligns. What a tyranny it is that on the one hand a terrible earthquake 
villita Quetta which in a few moments 1aYII waite the whole beauty and the whole 
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population of the city, while on the other, looting by ~  ~  eommentl(!l, 

~ ~  !S ~  to ~ ~~ ~  What a, terrifyiDc lpeetaelct 
revo u on m.uuman e , 

Leave aside this too. The' latest reports that have been received surpUII all 
others in their details, and are not only a BOuree of shame for human morality but 
area souree of shame for humanity itllelf.The condition of those who could not 
eseape with their lives in the earthquake shoek, is already known. Those who went 
left under the debris are stin lying there and very many of them are not only lying 
under the debris, but are alive and are Jiving in 'a way that they can eonvey their 
'Yoice to othen. Bince martial law ia in force in the city, not only outlliders, but 
the local people U well, have no permission to do any (rescue) work. All the rights 
and powers have been' entrusted to' the military. The military suggestion is thi1!l 
that in order to clear the atmosphere of the city it is essentiaJ to set 1ire (to th\l 
debris) which clearly means that those who are ~  alive under Ule debris and 
dying by slow stages, should be consigned to the fiames alive. This report has creatf.ld 
general restlessness. The soldit"lll are taking out the people from under the debris, 
and from some reports it appears that (they) are reseuin, only such persons as are 
able to pay for their lives in cash. Aeeordingly bids are gIven, ranging from Rs. 100 
to 1,000, and people are rescued at this rate. We cannot say how far this report is 
correct, but it has been published in .sev!"ral .rcspons.iblc. D,cwJlP.apers .. Anyway. if. thiJI 
report is eorrect then it is extremely shameful indeed, for Government U well as for 
India and 'also for mim's superiority ~  ~ ~ (over other beings). Thiil 
tragedy was general in its scope and' therefore tIle sympathy and ~  .alsp IIho.ultl 
have been general. If ~  is given in retum for bnOIlll, then what value will 
be attached to 'it" We appeal to 'GeV'enilJlent tocontrad.iet ~  rumO]lr in CRse ~ ill 
false; and if,God forbid, itia true, then Government should put· a IIt(lP to' 'it:' 

TraulGtwft of afI, arlicle entilled " The' ~ ~  The Cry of POOl. and th. Note 
of Sympathy". which appeare.d i1l the issue of th6 " Medina of Bijnor ". dated 
the Un JUM, 1985. . 

The hot springs of human eye8 are eonstalitly fiowing o\'or the devastation and 
destruction of Quetta. The capacity for suffering and the power of ,patienee and 
eontrol want to play their part but e'Yffry sigh of persons steeped in mill8riea upsets 
the arrangement of the peace of the 10ul. India from one end, to the other OOeoll18ll 
immersed in the. wide ocean of pain and anguish. Those who had to depart have 
departed. The souls of Muslim martyrs have already appeared with proud faees 
before the will and power of God, but those who are coming from Quetta are bringing 
"with them the lengthy tale of their woes. They deelare that God may forbid that 
anyone should behold what they have l18en. Hearers tremble el8n to hear the intro-
duction of the tale. Fear and 'terror eneil'ele them and the hands restl6ll1lly turll. 
towards the ears. 

A day ill fixed for death and it invites him to death at the destined time. Man 
, _lao kpows and recognizes the present and future of his life. HI' rea1is8l! Rnd realileR 
full welL that the cup of..his life win crash in ninety, yean if not seventy. 

Those who believe in religion and religious tenets and those who do not, those 
who ~  on I!-day ~ judgment ~  thOlle. "ho, dtlJly ~  JLll admit ~ .there IS a 
1bnit to this'life aud tl)at }j-q..it iii, tl!e final one. But the Plethod of dllRths at .. Quetta 
'was (of, a elass). illtogethllT apat:t from, any that. cali come within general' ~  

eonjecture, ~  equId ~  be thought. or Ilrl)llmt, of .!tappen,ed lIn4, so sulidcu17 
'and in's\Jch an unexpeeted. ~  that. the '(whQle) uniVersE' pf 'hUman 'lif .. · ';val' 
~  .,' '" 

Bloody ,pectacle. 

Eyewitneasea have aeon that houlles large and small, strong -buildin/ts: . Dnd 
tltD.rdy JJW18ions were lying aea.tterecl on the ground not to mention the lowly, the 
groatest,notabb!a, raises,· setha, 'and high oflieials 'were lying 'on the roads in-BItch 
a way that· there was no one eTeD. to east a glance-at them. Wants of two or throe 
years were shedding their lut drops of tearl on the corpaes of their mothers. New 
a.nd -young bFidell were reeiting tIl1! dirges' of their dreams' of enjoyment,;· not ou 
or two but 'bundreds' of young girls (lit-. virgin.), were ~ (in· agony), Oil 
the roads draped in robes' dyed with blood.· Again ~  of live! wel:e giviq 
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reports of their existence from under tons of ~  an4. ~ ~  ~ a ~  
leu expectation of immediate aid. And it would not 'be strange 1.f souls tenaelOU8 
'of life may still ,. be lamenting the prohibitory orders and gaspmg for the last 
breath. .  ' 

Quetta is the seat of Government and like large cities is divided into many 
parts. In the south·east there is the Indian population and in. the south·west 
there is the civil lines. Beyond the lines was the cantonment and lD ~  ~  
the Habib Nala which the' Europeans called the Thames. In 18.88 Mr. Hugh (SIC.) 
prepared its plan and decorated ·the roads with fruit trees of various sorts brought 
from Kandhar. Lytton Road, the most beautiful road of India, was ~  
and one terminal of it was taken up to the Bolan Pass. The 'Cantonment was 
built on 12,492 acres and the Civil on 1,28.6 acres. Modern Quetta was built before 
18.8.2 at a height of 5,500 feet. But the Quetta of 1935 was quite different from 
that of 18.82 in its attractiveness and means of pleasure. In the words of the 
Viceroy it was another London of this world or a younger brother of London. But 
what is it today, the last scene of human destruction. 

Deplorable Dutructic,fl. 

Uncontrolled nature has demoll8trated its design in Quetta. The will of God 
bas been achieved with all its awe and omnipotence. Now .we have to ponder what 
our duty is. It may not even be our duty but what have we to do for the sake of our 
liveB, property and children as a token of gratitude for (theBe) blessings. 

Duties are of various kindi. Some duties fall to the Government loUt! others 
to the public. Government haB according to its claims and the statements of its 
department of information discharged its duty. It has been stated that after the 
earthquake the white soldiers were first to appear in the city in the form of angels. 
They started immediate aid. The Agent to the· Governor General eame out aeeom· 
pauied by the military officers and so far as it was humanly possible he met (lnitigated) 
the sufferings with full effort. Medical aid was provided, ·immediate steps were 
taken to safeguard health, necessary means of subsistence were supplied and arrange-
ments were made to send the refugees to their homes. In short it was a brilliant 
achievement of lnilitary organisation exhibited at avery critical time and was' proof 
of the fact that all the arrangements were in every way complete and beyon4 exeep· 
tion. The high·sounding statements regarding the excellence of its arrangements 
published directly or indirectly by the Government in the press have 'llld&ubtedly been 
framed with great ability and there is no reason why we should·hesitate to acknowledg.e 
their veracity. We offer heartfelt thanks and feelings of· satisfaction for ·these 
arrangeinents. The Government may· be foreign, still ·whatever bas been done' on 
it •. behalf for tbe people of this country has at least to some extent lnitigated the 
present sufferings and this is eertainly npt a matter to be overlooked. 

The 8m of the GO'IJemment. 

But we are responsible also 'to the people of the eountry and cannot ignorp public 
upinion simply on the basis of pfficial statements. The situation is so pathetic that 
we regard it as a .in to raise any objection merely for the sake of objection. But 
1I'e must have regard for 'What has already happened. We see that Government is 
tiBging its own praises. There is no important· statement' in its support.' The tips 
of the wounded ooming from Quetta are sealed. But every word of those who lia .. 
given their statements disregarding all eonsideratioll8 (of expedieney.) .is so saturated 
,with grief that we ean in no way regard it as,false. .... , .,' ~  "".'" r.' ,  " 

The most important objection against. Government 'is tliat it' ~  an importlUlt 
-.d dangerous responsibility on its weak shoulders alone. It, not only did not take 
.any help from ,the public but it spumed every kiJid o)f aid and the arguments put 
forward for, this are. so. absurd that no Government ;n the. worlO hll.A ever ndvan .. ed 
. ~  arguments. .On the basis of the. experienl'es of ~  we believe that many 
thousands of lives. for which it was possible to survive weril saerifieed simply. for. this 
·p.olicy. We know ,full .well why this severity of prol-;jbition, made ~ appearance. We 
bow that (considerAtion of) FrontiE'r, policy anel ~  ,secrets. POSI'ICSS ~  

~  .. B11,t no matter in ,the world ean be more imJl()rtant than lib or morE' 
.. valu'l.hle thnn Ihtiman blood. People are not .. so" aggrieved .about ~ but thOSI' 
'. ~  left .their, relativ!l8, bur;ed are sheddbig tears of blood siml'lly. for the tboullht 
that if' they hlld obtained outside ,ai4. within a few day. many 'liVes would lunre been 
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.'VId. The Govemment troops no doubt did JIOt lpare themaelveli.. The ofileiaJ8 aiio 
worked very wholeheartecUy. Bllt (both) ofticial and non-ofticial reports have admitted 
the relentIeea all embracing nature of the situation ( devaatation) and it baa _ been 
Ioeknowledged that the devastation was so vast that it transcends the bounds of imagina-
ticm. 

~ BtGt_n' •• 

A statement to which we attach semi-ofticial importance bears the following 
words :-" It is beyond human power to restore Quetta after the manner in which 
it has been destroyed by the earthquake". Was it not a colossal blunder to deprive 
the public of aid at the time of such terrible suffering and does this not prove that 

~  lives (people) were buried alive simply because ordinary helping angt'ls 
could not come to their aid like the military angels. The earthquake area was 130 
miles long by 25 miles broad. Public aid was certainly needed in such a wide arc,.. 
Government could under its laws give an ordered  shape to this aid. It could impose 
restrictions. But it was not justi1l.ed in its prohibitory orders. 

The wounded and lIufferers who gave their statements on June 11 to preu 
correspondentB of Punjab have with writhing hearts revealed the fact that if digging 
ia not delayed, live people can still be found under the debris. As live people were 
found 80 long as the digging continued, this statement appears to be reasonable and 
worthy of conllideration. 

Mr. T. R. Bhasin who went to do relief work on behalf of the Bed Cross Society 
says: The prohibition of digging is aggravating the doubts and suspicions of the 
public. People believe that many are etill alive. Thia view of theirll ia correct because 
many persons were taken out (alive) from nnder the debris after four or :five days. 
If the army had allowed the public to dig under ita superintendence (lit. organization) 
many lil"cS would have been lIaved. 

Dr. Muhammad Ismail, Medical Ofticer of the Nawab of Kalat, has also admitted 
in hiB statement of June 11, that if digging i8 not delayed, live people can still be 
found nnder the debris. 

Lala Mnnshi Ram Jain who went to Quetta with the Military Belief Party also 
8ays: The Government has made a grievous mistake in iuuing prohibitory orders 
against relif'.f parties. If they had been allowed to proceed there, thousands of livClll 
would have been saved. 

In the presence of these statementB what answer ean Government give to these 
SUnlvors who regard it to be more responBible than natnral calamity for the death 
of their conntl_ relativeB. All the excellenees of Government are admitted, but 
tbia single miatake is 80 colossal that it can in no way be wiped off the history of 
the deatroction of Quetta. Government e&n make no amends for it but it can certainly 
les&eJi the nnrest in public opinion from another standpoint by an immediate change 
5n ita policy. 

Protection of Property. 

Another result of the prohibitory poliey of the Government is that the ruiIied 
perSODa are anxioull about their belongings. Most of the survivors are empty-handed 
and laek the ordinary necessaries of life. They ~  that the military Itllarda 
did not allow them to take away their belongings and thus the future of their liveR 
ia dark and they have not got even a pice. 

May be iha.t the military scheme may be inspired by honest motives and without 
it discipline could not be maintained but we hear that the· sufferers are not satisfied 
with tho conduct of the military Itllarda and they are to a grea.t extent expressing 
despair regarding (the recovery of) their property. We may trust to the wisdom 
of the military ofticials in this respect but the future alone will IIhow how far the 
orilinary military guards have juati1l.ed this trust. We desire t1)at the people. shoul!i 
be &88Ul'ec! by means of -uBofticial communiqd and they should be told that there 
are no j!Tonnds for such doubts and auspicions regarding the military organization 
(administration). This annOUllCement should be made with. full respouibility ,80 
that those whose wealth is buried may ·be :finally satisfied. We have before us the 
Simla ~ of Jnne 14 in which the Government _ of India haa assured 1 i.he 
OWJlers 01 property. This is the :first ~  the Government of Indi8. whie.b 
is som_Itat detailecl snd ean satisfy the public. -We hope that after short jnten-als 
Goverrunent· will continue to publish ita proposals iii this manner-and will diaehar. 
this great duty of its, which devolves on it morally and legally. 
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In this connection, there is the llut prQblem of relief for thoa,e who ha.ve leti 
QuettB leaving their property buried tliere. It is duty of both the GoverDJl!.8Jlt awl 
the public to provide for the immediate needs' of these people. The first wo;rk is to 
.iDstruct the District official8 to prepare list. of them. The second work sliollld ~ 
to render them immediate help out of the Viceroy's Earthquake Fund and to lll/.bU!lt 
reports to Government about their goodS, property ~ fJlture and if official rill. 
l'ermit means should be provided for their aid in iutltre. 

2'rIJ7I.dation &f an arttcle Mailed •• ~ 6tarin of "WI atrocities pf 111_ 
military" which Gppeare4 in the wl'IUI of t1WI •• VWcCII " of ~  

16th J'IJ/I/,/J, 1935. . . 

On inquiry from tl1e earthquake lufferers it WII& found that their grea.teet 
pvall(.e was about the treatment of the military. The repl8lentative of the .drjtl_ 
(Dt'lhi) has in his lengthy article mentioned several instanees of this kind. Two bOlll 
twelve or fourteen years old Baid that the military wounded by shots those who refused 
10 leavd Quetta. One old woman said that she was forcibly removed by soldien 
while she was sitting weeping over the debris of her house, under which the whole 
family was buried. A girl Baid that she had come to her husband's place a week 
~  In the earthquake her husband was seriously injured, but she was not allowed 
to l1eo him for the last time and was forcibly sent away to the railway station. 

The husband of a woman died and her twenty-five years old BOn was buriK 
under the debris. He was alive and was crying to his mother to take him out and 
pr!" him water. She was' trying to take him out when she was driven away by the 
.Oldiers. She was crying that she was not so much sorry for her dead hUSband as 
for her Bon buried alive. These instances place before us tlie highly diabolical nature 
or the military administration. It is the height of injustice to order any body to go 
out of Quetta who has any wounded relation lying in the hospital or half buried ip the 
debris but alive. 

Several men coming from Quetta told the representative of the VikGs at the 
Salw.ranpur railway station that the military forcibly took away what little money 
they could secure' from the ruins of their houses. Reports have been received of 
several women being deprived of their ornaments. Those who returned from Quetta 
renerally complained tha.t if outBidehelp hR.d been accepted hundreds and thousands 
of lives could have been saved but the Government in the interest of the military 
did not allow any body to go there in order to prevent the military from coming 
into contact with the general public and specially the nationalist party. In this 
manner many lives were lost. 

2'ranslation of IIfI, article lleaded ,. The distr//88ed Indians and EIITOpeG718 depZoraMe 
disCTitM7IGtion" w1Koh appeared in tM is_ of Il1e .. 2'ei ", Mted UwJ 11th June, 
1936. 

In the course of the leading article under the caption II The distressed Indians 
and Europeans deplorable discriminatiou ", the editor remarks that one cannot blaml' 
nature for the havoc wrought by it. But what is to be seen is whether every possible 
Effort is being made to alleviate the sufferings of the Quetta. vietims. But closing 
the door to public relief, the Government have taken upon themselves thd entire 
responsibility of helping. thousands of victims. The protemon of all the property 
which is lying buried under the debria has also devolved upon the Government and 
it is to be seen whether the authorities can satisfactorily discharge this responsibility. 
Proceeding the editor obaerves that most of the refugees who were extricated from 
under the debris have narrated different stories of relief work by the military, which 
arll !l0 .grim that even if a word of them is accepted as true, it is sufficient to nullify 
the benevolent allpect of aU the relief work done by !he Government. It has bet'n 
stat,,? fl'r instance tha.t most of the military soldiers demanded the price of savinlt 
the . lIves. of those buried under the debris, and they rea.lised it as far as they could. 
It ~  saJd that many women were thus' obliged to hand them over their ornaments. 
It IS also alleged that in certain places women and girls were subjected to immoral 

~  To ~  what is left of the property otherwise totally destroyed and 
to VlOlatf! ~  uncler thll pretence. of l:elie( Tork are aets of ruthlesmess and 
wickedness. The editor' IS not Prepared to belieye for a moment that lIuch acts can 
be committed in the presence of responsible officers nor in the absence of authentic 
verification does he think it justifable to presume that the serious allegatious wbil!h 
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are being brought against the military soliiers are correct. B.it the eouwlaintB made 
by tae refugees cannot but in1luenee the sentiments of the public. The G!lvernnlent 
mould give the assurance that during the relief operations which are expected to last 
longer _ 110 opportultity would be given to the-military to indulge in any kind of 
improper act. Another question which arises is the manner in which the relief fund 
Btarted IIY H. E. the Viceroy would be expended, The victims include both the Iudi&llB 
and'the Europeans and the number of the latter is quite insignificant as compared 
to the former. Moreover, the Indians have suffered heavy 10SBes in property whereas 
the Europeans were only tempora.rily residents of Quetta aadtherefore the loaa of 
property 81l1!tained by them is proportionately lesl. The ~ offered to ~  
In.lian-and EuropealL victims' contains' a tiBge of racial ~  'li'irst elaSB 
berths were provided to the European victims and the propoll8l of giving them relief 
on :J vast seale and having them in bungalows at Simla, u under eonaideratian. OIl 
the other hand the poor lndiaaa, and eveD. tile rich'who bave' been rendered destit,ute 
arc being evacuated in trains altsr trains to Lahore and Karachi. ' Tbeirfuture' ,. 
quite uncertain. The deplorable distinction which haa so far been, witneBBed 'unot 'a 
Jaapvy augury. If the, Government want recognition of their hard and ODNOUS work 
in Qllett.a, then they"shall bave to prove that theirsoleeare are not tlleElIlopeant, 
but alBa the Indians. ' 

Translation of an article hl'atied •• Th" ,Congr('s8 and the Quetta Belief, tAe G01Je,,'· 
mlmt should realw6 ~  respONibtlity'" 1DhScli GfJ'{HJ.-ed 'ft '1M taue of the 
•• Tei JJ of DeZM, dated _he '14th .T'INfIte, 1.965. 

In tOO course' of the leading article ~  the caption ;, The COngreSB and the 
Quetta'Relief, the 'GovemD;l.ent should realise their responsibility", the editor remarkS 
thnt the latest news received from Quetta confirm the opinion of the President of the 
Congress that even after several days some of the ,people buried under the debrii can 
be enricated alive. A report goes to show that an 'infant was dug alive after !liz 
d:1YIl, and similar was the case "ith a. Sikh. These are the incidents which have come 
to light, and one cannot say how many more living BOuls still con1ined under tile 
dellris would leave their bodies simply beea1ll!e salvage operations have been suspended. 
The editor would not characterise the suspension of excavations as analogous to 
Ij.betment of murder, which, is a v.ery serillus, oilenee, because attributing such an 
offence to the Government would mean discrediting the very useful and praiseworthy 
eets being done by the Governmeat in connection with relief work in Quetta" but 
at the same time he has the· right to enquire in ,wh.t term exc.llpt tha.t.. of ,Abetment 
to murder can the 10M of life whleh is likely to be due to the ,suspensioD of salvagll 
operations in Quetta, be described, and who has to be beld responsible' for it. If the 
~  of Aeharya Kripalani that salvage operations were suspended not on account 
of the :C';lar .of the outbreak of any epidemic ¥seases, but on ~  of the WR'}t 
of workers, 18 correct" the Government by clOSIng the door to ~  by tbe pubbe 
llal not -ommitted simply a mistake, hut'an inhuman act. Referring to ,the meuurel 
beina: tnken by the Congress for the relief of the refuj!'ees. the editor hopes tbat 
any !ltep which Babll Rajendra Prasad woulc1 take in thill .direction in consultation 
with Mr, Gandhi wonld have tbe Rupport of ,the ~ He would inBiBt upon the 
Govl'mment to re&liBetheir responsibility even now by giving an opportunity to publiC' 
grgdwsations and leaders to nS3ist. them in reli(·f operations. 

TraflBlatiMI of atl GrUcle ",Meh ~  t7le ,"lUll of, tIM ;':Qt.W1M Gaette JJ' of 
DelM, dated the 11th :Tune; 1935. 

III the course (If a 'news itE!lnc entitled H_ Piles '6f dead 'bodies are being burnt 
with petrOl". an account 'of lUI interview of a pressreprellentative witba. 
woman survivor passing through Lahore is' published; to the' effeet tbat many dead 
bodies are still lying buried under the debria,' and there -i, ItO one to extricate 
thein. The 1>eoplif lyin:g buried under the debris aTe crying for help, but' no one 
liStens to' them. Moana are being heard from all' sides 'there. Most of the 
inJured are Btill there. Dead bodies 'Me' collected in heaps and burnt withpl'trol. 
anrl no 'dilltiiietion iB made between the Hindus, and Muslims. 

TranBlation of 1m: amore ~ ~ ~ ~ ~  of ~  
,  . , !kited ~ 4th JV/M, 1985. ' 

Commenting upon the QullttA 'earlhqllake; tbe' ~  in t!tll-(!,(IvrBe : 'Of ' tbe 
leading article remarks that in -riew of the diftl.cult lituation with which the 
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authorities' are faced at Quetta, uncertainty about the number of casualties ia 
only natural, but what is deplorable is ·the indifference of the authorities towards 
Indian li .... es. From the manner in which reports are being publiahed, it app8Uf 
that the surviving officials of Quetta have a greater concern for the lives of tho 
British than of the Indians. Not onlY the exact number but even the names of 
the British who' have' either been kille<i. injured are beiug published from the very 
first day, but on the other hand with one 'or two exceptions, not only thenamea 
of Indian victims have ·been omitted, .but their number has also been roughly 
~  Though on account of the overwhelming population of Indians, it is 
not easy to form an estimate of iCa8ualties, yet the doubt that the same efforts 
have not been made to find out the number of Indian casualties as has been 
made for· the. <British' easualties is not altogether baseless. The autho-
rities couid easily give the names of prOtllineht-Indian victims like those of the 
British victims. For. instance the names of the five Indian Extra Assistant 
Commissioners who ~ killed eouid easily be available for publication, as also 
of other. prominent '. Indians,' whether killed, injured or surviving in order t(I 
relieve the anxiety of thousands of their .friends. and, relatives. Continuing the 
~  appeals to the Government not to impose any restrictions on non-offieial 
relief agencies which may want to proceed to ~  for the help of the sufferers. 
The editor also suggests that the Silver Jubilee Fund should be, immediately 
diverted to the relief of the victims, ,and hopes that nothing would give to His 
Yajesty greater satisfaction than such diversion. 

~  of an article which appeared in the ",ue of the I  I ,A,rjun " 01 ~  

, dated the 6th J'll/Ae, 1985. 

In the COllrse of the leading article under the caption II The earthquake in 
Quetta, and . .relief work, the peculiar policy of the Government", the editor 
remarks that the policy of the Government in the matter of the rel.ief of the 
qUll.ke-stricken in QUl'tta is quite, unintelligible. It ill difficult· to understand 
clearly what do they want to !lo. On the one hand, they do not permit anyone 
to proceed to Quetta for relief work, and on the otherH. E. the Viceroy has 
started a relief fund for which appeals are being made. At the same time the 
authorities in Quetta arl' evoeuating all the survivors, and all their efforts ate 
diverted towards clearing the city. When Quetta will thns be evacuated, O,nly 
ruins will be left there. Who will then receive help' Will the bricks, stones 
and the ruins be the recipients of help' How will the ·money which is being 
eontributed to the Viceroy's Relief Fund, be used. There is .another probll'm 
(If vital importance hom, the point of view of .. the survivors and l'"elatives of 
:those who have been killed in the disaster. What would become of. their pro-
perty worth lakhs of rupees whieh is lying buried under the debris. On the 
Dne hand they, have been stricken by the earthquake and on the other tl.ey have 
been el[terned from Quetta. It means giring kick .. , to the dead. Quetta was not 
inhabi.ted bJ Government servants only, but also by thousands .)f persons who were 
permanently carrying on business there. They had all their property and valu • 
• bles in Quctta. Where would 8u('.h people take refuge after being. turned out of 
Quetta' Theile are the people who are most deserving "f help. The question 
of ~  and refuge is equally applicable to the wage-earners of the Gov-
-amment. The Government might continue to pay then;. their' past and future 
wages, but what would become of their immoveable property which is lying 
buried under the debris, and how would the property of the dead victims of 
this class be transferred to their relatives. How and when would the kiths auu 
kins of .the dead get news about the fate of the ·,latter. These and various 
.,ther· questions are arising out of the peculiar pol;ey of the Government and 
are intensifyiugthe discontent and anxiety prevalent among the public. 8uspi-
eioirs are' being entertained in regard to the intention of even the Government 
ad the authorities, and are' 'being strengthened further by the differential 
treatment offered to -the British and the Indian victims. When people find 
even the name of every British child, either injured, or dead to the utter exclusion 
of the names of prominent Indians, when tl>l'Y find foreign organizations 
like the 'RedCron 80('iety, etc., at liberty to proceed to. Quetta in the face of 
tJ;!e refusal ~ permit any Indian tit ~  there, and when they see. the 'injurei 
Indi .. n orph&1ls and: otherll being sent !)ut of QueUa in third class compart-
ments altd th'e' Britillh beilig either retained there' comfortably in he.pitalsor 
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being evacuated by means of aeroplane, they cannot help entertaiDiDg stroq 
doubts in the intention of the Government alld the authorities. As the Indian 
public is weak and it laeka unity and is not accustomed to making the deaf ean 
of the Government hear its voice, there is no possibility of the authorities 
changing their policy, but the responsible officials of the Government should 
remember that it is good or the bad treatment offered by them to the people 
on such occasions which generatelat!." or pro-Government feelings among the 
public. They should notj.therefor8, fClopt a narrow minded, but a broad minded 
attitude in such matters. 

TrlMlMtioA of ,. ~ ~ .. ~ WI. th6 w.ue of th6 II .Ar;'" ", dGtell ~ 

1m J.-e, 1986. 

In the course of the second series of an article under the Cjaption •• Dreadful 
earthquake at Quetta and after. Events related by the sufferera who witnessed 
them " written. by a special correspondent of the •• Arjun " it is stated that aD. old 
lady was holding a baby who was only seven montha old, and when he (the 
correapondent) enquired &I to whOle baby was it, she replied that out of th, 
12 members of her family ahe waa the only one left alive. Being ~  

with grief ahe began to run hither and thither when she law that baby lying 
by the side of its dead mother, Bhe then took it in her armll and thought it to 
be the laBt hope of her life. After narrating thiB the old lady began to weep 
bitterly. 

Referring to the courBe of evelltB related by a Pandit to the contributor of 
the article, the correapondent remarks that when he enquired from the Pandit 
about the welfare of a relative of his (contributor'B) he IItated that only about 
eleven hourB prior to that eventful night, his (correspondent's relative's) 
wife came to the Pandit and asked him whether he would give her coaches for 
appearing in the •• Blaushan "examination. The Pandit told her to start taking 
coaches from the next day if she wanted to get through the examination. 
She then returned to her houae. At night when he awoke he heard great noise 
out in the street and he thought that it was storm. But then he felt consecutive 
shocks and heard the noiBe of falling buildinga. He at once ran towards the 
door to unchain it, but as it had become bad he could not open the door. After 
a Bhort moment he found a wall of the verandah coming right down over him. 
He then managed to get out of the house BOmehow and law that it was all dark 
outside and houses were falling in large n1Ullber. Camps were pitched in a 
garden but they were alao closed after a short time. The Almighty did not 
even allow the miserable public of Quetta to bewail for their dead. Pathetie 
criea and heart rending wailinga were heard all round. In that dense darknes8 
of the night the people who esca.ped from the disaster began to run to and 
fro. In the morning they saw that all the big houses and lofty buildings were 
then levelled to the ground and the opulent and the poor were all alike. The 
occupants of theBe buildings appeared to have gone into deep Blumber and at 
BOme plaees half buried men were Been crying for help. But the majority of 
them were counting their last breath by Beeing that horrible Bcene of that place, 
aB in Bpite of their being alive their bodieB were engraved under a huge weight. 
of debris and there was no hope of their escaping death. The Pandit himself 
tried his beBt to save money but then what could one man dq. A miBtress of 
his Bchool waB crying for help, but he could not do l!-IIything to get her out of 
the debris. By the rising of the BUD, cries of water, water also began to be heard. 
At that -mom8llt batches of heartleaa BaloehiB began to invade the earthquake-
Btricken area iD order to carry on loot and plundering them. But then military 
was posted there and by the evening the Whole of the town was cleared of men. 
It is a heart rending tale to narrate how the mothers, wives and sisters leC' 
their cli.ildren, hnsbands and brothers in theBe hilly lands of Quetta which were 
all dry. On their alighting from trains, the hearts of the enerneea were full 
of pathos and grief and they could hardly utter a word. 

The contributor cannot Bay how far the Government was juatUled in POIIUpg 
lDilitary at the earthquake-Btricken area. But he haa no heldtationto stat. 
that 8yery body "as quite discontented with the military ~  How ~  
I!-IId hanhly the .ilitary tnrned put the bewailing men anel ~ out of ~ 
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dty was on: the lip_ of all and ·sundry. In thia conneetion it may:be said that .. 
the public were not prepared to leave their dead and.their property at that 
place it was but euential to practice .ome hardness. But as· WaBltated by the 
1?wo boys of Shy.m Chamasi, named Madan Gopal and Amrit ~  it appeara 
that those who refuled ·to vacate the place were fired at by : military men. 
Thus two personl were fired at in their very presence by the m.i1itary. They 
were young boys of twelve and fourteen years of age and all their relatives had 
died in the ·earthquake. The correctnesll of luch like events haa bee.n tlllpPQrted 
by many of the externees. An old lady stated that all her .. relativeB had suc-
cumbed to the earthquake and while Bitting over the debria of her ruined honae 
she was shedding tears. But when the soldiers saw her sitting there they 
forcibly removed her from that place. The grievance of the majority of the 
externees was that they were forced to leave their relatives helpleBSly buried. 
under the debris but who were still alive and no &l'rangements were made 
afterwards even to excavate them. The British soldiers. not only gave no help 
to the excavation of the living, but at the same time put hinderance at many places 
as well There ia no· doubt about it that many soldiers helped in bringing out 
.the&e living persons buried under debris, but then the actions of many others 
were not only deplorable but were inhuman as well. Among the di1ferent 
complaints heard by the correspondent, it was saici that some wicked persons even 
.took off the jewellery of those ladies who were breathing their. last. Some 
soldiers demanded money in lieu of the help they rendered. Two Muhammadans 
of Sialkot related to him (the contributor) many similar events. It is true that 
such like inhuman and brutal deeds were not eommon, but. if they are true, then 
it is a great blot on the Army Department and the military order at Quett •• 
From what the correspondent has actually heard, he has come to the conclusion 
that though the official ~ and telegrams of the Associated Press have 
·tried to white-wash all these complaints yet he would say that great c&l'e-
lessness has been observed in unearthing the alive from under the dilbris and 
so great sin has been committed against the humanity. If there were not suffi-
cient men, then men from outside' should have been allowed to go there and 
work. He (the correspondent) fully believed that if the Government would 
have Ihown a bit more sympathy, and would have allowed non-official relief 
parties to proceed to Quetta, then thousands of lives woultl have been saved 
in a few days. It is rather' difficult to believe that the august Government 
would have proved incapable of arranging for food, etc., f<>r a thousand or 
. more men who would have gone there for relief work. It is c;pined by all 
those who have come from Quetta and others that the Government has given 
preference to the points of military importance to human feelings_ It wu 
wrong to say that the Government were afraid of an aggression from Afghanistan, 
etc. The real things is that the military mind is always stul>born and 
it did not want that a cantonment should be opened to the public_ It is for this 
reason that the Government sealed the lives of thirty-forty thousal!-d persons who 
&l'e dead, and their property worth crores of rupees within the military walls at 
Quetta. 

XraflBlatiott. of 1m articZe which appeared '" the iBlJU6 of t"6 " .A.rjufl, " of DeZ1K, 
dllted the 14th ;J'WTIe, ~  

In the course of an article under the caption «« The :lftermath of the terrible 
earthquake at Quetta, incidents witnessed and heard by the sufferers " the 
representative of the Arj1Ml in continuation of the previous article ~  
that th.e wife of one Sardar Ram Singh of Amritsar has returned from Quetta 
as a. WIdow .. She alleges that her yonng son Prem Singh ag.ed 24125 years 
~  crymg out to her for help ~  underneath the debris for two days, but 

bemg unable to remove the fallen brIcks, etc., and thus to rescue him she made 
repeated entreaties to tho soldiers to extricate him, but all of thellli replied that 

~  had ~ orders to excavate. The poor mother. then received orders from the 
BrItIsh regunent to leave the place, and in great agony she was separated from 
h.er only lion.. She ia ~  so sorry for the death of her husband and other rela-
tIves as she IS for havmg left her !!Ion buried alive in the grave. Similar storiell 
are ~ by lIeveral ~~  . It ~ al80 !!laid that whenever anyone got some 
of hie artlelea and the military. soldIer. snspeeted them to contain some mOJley 
or ornaments, they at once made· the awnera to return it at the point of the 
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bayoet, enquiring ~ to ~  p'roof they po.eued. tel ita owtunhip; If 10 •• 
adiclel hlUl to be returned III thm m8.JlDer, tJul qunt.,m .ar" as to ~  h&'fll 

~ thin. gOJlIr-whetJier in the pocketa of the military 1G1diers or in ~  
.OIlUnvhere. It jj alao beingcomplaiiled that the hdian ref1lge8 in the ~ 

wl!lte given only two loavelor lome grain eseh, while therll waan ·ample 8upP17 
of tinned food for ~ Europeans, and they were in every way more comfortatile 
than the hdins. The contributor of the article admits that theie ltatements 
might be somewhat exaggerated and the authoritiel had unddllbtedly to work 
,mder very trying conditions, and omil8ions were only natural. But what is 
Deeded on such occasions is that those in charge of the situation should havo 
deep sympathy with the sufferers. Such a sympathetic attitude cannot be ex· 
pected from soldiers on account of their natural temperaments; On account :Jf 
the breakdoyn of normal arrangements, public volunteers who could really 
eonliole the sufferers, should liave been allowed to proceed to the spot. The Gov· 
ernment by refusing access to the servants of the public have committed a great 
1m against humanity. It often appears in the prellS hbw rescue pa.rties muster 
iItrong whenever any ship sinks, an aerapla.ne is lost or some vulilano bursts. 
Beveral days are spent in tracing out every single individual and corpse, and 
Ito rest is knoW1l until one is left untraced. Cables and wireless are in motion 
and aeroplanes are out for search. But twenty·six thousand persons fall victims 
to the earthquake and the public is not even infOl'med how their dead bodies and 
properties were being disposed off. Criticising the groul1ds furnished by the 
authorities in support of the prohibition of ~  entry of the public into Quetta 
till! contributor observes that what is done is done &lid the hopes of the survival 
., the semi-dead should now be given up. The proper arrangements for the 
aurvivors and their property can only be  made by taking non·official organisa· 
tions and individuals into confidence. Coneludiilg the ebJitflbutor S1JRlleilts the 
iDttitutioll of a regular enquiry into the complaints and allegations of the refugees 
.aDd the puniShment of the delinquents, if any. 

1: Mr. President (The Honourable Sir. Abdur Rahim) : Hohourabltl 
:Members will remeinber that the other day the Chair ~  thaJ a 
certain reply given by the Honourable Sir Muhainmad Zafrrillah Khan 
should be expunged from the records as it contained a reflection on 
this House. On going through the records, however, the Chair finds 
that ihis cannot be done without omitting the point of order that was 
raised and iny ruling on that point. . The Chair, therefore, alloWs 
both the original reply of . the Honourable Sir Muhammad Zafrullah 
.Khan and his later reply which he intended to substitu'te for his first 
reply to be kept on the record, and the Chair directs that the questions 
arid answers, as they have been recorded, will form part ~  the pro-
ceedings. 

The Honourable Sir .Mubammad Zafrullah Khan (Member: for Com-
merce and Railways) : Sir, I have no doubt that lIS this WIIS receiving 
your consideration, it is for that reason that we have not received the 
record for revision and that it will now be sent to us to see that rio mis-
takes have crept in. 

DEMANDS FOR SUPPLEMENTARY GRANTS-contd. 

:M:ISCELLANEOus--contd. 

Special Financial Enquiry-:-General Policy--eontd. 

" Mi:. B. satiaDturti (Madrl;i.s City: ~  ~  : 
Sir, .1, desire, tp ~  for the ~  of th.e Hllnourable the ,Finance 
IfemlJerand the House; thall this motion is n&t a mlYtibll.· of htlstilitt but 
of ~  curiosity, a genuine intellectual curiositY, as ~ libw· a 



circle can be squared. The Honourable the FiIut:n8IJ .•• ~ ih iater-
jHting one of the speeches on the Indo-Burma Tribunal's repwt said, 
" how to square a eircle". I propose to ask that ~  of. him, unle .. 
he chooses to follow Euclid and lay down a postulate that a square 
shall be -a circle for this purpose. 

New; Sir; this Committee has been appointed and the tetm8 of 
rMerence ate reproduced iIi page 6 of the White Paper ciretflated to 
u along with the supplementary demands. It ~  like this: 
"The Gov8l'lDlleJlt et lDdia Aet, 1935, provideii' that the aIloea.tion &1 Cl8rtaia 

**'lIroea between OaIltril aDd Pfo'riD.cial Govtmllll8Jlte in India lhall be eettlo<l ~ 
a1l Ordet-in-OOUlleU of "blch drafte will have .been Jaid before Parliament ; anell[» 
ldajeetY'1 Government have undertaken that a epec.i&l enquiry will first be held ,. 
that they and Parliament may be furuiehed. with an independent review of the 1inaDci&l 
pGiition of the pro"rinces and the Centre." 

That is the first term of reference as I understand it. They want 
this unfortunate gentleman Sir Otto Niemeyer to perform many 
impossible tasks, the first of which is to give an independent review or 
*he financial position of the provinces and the Centre. The second task 
is to offer " technical advice upon these financial questions which have 
to be determined by an Order-in-Council ". 

Then the f()rmal terms of reference begin : 
. .. ., To itJ.ilis:ereeommend8.ii0Ji8 to 1fu' Ilaje8ty'. Qaveib1tmt, a.tter i'eviewiJig tBt 
pfflielii imd proepective budgetary poaitioDli cif the Gavemment of llidia. and of tJie 
GBteimDentri of the ~  011 mattera which 1lD.der aeetioDe 188 (1) and (2). 
~  (8) and 142 of ,the GoverllJll8l1t, of India Act, 1935, have to be ~  ~ 

~  by ms Majesty ~ ~ ~  ~ ~~ to the approval of ~  ~  of 
Parliament) and on any anCIllary mAtters arl81ll.g ou! of the 1I.nanmal MJ1litmeut6 
reprding whlch His Ma,jestY'8 Government may dellire a report." 

1 do Dot envY this gentleman tinis task. I think his terms of 
reference are wide atid confusing enoiigh, lind His MajestY'8 Government 
keep a reservation. They may ask him to report on any matters 
which may arise out of these financial adjustments. Now, Sir, my 
first point is that 't'he reference, it it is to be necessary statutorily, is 
too limited in it.s scope. I invite the attention of the House to the 
relevant sections of the Governmen't of India Act, 1935. Those provi-
sions begin with section 136. Section 136 by itself is merely a defini-
~  and, therefore, there is no need to refer this to this Commissioner. 
But I should like to know why section 137 is not referred to this Com-
mission. Section 137 says : 

" Duties in respect of succession to property other than agricultural land, sMh 
iliimll duties as ate mmtioll8d in the Federal LegieIattve LUi, tel'ltlinal tuee en lOodl 
M jllMngllr' ll4l'iiedby railway; or air, II.nd tties on railway III-res and treigh.J 
all bl! levil!ll ltitd collected bY the Federation; bllt tke liljt ~  in miy ftnancitJ 
rlWtl: 6f an1 8ttcb duty 01' til.x; except in so far as tlldse ~  reprl!!leJlt proceedl 
tit#!tdflabUI to CIlief CommiSBioners' Provinces, shall not form part of the renllUp.1Ii 
fJt Hie PM8tltioU, but Ihall be assigned to the Provinces and to the FI}di!rat«!d. ~~  
if any, within which that duty or tax is leviable in that year, .and shallbeqisbibqted 
among the Provinces a.nd thOle States in accordance with such principlell of distribu-
tion as may be formulated by Act of the Federal Legil<llitOre :  ' 

Provided that the Federal Legisiature may at airy time mcrease a.nt of tie lidtt 
duties or tues by a. liureharge for Federal pU"lp08et1 a.nd the "hole pneeeda of at 
Iilch surcharge 8hall form part of tlle revenues of the Federation." 

1 ask whether the future financial position of tile Federation IlJid 
the provinces can be determined with any accuracy, if this l!iectien ij 
not referred to 'this Commissioner. 
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.  . Then, I see -that fiection 138 (1) and 138 (2) -.are referred to the:; 
Commissioner. I have no quarrel with that ; but I should like to know 
why section 138 (3) is not referred to -the Commissioner. That sub· 
section says : 
"Where an Act of the Federal Legislature imposes a surcharge for Federal 

purposes under this section, the Act shall provide for the payment by each Federat.,a. 
State in which tu:es on income are not leviable by the Federation of a contribution 
to the revenues of the Federation assessed on such basis as may be prescribed with-a 
1'iewto securing that the contribution shall be the equivalent, as near as may be, of 
the net -proceeds which it ia eetima.ted would result from the surcharge if it wete 
leViable in that State and the State shall become liable to pay that contribution accord-, 
ingly. " 

This sub-sec'tion and subsequent two or three sections in which the 
financial inter-relation between the States and the Federation comes in 
are wholly left out of the purview of this inquiry. I quite recognise 
that the States are very sensitive, and the Federation is supposed to 
f'imction,without the States contributing anything worth contributing, 
l;n,lt getting all that they can out of the Federation ; and, therefore, very 
natura:lly;His Majesty's Government being anxious to force the Federa-
tion at any cost do not want Sir Otto Niemeyer to have anything to 
do with the Indian States. But I should like to know from the Honour-
able·the Finance Member, if he is satisfied that the future financial posi-
tion Elf: the Federation can be given in -any accurate terms" without 
examining the future prospective contributions either from the Federatl(lJ) 
to the States or from the States to the Federation; and yet this section 
138 (3) has not been referred to this Commissioner. 

Then we have section 139. I only want to, say one word on ~ 

In the earlier committees, the Percy, Committee and the Peel Com· 
mittee which went into Federal finance, a great deal was said of the 
possibility of a corporation tax. But with one stroke of the pen, 139 (1) 
says: 
.. Corporation tu: shall not be levied by the Federation in any Federated State 

lUltil ten yea.rB have elapsed from the establishment of the Federation." 

I suppose if the Federation survives ten years' time, then they 
can have it. 

Next, I should like to know why section 140 (1) is not referred 
to this Commissioner. You will notice 'that section 140 (2) is so 
referred. Section 140 (1) says: 
•• Duties on I&1t, Fedenl dutiea of excise and Import -duties ,hall be levied and 

eollected by the Federation, but, if an Act of the Federal Legialature so providee, 
there shall be paid out .,f the revenues of the Federation to tke Provinces and to the 
Federated States, if any, to which the Act imposing the duty extends, BUms equivalent 
to the whole or any part of the -net proceeds of that duty,' and those sums shall be 
I1iatributed among the Provinces and those States in accordance with euell principlee 
of -distribution _ as may be formulated by the Act." 

Weare supposed to have an inquiry into the financial adjustments 
between the Federation and theprovinceR 8.nd the States, and yet 
these salt duties, excise duties and export duties and the right of 
levying them and the manner of distribution are not referred to this 
ComllliRRioner. What is the acrobatic feat this CommissiQner is going 
to perform ,-He is ~ a horse with both ('yes blinded and yet ~ 
to run a race. I do no't see why section 140 (1) is not referred to ~ 



but curiously enough section 140 (2) is ~  that siinplt 
pys ~  " 

.•• NotwithataDding . anything in the 'preCeding sub-sectiOn --(H. • ... 110* look '" 
'Iha* sub-aeet"'" /) one half. or such greater proparticm, 88m._ ~ ja CoIlDCil 
lIJ,q determine, 4)f _the net proceeds in each year of any ~  duty ~~  or. jute 
products shall not form part. of the revenues of the Federation, but shall ])8 &llDglled 
~  the Provincea Or Federated ·States in which jute is grown in ~  to thli 
~  amounts of jute grown therein." "  " . 

. ' .  I asked a question of the Honourable the Finance Member 'the 
other day, as to whether these terms of reference were settled by His 
Majesty's Governmen't after consultation with ~

sistent with precedent, he refused to tell me_ But I think I shall not 
accuse the Honourable the Finance Member, knowing him as I do to 
be fairly acute in these matters, to be responsible for 'this ~  
reference of piecemeal sections of the 'Government of India -;A.ct to ~ 
unfortunate Commissioner_.,. 

Section 142 is referred to the Commissioner: I have no quarrel 
with that. But sections 145, 146 and 147 are not referred to the Com-
miSSioner. Of coul:se, they refer to their Highnesses of the States. 
Section 145 says: ' 

.. There shall be paid to His Majeaty by the Federation in each year the 8UDl8' 
stated by His Majesty's 'Representative for the exercise of the functions of the CroWD. 
in ita relations with Indian States flo be required, whether on revenue account or other-
Wise, for the discharge of those functions, including the making of any payments in 
respect of any customary allowances to members of the fauiily or 8ervantsof any 
former Ruler of any territories in India." 

How, is this Federation's financial position' to be decided by this 
Commissioner, -if he cannot consider within the scope of the terms ~  
reference what may be asked by His Majesty's Representative, to wit, 
the Viceroy, to be paid by way of these customary allowances, etc.' 
Then section 146 says : 

. ," ~ (1&sh, contributions ~  payments in respect of loans and oth"r paytn __ 
due from or by any Indian State which, if tnia Act had not been passed, would have'. 
~  part _of the revenues of India, shall be received by His Majesty, and shan,-
It His Majesty has ,so directed, be placed at the disposal oftha FederatiOll, but 
nothing in this Act ~  derogate from the right of His Majesty, jihe tbinb fit, 
'll to do, to remit at any tilJ)e the whole or any part of any such eontributionl r;r pay-
~  " " - .  " 

Undoubtedly,the Government of India today .gets payments· to :.a: 
considerable· extent forva,rious purposes from these States, Thi8 
section says that it will not hereafter go .to the Federation: it will 
go to the Crown, and ,the Crown may assign so much of it or so little 
of it -as it pleases to the Federation,and the Crown may dispense with' 
the whole or any part· of these contributions. What is the nnanical, 
position of the Federation going to be t 

Section 147. (1) says:, , 

, ~  the proviaiO'DB,of sub-section' (3)' 01 w.. sectioD,ID. Majesty ~
in IIgmfymg hIS acceptance of the Instrument of Act'l8ssion 01 -a State, agree to remit 
OVer a period not exceeding twenty years from the elate of the accession cit th8-Bta.', 
to·t1I8 . Fecleration:aDy-~ ~ .payable by that ~  

:' ~~  also ~~ ~~ ~  .. ~  ~ ~ outside ,the ~  Of the-' 
terms ot reference df t"hlS Oommlssloner. '. , '. --' ' .• .. .. , . ;. ~ 



. {JU. i. iUpinwti.l . ., _ .. , 
Then this Act of Parliament also provides in one of the ~ 1111: 

tions--_iQll ~  Wi ~  ~~ .lIlMWI ~  
~  w •• FM.e,Mt.iaiI. SMu. JlU uy.. -
,  • i ~ ,nfii,;" 1HetI ~ ari-4 .. ~  to tbA transition from the ~ 
~ ~ ~~ ~~ ¥[ ~  ~ ~  <It ~ .. ~ "ji.n8. ~  ~  *III 
trauition from the proVl8lODa of Part ~ of ~ Ad; to ~ ~ ot ~  1l 
of tbiII Act •••••• m. Majesty may by Order in Council .••... mike with ~ w. 
~ ~ eo ipol#-l!4 sq.r,h tew.;porlH7 provision jUI ~  ~ ~  f,!r ~ ~ ~  
~ UJe ~~  i,s l;IeiDg ~ and ~  the period ~  foi1owllig It, 
~~  are .. ~  to ~ ~ ~  in India and Buima aWlic.uent ~  eaal1l6 
• b1l8iDelaof those ~ to· be' eaza6ed on ; Del m.ake ~ other temporarr 
,..viIioDI, e&e., etc. "  . 
l eongrat'l1late Hia Majesty's . Government on having this kiad of 
~  ~  thlj,t they are ~ to ~  somehow or (}ther for all 

(iovemments in India -and Burma sufficlent revenues to enable the 
business of those Governments to be carried . on. But that is nee 

~ to S4' Otto ~~ ~  

Then, Sir, let us see exactly, apart from. the sef;ltiOlMl of ~ 41li, 
what the financial effects are, grim and ugly as they ~  e.cc9l=4W4r t.i. 
the authorities most competent to pronounce on these . matters. '#.'J;\f 
JoiJlt ~  COJlll,lljt,tetl, Sir, who inquired into ~ ~ ~ 'Vent 
inte thiS questioa of inaneBB very ~  ~  at W!-g·e lpQ q.f ~  
Report they say tltis. ~ EstQnate& ef Bn'enue· &li.d 114ot.DM4iWrt. 
of rA;lltrnJ !Uld ~  ~  in 1933-84. ~ net Dl*eu.ue ~  
the Central Government they put down at 7.16 crores, ~ Mil 
under Railways, unlike the Percy Committee who put down five crores, 
'tnd the expenditure they put down at 77.91 crores, leaving a very 
,.,all balall6e. As N!uds tBaprovineial ~  th,y SIJY ~  t\l.!! 
t9tal revenue will be 77 .91 crores, and the expenditure will be 79. ~ 
crores,-a· deficit. Having said this, they go on to point eut ~ : 

.. Both Centre and Provinces have, however, been severely atrected by the world' 
' ••• ;,0 ~  '".,. blNud p'#wo.ae WMM Q01JM'I aU Bia,f 91 fJ'!l ~  

iI ~ go., Wf"0flI IMIf/II.I1hef'e, ~ put it dotDB to 1114 tDoriGlICOfI(Jmto ~  
., aU ~ fiuae.ial pcIIIition ot both has been IMlverely ~  Bate, qf ~~ 

.. W to be ~ in all directions, and every department of ~~~ .PIIf 
hal to I1lbmit to retrenelunent ; but the way in which the ~ Ii.,. ~ bOl1\\l ~ I. 
tribute to the eesential eounWS8 of the present financial system. Past ~~ o.r 
the aisting system leads to two conclusions on which there is general ~~  
(/I) that there are a few ProYinces where the available sources of revenue are never· 
~  to be ldiei!'Jlt tom_ ay nuonable st.a..Wd of ~ " 

. ~  Sir, I ~  make one al!1endment, that there is no province· 
~ l,ppia where the available 'sources of revenue, under the present 
sJetem, are eyer likely to be su1!icieIit ~ ~ any' reasonable standard 

~  of a c1vilized Government. And (b) " that the ·existing 
division of heads of revenue between Centre and Provinces leaves the 
Centre with an undue share of ~ heads -which respOlld most readil,.· 
to an improvement in economic conditions' '. l differ k.om ~~~  ilona 
~ ~ ~  . AI) ~ the ~~ ~  tod.ay, Railways which. were 

~  ~ ~  .. ~ ~  t· rel!!' ~~ ~  ~ ~ ~  an 
~  ~  ." .  . .. ;: 

. ., . " ... " 



falling heavily. As for Income-tax, it is the ~ • ~~~~ of 
~ ~~~ ~  ~ ~ ~ ~~ ~ ~ ~ ~  ~ ~ ~~ ~  ~ ~ ~ ~~~ 
ana 'au exrlen Com.p:tutlles'):I.ave got one common lleIAnoWi nurpose 'OJ: 

~  ~  ~  ~  !or"111e ' ~ ~  ~~~ ~  
not ~  ~ ~ ~  whIch ~  ~  ~ ~ ~ ~ ~  ~~  ~ ~ 
~ ~  

As for salt and opium, they are small heads of reven:ue. As iRf 
Post ~  l'elegraphs, 'they are a department which we may hope one 
day to be run on an economic basis ; but I am refiectiJIg popular opiilion, 
both inside and outside this House, when I say' that, wh'ateV'er savhig' 

~ is in ~  ~  ~  ,0 first and foremost fo ~ ~  

O!, th!'l ~~  POS!!,} r, ~~~  ~ ~ ~  ~  ~ ~ ~  ~  ~ ~  ~  .. ~~ 
~ ~ cp,.p. ~ ~  ~ ~ ~  ~ ~ ~ tp,-eJr ~  ~ ~  ~~  ~ ~ !m 
eyes to the ~~~ w.4 say ~~  Ul:ltQ tR-1l 4,.,. is the ~  ~  ... 
Then, the Joint Parliameptary C9mmittee also says ~ : 
" ~  is pttle dou1Jt that, from the ecoJlomic point of ,"ow, it is ~  tl1M 

tJlp ~ ~ ~  if it is practicable, share in the ~  of taxes OIl income." 

T1!.en, Sir, in para. 255, however, they seem to realise the difficul-
ties in this proposed distribution of income-tax. 

" It ~  be admitted that the Whit!/ Paper proposals for dealiDg with taxes 
OJl income PreaeIlt many dUReulties, but the problem does not admit of any facile 
lolution, and, except for the suggestion made above, we do not ourselves feel able to' 
pr"oPoIll8 an, > ~  ve,d scheme. W, e should add that the actual method of distrib, ntioll 

~ ~  ~  ~  BhIH'.e ~ ~ ~  on p!-come ~ a techuieal ~  81 
~~~~ ~ -. W,!U!4 '!'I! ~  ,,"ot ~ t-AAt It ~  P.rt ~ ~ ~~ t.o ~ ",det/J,iW 

They left it there. IJ.lhey made one suggestion, however, in para. 
258, and it is this :' 

•• The White Paper proposes that the Provinees IIhoulcl have exclusive power' 
!! impose ~  ~ ~ ~ ~~  ~  .re !Joot at ~~ ~ ~  ~ ~  
we ~  ~~ ~ " , 
I do ~ ~  if that is ~ of tile terms of reference t!) ~ 

Otto ~  CQD1mittee. I ~ ~ ~  ~  ~  ~  i!, 
too cautiouS in such matters, and will not have 'the courage to ~ 

mend pne ~ of revepue -yvhich qemocratic opinion in this coqptry 
~  heartily support. tJ1at is to sa!, taxing awicp1tural incomes ..... ,. 

'!'be ~  JIjr Jllo1Iffs Qf.igr ~ ~  : ~  wi)}. 
get your ch8Jl1le. 

Mr. S. 8a.tyamurti : I said democratic opinion. 

~  Sir, J g9 OH to ~ ~ ~  ~~ ~  tpe guest.ipn ~  
~ ~ ~  Ililq the ~  ~ tJl#} ~ ~  of VIel'" ~ 
dlSCUSl!ed,,,,nd ~ refer ·to ~~ ~ ~  ~ ~  . ~~  the ~ 
customs duties imposed by Indian States. and ~  ~  
between the Federation and the States. I tried my bE',.St during this 
SeSsion to 'draw out :tDe i'inancB ~ 'On all ~  matte.rij .. Nawral-
lyhe has' preserved: his sphinx-like silence. Per,haps, if I had been ~ 
bis pORition I' wonld have ·dOne'the salBething. ~  ~  
61't'0-; Niemayer is IWt'treated IBOlte ~ .. 18111 Qot'elllfsEJ -UPqn'M 
dnw' ;up:a .ill8.lteialpictuH,mt ~  is eall1l(iu Ron tQ ~ ~  ,JUW: ~~ it 
:adt ~  ~ :1Ir&-.• e be ~  ,1De ~  
cUni6mri;wMems'zpolicy;.;llThatis.:'8P.rDMtter" YbiQh, ~  ~ 



" [Mr. S. SatyamUrtL) 
pertinent 'to this inqUiry. otherwise' we will have got no Report worth 
having. I should be glad to hear from the Finance Member that before 
Sir Otto Niemeyer starts his inquiry or before he completes his inquiries' 
he will be' told exactly how these tickliSh questions of customs duties, 
especially in relation to maritime States, are going to be settled and on 
what basis. 

Then, Sir, in paras. 272 and 273 of the Joint Parliamentary Com-
mittee, . they state their general conclusions : 

•• The general conclusion, therefore, is that, though not formidable new &lanc.} 
burden would be thrown on the taxpayers of India as a whole as a direct result of 
the constitutional change proposed, the necessity fot: giving greater elasticity to 
provincial resou.rcea, the subventions to the deficit provinces and also the separation 
of Burma, will impose a further strain OIl the 1lIIaneee at the Centre." 

I have made a rough calculation. My conclusion is that it will 
cost in the neighbourhood of seven crores for this Federation,-the 
con'tribution to all deficit provinces, the separation of Burma and the 
settlement with the Indian States in regard to customs matters,-all 
these will cost about seven crores. If I am wrong, Jshall be glad to 
be corrected. 

Then:, Sir; in para. 273 'the Joint, Parliamentary Committee say 
this: 

•• It .haa been ~  in some quarters that constitutional changea .hould be 
postponed nntil the ~  horizon is clearer, but the additional diflicultiea attribut-
able to the change (and such aB they are relate mainly to Provincial :A.utonemy .and 
not to Fedel'atiou) are but a small part of the financial problem which has in aliy· 
event to be faced, and is, WJI hope and believe, in the procesll of solution." 1 lee tIC 
auc1l 1Iope. 

And they finally say : 
"We do not conceive nor do we understand 'that it is ~  any expert 

body could be charged with the duty of deciding whether the position waa aueb" that 
the new Constitution could be inaugurated without thereby aggravating the financial 
c1i1Iicultiea to a dangeroua extent. On thia point, we have said that Pa.rliament must 
at the appropriate time receive a direct aBsurance from His Majesty 'a ~
ment." . 

In an!;wer to one of my questions, the Honourable the Finanee 
Member was pleased to state that Sir Otto Niemeyer's inquiry ,will 
form the basis of the assurance which His Majesty's Government will 
give to Parliament in due course that the new changes can 'be immp:n-
rated without ap:gravathig the financial difficulties to a dange'rous 
'extent. If that is so, I should like to know whether the present terms 
ofrefercnce, strictly limited a8 they 'are, are calculated to give either 
the Commissioner or His. Majesty's Government or Parliament the 
assurance contemplated in this paragraph of the Joint Parliamentary: 
Committee report. ' 

, . 
. So mnch for the Joint Parliamentary Committee' and its. ~ 
Bions, but, Mr., President, there' was· aeommittee presided over ~ 

Earl Percy and that committee went into ,this matter' of Federal finance 
and J ~  like to read' a few 0fthe conclusions' of that yeport to 
sho.w t.o the IIollse how, in some cases, this l}1'Oblem., seems to be'alutoet 

~  o( ~~ ~  ~  tJ,.e ~  we::b.;,e the 
~  t9re/,asi.·',!I'1uti wall:fn; ~  jlnd ~ ,;l.hey< :eoipe.'::'to' e.tiDia.tIt ,th, 

, •  , •••• , _. _  , .. ~ • r  .  : _. ~ _ .' '. .'. ,'. • .  .  • ~ • '. ,,: 



total .revenue at 84.60 crores. Do you know ho'W1......;,by·:·putting down 
five. ~  ail .net revenue ~ the ~ ~ I, do II:ot,· thiuk the 
lWnouruble tile ,;Finance Member will differ from me when I say tha1i. 
that· nve' ,may be on the wrong side very SOO:l1. T.hey. $Iso ~  
income-tax at 18 crores, the net being 17 crores 20 lakhsas pali; of 
thj.s 84. At a modest eatimate, if we give ,up nine crores of income-tax, 
50 per cont. for dJ.stribution among the provinces and this five cr6l-GS 
()f ~  which have already disappeared are taken out, wAat .wilL 
remain is 70.60 crores and the .. toW ~  is 80.10 crores,leaving 
a deficit oi 10 crores. Then they come 'to provincial finance and they 
~  given the figures On page 5 : 

<Madras ," 

Bombay 

. Beng8J. 

~  Provinces 

Punjab 

Bihar and Orissa 

Central ProVinces 

Assam 

, . -20 
..:..-65 

-;2,00 

+25 
+30 

-70 

-17 

-65 

All the, minus figures have no asterisks but the phts figures have the 
·i$terisks and there is a note below which says.: "In estimating for 
these surpluses, we have adopted the figures placed before us by the 
Governments concerned ". So, they do not take any responsibility' for 
the pl'IJ,s figures. With regard to excise, they give us this warning. We; 
Congressmen. are pledged to prohibition of alcohol. and, therefore. 
-they say: 

.; •• It wiiI, 'we think, be ~  agreed' that a Province which ~  foregoes 
revenue iil this ~  ~  ask for speeial treatment in the distriblltion of 
tacome-tax at· the 8XpeDlle of other provinees." 

. Then, Sir, with ·regard to expenditure, they -themselves lay down 
-that the scope of retrenchment in the provinces is very limited and they 
conclude: 

,'. .. We regard it, therefore, as' essential that the Gove;rnlllent of India and the 
Loal Governments should give this matter their immediB.", attention' and !!hould 
bd_voul' to concert m_mres to seeure eqUilibrium in the p:rovinces during the inter· 
nning' period. It is hardly neeessary to add that our fOl"eca.at of federal finances 
depends. upon the·aBSumption that the ~  of Ind.ili,too. will find. it possible 
to pursue,inthe intervening period, a policy which ~ not jeopardise the initial 
'federal surplus anticipated by us." .  . .' 

~ I have a lrpadv said. that this.is bound to become a defiCit. ~  
theysu/!t!'est certain' additional lIonrces of revenue for the Federation and 
ilie provinces; and I 'Will" ~  read their· conclusions. Yau' will 'find. 
th!lt ·the ~  lire HR' plentiful as snakes' :in Iceland' !'Thev begiriby 
*:ri' ., refemn '. fot11e .excise on.,tobaee.o: :' :. ':' .' .. "  " ~  
"J'! .. ng '.. . .It .. _.,'. .' . .. '.. " ... ..-..' ,  , 
~ .". "" ~  iii. ~ of)'I; federal etcite "m:a1 ~ ~  in ~  
~ r.i' ,it ~ ~ ~~ ~  ~ ~ ~~~ ~~ ~ ~  ., >  " ... :: 



Hf,r· ~ .. ~  

Thea, they ar.e ~~ about ~  ~ ; but, I ~ 
in d1is .countq an sci. 00 matehes -L'I bowlti ~  ~
any ra.te 40 W ~ they va ~  ~  'Olen they se.y' as l'egUIIi8 
other exciaes ~ .  .  ,  . 
.. We do DOt feel waRaDlte4, in ~  upon ~ introiuction of IUch mealluree 

ja tbeea,iy y" 01. IAd.,.W1o'/ . -. . 

@a Monopolies ~ ~ : 
" The oaly new federal monoply of thia Gnc1. that hu been ~ to 118 is 

b;roadeaating, tIIerevenQII ;from "hir.b. must be ~ ~ . '. 

Then, as regards commercial stamps, dl&y entertain somehape, ,bat 
their ~  is that commercial stamps· should I!<ht ;rA1jIlain a 
source of Federal revenue. They have some hope of corporation tax, 
but the tlovernm,ent of India Act has postponed it by at least teD yeara 
after the ]:i'ederation. As for provincial taxes, they say, referring to 
the taxation of tobacco : . 

. ~  is unfortunately ~  material which would ~  ,1U to ,8ftimate the 
YIeld of any of these lcmns of taxation. The provincial tuee will take Bome time 
t? mat1l18' but ~~  they may be expect.ed to forme,t least a ver, ~ addi-
tional Bouree of proVIncIal revenue." 

As regards succession duties, they say that the Iaets would not 
justify r.eliance on them as a source of revenu.e m .tAte ~  future. 
As regal'ds terminal taxes they say : . 

"  W ~ are not prepared to regard terminal tuea as a ~ '&pureo of 
revenue." 

As l'cg&J'Wl tax.a.tion of agricultural incomes, they say it ma.y ·lJe 
done ,hut '·';we are ~  of no l'eJ.iable data for estimating the y,i.eW 
91. sum t,ax;ati,o,n ",and, ~  ,their .eo.uelusion iB this : 
"W,e ~  ~  ~  .a:a .UIUIliDatioa of new oI01lroell, and inthia,4eIil 

tt.e ~  r9I ,9W ~  ,are ~  ~ ~  . 

In the fetieral sphere, the excnse on matches is the only tax, ~ 

they come to the conclusion that they can then have 7 or 7! CrOl'e8 3fi 
a ~ ~  I P,llve .ptec;l ~  ~ rega.rds ~ ~ Com-
~  'sconcl1!lSiQllS .().D fede.r.,I aDti Pl':.ovjnciaJ BOllrcetl ~  tie 
show that it is impossible for the ~  or t&e. .provmees to ioot 

~ the near ~  for apy cOASide.rable {ld9-j#01!-to ~  ~ ~  . I 
have ~  ~  ,to the propqsed. ~  of ~  to 
ihe yanous provinces. The minimum demand is 50 per cent. ir;t 'lome 
cases, and eyen 75 per cent. in others and the Peel Committee thenl-

~ ~ ~  ~ tha.t ~ far as custo;r;D.B duties :ar.e ~ they are 
'b01ul(l to fail, a .conclQ8i.o.n with which I entirely ~  ·Ther.e i.. -'1 
one ]a8t word th84; -il W8Ilt to MY ana that is to ,Maw ~  (1f 

the HOlwura,hle the ~  to ~ ~ ~~  .in, ~ 
If,'1J./J.1t .of thc ~  .S,ept.ep(ber, ~~~  I.';l'b,e ~ llllOlQWry ' .. ~  
last paragraph reads thU8 : .' ., 

J,f A ptopeJ" ~~ ~ the ~ of the pm;qeDttage aI. ,incolBll·.tu ,to be assigned 
W t,he woyin!le,. ~ ~  ~ ~  ~ ~ ~  ~  ~ ~  ~
lnIr. thp.. trend _Of Provjnei,IL1 and Cev.t ...... 1 finanrp! in t!\e f$J;Il and thei.r ~  

~ pOsitieJl under the Dew ~  ~ If it .... -found i1uIt U!idei' . fte . ~ 
aiviBicm of 1'eII01'Ii'eeII and reBpPnBI"bUitieI, ~  ~  fIOBition at the €entrllil Goveni.·· 
ment will become immensely ~ tNlll-viI '#.Ie ~ ~  
independently of them as well, then, that will be a justification foraBBigning a nighe1' 
lIMeat:ace .of ....... taz rennu.to .. lItO.,. "nltt lit .. ....,.. dIlat the 
ilnaneee of the plll'lliMelf ~ ... ~  .... " ... ; • .M .... 



c1i1Ilcu1tl <,hot .. la, GoovemtJWm' of IfIdta) ia tempor&l1, then 1M .. fJI1 lit' of 
the ~  ~  be to ~  ~ period. during ~ thl!1 might retaig .the iN-come 
f4f .• ~ >'. ~ FY!IM, ~ ~  . 88Iiip1uIlt iii.' au, JIURUII on a 

~  'file fret ~  nevti .. JAat ~ 91' th¥ -j ... the ~ ... Uia 
~ pacued' wjth ~ ~ ~ ~ ~  and ~~ nee4 f1..9pg fM9Hf¥II W ... 
~ enr-upandiDg ~  ~  I, 

• . .  f 

,NP\f, ~  J dQ p'pt wa!lt tn &fo'lP.\! ~  ~~  0-' ~ 
jealousies of ~ ~ ~~  ~  tft.e ~  J ~  tbe ~ 
sent position is thIS. Both the rederatio!J. ~  ~ ;prpvip'ces are in a 
parlous financial cODdition. No doubt this Government . won 't listen 
to any advice, but, if it does, it would be well-advised to postpone 
these costlf, Jlnwal!-teq ~  Wpi!lP IJ.opoql waptli- ~  wtw do 
you want to square a circle, when nobody wants to sqUare that circle f 
And, ~  far as the ~ are cGneerned, Mr. BASident, althougb the 
CentrE: ~  be in a ver.y d.i4Usult .position, *he pPO$.ces want as much 
money as they can get. Today, there is no coBbt that all the spending 
Departments are going to be in the provinces : education, ~ 

public health, villa$e ~ ~  ~  ~  ~  etc., and 
where IJ!C they, I ask, ~  to ~  the money ~ f ~  ,llery ~ 
vince is now taxed to its utmo$t ~  ~ ~ ~~ fl f,eeliqg p.erp, thllt 
we Madral!$is are not taxed as Ip.uch as in other provinces. I say, ip *e province oI my ~  fIiend, to my right, ~  in Illlne, the 
lapd tax is the highest. Both the United Provinces and },iadras }Jay 
the highest land tax ; then, ~~ ~~  provi:p..ce, that of Bombay, t1!e 
income-tax is very high, and then in Bengal, they have the jute tax. Simi-
larly, every province is taxed to the utmost, and I do not think there 
is .any Provincial Government which can dare to propose any incrt-ase 
of taxation. That being so, how are the provinoes going to be 
financed ! You ,ay you want this experiment to be carried out. I 

~ not talkiJJ.g politics, I am talking finance: ~  J ask, are the 
Ministers going to de T They ~  touch the salaries of all theB!e 
officers from top to bottom ; their salaries have been protected, alld 
we cannet touch them; and we cannot increaseOtlr revenues. What 
about the provinces, what about the Federation, what about their 
lIources of revenue' These are difficult and delicate ~  and 
I suggest that a committee like that proposed in this demand consist-
ing of one gentleman, whose terms of reference are restricted, and 
'who is asked to report within three or four months on these intricate 
problems will leai 118 Dowhere. Sir, the position reoquires an honest 
and independent financial inquiry by people wbo know how th!s 
l10untry needs increasing revenues, aDd how we cannot get that unless 
thert' is retrenchment,which, however, is prohibited by ~ Govern-
ment of India Act, especially in the scales of salal"ies of high offie-inIs, 
and unles.s there .is retrenchment in the huge expenditure of defence-
of this country ; and if aU these things are ~ out, I am afraid ~ ex-
periment of the Honourable the Finance Member, who is here to justify 
it, will end exactly, in the same way, in which all such attempts tp 
"square circles'· have ended in the past. (Loud Applause.)' 
~  ~ ~ ~  I move that the question be 11e"· 

P1l.t. '. ' '. . . "  . ;'. . '.' . .' .. . , 

~ ~ .. ~~~~ ~ ~~ ~~ ~ ~ ~  ~ ~ ~  !'tio.tion.:., 
., ' '! !\aatthe· ~  ~  :a '91emea,tary ~  0.' a ~ ~ ~~ ~  

~ 0" ~ ~  ~ ~  ~~~  ~  ::-. .. ~~ ... 



. i[Mr •. Preaident:] c  , .. 1 .: _ -."" :." 

::: ',The Chair.1blds that .there ~  similar ~  in" the names of Dr; 
Banerjea and Pandit ; Gov'ind "Ballabh Pant,. and the HonQuraUle 
Member, Pandit Govind Balhi.bh 'Parit,'h/lS also; another ~  
on the same subject, that is, " that the demand be reduced to Re. 1 ". 
The Chair would inform him that, if the Honourable Member wishes to 
move that motion, he can' only do soon .financial grounds. .. '. 

Pandit GoviDd. Ballabh Pant :  I do not intend to move it at all, 
Sir. 

Mr. President (The Honourable Sir AbdurRahim) : Dr: ~  . - .  . . .;' . 
Dr. P. II. Banerjea (Calcutta Suburbs: Non-Muhammadan 

Urban) : Sir, the· question C)f· the financial re-adjustment between the 
Centre and the Provinces has been under discussion now for sevcn 
years. l'he Simon Commission was the first to investig.ate it ..... ~  . 

1Ir. Pi-esident (The Honourable Sir ~  Rahim) : Order, order: 
H  . the Honourable. Member is going to discuss the general' finaneial 
position {)f the Government of India and the Provinces on thiSluation, 
the ChaiT thinks he would be going beyond the scope of the ino·fion. 
Honourable Members have got to restrict themselves to the ~ of 
tht' motion, that is, the appointtnent of .this Commission Ilnd the 
financial adjustments between· the provinces. 

Dr.P. N; Banerjea : Sir, I will confine my remarks' to this pnrti-
-eular issue, which, however, is a very narrow one. The matter which 
will be eonsideredby Sir Otto ~  is a very important oM. ; On 
the decision of this financial expert will depend the future well-bE'ing, 
not only of the provinces but of the States and the Federation. ~ 
questions which are involved in this subject are also of avery complex 
character, and these questions have bamed the' efforts of' sever-al COin-
'mittees and Commissions. Is' it, in these circumstances, ~ that 

~  'of such importance and complexity should be referred to 
1he deciRion of a single person? ·Sir Otto Niemeyer is's great finan-
cial expert, and I have no doubt that he will' do his beet' to come 10' 
conclusions which will' be satisfactory to all the -parties. But· two 
beads, ther say, are always better .thim one, and three heads would 
perhaps be better than two. (Lifughter. )80 IfJ\lggest that the finane-ial 

~  should be 'referred to; a Committee of three persons, one' 
'European and two Indians. . There is no lack of. talent hi India, Ilnd 
there are a. gt:eat many ~  who have ~  questilms relating 
to ~ finance in a very thoroug:h-going manner.: Therefore, there 
is ilojustification for' ~  single person to undertake 1"11Ch 
an important and' complex .' qnestio-n. Sir',' r do' .. not question . . the 
honesty or the ability of Sir Otto· Niemeyer, but 1 tkink that the terms' 
of reference are. extremely' restricted. Section ·14O'(a) should have' 
b!!en ~  expert inqU:i'l'Y. I do 'not knoW" whether Sir Otto 
"Niemeyer will be entitled to go in:totb,tf·Budget ~  Central ,Gov-
ernment and find ont if a.ny retrenchment· is possible in that Budget .. 
It is 'Yery e&fJential-tha.t a real retrenchment ~  ~ ~ 
'Central ~  Bndget; o!liemse,' it 'would". ~~ ~  
iittd adequate'·fllumL fot: .. ,tlle. JU".O.V1nees. T,h,e. gree.t ~ ~  at "tne 
financial system in 'th'e ~~~~ ~ ~ ~~ ~  ~~~  li.l1\t_of· 

"" .1 •• , .' • • ••.•. :. 



balanc,e and harmony in the finances of the different.parts ~  

,Xhe Central ,Government has' spent a very large, amount of ~ total 
resources ,of the coUntry for its own purposes, and very little of these 
'resources has been left to the Provinces. The time has come when 
these anomalies should be removed. I am sorry I do !Jot agree with 
P.iY Honourable friend, Mr. Satyamurti, that section 137 should be 
referred to the financial expert.' This section of the Government of 
India .Act deals with taxes which belong to the Provinces and the Statcli, 
a;nd no great advantage will ensue by referring this question to an 
.expert. 

Mr. S. Satyamurti ~ Let him have a picture of the whole thing. 

Dr. P. B. Ba.n.erjea : No harm would ensue if he should obtain Ii 
picture, but suppose he goes further and suggests that the duties men-
tioned ill this section should be levied immediately. That. may place 
spme of the Provincial Governments at a. great disadvantage. How-
ever, the terms of reference are very narrow and restricted. Further, 
the procedure suggested is not what it should be. No formal evi-
dence is ~  be taken; .but if this inquiry is to be of a thorough-going 
character, it is ~  that all sections of opinion in India should be 
entitled to give evidence. It is suggested that evidence may be given 
through the Local Governments. Whr' It is very difficult to under-
stand. why public bodies and individuals . ilh,ould be prevented from 
tenrlAring e'Vidence direct before Sir Otto Niemeyer. Lastly, I suggpst 
that ('ven -if it be impossible to change the personnel flf the. inquiry, the 
procedure shculd' be made such that the investigation -will satisfy all 
the provinces. 

'1.'he importance of this inqUiry cannot be exaggerated as the future 
9f the new Constitution will depend entirely upon the success or failure 
of this inquiry. I hope, therefore, that adequate steps will be taken 
so that the inquiry is made as thorough as possible. It is not yet too. 
late. Unfortunately, the Finance Member's reply the other day was not 
very convincing. He did not give us any assurance as to the method' 
by which this inquiry will be carried on, nor did he give us any-
assurance that the report of this Committee will be brought before the-
Assembly for discussion and adoption. I hope the Finance Mombt'r 
and the Government of India will reconsider this decision in these· 
~  matters in order that the future financial relations between 
thA Federation and the provinces may be placed ~  a very stable and 
satisfactory footing. 

The Hon011rable Sir James. Grigg: Sir, I think we can unhesitat-
ingly . agree with the last speaker's estimate _ of the importance of this' 
inquiry for the future of India. There is no doubt that it is of vital 
importance' to the future of India, bot,h Centre altd the ~  Sir,. 
my Honourable friend, Mr. Satyamurti, showed, I. think, what is unusual 
for him a little inconsistency in the early part of his speech. He, first 
of all, was inclined to sned ~  of pity for Sir Otto Niemeyer. at the-
magnitUde of his task; .but .the latter part of ~ ~  was pretty fuIIy 
QCCupied with ·complaints about the Dllniber of things that had been 
omitted from the terms of reference. ,He gave a list of 10 or 12 such 
things. I. will deal with ~  first. .on ~  I ~  



{Sir ~  Grid.J , 
the pity c&ii safejf'be 1m at t1ib Bodt Of' ifS ~ ~ i.fic! I teet! ~ ~ 
~  tb deil with it at dl. It is fait to ~  itt;' Boiidutltble fti_ 
Itt. SatYldtrurti, thitt in this matter df ~ introattetioii of refoflrlS, 'Jjitj. 
~  by stages is c6ntefnplated. First we haTe got to rea tit1r Vittj 
throUgh Provincial Autonomy. 'rlie nexi stage is the inception of the 
Federation and, then tM third sta#e is ",,'hat happens after the ~ 
tion. For me, I think, one step lit ittirlie Will 06 quite enough atid I aiit 
sure it ,vill be enough for Sir Otto ~  too, particularly its the 
primary purpose of his inquiry iii! to consider the matters which e;i'e 
germane to Provincial Autonomy. I will come to thai in detail later 
on in connection with another part of lily friend '8 speech. IIi other 
words, Sir Otto Niemeyer's task is to square the small circle first.. 

Mt. B. Satyim1irt.l : You 6S.n square no eirele at an. 
, The ~  Sir james tJ.iigg : ~  i!onoliriible Member did 
pose the ~  ~  ~ ~  ,to ,!Klu,re ~  ~  ~  ,all ~  
:that no precISe solutlOn ~ pOSSlble, but 1 thinff my learned mathematical 
mend, ~ Ziauddin, will ~  even though he, is nj;)t ~ that 
the problem of squaring the ciiC1e ~  be, 1i!01ved totlie firSt, ~  of. 
aproximation and that, I hope" ~~  tJtt6 ~ l!8.ii llrid Wilt do. In 
any case, liaping is not Ii cri:n'i.iiiaI tIlteilce. 

Mr. T. 8. AvbfeehQinlJl= aMtiuw, ~  an4 Cmmbatore 
Mm North Al'cdt : Non-MUballlJIUldaiiRural) l Nut yet t ~ ~  

~ ~  IItt Simiei (kigg : . Neediess to say, I do ndt en-
tirely agilee with the Somewnat ~  tffiipIt&ieEi of Mf. Sitt" 
murti, But I would like to pay him a very sincere ~ for hiB 
willingness to look the facts in the face, and ~ f8.! as I c,an see-although 
croaking a ~ ~ aboUt fhem-not to be vUi frightened 1)y ~  must 
say that I thilll,t it i:;, a gresf thing it Honoiira.ble ,Members opposite ate 
prepared to took unplea.sa.nt facl8 in tlie face a11(1 not be afraid of them. 
Mr. 8. Sat;'am1li:'ti i We do it efery daT. (Laughter.) 

The Honoutable Sir ~ Gfigt : TJiUi1t:e Mr. ~  t ani fln 
optimist, but I am bound to sity a quaHiie6 optifuiM 1tf111 the injUri ~ 
fication of my optimism springs from the present Pb-sltion of the taUn,a 
to which 'Mr. Sll1yamu,rli very right1y attaehfld eoiiSiderable impm1itrtt'ie. 
He gave the cost of, the ip.troduction of t1te Federation ilS Seven eroi'e1r, 
the permanent deficit on the ra.ilwaYs as five (l'toi'es atili Ute cOst t1f ~ 

distribution of income-tax to the provinces as iiiIie ~  Thlit gives a 
slightly misleading picture in that these liabilities td tHe Centre aecrue 
at different dates and not even all of the seven c!,ores, which I per,?onally 
think is an ov:er-esthnate, ~ ;tit tit <;mce. Then, ~ come to the ~ 
tribution of the income-tax to the pro'i,jiiees. 'the time 8.1)d amOuri't 6f. 
that. which ~~  assuftted to be ~  per 8etJ.t., ~ bb'th tit be detcrD1tHM 
lIy Sir Otto Niemeyer and it is quif,e ciear.rrmn the repOtt of ~ .f6iiit 
Select ~  nobody apprehend!S thnt it wttl be ~ to match 
an ~ distribution of the income-tax. Then, we ~  back to the 
railways., '\V en, I am not going for a moIIietit to pretend that the fall..; 
way position is ~  and t petsoiuilly regard With abSdltfu! litiHoi' 
any prospect of the Federal Gorernment having to subsidize the t,ifhvitj_ 
~  or less ~  Qtii.te ~  the railway pro1J1em has g6t 
to be tackled and tacki.ed soon, indeed inimediateiy. If after everYthing 



that can be done h.as been done .. there still remains ~  ~ 
1 *ill ~ tJii tir, ii1 agleeIIimtl Witt tItY ~  ~  that 
tft4t *iII be ~ 1ita'terial faet6r iii Sir OW1 NieIft&yet'i !epdtt. Ie jg 
of. ~  l!felir iiiit if fou ~ Illi the' If&flitities ",!rid ..... tile Federti 

~  yati. tIlfi ~ a tery W'l1aJaiieed ba.limAYe-1di.eet', ilfdeed. 
tfut as' 1 sit,. we have: ~ ~  to take all tlte stepS' at the same time, we 
11M bette'f t!&tifJne ~ to one Map at a tfflie. 

My H-ollourable ~ ~ certain ~ from the Percy Cem-
]'Jlittee which are' quite obviously out of date. That conimittee reponed 
foal' yeats ago. 

itr. I. latfMiartf : No; oiily three yesrs ago. 
The HoBOlirable in- ~ Origg : It will be ~  years before the 

other report comes out. , That is precisely, I take it 
what Sir Otto Niemeyer's job is, viz., to look at the 

SlljinEi problems a8 the Percy Committee in the light of up-to-date facta. 
The Honourable Member asked whether the report of Sir Otto Niemeyer 
1rill be the basis of the recommendations td Parliament by His Majesty's 
9o'vernment. I assume that must be the ease and I personally see nl)thinl' 
itt ~ terms of refererice to prevent that ~  being fully adequate 
1tI thEJ pu:tposre-which it is intended to sern. NOw, Sir, rhy Bono-arable 
friend, Mr. Satydmurti, weit into a number of sections in the Govern-
ment of India, Act which had heen not specifically included in the terms 
of reference of the enquiry. I think "«'hen i waS amitvering his supple-
mentary questions the other day that I may have slightly misunderstood 
him and did his questions rather l('ss than justice. If he means, is it 
part of the job of Sir Otto, Ni('meyer t6 determ.h1e those specific questions-
1 lleed 110t pa,rticularise them---;-in. a: iiuasi-ar1>itral jpaiirier, the, anSwer is, 
J!Q, bec8\lRe they are npt ~  or speci:6.5llilly cOricefiie4 ~  the 
first ~  in, th introductiop. 6f ~  r('fol"IllS., Some of them indeed, iite 
:flatters, which" will. only fall to be deteri¢ned by the future, Federiil 
,Legislature. But, in ~ far as some estiqi,4te of the effect of tliese p-ro.. 

~  h1\8 to :be, Diilde for the purpose of his report on the geriefa.1 ~ 
cjaI position, iridu'bitaly he will, have to take thefil itrttl a.cCWilt. ~ 
,clearly he, cannot report to His ~  without faJdng into 
l!-ccount the fuiure 1iilbi1ities wl1icn will fal1 upon the Federation attd t11e 
Province:; lind also the reserves of taxable capacity. He will have to form 
some estimate of that kind of reS011rce and that kind of liability. On the 
other hand I do not think he can be ~  to include in his repor:t; or 
,to make any estimate of the future generosity of the F'ederal ~  
that is. independently of the ~  which. is forced upon it by tlie 
Order in Council procedure. Nor do I see that it is ittcutiibeni iiptlB 
him or even that it is expedient for him to take int.o account those sections 
of the GoverIililent of India .Act which deal with the powers of emergency 
taxation inside the sphere where the Provinces and the Centre over-lap, 
where, for instance, the C('ntre gives up a, large part of its resoutces but 
retains the power of surcharge for purely federal purposes. I do not 
see why he should take these into account because these surcharges are 
intended as emergency taxes. 

1 P.M. 

, Mr. B. Satjiih'iirli : Emergency taXeii , 

The Honourable Sir James Grigg: Or if, you like, call it reserves of 
taxation. 



~  ~~ GJ;Jgg.J- ' , , 
~ there' was· another· point· r.aised by Dr. Bailerjea mel 

I think.the substance of his complaint was not really that a Committee. 
of three is better th.an a Committee of one. I personally disagree with., 
that very violently, but still that is an academic question. But I think 
the substance of his complaint "t1J.S that there were not associated with 
Sir Otto Niemeyer two Indians. I do not wish for one moment to chal-
~  his statement that there are lots of capable ~  in the economic 
and financial sphere, but is he quite' sure that the non-association of 
Indians directly with this enquiry is suCh. a crime' The essence of the' 
enquiry is that, it has got to be completely impartial and impartial between 
all the Indian interests concerned. Though my . Honourable. friend, Pandit 
Pant, does not agree with this, the moment an Indian is appointed to this 

~  he either will be, or will be thought to be, a representative of 
~  particular interests, either his Province or his caste ..... . 

. Mr. Satya.murti : Then, why do you appoint Indians to the Treasury 
Benches'Y 

. The Honourable Sir James Ckin' : That is a separate questioD. 
Anyhow I do not gather the Honourable Members opposite have ever· 
accused us of impartiality. AB I said they will be or will be thought to 
be representative of some particular interest either their Province or their 
community or their caste or of some particular economic interest . 

. Dr. P. N. BanerJe& : Caste has nothing to do with finance. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : No communalism 
·in finance. 

The Honourable Sir James Grigg: I think the Honourable Member 
is a little optimistic and on inadequate grounds. In the end directly you 
start to appoint Indians to this enquiry, you will have to satisfy all 
shades of Indian public opinion, every single interest will have to be 
represented. Then the enquiry will cease to be an enquiry and will 
~  public meeting (lr a series of public mct'tillg!> and you will not 
get one report but twenty reports. I think, on reflection, Honourable 
Members opposite wiU come to the conclusion that the Secretary of State 
has in fact selected that form of enquiry which is best calculated to give· 
fair and expeditious results. Admitting that this is so for the moment 
and J ask my Honourable friends opposite t.o admit it for the moment, 
I can say, though I do not intend or presume to comment on the persollSl.1 
choice that the Secretary of State lIas made, and can say from a personal 
knowledge of 20 ycars of Sir Otto Niemeyer that' I do not believe any more 
impartial or any more capable person could possibly have been fOlmd to do 
. this job. (Applause.) 

Mr. S. Satyammti :  I beg leave of the House to withdraw my motion, 

The mo.tion was, by l,p-ave of the House, withdrawn. 

!tIr. President (The Horionrable Sir Abdur Rahim) : The question 
is: 

" That a supplementary Bum not exceeding Be. 1,83,000 be granted to the Governor· 
General in Council to defray the charga which will come in 1lO11l'IIe of payment during 
the year ending the 31st day of March, 1936, in respect of I ),{iBceUaneous '." 

The motion was adopted. 



DJQlANDS }I'uR ~  ~  FOR 1933-34. . .' i 

INTERa;)T ON MISCELLANEOUS OBLIGATIONS. 

The Honourable Sir James Grigg (Finance Member) Sir, I Utove-: 

,. That an exce8s grant of HB. 2,12,409 be voted by the Assembly to ~ 

the expenditure chargeable to Revenue actwi.lly incurred in 'excess of' the voted grant; 
in the year 1933·34 in respect of ' Interest on Miscellaneous Obligations '." 

~ I may make one remark which will do for the whole of th"se 
excess grants. These are cxcess grants which have been reviewed by the 
Public Accounts Committee and which thc Public Accounts Committee 
recommended to the Assembly to regularise.-

Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): The questiilll 
IS 

" That all excess grant of :&S. 2,12,409 be voted by t.he Assembly to regulariae 
the expenditure chargeable to Revenue actually meu.rted in -eXC888 of the voted grant 
in the ~  1933·34 in respect of ' Interest on Miscellaneous Obligations '." 

The motion WIIS adopted. 

GEOLOGICAL SURVEY. 

The Honourable air James Grigg : Sir, I move : 

" That an ~ grant of B.s. 8,634 be voted by the A88embly to regular_ the· 
expenditure cbargeable to Revenue actually incurred in eXeeBB of the voted ~ 

in the year 1933·34 in respect of ' Geological Survey'." 

:Mr. President (The Honourable Sir Abdur Rahim) : The question 
is. : 

•• That an exeess grant of B.s. 8,634 be voted by the ABSembly to reguJarise the 
expenditure chargeable to Revenue actually incurred in exceS8 of the voted grant 
in the year 1933·34 in respec-t of • Geological Survey'." 

The motion was adopted. 

INDIAN STORES DEPARTJI'I!lNT. 

The Honourable Sir James Grigg : Sir, I move: 
. ., That an excess grant of BIi. 19,895 be voted by the ABBeDlbly to reguJa.ri8e the 

u.penditure chargeable to Revenue actually ineu.rred in 8XC888 of the voted ~ 

~ the year 1938·34 in respec.>t of • Indian Stor68 Departmimt '." - --

Mr. President (The Honourable Sir Ab,dur RaJaim) : The question_ 
'is: 

•• That an excess grant of BB. 1t;895 be Voted· by theA8aembly -to regu1arise the 
u:peaditure char,eable to Bevenue actaall:r ineuned in ___ of the voted pat;' 
~ the year 1988·34 in respect of • Indian St.ores pt!partment '." " 

The motion was atlopted. -. 

MISoELLANJDOUS. 

The Honourable Sir J_IS Grigg: Sir, I move: 
.. That an eXMII pDt of ~  be voted by the ~  rePlarilc .th: 

expeac1iture obr.-ble· to Bfmmue li.ctually' inCUrred in --II of the. ~  ~ 
in the year 1988·84 in respect of ' MiacellaneoUII '." '  -

( 1939 ) : j' 
L!47LAD 
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Kr. ~ (The Honourable Sir Abdur Rahim) : The question 
is: 

•• That an IIltCeBB grant of B.a. 856 be voted by the Aaaembl)' to regulariee the 
Gpmditure chargeable to Bevenue actually incurred in exceB8 of the voted .gr&IIt 
JD 'the yoar 1933·34 in respect of • lIiIeellaneous '." 

The motion was adopted. 

~  ON RETiu:NCHED PERSONNEL CBAROl!2> TO REVENUE. 

The Honourable Sir James .Grig : Sir, I move: 

•• That an 8XCeB8 grant of B.a. 75,743 be voted by the Alllembly to Ngularile tile 
a:penditure chargeable to Bevenue actua.ll;r iacurred inexCeB8 of the voted. grant 
lD the year 1933·34 in respect of • Expenditure on retrenohed penoDDel charged to 
ltevenue '." 

lIr. Pr.esident (The Honourable Sir Abdur Rahim) : The qut'stioa 
is: 

•• That an 8XCeB8 grant of Be. 75,743 be voted by the Alllembly to recularile tile 
expenditure chargeable to Bevenue actually incurred in exeeBB of the voted grani. 
lD the year 1933·34 in respect of • Expenditure on retrenched penoDDel chargee1 to 
1Ievenue '." 

The motion was adopted. 

'.J&AmInlR ll'O "mc FUNDI'OB RBcoNS'l'Bt1C'l'ION 0.. E.tM'nQuAK!: DUAGII. 

The Honourable Sir James Grigg : Sir, I move: 

.. That 'an UC8IB grant of RII. 1,42,17,180 be voted by the Ailsembly to regulariBe 
the espenditure chargeable to Revenue actually incurred. in UC811 of the voted graDt 
'-the year 1933·34 in respect of • Tranafer to tile Fund for1'8CODlltrul'Alon ~ Earth· 
fIII&b damage '." 

Mr. President (The Honourable SiT Abdur Rahim) : Motion moved: 

.. That an exceaa grant of B.a. 1,42,77,180 be voted by the Assembly to regulnriM 
the upenditure chargeable·'o ~  ,aetuaQ,ineUfted. in uee. of the voted grat-
Ia the year 1933·34 in respeet lif • Transfer to the hnll for reeonatruetion of ]OJarih· 
qaake damage '." 

Mr. IL Ana.nthasayan&m .Ayya.nav (Madras ceded Distriets lind 
Chittoor : Non-Muhammadan Ihl!ftl) : Sir, l wa'nt some information ·0Jl 
this head as to when the original fund was created and whether it w..-
placed befor.e this House belUl'tl this fund was created and also the< detail. 
and purposes for which this amount is intended. . 

The BollOl11'll.b1e.air lames Griar : "Sior,ihat ieall set out ill ~ re-
port of the ~  CentI-al Bevennes, ~ .. & ,part .Of.'ttt. 
material submitted to thePu'blic Accounts Committee and which T think 
ia part of the material circulated to Membem of 1!his H-oUBe. 

Mr. President (The Honourable Sir Abdur Rahim) : The ljut'l'Itioll 
is: 
.. That an ezca. ~  Ba. 1;U,n,'181 be·.uted by the Anembly to regulariBe 

the 8ltpelldit1l,reellar'eab]e to ~ ~  aetuall;y iDeun-ed ia 61811 -.1 tile -..a JtraD.t 
i. the ~  in rAllQl8Ct ·of • Tranaf8l' to. ~  F.uM 'for ~  ' ..... 
quake damage"." . 

The motion waR ai\opted. 



DDJA.Nbs :roB EXCESS GRANTS. 

Own.. WORKS NOT OHARGED TO RamaNUZ. 

'rile ,JloDOvable /SirJaua Qrigg : Sir, I move : 

.. That an eD8II8'grant of-Be. 1,76,613 be voted by·the Allllt!mbly'to regularille:tlle 
expenditure chargeable to Capital actually incurred in excess of the voted ..... t 
in the year 1933·34 in respect of ' Civil Works not charged to Revenue '." 

l'tIr. President (The Honourable Sir Abdul' Rahim) : 'fhe question 
it! : 

., That an excess grant of BB. 24,288 be voted by the Assembly to reguJariae tho 
u;penditure chargeable ,to Capital actually incurred in excess of the voted ~ 
;m tha ;year 1933·34 in respect of ' Civil Works not charged to Revenue '." 

The mot.ion was adopted. 

BXPENDlTURF. ON R117l'lU!INCHJ!I) PERSONNEL CHARGED TO CAl'JTAL. 

"'l'b.eBoDourable Sir James Grigg : Sir, I move: 

" That an eXC81l11 grant of BB. 24,288 be voted by the .Assembly to regw.n.e 'tIIoI 
expenditure chargeable to Capital actually incurred in exeess of the voted grant 
in the year 1933·34 in respect of ' Expenditure on retrenched pl'rsonnel charged to 
100pital '." 

Mr. President (The Honourable Sir Abdur Rahim) : 'i'he question 
ill : 

" That an elU18SS grant of Ba. 24,288 be voted by the ABBembly to reguJariBE' the 
expenditure chargeable to Capital actually incurred in eXt18118 of the voted p._ 
in the year 1933·34 in reapeet of ' Expenditure on retrenehed personnel eharged to 
Capital '." 

The motion was adopu,d,. 

'; W OAKING EXf'£NSBS-:AoMINISTRATlON. 

:Tbe Jlonouab1e Sir lames ,Grigg : Hit', I move: 

" That an excess grant of Be. 4,63;1111 be voted by the Assembly to regulari3e the 
..... hray' expenditure .claa.rgeable to Re'vl'nUe 'attually incurred inezeess of the voted 
..... t in the 'year 1933·34 in respeet of" Woildng ErpeJlll8lt-'AdminHtration '. ,,'-

Mr, President (The Ho.nourable Sir Abdul' Rahim) : 'rhe question 
,is: 

, "That an excel8 grant of Be. 4,63,101 be voted by the A.ssembly to regularise the 
~ :e<.rpenditure 'eharpable to Bevenve actually ilmU'rred in excess of' the voted 
mat in the year 1933·34 in respe!'t of ' Working F.xpenstlA--Admihiitration '." 

The motion ~ IldQpted. 

COMPANIREI' ,AND iI1IlMAN STl\TJIII' ,fbu. •• 'S OJ' SURPLUS FltoI'l'l'S ,010 NET 
EARNINGS. 

The Bonoura1:ne Sir il'ames 'Grigg : 'Sir, '1 moV'ei' 

"That'an emee.. rnaat at BIt. ~ be 'voted by the Aaiemblr to'regularlse the 
.... y '4ilrpaIdit1il'e draTg.bla to )Wrenae lIetuaU,' DMlmred ill 'ft'C!e. lof the voted 
,....t iD the :rear 1988;34 'iD respeet of 'OompaDiee' IIiIid'In4ian8tates' 1Ihare, of 
.urplull prollts and net earniDp '." 

'L247LAD .11 
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is : 
Mr. President (The Honourable Sir Abdur ~  : 'fhe question 

•• That an exeesa grant of Be. 15,149 be Y4tecl by the Allamblr ttl) ,xega1arDe the 
railway expenditure chargeable to Revenue actually incurred in excess of the voted 
"lP'ant in the rear 1933·34 in respect of ' Companiea' and Indian States' ahare of 
aurplus profits and net earnings '." 

1'ht> mot ion was adopted . 

..\PPROPRIA'l'ION FROM DEPRECIATION FUND, 

The,Bonoura.ble Sir James Grigg: Sir, I move: 

•• That an aeesa grant of Be. 18,22,325 be voted by the Assembly to regulariae ~ 
railway expenditure chargeable to Revenue actually incurred in exeeas of the 'Voted 
grant in the year 1933·34 in respect of • Appropriation from Depredation Fund '. " 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

•• That an excess grant of Rs. 18,22,325 be voted by the 'Auemhly to regulari8e the 
railway expenditure chargeable to Revenue actually ineurred in e:tee88 of the voted 
IJI'8D.t iii. ,the year 1933·34 in respect of • Appropriation from, D£'preciation F_d '. ' , 

The motion was adopted. 

Thr Assemhly then adjourned for Lunch till Twentr Minutes to 
Thrre of the Cloek. 

The Assembly re·assembled after Lunch at Twenty Minutes to 'rhree 
of the Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the 
C1Jair. 

REPORT OF THE TRIBUNAL ON FINANCIAL SETTLEMENT 
BETWEEN INDIA AND BURMA AFTER SEP ARA 'I'ION. 

Mr. Deputy President (Mr . .Akhil Chandra Datta) : '.rhe House "ill 
now reSl1me (\()llsideration of the following motion moved by the Honour-
able Sir James Gl"i!-(g as well &8 the ameu.dments· moved by Messrs;. K. L. 
Gauba, B. Das and Mathuradas Vissanji : 

" That the Report of the ~ appointed to adri8e on the Formulation of a 
l'iDaneiaI Settlement between India and BUl'IIIa ill tile event of 8epuatioB be tN_ 
iJlto consideration." 

+B, Mr. K. L. QIItIlJG: 

" '!'bat for the original motion, the followi.nr be substituted : 

, That the Report be :rejected by the ~  of J¥ia ,&8 -iNt aM ~ 

able to ~  , 

B, Mr. B. D .. : 

., '!'bat for the original motion, the following be IUbatituW : 

''l'battbe Report be ~ as tleiDgunfair to both I!lIlia IDCl Bnnaa '." 

B!I Mr. JlGt1turGdGl Via";' : 

" '!'bat for the ~ ~ ~ the ~ ~~ ~ ~ ~  , ~  

, That the Deport be :rejeeted &8 being inequitable to both India and BII1'III&, 
and tW;ia, cOIIIICqueliee; the oo.4!l1IDI811.t of IDdia be reque.ted' to . move 
-·the 8eer_ry of. 811atefor India, tIIat, in aeeonl_ rill promiaeI .... 
·'-iath. 'ABiembly, tile _n,Dt'''''' Riven at the RomId -Table Confel'flM8' 



Babu Baijnath Bajoria (Marwari Association: Indian Commerce): 
Sir, before I vroceed to discuss the meritS and demerits of the report, 
there are certain important points which deserve serious consideration. 
First I would like to ask the Government of India as to what is their idea 
in bringing this matter before· the House for discussion after everything 
has he(lDdedderl upon ..... . 

Mr. S. Satyamurti (Madras (..Jity : Non-Muhammadan Urhall) : You 
have to ask your Government. 

Babu Ba.i.jnatb Bajoria : I am asking them. It iI; :lUI' (1Q'Vcl'nment 
as well as yours. 

Ml·. S. Satyamurti : No; not mine . 

•. Deputy President (Mr. Akhil Chandra Datta) : Order, order. 
Babu BaijnathBajoria : It is just like our Hindi lJsying : 

'f Potri peetar jot poocA1ma." 

i.e., 11 thirsty Brahmin after drinking water from an ~  "l>ks 
him what is bis caste? The consideration of the report at ~ stage 
is exactly the !;ame thing. Sir, what is the good of having olliy an 
acadmuic dis(!lIssion on this matter. T ask the Government of India, shall 
OIII' opinion lit' duly considered? Is there any chance, whatsoever, of 
the suggestions JIIHde in this House being accepted and the conclusions 
arrived at in ~ report of the Burmja Tribunal being amended in any 
way f I am Hfraid the answer will be in the negative. If I intervene 
in this debate T do so only to record the protest of our Association which 
I have the honour to represent in this House. The protest that I make 
is the way in which the 'l'ribunal was appointed. rfo my mind a great 
injllstiee bas bt"en done to the whole of India, by not associating Inrlians 
with the said Tribunal. 

Sir, The Government of India, in paragraph 93 of their Despatch 
dated the 20th September, 1930, to the Secretary of State for India, 
realising the l''l:tremely difficult issues which would rt'quire not <illly close 
analysis ~  experts but also the necessity of holding an even blliance 
between conflicting eluims of tht' two countries, suggestt'd that the problt'm 
8hould be solved by drawing up through mutual co-operation between the 
two Governments an agreed statement of the case for reference to an 
If Impartial 'Tribunal". They could not ignore alS(i one of the main 
consideration;; that the puhlic opinion in both the countrieg !Should feel 
satisfied that ec.tch of them is being fairly treated in the proposed adjust-
'lllf'nt. Tlu' Rub··Committee of the first Round '!'able COnfel','Il.:,· 011 

Burma, appreciating the considerations put forward by tht" Government 
of India, ~  in their report dated 9th December, 1930. to the 
first Rounrl 'l'able Conference a proposal that the case about the adjust-
ment after being thoroughly explored by the exrerts of the ~ Govel'n-
ment'i should. iu the first place, be placed before the Standing Finance 

aud in the Report of the Joint Select Committee of the British Parlia-
ment, the problem of Financial Adjustment between India and Burma be 
investigated into afresh by another Tribunal, with reprellBntativeB of 
both India aud Burma thereon. to make recommendations on the question 
of diatributing the Assets and apportioning the Liabilities between the 
countries affected and lIoneemed, after proper hearing of the case from 
aD the parties concerned, and before fiul 8teps are taken ill the 
matter '." 
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lHabu Baijnath Bajoria:l _. .., 
~~  crl the Indian ~  Assembly and tlie Bunna LegiSlative 

C'ounciland that 1 be representatives of the two countries should be &SSO-
ciated with the work of the Trib1Ul&l. This recommendation of the Burma 
Sub-Committe!: WR.tl adopted on the 16th January, 1931. by thfl first Round 
TableCollference Committee and it was further confirmed by t.he Round 
Table ~  at its 8th Plenary Meeting on the 19th .January, 1931. 
The Prime Minister, in his speech on the same day, gave an undertaking 
regarding Burma to the effect that " the Governm,ent will pursue the 
decisions of the Sub-Committee". In view of these undertakings, ~  

public and the Legislature in India naturally lived under the impression 
that whenever the question of separation of Burma was settIecl by the 
Joint Parlimnentnry Committee steps would be taken by the Secretary 
of ~ for India to act up to the recommendation of the }4'h'st Round 
Table ConJierenee tn solve this question. But, ~  nothing of the wrt 
was actually done. Sir, I admit the Honourable Mr. Nixon is it wry 
capable official and placed India's case before the rrrihunaJ, to thtl 
b,est of hi'J nbilities but with him should have been associated a couple 
of Iridian finalll\ial experts, preferably non.-ofticial. Indeed the Govern-
ment of Burma's ease was advocated by three eminent perHonalities and, 
therefore, Mr. Nixon was very much handicapped in fighting a lone hand. 

The next p"int on which I wish to record my protest is about the 
one.sided biaNed judgment passed against India. Sir, the Tribunal hail 
~  its judgment summarily and I am in thorough agreement with the, 
~  of the l"ederation of the Indian Chambers of Commerce where it 
~ taken E'.Kception to the summary decisiolls of these following points,. 
m..: 

" (I) Whether the assets IUld liabilitiea ouly of the Central GOTel'JlDlent ehouJd 
be calculated, or whether all assets and liabilities of aU Central &act 
Provincial Governments, constituting India and Burma, should be taken 
iDtoaeeoUllt ; 

(2) In ealeuJating the liability, whether the liabilit;r arising out of Burmellll 
wars should nOl. be aaaigned wholly to Burma, iJllltead of only in the 
ratio of 7.5 per cent. ; 

(3) Whether the deficits to the Burman budget contributed to from the general 
revenues of the Government of India for several years, should or should 
not be reckoned amongst the liabilities assignable whoUy to Burma ; 

<t) Whether ~ liabilities alrllady liquidated by India from taxes, to whiell 
the Burmese I'ontrihutioll WIIK mr!lgl'e, should or should Dot be reekoneil 
for this purpOI!(' ; 

(5) Whether the valuation of the aBsets is eorreet at book value less deprec.i,,-
tion; 

(8) Whether the value of forests at Rs, 12 lakhs represents only the valus. of 
GOTemment of India forests or all forests ineluiting Bunna forests; 

(7) Whether book-value of New Delhi, military land in Bombay and the list 
of dead assets (a un, admittedly Urvp6f'fetJt), Rhould be regardf'd all 
eonelusive ; 

(8) Whether the ratio of 7.5 per cent. is a. fair ratio, having regard to the 
«Teater potentiality for population in Burma, gI'Bater forem and minerlll 
wealth, higher standard of life and ~  taxable eapaeity ; 

(9) Whether the net assets to be assumed by Burma in the. share of Burma'! 
liability and share of Bunna. in excess of ~  over, 888eta, should 
r.cmain Il!I a drbt from BllTlDa to India. or whether BUcb debt should be 
,osnml'd hv thn TTn;t,,;l Kin"dom with a Mrrf'sponding reduction of 
1i&hility of Inilian Rt'(,Tlillg ;jrht ; 
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(10) Whetllel such debt ahould, if allswoed by hd.ia, carry a rate of 3-1140 per 
cent. which is the Government of India's own borrowing rate today, 
whUe the lending rate to States and Provinces is very mueh higher ; 

(11) Whether it iB deairable to eonvert the amount of total liability ~  

to BUJ'ma into lin ~  of 45 yeai'll, OJ' any partieular period; 

(12) Whether th(' arraugeml'nts in fl'BIJect of the regulations between the 
monetary ~ of India and Burma a8 agreed between the Govemor 
General in Council and approved of by the Beeretary of State, are fair 
aJl(I proper ; 

(18) Whether the position created by the proposed new Burmeae  coinage in due 
coul'lle and the obligation to retire Indian rupeea does not imPOII8 0. 
India an unfair liability ;  " 

The Committee, therefore. lodged their emphatic protest against the 
gross. injusti('e \\'hidl has been done to the interests of both the countries 
generally and India in particular. 

The Honourable Sir James Grigg ~  Member) : What ~ 

docs the ~  give to these questions Y 

Babu Baijnath Bajori&: The Federation have put these questions 
lind they wont that an impartial tribunal should be establi!o1hetl to {lecide 
these }Joints. 

None can deny tllat the annexation of Burma was made with Indian 
men and Indian ~  The whole cost of the Burmese wars WAS 
debited to the Indian revenues. Burma has been developed. mostly witD 
Indiau C'.apital and Indian labour till Burma oil fields were discovered 
and British capital flowed into Burma. Sir, the separation or Burma 
is just like :separation of a limb from the whole body whieh the future 
will prove il> neither beneficial to the body nor to the amputated limb. 
India has \l8.erifitled so much of her revenue resources all tlw.sc years in 
developing the country. India has been a very good customer of BuT'-
mese products. Indeed India's total average imports fr.om Burma have 
been 26 Cl'Ores of rupees annually while India's total average exports to 
Burma have been only ten crores of rupees annually. The balance of 
trade hl\"S been in Burma's favour to the tune of 16 cruces of nlpees 
annually. Sir, it is the Indian consumers of kerosene and petrol who 
have contributed to the prosperity of the oil flelds of Burma. It is tho 
Indian consnmt'l'S of these articles who have sacrificed so much hy baviul: 
a high duty on imported oils and petrol to give the Burma oil a vast fieJd 
of sale. But, Sir, I am surprised to find, that in paragraph 60 of the 
report., no mention is made about the petroL A sentence in that report 
is very ~ of the way in which the Tribunal passed im judgment 
when they eame to the figure of 7i per cent. as the basis of apportionment 
in spite of the figure of 9* per cent. suggested by the' figures of actual 
rovcnue t(ltally collected. The sentence, I shall read from the report. : 

.. An indication, however, of the e.haraeter and extent of the readjustment involY8d 
ill furnished by taking the figures relatine; to fouf of the most important itema in tile 
.. tom, list, w., cotton, pieee-goods, white sugar, steel and keroaene and weighiDg 
them on the hypotheais that the domestic product ho.d heen 8ubjeet to an equil"alcnt 
oeiee, but ~ allowancl' for dutil'S paid on imported matl'rials such as dyestutr • 
... machinery." 

Sir. in tlliH ('onnection of the ratio of apportionment, it wiJl be inter-
.ing to note that t1\e ratio. worked upon by Sir Walter Ley ton was 10 
per Cf'Rt. and. whereas the Howard-Nixon memorandum arri,.ed.at a 
Rligbtly highE'r ratio but which was DE'VE'r challenged. by the ~  
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of Bunna in the past. I do not object 80 much to the gWel'ul principles 
laid down by the Tribunal for determining the ratio, . but what I do object 
is the inclusion of such items of asset being taken into ~  as 
the tributes paid by Indian States. This is a non-economic reveuue and 
tbis asset is an nncertain quantity owing to the inauguration of the 
l<'ederation. Sir, in my opinion the ratio should be determined on the 
basis of Income-tux, customs revenue, spirit and kerosene excise Rnd snIt 
according to their Joeal origin of collection. On this basii we get the 
following data from the quinquennial average of 1929-30 to 1933-!H : 

India including Burma only. 
Burma. 

1. Customs (gross) 38,33,57 thousands. 3,17,92 thousandl. 

2. Income-tax (net) 17,20,05 Do. 1,87,81 Do. 

3. Motor Bpirit excise 2,72,31 Do. 2,02,94 Do. 

-'. Kerosene excise 2,10,69 Do. 1,79,44 Do. 

li. Balt (1925-26 to 1929-30) 5,56,12 Do. 32,51 Do. 

Total 65,92,74 Do. 9,20,62 Do. 
----

'Fl'Om the abov(' figures it may be conclusively proved th'lt the ratio 
should he fixed at 13.96, i.e., 14 per cent. instead of the figure flf 7i per 
cent. ~ recommtmded by the Tribunal. 

rrhen, Sir, in the paragraph 6:1 of the ~  it ~ ~  as foHowli : 

., It bas been argued that the fact tllat the overwhelming bulk of the military 
apenditure, amounting to nearly 50 per cent. of the net CeBtral revenue from taxation, 
is disburBed, by way of pay, penBiODB, rations, equipment or transport, in India, 
eonstituteB a aublltantial bene1i.t in which Burma has very little share." 

This t.rgument is falacious. In taking into consideration the military 
expenditure the (mly point to be considered is whether Burma. ,lid ~  her 
necessary protection from the Indian Army in times of need. The J mlian 
army itJ maintained for the peace and tranquillity of the who!.e of India 
ineludiug Burma and troops are maintained at different centres in differ-
ent provinces. If any account is to be taken into consideration abc,ut tho 
benefits derived hy way of pay, pen.sions, rations, equipment or transport 
by India, it will have to be done not by way of comparison of the whole 
of· India on the one hand and Burma on the other. The comparison should 
be made as to the benefits ~ under those heads by each of the other 
provinces and Burma. 

Next point which I do not like in the report is about the nrrllnge-
ment of combined working of the currency and the Reserve Bank. Sir. 
ill paragraph 66 of the report which describes the main provis.ions of the 
agreement arJ'ived at between the Government of India and the Gf)vem-

~  Burma, it is mentioned : 
.  " The BeBerve Bank of India will manage the currency and carry 011. the bUBiD_ 
fII. banking in Burma. '. . 

, . ; The bank will ~  ~  notes which will be legal tender in Burma but not 
hi India, and Indiannoteil will Ce&Be to be legal tender in Burma after a reasonable 
'lDtenal. . Tbp Govemmf'JIt· of BnJ'IDR will have the 1'ight after due notice of iaauin, 
alet:i'aeth'e Burman "01 no. . ., 
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The agreement is to be terminable on two yeara' notiee by either Bide with 3 

miDimum period of three yeara from the date of separation. On termination of the 
· agreement, the Government of Burma will be free to sever its eonneetion with the 
· Base"e Bank and to make such anangementa ofcurrent'y and the control of 
credit." 

When Burma is being separated from India and is being transferred 
to the Secretary of State for Colonies, I would prefer, if even in these 
fields of administration a complete separation is effected from the '-ery 
beginning of tIle separation so that there may not be any further trouble 
about adjlu,tmcnt in case of a decision to have for Burma a separate re-
serve bank and (L currency of her own. There is no doubt that within a 
f{'w years of separation of Burma from India, the question will arise 
about a Reparate currency system and, therefore, it is bettE.'1' that Indian 
('l1l'reney ~  and the Reserve Bank should have nothing to do from 
the ,-ery inception of a separate Burma. Sir. within the limit.ed time at 
my disposal, it is not possible for me to criticise the report at a great 
length but from what I have stated above, it is apparent to me that the 
Report is not in the best interests of India and is, therefore, not acceptable 
to me. I would like that a fresh Tribunal, on the lines ~  by my 
· f)'iend, :Mr. Mathuradas Vissanji, should be appointed to impartially arbit-
rate on this complicated problem. Sir. I support Mr. "Mathuradas 
Vissanji's amendment .. 

[At th.is stage, Mr. President (The Honourable Sir Abdur Rahim) 
rt1slImed the Cllllir. ~ 

Mr. President ('l'he Honourable Sir Ahdur Rahim) : The Chair has 
received notice of two more amendmen1s, OIle by Syed Ghulam Bhik 
Nairllng, Mr. HIIRenbhai IJaljee and Mr. Essak Rait to Mr. K. IJ. Gauba's 
amendment. 

Syed Ghulam Bhik Nairang (East Punjab: Muhammadanj : I fo1'-
mally move: 

" That in the amendment by Mr. K. L. Gauba to the original motion. the wordll-
: • and Burma' be addt'd at the end." 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
'moved: . 

" That in the amendment by Mr.' K. L. Gauba ~ the original motion, the wordll-
• and Burma' be added at the t'nll.'· 

This iR the !lame as Mr. B. Dlls' amendment. Pandit Govind Ballabh 
'Pant has also given notice of an amendment. 

P&ndit Govind B&ll&bh Pa.nt (Rohilkund and Kumaon DivisionR ~ 
.Non-Muhammadan Rural): Sir, I mOVt1 : 

•• That at the end of the motion, the following be added : 

, and the s,ame be rejected ail, among other reasons, no non·ofJieial representativerr 
of India and Burma were associated with the enquiry and inasmuch as 
the terms'· of reference were too narrow in that the apportionment ot 
burdens was ~  to India and BU":JJla alone J. J  J 

'Sir, I am moving this amendment as it represents the consensus of 
opinion on this side of the House; otherwise, I for one 

8 P.ll. ld h 
. wou ave been satisfied even with the amendments 

1hatare already included in the order paper. Sir, the qnestions covered 
'by, dUB motion· are of" an ~ anrl tec.hnieal charatYer. 1. however. 
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hope to deal with only the salient points in a c,Olnmon selUie inan.utU'· 
Before I do so, Sir, I should eJ:press my appreciation of the &peQeh 
delivered by my Honourable friend, Mr. Nixon. (Hear, hear.) T was 
particularly impressed by his mastery of the subject 8Jld his lucid ex-
. position of an intricate and complex subject. (Loud Applause.) I wish, 
however, he had not strayed into the political arena. Sir,.a political 
boomerang is a difficult thing to handle, and sometimes it comes back 
with added force, to a man who is not practised in its use. Moreover, 

~ Honourable the Finance Member is a host by himself (Laughter), 
.and he does not·need much in the way of assistance. Sir, Mr. Nixon's 
fme oration was marred by what he said in respect of non-official opinion. 
The harmon;}' of his tunl' was disturbed thereby; Sir, he referretl to 
and laid some emphasis upon the apathy and the indifference of nOll-
officials. Sir, I wish he had not considered it necessary to make any 
comments of that type. They did not fit in with the theme of hiR speech, 
and. it would have been much better had he left them alone. Sir, a 
writer compared an expert to a geometrical line having length without 
breadth. But Ruch nncanny people are very few, and when they do 
.not find others equally weird with themselves, they get confused and 
perplexed. Sir, I would not say more about Mr. Nixon's jibes and 
sneers against non-officials, whether in this House or as members of 
the Standing Finance Committee or of the various commercial organiza-
tions in the country. Sir, I also feel that. Mr. Nixon ought not to have 
taken upon himself the thankless task of offering an apology on behalf 
of the Secretary of State. The Secretary of State did trample upon 
Ro]emn undertakings, and no ~  defence can be put forward by 
anyhody ; the RomerSllults H!at he performed in quick succession one afteT 
another, and the way he dealt with the Government of India, were just in 
accordance with the reputation that he possesses. I was surprised to find, 
Sir, the Honourable the Finance Member telling us one day that. the 
report of the debat.e would be sent to the Tribunal and then informing 
UR on the ~  next day that ~ mat' PI' had been finally ~ ~  of, and 
the report had heell sig-ned ! 1 had thought that, with the much vaunted 
dawn of Federation in this country, the Government in England would 
naye leArnt to behave better and to show greater courtesy for the Gov-
ernment in this country. but we have been disappointed: and if this 
illUfltrates the attitudE' of the British Government, then God san U8 
from thl" Federation! 

Sir, coming-nearer to the SUbject., I may say at once that I have 
absolutely no desire to extort ~  a Rhell-from Burma. I am one of 
thMe who feel that good-will between Burma and India is of much greater 
value. a!l(l a factor of much greater weight, and of an essentially more 
wholesoml' cllaracter. than a few rupees that Burma may be made to 
part with. (Loud Applause.) I am also prepared to Ray, Sir, that we, 
fhe neopl!> of this country, have reason to be thankful to Burma for the 
courtesy ann the spirit of accommodation t.hat has b!'6n invAriablv shown 
bv that ancient race to their neitrhboumin this vast country. and. above 
all. I prize their good-,vill, and I say that whatever arrang.ementR may 
be brought ~ they should be made with the willing consent. of 
-Rurma: and if Burma is not willing t.o pay any part of the crebt tluit 
flhe may be ~ to this country. I aM nne· of thOtle wb(\ think t1\at if 



our country had been independent, we would have voluntarily KU!"· 

~  the amount that might have heen due to us. (Hear, hear.) 

The Honourable Sir James Grigg: And bill Great Britain for 
it ~ 

Pandit Govind Ballabh Pant: The !<'inallce Member aKk", : "and 
bill Great Britain for it T" Sir, I say, yes, and I repeat it, and will 
give him the reasons. Sir, Great Britain is today getting from us at least 
Rs. 75 crores per year in various forms.-that is the minim.um &m?unt I 
am giving--and I think the Honourable the Finance Member will not 
dispute that. He will also accept that even so late as in the year 1914 
tho('! unallocat.ed or the unproductive debt of our country practically did 
not exist ; in fact, the cash balance in hand in 1914 exceeded the amount 
of the unproductive or uncovered debt in that year, so that if the agenu 
of Great Britain had properly handled affair!!, there would have been no 
unallocated debt today, and neither India nor Burma would have been 
asked to make any contribution towards any unproductive, unallocated 
debt. Our present position is mainly due to the " war loans" and the 
~  incurred at the time of the war. It came roughly to shout 
190 crores! These war debts, with the loss on the sales of silver, and the 
deficits in the Budgets of the Government of India, for several years in 
(luccession after the war, more than account for the present deficit. I 
NY, Sir, that, in these circumstances, it is certainly proper, it is fair, it is 
but jlll>t that England, which hilS enabled many an embarrassed country, 
from which she has got no benefit whatsoever, to tide over difficmlties; 
l!hould make lUI a generous gesture. Sir, what is the present state of 
affairs in the world T England has refused to honour her bills and has· 
not paid even the symbolical payments that were promised to be made to 
the United States of America in lieu of the war debt T Other rich 
countries have similarly evaded payment of their dues. 80, in these 
circumstances, to insist on our shouldering the entire burden of the war 
debt is unfair. It is a sheer accident that the British liability for the 
wllr cIpbt today, in the form of the sterling loan, extends only to the limu; 
of 22 crores. A.ssume for a moment that the whole of this war debt had 
been raised in the ,form of sterling, then what would have been the ~ 

of affairE; today Y According to the IWcepted policy and practice of aU 
()th{'-r countries, England would have also extended the benefit of the 
moratorium to us and in consequence no money would have been claimed. 
Or realised from us on account of the war loan at all. I am not making 
an extravagant claim when I ask the Honourable the Finance Member to. 
l"epreRent it to the British Government that it is a sheer accident that the 
major portion of the war loan to .the extent of about 170 crores W8!! raised 
i:u the form of rupee loan and not in the form of sterling loan. There 
is hardly any real difference iu charlWter between tJ-.e two debts. So, I 
Submit that it is but just and equitable that Great Britain should take up 
~  res.ponsibility not because of any preffiure on our part but realising 
the difficulties of the situation and also because it can afford to do so and 
it would also be in perfect accordance with the .present International 
morality and practice. So, when the Honourable the Finance Member 
asks me whether England should foot the bill, this is my reply. I hope 
he will see the reasonableness of it and will work as the servant of India. 
He has told us more than once that he is here to repreeent the interests of 
India, so why should he not join hands with me in making a reasonable. 
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iorceful and perfectly legitimate request to England to meet this detieit 
and to relieve both poor India and Burma of this liability whieh they 
are not in a position to meet. Sir, I should like to assure the ~  
the Finance Member that he should not think that my statement that, If 
India had been free, I would have preferred to surrender even the amount 
due by Burma than press Burma, is not genuine or sincere. If India had 
been ~  I would have adopted that attitude because I. ~  
enormous importance to mental attitudes of nations and I also beheve ill 
good-will as being a more important and potent factor than base luere. 
So, Sir, when I said that, I was expressing my innermost feelings. I may 
as well ask after all what do we really gain by getting one or two crore<! 
mort'! Ho long liS tht> fundalllf'ntals of the present system rcmaiu un· 
changed, it makes no difference to us whether one or two Cl'ores a year 
eome int.o our lap from another country or not. The Honourable the 
Fin,ance l\Iember knows that during the last five years he has revised Lle 
schedule of taxes in such a way that new taxes have been added to the 
tune of 48 crores. Well, Sir, when 48 crore8 a year have been added to 
our burdens when the country is im'olved in unprecedented economic 
depression, could it make, after all, a very great difference if Ii. few 
thousands were put one way or the other. So long as the system ot 
Government and the finances of this country are ordered by another 
nation and by other people, it is a mockery to me how a p'articular adjust. 
ment is made betwe('n Burma and India. This country is spending at 
least 15 crores mOi'e on the army because the army consists to the tune 
of one-third of foreigners. If Indians alone were recruited to the army, 
'we would h'ave made a sa.ving of about 15 crores without reducing the 
strength of the army. Bimilarly, there are other factors. Even in their 
Dew regime 80 per cent. of our finances will be at the arbitrary disposal 
of the representatives of the British Parliament and the British people. 
So, what difference will it ~  to me whether a few thousands are added 
or are taken away '! 80 long as 1 am not the master of my household, it 
is in reality no more than a hook tram;aclionand it is immaterial to mo 
that the ent.ries are made in the books. Wf' are no better than helples.'1 
victims of an imperialist Ilutocrat. It is just lik!' the common estate of 
a superior )andlora. Flo far, he treated the whole esta.te as one and now 
it suits his convenience, idiosyncrasies or designs it may help the purpose 
of exploitation here and enterprise in his own country better 
-whatever may be the reason, he now thinks that it is desir-
able that the book entries must be placed on a different. footing and 
that there shonld be t.wo registers instead of one, but 'all the same he will 
continue controlling the finances in both countries. It will in reality be 
in his power to say-I impose these taxes and I withdraw these taxes. It 
wil1 be for him to 8ay-l spend this amount in this manner and T order 
that this be not spent in thio; manner. In theHe circumstances what after 
all, is the, real outcome of this adjustment or of this allotm'ent T 'So. I 
submit that. so long as there is not. a real basic change in the ~ 

of the system of Government and administration in this country, all th6he 
arrangements are no more than farcical and hypocritieaJ.. 

I am ~  on ~  occasion, however, to deal with the report of 
the Amery TrIbunal. It lS perhaps of no more than an academie interest. 
Bnt even as it is, I would perhapR be faiHnll in what is f'xpf'cted of nte'if 
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I did not make a few observations on this report. Sir, this report is 
vitiated and utterly unacceptable from whichever point of view one may 
look at it. An award is the final outcome of three stages. Firstly, you 
have a tribunal; secondly, investigation and consideration; and, thirdly. 
the findings and decision. Here in all these three stages the proceedings 
have been of an erratic and erroneous type. Firstly, taking the constitu-
tion itself, tht' tribunal consisted of gentlemen, men of experiences, but per-
sons who are neither experts in finance nor familiar with the afYair$ '8f 
thif; ~  nor possessed of any judicial acumen. I have known 
Mr. Amery as a conservative member of the House of Commons and have 
also read something about him. But this is the first time when I ha\."e 
seen Mr. ,Ameryr bt'ing pitchforked in a placf' like this. That is about the 
constitution. 

Now, about the procedure. Sir, t.here were solemn pledges by the 
Government that. t.he representatives of India and Burma would be asso-
ciated with thi" enquiry. That undertaking found place in the first 
report of t.he Burma sub-committee of the Round Table Conference. It 
wits also Tf'peatf'o latf'T, Sir GE'orge ~  gavE' solemn assurance5 in 
thi" House that the representatives of the Standing Finance Committee 
would be associated with this trIbunal Then, Sir, there were other ocea-
sions when the same facts werf' again ~  in order to reinforce 
the assuranCe that had been previously given. But now we find that not 
an Indian; whether official or non-official, whether expert or otherwise, 
wal; associated wit.h this enquiry at any stage whatsoever. Then the 
enquiry was so very cryptic that even the Government of India did not 
know when it started or when it closed. Even they were kept absolutely 
in the dark. Sir. the British Government and the Government of India 
have of Late uniformly adopted a very fine method for bringing about the 
advent of Swaraj in, this country and it is t.his. That from every measu.re 
and from every st.ep that the Government aVOWedly take in order to 
bring t.he day of thE' advent of Swaraj ne;arer every Indian should be 
excluded beeautc;e India is fit to be self-governing in their view and because 
now they have' made 'up their minds to confer complete Swaraj on this 
country! The method they have adopted for demonstrating their faith 
in the C8J)il.eity of the people of this country is really curious ! ' Indians 
should be eXcluded from every committee of enquiry eonneef;ed with this 
advent of Swaraj in this land! This tribunal, Sir, was one of the 

~ ~  of this ~  which ~  to be the crE'E'd and the guiding 
PI1J1c1ple of the Gove1'nment of IndIa of today. ' . 

; .. 

Now, we come to thE' t.hird and final stage, that is the award itself. 
I submit that the award is wrong and defective on merits. In-fact it is 
no award. It does not give any reasons fo1' the assertions which" are 
~  in it. It is ~  more than a series ~ dogmatic ~ 
ported and unsubstantIated by any argument' or by any facts and figures. 
I will just ~ few remarks as to how the result that has ~  arrived 
at is manifestly wrong. Firstly in deternliniug the amount of ti,nalloeated 
liability the tnounal, has made· material ~ Sir, I think there was no 
justification for, adding forty crores, I th,ink that is roughly the amount on 
account of redeemed ~  and Eixtingnished ~  of, railway· debt. 
Mr. Nixon and Sir Henry Howarddelilt with that point and both of them 
~  gave, s' ~ ~  n,Plaining, ~~  posit!Qn. "Both' of:" them ~ 
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,that considering that this amoWlt had been paid up long before 1924 MIld. 
tht-account Ii and the figurel; had since crystallized and become a part of t.he 
JLPproved and accepted sYlitem for several years, this amount should not 
.beadded to the 88Sets. Even.sir Henry Howard agreed with this view .i 
hut in spite of that, t.he tribunal has added this sum. to the assets and haa 
ldeducted it from the total liability. That, 8-ir, is entirely wrong. You 
can proceed only in one of the three ways as Mr. Nixon explained the 
<other d-ay. It might be the historical method, or it might be the creditor 
,and the debtor method, Or the 'empirical' method. The tribunal has 
·proceeded more or less on an empirical basis, in accordance with the 
entrie:s in the technical and other reports of the Government of India. 
Now, if the tribunal wanted to reopen the question then it ought to have 
.taken up the question of depreciation, and if the amount of depreciation 
were reopened then I submit the assets of the railways would have dwindled 
considerably and the uncovered debt would have increased in the same 
proportion. It is obviously unfair to add 40 crores to the assets without 
ftopening the question of depreciation. Then, I also feel that the tribtmal 
.ought not to· have saddled India with the debts incurred on account of 
.)Jew Delhi. The mere fact that the liability happened to be earmarked 
-at that time, the debt. being raised. in the name of New Delhi instead of 
-ibe amount being paid out of revenue does not make any difference iu 
the nature of the assets. I t is not a commercial asset and I think it ought 
AOt to have been taken into aecount at all. I also feel that BO far asille 
dead ·assets are concerned, these should not be taken into account at alL 
After all when we find out the number ofmeo at any place, we do not 
include the dead men there though the word ' men ' may be common to 
.both. Dead 8886ts are not assets at all. I do not see any reason why 
<they should have been taken into account in determining the uncovered 
.mount of liability. [ 

Then, I feel that the tribunal did make a blunder in determining the 
.ratio .of the obligations payable by Burma in relation to India. I do not 
know, SiI;, how the tribunal .arrived at this conclusion. I have read their 
;report with some care and I am not yet able to find out the reason. Sirr 
the facts are plain enough. Both Mr. Nixon and Sir Henry Howard 
agreed that the entire revenue central as well· as provincial should b. 
taken into account ; and when there is a complete separation between 
the two countries you cannot reasonably overlook any 8Ourceof. revenuo. 
The distribution between the provincial and the central BOurces of revenue 
Hi no more than formal or administrative. We know the history of our 
provincial finances. In the former days, the provinces used to get doles 
from the Government of India, then there were the periods ofperioclic 
aett1ements renewed from time to time : after that, there was the age of 
the Meston Settlement and subsequently the Government of India 
reIiJ.itted the contributions payable by the various provinces under the 
Ileaton Settlement. Sir, there is no real distinction between the Central 
and the .Provincial sourQeS of revenue. Both should have been taken into. 
account. Then, Sir, the tribunal has taken the income from income-tax 
into accoUnt aDd has (lxcluded tTlat from railways. If the income from 
mc.ome-tax qan. .be BO determined that you can localise and determine til.,. 
~  ~  .by each country, I thirik it should be taken into 
accoUnt. It is undoubtedly a correct measure of the trade and induRtry 
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and fiscal and economic condition of each country. The only reason, I 
ihink, why the two experts agreed to ignore it was because of the imp os-
llibilityof determining the local source of income-tax correctly. 

Then, Sir, they have not included the railway income. It would not 
have been to the advantage ~ India; India has benefited by the exclusion 
thereof, but I see no reason why justice should not have been done to 
Burma. Weare not here to plead the cause of India only, we are here 
to plead the cause of justice, and I think railway income should have been 
included. But it is hardly a material factor today as the railways are 
hardly yielding any income worth the name. One of my friends tried to 
make out the ratio on the basis of the main sources of central revenue. 
He arrived at the conclusion that the ratio woUld come to about 14 per 
celit. I do not agree with that view, but taking the figures given by 
Mr. Nixon and accepted by Sir Henry Howard it should range between 
9.5 and 10.5, and there is absolutely no justification for a ratio of 7.5. I 
venture to think that it will really be tantamount to squaring a circle 
iIf a ratio of 7.5 is demonstrably established. I do not find myself in a 
position to understand this figure of the ratio at all. 

Sir, I do not want to take more time over the technieal questions as 
to pensions. The position seems to me to be plain enough. .Assuming 
Burma were not separated from India what woUld be her contribution 
towards the pensions that have been earned so far, whether they ha'e 
been fUlly earned or whether they have been partly earned' It woUld be 
just in pro.portion to her contribution towards the revenue of this Gov-
ernment of India including Burma, and the separation of Burma from 
lIldia ought not to make any difference in the position, and Burma should 
atillbe held to be liable in accordance with the principles of equity to the 
IIBme extent. Mr. Nixon gave this separation the analogy ()f a dissolution 
of partnership. That is not correct. The true analogy, as I find it, is 
that of the division of a joint Hindu family. It is exactly in accordance 
with the principles governing partition in a joint Hindu family that the 
aR.'«!ts and liabilities in the case of these two countries might be dealt with. 

Sir, as to currency I have not much to sayagamst the findings of the 
tribunal. But there is one thing which I should like to know, and T 
make.this enquiry in all earnestness, wltether we have been asked only to 
perform here the farce of a post mortem examination on a report which 
is to be foisted on us, whether we will it or not, and whether it be just or 
lUljust,or whether the question is open and the Government of India aN 
ill a position yet to get the question reconsidered and decided in a manner 
that may be satisfactory to both countries T  I may say here that what 
I want is this that there shoUld be Indian and Burman jurors associated 
with financial and judicial experts, and whatever deeision is arrived nt, 
it shoUld :earry with it the full assent of the non-offic:al representatives of 
Bunna and Ind\ia. And if I had any voice in the matter in influenciug 
the jurors representing this country, I would advise them to go to the 
utmost ~  .possible ill order to meet the wishl'S of the people of Burma. 
It is from this point of view that I wish this question to be looked at. 
And whether y6u determine the matter on a historical basis or whether 
you determine it on an analytical basis, I think there are at least two or 
three ~  ~ respect of which the responsibility shoUld be ·assumed by 
tht:. ~ Kingdom. The cost of the BUl'lllan wars shoUld be met by the 
unIted Kmgdom.. I need not argue it at any length. We were told that 
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it was difficult to determine the amount. Let the United. Kingdom pay 
the minimum amount that it is prepared to accept 88 having been incurred 
in the wars and military occupation, and to that extent relieve both India 
and Burma. And secondly, to the tune of the expenses and the contribu-
tion connected with the Great War, considering the state of affairs in the 
whole ot the world and the w,ay war debts are being handled all over, it 
would be but fair and proper if England were to take that responsibility 
on herself and absolve Burma aJld India. If this is accepted there will 
be no liability left over to be apportioned between the two· countries. I 
hope tlw Government of India will wove in the matter in such Ii manuel' 
that both these countries may be benefited and saved from ruin. Other-
wise the financial machine is so overloaded . that it may collapse and 
break down any time. 

1Ir. President ('fhe Honourable Sir Abdur Rahim) : Amendment 
moved : 

•• That at the end of the motion, the following be added : 

• and the same be rejeeted as, among other reasons, no non-omeial repreaentativ6IJ 
of India and Burma were assolliated with the enquiry and inaamueh as 
the ~  of referlDlC8 were too narrow in that the apportioDmlDlt of 
burdens was restricted to India and Burma alone '." 

Dr. P. N. Banerjea (Calcutta-Buburbs: Non-Muhammadan Urban) : 
Sir, th(' Indo-Burma Tribunal have taken it for grantM that Burma will 
be separated, and such separation has been provid('d in the GoverJllllent of 
India Act recently passed. So fa1" as w(' Indians a1"(, concerned. it is our 
opinion that this is the business of the Burm&ns to decide ; we do not 
claim the right to decid(' whether Burma should : remain . united with India 
or be separated from her. But we do hope and trust that the people·of 
Burma will takE' care to see that Burma :is not -separated in the interests 
of any other country. Wheth.er-Burmais separated or remains united. 
witll India,we shall all hope that the most cordial relations will contin1le 
to mbsilit betw('.en the peoples of these two oountries. 

ThUi brings me to the question why Burma was conquered. Sir, an 
Irish member of the British Parliament gave on one occasion a vivid 
account of HIe cause of the Third Burmese War. He said that Burma: 
was conquered because King Theebaw was drinking. Was it my concern 
of the British Government whether King Theebaw was a drunkard or 
whether the country suffered from any misrule at that time' Sir, the 
fact of the matter is that Burma was conquered in the interests of Britaia 
in pursuance of a policy of Imperial expansion and. exploitation of. the 
rich l'esources ofthaf country. It. was stated in the minority report of 
the Welby CoIllJlJ..i.8Rion that the cost of the Burmese wars should have 
been taken over by Britain and the Indian witnesses before that Com-
If1.jssion, including Sir Dinshaw Wacha and the late Mr_ Gokhale, urgt'd 
this COUTIW. But this was not done. 

~  ~ is. going to be separated from India we. shQUld Wge 
that m the finailcial adJustment that. W'l11 take place between Bllrma :anel 
India. the question of Britain's liability should ruflO·· be taken into ~ 
Sideration. It. was estimated that the cost. of the three Burmese WaN 
was sOfuethiJig. like 20 t.o 25 crotes, and it 'Was further ~  in ~ 
~  report oJ the Welby' Qommission that tbp. cost; of carrYing 011 tIM 
. . . '. '.. ~  , 
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military administration of the country during the years 1885-86 to 1895-
96 was something like 15 crores. If to this be added the deficits which 
occurred in subsequent years, we may say that the total amount spent on 
Burma out of the revenues of India comes up to 50 or 60 crores if not 

~  I am not placing before you any particular figure; but I am 
urgmg that the matter should be properly investigated. I should like 
to state in this connection that Burma was conquered against the wishes 
of the people of India. In 1885, at the first session of the Indian National 
Congress, a resolution was adopted protesting against the annexation of 
Bmma. The main reason why the Indian people protested against the 
annexation of Burma was that a financial burden would fall on her 
shoul.ders. What was then feared did come true afterwards, and now is 
the t1me for a settlement of accounts. 

. The question, therefore, is whether at the present moment a tribunal 
should consider only the financial relations between India and Burma or 
should take into consideration also the liabilities of Britain. There are 
three parties, in fact, to the transaction, but it is surprising that the 
terms of reference to that Amery Tribunal were extremely narrow and 
restricted. 

Coming to the personnel of this tribunal, what do we find f We find 
that none of the members of the tribunal has any reputation for financial 
ability. They were appointed not as financial_ ~ ~  __ but merely to 
make a rough-and-ready adjustment of the relat.ions bet'Ween--t4e two 
countries, India and Burma. Nor did the majority of the members-1tL_ 
this tribunal possess any experience of t.he conditions prevailing either in 
India or in Burma. In fact only one member of this tribunal had some 
sort of acquaintance with India-I mean Sir Sydney Rowlatt. But his 
connection with India was of such a nature that we all deplore that he 
was appointed a member of this tribunal. If Mr. Justice Rowlatt had 
not written his infamous report, the history of India during the last two 
decades might have been entirely different. 

I have already said a word about the terms of reference. These terms 
should have boon further expanded. But if t.he personnel of tbe tribunal 
and the terms of reference were unsatisfactory, the pro;ledure of the 
tribunal was still more unsatisfactory. The tribunal did not take any 
non-official evidence either from India or from Burma. There was one 
official witness from the Government of India, and three official witnesses 
from Burma. In this connection I should like to know why it was 
thought sufficient for the Government of India to be ~  ~ only 
one person against three from Burma. I do not ques.lon the abilIty or 
honestv of Mr. Nixon. But I do think that if a larger number of repre-
sentati'ves were sent from India, the case might ~ been argued in a· 
tnr more emphatic manner ~  it act?aUy ~  ~  again, .why ,,:as 
not non-official opinion taken mto consIderatIon? ~  non-offiCial ~  
in India and no non-official members were consulted, and the. whole thmgr 
WflB done in a hole-and-corner and a. ~ perfunctory fashIon, so. much 
so that even the Government of IndIa dId not know. when ~  trIbunal 
had commenced their labours and when they had finished theIr· proceed .. 
ings. This is most unsatisfactory. 

.. Reference has been made already by other speakers to undertakinfig 
which had been given by persons in ~  &n.d I ;will not dilate on 
that point. But I will discuss the findmgs of this tribunal. When we 
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oome to this part ().£ the subject, we find that the tribunal carried out 
their duties in a most unscientific maniler. In regard to the assets they 
took into consideration certain dead assets which ought not to have been 
taken into account; and in regard to liabilities they omittro to, take 
aecount of certain very important items. In this cODMction it was 
thought necessary by the tribunal that the past should be altogether 
ignored. Why, I do not know. The circumstances of the present are to 
avery large extent the reeult of the past activities of the Government of 
India, the Government of Britain, and the Government of Burma. There-
fore, the past cannot and should not be entirely ignored . 

• o\s regards the ratio of payment by Burma, the Tribunal themselves 
said :  " We do not believe that it is possible to formulate any theoretical 
principle or to select any single criterion or a set of criteria ". Is this 
satisfactory T Is this a proper and scientific way of dealing with a com-
plex question' They say that they took into consideration all circum-
stances, but did they actually do so, No,-they omitted many important 
circumstances from their consideration. For instance, they failed to take 
aceount of the deficits which had occurred in the Budgets of the Govern-
ment of Burma for many years ; they also failed to take into account 
the fact that a ~ part of th", COgt of railway construction had been 
met out ()f the central revenues for a long time. There are various other 
matters which this tribunal failed to take into account, and the result ig 
that the ratio at which they arrived was merely the result of a haphazard 
test. There was no proper basis upon which this ratio could be arriyed at. 
In the Nixon-Howard memorandum, the ratio accepted was 10.5 per cent. 
But I must say in this connection that Mr. Nixon omittro to consider the 
income-tax receipts on the ground that it was very difficult to find out 
the origin of these receipts. Was that any real ground for omitting this 
important item' It would not have been altogether difficult to find out 
an approximate amount which might be regarded as the origin of the 
income-tax receipts in Burma and in India. If that had been done, the 
ratio which was arrived at by Mr.  Nixon would have come up to a higher 
figure. If the net revenue of the Government of India was compared to 
the net revenue of the Government of Burma, the ratio would have come 
up to about 13 per eant. The net revenue of the Government of India 
in the year 1933-34, the last year for which accounts are available, was 
75.5 crores, and the net revenue of the Government of Burma during thi;; 
period was about ten crore8. I do not myself attach any importance to 
this particular ratio, but I say that if a rough-and-ready test was to be 
adopted, this was a better test than the test adopted in the Amery Tribunal 
Report. What I urge is that there should be a proper investigation of thp. 
whale subjeet, becaUBe this important subject was considered in a very 
perfunctory manner. 

Sit, in view of these serious defects itt the Report of the AmerY' 
Trl1'l'anal, What is 01l1" duty' I think our clear duty is that we should 
reject this :Report ift. toto (" Hear, hear" from Congress Party Benches) 
and should urge that a fresh Tribunal be appointed which should consist 
either of persons who are Iiot interested in the transactions of any of 
the parties; DfU!nely, Britain, India and Burma, or which should be repre-
sentative of all the three parties. Sir, this is a very $erious matter for 

~  as well as for Burma, for, as Mr.  Nixon pointed out to us the other 
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day, the acceptance of the Report <if the Amery Tribunal would mem & 
loss of no less than two crores of rupees to the Indian Bridget. But more 
than thilt, it may lead to undesirable relations between India and Burma. 
For all these reasoIUl, Sir, I am strongly of opinion that the Report should 
be rejected, and that a fresh Tribunal be appointed to go into the whole 
question of the relations between Britain, India and Burma. (Hear, 
hear.) 

Sir Hormusji Petoshaw ltlody (Bombay Millownerll' AliSO cia tion : 
Indian Commerce) : Mr. President, in supporting this amendment, i 
desire to state my reasons very briefly. Unfortunately, enry move ~ 

nected with the question of the separation of Burma from India has had 
8 ratlier {>ecuJinr history. The path may be said to have been liberally 
strewn with pledges and assurances which ill' one reason or another !lave 
not been carried (Jui. I am not going to support the amendment on some 
of the grounds that have been urged. I am not questioning the compe-
tence of the Trilmnal which conducted the inquiry and which hat> submIt-
ted this Report, nOl" do I doubt the ability and thoroughness -with which 
the case for India was presented by my friend lVlr. Nixon. (Hear, hear.) 
"7e know Mr. Nixon, and we are sure that the case could not have been 
in better hands, and that, in so far as he was concerned, he has <l.otie 
everything possible to present the view point of India. (Hear, hear.) 
But, Sir, experts have their proper place. I am not going to subscribe to 
the definition of an expert which was given by a cynic who said that an 
expert is a fellow who tells you what to do with your affairs after you have 
don'J something ~ with them. I say experts have their ~  but if it 
were lleld thaC having appointed an expert of undoubted competence, 
everythillg required had been done, and that non-official ol,juion need not 
be cOIUlulted or 8Rsociated with any inquiry, then I am afraid /I great 
deal of the purpose of having democratic or legislative institlltiou;; would 
vailish. 

Sir, I take DIy stand on what the predecessor of my friend, Sir 
James Grigg, said in this House only a year ago when he gave a sort of 
aSStlrance, that the Standing Finance Committee or some Ruch n'on-officia1 
agency would be associated with the inquiry. If it is contended that that. 
~ riot a definite assurance, then I submit with great ~  that the 

Oo'.crnment of. India ought to be very careful before giving any sort of 
8ssnrances which it is not intended to carry out. In this ,-iew of. the ~  

"'-·the cODRtitution of the Tribunal and the inquiry-beiI1g of the nature 
that they WCl'e--J.ilY position is that I decline to take any respoTIsibili't.Y-
for accepting ~ award. (" Hear, hear" froin the CongresR Party 
Deilches.) 

As l'egards the more contentious part of thi- llJIleIidlllcnt, 

4 P.Jl. namely, the allocation of the- b'Urden 
between Great Britain, india and Bnrma, 

it is not my C2.se that any particUlar portion or the burden 
shoulrl be bOl'rie, as a matter of fact, by Great Britain. I ain not going 
to say that tlie cost of the :aurmeSe wam or any of the othL--r ~  

whether political, military or economic, should lie distributed fn suc'li a 
way that Great Britain should allio bear a part of the burden, titit I am 
udt ~  to ~ Any further than that atJ.d admit that bo ~ fOt inquiif 
whatsOever exists. I do not propose to foU6'iv my friend, Pan:dit f}oV'iiid 
Ballabh Pant, in: tliis pari of his admirably reStrained and weil rea.so'tted 
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speech. All that I say is that having appointed a tribun'll of your own 
choice, It tribunal which undoubtedly enjoyed your confidence, you should 
have taken care to see that the terms of reference were as wide as possi-
ble and I see no reason why they should not have been so wide as to in-
clude an inquiry into the question of liability on the part of Great 
Britain. Do not Jorget, Sir, that the separation of Burma from India 
has ~  bl;Ou{!ht about under very peculiar circumstances. I do Jlot 
want to offend any of my Burmese friends by commenting upon it. I 
~  say 8 great deal if I wanted to, having been assodated from the 
'rery commencement with this question at the Round Table Conferences, 
and· I know whnt assurances and pledges were given duriJig those discus-
sions. However, that is not the point. What I am urging is, that in 
view of the very peculiar circumstances which have attended the bepara-
tion of Burma from India, at least there was a ease for an inquiry. It 
may be that the tribunal may have rejected, contemptuously or other-
wise. any contention on the part of either India or BurniE; that:\ part 
of the liability should be borne by Great Britain. That is a di1fereut 
matter, ana does not affect the issue that there should have been an in-
quiry into the ~  You will remember that the Simon Commission 
made a suggestion that a part of the military burden should be borne by 
Great Britain in view of the fact that the military forces in India were 
maintained not merely for Indian purposes, but also partly f(r!.' Imperial 
purposes, and tlu're would have been nothing unusual in tha terms of 
reference to the 'fribunal, if they had included the question of the liabi-
lity or otherwise of Great Britain with regard to the burden of debt of 
India and Hurmu. . 

I do not !tnov; whether this discussion was intended to serve any 
useful purpose, or whether it is to be regarded as a mere formality which 
bad to be gone through. I do not know whether the Governwent of India 
wi1l take good care to represent to the Secretary of State tl:C! strong feel-
ing which has l.t!cn manifested in this House. I hope, Sir, thut Govern-
ment will take into consideration everything that has been urged on this 
side of the House. There is one matter at any rate in which they can 
still right the situation, and that is by associating non-official Indian 
opinion witIt the Application Committee which is going to be Net IIp. It 
may be that thc principles are settled, but there is a great deal left tQ 
the Application Committee, namely, the appraisement 0.( assets llnd tJle 
like. These ~  other matters of importance are going to bp. relegated 
to the care of tlJe Application Committee and I hope thai my Honourable 
friend, the Pinallce Member, will see to it that there; at any rate, nOll-offi-
cial Indian opinion does ~  unrepresented. 

Mr. B. Daa (Orissa Division: Non-Muhammedan) : You arc satis-
fied with Vl'ry HU1c. 

Sir Bonnusji Perosbaw Kody: If I were satisfied with little, I 
wO\1ld not be supporting this amendment. I am not bound to accept my 
Honourable friencl's reasons, I have my own reasons andview-pf)int in 
these matters. If my friends do not want non-official opinion to he repre-
sellted on the App1ication Committee, they ean please themselves, but I 
suppose, they would come forward at some later date with an adjourn-
JDent motion that GovernmeDt ignored non-official opinion even On the 
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Application Committee. My mental attitude is against phuorhh... the 
d  I · .,  ., 

san s. want I-iomethmg constructive done, and I want that ~ strong 
opinion, expressed on this side of the House, should be communicated to 
the Secretary of State, so that the decision on these matters of vital im-
portance may be ildluenced to a certain degree and that when it cOmes 
to applying those principles which have been ~  in the Report, 
care would be taken to see that non-official opinion is ~  

Mr. F, B. Leach (Burma: European) : I much regret to get up at 
this hour of the e.f1.ernoon and take part in a discussion which the last 
speaker has just buggested will probably serve no useful purpoilr. I will 
endeavour not to detain the House for a longer time than 1 (mn help but 
there are (1m, or two points which I should like to put forward on behalf 
of Burma and so far there has been only one short speech f1'oll1 any repre-
sl'ntativc of BUI'mlt. 

I should likc to join most of the other speakers in thallkiug Mr. 
Nixon f(lr the elt'lir and impartial explanation that he gave of the points 
at is.'lUe in this casco I am sorry that I cannot extend the samc congratu-
lations to all the other speakers. Some of the speeches made on Friday 
were frankly a dit'lappointment to me. I had hoped to heal' a ~  

discussion of this report and of its findings, instead of w.!tieh three 
quarters of the bpet'ches made on Friday dealt almost entirely wit.h one 
point, namely, the (':omposition of the tribunal. Now, I have no quarrel 
\vith any Members of this House who hold the view and express the view 
that nOll-()fficial J'epresentatives shOlUld have been associated with this 
'tribunal but .l do ,enture to protest at some of the expreso;ions which. 
were used about the members who did constitute the tribunal, simply 
because there ~  no non-officials associated with them. The Inp.wbel'll 
of ~ tribuna! Wtlre three in number. One is an ex-Cabinet minister 
with a European reputation as a man of a1fairs and a writer on histori-
cal and political ~  Another has been an eminent judge of the 
Killg's Bench £(11' 20 years and the third is a distinguished civil s('!rvant 
with some 35 years' service. Well, Sir, whatever opinions m!ly be held 
about the propel' way of constituting a tribunal of this kind, I do not 
think it. is right t.o use phrases like" a piece of sharp ~ ", " jug-
glery with figureil ", " fraud ", "silly idea " and " contrary to) morality". 
in talkirlg al)out II tribunal constituted 8S this one was. I lin! very glad 
that the f'peeches tbat have been made today: have not clmtinued lhis 
tone. Now, ~  us I say, it is quite justifiable to urge that there should 
have been non-officials associated with this tribunal. I do not propose 
to deal with that point but there is one thing I should like to say. Even 
if non.-ofl1('ials had been associated with it., I do 110t think that the mem-
bers of the tribunal or any other members who might have been appointed 
as arhitratoro; in such a ease would have allowed the discussion to go as 
far out'3irie the tt-rms of reference as some ~  have mude it clear 
that they wish tu go. The terms of reference were to ad\"ise ::Iii to the 
basis on which It just financial settlement between the Government of 
India and the Government of Burma, when separated, should be made. 
Well, Sir, it is not the fault of the tribunal that they were not allo"Ned to 
cOllsider what ~  of the liabilities of the Government of India shoulc1 
he taken over by the United Kingdom. It was not put to them, and 
various Members who have suggested that this should ~ been one of 
the t.erms of rf'fp!'ence are in fact criticising ('!ither the Seel'etal'Y of State 
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or the BritishParliamellt and it is no good vituperating the tribunal on 
tliat account. That is all I wish to say about the compositioll of the 
tribulJal and the terms of reference. 

It. has b('en suggested that the tribunal approached this matter iu 
an entirely wrong way and they should have adopted the historical 
approach. Well, Hir, in pa.ragraphs 9 and 10 of their report they have 
given thei!' reasons for not adopting the historical ~  The only 
thing I have to say is that, had they chosen to take that line and to adopt 
the historical apPJ'oach to the problem, tha.t would have dOlle no harm to 
Burma. Sir, in lJif, speech this afternoon, my Honourable ~  Dr. 
~  estiuwtec that the cost of the Burmese wars would amount to a 
sum of R-.. 20 or 25 crores, that another B.s. 15 crores were spent for the 
Settlement of Upper Burma in the earlier years of its admini!>f.ratiou, and 
that there ~  !!uhsequent deficits, in all bringing up to RI!. SO crores or 
possihly 60 crores the total amount spent by India on Burma. I would 
point out, Sir, on the other hand, that for the last ~  years-Burma 
liaS ~  a very jJrufitable province to the Government of Indi.'\.. 

Dr. P. N. Banerjea : AU this might be invt'stigated, I suggest. 

Mr. F.B. Leach : And 1 believe that the contributions made hy 
~~  tel ceph'al revenues in the last thirty years might have well 
a-ccounted for all the money spent by central revenues on ~  in the 
~  years. 

Then, Sir, we have the question of how this fraction, which the 
,q'·ribnnal have fixed at 71 per cent., should have been fixed. Dr. Banerjea 
'and one or two other speakers would have fixed it as high as 13 per 
'Cent. 

])r. P. N. Ba.nerjea : On a point of personal expla.nation, Sir, I did 
:!I;ot fiUggest tllat,--if he had carefully listened to me. 

:tIr. F. B. !.each: I apologize to the Honourable Member; I thought 
lie said 13 pel' c£,nt,. I ha.ve got down w.. words. 

Dr. P. N. Banerjea :  I said: if the net revenue of the Government 
of' India was to be taken into account as compared with the net revenue 
of the Government of Burma, then the fiJ.\'ure would come up to 13 per 
cpnt. 

Mr. P. B. Leach :  I am sorrv if 1 have misunders'tood the Honourable 
Member 'j it is extremely hard • to hear from til is side of the House. 
~  it was suggested that it should be over ten per cent. Now, 
there are various ways of calculating this figure of course, and tbe 
Howard-Nixon memorandum did suggest lOi pel' cent .. but I would 
point out, on behalf of Burma, that it is not. 1-think, fair to fix 
,tbis propor!ion ~  on a consideration of' the reYellues paid by the 
two countrIes. There are many other aspects which haye !rot to he 
considered. Thert' is one point, for instance. in paragraph 4R dealing 
with dead assets. It is pointed out by the Tribunal that tht' nt'ad assets 
in the whole of India amount to about 9] crores, the vahie of dead assets 
'in Burma being about 3! crores. Well, you can take that as showing 
that Burma has not been tl'eated, in material ways, as well as she 
deserves, in ~  Qf'the amount of reyenue paid b}: her. The 
value of the dead aSRe'ts-the ~ roads: ann so on-in Burma iii . .;.. ... , 
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only about 3* per cent. of the total amount in India. I do not see why-
Burllili cannot ask that thi:; consideration should be taken into account 
just as much as the proportion of revenue which she pays. But that of 
course ~  not d1\-whole P01111. There Ine many otlter ~  which 
must be considered. Now, Sir, the Honourable Member, Dr. Ziauddin, 
in his speecII also objected to the historical method. 

Dr. Zia.uddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : No, I very strongly supported the method of 
historical approach, and I did that also in. 1932. 

Mr. F.B. Leach: I beg thE' Honourable Member's pardon. I under-
stood him to say that the revenue method was the only scientific method. 
I think ~  is correct '1 • 

Dr. Ziauddin Ahmad: I repeated Great Britain's words that Mr. 
Nixon's ratio of 10* per cent. has some scientific basisl while the 
Tribunal's ratio of 7i per cent. had no ~  basis. 

Mr. F. B. Leach: That is really what I intended to suggest that 
the Honourable Member had said-that the revenue method is the only 
one which has a scientific basis. Well. Sir. the Honourable Mp.mber w 
a distinguished mathematician, and I do not wish to argue with him on 
mathematical problems, but what I do maintain is that this problem is 
not one which can be settled on a purely mathematical or, as he prefe1'S 
to call it, a purely scientific basis. There are other considerations which 
must be taken iuto account. 

There are what the report alludes to as imponderable considerati91lB, 
and I will try and show that it is perfectly fair that these should be 
taken into account. Now, Sir, in stating this proposition I am very glad 
to be able to quote from a speech by a distinguished member of the 
Congress Party made earlier in this Session. In speaking on th-e 
Criminal Law Amendment Bill 'the Honourable Member, Dr. Deshmukh, 
with considerable ingenuity managed to bring up the subject of pro-
te('tion. What he said in that speech was : . 
.. Sir, I l18.y that all vital industries of the country must 1i.rst be ~  irres-

pective of whether they are pro1i.table or not, because, Sir, besides calculating the 
~  in pounds, 8hiIling and pence, it gives employment to labour, ~ iD!.prov. the 
etatua, the manhood of the nation, it improves the level of life. It has 110 many indirect 
.aYBDtages, which cannot be calculated in rupees, annas and pies." 

Now, Sir, I hold that the thesis which Dr. Deshmukh laid down in 
that speech is equally applicable to this case of Burma and India, and 
it exactTy corroborates the position taken up by the Tribunal in their 
paragraphs dealing with the ratio, viz., para!n'aphs 52 to 64. It corro-
borates what they say in paragraph 53 : 

II We do not believe that it is possible to formulate any theoretical principle 
or to aelect any single criterion or set of ('ritertll by means of which the relati •• 
eGntributions can be precisely determined." 

W ell, Sir. I consider that these" imponderal:lle ~  " ~  
particularly applicable to Burma. Burma has-there IS no quesboll 
about it-not only not benefited from, but has actually sufIered from, 
the policy of protection adopted in India for the last twelve year"· 
The ~  which that policy was intended to support do not eXIst 
in Burma. ~  the only efIect of that polic;V has been to ~ ~ 
~  prices of commoditie!! in Burma: and Burma has not received .any 
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of the immaterial or psychological advantages which Dr. Deshmukh 
apeaks of as improving the level of life,. raising the manhood of ~  
nation and so on -those advantages whIch cannot be calculated In 
rupee; annas and' pies. Therefore, Sir, I would ask this House 

~  there is any justification, any good justification, for our ?b-
jecting to the Tribunal taking the line that this is not a prol?lem ~  
ean be worked out in rupees, annas and pies ; we have got t!) take mto 
account what they call those imponderable considerations; and, taking 
t.hese into account, they have finally arrived at the figure of 7i per ~  

It is, of course, quite easy to scoff at this figure on the ground that it IS 
arbitrary. To a certain extent, it is arbitrary if by , arbitrary' you 
mean that it is not the result of mathema'tical calculation. But, Sir, 
1 maintain that this·is not a mathematical problem. It is wider than 
that. It is, in fact, a problem in equity of which only part of the 
arguments can be mathematical or scientific. There are, however, 
certain mathematical considerations and. of course, errors in mathe-
matics are quite unpardonable. But ~ have had no errorS from the 
mathematical poin't of view in the calculatioIUI of the Tribunal men-
tioned. On the other hand, the Honourable Member who spoke first, 
Mr. Gauba, said, as far as I could understand him. that the Howard-
Nixon report had estimated the liabilities of the Government of India at 
1,100 odd crores--I regret I could not catch the exact figure and the 
Tribunal had reduced this fillure to 999 crores, thus showing a very 
luge decrease. He suggested that their .calculations must be incorrect. 
Well, Sir, I presume that he was alluding to the figures in Annexure K 
of the Howard-Nixon Memorandum which show a grand total of 
liabilities to the Government of India of 1,1491 crores. I presume he 
was also quoting from line 2 on page 24 of the Tribunal's report 
which shows liabilities of 999 crores. But that is only the permanent 
debt. There is a large number of other liabilities in the succeeding 
Itnes, which bring the total amount of liabilities to 1,400 crores. He 
tleemed to me to be comparing ,part of the statement in the Tribunal's 
report with the gross total in the Howard-Nixoll Memorandum . 

•. 1t. L. Gauba (East Central Punjab: Muhammadan) : Sir. I rise 
on a P9ini of personal explanation .. I referred 1:0 rupees and sterling 
liabilities in the two reports, namely, that of the Amery Committee 
and the Howard-Nixon report. The latter report assesses t.hf' liabilities 
at 1,150 crores and the former between 924 and !l99 ('rores. . 

Mr. P. B. Leach :  I am sorry I still cannot foll<nv where my friend, 
Mr. Gauba. has got. his figure or 1.120crores from. The calculations 
are made di:fIerently in the tw,o reports and it is very difficult to compare 
them. There are certain corrections which have !lot to be  made and 
I have to the best of my ability made these correctioDR by omitting 
item.s ~  ?nly ~ one report ~  not in the other. ~  taking 
~  Items of hablhbes WhICh do appear 111 both reports, I get the figure 
In the Howard-Nixon Memorandum of 1,118 crores and in the Tribunal's 
l"enort of ].269 crores. that is to say. an increase of abont. ]50 erores. 
Of. course. we must remember that these, figllr.es do not relllte to the 
88me year. The Howllrd-Nixon Memorandnm is UP to. ~  March, 
1929. and the Tribunal's report is up. toalst March. 193.'l r ·cannot 
vOllch for the absolntf' a(,(,l1raey of tlH' flg'llreR that t now givE' but' I 
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do think that there is no ground, whatever, for saying that the 
Tribunal has shown a large decrease in the total liabilities of the Gov-
ernment of India as compared with the figures which are shown in the 
Howard-Nixon Memorandum. 
Then, Sir, my Honourable friend, l\1r. B. Das, made a suggestion 

which, again, I may have misunderstood. But I understood him to 
suggest that Burma should continue, for military purposes, to be 
attached to India and to employ 'the Indian Army and further that it 
should continue to contribute somf\ ten per cent. of the total military 
expenditure in India. 

Mr. B. Das :  I said nothing of the kind. I wanted the army expen-
diture to be divided. Burma should bear 41 cror('s or ten per cent. of 
the 45 crores that India and Burma at present spend on the army. 

Mr. F. B. Leach: I am sorry if I also misunderstood my Honourable 
friend, but I must ask Honourable Members not to attribute it to any 
wilful intent.ion Oil my part but to the bad acoustics of the Chamber. 

Then, Sir, there is the question of the period, which the Tribunal 
has suggested as 45 years and it was very strongly criticised by one of 
the speakers on the opposite Benches. I will not say which Honourable 
Member criticised it in case I might have misunderstood him also. I 
candidly admit that 45 years is an entirely at'bitrary figure but iu res-
pect of this claim, bearing in mind the fact that Burma asked for 60 
years. I would point out that India has, I think, no right to claim that 
Burma should make the payment in a shorter period thaD that which India 
claims for the repayment of her own debt, which is 50 years for fhe 
unproductive debt and 80 years for the productive debt. As the pro-
ductivE' debt is larger than the unproductive, 'the IIverage would be 
about 70 years, so I do not think any complaint can b(' mad(' thM the 
p('riod of 45 YE'ars is too long. 
Mr. K. L. Ga.uba : Why uot make it 100 years? 

.Mr. F.B. Leach : That would be too long. There is a big difference 
het.ween 4ii and 100 years. Wi'th regard to this period of 4.> yeH!'S, 
it was suggested also by one speaker tllat it was too long aud India 
might not be able to recover the amount. 'l'b('rE' ar!' onl:v ~  1'l'asons 
why India should not. be ahll' to recover this amolUlt. One is that 

~  would b(' unwilling to pay her debt and the oth(,1" is that she 
may not be abl(' to ~  her debt. Tf there is any Honourabll' Member 
in this Honsl' who entertains. the feeling that Burmll will repudiate her 
\ debt. I am sure ~ i"ri('nds who rep:oesent. Burma on the 
opposite Benches will assure him that there has n('Yer hl'en Ilny !'Iuch 
suggestions in Burma. There has never been any suggestion of' ~ 

willingness to pay the amount which is fixed by a responsible authority. 
As for her inability to pay, h(' is a bold. man in these days who can 
prophesy what may happen to IIny country in a period of 45 years, but 
untess therl' is some unforeseeable catastroph{';. in this period, I see tio 
reason why Burma should not be abl(' to. cmltinne t.o .pay the amount 
which it is likely that she will have to pay. 

Sir, th('re if! another remark which I would like to make about the 
reasons for separation which has been alluded toby several speakers. 
Sir Hormusji Mody madl' some rather cl'yptie remarks to the. e:ffectthat 
he linew more about sE'paration thlln ~ WIIS wiJIinl! to say. But there 
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was another Honourable l\lemocr who did suggested that separation had 
been forced on Burma by a set of peoplc in England hom Imperialistic 
motives. (Voices from the Congress Party Benches :  " Yes, yes.' ') A.s 
there are Honourable Members who agree with that view, I should like 
to say that I hope 'they Will go again to my Honourable friends who 
represent Burma and who' are sitting hehind them and I think they will 
receive an assurance from them that that is not the case.· I had thought 
that this myth was dead, but as it has been resurrected I should like 
to do what I can to put it into its coffin and bury it. It is absolutely 
beyond my power of belief that then' is any foundation for it. I can 
assure Honourable Members that if they went round England to look 
for imperialists interested in the separation of Burma, they would find 
it extraordinarily difficult to discover any. 

111'. Sri Pra.kasa (A:llahabad and Jhansi Divisions: Non-Muham-
madan Rural) : They are all in Downing Street. 

Mr. F. B. Leach: The number of people who either know or care 
lIJlything about the separation of Burma can be counted on the fingel'l 
of your hands. What advantage any imperialist is going to get out (If 
the separation of Burma, I have never yet been able to find out. 

Mr. Sri Prakasa : Then why not separate from England. 

Mr. F. B. Leach: I do not see how that is relevant to the present 
~  The separation of Burma has been talked of for many years ; 
,lmost as long as I can remember it has been vaguely talked of. It 
came to the front very definitely after the Montagu Chelmsford Ueforms 
and it immediately became the main plank in the platform of Burmese 
politicians. It is perfectly true that opinion has been divided in 
Burma, not 80 much on the question of separation as on the terms of the 
separation and on the time at which it should come into foree. But I 
should like tn assure this House that it is from the Burmese themselvcs 
that the dp.mlind for separation has come and it has not been pt'essed 
Upon them by Europeans, either in England or in Burma. In ~  t 
may say from my personal knowledge that the opinion of Europeans. 
either in England or in Burma, either official or non-official, wa':l very 
divided on thfl subject. They are by no means unanimollsly in favour 
of it. 

Well, Sir, in conclusion T should like to say that I am in 11, rat.her 
~  dunI position. I havp. to speak here as a reprc!'Ientative of 
Burma anel also as a representative of the European Group in which 
I am, on this occasion, in a minority of one. The other Members of the 
EIlt'opeau Group are representing India and I represent Burma. SiT. 
I can say this, that though on certain points I consider that Burma 
eould have been more favourably treated, and though on certain other 
points tI'e ot.her Members of the European Group conRider that Tudia 
lI1ight have been more favourably treated, we are as a whole agrace! 
that this report is a reasoned and impartial and equitable solution of n 
very complicated problem and that it. should, therefore. be MccptpO. 
Sir. I do not wish to detain Ule Hou.se apy longer. T h,n'e only to Ray 
that on behlJlf of ~  as well all on my own behalf I wi;lhtn 
OPllO!'le tbe ~  to rejp.ct thp. l'epot't. 
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The Honourable Sir Ja.mes Grigg: Before the ,last two speakers, 
I myself might have justifiably felt somewhat in a mood of ~  
because the speeches of my Honourable friends, Pandit Pant and Dr. 
Banerjea, reminded me of Dr. Johnson's description of a leg of llluttOll 
that was presented to him at Oxford, ill-cooked, ill-dressed and ill-served. 
That seems to be their opinion of the Amery Heport. However, the debate 
has ended up at any rate with a eulogy of the Heport and so my depression 
~  somewhat disappeared. This debate originated, as the House knows, 
In a. proI.D.ise .on my part that it should have an opportunity of ex-

~  Its vlew.s before the draft Order in Council, embodying the 
decIsIons of HIS Majesty was laid before Parliament. The object of 
the debate will be fulfilled if the proceedings of the Assembly, during 
these two days,-are forwarded, as they certainly will be forwarded, to 
the Secretary of State. Our purpose thus beinl,r to give the non-
official Members of the House a chance of expressing their ~  
I do not feel called upon to traverse at ~  great len!!th the conten-
tions put forward by the various speakers. Nor do I think that it 
would be 8.ppl'opriate if the official Members took part in any voting 
which may take place on the amendments before the House. 

I might reasonably stop there, but if I may be allowed to abandon 
my position of aloofness for a few seconds, I will make one or two 
general comments on the debate. Mr. Gauba's speech was, as tha last 
speaker has already said, a series of somewhat reckless, but of course 
privileged, accusations of fuad against aU and sundry. But, flS lie 
produced no arguments of any kind, I think we can safely ignore it. 
For the rest I have heard no new opinions on the problem viewed 
simply as one of separating the finances of India and Burma and this 
seems to show that the HOuse ha,p no new contriputiQn to make to ~ 

solution of the specific problelD laid down by the Government of Inqia 
Act. Dr. Ziauddin Ahmad advoca,ted the ~  method 0'£ 
approach. But I am bound to say T found him less convincing t.han 
usual. Hr .. aid that certainly all problems were solvabk but ~ oid 
not giw us any hint as to how this pa,rticu1!l1' circle was to bl' ~  

Dr. Ziauddin Abmad : The squaring of a ci:rcle has been proved 
to be impossible. My friend has not proved that it cannot be ~  

by historical approach. 

~  Honourable BU' .Tames ~  My Honourable friend. Mr. 
B. Das, if I am not maligning him-I do not think I am--would hf!.ve been 
content if thc full claim put forwarq by Mr. Nixon on behalf of tbp 

~  of India had beep accepted. J think Mr. ~  put 
fo,rwarll the same point of view. U Thein Maul1g 'Would, I gatller, 
have beep content, similarly, if the full claim .of Burma had been J'let 
by the tribunal. I ~  he qid at one stage hold out a hand to 
Congress and advance a contention which fitted very ~  into the 
,rest of his argulIlent. Mr; Mathurapas ~  treated us to 11 dis-
course on the cultural affimtv between Indla and Burma. I am rather 
.tfmptep to p1\raphrase ~ remark ~  was made by. a ~  Rcel'e-
tarv of S1at(. for India and say that If he had been llstenmg to what 
'h(' 'had been readin!!, his views would havp. caused ev:en ~  some 
surprise. He also put forwara the contentIon that If a tnbnnnl on 
,whioh Indi/i wall directly ~ haa ~ Burro.a better. term!'! 
thi!l1 thoR(' ~  the Am,er:c CommItte(' advocated, Inmft would lUlVp. 
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beeil only too glad to pay. This proposition was, 1 noticed, received 
with marJied coldness by the House. }I'or the rest the debate has been 
a cont.inued reiteration of the proposition that the report is unfair 
both to Iu.dia and to Burma, and it is to be noticed that everyone of 
the amendments before the House commits itself, either directly or 
indirectly, to this proposition. The Honourable Member from BombaY. 
may try to delude himself that it does not mean this, but I am quite 
clear that if the amendmlmt which his colleague from Bombay and the Con-
gress Party have collaborated to place upon the paper does not mean that, 
then it does not mean anything at all. Pandit Govind Ballabh Pant 
made this quite clear, crystal clear, though he did, I think, draw a red 
herring across the trail in his preliminary remarks in which he said 
that India did not want to be semitic at the expense of Burma and that 
he would be quite willing to give Burma anything they asked for 
provided' Great Britain paid. As regards Mr. Gauba it is true that 
he put forward, at one stage, a rather less categorical amendment, hut, 
on reconsideration, he evidently addressed himself as Danton did on a 
famous occasion, "No weakness, Danton", and refURed to be behind 
his Congress friends in taking part in something which seems to be 
very like an anti-British demonstration. Now, under the terms of the 
Goyernment of India Act it is quite impossible for the award I)f any 
tribunal to be unfair bot.h t.o India and to Burma. The problem posed 
is simply to discover a just method or a fair compromise for the did-
sion of existing assets and liabilities between the two countries. But 
clearly a prolJ]em like that, unless it is one of the class of problems to 
which there is a. mathematical solution and only one mathema.tieal 
solution, clearly a problem like that cannot be solved to the satisfacltion 
·of both parties; and so we have to fall. back on some device for 
posing a completely different problem, and that is the t.ransfer ()f aU 
the disputecl liabilities to a third party. This is of course 'Iuite in 
accordance with the usual thesis of the Party opposite. And the 
.Pandit ill his remarks made it quite clear that he was advancing a 
partiCUlar ease of a general' proposition. That general proposition, 
as T understand it, is that Great Britain owes India something like 
750 ~  I think the exact figure is 729-2!5th crm·es. ~ ~  to 
recomputation of some items. This iRa proposition rather like th/lt 
of the late Michael Collins'. At the t.ime of the negotiations with the 
Irish Free State, in 1921. Michael Col1inR advllneed the proposition that 
Great Britain owed Ireland 3,000 millions, but in the end the claim 
was settled by the payment of six millions in the opposite direction. 
(Laughter.) However, that may be, Parliament has already deeided 
against that particular . contention of the Party' opposite and there is 
no need fol' me to argue ~  it, although there is a great deal thA.t 
can be said about it. At this late stage and after a very ~ deb/l.te 
·in . which views have been very fully expressed, I do not want to ~  

anv more except that my duty is to place the Secretary of State in 
full possession of the opinions,-and may I say too, without fear of 
being misUllderstood. the ~  'MPlJlbers of the lJol1!1e have 
eho!'1en to pxprcss. 

Mr. President '(The Honourable S.il' Abdul' Rahim): Of the 
amell('hnent!'l that have been moved. lIr. MathuradaR Vissanji's Rm('!nd-
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. The Chair will, therefore, put that first ment is the most comprehensIve. 
to the House. The question is : . 

" That for the original motion, the following be substItuted : 

• be" 'table to both India and Burma, ' That the Report be reJected as mg meqw t f India be requested to move 
and that, in conaequenee, the ~ ~ ~  with promises made 
the Secretary of State for IndIa, ~  m  t the Round Table Conference 
in this Assembly, the ~  glVeneoa 'tt f the British Parlia-
and in the Report of the J omt Select mml ee 0 India d Burma 

bl f Financial Adjustment between an 
~  the. pro el;D- 0 f  h  b another Tribunal with representatives 

be mvesbgated mto a res y k ~  on the 
of both India and Burma thereon, to ma e rti. the Liabilities 

.  f dist 'butmg' the ABsets and appo onmg 
question °h nt . ifected and concerned after proper hearing of ~  
between t  e coun nee a , fi 1 st taken m 
ease from all the parties concerned, and before na epa are 
the matter '." 

Thc motion was adopted. 

THE REMOVAL OF CIVIC DISABILITIES BILL. 

Babadur M. a Rajah (Nominated Non-Official) : Sir, I beg .to 
.. ~~~~ ~~~~~~ ~~~ ~~ ~ ~ ~ ~  for the removal of SOCIal move for leave to In 0 ·ndus. 

~  among certain ~  01 ~  ~ ~ ~ ~ ,of 
WIule dOIng so I should like, on behalTOl:' ~ ~~ 

those friends whose Bills find a place on the agenda today, ~ ~  ~ 
Our thanks to the Honourable the Leader of the House for giving us"-
thjs facility to introduce them today. 

is : Mr. President (The Honourable Sir Abdur Rahim) : The question 

II That leave be granted to introduee a Bill to provide for the removal of Social 
·Disabilities among certain classes of Hindus." . 

The motion was adopted. 

Bao Bahadur •. a. Rajah : Sir, I introduce the Bill. 

THE HINDU WOMEN'S RIGHTS TO PROPERTY BILL. 

Dr. G. V: Deshmukh '(Bombay City: Non-Muhammadan Urban) 
Sir, I beg to move for leave to introduce a Bill to amend the Hindu 

, Law governing Hindu Women's Right to Property. 

Mr. President (The Honourable Sir ~  Rahim) : The qUllstion 
is : 

II That leave be granted to intrOduce a Bill to amend the Hindu Law governing 
Hindu Women's Right to Property." 

The motion was adopted. 

Dr.' O. V. Deshmukh: Sir, I introduce the Bill. 

'!'HE ARYA MARRIAGE VALIDATION BILL. 

Dr. N. B; Khare' (:Nagpur Division: Non-Muhammadan) : Sir, I 
'beg tu mOVe for leave to introduce a Bill to recognise and romove 
doubts as to the validity of intermarriages eurrent among Arya 
Samajists. 
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Iir. President (The Honourable Sir Abdur Rahim) : The question 
is : 
,. That leave be granted to introduce a Bill to recognise and remove doubts .. 

to the validity ot intermarriages current among Arya SamajiBts." 

The motion was adopted. 

Dr. N. B. Khare : Sir, I introduce the Bill. 

I'" I .Ai 

THE HINDU MARRIAGJi; VALiDITY BILt. 

Dr. Bhagavan Daa (Cities of the United Provinces: Non-Muham-
madan Urban) : Sir, I beg to move for leave to introduce a Bill to vali-
date marriages between different castes of Hindus. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" Tkat leave be granted to introduee a Bill to validate marriages betW(;af different 
eutee of Hindue." --- . 

The llIotion Will> adopted . 

... Dr: Bh.aprra.n Du : Sir, I introduce the Bill. 

THE CHILD MARRIAGE RESTRAINT (AMEND)IEN'l') BILJ.J. 

Mr. B. Daa (Orissa Division: Non-Muhammadan) : Sir, I 1,eg to 
move for leave to introduce a Bill to amend the Child Marriage Rea-
traint Act, 1929. 

Sir, I am grateful to Government for perDlittintJ me t.v move this 
social legisJation lind I hope they will take steps to circulate it so that it 
may be considered and passed at the next Session. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

"That leave be granted to introdWle a Bill to &meDd the Child llarriage 
Beetraint Aet, 1929." 

The motion ",at! adopted. 

Mr. B. DIll: Sir, I introduce the Bill. 

THE MOSLEM PERSONAL LAW (BHARIA'f) A:PPL1CATION BILL_ 

Mr. H .•. Abdullah (V! est Central ~  ~ ~  : Sir, I 
beg to move for leave to Introduce a BIll to make provision for the· 
app1ieatiOJl. of the MddemPersorial Law (81uMTb.t) ta llhslh in :British 
India. The object of the Bm is fully eXplaiJied in the Statement bf 
Objects. and Reasons lP.tached to the Bill. I have nothmg to add t6 it lit 
present. 
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Mr.,ftesideht (The H{)J}otu'able Sit Abdur Rahim") : rfhe question 
is: 

" That leave be granted to introduce a Bill to make provision for the applica-
tion of the Moslem Personal Law (8hMiat) to Moslems in British India." 

The mdtion wall adopted. 

Mr, Jr. It. Abdullah: Sir, J introduce the Bill. 

REPORT OF THE PUBLIC ACCOUNTS COM}lITTEE. 

The Honourable Sir James Grigg (Finance Member) : Sir, I move: 
,  " That the Report of the Public Accounts Committee on the Accounts of 1933-34, 
Patts I and II, be taken into consideration:' 
Dr. Ziauddin Ahmad (United Provinces Southern Division8; 

MUham:madan Rural) : On a point of order, Sir, may I ask, will the 
Assembly continue tomorrow Y If not, is it fair to introduce this thing 
Itt this late hour Y It may be taken up in the Delhi Session, beC&t1se, a 
good many of us would like to speak on this subject. 

AD Honourable Member : We shall discuss it at Delhi. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair will 
first put the motion before the House. Motion moved : 

" That the Report of the Public Accou.nta Committee on the Aeeotmts of 1933-34, 
p/nits I and II, be taken into consideration." 

The Honourable Sir James Grigg : All I need say about this, I think, 
is that I do not" think it would be fair to introduce this motion at this 
late stage if there was any intention to closure the discussion. But, I 
wish to say, without in any way specifically binding down the Goyern-
ment, that it is the intention of Government ta try and find a little 
spare time on some day in the Delhi Session. 

, lIrIr. B. Das (Orissa Division: Non-Muhammadan) : At the begin-
nmg of the Session? -

The Honourable Sir James Grigg: I do not want to bind myse1:f 
specifically. Government will try to do their best to meet the general 
desire. 

:Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban).: 
'After the motion has been moved, it is not in the hands of the Govern-
m(lilt to say they win try and find time : it mtiSt come on the first oftici81 
day in the Delhi Session. This is an important subject, nnd we ,vaJit 
to have at least one day for this. 

The Honourable Sir James Grigg: Surely, Sir, my answer does make 
that, clear : but it is for the Government to arrange its own business. 

Mr. President (The Honourable Sir Abdur Rahim) : It has no,w 
been moved ; it is now, in the possession of the House. 

Mr. S. Satyamurti: I want this position to be made clear : if, 
dming the recess, the Session gets prorogued, what happen!'!' Does 
this ('ontinlle , 

Mr. President (The Honourable Sir Abdur Rahim) : The dehate will 
bn ~  



1970 LBGI8LATIVB .A.SUKBLY. [26TH 8e.I935. 

Mr. I. Ba.tya.murti: You will adjourn it, Sir : but ~ Viceroy may 
prorogue it : that is my trouble. We want the Leader of the House to 
give an assurance that he will give a day for this at the earliest pos-
sible moment. 

~ Honourable Sir Nripendra lircar (Law Member) : May I make 
the position clear \' I do not think there is any occasion for either the heat 
or the enthusiasm which has been displayed. The motion is now ~ 

ihe House : we have got to put it in the list of business : but 3S regards 
the exact date on which it shall be put in, we do not want to be un-
reasoD.able : that is all we can say. 

. Mr. S. Satyamurti: That is a sweet note on which t.o close this 
Session. 

-mr. President (The Honourable Sir Abdur Rahim) : Wha.t the ~  

wants to know is this: whether the House is going to sit tomorro,v. 

The Honourable Sir Bripendra Sirca.r : I understand that that is not 
desired by anybody. \ '. 

Mr. President (The Honourable Sir Abdnr Rahim) : 'l'hen, the Chair 
hilI:! to get the leave of the House as regards this motion : is it the 
pleasure of the House that this motion should stand over WI the Delhi 
Session Y 

Honourable· Members: Yes. 

Mr .. President (The Honourable Sir Abdur Rahim) : As that is the 
general desire, the motion will stand over. Secretary will read a ~ 

sage from the Council of State. 

MESSAGE FmlOM THE COUNCIL OF STATE. 

Secretary of ~  the following Message has been 
received from the Council : 
. "I am directed to inform you that the Council of State has, at its meeting 
held on the 26th September, 1935, agreed without any amendment to the following 
Bills which were passed by the Legislative ABBembly at its meeting held on tluI 18th 
September, 1935: 

1. A Bill to amend the Factories Act. 1934, for a certain purpose; and 

2. A Bill to amend certain enactments and, .to repeal certain other enact-
ments." 

Mr. President (The Honourable Sir Abdur Rahim) : The House 
~  adjourned sine die. 

The Assembly then adjourned sine die . 

.L24-7LAD-830-US·I0·35-GIPS 
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quake. 1085-87. 
Enquil), into the - of iliscrimiua-
tions between Indiana and 
Europeans in the matter of reacue 
and salvage operatibns in Quetta. 
1632. 

ALL-INDIA MEDICAL COUNCIL--
Question re election' to the -_ U73-
74. 

ALL-IN"DIA SERVICES--
Question re transfers back to India of 
Indians serving in - and cadres 
in Burma. 1181-82_ 

ALLOCATION-
Motion for adjournment re of 
certain resources between the Cen-
tral and Provincial Governmente. 
1310-13. 

ALLOTMENT-
Question re-
~ of Government quarters in Simla. 
1001-03. 
Basis of - of Government. Quar-
ters in Simla. 1619. 
Different limit of pay for --of 
orthodox and unorthodox quar-
ters in Simla. 1621-22-
Different principles for -of Gov-
ernment quarters in New Delhi 
and Simla. 1619. 
Difierential treatment in the - of 
Government Quarters in New 
Delhi and Simla. 1617-18. 
Rules for - of Govermnent quar-
ters in Simla. ~  

ALLOWANCE(S)-
Question re-
- given to Military SlIb-Ai'ai.tant 
Surgeons on transfer. 1598-99. 
- paid to the tribal Sardars of 
Baluchistan. 298-303. 
Baggage free - for third cla.'I8 pas-
sengers from Ceyloll to India. 
1163-64. ' 
Change of the uature of an - by 
the Agent of a State Bwway. 
1901. 
Class of employees on 8tatHDanag-
ed Railways who are paid Presi-
dencT -. 881-82. ' , 
ConsolIdated - of the ticket. check-
ing staff on the Eaat IDdian Bail· 
way. "' 121-23. 

ALLOWANCE(S)-c01ltd. 
QUEstion rll-
,Free conveyance by rail 
'Summer Hill and 8imla 
of Army Headquart.en 
1859-6l. 

between, 
and -
statl. 

House-rent - drawn by persons' 
sharing Government quarters in, 
Simla. 1618. ' 
House-rent - of travelling ticket, 
examiners on the ~ Indian, 
Railway. 91. 
Luggage - given to third class· 
passengers. ,962-53. 
Mileage - of train despatch clerb,. 
etc., on the old Oudh and Rohil-
kund Railway. 8l. 
Mileage or rUnning - paid to -the· 
staff on State Railways. 1902. 
Mileage - paid to the old travel-
ling ticket inspectors on the East 
Indian Railway. 92. 
Monthly - paid to the tranUing 
ticket inspectors on the East 
Indian Railway. 173. 
Non-grant of house - to certain re-
lieving clerks on the East Inman.· 
Railway. 106. 
Personal - given to the o1IU-.ers of' 
the office of the Indian Railways-
Conference Association. 191\ 

AMA.LGAMATION-
Question ~ - of the Eut I1ldian. 
and Eastern Bengal Railwa';'s. 1291-
92. if , 

AMBALA-
Question ~

Amount -given to the Badal Baar' 
Municipal Committee from the 
Cash Balance in the Caatot'ment 
Fund, -. ,209. , 
Contract for selling Bweete and other 
eatables at the - Railway Sta, 
tion. 1782. 

AMBASSADOR(8)--
Question re statement of the Jllpanell8' 
- in Bombay about the Indo--
Japanese Pact. 1696. 

AMENDMENT(8)-
Question re-
- of section 61 of the 11adh-: In'-
come-tlu Act; 292. 
-af"the GovernmeDt of India. 'BiD 
in the House of CoInmODB regard-
ing the Princes and the Federa-
tion. 689. _ 

~ of, the ladian Companies Act. 
409-10. . 
- of the Indian Medical C'luncil 
Act: 696--97. 
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AMENDMENT OF STANDING 
.QBDER8-
.See "BtancliDg Orden·'. 

A'MERICA-
Question 7'e propaganda agalJl8t India 

~  films like 'Bengali' and 
"India speaks' in Europe anci -. 
1007-29. 

AMHERST BTREET-
Question T/l supervisors and clerks j" 
the - Post Office, Calcutta. 201-
02 .. 

AMNEBTY-
-Question 1'/l grant of general - to 
political prisoners bafoN tltl! intro-
duction of new conatitution. 1407. 

.AMRIT.A BAZAR PA7'BIK.t!-
Question 1'e-
Article entitled "The C:\'11 ~  

Bomb" in the -. 6O.i 09_ 
Article in the - about tbeFaqir 
of Alingar. 534-35. 

AMTATTUR-

Question 1'/l cloeing of level crossings 
on the Madras and Southern 
:Hahratta Railway between Arkanam 
.and -. 231. 

ANDAMANS-

Question 1'e-

Affairs in the Cellular Jail, -, 
under the present BIIPflrintendent. 
1591-96. 

Appointment of a Board of non-oll-
cial visitors to the -. 609-11. 

Books for prisoners in the Cellular 
Jail, -. 1589-110. 

Complaints by prisoners in the 
Cellular Jail, - against the treat-
ment of Dr. Todd. 1588·89. 

Hardships of prisoners in the Cel-
lular Jail, -. 1410-!2. 

Newspapers BIIbscribed for the 
prisoners in the Ulilular Jail, 
-. 1590-91. 

Provision 'Of facilities for oat-door 
games in the CeJlaIar Jail, -. 
1591. 

.Scale of diet given to ~  pri-
soners in the Cellalar Jail, -. 
1587. 

Supply of momin!. tea to prisoners 
in the Cellular Jail, -. . UPS. 

ANDHRA-
Queation 1'/l refusal to gr.nt CODCel-
sion tickets to the !d;udents 0' the 
Peasants Institute, -. 81>6. 

ANEY, MR. M. S . .,-
Criminal Law Amendment BiIl-
lIotion to consider. 901-06, 916, 
922. 

Demand for supplementar! grBllt in 
~  of-

"Expunditure on the deH,jopmcnt of 
Broadcasting from th!i fund". 
1831. 1835-36. 
"ExpenditDre on the dcvelGpment 
of Civil Aviation met {l·um the 
fund". 1816. 

Election of - to the Select Com-
mittee on the amendmem-of Stand-
ing Order.. 1112. 

Indian Criminal Law Amendment 
(Repeal) Bill-
Motion to coneider. 1121, 1137, 
17:r7. 
Motion for adjournment 1'/l allocation 
of certain resource.. between the 
Central and Provineial Govern-
ments. 1195-96. 

Nomination of - to the Panel of 
Chairman. 128. 

Question 1'e-
Increase in the quantity and value 
of quinine sold. 225-27 • 
Sale of quinine. 871-81. 

Question (Supplementary) ,.e-
. Census of the unemployed persona 
in Briti.b. India. 775. 
Excavation work at Quetta after 
the earthquake. 712-13. 

RelOlution re Quetta Earthquake. 
1359·64. 

ANGLO-INDIAN(S)-
Question ,.e-
Box KhaZruieB for Ellropean and -
Drivers on State Railways. 2116. 
Indians, - and Europeans serving 
in Port Trusts in India. 4110. 
Indiaas, Europeans and - in the 
,,.rious Port Trusts. 1890-94. 

ANIMAL(S)-
Question 1'e establishment of an In-
atitute for - and human nutrition 
Research. 1685-86. 

ANWAR-UL-AZIM, 
MAD-

MURAY-

Question ,._ 
Ignoring of the claims of 
travelling ticket. e:uminers 
the North Western Railway. 

old 
on 
77. 



ANWAR-UL-AZIM, MR. ~ 
MAD-colltd. 

~  1:6-, .  , 
Locatioli of' the Aerocbomeat Chit-
tagong. 1380. 
Non-maintenance of t.be ~  of 
~  old, ~  tiCket ~  

lOera· on the North Western Rail-
way. 77. . , 
Position of ~~  in the, AeDt' 
dromes at MlDgaladon, ' ~  

and Chittagong. l.38O. 
Promotion of old travelling ticket 
examiners on the' Nortll Western 
Railway. 77-78. '. 

APPEAL(B)-
Question rt-
. -,decidea by the Assistant Com-
missioner of llIeome-tall: in Sind. 
291-92_ 
Dealing of - agailljl\ dillCharge 011 
the East Indian l\aiiw., •. , 42. 
Hearing of - hy the ~  

Superintendent of .laabad 
Division, East Indian ,Br.ihray. 
548., 
Report .ued' fur by tt. Commis-
sionet· of ~  8i}lar and 
OIUsa, in - cases,. 8iIHi6. 
Right of - to tbe Hip Court 
against the decisions of the ~

missioners of Income-.tax. 45. 

APPLICATION(-S)-

Question Te-
- for proiectiOD of iDdutrieaJ 
401-02. 
- invited fol' posts of A'l'II1y Offi-
cers hom England. 61.1'1. 
- made Ilntieraection" all 01 the 
. 'Indian ~  Act. 119.' 

APPLICATION ~ 

Question rt amount eal'nied, by , filtate; 
Railways by .sale of -. 17'16.· . 

~ 
.Question Te-'"-
Additional - anet retr'Dehed em-
~~  on State Bailwaya. 625-

Administrative staff - held by In-
dians in the Indian ~  ~  
vice .. ~  '  . 

. -. ¢ ~  Ofiicus on 8.t.ate 
Railways. 16i1·aa. ' 
-' of Indians as Chairmen of Port 
l'l \llIt'" in India. 1694-96. 

. ..:... of the. telatives of retired et6.-
ployees lD the Government of 
India Presses. l!iOB-09. ' 
Non- - of' an Iudianas President 
oftb,e'T'arift ~  980. 

~~~~ ~ ~  ~  !;:. 
Appointment of - on ~  ( 'iIut 
Indian Railway; lfIi;.Ii6,' ~ 
A!:,pointment of - permanent way 
lDspectors on the ~ ~  
. ~  U4. .  .  .  . 

~  of ~  e,-.::'" 
of ~  ~~ ltailway 
WorkshOp, Lillooah, ill:' ~  

Workshops. 163-64. 
Appointments (11 t.lul. ~  
- of Lillooah 'Wotkehope' under 
t.he .chief ~  ~ ~ 
East Indian Bailway;' 103. . 
Appointments of the time-expired_ 
- of the Jamalpur Technical 
School to posts ~ the ClUIf' 

~ &uPllear anel· ClUef 
. ~  __ eer •. ~ .11Uiian 

. '" . B&ilUJ. l.Q3-06. ' 
Confirmation of certain mechanical 
ex-:-'" und.-t,be ~ ~  
Engmeer, East Indian' Rajlwl\oJ' 
~  .. 

:Ex-- of ~~ ~  'teohnieal 
., . Scbool, ~  Iudian J;W!way. 
:. 111. 
Rates of pay' and other i privilegs 
of certain - of State ~  
93. 
Successful Mechanical ex-- of the-
Lillooah ~  lilaet ,In-

". 'dian Railway. l14t· 

APPROPRIATION FROM DIlPBE· 
CL\TION FUND-
Demand for Excess ~  

ARAINS-
QuestiOll re enli8ting. of - in the-
. Al'my. lQQ5 . 

~ ~  ~
~  Te-- ' 

~ ~ ~  ~  .thevarions 

~ ~ nJiPART-

Question Te-
Conlrmation "';a fOPei;aespei't in 
the -. 770-71. '" 

. ~ of ,BucWhi.s1;8 .ill the-
~ 

~ ~ ~  l!'INV,Bt::-
~ ~  Te ~~ 0IJt. of tllfl,ia. BOme 
Important -. 1304-05 . 

~~ ~
DENT(S)-
Question ~ - in charge of moo. _ u-

~  ~  .  .  -



ARCH..EOLOGICAL SURVEY-
Question . re- ... 
. Officers. in -. 521-28. 
;. Officers.' ~  - with qualifications 
in' architecture and arc1ueology. 
. .1.187. . ". 

.ABCHAi:OLOGY-
~ ~~ re...,., .. 
Officers ,in the ~ Bur· 
vey ~  in archi· 
tecture and archlllology. 1187. 
~ ~  qyalifications of the 
Super.intendent . of -, ,SOuthern 
Circle, Madras. 769-70. 

ARCHITECTURE-
Quesflion Fe efIioera in the .Arclueo· 
logical Survey rih qualificatioBtl in 
- and arclueOlogy. 1187. 

ARKANAM-
Question Fe-
Closing of level crossings on the 
Madra. and' Southern Mahratta 

~  between ~ and, c Amtat· 
tUI". 231. .  . 

ARMY(IES)-,. .  . 
Motion for adjournment n bombing 
of women and. ~ il) thtlUaIlll-
frontier villages by ~  Indian -
(Air Force). 348, 377·98. 

Question- ~ .;. ~ , 
- lent for producmg the -Alm 
"Soldiers Three". 1896. 

~  of the ~ ~~  •• ~  
of' the ~  . ,.' 
Enlisting of Arains in the -. 1905. 
Indian - cadets and.. reframiq ei 
tAle liat Qf u.ttial c1ane .... ~ 

Indians and Britishers with' Xlhg's 
Commission in the ~  -:-. ,2?!., 

Manufacture of Guns ,In : ~ 
~ ~ Fa,ctomies ~~  use 

of ~  IndiaD -. ~~  

Mechanisat.ieB· 'of British alld: Indian 
~  ' 

Non·admission of Arya Sainajists in 
the -. 47. 
Recl'uitment of Sikh Khatris in the 
Indian ~ 'lC87. . .. 
Sub·divisional officers and Assist· 
ant Garrison Engineers in the 
electrical and mechanical. ~  

jug ~  the -. lQ36.,36; , 
T ~ . ~ for tlte . traasfer of 

~  O.lloers to the In· 
d1&ll..,.... 193. 
Transfers from the British Services 
to the India.u. -. 617; 

9 

ARMY (AMENDM'NT) .BILL-

See "Indian -" under "Bill(s)" . 

ARMY CONTRACTOR(S)-
See "Contractor(s)" . 

ARMY HEADQUARTERS-
Question re-
Free conveyance by rail between 
SummerHill and Simla and 
allowances of - staff. 1859-6l. 
Move of the offices of the - to 
Delhi during winter, 278-80. 

A,RMY ~  ,QltOUNP(S)-
~  ''Ioailtling ~  

Al.wy ~ ~
Question re-
Applications invited for. posts of 
- from England. 516-17. 

ARMY VETERINARY CORPS-
See "Veterinary Corps". 

ARREST(S)-
Question re - and conviction of four 
~  dliil" . ~  ~  
~ ~ ticke\s, at ~  pore. 

115-1&. ' .... 

A,RTIClJl:(S)-
.Question TII-. 
,  - 'entitled "The Civil Service 

BOlllb" in the 41llri(a. Bazar 
Patrika. 608-09. , 
- in the Amrita IJa.zar Patrilca 
about the Faqjr of .AliDgar. 534-
35. '  . 
- in the Sind ObaerveT entitled 

~  Alco.bol". ,U!93-95. 
DiepoaaJ of ~  discarded - of the 
army. 285. 
Newspaper - 00 the Quetta.Earth-
quake relief and the Silyer 
Jubilee Fund against which 
action was taken. 1907-24. 
Purchase of - required by the 
Military Department, ~  

Purchase of - required by the 
Railwav Boa.rd. 160. 
Purchaae of certain --by the 
Dirwtor of Contracts through the 
. Ind.ian Stores Department. 2S8. 

ABYA MARRIAGE VALIDA'I'ION 
BILL·-
See "BilI(s)". 

All.YA SAM.AJI8T(S)-
Question re non·admiBlion of 0....; in the 
Army. 47. ' .. 

mazn em 
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ASAF ALI, MR. M.-

Criminal Law ~  Bill-
Motiou to consider. 645. 654,  655, 
672-85, 812. 814.816, 819.  821, 
832. 833, 889, 890. 942. . 

Demand for supplementary grant m 
respect of-
"Expenditure on the development 
of Civil A'\-iation JUet from thf' 
fund". 1811. 1812-14. 1E16, 
1817, 1818. , 
"Miscellaneous". 1855-57. 

Indian 'Criminal Law Amendment 
(Repeal) Bill-
liotion to consider. 1140. 

Indian Motor ~ ___ ) 
Bill- • 
Motions to consider and to l' Jyer 
to Select Committee. llmt-202, 
1207. 

Motioll for adjournment "e bomlling 
of womeli and children in the Trana-
Frontier villages by the Indian Army 
(Air Force). 391. 

QUel!tion 1"e-
Aeroplane formerly in the use of 
HiB Excellency the Viceroy. ,772-
74. 
Application of the Punjab Sahukallf 
~ to the Delhi proTince. 285-86. 

'Britiah troops in India. 280-84. 
Census of the unemployed persolls 
in Britiah India. 774-75. 
Cultivators affected by acquiBitiO!l 
of land for the Pusa Institute in 
Delhi. 854-55. 
Decreaae in the Indian exports tc 
certain count.ries. 852-53. 
Delhi Civil Station Notified ~  

Committee. 278. 
Disposal of the dillC&l'ded artichs of 
the army. ass. . 
Indiana and Britillhers with King's 
Commisllion in the Indian Anny. 
221. 
Lease of land between l>elhi 'a!ld 
Shahdara to Mr. Waugh. 853-54. 

Mechaniaation of British aDd Iudian 
army_ 284-85. 
Move of the offices of the A.rmy 
Hee.dquarters to Delhi during 
winter. 278-80. 

~ on-applicatiou of the Child Mar-
riage Restraint Act. to Camon-
mentB in Central India. UQg.I400, 
Relieving of congelltion in Old Delhi. 
855. 
Sale of electricity by the New Delhi 
Municipal Committee to the Dp]hi 
Electric SUpply Company. 2lI6-87. 
Secretary of Siate's concep.io::l of 
political offeadMII of the Civil 
DillObedience class and bomb-
throwers. 852. 

ASAF ALI, :M:R. Y. __ ttl. 
Question re-
Use of the Army lAnding Grounds 
at Agra arid ~  by _ His 
Highness the MaharaJa of E ash· 
mir and Prince Midwei, "1. 

Question (supplementary) re-
Extemed or exiled pe1'IIO'DS not 
allowed to return to ~  

PlaciD« the Be.fety InSpector direct-
'ly tinder the GOvernment Of J'ldia. 
1713. 
RefUllal of admilllion to I udian 
'stUdents in England to a swim-
ming pooi. 14m. 

ASANSOL-
Question re de(l'l'adatioll of pel'llOns 
who fail to]IUII the Refresher 
Course. of the Chandausi and -

railway schools. 76. 

ASSAM-
Question ,.e-
Appointment Of AiSNllese in ~  
appointment. in the Comptr.>ller 8 
Office, -. 619-m. 
Construction of roadll in A_. 
964-65. 
Establiahment of a High Court fnr 
........ 633.' , 
Mail" -sort.en· in East. Bengal lind 

~  

ASSAM BENGAL RAILW A. Y-
~ "RailwaY(II)". 

ABSA:M FLOOD ENQUIRY COM-
'MITTEE-
See "Committee!lI)" . 

ASSAM VALLEY-
QueatiOR re - PlaDteu' AlIOciation. 
96M17. 

ASSAMESE....:. 
Question ,._ 

Appointment of' - in oertain ap-
poilitments in the Comptroller'. 
Office ~  619-3). 
Reservelion of a certaiD percentalJ6 
in Government ~  for the -. 
1623-24. 

ABSAMEBE SOLDIER(S)-
~  "Soldier(s)" . 

ASSElIBLY- . 
Motion for adjournment re prohihltlon 
of the COJI.Te1l8r of the Coagreu -
Party Committee re de&enu. to onter 
into' certain places in Bengal. 127· 
28, '157. 
See alllO "Legislative -". 

E 
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.ASSEMllLY CHAMBER-
See "Legislative -". 

.ASSESSED RENT-
~  "Rent". 

.AtlSES8EE(SI-
Question .,.e-
Absence of waiting accommodation 
for - in Income·tax Offices ill 
Bihar and Orissa. 856. 

Production of books and registoJrs 
bv income-ta.x - in Sind Rlld 
fin:l.ion of miil.imum and maximum 
time-limit for the payment of 
income-tax. 25-96. 

.:ASSESSMENT ~ 

QueBtiOn Tt- • 
_ of incomes of small ~  

payers in Sind. 23-24. . 
Income-tax __ re-opened in  Siud. 
291. 
Regulation of Income-tax -. in 
Bih&l" .. and Orissa 856. 

~ 
Question Te .uocation of - a.nd liabi-
lities between the New Ori_ Pro 
·:vince ·and the Government of 
Madras. ·783. 

.ASSISTANT COMMISSIONER(8) OF 
INCOME-TAX-
·Question 'r,_. 
Appeals decided by the in 
Sind. .291-92. 

-Tranlifersof 540. 

. .ASSISTANT DIRECTOR(S) 0]' 
POSTS AND TELEGRAPHS-
See "Director(s} of Posts and Tele-
graphs". 

. .ASSISTANT EXECUTIVE ENGl-
NEEa(S)-
Su ·!Engineer(s)". 

. AB8ISTANT GARRISON ENGI· 
NEER(S)-
• ~  "Engineer(s)". 

. ASSISTANT MANAGER(8)-
See "Ma:aapr(s)". 

ABBISTANT 'RIVER SURVEYORS-
See "River : Burveyors" . 

ASSISTANT RUNNING ~  

FOR'EMEN-
See "RuDDillg Shed Foremen". 

ASSISTANT STATION MASTER(SI-
See "Station Master(c)". 

ASI§lSTANT SUPERINTEND-
ENT(S)-

See "Superintendeut(s)" . 

ASSISTANT SURGEON(S)-
Question re-
Allowa.nces given to .Military Snh· 
- on transfer. 1528·99. 

Discrimination against Indian Mili-
tary Sub--. 1599. 
Posting of -,. to . Hospitals OD th., 
East Iudian Railway. 86. 
Provision of all - in the railwav 
hospital at Tundla. 92-93 .. 
Racial discrimination in the recrmt· 
ment of - in the Indian Me.:iitul 
Department. 1176-77. 

ABSOCIATION(S)-

Question re--
Action taken On the resolutiolls 
adopted at the Conference of LlJe 
East Indian Railway Employees' 
-. 543. 
Application of Fundamental Rulr.s 
to the Indian Railways C(;nft'l'-
ence - staff. 197. 
Assam Vallev Planters' -. 96fi-67. 
Grant of cert.ain facilities to the 
Indian Railways Conference-
staff. 196. 
Grievances of the staff of the India.n 
Railways Conference -. }}elhi. 
195. 
Indian a.nd European - consulted 
about the extension of ~  e 
legislation. 605 . 
Non-grant of transfer concessions to 
the staff of the Indian Railwnys 
Conference -. 195. 
Non-observance of certa.in holirlaY8 
in the office of the Indian Rail-
ways Conference -, Delhi. 181. 
Non-ooservance of Fundamental 
Rules in the Office of the Indian 
Railway Conference -, Delhi. 181 . 
NOI',-revision of the .pay of the 
Indian Railways ConferencE'-
staff. 195-96 . 
P"y of the staff in the office of the 
Indian Railwa.ys Conferenre --. 
193-94. 
Personal allowance given tv the 
officers of the office of the Innian 
Railways Conference -. 194. 

Removal of the Office of the :indian 
Railways Conference - to AllAh-
abad. 181-82_ ' 
&Jaries of the Indian Railways 
Couference, - Staff. 196-9'7. 
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~  ~  
Question re- '.' ... 
S:aff of the office 'of the' Indi&n 
Bailwayw Conference -,.DelJri. 
194. 
Staff of the offulell of the l>irOOtor 
of Wagons Interchange and 
Indian Railways Conference-
tranuemd to Delhi. INa.' 
Transfer of offices of the DireelllJr 
of Wagons, InterchllUg!! ~ .the 
Indian Railways Conferencc --
to Dellai. 192-93. . 
Transfer of tb.i office of the 'j "dian 
Railways Conference _ to Delhi. 
194-96. 

ATTENDANCE-
Question Te - of ~  ~  
meetings of the Lahore .Ca3ton· 
ment· Board. 241. 

ATTITUDE-
Question re alleged hostile - of t'Je 
East Indiail Railway Admin.iatcati(1Il 
towards Trade Unions. ~  

AUDIT DEPARTMENT-
Question Tf-
Promotion and seniority of the 
t·ra velling ticket inspectors of 
the Account arid .:.... ~  ttl 
the Traffic Department ot· the 
East. Indian Railway. 121. 
Promotion and seniority of travel-
ling ticket examinen and travel-
ling ticket inspectors of the 
Accounts and - kanaferriM to 
the Operating Department· Qf .the 
North Western and . East Indian 
Railways. '124. 

AUTOMOBILE' FAC'I'ORY(IES)-
See "Factory(iea}". 

AUTmlOBlLE INDUBTRY-
&e "lndustry(ies)". 

AVIATION-
Question Tf-
Office of ihe Civil _ in India. 1187. 
Technically qnalifte4 men' ~  
in aircraft and - in India. .103. 

A YYANGAR. MR. M. ANANTHA-
SA YANAM....,. 
CinemallOgraph(Amendment) Bill-
~  to oonsider and. to refer to 
Select Committee. 250-62. 

Demand for ~  Grant in l'4lpect 
of "Transfer to the Fund fer Re-
construction of ~  Da-

~  ~  '. 

AYYANGAR, lQ",H. ~~  
SAY.AN AM--r.oftti(. ". .  '  . ' 
Demand for supplementary grant' in 
respect of- ", ,,·.l, •. /' ...... .' 
"Expenditure on the ~ ~  .. t 
of Broadcastine met from the' 
fund". 1831-35. 1839. 
"Expenditure on. the ~ 

of Civil Aviation met from the 
." ~  1817, .1818. 

,IndiaQ'CofJee Cess, Bill-
Motions t.Q. ~  to qireuJate and i 
iI).. refer to· ,Select CouaJDi ... 
i*"71. ;  . 

IndUm C.riminal LaIN· Ameadment 
(Kepea.l) Bill_· 
Motion to eonswer. 1731. 

Indian Motor Vehicles (Amendment) 
Bill- .. 
Motions to COnllider 'and' to ~  

to Select. Committee. :JD.06.; 
Provincial JnlSillv&1i.cy (Amendment) 
Bill- . 
'Moticin to consider. 106'1'6& .. 

Questioll Te- ,  ' 
Amount rabled ,in India by: 'subs-
criptiollli for 'the Silver" Jubilee 
Celebrations. 296-97. 
Applications invited for poetS: Of' 
·.Armv Office.... from,· BIi!Jlaad. 
.. 516.1'1 
Appointmeat of a Special Tariff' 
Board. 1192. 1193, 1194,' '.' 
Birth control propagllJlda in India. 
. ~  <.' 

Bringing in of trains near . W. ~  
forms at certain stations em the' 

~ -.d ijopihei-n ~  
Railway. 293-94. , ;' : 
Collect.iOli cd Income-tax from _dAis 
and funds in Madras. 1306. 

~  for w9fk,i!l,g the ,g..old minB!il. 
in ~  ~ ~  .' 7f!6:fT1. .' _ '. ,:: 

~  of 'statlstlCS ~ ~  
CU\hiral" .. aild industria.l wages. 
519-20. . 
Connection of Chittoor with a trunk 
iI!lephOne ·line. 35. ,., .. , 
Const,ruction pi a railway HJie·;W-
ween Tirupati and' lIIadraa. ?re. 

Centemplated creation of a post of 
, . Assistani: 'Dil'lllCl.or of ~  -.d' 
Telegraphs and ~~ -ia 
the Posts and Telegrapbe ~
ment. 35-36. 

DemolitioBof: a llin!iu : tel!llplebJ. 
the Ranj!;oon ~ ~  Trust. 
1869-71. 

Gr!lllt ·.of· mncelllli!Jl\. ~  91· ~ .. / . .' 
011 printed DW"r" in"fitat,ion 
('ards. 35. 

" Inlltitution· of! the:, ~  of" jcIb' 
analysis in the POBta .. Q4. ~  
graph •. Depfortaaefld,. .lIIS.'" 

.....,. .. ~ ~ .... -.=. 



IN:D£X TO LEGISLATIVE ~  ~  

AYY.:1NO.A;R, MR. ~  ANANTH.Ar 
SA ~  AM---(:ontd. ' ' 
Question Te- _  , 
Kon-reduction of the excise dqb on 
salt ,manuiactured from sea-water. 
294-95. 
Piatiol'ma at certain stations on the 
Madraa' Bud Sout.hern Mahratta 
Railway. 292-93. '  , 
Pl'evEUltioll ,of the exwrt of silver 
and a rise in its ~  705-06. 
Pl'ogramme for rural' UPlift :Xl 
lfa.dra!+ 1867-68. ' 
Prohibition in Italy of the import of 
~ ~  India ,and of Indian 
Insurance' companies from carrying 
011 business. 1868-69. '  , 

,Promotion of ,long staple and middle 
, staple cotton in Iudia. 295-96. 
Promotions to administrative grades 
on :the East Indian Railway_ 1864. 
Propoilal t.Q construct a funicular 
railway from Tirupati to Tiru-
malai Hills in the Madras Presi-
,dency. "703_ 

:Pl'Oposeq.. ,diversion by the Madras 
Government of the grant from 
the J?e.trol Fund towards r1lfal re-
C!)nst.ruct.i.on. 1865_ ' 
Protectj.on' of ~  from ail' 
raids. 703-04. 
~  of ,ludians ill Abyssj.nia. 
1044. '. 
Becommendations of the Hilton-
Young Currency Commission. 
518:19. 

~  in the' ,price: of ailvel' and 
,inCl'ease in the b8lance of trade 
in' favour of India. 36-37. 
Refjlsal of pennission to certain 
persons to ent¢r ~ for afford-
iIlg ,relief to, the " earthq\lake 
suffererS: 704-05. 

RevisiCln Of the exchange ratio. 520. 
Sale of'sitter bv the 'Government of 
• : IndIa. iM3-44. -
~  ot' "Dufferin .;. Cadets from 
, the Royal, Indillll' ¥arine. 51'7-18. 

~  serviCe beti'elln Guciur and 
K'atpadi and Dhamlavaram'On the 

~ and Sontbern MiiJlratta 
, 1!tailwa,y. 702-03. " 
tTtiIisation of the Petrol Fond for 
. the development of' : roads. " 1866-
67. 

Question (supplementary) re-
A bolition of the' India. Store Depart-. 
. ment, ~  42. ' 
Casualties during .the eaTthquake at 
Quetta and value of the property 
lost. 715." . 
Confirmation .of a foreigll expert in 
the . Archreological DepllJ1.mel)t. 
771.' ' 

;Countries wjtb banned or restricted 
imports ftom Inaia. 528, 529. 

~ ~  )4.; ~
SAYAN .A1/i[-eoocld.' .... , 
Question (Suppy_) r.t- . .' 
Decrease in the Indian exports to 
· ~  CQI&1I.tri., i 853., 
Discovery of' paintings at 'certain 

~ at Conjeeva1'8rn aDd Tan-
jore. 7a. 
Diatributriori of the grant for rural 
· u-plift. 1 •. 
ExcaVDtiouwork at Quatta after the 
earthquake. 712: 
Excise duty on steel. 792.. 
Hardships of prisoners ill ,the Cellu-
liW Jail. Andamans. 1412. 
Italo-Abyssinian dispute. 206, 'Jl11. 
Organisation of sugar illdaatry. 613. 
Position of Indians in Fiji. 526. 
Positions of IndiaRtl in Zanzibar 
witlh reg&.rd to the cklve ordi-
nances. 594. 

'Power in the aerial of the Delhi 
Broadcasting BtII.tion. 1693. 
:r.l'tIJlarations in India for a war. 
.. 6a1t-
Prop.aganda against India through 
films like 'BengllJi' and 'IndIa 
speaks' in Europe and America. 
1029. 
~  Of Indians iit Abyssinia. 
· 1047. 
Publication!! distributed free to the' 
Members of the Central Legisla-
'ture. 1714.' 
Purchase of 'art.icles· required by the 
'Military Department. 159. 
Re-Vuilding of Quetta. 717. 
Refusal of permission to Mr. Mohan 
· LalSakaenll. to visit the Cellular 
Jail at Port Blair. 701.00. 
Refusal to grant Concession tickets 
to the stUdents of the Peasants 
~  Andtil'S. 866. . 

Regtstration of' ~  of Iudlans 
in Ahyssi;niA. 1413, ~  . 
J;teport on the 'Co-operatIve Move-
ment it!, India submitted by Mr. 
M. L. na"ling. 491. 
Restriction.)f imports into India. 
" ~ 

,Rtse in the 'price of silver. 615. 
SIIle of ~  1031. 11143. 
Salvage of propertv at Quetta after 
the ~  716. 
State P·:isoners in the Da,moh Sub-
Jail in the Central Provinces. 
1395. 
TllJIIporary' clerks io the'office of the 
ControlleI,' of Telegraph Stores, 
Alipore. 1167. 
Trade nego1;,;,tion between' the 
United Killgdom and Itllly and 
India. 605. 

.' Uneu;tployment problem. 851-52. 
Bepealing and Kmending -'Q.ill..;.... 
Motion to consider. 1209. 
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A. nAB. DIWAN BAHADUR B. V. 
KRISHNA- ' 
Oath of office. 1. 

A.ZHAR ~  MUHAMMAD-

Criminal La-w Amendment Bill-
Motion to consider. 893, 894. 
Election of-to the Imperial Council 
of Agricultural Beaearch and ita 
Governing Body. 548-49. 
Indian Motor Vehicles (Amendment) 
BiD-
Motions to consider and to refer 
to Select Committee. 1207-08. 

-Question rt.- ' 
Asseaaeci rent of "B" and "C" type 
unorthodox quarters in New 
Delhi. 1622. 

'''B'' and "C" class quarters in 
Kaithu. Simla. 1620-21. 
Basis of allotment of Government 
quarters in Simla. 1619. 

.certain henefit. for mistriu and 
mechanic.s of the Poet. and' Tel. 
graphs Department. f1',;) 
Dealing of appeals agll.inat discharge 
on the Ea.st Indian Railway. 42. 
Delav in the announcement of the 
appointments to the Listed posts 
of the rnited Provinces Judicial 
Service bv the Public Service 
CommiulOn .. 1398-99. 
Different cadres of the establishment 
of the East Indian Railway. 112. 
Different limit of Jl&.v for allotment 
of orthodox and DDorlhodox 
quarters in Simla. 1621.-22. 
Different principles for allotment (f 
Government quarters in New 
Delhi, and Simla. 1619. 
Differential treatment in the allot-
ment of Government quarters in 
New Delhi and Simla. 1617-18. 
Duties of the Deputy Agent (Gene-
ral), East Indian Railwa.y. 43. 

'Enquiry into the conduct of an 
Imperial Service Officer. 978. 
:Examinations in establishment 
duties passed bv the Superinten-
dent& and _-\ssista.Dt Superinten. 
dents. Staff, on the East Indian 
Railway. 43. 
Facilities and comforts for Govern-
ment servants living outside the 
muDicipa} limits in Simla. 1611-
13, 
Go"ernment quarter. in Simla. occu-
pied bv the staff of the Public 
Works Branch. 1618. 
House·rent allowance dra.wn by 
persons sharing Government 
qua.l"ters in Simla. 1618.' 
Lien on a. lower type of ~  of 
the Government of India staff. 
1623. 

AZHAR ALI, MR. MUHAMMAD-
~  
Question re-
Method for the redrus of grievances 
of the railway staff. 112. 
Milea.ge allowance of trairi dupatch 
clerks. etc., on the old Oudh and 
~  Railway. 81. 
MIleage aJIowance paid to the old 
travelling ticket inspectors on the 
East Indian Railway. 92. 
Notification of the rules regulating 
the discharge and disminal of 

~ '&ilway non-ga.zetted ser-
vants to the Ealt India.nRailway 
employees. 42-43. 

,Number of' excess oflic\!rs and sub-
ordinates on State Railwavs. 423-
24. -
Permission to Government, employeea 
with college-going children to 
retain' their quarters in New Delhi 
on payment of rent on a 10 per 
cent. rent basis. 1622-23. 
Posts of Transportation Inspectors 
sanctioned bv the Ea.st Indian 
Ra.ilway. 44. 
Promotions to the post. in head-
quarters offices of the Transporta-
tion and Commercial Departments. 
233--34. 
Refusal bv the Nuul Officer Delhi, 
tl> accept money from the resi-
dents of Naiwala, Karol Bagh. 
1616·17. 
Rent charged from Members of the 
Indian Legislature for quarters in 
Summer 'Hill, Simla. 1619-20. 
Residential accommodation for Gov-
ernment servants in New Delhi 
and Simla. 1610-11. 
Rules for allotment of Government 
quarters in Simla. 16m; 
Seniority li1lt. of t.r&veDing ticket. 
examiners and ticket collectors OIl 
the East Indian Railway. lOB. 
Service conditions of the ENt. 
Indian, Railway employees. 45. 
Shortage of Goverument quarters in 
Simla. 1613-14. 
Tranafer of control of the Railway 
Sc;hool of Transportation, Chan-
danai, to the Agent, East Indian 
Railway. 82. 
WB.ter meter rent rea.lised from Gov· 
ernment servants in New Delhi 
and Simla. 1614-16. 

Question (supplementary) rt.-
Reduction in the number of cla_ 
on Indian Railways. 1160. 
Taking out of India some important 
ArchlJllOlogica1 finds. 1305. 

Resolution 'rll manufactnre of loco-
motive requirements in State Rail. 
way Workshopa. 354-55. 



INDEX TO LEGISLATlVE ASSEMBLY DEBATES. 

B 
BABlJGARH-
QU8lltion 1'e Hapw' Remount Depot. 
a.t - in the Meerut Division. 232. 

BADRUL HASAN, MAULVI-
Oath of Office. 809. 

BAGDIGI-
Question re explosion in - Colliery 
in Dhanbad. 1894-95. 

BAGGAGE-
Question TIl free allowance for third 
class passengers from Ceylon to 
India. 1163-64. 

BAGHDAD-
Question re terms of the ~ 
.Hequ8llt administered by HIS 
Majesty's Consulate at -. 64-67. 

BAJORIA BABU BAIJNATH-
Conside;a.tion of the Report of the 
Tribunal on Financial Settlement 
between India. and Burma after 
separation. 1943-47. 

Demand for supplementary grant in 
respect of-
"Expenditure on the development of 
Broadcasting met from the 
fund". 1838 . 
. ~  on the dewlopmeilltl 
of Civil Aviation met from t.he 
fund". 1818 
"Miscellaneous". 1854-55. 
Indian Coffee Cess Bill-
Motions to consider, to circulat.e 
and to refer to Select Committee. 
1672, . 1673. 

Question ,.e-
Accommodation in "B" type 
quarters in Simla. 1859. 
J\llotment of Government quarters 
ill Simla. 1801-03. 
Allotment of Sulllliler Hill quarters 
in Simla. 1861-62. 
Basis of rent for Members' quarters. 
1001. 
Bringing of idle sentinel coa.chea 
from certain railways to t.he 
Kalka Simla Railway. ~  
Clasllification of paper. 1798. 
Exhibition of objectionable cinema 
filmll; 1799. 
Free conveYance bv rail hetweem 
Summer' Hill and Simla and 
allowances of Army Headquarters 
staff. 1859-61. 
Hindus and the railway services. 
1799-11D1. 
Roull(' rent. clIarged from the 
officers and stai! of the Govern-
ment of India in Delhi. ~  

BAJORIA, BABU' BAIJNATH-oonttf. 

Question 1'£-

Maximum assessed rent for Gov· . 
emment quarters in Simla.. 1800. 
Money invested in the building .)f 
quarters in Simla and Delhi and 
inj;erest paid on such debts. 
1800. 
Nomination of members to the· 
Industrial Research Bureau. 
1797-98. 
Rent collectod from the officers·· 
and staff of the Government of 
India in Delhi and cost Of main-
tenance, etc., of quarters. 186J. 
Representatives to the IDdustri ... 
Conference. 1798. 
Tenders for the construction of the· 
Howrah Bridge. 1798-99 . 

Questiol1 (Supplementary) ,.e-
Abolition of the India Store Depart· 
ment London. 40, 41. 
Definitions to be followl:d by the· 
Board of Film Censors in India. 
1794. 
N omina.tion of Indiana to the 
Board of Film CeD80rB in India. 
1794. 

BAJP AI, SIR GIRJA SHANKAR-

Aligarh Muslim University (Amend-. 
ment) Bill-
Motion to conllider. 254. 
Consideration of clause 2. 256, 259-· 
61. 
MotiOn to pass. 261,271. 

Motion re-
Election of a member to sit on the 
Imperial Council of Agricultural 
Research and its Go\'"erning Body 
142 
Election of one Muslim Dlt!mber to· 
sit on the Standing Committee on 
Pilgrimage to the Hedjaz. 137. 

Election of two members for the 
Central Advisory Board .of 
Education. 137, 138, 140, 141-42. 

Oath of Oftice. 1379. 
Resolution ,.e positiml of Indian 
nationals .settled in Zanzibar. mI· . 
25. l235, 1239,  1240. 

BALANCE OF TRADE-

~  r" India-'s -. 786-88. 
8u a18(' "Trade, Balance of". 

BALASORE-

q.uestion r, imposition ~  
under section 28 of the Income'tax 
Act in. Cuttack, Puri and -
Circles. Im. 



:1.6 

~  ~ 
Question re contracts lor the· ·lI1f,pply 
of·.--- to the. Burma . IlAilwaya. llS: .  . 

. ~  ISSAMAS- . 
.QgestiQll. re aIleg .. tiOPS. f.piJist one 
. -, vending ~  for-: .Railway 
StiatioWi frOJD Howrah to .' :Bandel. 
~  

BALLOT(S)-
~  inboduction· of the 
system ·.of voting. 1400. 

BALUCBI UGIM.1iiNT(8)-
Set. .. Regiment(ilj". 

BALUCffi:SOLDl'2It'(!l)-
Set ''80ldie:ufs)'''''. 

BALUCIHtITAN-
•  1 

Qlredti(J'f,re-- . 
~ 'paid tOtbe tribal 

Bardal·. of -. 298-303.' 
CfMstJtil!ltibnal ~~ of.' ['el'tain 
te'rrito'riea in -. 298. .. 
COll8tltut.ional character"' of the 
Shabi and other Jirgas in --. 
'ae,;.. . 
~ ~ relief ~  •. ~ -
TI6. 
Losses: in trihal,.-rea& in.-due to 

~  ~  .  . 
l'nsition of the I)olilical Agency ;0 
the tlenIitories of Yob and 
Khatrano in -. 304. . 
Prohibition of relief parlieB' in 

~  arid -after. the earth-
:ql18lce. 775. . 

BALUCHISTAN CIVIL SERVICE-
Quesiion Te em,.p.lQyees of the police 
force and - killed in the earth-
quake. 1270-71. 

DAN-. , 
Question TC liRitiS of - frol8 the 
Khudai IILhidma-tgar IIIld diler 
CongHl8 orgabizationl ' in the 
North-West . Fr0nt4er .·Province. 
162'1-28. 

BA'ND(&)--
QuestiOll Te - 'Tat the CoPDaught 
Place, New Delhi. 1l01-02. 

BANDEL-
: ~ Quesii!?U re ~  ag .. ~  

Yta1!l&vcf¥ ~  ~  
tractor for ~  Stations 
Howrah to -. IB'f-tID. 

one 
Ioon-
~ 

nAKERJEA, DrBP N.-
Consideration of the ~  Of the 
..;1 ~~ ; 011 . ~  Ser.t!ement 
iJet,»:eoo ~  and. Burma after 
separation .. 1954·57, 1960 . 
Demand. iQr, ~ ~  gflloI)t 'in 
respt>d of- ,  • 
"M.iscellaneous". 1849-50 1934-
35, 1938. ' 

. Indian CrimiMl lAw Am8ndment 
~  ~ 

Motioll to consider. 1137, 1140. 
Motioll for adjournment 7!e, lallOClWtien 
· of certain resources bet.ween ~  

CQtral and Frqvincial, Gove n-
meuts. 1.313. 
Question re-
Acceleration of the .: i ~  
sllnices on ,the East I.u4ian Rnd 
Eastera. ~  RailwVB, 1032. 

· AlnOlJut oollected under,. the Salt 
(Addit;'onal Import Duty) Act in 
Btqpl. 1031.. . 

~ ~  of. ~  ,of tl'OOtis 
w-Belljal ~ mppress.tbeter1orist 
IDOvefl .. nt 210. . .... , 
Appointment of .the relatives of !'e-
tit'ed ~  in the . q.overn· 
ment of India Pr8ll8eIL .1608-09. 

Cq.m.pQ&i.tlll's. binders .lfoUd . distri-
~  dU\chargf14 from the Gov-
ernment nf ~  PreBl, Calcutta. 
1607-08. . .. 
G,onatruction of. t.q.e Dacca-Arich" 
Railway. lUi2, 1163. 
Fixation -pi. :the' ~  pay of staff 
in the BIIIt Indian. Railwar Press 
l605.O6. . 

'Grievancu ,of the eu,.ployeea of the 
East Indian and ~  Bengal 
Railwav Pl'eSB. l603-04. 
T naelll; for ,two mono. machines for 
the East Indian ltailw .. y Press at. 
Caloutt.&. .l684. 
J ndians eJ!1P.lo!fld in.. .aDd T ndia 9 
·contl;l>ut.ion towards,· t.heLeague 
of N a.tilWl\lh ."' :lO29-30 ..• 

Nr.tUl'e .lffdlrtiel cij.oo..ged ~  the 
readers and copyholder.... . in the 

~  India FftSBeS. 
.l6()6.g1,. .  . .' . 
~  tIDd·.-.vamaof t.\Ie 1"rusi;«ell 
of ~  Jadi.n·.lluaeum,.Cali.>utta. 
: .1UB ,:J;Ul3; 
Pronaa;anda lW!'ain'" Ind. thronllh 
· . .filmslike 'Bengali' and 'InlUa ,,"p' 'in 'Eurepe _America. 
. .. ,.-tI9 ... 
Rt>lection (of del •• to tbe selll'ion 
.  . pf toM League' 'Of .Natiou. 1()3(). 
31. 

~ clerks in the alice Of the 
~  Of TelegRph Stores, 

.' "'AlipMrt!, 1166:' . '. 
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BANEllJ'EA, DR. P. N . ..:....COIitd. 
. ~~ ~  Til":" ' .. 

Terms, Of refeI'ence of the.' ~  
ta.x; !iiiqlliJ:Y' :CoDilllitttel': ,lD31. 

- . lQ42. .,..... ' 

~  re-. I 
. ExhiliRiap of. 'the .fjlms "India 
,Speaks" &ad ,"BeJigali". l,4{)1. 
Return of Mr.. Subhailb' Chandra 
Bose to India. 1408.' .,' 

iJANfA-
Q.uestion r, - shops in the Markl!'t 
nazar, KasaulL 974-75. . 

BANK(S)-
,Agree!Deilt between the Hesel'va -:' of 
IndJa and the Imperial _ of ,India. 
1l¥J-32 .. ;  . . 
_4.greement between the Sel)Petarv of 
State for India in Council and the 
ReferVe - of India. 132·3S. 

Question ~ 8a,vings-Accounts' and 
Government ~ held in cus-
tody of the Accountant 'General, 
,Post. aW c.elegl'aphs. 198. 

BARDALOI, SRIJl"T N.C:--
Demand for supplem"ntiU"y grallt in 
reepect of- . 
"Mieceiliute'Ous" 1850·S1 

fndian Criminal Law AniendmellL 
(Repeal) BiU- .. 
.a&.OLrlOn to cOllsider. 1150·56, 
1?l!!E1-26 

~  of Clause 2. 1756. 
Questioll re-
Abolition of the India Stare Depart,. 
ment in London. 969. 
kppointmerrt of a.n Indian as t;le 
ChAirmap of the Bombay Port 
TrUlft. 967-68. 

Appointment of Aasamese in certain 
appointments in the COIIIf' 
troller's Offiee., A_m.61i4lO. 
Assam Valley Planters' Association. 
966-67:. 

>Claims f&l' promotiollB and prefer-
ments I)f :As_ IOliciera. 965-
66. 
Construct.ionof toadain· AMain. 
964-6S. 
Disabiliti" of Indians in Zanzibar. 
969. 
Effect o£ the ettoawa Agreement on 
I.dia and t1Ie DominioDII. ITO. 

1!lnquiry iDlJG .he finaaeial relations 
between India. and Burma 1J68. 
Enquiry into the IIYlltllJll of 'levymg 
income-tax. 9'71. 

BARDALOI, SRIJUT N. C.--1!ontd. 
Question re-
Indian Tea Licensing Committee. 
78. : 
Indians in Cochin China Java 
. ~  and Smgapol't!. 969. ' 
Ma.tl ~  in. East Bengal and 
Assam. 635·36. . 

~  of quinine and cinchona. 
636. .' ... 

: Pllrchue of iron and ~  lI1aterials 
by 11ldian Raillva:ys. 970. .' 

~  . of a certain percelltage 
III Government service' fOl' the 
Assamese, 1623.24 . 

. ~  of Sylhet to Bengal. 
971. .  . 

Que.slion (Supplementu;ry) ,'" report 
of the Assam flopd Enquirv Com-
mittee. 89. • 
Hesoluti'>Il 7f' reduction of import duty 
on ('al'l,on blocks. 999.' . 

BARODA, GAEKW AR 01<'-
Question u negotiations with the -
in respect ofKI'tbiawar ports. 1623. 

BABRAGE C.-\NAL(Sj-.. 
Question Tf - in Sind. 1272-73. 

'SARWALA ·VILLAGEs...::. 
Question ,... question of granting 
jurisdiction . iJf - to the Limbdi 
State. fO.' 

HATH ROOM(S)-
~  rp water baain arrangement 
lJl some of 'he. - of .second ela.'18 
compartments On the Madras and 
Southern Mahratta Railwav. 130S 
06 • 

nEAT(S)-
Question re enhancement of the - of 
the keymen 011 the East Indian Rail· 
way. 171-72. 

3EN;EFIT FUND(S)-
See ·"FuDli",s)". . 

BENGAL-. 
Motion for Adjournment ~ 

Govenlment Circular prohibiting the 
Congress ABSembly Party Com-
!I1ittee to enquire into and report 
'upc/tI the administration of the rl'-
pri!saive Laws in -. 985. 
PI'ohibition of the convener of the 
Congress Assembly Pa.rty Com-
mittee re lIeleliUB to enter iIlto 

~  pIKeS in -. 127-28, 157. 
Question Te-Establillhment ef a Higla' Coqrt for 

~  633-

~ ~ •. ~ _ ~~ ~~~ ~ ~  
AmOIl-," col18O* .. 1I ul'\der the Salt 
(Aild1tjpnal Import' Duty) Act in 
-. 1031. 
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BEN G.-\ L-i:Ofttd. 

,-,uest ;on re-

Annual cost of employment of troops 
ill - to suppress the terronst 
movement. 210. 
.o\ppointment of a Committee by the 
Congress Party in the Assembly 
to enquire into and report .upon the 
administration of Repres81ve Laws 
in -. 848-49. .• 
Exclusion of the Chittagong Hul 
Tracts from the General con&' 
tituencv for election to the .-
Lcgislli't-ive Council. 1704. 
Income-tax OfIicera in -. 70. 
Reorgania&tion of the superior staff 
of the Income tax Department in 
-. 70-71. 
Be-transfer of Sylhet to -. 911. 

"BEN GALl "-

Question Te-
Exhibition of the films "India 
Speaks" and:...... 1400-01. 
F ropaganda against India through 
films like - and 'India speaks' in 
Europe and America. 1027-29. 

BEKGAL AND ASSAM POSTAI-
CIRCLE-
Question Fe recruitment of the quali-
fied sons and depeodUts.·' of the 
postal employees in the-. 10M. 

BENGAL AND NORTH WESTERN 
RAILWAY-

Ste "RailwaY(B)". 

BENGAL NAGPUR RAILWAY-

See "Railway(s)". 

BEQUEST(S)-

Queation Fe-
1 erms of Fateh Ullah ~  

Zindivah-. 68-69. 
Terms 'of Oudh - administered by 
His Majesty's CoD81llate at 
Baghdad. 64-67. 

BEST, MR. L. W. B. H.-

Question Te wound received by-, 
Political Agent in -the MaIakand 
Agency. 534. 

BHAGAVAN DAB, DR.-

Election <<If - to the Central Advisory 
Board of Education. 796. 
Hindu ~  ~  Bill-:-
Motion for leave to intmdnee. 1968. I 

B'HAGAV AN DAB, ~  
Indian Criminal Law Amendmeut 
(Repeal) Bill-
. Motion to consider. 1118. 
Motion for adjournment Te bombing 
of women and children iD the Truaa-
Frontier villages by' the Indian 
Army (Air Force). 382. 
Resolution Te manufacture of locomo-
tive requirements· in Btate Bailway 
Workshops. 372. 

BRAT, MR. M. D.-
Oath of Office. 1. 

BHUEHl SING, MR.-
Question Til non-confirmation Of certW 
clerks in the offices of the :'Iele-
graph Storeyard, Alipore,· Calcuttt 
540-41. 

BIHA,R ~  ORISSA-
Queation f't,-
Absence of waiting acoommodatiou 
for asseaseea in InCOlll8-tax ~ 

in -. 856. 
Grievancea Of the Income-tax .taff in 

856-58. 
Posting of certa.in IncOme-ta¥-
OfIiciala at a particular .... tion for 
a long time in -. 869-70. 
Regulation of InCQme-tax asseument-
in -. 856 
Report called for by the Commls-
sioner of Income-tax, -, in appeal-
cuses. 855-56. 

BIKRAMPUR-
Questiou re detachmeut of British 
Troops stationed iD certain 
villages in Dacca. 175-79. 

BILL(S)-
Aligarb Mualim University' (Amend-· 
ment)-
Motion to consider. 264-56. 
Consideration of c1au_. 265-61. 
Motion to puB. 261-63, 271·72. 
F'assed. 272. 
Arya Maniage Validation-
Introduced. 1968. 
Cantonments (Amendment)-

~  Of the Report of th. 
Select Committee. 17m. 

Motion to cirCulat.e. BI reported by 
the Select Committee. 1809·11, 
Circulated.. 1811. 

Central ProvinceS Conrts(Supple-
mentary)-
Introduced 642. 
Motion to consider. 1063-64. 
Paned. ~  ,.,. 
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BILL(B)---contd. 

Child ~  Restraint (."'mend-
mentj-(Mr. B. Das)-

Introduced. 1968. 
Cinematograph (Amendmentj-

Motiolls to consider and to refer to. 
Select Committee. 237·.53. 
Referred to Select Committee. 253. 
Coda of Ci\;i1 Procedure (Amend-
ment)- . 

Motion to refer to Select Com· 
mittee. 272-76, 987-96. 
Referred to Select Committee. 
996. 

Code of Civil Procedure (Second 
Amendmentj-

Fresentation of the report of the 
Select Committee. 1197. 

Code of Crimina.l Procedure (Ameud-
mentj-(Sardar Sant Singh)-
Presentation of the report of the 
Select Committee. 348. 

Criminal Law Amendment-
Motion for Ie.we to introduce. 143· 
47 
Introduced. 147. 
Motion to consider. 434-78. 549·88, 
642·85,  717·60. 797·840, 883-950. 

Negatived. 950. 
Meesage from H. E. the Governor 
General recommending the passage 
of the -. 1059. 

Point of order raised by Mr. S. 
Satyamurti as to whether there 
has not been a brea.ch of 
privilege of the House 
inasmuch as the oontenta 
of a. Bill (i.e., the -) where 
rommunicated to a section of the 
Press before the motion for leave 
to introduce it was made in the 
House. 144·47. 

Point of order raised bv Sir 
Cowasji Jehangir as to whether 
the motion re the - diBCtI8sed and 
decided upon previously in the 
same ~  and the motion Fe 
the Indian Criminal Law Amend· 
ment (Repeal) Bill do not raise 
Rubstantially an identical question. 
1124·25. 1132-36. 

Criminal Law Amendment - (as re-
rommended)-
Motion for leave to introduce. 
1059·62. 
Nega.tived. 1062. 

Factories (Amendrnent)-
Introduced. 157. 
Considered and passed. 1210·11. 

~  by the Council of State. 
19'70. 

BILL(S)---contd. 
Government of India-
Question re amendments of the -
in the House of Commons regard. 
ing the Princes and the Federa· 
tion. 689. 

Governor General's assent to 
128. 

Hindu Marriage Validity-
Introduced. 1968. 
Hindu Women's Right to Property-
Introduced. 1P67. 

Indian Army (Amendment)-
Introduced.. 148. 
Considered and passed. 1065·67. 
Indian Coffee Cess--
Introduced. 1197. 
Motions to consider. to circulate 
a.nd to refer to Select Committee. 
1638-74. 
Motion t.o consider, adopted. 1674-. 
Consideration of-
Clause 3. 1674·76. 
Clau8fJ 4 1676·77. 
Claus(' 8. 1677·';8. 

Passed. 1678. 
Indian Crimina.l Law Amt"udment 
(Repeal)-(Mr. B. Das)-
IIlotion to consider. 111356, 17m-
55. 
Adopted. 1755. 
Conllideration Of clause 2. 1756-
66. 
Discussion adjourned. 1766. 
Point of order as to whether there 
ca.n be a discu8IIion on th8" 
principle of the - upon a cou· 
sideration of a clause after the 
principle and the real object of" 
the - has alreadv been ~  

threadbare UpOll the motion 
for consideration and when no 
amendment has been moved ot' 
even given notice of. (Ruling 
to be given afterwards). 1760-
66. 
Point of order raised bv Sir 
Cowasji Jehangir as to whetller 
the motion re the Criminal Law 
Amendment Bill discussed and 
decided upon previoullly in the 
Rame ~  and the motion "8 
the - Bill do not raise sub-
~  lin identical question. 
1124·25, 1132·36. 
question re publicity !liven to 
the part-delivered fIl)66ch of thE' 
La.w Member on Mr. B. Da.'. 

850. 
Indian Mines (Amendment)-
Governor GeneraI'll A8IIent. 128. 
Indian Motor Vehicles (Amendment)-
Introduced. 149. 
Motion to consider. 1069·75. 
Motions to consider ~  ~ 'l'pfer ~ 

Select Committee. 1798·1208. 
Ref"n'ed to Select Committee. lIDB. 
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~  

Indian Nat1U'&lization (Ameadment)-
Governor General'. .Alseat. 128. 
Indian Tariff (AmencUneat)-

Governor General'. .Auent. 12fl. 
Indian Tea CI!III (Amendment)-
Governor General'. Aaamt.. 12B. 

.Jubbulpore and Chhattiagarh DivisioDl 
(Divorce ProcI!edinga Validation)-
Introduced. 1062. 
:Motions to conaider and to refer 
to Select Committee. 1678-83. 
Consideration of clauaea. 1007-08. 
Pused. 1800. 

lladra. City Hindu ~ 

:Mellllage from the Council of State 
,.e reference of the - to Joint 
Committee. 11106. 

-Moslem Personal Law (Shcriat) 
. Application-
Introduced. 1969. 

Payment of ~ 

F'resentation of the Report of the 
Select Committee. 143. 
:Motion to consider. 1000-10. 
Application of Standing Ordflr 46 
requiring two clear days' ~  
for an amendment to a·-Bill IIIlI-
pended by Mr. President in con. 
nection with an amenclment of 
:Mr. James on the -. 1004. 
Statement ,.e post-pOUeJDellt "Of the 
. 1075-76. .. 

:Provincial Insolvencv (Amendment)-
Introdnced. 147·48. 
Motion to consider. 1061-69. 
PaMed. 1069. . 

'Provincial Small Cause Courts 
(Amendment)_ 
TntrQduced. 148. 
Motion to consider. 1064-65. 
Fused. 1065. 

. -Qnestion ,.e-
- in connection with the ;Federal 
.Railway Authority and Betting up 
of Provincial Public Benioe Com-
missious. ·780-S1. . 

- Te exemption of a portion of the 
lands awned by peaeailts from the 
. properties liable to be attached 
for thll payment of debts. 959-
60. . 

.Refusal of sanction· by the Governor 
General for the introduction Of a 
- to amend the Bombay Port 
Trust ·Act. 426-2'7.' 

Removal of Civic Disabilitie&-
Introduced. 1967. 

~ . and Arnending-
~ 148-49. 

Consiilered and p&8IIed. 1008-10. 
~  by the ·Council of State. 
1970. 

~  

Salt Additional Import Duty (Bstend-
ing)-
Governor General'. Alaent. 128. 

BINDEB(B)-
QueBtion "e coinpoai.tor., - and dill-
tributors diacharged from the Gov-
ernment of India Preu, Oalcu. 
1607-08. 

BIRTH(B)-
Question "8 ait.erat.ion in the date of 
- of literate staff on the -N onh 
Weatern Railway. 71-72. 

BIRTH CONTROL-
Queation ."e - propaganda in India. 
1868 . 

BLACKETT, SIR BASIL-
Expressiollll of regret OIl the .deaths of 
-, Sir Deva F'rasaci Barvadhikary, 
LaIa Fakir Chanfl and BaH Abdnlla 
Haji Qasim. 2-1;' 

BLACKWELL, MR.' J. ~  
0a6.h. of· QCIlce. 1. . 

BOARD(S)-
Question "1\ appointment Qf a --of 
noll-official viai40ra to the Aadamans 
609·11. 

BOARD OF FILM ~  
Question f'C-. . .-

Definitions to be followed by t.he -
in India. 1793-94. 
. N OInination of Indians to the - in 
. India. --1794: . 

BPILER(S)-
Question 7'8-
Manufacture of Looomotive - and 
Locomot.ives in India; 1'1W-04. 
Manufacl.ure of locOmotive - in rail-
. way wol'kshopa. 624, lQ'1. 

B03IRAY-
Question ,,_ 

Appointment of an Indian AS the 
Chairman of the - Port Trust. 
967-68: 
Cancellation of t.he passport of ~  

Masant of -. 860-62, 1384-86. 
1402,  1407, 1697. 
Certain information in respect of 
t.he -, C'alt:ut,ta and Mach'as 
GeneTal Post Offices. 229. 

Establishment. of t\ G .. nnan 
automobile factory in -. 600. 
Financial adjustment between Sind 
ad -. 1Zl1-72. 
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BOMBAY-contd. 
Quest.ion T&--
I_tax cues in SiJld called for 
review by the CommiBBioner of 
Income-tax, -. 292. 

Mint.B at Oalcutta and -. 406-07. 
Staff employed in -, Calcutta and 
Madras General Post OfIieea. Pa). 

,Statement of 'Qbe Japanese 
Amba.ssa.dol· in - about, the 
Indo-Japane86 Pact. 1696. 
'l'ranafer of eases from ODe inCQllle-
tax officer to another in the -
FrellideDC)'. 26. 

BOMBAY, BARODA, AND CENTRAL 
, INDIA RAILWAY-

See "Railway(s)" . 

BOMBAY-LANCASHIRE PACT-
Question Te-. 1872. 

BOMBAY PORT TRUST ACl-
See "Act(s)" . •  ,  , 

~  

, '.Motion for adjournment Te - of 
women and children in the trans-
frontier villages by the Indian ~  
('Air Force), 348, 37N18. ' 
Question Te ,Sir George SchuatAlr'. 
iJpinion about the - of Jndians. 
1044·45. 

BOMB-THROWE&(S)- , 
Question re Secretary of State's con-
ception of political, offenders of the 
'Civil Disobedience class and-. 
B52. 

BOOK(S)-
, oQueation ,t-
- for prisoners in the Cellular Jail, 
Andamans. 1589-90. , 
Productiou of - and registers by 
.income--tBx asseasees in Sind and 
.fixation of minimum and 
maximum time limit for the, pay-
ment of ~ 25·26. 

BOOK-BTALL(S)-
Question re pricea cbarged at the 
'Railway - of Messrs. A. H, 
,Wheeler and Company. 1306-08. 

BOOKING ~
Bee, "Clerk{s)". 

BOOKING OFFICE-
Question re opening of - at MuzaRar-
pore. 1242. 

BOSE, MR. SUBHASH' CHANDRA-
Question re return of - to India. 
1408. 

BOWER, liB. E. H. M.-
Oath of 0fIice. 1. 
Queat.ion (Supplementary) Fe racial 
diaerimination iJI the East. Indian 
Railway Hospital at Tnndla. '984. 

BOX KBALASY{IES)-
See "KluJla.lI{ies)". 

BOYLE, MR. J. D.-
Indian Motor Vehicles (Amendmen') 
, BiU-

Motions to consider and to refer 
to Select Committee. l206-O6. 

Oath of office. 657. 

BRIDGE(S)-
Question t'&--
Absence of over-- and railed ~ 
forms on the Burdwan-Bowrah 
section of the East Indiah Rail-
way. 004-05. 
Reconstruction of certain ~ between 
Madhubani and Jayanagar on the 
:Bengal and North Western Rail-
way. 118-19. 
Want of a ~ at, the railway croes-
iqlt, near the Agra' .Cantonment 

. "  . Station on' the Agra-Jogn8l' Road. 
~  1638. 

Wm;Uli'don 'of the Calcutta 
Chord Railway. 203. 

DRIlISH ARMY_ 
"See ,"krmy". 

BRITISH ~

See "Captain-'., 

BRITISH CONCERN(Bj-
See ~  

BRITISH IMPORT(S)-
SIle "Import(s)". 

BRITISH INDIA-' 
Motion for a.djoul'Dment 7'e deap80tch 
of troop .. from -to addis ababada 
(Abyssirlh). 226-37, 263-71. 

Question ~

Census "f the unemployed persons 
in -. 774·75. 
Smuggling of sugar into - from 
Kathiawar States. 1274-76. 

BRITISH INDIA STEAM NAVIGA-
TION COMFANY-

See "Company(ies)." 



INDEX TO LBGi&LATIVBA88EMBLY DEBATES. 

BRITISH MALAYA.-
Question re preferenCe for Indian rice 
in - and Ceylon and for Indian 
paddy in the United Kingdom. 
1157-58. 

BRITISH OFFICER(S)-
See "Officer(s)". ' 

BRITISH SERVICE(S)-
See "Service(s)". 

'BRITISH SERVICE OFFICER(S)-
See "Officer(s)". 

BRITISH SHIP(S)_ 
See "Ship(s)". 

BRITISH SOLDIER(S)-
See "Soldier(s)". 

BRITISH TROOPS-
See "Troops(s)". 

BRITISHER(S)-
Question 1e Indians and, - with 
King's C01IUDillllio& in the India 
Army. 221. 

BROADCASTING-
- should be made aftilaltle ,. 
political propaganda under reaeon-
able condition (disc:uued under 
Demands for su,pplementary 
grants). l8234O. 
Demand for supplementary grant in 
respect of "Expenditure on the 
development of - met from ~  
fond". 1823-40. 

BROADCASTING EXPERT-
Question re apPointment of a in 
England for India. 1.091-92. 

BROADCASTING SERVIa&-
Question re Indian -. 1092-93. 

BROADCASTING STATION-
Quellt.ion 1't power in the p,erial of the 
Delhi -. 1093. 

BROADCASTING TECHNIQUE-
Question 7'e education of Indians in 
-. 1093. 

BROKEN RICE-
See "Rice". 

BUDDHIST(S)-
QONtion 7't-
Discovery of - ~ at Nega-
patam. 768. 

BUDDHIST(S)-con#d. 
Question re-
'Hindu, - and Muhammadan MODIl-

o menta in 'the Southern Circle, 
Madras. 764-67. 

Representation of - in Archaen(.")-
gical Department. 1'105. 
Representation of - in Government 
Ser,·ices. ~  

I 

BUDGET-

Question 7't - of the 
Municipal Committee. 

BUDGET ~

New Delhi 
U()5.{)6. 

Question 1e Governor General' a re-
commendations with regal'd to the 
supplementary demands under the -
and Railway B\ldget. 416-17. 

BUDGET RAILWAY-

Question 7'e-
Deficit in the -. ~  

Governor General's recommendation. 
with regard to the lAlpplemeafary' 
demands under the General Budget 
and -. 416-17. 

BUILDING(S)-

Question re - of historical importance 
occupied by the Military authorities_ 
1309. 

BURDWAN-HOWRAH SECTION-

Question 1e-
Absence of ladies waiting rooms on 
stations on the - of the ES'It 
Indian Railway. m. 
Absence of o"erbridges and raiaed 
platforms on the _ of the J:ut 
Indian Railway. !ll4-05. 

BURMA-

Consideration of the Report of the 
T rihunal on Financial Settlement 
between India and - after separa-
tion. 1648-86,  1942-67. 
Question 7'e-
nurmans employed as Officers in 
eertain Denartments and Service_ 
in -. 78-80. 
Enquiry into the financial relations 
between India and -. 968. 
Position of the Indian employees of 
the Fostal Departmpnt in - after 
the separation. 14m-03. 
ShippinlZ' comoanies enlZ'aged in the 
collstal trade of India and-_ 
1907. 
Transfers back to India of Indians 
serving in ~  Services and 
('adres in -. 1181-82. 
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BURMA OIL COMPANY-
Question 1'£ monopoly of supplying 
petroleum products in the Madras 
Presidency held by the -. 521.22., 

BURMA RAILWAYS-
See "Railway(s)". 

BURMA RICE-
See "Rice". 

BURMA TRIBUNAL-
Question 1'e report of the - on the 
Financial Adjustment. 1777. 

BURMA-YUNNAN .FRON'l'JER-
Question re Commission of Enquiry to 
settle the -. 19. _. 

BURMAN(SI-
Question re - employed as Officers in 
certain Departments and Services in 
R,lrma. 78·80. 

BURMAN TRADE AGREEMENT-
See "Trade Agl'eement(s)". 

BUS(ES)-
Question re motor - l'UD by the Rail· 
way. 626. 

BUSINESS-
Question Fe growth and development. 
of indigenous insurance -. 1167-69. 
See also . 'Statement of Busin88ll". 

BUSINESS COMMUNITY-
.' Question 1'8 posit.ion of Indian - in 
Kenya. 1085. 

BUSINEBSMANIEN)-
Motion fol' adjournment Tt. appoint-
ment of an European - as the 
President of the Indian Tariff 
Board. 7Q6. 

See "Secretariat(s)". 

<:ADET(S)-

Question re-
-. -of the Indian Military College. 
Debra Dun. 1887-88. 
Indian Army --and reframing 
of the list of martial classee. 21. 

,Selection of "Dnfferin" --from 
the Royal Indian Marine. 517-18. 

~ . 

Question ,.e-
Different -', of' the establiBhment 
of the East Indian Ra.ilway. sa 

CADRE(S)--contd. 

Question 1'e-

Transfers back to India vf Indiana 
. ser.ving in All-India Services and 
- in Burma. 1181-82. 

CALCUTTA-

Question re-

Appointment of non-Indians as Pro-
bational'Y Assistant River SUI'-
veyors in the --Port Trll&t,. 
488-89. 
Appointment of one Mr. Hogan as 
a Yard Master in the Traflic 
Department of the --Port 
Trllo8t. 480-88. 
lJertain information in respect of 
the Bombay, --and Madras 
General Post Offices. 229. 
Communal composition of the indll&-
trial Employees of the Govern-
ment of India Prese --. l383. 
Compoaitors, binders arid distri-
butors discharged from the 
Government of India Press, --. 
1607-08. 
Grievances of the Compositors in 
the Government of ] ndis Prel!8, 
-. 1382. 
Grieva.nces of t.he ind.ustriiJ,l em-
ployees of the Government -pf 
India Press. --. 1380-82. 
Tnadequacy of selection gt'ade Poste 
in the --' General Post Office. 
199. 
Indent for two mono machines for 
the East Indian Railway Presa at 
-. 1604. 
Minta at --and Bombay. 406-07. 
Non-confirm&tbn of certain clerk. 
in the oflice.ll of the Telegraph 
Storeyvd. Alipore, --. 540. 
Officers and sel'Yl\nts of the TrnsteM 
of the Indian Museum,--. 
1182-83. 

Recruitment of Indians in tJ.e --
Port TrU&t. 488. 
Re('ruitment of probatioMI'II in the 
Traffic Department of the --
Port Trust. 431-33, 4'19-fK). 
St.aff employed in Bombay, --
and Madras General Post Officee. 
230. . 
SUT.erviaors . and clerks in the 
Amherst Street, Post Office, _ 
201-00. 
Works Committee in the Govern-
ment of India Press. --. 1382-
8:'5. . 

CALCUTTA CHORD RAILWA.Y-

See "Ra.ilwaY(I)". 



INDBX TO ~  .I8BMBLY .DBBAT8S. 

CA.NADA.-
Q1l8Ition re-
Negotiationa for • trade agrM-
ment with --. 416-16. 
NegotiatioDa for Trade ~  

with the Iriah Free State, -
and Italy. '785. 

C'lANAL(S)-
Question re-
Barrage - in Sind. 1m.73. 
Control over the Agra --. ~  

CA!roELLATION-
- of certain gallery p--.s hy 
Mr. President. 1414. 

CANDIDATE(S)-
Question re-
--for Legislative Assembly elec-
tion who lost their aecuritiea. 
54447. 

Select.ion of --for the Indian 
Research Fund. 1180-81. 

CAlNTqNMENTB(B)-
QuestIon re-
Action taken by the Exeeutive 
Officer of the Lahore --nuder 
Section 25 of the Cantonments 
Act. 220. 
N on-application of the Child 
Marriage Restraint Act to --
in Central India. l3UII-I400. 

. CANTqNMENT BOARD(B)-
Ouestlon re-
Ading Military Oflicers as Presi-
dents of the Lahore --. m. 
Allegations against the President of 
the Lahore --. 226. 
Appointment. of Chairman of 
various sub-committeell of the 
Lahore --. m. 
A ttenrlan('e of members at the 
meetings of the Lahore --. 
221. 
Presiding over the meetin2s of the 
lAhore .--by Vice-President. 
221. . 
ResillDation of the nomina.ted ~ 
hers of the Lahore --. 221. 
Resolutions paBled or rejected in 
the Lahore --. m. 

CANTONMENT FUND-
Ru "Fund(s'''. 

CANTONMENTS ACT-
8er. "_O\('t(sl". 

CANTONMENTS 
BILlr-
See "Bill(s)" . 

(AMENDMENT) 

CAPITAL COIJI'. 
.. i1 

Queat.ion f'e-
Retum OIl the total _. of NeW' 
Delhi. 413-14. 
Return on the total --of Bukkur 
Barrage. 414. 

CAPTAIN-
Question re dilltinction in the pay-
ment of railway fare by an Indian 
Major and a British --. 306. 

CARBON BLOCK(S)-
Resolution re reduction of ~ 

duty on -. 997·1000. 

CARD(B)-
Question re grant of conceBllion rate. 
of postage on printed IIl&l"I'iap-
invitation --. 35. 

CAlRDWELL SYSTEM-
Question rt modification in the --. 
22. 

CARRIAGE(S)-
Question re-
Improvement in third clUB --OIL 
railways in India. ~  

Lavatories in the third claaa --
on the Bengal and North W.......-n 
'and the Bombay. Baroda and 
Central India Railways. 81. 
Placing of complaint books ill 
gua.rds' --and at Juucticm 
Stationa. 864-65. 

SalOons and Inapection --on eaeh 
Railwa.y. f1r1. 
Seats in the third class --on th. 
South Indian Railway. 115. 

CARRIAGE UNDERFRAME(S)-
Sec "Underframe(s)". 

CASH CERTIFICATE(S)-
Question re lapsing of po.tal --•. 
34-35. 

CASUALTY(IES)-
Question re-
- during the earthquake al 
Quetta and Talue of t.he property 
lost. '114-15. 
- in the Quetta ~ 

514. 
--in the suburb. of Quetta; 
515. 

CAUVERY WATERS-
Question re diBpute between th. 
K7JIOr8 Government. and t.he ao.-
ernmaut. Df Kadru. r....-. lOBa. 
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CBLLULAB JA'IL(S)-
Question re I'9f\ll&l of parmiuiOll to 
Mr. Mohan LaJ. Sakaena to 'riait 
the --at Port Blair. 6911-702. 

See also "Jail(s)". 

CENSOR CENTRE(S)-
Queation re --for censoring the 
letters of State Prisoners and 
Detenus. 1395-96. 

CENSUS-
Question re-
. - of the unemployed persons in 
British India. 774-75. 
--of third class paseengers on 
the Madras and Southem 
Mahratta Railway. 868-69. 

CENTRAL ADVISORY BOARD OF 
EDUCATION-

Election of Members to the --. 
796. 
Motion re election of two members 
for the --. 137-42. 

CENTRAL FINANCE(S)-
811.11. "Finance(s)". 

CENTRAL GOVERNMENT-
Motion for adjournment ,.. allocation 
of certain· reROUl"CeS between the 
--and Provincial --. 1194-9'7, 
1221,. 1310-13. 

CENTRAL INDIA-
Question re-
Communal composition of inferior 
establiahment of the Central 
Public Works Department, in-
cluding --snd Rajputana, at 
the end of 1934. 113. 
Non-application of the Child 
Marriage Restraint Act to Can· 
\onntents in --. 1399-1400. 

CENTRAL LEGIBLATI'URE-
Question re-
Direct representation on Indians on 
the Fiji -. 42:7. 
Publications distributed free to the 
Members of the -. 1713-14. 
. gee alao "Legislatnre(s)". 

CENTRAL PROVINCES-
Question re-
State Prisoners in the --Jails. 
Iall-i2. 
State PriBoners in the Damoh Sub-
Jail in the -. ~  

CENTRAL PROVINCES COURTS 
(SUPPLEMENTARY) BILL--
See "Bill(s)"_ 

CENTRAL PUBLIC WORKS DE-
PARTMENT-
See "Public Works ~  

CENTRAL PUBLICATION 
BRANCH-
Question re number of M118limll and 
non-Muslimll employed as AlI8istant 
Manager and heads of brsnches in 
the Government of India PreaBeS 
and in the --. 108 . 

CENTRAL SERVICE(S)-
Question re recruitment of depreSlled 
classes in the --. 277-78. 

CENTRALLY ADMINISTERED 
AREA (S)-
Question Til. Police force in the 
Criminal Investigation Department 
in the --. 106-07. 

CERTIFICATE(S)-
Question re grant of --to guards 
by .the District Medical Officer of 
the Moradabad Division, East 
Indian Railway. 1634-35. 
I 

CEYLON-
Question ~ 

Daggage free allowance for third 
class passengers from --to 
India.. 1163-64. 
E'l:port and imI'orl trade between 
India and .-. 972-73. 
Imposition of duties on personal 
. effects carried by passengers from 
--to India. 1169-'72. 
Increase in the import. duties on 
paddy r.nd food stnffs imported 
from India into --. 18-19. 
Indians in Cochin China, Java, 
--and Singapore. 969. 
Legitimate rights of Tndians in 
-.973. 
Preference for Indian rice in 
British Malaya and --and for 
Indian paddy ;n the United 
Kingdom. 1157-58. 

CHAIRMAN(EN)-
Nomination of the Panel of --. 
128. 
Question re-
Appointment of an Indian as the 
--of the Bombay Port Trust. 
967-68. 

~  of --.... 'm.·.,·tvariott .. 
Suh-CommDtaaa ~ Of-I th. ,:lLahore 
Cantonmea: 1t6ard,.j,. ,,' 
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~  
Qiiestien ft':'- , : "  , 
Appointment of Indians !WI --, of 
Port Trusts in India. 1694-96. 
IndiaBisation of the poste, of -'-.-
of the Port Trusts in Iuiha. 
84142. '  , 

CHANDAUSI-
Question ~ 
Degt"adation of persons who fa.il to 
pass the Refresher Courses of 
the --and Asansol railway 
'Schools. 76. 
"Examination held at --for the 
selection of candidates for A:ssist-
ant, Station  Masters' Cour8l!; 543. 
Transfer of control of the Railway 
School of Transportation, --to 
the Agent, East Indian Railway. 
82. 

CHAPMAN.MORTIMER, Mp_ T.-
"Code of Civil Procedure (Amend-
ment) Bill. '(Amendment of Section 
51). 
Motion to refer to Select, Committee. 
995·96. 
Criminal Law _<\;mendment Bill-
Motion to consider. 669 .. 72. 
Oath of office. 1. 

CHARGE(S)- , 
Question Te l"evision of the maximuDl 
and minimum --on the Indian 
Railways. 405-06. 

CHATTERJEE, MR. A. C.-
Question TP- appointment of an Indian 
in place of the late --a Member 
of the Information Section of the 
League of Nations Secretariat. 
523-24. 

~  MR. AMA-
RENDRA NATH-
Indian Criminal Law Amendment 
(Repeal) Bill-
Motion to consider. 1743-50. 
Consideration of clause 2. 1760. 

Queation re-
Aobsence of ladies waiting rooms on 
stations on the Burdwan-Howrah 
Section of the East Indian Rail-
way. m. 
Absence of overbridges and raised 
,platforms on the Burdwan-Howrah 
:section of the Eut. Indian Rail-
way. 004-05 . 

.Allegations against one Ballavdas 
Is_dail, vending contractor for 
Railway' Stations from Howrah 
to Bandel. 187-89. 

CHATTOPADHYAYA" Am. AKA-
RENDlU. NATH-contd. 
Question f"e-. 
.AmDunt tllmctioned to conduct the 
case of Mr. Doran, late staff 
Superintendf'nt of the ~  

Division. 169-71. 

Application of FlUldament.al Rules 
to the Indian Railways Confer· 
ellee A8sociation staJf. 197. 

Appointment of apprentices on the 
East Indian Railway. 165-66. 
Appointments of successful ex· 
apprentices of the East Indian 
Railway Workshop, Lillooah, in 
other WOi'kshops. 163-64. 
Appointments of the time-expired 
apprentices of Lillooah Workshops 
lUlder the Chief Mechanical 
Engineer, East. Indian Railway. 
103. 
Appointments of the time-expired 
apprentices of the Jamalpur 
Technical School to posts under 
the Chief Mechanical Engineer 
and Chief Electrical Enlrineer, 
East Indian Railway. 103-05. 
'Case of Mr. K. C. DaB, an &88ist-
ant station master at Naihati. 
Eastern Bengal Railway. 93-94. 
Certain  particulars ~  East 
Indian Railway employeee. 81. 
Communal composition of the InduB-
trial Employees of the Government 
of India Press, Calcutta.. 1383. 
Contribution bv the East Indian 
Railwav Permanent Staff to the 

~  Fund. 46. 
Demotion of electrical linesmpn and 
wiremen on the East Indian Rail-
way. 166-68. 
Detachment of British Troopl, 
sbtioned in certain Bikrampur 
villasres in 'Dacca. 175·79. 
Different grades of pay for t·he 
sunernsiner staff in 'the East 
Indian Railwav Workshops. 164. 
Diiferl'ntial treatment in re-emuloy-
inlt thf\ discharod Ticket Check-
iner 8t8tr OT'I t.be Eastem Benp! 
Railwav. 174-75. 
Enhancement of tbe beAt of the 
kevmen 'on the East Indian Rail-
,way. 171-'72. 
Exnort duty (In raw iute. ~  

E,..h·'l Departmental Postal Ofticiall. 
198. 

Facilities given to tlJe New Vending 
Contractors at Railway Stationl 
on the Bast IndiaD Railway. 19B.· 
~  up of the posts of Bub-Divi-
Ilonal OIicerSOD the Butera 
Bengal Railway. 1112-83, 1907. 
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(:HATTOPADHYAYA, MR. AMA-
RENDRA N ATH-contd. 
Question re-
Grant of certain facilities to the 
Indian Railways 'Conference A.sso-
ciation staff. 196. 
Grie\'ances of the Compositors in 
the Government of India PI'ess, 
Calcutta. 1382. 
Grievances of the in<lust.rial em· 
ployees of the Government of 
India Press, Calcutta. 1380-82. 

Grieyances of the staff of the Indian 
Railways Confet'ence Association, 
Delhi. 195. 
House n'n1 aIlowance of travelling 
ticket examiners on the East 
Indian Railwav. 91 

In.adequacy of ~ ~  grade posts 
lD the Calcutta General Post 
Office. 199. 

~  aIlowance paid to the 
!.ravellinlt ticket inspectors on the 
East Indian Railwav. 173 

N" on-filling np of ~  in the 
Engineering Department of the 
_ Eastern Bengal Rail\\"aY. 183. 
"N on-Grant of tra.nsfer "onc""sionB 
t:l the staff of t.he Indian Rail-
ways Conferencf' l\RsociatiO!1. .195. 

~  of certain holidays 
111 the office of t.he Indian Rail-
wa.ys 'Conference Association, 
Delhi. 181. 
Non-ol186l"'-ance of Fundamenb.l 
Rules in the Office of the Indi!lll 
Railway Conference Association, 
Delhi. 181. 
Non-revision of the pay of the 
Indian Railwa.ys Conference Asso-
ciation !luff. '195-96. 

Opening of the Calcutta Chord 
RAilway for regular train t·raffic. 
aJ3..04. 
'Pay of certain Railway Staff. 172. 
Pay of thP. staff in the office of the 
Indian RI\.;wavs Conference Asso-
ciation. ~  

Personal allowar>ce given to the 
·officers of the office of the Indian 
RIIilwavs Conference Association. 
194. . 
Promotion of tvnists to the clerical 
I'Jlrfrp. on thp East Indian Railway. 
46-47. 

~  of ~  bv the Railwavs. 
~  • • 

Racial discrimination in the mattel" 
of promotions in the Mechanical 
Denartment of the East Indian 
Railwav. 1276-87. 

~  of temporary .Alssistant 
Executive Engineers on the 
Eastern Bengal Railway. 182. 

CHATTOp·ADHYAYA, MR. AMA-
RENDRA NATH-contd. 
Question ff.-
Removal of the Office of the Indial! 
Railways 'Con·ference AsSociation 
to Allahabad. 181'82. 
Retrenched and retained perilonne1 
in the Railway Rates AdvillOl'Y 
Committee. 1042-43. 

Salaries of the Indian Railways 
Conference Association Staff. 
196-97. 
Savings Bank Accounts and Govern-
ment securities held in custody of 
the Accountant GenHal, Posts 
and Telegraphs. 198. 
Selection grade posb in certain 

~  Circles. 199-201. 
Setting up of Committees to watch 
the fluctuations in the priceR of 
articles of food and purih of 
them on Railway Stations. 191. 
Staff of the offil'p. of ~ Indian 
Railwavs Conferencp Associat.ion. 
Delhi. '194. 
Staff of the offi('es of the ~  
of ~  Int.erchange and Indian 
RailwaVB 'Conference 11 uociation 
transferred to Delhi. 1'19-80. 
Sub-Iet.tinlt of vendincr contracts on 
the East Indian Railway. 190-91. 
Snpervisors a.nd clerks in the 
A hmerst Sh·eet Post Office, 
Calcutta. rol-02. 

Tranf'fer of t.he office of the Indian 
RailwA.Vs Conference Association 
to Delhi. 194-95. 
~  of offices vf the Director 
of Wavons Intercbanlr8 and the 
Imfian Railwllovs Conference .Asso-
c;"Hon to np.lhi. 192-93. 
~  contracts in the East 
T"(Jian Railwav. 183-87. 

WH)incrdon ~ of th .. Calcutta 
~  R3ilwltv. . m3, lD. 
Wo,.h CommHtee in the Govern-
m .... t. of Iftdia Press, ~  

1382-83. 

CFI' .... "''''ult. MR. T. S. AVINASHI-
J,TNGJi'M-
Code of r,hil Procedure (Amend. 
m .. nt Bill). (Amendment of section 
51)-.:.. 

Motion t·o ~  to Select Com-
mittpe. ~  

Ct-im;nal Law Amendmpnt. Bill-
Motion to consider. 557. 
Demand for supplementary grant in 
. respect, of "Miscellaneous". 1847, 
1936. 
Indian Coffee Cess Bill-
lfotions to consider, to circulate 
and to refer to Select Committee. 
1643, 1665, 1673, 1674. 
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OHBTTIA.R, MR. T. S. AVINASHI-
LlNGAM-cOJltd. 

M.ot.ton for ~  re .. efU8&l of 
permisslon to Mahatma Gandhi and 
Babu Rajendra Prasad to enter into 
the earthquake area of Quetta. 126. 
Questlon Te-
Applications from M.ahatma GandhI 
and Babu Rajendra Pcasad for 
permission to enter the earthquake 
area in Quetta. 1040. 
Baggage free allowance for third 
class passengers from "Ceylon to 
India. 1163. 
Benefit of poor celief to the Indians 
in Natal. 427-2fl. 
Commission of Enquiry to settle the 
Burma-Yunnan Frontier. 19. 
(',andition of Indians in Fiji. 1602-
03. 
CountrIes with banned or restricted 
imports from India. 12-15. 
Deficit in the Railway Budget. 
428-30. 
Depreciation 
Income-tax 
Devaluation 
428. 

allOWed under the 
rules. 430-31_ 
of Indian currency. 

Direct representation of IndisIlI< on 
the Fiji Central Legislature. 427. 
Effect of the rise in the price of 
silver on the <rupee. ]039. 
Foreign and Indian In8urancI) Com-
panies doing business in India. 
1714. 
Imports from India bauned by 
Roumania. 11-12. 
Inc.rease in the British imports 
into India. 424-25. 
Increase in the import duties on 
paddy aud "food stuffs imported 
from India into Ceylon. 18-19. 
Manufacture of petrol from coal in 
India. 1600-01. 
Molasses produ('ed in India. 1601-
00. 
Money sent out of India and moneys 
spent in England by the Govern-
ment of India. 17. 
Negotiations with the Gaekwar" of 
Baroda i!l respect of Kathiawar 
ports. 1623. 
N ejlotiations with the princes in 
reqard to the OOIDing Federation. 
20-21. 
Police force in the Criminal Inveati-
g:ation DenartUlent in the CI'In-
trally AdminiBte-red Areal. 10b-07. 
Refusal of sanction by t.h8 Governor 
General for the introduction of a 
Bill to amend the Bomhay Port 
Trust Act. 425-27. 
Re"triction of imporls into India. 
15-17. 

CHETTIAB, :am. T. 8. AVINABHI-
LlNGAM-cOJttd. 
Queation Tf.-. . 

"Restrictions on the Import of Inehan, 
goods into ~  10-11. . 
Rice broken-nee and paddy Import-
ed'into India from Siam &Ild Indo-
China. 1164 1166. 
Suggestion ~  imposition of It.-
prohibitive import duty on 
Zanzibar cloves. "1165-66. 
Tenders for wagons for 1936-36. 
1040-42. 

Question (Supplementary) re- . 
Allegations of looting, etc., againat 
the soldiers a.t Quetta after the-
ea.rthquake. 1087. 
Amount sanctioned to oonduct the 
case of Mr. Doran, lAte Staff 
Superintendent of the Dinapur 
Di.vision. 170. 
'Consignment of goods_ for ~  
import through Emplre shlppmg. 
981. 
Demand for Indianisation of Indian 
Port Trusts. 1084. 
Detachment of British troops station-
ed in certain BikTampuf' villages 
in Dacca. 177-78. 
Distribution of the grant for rural 
uplift. 1409. . 
Expansion in the Royal Indl.an 
Marine and facilities for the traln-
ing of Indians. 404. 
Export and import kade between 
India and Ceylon. 972-73. 
Externed or exiled persons not 
allowed to return to India. 982. 
Hardship caused to pilgrims attend-
ing the Kauduri festival, Nagore, 
by the Customs Officers, Sanna-
manl!alam Chowki. 1008. 
Imposition of duties on personal' 
l'ffects carried by passengers from" 
Cavlon ~ India. 1171. 
~  of the Indian Army· 
Veterinary Corps. 1051. 
Introduction of reforms in the pro-
vinces. 1162. 
I.ocomotivAs manufactured in the' 
Aimer Railway Workphops. ff17. 
Ne(rot.iations for a trade &m'eement 
with Irish Free State. 415. 
Nel!'Ot.iations for the Indo-Burman" 
T",de Av;reement. 400. 
Overhaulimz of the Income-tax 
svstem of Indin. 162.  163. 
Pel'Ponnp,1 and ot.her dAtaiis of tho 
Delimitation Commi\IIJion. 588_ 
Provincial Loans. 1052. 

Racial discrimination in the EaIt 
Indian Railway Hospital at 
Tnndla. 984, 985. 
Be-building of Quetta. 1086. 
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CHETTIAR, MR. T. S. AVINASHI· 
LINGAM-cOftCld. 
Question (Supplementary) re-
Reference of the question of the 
Indian textile industry to the 
Tariff Board. 1.88Z. 
Refusal of penni8lion to Mr. Mohan 
La! Saksena to visit the Cellular 
Jail at Port Blair. 764. 
State Prisoners in bad health. 1398. 
State Prisoners in t.he "Central Pro· 
vinces Jails. 1392. 

Resolution re position of Indian 

. , 

nationals settled in Zanzibar. 1.226. 
28. 

CHETTY, MR. SAMI VENKA'TA· 
CHELAM-
Criminal Law Amendment Bill-
Motion for leave to introduce. 147. 
Motion for adjournment n dee· 
patch of troops from British 
India to Addis Abbaba 
(Abyssinia). 268-69. 

Question (Supplementary) re-
Amount sanct,ioned to conduct the 
caBe of Mr. Doran, late Staff 
Superintendent of the Dinapnr 
Division. 170. 
Countrias with banned or rest.ricted 
imports from India. 13. 
Effect of the fixation of import dnty 
on broken rice. 538. 
Rate·war between the British Indian 
Steam Navigation Company and 
the Agarwal Steam Navigation 
Company. 595·96. 
Refusal of penniseion to Mr. Mohan 
Lal Saksena t.() visit the Cenular 
Jail at Port Blair. 764. 
Reopening of salt works in certain 
places iu the Madras Preaidency 
5Z1. 

R,esolution re manufacture of locomo-
tive requirements in State .Railway 
Wnrkshops. 348·52. 353  361 362, 
3'72.76.· •• 

CHHATAK-
Question "Fe proposed railway line from 
Sylhet to -. 631·32. 

CHHATTISGARH-
See "Jubbulpore and --Division 
(Divorce Proceedings Validation' 
Bill" und.er "Bill(s)". 

. CHIEF ELECTRRJAL ENGINEER--
~ "Engineer(s)". 

CHIEF MECHANICAL ENGINEER--
See "Engineer(s)". 

CHILD(REN)-
Motion for adjournment re bcabiDg. 
of women aDd --in the trans-
frontier villages by the Indian Army 
(Air Force). 348, 377·98. 
Question re-
Average salary, emoluments and 
expenses on the edncation of the-
--of British and Indian 
soldiers. 1889·90. 
--secured after the earthquake at 
Quetta. 714. 
Facilities for the education of the· 
--,)f the Indian and Earopean 
staif of the Indian Railways. 
1386·8'7 . 
PermiSllion to Government employees. 
with college.going --to retain 
their quarters in New Delhi on 
payment of rent on a 10 Pill' cent. 
rent baeis. 1622·23. 

CHILD MARRIAGE RESTRAINT 
ACT-
See "Act(s)". 

CHILD MARRIAGE RESTRAlINT" 
(AMENDMENT) BILL-
See "Bill(s)". 

J 
CHILDREN (PLEDGING OF 
LABOUR) ACT-
See ".-\ct(a)". 
I 

OHIM:NEY(S)-
Question re want of smoke·--in the 
Duft&ry type quat-tars of the Govern· 
ment of India. Prt:se, New Delhi. 

~  

CHIINESE TURKISTAN-
Question re ~  of the IndiRa 
t·rade in --. 1379. 

CHITTAGONG-
Question re-
Locatior. of the ~  at --. 
1380. 
Position of Muslims in the Aero· 
dromes at Mingaladon, Akyab and· 
---. 1380. 

CHITTAGONG HILL TRACTS-
Question re exclusion of the --froDt 
t.he Q-eneral COIll'tituency for elec.tioa 
to the Bengal Legislative Council. 
1704 . 

CHITTOOR-
Question re connection of --with .. 
trunk telephone line. 3,0;. 
i 
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CHOT.-\ NAGPUR-
, , Question re post and Teleg"aph Offices 
in the --Division. 231. 

CHUNDER.. MR. N. C.-'-
Oath of office. 159. 

CHI!'."CHON A-
Question Te production of quinine and 
-.636. 

CINEMA FILM(S)-
See "Film(s)". 

CINEMA(TOGRAPH (AMENDMENT) 
~ 

Bee "Bill(s)". 

CYRCULAR(S)-
-' - regarding Governor General's 
Address t{) the Members of the 
Indian Legislature. 986. 

, Motioll for adjournment re 
Govel'IllD8nt --prohibit.ing 
the Congre88 Assembly Party Com-
mittee to enquire into and report 
upon the administration of the 
repreuive laws in Bengal_ 985. 
Question Til ~ of Finance 
Department - No. F.-'18-XI-Ex.-I-
31, to the statl of State-managed 
Railways. 111-12. 

CIVIL ADMINISTRATION-
Question TIl transfer of the - and 
Military - of Gilgit to the Gov-
ernment of India. 962-63, 1632-33. 

,CIVIL AVIATION-
Demand for supplementary grant in 
respect of "Expenditure on the 
development of - met from the 
fund" . 1811-23. . 
Question TIl office of the - in India. 
1187. 

-cIVIL AVIATION, OFFICE OF THE--
Question TIl - in India. 1096. 

CIVIC DISABILITIES-
See "Removal of -" under "Bill(a)". 

CIVIL DISOBEDIENCE--
Question Te Secretary of State's con-
ception of politicaJ otlendera of the 
- cl_ ana bomb-throwera_ 852. 

.cIVIL DISOBEDIENCE MOVEMENT-
Question Te prisonera convicted in 

~  with the - Dot yet 
released. 1407. 

·GlVIL POPULATION-
Queation re 10BBell to - in Quetta. 
515. 

CIVIL PROCEDURE--
Code of - (Second AmenciDulIlt) 
Bill -. Presentation of the 
report of the Select Committee. 1197. 

CIVIl, PROCEDURE (AMENDMENT) 
BILL (AMENDMENT OF SECTION 
51)-
See "Code of -" under "Bill(s)". 

"CIVIL SERVICE BOMB"-
Question ~ Article entitled - in the 
Amrita B(lZaT l'atrika. 608-09. 

C'IVIL STATION-
Question Te Delhi - Notified Area 
Committ-ee. 278. 

CIVIL SURGEON-
Question re fees demanded by the -
~  Delhi, during hospital honn. 
697-99. 

CIVIL WORKS XOT CHARGED TO 
REVENUE--
Demand fol' Excess Grant. 1941. 

CLAlll(S)-
Question TP-
- for promotioll8 and preferments 
of Assamese soldiera. 965-66. 

,.-'-over the watera of the Tunga-
bhadra riYer. 960. 

CLASS(ES)-
QuestIon re reduction in the number of 
- OB Indian Railways. 1159-60. 

CLASSIFICATION-.e. 
Question re--
- of paper. 1798. 
Committee for the - of Railway 
Goods. 6ff1-OB. 
Reyision and - of I[OOda transported 
on Railways. 16l11-92. 

Cl,.ERICAL CADRE(S)-
Question re promotion of tYII.iats to 
the - on the East Indian Railway. 
46-47. 

CLEBK(S)-
Question f'e--
Ditlerence in the acales of Jil&y of 
the goods - and bookmg-. 
621-22 .. 
Examination for recruitment of 
typists and routine grade - ill 
the Government of India 0Iicea. 
1775-76. 

:Mileage allowance of train despatch 
-, etc., on the old Oudh and 
Rohilkund Railway. SI. 
Non-confirmation of certain - ill 
the oflicea of the ~  
Storeyard, Alipore, CalCutia. 
S4().41. 
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CLERK(S)-contd. 
Question Te-
Non·grant of house allowance to 
certain relieving - on the East 
Indian Railway. 106. 
Promotion of a  - of the routine 
division to the second division in 
the Departments of the (J()vem-
ment of India. 114. 

Responsibility of a supervising ~

master for the work done by hiS 
subordinate -. 1781. 

Supervisors and - in the Amherst 
Street Post Office, Calcutta. 201-
02. 

Temporary - in the office of the 
Controller of Telegraph Stores, 
Alipore. 11(;6-67. 

"CLIVE STREET GOSSIP"-
Question '/'e paragraph in the Indian 
Final1ce I'ntitled -. 1299-1300 

CLOVE(S)-
Question re-
Imposition of a prohibitive import 
duty on Zanzilmr -. 846. 

Prohibitive duty on - imports and 
protection against indefinite mora-
toriwns demanded by Indians in 
Zanzibar. 980. 

Suggestion re inlposition of- a pro-
hibition duty on Zanzibar-. 
420-21, 1165-66. 

CWVE ORDINANCE(S)-
See "Ordinance(s)". 

CLOVE TRADE-
Question re plight of Indians in regard 
to the - in Zanzibar. 410-11. 

CWW, MR. A. G.-
Demand for supplementary grant in 
respect of-
"Expenditure on the development of 
Broadcasting met from the fund". 
1837-40. 
~  on the development of 
Civil Aviation met from the fund." 
1811-12, 1813, 1815-16,  1817-18, 
1821-23. 

Resolution re ratification of the Draft 
Convention of the International 
Labour Conference concerning 

~  of women during night. 

COACHING STOCK-
Question re scrap value on condemned 
locomotives, - and wagon stock on 
each railway. 49. 

COAL--
Question re manufacture of petrol 
from - in India. 1600-01. 

COASTAL PASBENGERS 8TEAJ(-
ER(S)-
Sec "Steamer(s)". 

COASTING TRADE-
Question re-
Rate War in the - of India. 400-
01. 

Shipping companies engaged in th8" 
- of India and Burma. 19a7. 

COCHIN-
Question re visit of the Honourable' 
the Commerce Member to -. 1403-
04. 

COCHIN CHINA-
Question re Indians in 
Ceylon and Singapore. 

COCOANUT INDUSTRY-
Question TP-

-, Java,. 
969. 

Protection to the - ill India. 699. 
Report and recommendations of the' 
- committee. 972. 

CODE OF CIVIL PROCEDURE (AM 
ENDMENT\ HILL (A IIJENDMEN'l 
OF SECTION 511-
Ber "Bill(s)". 

CODE OF CIVIL PROCEDURE 
(SECO:r-.J) AMENDMENT) BILL--
See "Bill(s)". 

CODE 01<' CRIMINAL PROCEDURE 
(AMENDMENT) ~ 
Sn "Bill (s)". 

COFFEE-
See "Indian - cess 
"Bill(s)". 

Bill" under' 

~ POOL(S)-
~  Te. ~ of - in Kenya-
WIth a. VIew to drive ont the Indian-
settlers. 962. 

COIN(S)-
QUestiOOl re--
Circulation of counterfeit ilF 
India. 38-40. 

COLLIERY (IES)-
Question re exploeion in Bagdigi _ 
in Dhanbad. 1894-95. 

COMFOllT(S)-
Question Te facilities and - for (J()v-
emment servants living outside the-
municipal limits in Simla. 1611-13. 

COMMERCE-
Quelltion Te-
Reduction of pay of gradnates in 
- in the Posts and Telegraphs, 
Department. 638-39. 

Treaty of --and Navigation between 
Great Britain and Zanzibar. 846. 
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-COIIMBBCZ VEMBER, THE HON-
OURABLE THE-
Qaest.ion Fe viait of _. to Oochin. 
1403-84. 

'-COllMEBClAL DEPARTMENT-
Quest.ion Fe promotion to the ~ in 
heaclquarterB oBicea of the TranI-
portatien ~ -. 233-34. 

,-COMMERCIAL GROUP-
~  Fe V&CUlciee in the - on 
the North Western Railway. ~  

·COMMEBCIAL IN8PECTOR(8)-
See "Inspector(.)". 

'COMMERCIAL STAFF-
See "Staff(s)". 

-OOJOlI88ION(8)-
Quest.ion Fe-
- of Enquiry to Bettle the Burma-
Y1IIUl&Il Frontier. 19. 

~  and Britiahen with !UnI'. 
. - in the Indian Army. . 221. 

'COMMISSlONER(S) OF INCOME-
TAX-

~  

Inooine-tax cases in Bind called for 
review by the --, Bombay. 
292. 

Report called for lrJ· the -, Bihar 
and Orissa, in ~  855-
56. 
Right of appeal to the High· Co1lrt 
against the decisions of the -. 
45. 

I{)OMMITTEE( S)-
Appou.tment of the - on Petitions 
128. 
Delimitation General policy 
(DiscUBSed under Demands for sup-
plementary grants). ]841-57. 

Election of a member to the Standing 
Finance,..-. 639. 

.Motion for AdjourDJllent J'e-
Government Circular prohibiting the 
Congress Assembly Party - to 
enquire into and report upon the 
administration or- the . repreaaive 
laws in Bengal. 985. 

'.Prolaibition of the convener of ·the 
Congreu Assembly Party - .,.c 
detenUi to enter mto certain places 
in Bengal. 127-28, 157. 

·Motion Fe-
Elec:tion of a member for Standing 
~ . -·for the Indian Posta 
and Telegraphs Department. 642. 

Election of a member 0 to the Stand-
ing Finance 'JET. 

COMMIT'fEE(S)-co1ttd. 
Queation J'e-
Appointment of a  - by the Con-
gt'8III Party in the .Asaembly to 
enquire into and report npon the 
administration of RepreWVII LaWi 
in Bengal. 848-49. 

Appointment of Chairmen of varioUl 
Sub- - of the Lahore Canton-
ment Board. 22L 
Appointment of Delimitation 
617-19. 
- for .the classification of Railway 
Goods. 607-00. 

Const.itation .toDd workUJ,t ofo .t.a.ff -
.on State Railways. 63. 
Indian Tea Licensing -. 78. 
Members of the Income-tax Enquiry 
-. 980, 

Pel'80nnel of the Indian Lac Be-
r.careh -. 84. 
Recommendations of the Drap 
Enquiry -. 973-74. 
Recommendations of the State Rail-
way Workshops -. 58-60. 
Report and recommendationa of the 
cOCoanut industry -. 912 . 

RepOrt .of the Assam Flood Enquiry 
-.89. . 
Representation of the staff in the 
Electrical l)'''lIrtmpnt of the Eut. 
Indian Railway in the Welfare -. 
638. 

Retrenched and retained personnel 
in the Railway Rates Advisory 
-. 1042-43. 

Setting up of - to watch the 
fluctuations in the prices of 
articles ~  . and. purity of 
t.hem on Railway statiOns. 191. 
Supply of the Leg18lative Alsembly 
Deba.tes to Railway Advisory _ 
1191. 

TerJIlS of' reference of the Income-
tax p.nquiry -. 1031-32. 

WQrks - in th., Government of 
India Pr.eas, Calcutta. 1382·83. 

COMMUNAL COMPOSlTION-

Quett.ion - . 
-"-, of inferior establishment. of the 
Central Public Works Depart-
lU!!nt including ('..p.ntral India and 
Rajputana, at the .end of 1934. 
113. . 

- of non-gazetted staff recruited in 
the Government of India. OfIicea. 
211-19, 
- of technical ~  non-technical 
men empolyed ill the Central 
Public Works Department. 100. 

- of tha Indian staff in the 'office of 
the High Commissioner for India. 
882. 

- of the Industrial Employeea of 
the Government of India Press, 
Calcntta. 1383. 
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COMMUNAL COMPOSITION-contd. 
QUClIItion ,.,,-

o  •  _ of the 8taff o! the Reserve Bank 
of India. 1597. 

<X>MMUNlSM-
. Question,.e Government's policy 
towards -. 954·57. 

-()()MMUTATIONIS)-
QueBti In ,.e interest allowed in calcu· 
lating - value of peDBions. 625. 

roMP ANIES ACT-
See "India'a -" under "Act(s)". 

~  AND INDIAN STATES' 
SHARES OF SURPI,US PROFITS 
AND NET EARNINGS--
Demand for Excess Grant. 1941-42. 

COMPANY (IES)-
, Question ,.e-
Fidelity securities of Insurance -. 
. 224. 
Rate·war between the British India 
Steam Navigation and the 
~  Steam Navigation-. 
594·96. 616·17. 
Rebate . allowed by the leading 
shipping - for passage to Europe 
for railway senants. 622·23. 

"COMPANY LAW-
Question re report on the Indian 
. 1295-96. 

-<JOMPANY.MANAGED RAlLWAY(S)-
See "Railway(s}". 

(joMP ARTMENT( S)-
Question ,.e-
Inconvenieuce caused to Indian 
passengers on account of European 
soldiers travelling in ordinary 
second class -. 693-94. 

Water basin arraugement in some of 
the bath rooms of second class 
- on the Madras and Southern 
Mahratta Railway. 1305-06. 

~

'. 'Question re-
. against the officers on S.  S. 

"Rahmani". 7n. 
--0 by pI."isoners in the Cellular Jail, 
Andamans, against the treatment 
of Dr. Todd. 1588-89. 

COMPLAINT BOOK(S)-
Questiou re placing of -: in ~  
Cll.rriages and at JunctIOn StatIOns. 
864-65. 

COMPOSITOR(S)_ 
Question ,.e-
- binders and distributors dis-
charged from the Government of 

o India Press, Oalcutta. 1607..(11. 
Grievances of the - in the Govern-
ment or· India Preas Calcutt.. 
1382. • 

COMPOUND(S)_ 
Question ,.e offers for sinking 0 or 
constructing wells or Myer'1 
pumps on railway platfonns or 
within railway -. 118. 

COMPTROLLER(S)-
Question ,.e appointment of Aaaam_ 
ir.. certain appointments in the _'I 
Office, Assam, 619.20. 

COMPULSORY RETIREMENT_ 
See "Retirement". 

CONCERN (S)-
Quest!on re . alleged disoriminatiou 
agalDst Indlan Products by British 
- in India. 161-62. 

CONCESSION(S)-
Question re non-Grant of transfer -
to the staff of the Indian Railwa)'B 
Conference Association. 195. 

CONCESSION TICKETS--
See "Ticket( s)". 

CONDITION(S)--
Question Te alleged - a{'plied on 
certain Indians in Aby88ima. 1414. 

CONDUCT-
Question Te enquiry into the .-of an 

o Imperial Service Officer. 860. 

CONFERENCE ( S}-
QUestion re-
Action taken on the resolutions 
adopted at the - of the East 
Indlan Railway Employees' ABSO-
ciation. '543_ 
Representatives to the Industries 
-. 1798. 
Resolutious. passed at the India.D 
Deck Passengers - held at Viza-
gapatam. 779-80. 

CONGESTION-
Question re relieving of -in Old 
Delhi. 855. 

CONGRESS ASSEMBLY PARTY 
COMMITTEE-
Motion for Adjournment Te Govern-
ment 'Circular prohibiting the-
to enquire into and report upon 
the administration of the repressive 
laws in Bengal. 985. 
See also "Committee(s)". 
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CONGRESS ORGANISATlON(8)-
~  "Organisation(s)". 

CONGRESS PARTY-
Question Te appointment of a Com-
-mittee by the - in the .Assembly 
to enquire into and report upon 
the administration of Repre88ive 
Laws in Bengal. 848-49. 

~
Question Tr. prevention of from 
-visiting Quetta. 845. 

CONJEEV ARAM-
Question Te discovery of paint.inp -at 
certain temples at - and Tanjore. 
767-68. 

CONNAUGHT PLACE-
Question re land at the 
Delhi. 1101-02. 

CONBIGNMEl'i'"T(S)-

-, New 

Question Tt - of l(OOda for Indian 
imJlOrt through "Empire 8bipping. 
1180-982. 

CONSOLIDATED ALLOWANCE-
SP.£ "Allowance(s)". 

CONSTITUENCY-
Question re exclusion of the Chitta-
gong Hill Traets from the General 
- for election to the Bengal Legis-
lative Council. 1704. 

CONBTITUTION-
Question re-
Enguiry into the Financial 
Resources of the Provinces on 
the eve of the new -_ 1690-91. 

Expenditure on the inallguration of 
the New - and the Delimitation 
Committee. 1791-92. 
Grant of-general amnesty to poli-
t.ical prisoners before the intro-
duction of new _ 140'1. 

CONBTITUTIONAL ABPECT-
Question re - of certain territories in 
Baluchistan. 298. 

CONSTITUTIONAL CHARACTER-
Question rc - of the Shahi and 
other Jirgas in Baluchistan. 304-05. 

CONSTRUCTION (B)-
Question re contract for the - of the 
New Howrah Bridge. 1631-32. 

CONBULATE(B)-
Question re terms of the Oudh Bequest 
administered bJ: His Majesty's -
at Baghdad. 64-67. 

CONTINUOUS WORKERS(B)-
S£e "Worker(s)" . 

C'ONTRAC'T(S)-
Question "  -
Authority gi\"ing - to the con-
tractors at statioll8 of the East 
Indian Railway. 1m. 

- fOl" selling sweets and oth!lr 
eatables at the Ambala RailWay 
Statioll. 1782. 

- for the construction of the New 
Howrah Bridge. 1631-32. 

- for the supply of ballast atones-
to the Burma Railways. 116. 
--fOl' the supply of cooliea on-
the East Indian Railway. 63. 
German ~  offer with 
regard to the - for the_ Howrah 
Bridge. 1803-04. 

_ Sub-letting of vending - on the-
East Indian Railway. 190-91. 
Yending - on the East lndialJo 
Railway. 183-87. 

CONTRACTOR(S)-
Question TC-
.Allegations against one Ballavdaao 
Ia8ardas. vendinJr - for Railway 
Stations from lfowrah to Bandel. 
187-89. 

Allegations againat the of 
coolies on the East Indian Rail-
way. 63. 
Authority l{iving contracts to the 
- at statlOIl8 of the ~ Indian 
Railway. 1m. 
- at Railway BtatiOIl8 in the 
Dinapore and Howrah Division. 
220. 
- in the Central Public Works-

~  1100-09. 
Facilities gil-en to the New Vending 
- at RailwlloY Stations on the-
East Indian Railway. ].92. 

High prices of artic14l1' charged _ by-
an Army - at Rawalpindi. 1898-
99. 

CONTRIBuTION (S)-
Q1lestion re-
Compulsory - from the Nortlr 
Western Railway employees to-
Indian Institutes. 10118. -
- made to the League of Nations_ 
1777-78. 
Indians employed in, and Incba'a-
- ~ the League of 
Nations. lW11-30. 

Reduction in India's - to the-
League of Nations. 311-15. 

CONTROL, SYSTEM OF-
Question Te application of a  - over 
imports by the Japaneae Trade-
council. 691-92. 

CONTROLLER (S)-
Question re-
UB" grade _ promoted to relieving 
guardlhip on the East Indian. 
Railway. 1633-34. 
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CONTROLLER(S)---1Jonti. 
Question re-
Filling up of the posta of trana-
portation inspectors and train -
on the East Indian Railway. 89. 

Promotion of certain - on the East 
Indian Railway to relieving Guard-
ships. 1634 

CONTROLLER OF TELEGRAPH 
STORES-
Question re temporary clerks in the 
office or· the -, Alipore. 1166-67. 

CONVENTION(S)-
Resolution Fe ratification of the Draft 
- of the International Labour Con-
ference concerning employment of 
women during night. 149-57. 

CONVEYANCE, FREE-
Question Te - by rail between Sum-
mer Hill and Simla and allowancel 
of Army Headquarters staff. 1859-
61. 

CONVICTION (S)-
Questiou re-

~  and - of four peraons daily, 
found travelling without ticketa, 
at Jilbbulpore. 115-16. 
Removal of disqualification for 
elections arising out of - by 
Criminal Courts. 1629-30. 

COOLY(IES)-
Question r8-
Allegations against the contractors 
of - on the East Indian Railway. 
63. 
Contracts for the supply of - on 
the East Indian Railway. 63. 

Licensed - on railway statioDII. 
1794-95. 

Non-existence of labels on - indi-
cating luggage fare at. the Agra 
Fort Bailway station. 1006. 

CO-OPERATIVE MOVEMENT-
Question re report on the - in India 
submitted by Mr. M. L. Darling. 
491-92. 

COPYHOLDER (S)-
Question Te nature of duties discharged 
by the readers and - in the Gov-
ernment of India Presses. 1606-07. 

CORRESPONDENCE WORK-
Question Fe time test for - in first 
class Head Post Offices. 228. 

COTTON-
Question Te-
Promotion of long &taple and mid-
dle st&J1ls - in India. 295-96. 
Re-imposltion of excise duty on -. 
1871-72. 

COUNCIL (S)-
Question re staff area - formed on 
the North West.em Railway. 71. 

COUNCIL OF AGRICULTURAL 
RESEARCH-
See "Imperial -". 

COUNCIL OF STATE-
Speech delivered to the - and the 
Legislative Assembly bY' His Excel-
lency the Viceroy. 1013-25. 

COUNTERFEIT COIN(S)-
See "Coin(s)". 

COUP.T(S)-

Question re-
Establishment of a High - for 
Assam. b33. 

Removal of disqualification for elec-
tions arising out of convict;on by 
Criminal -. 1629-30. 

See "Central Provinces - (Supple-
mentary)" under "Bill(s)". 

Sep. • 'Provincial Small Cause-
(Amendment)" under "Bill(s)". 

CRAIK. THE HONOURABLE sm 
HENRY-

Cinematograph t Amendment I Bill--
Motions to consider and to refer to 
Select Committee. 237-39, 241, 
242,  244, 252·53. 

Code of Civil Procedure (Amendment) 
Bill (Amendment of section 51)-
Motion to refer to Select Committee. 
272, 273, 996. 

Criminal Law Amendment Bill-
Motion for leave to introduce. 143, 
147. 

Motion to consider. 434·49, 450, 
451, 453, 454,  457,  462, 463, 
550.  551,  552,  553, 570,  571, 572, 
574,  577,  583, 673,  674,  675, 679, 
682, 683,  684,  741, 757, 797,  798, 
799, 936, 942-49. 

Criminal Law Amendment Bill (Aa 
recommended)-
Motion for leave ., introduce. 1059, 
1060. 

Indian Criminal Law Amendment 
(Relleal: BilI-
MotIon to consider. 1lll!,.. 1123, 
1128, 1726·27, 1728, ~  1733, 
1734, 1735-;W. 

hdian llotor Vehicles (Amendment) 
Bill-· 
Motion for lea.ve to introduce. 149. 
Motions to consider and to refer to 
Select Committee. 1069-70, 1199, 
1200, 1201. 

D 
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CRAIK, THE HONOUlUBl;E 81R 
HENRX-c:1I1 td. .  . 
. ~~  for ~  !':t- . 
. Government Circular ~ the 
Congress Assembly Party Com-
mittee to enquire iDt.o and' nport 
upon the administraUou, of the 
repressive laws in Bengal. 985. 
Lack of ~  in certajn 801-
diers at Jo.bbu1pore. 233,. . 

. Point of order as to whether there can 
be a di&c'Q6Sion on the piinciple of a 
Bill upon a cODl!ideration of· a clause 
after the principle and the real object 
of the Bill has already . been diII-
cussed threadbare upon the motion 
for consideration and when no 
amendment has been moved or "veil 
~  notice of. 1763. 

Pomt of order raised by Mr. S-Satya-
murti as to w1lether t1lere _ not 
been a. breach of priv_ of' the 
Hoade inasmllch as the contents of 
a Bill (i.e.., the Criminal Law 
Amendment Bill) were coJllJl!.unicated 
to a section of the Pr8118 before the 
.olion for leave toimrodo.ce it 
was made in the IIouBe. 146-47. 

Re.llution Te.· Quetta Earthquake. 
131.5, 1394,  1334, 1347-55, 1362, 13'13, 
1374, 1376. 

CRECH(ES)- •. 
~  Til. provision of - in factoriel. 

CREW INSPECTOR(S}-. 
See "Inspector(s)". 

CREW SYSTEM-
Question Te duties and responliWlitiea 
of the - in the Jhwrah ;mel Luck-
now DjV.iODll, East II)di!Ln ~  
130. 

CRIMINAL COURT(S)-
. See "Court (8) ". 

CRIMINAl. INVEmGATION DE-
PAK'l'YKNT-
QueBtitm • Tt police force in tht! - in 
the Centrally Admirristered· . Areas. 
106-0'7. 

CRIMINAL LAW AMENDMENT 
BILL-
&ee "Bill(s)". 

~  LAW AMENDNENT 
~~  BllL--.. . 

See "IndIan -" untlet- ~  

~  
Questi.>nre-
Damage· to - lw the recent· ·frost. 
trlO-71. . 
8pecUilrailwayrates for special -. 
1158-59. . 

CULTIVATION_ , 
Queation re grants made t.o provinoes 
. for :the improvem8Qt. in t.IM condi-
t.iOQl of tae - .. "d Jllal'keting of 

~  lil66-68. 

CULTIV.t\TOB.{S)_ ..' 
Question re - ~ QY acquisi-
tion of land for the Pnla Institute in 
Delki. 864-55 . 

CURRENCY-
~  'Ie devalWlotiOQ of llIdi .. ll 
428. 

CURltENCY COMMlSSION...,. 
~ re recommeudaWonB of ·tJae 

l'IiltGa-Y9UoIIg -. SJ8..19. 

CURRENCY NOTE(S)-
Question Tt'.-
lsItae fl' . one rupee ~  1792-93. 
Ruloea for the mUDd of miBlling or 
loat. -. 1 '184-i6 •. 

CUSTOM(S)-
Question 7·e-
Agreement with tae KaUUa1J&r 
'. iWea about.. ~ 961-6Il. . 
- ~ relalinIJ to the ](athia-
war .Uld Maritime States.· 963. 

CUSTOMS ~
Questi<* n.,..- .. 
Periodical transfer of the Supervis-
ing Officials in the Madraa -:-. _. 

Publication of daily liatB $if upo.l'lta 
and Unpm-ts by -. -..31 .. 

ct:;STOMS OFFICERS-
Questiml ,.e-.. 
Hardah.i9 ,cau_· .top.ilDll attend-
.. : iag t.lle lW\nduwi featIV_l,. ~  
by the -, &\IDWBIIJIgaIam 
Chowki. 1(118. 

Colieation 01-by t. Govern-
ment of .India in Kathiawar and 
other States. 1273-74. .  . 
Di"--. ill ·lhe.-. . aD4l. exciae 
!eVelloUe.· , 1883. 

CUTTACK- .,. . 
Question Til imposition of penaltiea 
under sectio.l •. of. ~ :Inoom,e-tax 
Ad; in -, Puri and BalalOt:e .Cjr-
elea. lill. 
.  . " ~  

D. 

DACCA-
Question TP detachment of l\rit.i •. 
Troops stationed in certain ~  
pur v.illaaea ill -. 175-7g. 

DAC(JA-A.RIC.BARAILW.A:¥-
See "Railway(s)" • 



DADU- .' 
Question' re ~ ~  of a ~ ~ 
line between Jom In the - ~  

and other places in Sind. ~  

DALAL, DR.R, D.- .  ' 
Criminal l.aw Amendment: Bill-:-
Motion to consider. 722-25. 

DANGEROUS OCCUPATION (S}":'" 
Question re regulation .of ~  in 
hazaraous or.-II,I1d kadee. 1769-
'70. .. 

~ 

,Question T8 ~  of - of 
exports and imports by Cuatoms 
Houses. 529-31. 

DAIRY I>RODUCT(S,-
QUestion ~ J)retective ditty on .import 

~  1159. 

DAMAGE(S)- .. ' 
.Questiou re . .,-by. earthquake . lUI"· )"8-
.. ' ~  'If Quett&. 793-95. 

DAMOH-
-~  Te· &ate PlIiao8ers ill tilt! -
Sub-Jail in th Cedral· Provinces. 
l393,95. 

DARLING MR. M, ~ . 
QUestion ·,.e reJlOrt ort iIte co-oPerative 
movement in India submitted by-. 
491092." '. 

DAS. Mil.. B.- . 
Child" Marriage Rut-raint,:. l.Aanend-
'IBent.) .Bill...,.... -
, ~  .. J.eajre to ~ ~  
1968. 

Code .of Civil ,prucedU1'll ~  

merdi) Rill (AlileIJ4ment.. of section 
51)- '. 
}lotion to refer to, Select Com-
mitted. 275." .  . 

~  of the ~  of the 
Public Accol\nts COIJ;muttee. ~  
Consideration of the Report of the 
Tri bunal 011 Financial Settle.ent 
between IRdia and' Burma after 
. separation. 1562. 156S-72, 1958, 
1963. 
Criminal J.aw Amendment BiIl- . 
. Motion to consider. 460, 470, 717-
22, 889. .  . 

Demand for supplemente.t'Y grant in 
respect of- '  . 
"Expenditure on the ~  of 
Broadcasting. met from the 
fUlld"" Ul3l, 
"Miscelhmeous:', . 193ft 

DAB, MR. B.--C01l"', 
Indian Criminal J.aw Amendmelit 
(Repea.l) Bill- -
Motion to consider; 1115,  1147, 
1753-54. 
Consideration (if· clauae 2; 1758. 

Motion for adjournment 1'e· refUl!II)' of 
. grant of protectiot1 to the Glass -In-
dustry. 346-47. 
~  rtJ election of tv.& membel'l! for 
the Central AdviBorv Board of Edu. 
Cl'1ion. 1:37-39, 

Queition Te- . 
Publicity /liven t.o ~  pal·t-deli-
vered -speech of the Law Member 
OR -'s Indian Crimiu.&l J..a.wc 
A.rttenduient (Repeal) Bill. BOO. 
Report of the Burma -Tribunal ..n 
t.h.e Financial Adjustment. 1'r17. 
Reaeareb co_acted urider tIte Lac 
C.. Committee. ~  

Question (supplementary) re-
Abolition of the' India ~  De-
Jl&riment London. 41. 
AlloeatieR .'of _U 8\IId' liabilities 
between the New OriHBa Province 
and -: the Govemment of M.m-as, 
783. ' 

~ of coailterfeit coms ine 
India'. 39. . .' 
Conversion of India Sterlh'g· Paper 
aad Rupee Papel·. . 1295; 
Electric: Dieter rent charged in New 
'Delhi. 111()'11. 
GPievancee of Indians domiciled in 
South Africa. 782.' . 
Hip;ber oflicee held by' I ndiaD" in 
the Government of India. Secre-
tariat. 604. 
Mcmev' sent ·DUt of India, and moneys 
spent in' .Enjl;la.nd bv the Govern· 
ment of India. 17. 

Question (supplementary) T&-,- ' 

Officers and servants of the Tl'1I8tees 
of the Indian Museum. C8Jcutta. 
.. 1183. 
Petiormancc of man'iajl;lIs by the 
people Of Sind in' the. Khairpur 
State to evade pr08eelltlonB IInder 
the ChiLi Marriage Restraint; .Act. 
27. 
Position of IndianB ,:tn Zall'J.ihar. 
309. '. 
I'l'omotton of long staple and .iddle 

~ cottOir iB .India. ~  
Reduc'don in the price of Silver and 
increase in the balance of trarle in 
favour of Indie.. 36. 
~  of the Tariff Board 011 pro-
tootion te) the glass industry', .1288. 
Rellort on the amendment ot ~  

Insurance Act. 290.' 

Retnm 00:. _ the total capital mll\t.· ~ 
New Delhi. 414: 

D2 



38 INDEX 'TO LEGISLATIVE A8SEMBLY DBBATBS. 

DAB, MR. B.-co7lcld. 
Question (Supplementary) Tt-
Return on the total capital coat c.f 
Sokkur Barrage. 414. 
Safeguarding of the interests d 
Indians in Kenya. 593. 

Resolution Te-
Position of Indian nationals settled 
in Zanzibar. 1233. 
Ratification of the Draft Convention 
of the International Labour Con-
ferenCe conceminll: employment d 
women during night. 151-53, 154. 
Reduction of import duty on carbon 
blocks. 1000. . 

DAS, MR. BASANTA KUMAR-

Question Te-
Appointment of non-Indians lioii pro-
bationary Assistant River Sur-
veyors in the C&lcutta Port Trust. 
488-89. 
Appointm8llt ·of one Mr. Hogan as 
a Yard Master in the Traffic De-
pa.rtment of the Calcutta Port 
Trust. 400-88. 
Covered and raised platforms for 
important stations on the Assam 
Bengal ~  632. 
Effects of the import of Burma rice 
in India. 632-33. 
Indianisation of services in Port 
Trusts in India. 490-91. 
Indians, Anglo-Indians and Euro-
peans serving in Port Trusts in 
India. 490. 
Proposed railway line from Bylhet 
to Chhatak. 631-32. 
Provision of additional openings in 
the emb8.nkment from Fenchuganj 
t.o Sylhet Bazar. 632. 
Recruitment of Indians in the 
Calcutta Port Trust. 488. 
Recruitment of probationers in the 
Traffic Department of the 
Calcutta Port Trust. 431-33, 
4'79-110. 
Report of the A88&m Flood Enquiry 
Committee. 89. 
Report on the co-operative move· 
ment in India submitted by Mr. 
M. L. Darling. 491-92. . 

~  for Rural Development 
received from the Provincial Gov-
ernments. 492-514. 

DAB, MR. K. C.-
Question re cue of - 8,U a88istant 
station mllollter at N aihati. East-
ern Bengal Railway. 93-94. 

DAB. PANDIT NILAKANTHA_ 
Criminal Law Amendment Bill-
Motion to consider. 557 .. 

DAB, P ANDIT NILAKANTHA-
CDntd: 
Demand for supplementary grant in 
respect of-
"Expenditure on the development 
of Civil Aviation met from the 
fund". 1817. 
"Miscellaneous". 1851. 

Indie.n Coffee Cess Bill-
Motion to consider, to circulate and 
to refer to Select ~ 

1642, 1643. 1644·56, 1657-58, 1659, 
1660,  1672. 
Consideration of clause 8. 1671. 
Motion for adjournment Fe despstch 
of troops from British India to 
Addis Abbaba (Abyssinia). 237-66 
271. ' 

Question rr-
Alleged conditions applied On. cer-
tain Indians in Abyssinis.. 1414. 
Limit of exchange applied to Indian 
subjects in Abyssinia. 1413. 
Plight of Indian subjects in Abys-
sinia. 1412·13. 
Positions under Government (includ-
ing Railways) requiring outstand-
ing technical qualifications to 
serve as heads. 109·10. 
Registration of properties of IDdie,as 
in Abyssinia. 1413-14. 

Return of Indian wage earners from 
AbY88inia. 1414. 
Technically qualified men employed 
in aircraft and aviation in India. 
103. 

Question (supplementa.ry) TI!-
Abolition of the India Store Depart· 
ment. London. 41. 
Excise duty on steel. 792. 
Resolution Fe manuh.cture of loco-
motive requirements in State Rail-
way Workshops. 368,  369, 370. 

DATTA, MR. AKHIL CHANDRA-
Cinematograph (Amendment) Bill-
Motions to consider and to rl'fer to 
Select Committee. 238. 

Criminal Law Amendment Bill-
Motion to consider. 725-45. 915. 
Expressions of regret on the deaths 
of Bir Basil Blackett. Sir Deva 
Prasad SU,l'Vadhikary. TAla Fakir 
Chand and· Haji Ahdulla Haji 
Qasim. 7. 

Indian Criminal TAW Amendment 
(Repesl) Bill-
Motion to consider. 1117. 
Consideration of clause 2. 1758. 

Question re-
Cancellation of the p&uport. of Mr. 
MII.eani of Bombay. 1402. 
~  of a Standing Com-
mittee on rice. 1157. 
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DATTA, MR . .AKHIL CHANDRA 
cOfltd. 
Queat·ion re-
Oontributions made to the League 
of Nations. 1777-78. 
Defamatory passages about Indians 
in a publication entitled "Sou-
venir Programme of Malayan 
Ce1ebrll.tions". 1401-02. 
Exhibition of the 'films "India 
Speaks" and "Bengali". 1400-01. 
Growth and development of indi-
genous insurance business. 1167. 
High prices of articles charged by 
an Army Contractor at Rawal-
pindi. 1898-99. 
Income-tax paid by Tea Companies 
in British India. owning tea gar-
dens in the Tripura State. 1780-
81. 
India's membership of the ~  

of Nations. 1778-79. 
I.troduction of reforms in the pro-
vinces. 1161. 
Preference for Indian rice in BritiSh 
:Malaya and Ceylon and fo1' 
Indian paddy in the United 
Kingdom. 1157. 
Protective duty on import of dairy 
products. 1159. 

Recruitment of staff for the Reserve 
Bank of India. 1628-29. . 
Reduction in the number of cliMes 
on Indian Railways. 1159. 
Refusal of admission to Indian 
students in England to a swim-
ming pool. 1402. 
Removal of disqualification for 
elections arising out of conviction 
by Criminal Courts. 1629-30. 

ReJlOl't of the Indian Delegation to 
the League of Nations. 1160-61. 
Resi£!'DatiOn bv certain countries of 
their membership of the League 
of Nations. 1779-80. 

Safety of Indians in Abyssinia. 60. 
Sale of silver 1036-37. 
Scheme for the development of the 
internal markets. 1111 12. 
Special railway rates for specilJ 
crops. 1158. 
Testing of the information supplied 
by Police informers. 1899. 

DEAD LETTER OFFICE-
Question Til-
Contemplated retrenchment in the 
Madras -. 209. 
Retrenchment in the Madras 
2M-lib. 

DEATH(S)-
Elqtreslions of relCl'et on the - of Sir 
Balli.l Blackett, Sir Deva Prassd 

~  Lala Fak4' Chand 
anclHaji Abdulla Haji Qaaim. 
28. 

DEBT(S)_ 

Question re-
Bill re exemption of a portion of 
ihe lands owned by peaaants from 
the properties liable to 'be attached 
for th.e payment of -. 959-60. 
Money ~  in the building c f 
9uarters In Slmla lI.ud Delhi and 
IDterest paid on such -. 1800. 

DE,cK P ASSEKGER(S)_ 
~  "Passenger(s)". 

DECK PASSENGERS 
ENCE-

CONFER-

,see "Conference(s)". 

~  PASSAGE(SI-
~  re -. about Indiane in a pub-
lIcabon enhtled "Souveni'r Pro-
gramme of Malayan Celebrationa" . 
615-16, 1401-02. 

DEFICIT-
Question re - in the Railway Budget. 
428-30. 

DEFINITION(SI_ 
Question re - to 
'Board of Film 
1793-94. 

DEGRADATION-

be followed by the 
Censor! in India. 

QuestiOn re - of persons who fail to 
pass the Refresher Courses of the 
Chandausi and Asansol railw.¥ 
schools. 76. 

DEHRA DUN-
Question Te-
Cadets of the Indian Military Col-
lege, -. 188'i' -88. 
Permits for motor transport between 
.-railway station and Mussoorie. 
9-10. 

DELAY-
Question Tt!. .-in the announcement 
of the appointments to the Listed 
posts of the United Provinces Judi-
cisl Service by the Public Service 
CommisHion. 1398-99. 

DELEGATE(SI-
Question re selection of to the 
sessiol'. of the I_eague of Nation •. 
1030-31. 

DELEGATION-
Question re cost of India's - to the 
Intemational Labour Conference 
and the League of N atio1is. 399. 
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.DELHI-

Question TC··-

CPltiva,tb.rs affected . bJc acqaisition 
tli land for the PUBa. Institute in 
-. 854-55. 
_ Civil Stat.ion Notified Area Com-
mittee. 278. 

Grievances of the stNi of the Indian 
Railways Conference Association. 
-. 195. 
House reut charged from the officers 
and staIf of the Government vf 
India in -. 1862-63. 
Lease of land between - and Shah-
dara to Mr. Waugh. 853-54. 
Money invested in the building of 
quarters in Simla. and. - and 
interest paid on such debts. 1800. 
Move of the offices of the Army 
Headquarters to during 
winter. 278-80. 
Non-observance of eertain holidays 
in the office of the Indian Rail. 
ways Conferenl'e ~  -. 
181. 
Non-observance 'of Fundamental 
Rules in the Offic(' of the Indian 
Railw8.ys Conferen('e ~  

-_ 1B1. 
Payment of the rent of ·la.nd by 
lease-holders in - Ill. 
Refusal by the Nazul Officer, -, 
to accept money from the resi-
dents of Na'iwaJa. Karol Bagh. 
1616-17. . 
Relieving of congestion in Old -. 
855. 
Rent collected from the officers and 
sta.ft of the Government of India 
in - and cost of mamtenance, 
etc .• of quarters. 1863. 
Sale of electricitv bv the New 
Delhi Municipal Cominittee to the 

Electric Supply Company. 
286-87. 
Staff of the office of the Indian 
Railways Conference Association, 
-. 194. 
Staff of the offices of· the Director 
of WagoDB Interchange and 
IndiBJl Railway. Conference Asso-
ciation transferred to -. 179-80. 
Transfer Of Offices of the Director 
of Wagons Interchange and the 
Indian Railways Conference Aaso-
ciation to -. -. 192-93. 
Transfer of the office of ihe Indian 
Railways CoQference Association 
to -: . 194-95. 

DELHI BROADCASTING STATION 

Question Te power in the aeriel d 
the -. 1093. . 

DELHI PROVINCE-

Question Te application of tbePunjab 
Sahukara Act to the...:..... 285-86. 

DELHI UNIVERBITY-

Question Te facilities for '-students 
for admission to aD Eagineering 
College. 1787. 

DBLIMITATION COllMITTEE-
QU68t.ion rp-

Expenditure Oil the inauguration of 
the New Constitution and the -. 
1791-92. 

Personnel Ilnd other details of the 
-. 687-89. 
See also under "Committee(s)". 

DEM.\ND(S) FOR 
GRANT(S)-GENERAL 

EXCESS 
nUDGET-

Civil Works not charged to ~  
1941. 

Expenditure on Retrenched Personnel 
charged to Capital. 11M1. 
Expenditure on Retrenched Personnel 
charged to Revenue. lIMO. 

Geological Survey. 1939. 
Indian Stores Depa.rtment. 1939. 

Interest on Miscellaneous Ohligatious. 
1939,' 

Miscellaneous. 1939-40. 

Transfer to the Fund for HeOOlUltruc-
Hon of EarthqUake Damage. 1940. 

DEMAND(S) FOR 
GRANT(S)-RAILWAY 

Appropriation from 
Fund. 1942.. 

EXCESS 
BUDGET-

Depreci9.tion 

Companies' and Indian atatell' flhares 
of surplull ·Profitil and net Earn-
ing._ 1941-42-

Working Expenses---:AdministrlLtion. 
1941. 

DEMAND(B) FOB SUPPLEMEN-
TARy GRANT(S)-

Expenditure' on the development of 
Broadcasting met from the fund. 
1823-40. 
Expen.diture on the de'ftlopment of 
Civil Aviation met from t1le fund. 
1811-23. 

-MiBceHlineous. 1841-57,1924-38.' 

~  Goverll'!lf Gener,l' 8 re-
~ ~  ~  regard. to the 
~ under the GenersJ 1i;nii Railway 

~ ~  416-17 .. 
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DEMAND(8) FOR BUPPLEMEN· 
TARY GRANT(B)-MOTIONS FOR 
REDUCTION-GENERAL BUD· 
GET-
.Expenditure on the development of 
Broadcasting met from the fund-
Broadcasting should be made avail· 
able for politic",l propaganda 
under reasonable condition. 
1823-40. 

Miscellaneous- . 
Delimitation Committee-General 
policy.. 1841-57. . 
Special financial inquiry-General 
policy. 1857, 1924-38. 

DEMAND NOTICE(S)-
Question re fixation of the time. for 
the issue of - of income-tax. 291. 

DEMAND(Sl. TOKEN-
Significance of a  - explained by Mr. 
President. 1830. 1831. 

DEMOTION(S)-
Question 'Te-
_ and supersessions in certain divi-
sions of the East Indian Rail-
way. 541-42. 

_ of cert9.in drivers on the East 
Indian Railway. 76. 
- of electrical linesmen and wire-
men on the East Indian Railway_ 
166-68. 

DEPOSIT(S)-
Question 'Te interest allowed on pro-
v.ident fund - "f railway servants. 
624. 

DEPRECIATION-
. Qne .. ~  '18 - all()wed under the 

~  rules. 430-31. 

DEPRECIATION FUND-
Demand for Excess Granf in rellpect 
of "Appropriation from -'> 1942. 

DEPRECIATION FUND nttLES-
See "Rule (s)" . 

DEPRESSED CLASS(ESI-. 
QuestiOB 'Te recruitment of 
. Gentral services. 'Z77-78. 

in the 

D:lPUTATION (8)--:. •.. 
. Quation re _. m London. bf III'. E. C? 
Mieville, Private. Secretary to J:liB 
Excellency the Viceroy, to examme 
t he working of the OI."inet Set:re-
. ~ 1058-59. . 

DEPUTY AGENT (GENERAl,,:..... 
&8. _:.' A IVPi (I)". .. __ 

DE8A.I, MR. BBULABHAI. J.-
Criminal Law Amendment Bill-
Motion to c()llsider. 813,926-42. 
Criminal Law Amendment Bill (As 
recommended 1-
Motion for leave to introduce. 
1060-61. 

Expressions of regret on the deaths 
of Sir Baall Blackett., Sir Deva. 
Prasad Sarvadhikary, Lala Fakir 
Chand anel Haji Abdulla Haji 
Qasim. 3. 
Indiao Criminal I,B.W Amendment 
(Repeal) Bill-
Motion to consider. 1117. 1n8, 
1750-53. 

Motion for adjournment re-
Bombiog of women and children in 
the Trans-Frontier villages by the 
Indian Armv (Air Force). 391-95. 
I"ack of discipline in certain soldiers 
at Jubbulpore. 235. 

Point of order raised by Sir Cowasji 
Jehangir as to whether the motion 
re the Criminal ~ . Amendment 
Bill discussed and decided I1pon pre-
viously in the same Session and the 
motion 'Te the Indian Criminal Law 
Amendment (Repeal) Bill do not 
l'aise substantially an identical ques-
tion. 1134-35. 

Resolution Te Quetta 
1339-47. 1357. 

DESAI, MR.S. P.-
Op,th of office. 2. 

Earthquake. 

DESHMUKH. DR. G. V.-. 
CineJDatograph (Amendment.) Bill-
Motions to consider and to refer 10 
Select Committee. 240 . 

Criminal Law Amendment Bill-
Motion to consider. 577-88, 64248, 
831. 832. . 

Election of - to the Select Conbnittee 
00 ~ Amendment of StandIDi 
Orders 1112. 
Hindu Women's Right to Property 
Bill-
Motion lor leave to introduce. 
1967. 

Indian Criminal Law Amendment 
. (Repeal) Blll-
Consideration of clause 2. 1762. 
MotiOn for leaVe to amerid Standing-
Orders. 1011. 1012. 
Quesiioo· (Supplementary) 'Te perform-
anell ·or niarriages ~ the people of 
Sind in' the Khairpu.r State to 
evade prosecutions under tilt!· Child 
Marriage Restraint ACt. 26-• 

Re8Ol1ltion ,e manofacture of loco-
motive requirements in State· Rail-
_ 'y.ay ~  353-
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DESOUZA, DR. 1". X..- •  . 
Appointment of - to the Committee 
on Petitions. 128. . 
Cinematograph (Amendment\ Bill-
Motions to collBider .,.d to refer to 
Select Committee. 245-47. 

Indian Coffee Cess Bill-
Motions to consider. to circulate and 
to refer to Select Committee. 
1648.  1649, 1661-65. 

DETENU (S)- ... 
)lotion for adjournment. t'e problbiUon 
of the convener of the Congress 
.Assembly Party ~  n :-
to enter into certalU places 1D 
Bengal. 12'1-28. 157_ 
Question t'e cenIOI' centres for ~
ing the letters of State Pnsonel'll 
and -. 1395-96_ 

DEV ALUATION-
Question re - of Indian c1U'J'eDCY. 

--DEVELOPlIENT-
Question n &Cheme for the - of the 
internal JllN'kete. 1111-12. 

DEVELOPMENT TRUBT-
Question re demolition of a Binda 
temple by the Rangoon -. 1869-71. 

~ 
Question t'e explosion in Bagdigi 
Colliery in -. 1894-95. 

DB ARlIAV ARAJII-
Question t'e train aervice between 
Gudar and Katprodi and - on the 
Kadra. and Southern Kabratta 
Raflway. 7m-03. 

DIET-
Queation re scale of - given to certain 
prisoner. in the Cellular Jail, 
AndlJlllanL 15B7. 

DIFFERENTIAL TREATMEHT-
QueBt.ion re - in the allotment of 
Government. quarters in New Delhi 
and Simla. 1617-18. 

DINAPORE-
Qaelltion t'e-
Amount anctioned to eondact the 
case of JIll'. Doran. late Staff 
Superintendent of the - Divilion. 
169-71. 
Contractora at Bailw.... ..tiOlll In 
the - and Bowrah Diviaicm. 2m. 
East Indipn Railwav Union at. -_ 
88. 
Beat. available to the ticket. check-
~ statr at Gays, Patlla and -. 

DIRECT REPREBENTATION_ 
See "Bepreaentation(s)". 

DIRECTOR OF CONTRACTS-
Question re-
Inclusion of certain detaw. in the 

~  ilBued by the -, 288-89. 
Purcbue of certa.in articles by th. 
- thJ'OUKh the Indian Stores De-
partment. 288. 

DIRECTOR OF POSTS AND TELE-
GRAPBS-
Question re contemplated creation • f 
a poet of Aaaiatant - and retrench-
ment in the POIt, and Tele".,.. 
Department. 35-36. 

DIRECTOR OF WAGONS INTER-
CBANGE-
Question f'e-
Staff of the oflicee of the - and 
Indian Rail_YI Conference AIIO-
clition tranaferred to Delhi. 1'19· 
III. 
Tranafer of offices of the - and the 
Indian RailwaJII Conference AISO-
dation to Delhi. 192-93. 

DISABILITY(IES)_ 
Question f't.-
- Of Indian resideota in Singapore. 
408. . 
_ of Indiana in Zanaibar. 969. 

DIS_\BIUTY PENSION(B)-
Ser "Penlion(s)". 

DIS.-\BIUTY WAR PENSION(S)-
Ste "Pension(s)". 1027. . 

DISBURSEMENT(S)-
Question r, amount credited to Rail-
wav Revenues under finel. forfeiture 
of Provident Fund etc. And income 
and - of the· steJi Bendt FUDd tf 
each Railway. 626-30. 

DISC' ARDED ARTICLE(S)-
See "Article(s)". 

DISCBARGE(S)-
Question re-
Dealinjf of appeals .. alnst - on the 
East IDclian Bail_y. 42. 
Notification of the 1'01811 ngulatinlt 
the - and diamilUl of State Rail-
way non-gazetted I181'ftntl to the 
East Indian Railway employees. 
42-43. • 

DI8CJPUNJ!'-
Motion for adjoumment f'r lack of .-
in certain IOldie", at Jubhulpore. 
232-216. 

-
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DISCI-':'LINARY GROUND(S)-
Question 1'e persons discharged on 
on Railways. 631. 

DISCRIMINATION-
Question 1'e-
Alleged - against. Indiau products 
by Brit.ish concerns iii India. 
161·62. 
against Indi8ll Military Bub-

Assistant Surgeons. 1599. 
- against Indians by the Kenya 
Government. 689-90. 
Enquiry intO the allegations of _.-
between Indians and Europeans 
in the mDt-ter of rescue and salv-
age operations in Quetta. 1632. 
Racial - in the recruitment "f 
Assistant Surgeons in the Indian 
Medical Department. 1176-77. 

DISMISSAL(S)-
Question 1"e notification of the rules 
regulating the discharge and - "f 
State Railway non-gD,zetted servants 
to the East Indian Railway em-
ployees. 42-43. . 

DISPUTE(Sl-
Question 1'e - between the MY80re 
Government and the Government of 
Madras 1'e Cauvery waters. 1083. 

DISQUALIFICATION-
Question Ttl removal of - for elections 
arising out of conviction by Crimi-
nal Courts. 1629-30. 

DISTRIBUTOR(S)-
Question 'r"e ~  binders and 

dischB.rged from the Government 
of India Press. Calcutta. 1607-08. 

DISTRICT MEDICAL OFFICER-
Sec "Medical Offirer(s)". 

DIVISION(S)-
Criminal Law Amendment Bill-
_ on the motion to consider. 949-
SO. 

Criminal Law Amendment Bill (As 
recommended)-
_ on the motion for leave to 
introduce. 1061-62. 

Indian Criminal Law Amendment 
(Repeal) Bill-
_ on the Dlotion to .onsider. 
1755. 

Yotion(s) for Adjournment-
_ on the - re bombinl! of women 
and children in the Trans-Frontier 
villages by the Indi&n Army (Air 
Foree). 3111-98. 

DIVISION(S)-cOfttd. 
Resolution(s)_ 
- on .the - ~  manufacture of loco-
motive requIrements in State Rail· 
wav Workshops. 376-77. 

:ResolutiOn Ttl Quetta Earthquak_ 
- on the motion that the q.uestion 
may be put. 1356. 

- on the Resolution Te ~  

~  1377·78. 

DIVISIONAL CIRCLE(S)-
Question re recruitment from withi. 
_ On State Railways. 287-88. 

DIVISIONAL SUPERINTENDENT-
Q'lestion 1'e hearing of appeals by the 
_ of Allahabad Division East 
Indian Railway. 548. . 
Su also uudl'\' "Superint.cndent,(s)". 

DIVORCE-
See "Jubbulpore and Chhattisgarh 
Divisions (-Proceedings Vs.iida· 
tion) Bill" under "BilI(s)". 

'DOMINION(S)-
Question re effect of the Ottawa 
Acrreement on India and the 
970. 

DORAN, MR.-
Question re amount sanctioned to con-
duct  the case of - late Staff Super-
intendent of the Dinapur Division. 
169-71. 

DRAFT CONVENTION(S)-
'See "Convention(s)". . 

DRIVER(S)-
Question 1'e-
Box Kholasies for European and 
Anglo-Dndian - on Stata Rail· 
wa,ys. 225. 
Demotion of rertsin - on the Ealt 
Indian Railway. 76. 
_ in the Jhansi Division of the 
Great Indian Peninsula Railway. 
1300-02. 
Representation from certain - of 
the Moradabad Division, East 
Indian Railway. 848. 

DRUGS ENQUIRY COMMIT'fEE-
Question re reC()mmendations of the 

973-74. 

"DUFFERIN" CADET(S)-
See "Cadet(s)". 

) 
DUF.'I:ARY TYPE QUARTER(B)-
See "Quarter(a}". 
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DUMRA-
QuestiQn re construdion of MW nil-
way stations at LuhaUtaha and -. 
1696. 

DURAND LIKE-
QuestiQn re trollt.le Qn the -. Qn the 
NQrth-West FrQntier. 605. 

DUTY(IES)_ 

QuestiQn ) t-
- and responsibilities Qf the crew 
svstem in the HQwrah and 
I:ucknow Divisions, East Indian 
Railway. 100. 
- of the Deputy. Agent (General), 
East Indian Railway 43. 
Examinations in establishment-
passed by the Superintendents 
and Nssistant· Superintendents, 
Staff, on the East Indian Rail-
way_ 43_ 

QuestiQn re-

Excise - on steel. 791-92. 

Export - Qn raw jute. IDZ-03_ 

Higher import - on foreign peddy 
in the United Kingdom. 1053-.55. 

ImpQsition Qf - Qn personal effects 
carried by passeugers frQm CeylQn 
tQ India. 1169-72. 

Iuccease in the import - Qn paddy 
and fQod stuffs imported frQm 
India into ~  18-19. 

Kbandsari IIUgar wQrks in the 
~  Divieion 'IIObjected 'to 

eXCIse -'-_ 94-99_' 

Nature Qf -
readers and 
GQvernment 
1606-07. 

discharged by the 
cQPyholders in the 
of India Pres6'3s. 

PrQhibitive - QIl clove imports 
and FrQtect.ion against indefinite 
moratoriums demanded by Indians 
in Zanzibar. 980. 

Protective - Qn impQrt of dairy 
prQducts. 1159. 

Result Qf the impositiQn Qf an im-
~ . ~ on broken rice and prQ-

hIlllhon Qf imports of riCe from 
Siam, IndQ-China, etc. 792-93. 

Suggestion re impoBition of a pro-
hibition - 00 Zanzibar cloves. 
420-21, 1165-66. . 

Resolution re reductiQn ~ impQrt 
duty Qn carbon blocks. 9117-1000. 

DUTY, HOURS OF-
Ques\ion re - oftieket oo1!eCtorilOil 
the .Tubhulpore Railwa.y· Station. 
1787-88. 

B 

EARNING(S)-
QuestiQn u-Raihvay. 1297-99. 

EARTHQUAKE(S)-
D8Dl&Dd for Excess Grant in respect 
of "Transfer to the FUlld for Re-
constructiQn of - Damage"_ 1940. 
Motion for adjournment re refusal of 
permiMion to Mahatma Gandhi and 
Babn Rajendra Prasad to enter in-
to the - area of Quetta_ 125, 127. 
Qllestion 'Tt-
Alleptions against certain people 
in the r.eports published in Cel'-.. 
tain newspapers about Quetta 
after the -. 1888-89, 
Allegations of looting, etc., against 
the sQldiers at Qnetta after the 
earthquake. 1085-87. 
Alleged disappearance of certain 
pe!;,sons after the - at Quetta_ 
713-14. 
Applications from Mahatma Gandhi 
and Babu Rajendra Prasad for 
permission to enter the - area in 
Quetta. 1040. 
Casualties during the - at Quetta 
and value Qf the property lost. 
714-15. 
Canaltiea . in the Quetta -. 614. 
Certain facilities provided in Quetta 
after the -. 516. 
Children secW'ed after the at 
Quetta. 714_ 
Damage by - aad rebuilding at 
Quetta. 793-96. 
- at Quetta in 1931. 707-08. 
- relief measures in Baluchistan. 
776. 

Employees of the police force and 
Baluchistan Civil Service killed 
in the -. 1270-71. 

Escavatiao work at Quetta after 
the -. 711-13_ 

LoBS sustained by the peasants in 
the Quetta -. 958. 

Losses caused to Government in the 
Quetta -. 514. 

Laues in tribal areas in Baluchistan 
due to. -. 515-16. 

Newspaper articles on the QueitB 
- relief and the Silver Jubilee 
. Fund agaimt which action was 
taken. 1907-24. 

Official watch Qver news and editor-
ial comments .in newspapers relat-

~~  the Quetta '" ~  

Pouibilit.y of giving wamiD«8 to 
the public ahobt impending 
611. 
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EARTHQUAKE(S).:....collttf. 
Q1l'estion ~ 
Presses and newspapers punished in 
connection with articles on the 
Silver Jubilee hnd or the 
Quetta ~ Relief. 978-79. 
Prohibition of relief parnes in 
Quetta and Baluchistan after the 

TI5. . 
Recent ~ at Quetta. 708·10. 
Refusal of permission ~ certain 
persons to enter Quetta for afford-
ing relief to the ~ sufferers. 704· 
05, 7(11. 
Refusal of permission to public 
organisations to proceed to Quetta 
for - Relief work. 611-12. . 
Refusal of penmSSlon to visit 
Quetta for _. Relief Work. 788-
91. 
Regulation ~  in respect of the 
Quetta - disaster. 1057-58. 
Relief to the families of the jlublic 
servants killed in the - at Quetta 
963·64. . 

Salvage of property at Quetta after 
the -. 715·16. 

Resolution re Quetta 1313·78. 

EAST AFRICA-
Question re report .of Mr. K. P. S. 
Menon on the eJtect of the· Market-
ing Ordinances on Indian Settlers 
in 781. 

EAST BENGAL-
Questioa 7"email .ortel.ll. in and 
Assam. 635-36. 

EAST INDIAN RAILWAY-
Ike "Railway(s)". 

EAST INDIAN RAILWAY EM· 
PLOYEES' ASSOCIATION--

8M "Association(s)" . 

EAST INDIAN RAILWAY PRESS-
Sec "Press(es)". 

EASTERN BENGAL RAIWAY-

See "Railway(s)". 

EASTERN 
PRESS-

BENGAL 

See "Press(es)". 

EATABLE(S)-

RAILWAY 

Question re contract for eelling sweets. 
and other· - at the Ambala Railway 
Station. 1782. 

EBRAHIM HAROON JAFFER, MR. 
AHMED-
Question 1"e-
Tenns of Fateh Ullah Khan's 
. Zindiyah Bequest. 68-69. 
Terms of the Oudh Bequest admin-
istered by His MajeSty's Consul-
ate at Baghdad. 64-67. 

EDITORIAL COMMENTS-
Question re official watch over news 
and - in newspapers rela.ting to 
the Quetta earthquake disaster. 
1045-46. 

EDUCATION-
\iotion re election of two members 
for the Central Advisory Board of 

137-42:, 

Question te-
and ex· 
children 
sOldiers. 

Average salary, emoluments 
penses on the - of the 
of British and Indian 
1889'90. 
Facilities for the - of the· children 
of the Indian and European staff 
of the Indian Rajlways. 1386·87. 

EDUCATION, CENTRAL .ADVI-
SORY BOARD OF-
See "Central Adyi.ory Board of 
Education". 

ELECTION (S)-
- of a. Member to the Imperial Coun-
cil of Agricultural Research and its 
Governing Body, 548-49. 
- of a Member to the Standing Ad-
viaory Committee for the Indian 
Posts and Telegraphs Department. 

- of a Membe.· to the Standing Com-
mittee for Roads. 434. 
- of a Member to the Standing Com-
mittee on Pilgrimage to the Hedjaz 
434 •. 

- of a member to the Standing 
Finance Committee. 639. 
-·01 Members to the Central Advi-
sory Board of Education. 796. 
- of members to the Select Committee 
on amendments to Standing Ordel's. 
1012. 
- of V_ben! to the Select Com-
mitt.t'>e on the amendment of StaDd-
ing Orden. ill2.. 
Motion re-
- of a ~  for ,Standing .Ad-
vi80ry ~ for the Illdian 
Posts and Telegraphs· Department. 
642. 
- of a member to serve on the 
Standing Committee for Roads. 
136. 
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ELECTION(B)-contd. 
Motion 1'e-
- of a member to sit. on the Im-
perial Council of Agricultural 
Research and its Governing Body. 
142. 
- of a member to the Standing 
Finance Committee. ~  

- of one Muslim member to sit on 
the Standing Committee on Pil-
grImage to the Hedjaz. 137. 
- of two members for the Central 
Advisory Board of Education. 
137-42. 

Question re-
Alleged impersonation and 
practices employed in -
legislatures and local 
695-96. -

u;.al-
to the 
bodies. 

Candidates for Legislative Auembly 
- who lost their securities. 544-
47. 
- to the All-India Medical Council. 
1173-74. 
Removal of disqualification for 
arising out of conviction by 
Criminal Court... 1629-30. 

ELECTRIC FAN(S)-
Question 1'1l-
Provision of in 
Clau Carriages. 1709. 
See also "Fan(s)". 

ELECTRIC METER RENT-

'.l1rlrd 

Question 1'e -. charged in New Delhi. 
1109-11. 

ELECTRIC SUPPLY COMPANY-
Question n 8&le of electricity by the 
New Delhi Municipal Committee to 
the Delhi -. 286-8'7. 

ELECTRICAL DEP ARTMENT-
Question 1'e-
Procedure followed in filling up of 
vacaneies in the - of the East 
Indian Railway. 638, 1310. 
Representation of the staff in the 
- of the Eaat Indian Railway in 
the Welfare Committee. 638. 

ELECTRICAL ENGINEER(S)-
Ste "Engineer(s)". 

ELECTRICAL ENGINEERING 
BRANCH-
See "Engineering Brancb(es)". 

ELECTRICAL LINESMAN(EN)-
See "Linesman(en)". 

ELECTRICAL WIREMAN(EN)-
S'-t, "Wireman(en)", 

ELECTRICIAN (8)-
Question 1'e - on the North Western 
Railway. 91. 

ELECTRICITY-
Question re sale of - by the New 
Delhi Municipal Committee to the 
Delhi Electric Supply Company. 
286-87. 

EMBANKMENT(S)-
Question 1'e provision of additional 
openings in the - from Fenchuganj 
to Sylhet Bazar. 632. 

EMOLUMENT(S)-
Question 1'e average salary, - and 
expenses on the education of the 
children of British and Indian 
soldiers. 1889-90. 

EMPIRE SHIPPING--
Question 1'e consignment of goods for 
Indian Import through 9110-82. 

EMPLOYEE(S)-
Question 1'e-
Additional appointments and re-
trenched - on State RailwaYL 
625-26. 
Appointment of the relatives of re-
tired - in the Government of India 
Presses. 1608-09. 
Certain particulars regarding East 
Indian Railway -. 81. 
Class of - on State-managed Rail-
way. who are paid Presidency 
Allowance. 881-82. 
Classification of the - of the read-
ing branch 'of the Government of 
India Presa, New Delhi. 1038. 
Communal composition of the In-
dustrial - of the Govemment of 
India -Press, Calcutta. 1383. 
Construction of more quarters for 
- of the Government of India 
Press, New Delhi. 1037. 
- of the Indian Tea CeIS Com-
mittee. 1243-66. 
Exemption of Muslim - of the 
Government of India PreBS, New 
Delhi. from working  overtime on 
Fridays. 1039. 
Grievances of the - of the East 
Indian and Eastem Bengal Rail-
'Way Press. 1603-04. '. 

Grievances of the industrial - of 
the Government of India Press, 
Calcutta. 1380-82. 
Increase in pensions of lower-paid 
postal -, 1697-98. 
Indiantl and - in the Women :Medi-
cal Service. 1177-79. 
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EMPLOYEE(S)-contd. 
Question re-
Notification of the rules regulating 
the discharge and dismissal of 
State Railway non-gazetted ser-
vants to the East Indian Railway 

42-43. 
Payment of interest on security 
amount deducted from the pay 
of the Railway -. 1387. 
Permi8Sion to Government - with 
college-going children to retain 
their quarters in New Delhi on 
payment of rent on a 10 per cent_ 
rent basis_ 1622-23. 
Position of the Indian - of the 
Postal Department in Burma 
after the separation_ 1402-03. 
Recruitment of the qualified sons 
and dependants of the postal -
in the Bengal and Assam Postal 
Circle. 1034_ 
Rules governing the allotment of 
quarters to the - of the Govern-
ment of India Press, New Delhi. 
1038. 
Service conditions of the East In-
dian Railway 45. 

EMPLOYMENT-
Question re - of persons belonging to 
the untouchable classes in the De-
partments under the (';rOvernment of 
India. 1767. 

EMPLOYMENT OFFICER(S)-

Question re appointment oI - on 
State Railways. 637-38, 1637-38. 

EMPLOYMENT 
HOURS OF-

REGULATION (S), 

See "Regulation(.)"-

ENGINEER(S)-

Question re-
Appointments of the time-expired 
apprentices of Lillooah Work-
shops under the Chief Mechll.nical 
_ East Indian Railway. 103_ 
~  of the time-expired 
apprentices of the JamalpUJ' 
Technical School to posts under 
the Chief Mechanical - ~  
Chief Electrical -, East IndIan 
Railway. 103-05.. .  I 
Confirmation . of certam mechll.nIc:a 
ex-apprentices under ~ ~  
Mechanical -, East Indllm Ral-
way. 111. 
Recruitment of temporary Assist-
ant Executive - on the Eastern 
Bengal Railway. 182. 

ENGINEER(S)-contd. 
Question ~  

Sub-divisional officers and Assistant 
Garrison - in the electrical and 
mechll.nical engineering branch in 
the Army. 1035-36. 
Superintending - of the Central 
Public Works Department. 1104-
05. 

ENGINEERING BRANCH(ES)-

Question re sub-divisional officers and 
Assistant Garrison Engineers in the 
electrical and mechanical - in the 
Army. 1035-36. 

ENGINEERING COLLEGE-
Question re facilities for Delhi Uni-
versity students for admission to an 

1787. 

ENGINEERING DEPARTMENT-
Question re-
Non-filling up of vacancies in the 
- of the Eastern Bengal Rail-
way. 183. 
Recruitment of Muslims in the -
of State Railway.. 860. 
Vacancies in the - of the Great 
Indian Peninsula Railway. 634-
35, 1637. 

ENGLAND-
Question re-
Applications invited for posts of 
ArnlY Officers from -. 516-17. 
Appointment of a broadcasting ('x-
pert in - for India. 1091-92. 
Appointment of Indians as teachers 
in -. 522-23. 
Gold exported from India since -
went off the Gold Stand3rd. 596-
98, 1409. 
Money sent Qut of India and moneys 
spent in - by the Government of 
India. 17. 
Refusal of admission to Indian 
studentp in - to a swimming 
pool. 1402,  1596, 1785. 

ENQUIRYIIES)-
Question re-
Commission of - to settle the 
Burma-Yunnan Frontier. 19. 

_ into the conduct of an Imperial 
Service Officer. 860. 

EQUIFMENT- .  . 
Qu"stion re - of the Almer RaIhvay 
Workshops with additional plant 
and machinery for the manufacture 
of locomotives. 976. 



~ .. 

ESTABUSHMENT(S)-
Question re- . 
C-ommunal composition 'of ~  
. - of the Central Public Works 
Department including . Ctlntral 
India and Rajp.tana, ~ the end 
of 1934. 113. 
Different cadre. of ·the -of the 
East Indian Railway. 82. 

ESTABLISJDlENT DUTY(IES)-:-. 
See "Duty(i!-"s)": 

EUROPE-
Question re-
Preparations in India for a-"'War' in 
-. 532. 
Propaganda against· Jndia -through' 
films like '8eDg'ali' and ~  

. speaks' in - and AJtlerica.l027· 
29' 
~  allowed by the leading 
skipping OOIPJIDies fer. pWap ,to-. 
- for pailway servant.s. ~  

EUROPBAN(8)--
Motion for ~  1"e appoint-
metit of aft ~ businetll'llian as the 
President of ·tlle Indian- Tariff 
Board. 196. . 
Question' ,-e- . 

Box KhallUie8 for -&lHl . Anglo-
Indian Drivers on State Railways. 
~  . 
Differences between ~ and' Iadima 
Members of the IndiaD. Mitdical 
Service in ~  matter. of paJinent 
of railway fares. 786. , ': 
Enquiry into the allegationGf, dis-
criminations between lDaiaaa :·and 
- in the matter -of rescue -.' and 
aalv.age operation. in Quatta. 1632 
~  Aottlo--Illdians and - serv-
ing Port Trusis in lRclia.. 490, 
1890·94. 

EUROPEAN ASSOCIATIONlS)---
See "Association(s)". 

EUROPEAN . SOLDIERs:-.. 
Sce "Soldier(s)". 

EUROPEAN STAFF(S)-
8ee "s.aff(s)" ... 

EXA:MIN A TlON.{S)-
Question Te-
Delay in tile declaratioR of reBults of 
Registered Accountants' Degree 
-. 181)11L06 .. 

- ~ recruiiment of tJpistR and 
rout1l1e grade clerks In the Gov-
ernment of India Oftices. -1175-76. 

EXAMINATION4S1.,.--coltCd. 
QIle8tiOll 'fe-cmltd. . 
....,. . held at Chandausi for the ~
tion of candidates for Assistant 
Station Masters' Coone. 543. 
....,..in Leave Rules held by the . East. 
Indian Railway' authorit.ies. 1897-
9fI. . 
. - 4t establishment. duties passed 
by the Superintendents and As-
. sistant_ Superintendents, Staff, on 
the East. Indian Railway. 43: 

~
SCI'. "Apprentice(I)". 

~  
Quemon rl'. results of ....,.. at: ll"agal·-
~  in 'he ~  District. 
68-69,- _  . 

EXCAVATION WORK-
-Quesuou 18-at. Qnetta after the 
~  ... 711-13. 

EXCESS -OFFICER(S)-
Bee "Officer,s)". 

EXCESS SlJljORDINATE(S)-
See "Subordinate(s)". 

KXCHANGE(S)--- .  . 
QueMien 1'e limit. of. - ~  to In-
diaa objectlt-in Abyssmia. 1413. 

EXCHANGE RATIO-
Question ~  ~ ~ _. 520. 

~~  ~  . 
QuestiOn reO ~ 'a"ftectDg India. 1792. 

EXCISE nljT"Y-
Question I"(!-
~ on-reduction of the - 00' Ntt 
manufactured from sea-WlI.ter. 
294-95. 
Re-imposition of - on ,,'OttOD .. -_lB71. ',.-' 
72. . 

BlWISE DUTY-
See also. ·'Daty(ies)". 

EXCISE REVENUE-
Question 1'1'. difterencein' the ctMItums 
'and -. 1883. 

~  ~ 
See "Engineer(s)". . 

EXECUTIVE OFFICER,S)---· 
~  1'1'. action ta-.ken by the - of 

.. the ,Lahore CantonDumt. 1IIldez Sec-
tion 25 of the Canteomelltll Act. 22i 
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EXEMPTION(B)-
Que.tion Te Bill Te - of a portion of 
'the lands owned 'by peali3nts from 
properties liable to be attachpd for 
the Payment of Debts. 959·60 .. 

EXILED PERSON(S)-
Question re externed. or - not allow-
ed to return to India. 982-83. 

EXPENDITURE-
Question Te- , 
- on the inauguration of. the New 
Constitution and the delimitation 
Committee. 1791-92. 
Income and - of State, Railways. 
1883-87. 
Iucome ami - of the New Delhi 
Municipal Committee. 1102-03. 
Iileomederived from small ineome-

~ and - incurred. in itscollec-
Sion in Sind. 24. 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 
CAPITAL--
Demand for Excells Grant. 1941. 

EXPENDITURE ON RETRENCHED 
PERSONNEL :CHARGED TO 
REVENUE-
Dem .. ~ for Eltcesl Grant. 1940. ; 

EXPENDITURE ON THE DEVE-
LOPMENT OF BROAPCASTIN(} 
MET FROM THE FUND- '  . 
D8.tiia.nd .fin- .uplemeritary grant 

~  

EXPENDITURE ON THE DEVE-
LOPMENT OF CIVIL AVIATION 
MilT FROM THE FUND-
JH.mand fot8uJipIementary grant. 
1811-23. ' 

EXPERT(S)-
Question Te confhmation of B foreign 
- i. the ArchlllOlogical Depart-
ment. 770-71. ' 

EXPLOSIO'N (S)-
~  re - in Bagdigi Oolli'ery in 
. Dltanood. 1894-95. 

EXPORl'(S)-
Question. re-
',Decrease in the Indian - to cer-
. tain countries. ' ~  

...... and imports of certain, commod-
ities. 1882. 
Fan in - and rise in imports. 
1698·99. 
In1iian .:... and imports MId, India's 
trade ~  601-02. 

EXPORT(S)...-colltd. 
Question re-contu. 
Prevention of the - of silver and 
a rise in its price. 705-06. 
Publication of daily lists of - and 
imports by Customs Housel. 
529-31. 
Regulation of the burter of import-
ed goods against - in It&ly. 
1699·1700. 
Value of imports from, and - to, 
the United Kingdom. 160-61. 

EXPORT DUTY-
8ee "Duty(iea)". 

EXPORT TRADE-
Qulistion Te ....;.-and import trade 
between India and Ceylon. 972-73. 

EXPRESS TRAIN(S)-
Sec "Train(a)". 

EXTERNED PERSON(S)-
, ~  - or exiled - not allowed 
to return to India. 982-83. 

EXTERNlI4ENT-
Qneation re -'of Mr. Gokuldas, son of 
'Padarath ~ by the Goyernment 
of Fiji. 1782-83. 

~ 
Question Te-

r. 

Certain - providt:d in Quetta after 
the earthquake. 516. 
- and comforts for UOVC1"Dment 
servants living outside the muni-
cipal limits in Simla. 1611-13. 
- asked for from Govt'rnment by 
an _-\ utomobile Factorv in India. 
784. • 
Urant of certain - to thE' Indian 
Railwavs Conference Association 
staff. "196. 

F ACTORY(IES)-
Question r.-
Establisbment of p. German ~ 

mobile_-in Bombay. 600. 
~  a.sked for f!"Om Govern-

ment by an Automobile - in 
Ind:a. 784. 
--employing fifty persOlls or 
more but not using power. 17rfl-
(8. 

'-, 'lsing power hut not coming 
Imdel· the - Act. 170&:07. 
- workinguftoor the. monopoly 
system' of manufacturmg ~  in 
the Madras ~  5&5. 
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FACTORY(IES}-cootd. 
Question Te-eontd. 
Manufacture of Guns in Indian 
Ordnance --for the DBe of the 
Indian Army. 1687·88. 
Profit and loss account of a sugar 

82. 
Provision of creches in --. 1706. 
Factories (Amendment) Bill--
See "Bill(s)". 

FAKIR CHAND, LALA--
Expressions of regret on the deaths of 
Sir Basil Blackett, Sir Deva Prasad 
Sarvadhikary, --and Hajl .\bdulla 
Haji Qasim. 2·8. 
Question Te--
Acting Military Officers as Presi· 
dents of the Lahore Cantonment 
Board. 221. 
Action taken by the Executive 
Officer of the Lahore Cantonment 
Imder Section 25 of the Canton· 
ments Act. 220. 
Allegations against the President 
of the Lahore Cantonment Board. 
220. 
Appointment of Chairman of vari· 
ous Sub· Committees of the Lahore 
Cantonment Board. 221. 
Attendance of members at the 
meE'tings of the Lahore Canton· 
ment Board. 221. 
Presiding over the meetings of ~ 

Lahore Ca.ntonment Board by 
Vice·President. 221. 

Resignation of the nominated mem-
bers of the Lahore Cantonment 
Board. 221. 
Resolutions passed or rejected in 
the Lahore Cantonment Board. 
221. 

F AMILY(IES)--
Question Te relief to the --of the 
public servants killed in thl! Earth· 
quake at Quetta. 963·64. 

FAMILY PESSION FUND--
Question Te Indian Military Service 

421·23. 

FAQIR OF ALINGAR--
Question Te article in the Amrita 
BazaT PatTika about the --. 534·35. 

FARE(S}--
Question Te--
Differences between European and 
Indian Membera of the Indian 
Medical Service in the matter of 
payment of railway --. 786. 
N on·existence of labels on coolies 
indicating luggage --a1; the Agra 
Fort Railway station. 1026. 

FATER ULLAH KHAN--
Question Te terms of -'s Zindiyah 
Bequest. 68·69. 

FAZL·J·HAQ PIRACHA, K.HAN 
SAHIB SHAlK.H--
Election of --to the Standing 
Committee on Pilgrimage to the 
Hedjaz. 434. 
Question Te consideration of the 
claims of guards of the Rawalpindi 
Di-rision who failed in tho night 
vision test. 73-75. 

FEDERAL RAILWAY ~
See "Railway Authority". 

FEDERATION-
Question Te-
Amendmf-nt.! of the Government of 
India Bill in the HOUle of 
Commons regarding the princes 
and the -. 689. 
N egotiationl with the princes in re-
gard to the coming -. 20·21. 

FEE(S)--
Question Te --demanded by the Civil 
Surgeon, New Delhi, during hOlpi. 
tal hours. 697·99. 

FEETHAM COMMISSION REPORT-
See "Report(s)" . 

FENCHUGANJ-
Question Te provision of additional 
openings in the embankment from 
--to Sylhet Bazar. 632. 

FENCING-
Question Te absence of - on certain 
sections of the Bengal and North 
Western Railway. 1190. 

FIDELITY SECURITY(IEB)--
See "Security(ies)". 

FIJI--
Question Te-
Abolition of the exiltmg franchiM 
enjoyed by Indians in --. 1iIm. 
Condition" of Indi&UB in -. 1602·03. 
Dissatisfaction among Indians in -
due to the proposed change in the 
system of representation in Muni· 
cipalities and the Legislative 
Council. 847·48. 
Position of Indians in -. 526. 
System of nominations to the mu.i· 
cipalities in --. 1062. 

FIJI CEN'l'RAL LEGISLATURE-
Question Te direct representation on 
IndianB on the --. 427. 
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l'lJI, GOVERNMJJNT ,O:r-
Question re externment of Mr. Gokul· 
' .. Gas, . _,soo.of Padarath D .. , by the 
~ · .. ~  

~ " 

'i'ILX(8)-.-; .' 
Queetioli r£-
Ano.y. .lent for ~  the-
. "fIoldiers Three'.". l886.. 
Bidiiiritioe,. of ob)eotiOD&ble cinema 
-. 1799. 
Exhibition of t.he -+. "India 
Speaks" aod "Beapli'\, 14O()..Ol. 
Propaganda apUlet •. lam. . t.brough 
. - like ~  and· 'India 
speaks' in Empe oatl· ~  
102729,. . 

:rn.M' '/CE:NSoR(Bh-
Quee'ion re-
De6aitione to be followed ~  the 
Board of - in India. 1793-94. 

Nomination of Indians to the 
Board of - in India. 1794. 

FlNANCE(S)-
Question re enquiry into Central anu 
Provincial -. .1715-18. 

I'INANCE ~ 
Bee "Committee(s)" and also "Stand-
ing Finance Committee". 

FINANCE DEP ARTMENT-
Queationre-
Applicability of - Circnlar No. F.-
18-XI-Ex.·I-31, to the staff d 
State-managed ~  111-]2. 
~ ~  of an additional post of 
Secretary in. the .-. 417-18. 
Indian and European Oflicers 1,Vork-
ing io the -. 1692-93. . 

~  ~  
Question re-
- bet.ween Sind and Bombay. 127]-
72. 
- for tho creation of' die' 'new 
~~~  . of Orissa. ~  Sind 

Report of the B'urma ~  011 

.. ~  1771. '.,' 
,:1 -.i 

FINANClALINQUIRY-
. 'Set "hquiry(,iea)". 

FINA NCML RELATION(8)-
Quel!lioil re enquiry iftto fllte - bet-
ween India and Burma. 968. 

]<'INANCIAL SETTLEMENT-
COJlsitiemoo of tbe report of the 
Tribunal on - between India and 
,BUl"DIi after the -:separation. 1548-
8&" 1942-67. . 

FINE(S)-
Question rr. amount ~  to Rail-
way Revenues under -.-.., fotfeitllire 
of Prov'ldent Fand, etc" aacl in· 
rome anJ disbursements of the 
Staff Benefit Fund of each Railway. 
626·30. 

FIRING-
Motion fo.' adjournment 76-. by ;t.he 
llIilitary at I,.ahore over ~  Shahid· 
gunj dispute. 343. . 

FLOOD(S)-
Question re Indian victims of South 
Africsn -. 1299. 

100D-
Question re-
Fixation of prices of articles of -
for sale at railway stations. lT12-· 
75. .  . 
Inferior quality of - served in the-
Vizagapatam Indian Refreshment 
Room. 865-66. ,'. . 
Setting up of .Committees. to watch 
the fluctuations in t.he prices of 
articles of - and purity of them 
011 Railwav Stations. 191. . 
Unwholesome - supplied to panen· 
gets en the Bengal' and N ortb. 

'. Weeterri Railway. 1189-90. 

FOOD-STUFF(S)-
Qu8lltioli fof-
- . ·1Olcl b7 "ftlndors on the East 
Indian Railway. 220. 
InCrease in' the ~  duties . 00 
padiiy" ·imd - Imporied from 
India into Ceylon. 18·.19. 

'. 
I'OIUlfGN GOUNTlI.IBS-
QasUOil ~  

Iadian Tracli&' Comm.iBIion8!'ll in 
lO'18-fn 
Indiaft Trade· . OommisaioD8!'B in -. 
. 1 '1III--9l. 
'Marketing of agricnltum produce-
in -'. 957. 

- '  , ,., I' 

~ E:tPERT(S)-
See "Expert(s)". 

FOREiGN: . nrsURuriE' .... : ¢di-
P.ANfltBS)-, ", ,'" ~ 
See "Insurance ~  

· .• ·:n. "', ".i 

~  ~  
. ':see 'tAcit(s}";"" 

E 
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FORFEITURE(S)-
Question re amount credited to Rail-
way Revenues under fines, - of 
Provident Fund, etc., and income 
a.nd disbursements of the Staff 
Benefit Fund of  each Railway. 626-
30. 

FRANCHISE-
Question re abolition of the existing 
- enjoyed by Indian! in Fiji. 609. 

FREE ALLOWANCE-
See "Allowance(s)". 

FREIGHT(S)-
Question re - charged on. certain 
classes of Itoods. 6Z3. 

'FRIDAY(S)-
Question Te exemption of Mualim em-
ployees of the Government of India 
Press, New Delhi from working 
overtim!' on -. 1039. 

FROST-
Question Te damage to crops by the 
recent -. 870-71. 

FUEL INSPECTOR(S)-
See "Inspector(s)". 

FUND(S)-
Statement (laid on the table) showing 
the objects on which the Petrol Tax 
- W8I! expended during 1934-36. 
136. 

,Question re-
Amount credited to Railway Beve-
nues under fines, forfeiw.e of 
Provident Fund, etc., and income 
and disbunements of the Staff 
Benefit - of each Railway. 626-
30. 
Amount given to the Badar Bazar 
Municipal Committee from the 
Cash Balance in the Cantomnent 
-, Ambala. 200. 

'Collection of Income-tax from nidA" 
and - in Madraa. 1306. 
Distribution of - to the varlou 
Arcbalologieal Circles. 1M2-04. 

~  RULES-
See "Rule(s)". 

7JJZLUL HUQ, MR. A. K.-
CrimfDal La .... Amendment Bffi-
'Motion to consider. ~  811, 
829. 

Indian Criminal La.... Amendment 
(Bepeal) Bill-
'Motion to consider. llB1, 1140, 
1148. 

FUZLUL HUQ, MR. A. K;--eonta. 
Question re- . 
Communal composition of inferior 
establishment of the Central Pub-
lic Works Department including 
Central India and Rajputaa, at 
the end of 1934. 113. . . 
Communal composition of technical 
a.nd non-technical men employed in 
the Central Public Works De-
partment. 100. 
Fidelity securities of Insurance 
Companies. 224. 

Recovery of house-rent from Ticket 
CoUectors on the East Indian 
Railway. 548. 
Seniority lists of ticket; coDecton 
and travelling ticket examinen in 
the Moradabad and Luaknew 
Divisions. 106. 
Tests imposed 011 the ticket check-
ing staff on the East Indian Rail-
way at the time of promotion. 
106. 

Question (Supplementary) re Muslims 
appointpd as Sugar ~  858. 

G. 

GADGIL. llR. N. V.-
CantolUnents (Amendment) Bill-
Motion to circulate WI reported by 
the Select Committee. 1810-1t. 

Cinematograph {Amendment) Bill-
MotionR to consider and to refer to 
Select Committee. 239. . 

Code of Civil Procedure (Amend· 
ment) Bill-
(Amendment of Section 51)-
Motion to r!'fer to Select Com-
mittee. 993-94. 

Demand for supplementary grant in 
respect of-
"Miscellaneous"_ 1846. 
Indian Criminal Law Amendment 
{Repeal) Bill-
Motion to consider. 1137. 
Question re-
C!'ding of jurisdiction over certain 
villages in Viramgaon to thp-
Patdi Durbar. 61. 
Departments Of .public services 
directly under the administration 
of the Government of India. 109. 
Question of granting jurisdiction of 
Barwala villages to the Limbdi 
State. 60. 
Re-employment of the Great Indian 
Peninsula Railway strikers. 91. 

GAJAP ATmAJ, MAHARAJ KUMAR 
VIJAYA ANANDA-
Criminal Law .mendment Bill-
Motion to coDsider. '160-53. 
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~
GALLEnY P ASS(ES)-
See "Pass(es)". 

GAME(B)-
Question re-
Facilities for playing - outside the 
jail compounds allowed to State 
Prisoners. 1392-93. 
Provision of facilities for out-door 
- in the Celluler Jail;' Anda-
mans. 1591. . 

GANDHI, MAHATMA-
Question Te applicaiions from - and 
Babu Rajendra Prasad for permi-
ssion to enter the earthquake area 
in Quetta. 1040. 

. Motion for ~  Te refusal of 
permisaion to - and Babu Rajen-
dra Prasad to enter into the 
earthquake area of Quetta. 125, 
127. 

GARRISON ENGINEER(S)-
See "Engilleer(s)". 

GAUBA, MR. K.L.-
Conaideration of the report of th., 
Tribunal on financial settlement 
between India and Burma after the 
separation. 1562, 1563-68, 1962, 
1963. 

'Criminal Law Amendment Bill-
Motion to consider. 449, 549-53, 
558. 

.Mot.ion for adjournment. Te bombing 
of women and children in the 
Trans-Frontier villages by the 
Indian Army (Air Force). 383-84, 
386. 

'Question Te staff area councils formed 
'On the North Western Railway. 
71. 

GAUBATI-
Question re establishment of a Uni-
versity at -. 633-34. 

GAYA-
Question rc rest· available to the 
ticket checking staff at -, Patna 
~  Dinapore. 88. 

GAZETTED BTAFF-
See "Staff(s)". 

-GENERAL AJlNESTY-
See "Amnesty". 

GENERAL BUDGI:T-
8ee "Buclset General". 

GENERAL CONSTITUENCY-
Bet "CoaItit1l8Dq". 

GENERAL POST OFFICE(S)-
See "Post Office(s)". 

GEOLOGICAL SURVEY-
Demand for Excess Grant. 1939. 

GERMAN(S)-
Question Te establishment of a 
- automobile factory in Bombay. 
600. 

HEItMAN AEROPLANES-
See "AeropIaDe(s)". 

GERMAN GOVERNMENT-
Qucstlon I'C -'s offer with I'egard to 
the contrad for the Howrah 
Bridge. 1803-04 . 

GERMANY-
Question T" restrictions of Indian im-
ports into noumania, Italy and 
692-93. 

OHIASUDDIN, MR. It.--
Cinematograph (Amendment Bill)-
lJotions to consider and to refer to 
Select Committee. 247. 
Crimin.1 Law Amendment Bill--
Motion to consider. 663. 
Question Te buildings of historiesl im-
portance OI'cupied by the Military 
autlIorities. 1309. 

~  BHIK NAIRANG, SYED-
Appointment of - to the Committee 
on Petitions.. 128. 
Consideration of the Report of the 
Tribunal on Financial Settlement 
between India and Burma after 
separation. 1947. 
Question TP-
Alleged compulsion for overtime 
work in the Government of India 
PreN, New Delhi. 1038-39. 
Classification of the employees of 
the reading branch of the Gov-
ernment of India Press, New 
Delhi. 1038. 
Classification of the staB of the 
Beading Branch of the Govern-
ment of India Presses. 1596. 
Communal composition of the staff 
of the Reserve Bank of India. 
159'1. 
Compulsory retirement of persoll8 
who have completed 25 years of 
their permanent service. 1597. 
O(\nstruction of more quarters for 
the employees of the Government 
of India Press, New Delhi. 1037. 
Exemption of llualim employees of 
the GoYernment of India Press, 
New Delhi from working over-
time on Fridays. lo.w. 

E 2 
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GHULA'M BUlK NAIBANG, SYJ:D-
crmtd. . 
Question 1',--
Numbers of Muslims and DOD-

Muslims employed as .A88iatant 
:Manager and heads of brancheR 
in the Government of India 
Presses and in the CentralPubli-
cation Branch. 11ll. 
Recruitment of M111Ilims in the En-
gineering Department of State 
R"lilwaYIl; . ~ 

Rules governing the allotment of 
quarters to the employees of the 
Government of India Prees.New 
Delhi. 1038. 
Want of smoke-chimneys in the 
Duftry type cparters of .the Gov-
ernment of India ~  New 
Delhi. 1038. . 
Resolution re Quetta Eartbquake. 
1334-36 

GHUTKU-
Questiou re grievances of the pauen-
gers at --Station on the Bengal 
Nagpur ~  634. 

GHUZNAVI, SIR ABDUL HALIM-
Criminal Law Amendment Bill-
Motion to CODsidn. 838. 

Expressions of regret on the . deatru. 
of Sir Basil IDackett, SIr Deva 
Pmsad Sarvadhikary, Lala Fakir 
Chand a.nd· Haji AbduUa Haji 
Qasim. 5-6. 

Indian Criminal Law AmendmenL 
(Repeal) Bill-. 
'Motton to consider. ~ 

~  (Supplementary) rll amount 
raised in India ~ ~ for 
the Silver Jubiletl CelebratIons. 
2'J1. 
Resolution re manufacture' of loco-
motive requirements inState Rail· 
way Workshops. 352-'54, 365, 363. 

GIDNEY, LIEUT·.-COLONEL SIR 
HENRY-
Question re'- .• 
Income-tax OfIicers in Bengal. 70. 

Option to elect new ~  ·.rules to 
the staff 011 the N orta Western 
Railway_ 88. 

Ratep of pay a.nd other privileges 
.. . of certain a.ppreDticell of State 
Railways. 93. 
Reorganieation of the· ;lUperior staff 
of the Income-tax DeJlaiUnent in 
~  71).71. " ..•.. , .. 

Senionty of Illlbordill8te8 ,ofIiciatinlt 
in t.he transporiatioa d ... pector'l!I 
graie on tlwI· East;, In_n Rail-
:w.aJ..: .. __ ~  .. 

GILGIT-
Questionre transfer of tht' civil all.:l 
military a.dministration of - to the 
Government of India. ~
33. 

GIRl, MB.. V. V.--: 

Payment of Wages Bill-
Motion. to consider. 1009. 

Question re-
Additional appointmentsalld r.e-
trenched ~  on Stlite Rad· 
W"Ys. 625-26. 

Amounteredited to Railwa:y Reve-
nail.' 'under fines, forfeIture of 
Provident Fund. etc., ana income 
and disbul'IM!JIlente of the Staff 
Benefit Fund' of each Railway. 
&a6-30." . 
Appoinknent efEmployment 
Officers on State Railways: 637-
38, 1637-38. . 
Appointment of· inexperienced crew 
inspectors on the Eaat.ern Bengal 
Railway. 106. 
Capa.city of the ~  Railway 
W orkehope to manufactUre 
carriage and wagon lIIltlerframes. 
50. 
CoUBtitution and working of staff 
committees 011 State RailwaYIl. 
63. 

"Oonstitution of a Joint Standing 
Machinery on Ra.ilways.· 626. 
Cost . of repair and ma.intenance 
incarred 0J1 roIHng stoek 011 rail-
. Ways. 623-24. 
Depreciation . fund rutes of State 
Ra.ilways. 49. 
Distinction iIi the payment of rail· 
way fare by an Indian Major 
and a British Captain. 3ffi. 
E.luipment of railway . workshoplI 
for manufacturing carriage .nd 
wagon u,nderframe.. 50-51:. 
Eqnipmentof tne Ajmr Railway 
Workshops with additional plant 
and machinery for the manufacture 
of ~  976. 
~  '. c"ell.·. QJl certain cla.ssell 
of goods. 623., '.. 
Heavy repair and COlt of repaIr lD 
workBhops pw. ';1IIlit of ~  

stock. 51-57. ... 
Interest allowed in calculating 
commutatiQn.;, ~~ , • of ~ ~  
625. . '.. ....... .'., 
Interest allowed on··pro'fident fund 
deposits of .!&ilway servants. 624. 
Leave reserYe' .f. '.acil ea.tI!IgOry. of 
employmerit;oon ~  Ra.ihNyll. 
540-41. 

~~  iiJ1;the-
#,mer RailwiIV,ciWo __ pt..Ir16-



-GIRl, MR. v; :.V.-etmttl, 
Question re-cofltd. . 
Locomotives on Class I Ralhrays. 
47·49. .  . 
Manufact.ure of ~  
In railway workshops. 624, 1637. 
Moto26r b_ run ~  ~ .:QajIwaY8. 
6  . . 
Output capacity of the, Tatanagar 
Railway WOl'kshoPIJ&P.d ot.her 
workshops ~  manui.-nre of 
carriage and wagon ~ ~  

624, . :. 
Persons ~  on diSQiplinary 
gl:ounds on RailwlloYs. 631. 

'Procedure fol,lowed ~ filling up of 
yacancies in the .Ji:lectri<:aJ Depart-
Dlel;lt of the East. Indian Railway. 

.. ' 638, 1310. 
PromQtion: of Indian guards on the 
.Great Indian Peninsula Bai.lway. 
84-85. 
Rebate allowed by the l.ding 
IIhipping companies for .}NU8&ge to 
Eurol'e for railwayeervants. 
622-23. 
Recommn.dationB, of the State'Rail-
way: Workshops Committee. 
58-60., • 
Reduction of pay of graduates in 
Commeroe ·in the Posta .and Tele-
graphs .Department. 638-39. 
Jle-employment of GrISt Indian 
Peninsula. Railway strikers. 200. 

. Re-.employmentof ret.renched· staff 

. .-on . ~ Railways. 63-64.. .. 
Renewal of Wagons Dn Indian Rail-
ways. f!17-78. . .' . 

:Report on tile· question of the manu-
. fact.un of loc!lmotives .in railway 
workshops iii India. 631. 
'8epHIentation of the staff in the 
·.Eleelilical Department of t.he East 
Indian Bailway in tb,e Welfare 
Committee. 638. 

'WOODs a.nd Illspaction ~  
. on .,h R,ailway. f117. .", . 
~  yalae 011 condemned loco-
motives, . Cl)l!.chiog and wagon 

.... _. stocJs.:Qn each railway. ~  . 
~  appOintments ~ the 
P4St . Offices and' the Ra,llway 
lIBil $ernee. 223 .. 
Selectieo. grade ~  abolis\ed . or 
converted into time-scale appolnt-
m.eni,s ill. the. Post OJli,ces -and. the 
Raihvay 'Mail ~  222;23. 

Staff to implement the Hours of 
~  Regulations on ~  

Madras and Southern Mahratta 
and the Bombay, Baroda 'and 
Central India Railway. 631. 

... Transfer of the management Qf .the 
Company-managed . '. BBitW65's. 
631. 

Gml, MR. V. V.-corrcltl. 
Question re-cofldd. 
Wagon .. requirement. of Indian rail-
ways. 49-50. 

WagoDB : re-oowljti_ed . on Illdian 
railways. 51. 

Question (Supplementary) 1'e-
Alleged hostile attitude of the East 
Indian Railway Administration 
towards Trade Unions. 29l. 
Amount sanctioned to conduct . the 
case of Mr. Doran, late staff 
Superintendent of the Dinapur 
Division. 169. 

,Applicat,ioll of }'undamjlotal Rules 
W the IndiA! .. Railways Confer-
ence Association staff. 197. 
Appointments of successful ex-
apprentices of the East Indian 
Railway Workshop, LilIooah, in 
other Workshops. 164. 
Pay of the staff in the office of the 
Indian Railways Conference 
Association. 194. 

Resolution Pe ~  of loco-
motive requirements iu State Rail-
, WIlY ~  355-58. 

GLASS INDUSTRY-
Motion. foradj01l1'JJlD.ent re refu.aal of 
tnt of protectioll to the -'. 343-

QueatioJl 1'e reped. of the Tariff Board 
on protection to the -_ See also 
under ~  1288-89. 

GOKULDAB,' MR.-
Question 1'C ~  of. -, son ot 
Padarath Das, by the Government 
of Fiji . ~

(",.()LD-
QuestiolJ.. re-
Countries restricting the free low 
of -. 1410. 

..,.... eXJlOrted fJ'Om India since i1Da-
land weut off the ~ Standaril . 
596-98, 1409. . 

GOLD MINE(S)-
Question reCombine for working t.he 
- in the Nilgiris. 706-ffT. 

GOLD STANDARD-
Questionr.. g9ld eXJIOrted from India 
sjnceElJgLmd we.t off the _ 596-
98, 1409. 

GOODS-
Question re-
Committee for the claB8ification of 
Railway -.. ~  
Consignment. of - for India,n im-

~  Empire ski,ping. 
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~  

Question re-eGntd. 
~  oharged on certain cla_ 
01 -. 623. 
Regulatioin of the barter of im-
ported - against upom in 
Italy. 1699-1700. 
Revision and Cla88ific:ation of-
transported on Railways. 1691-92. 

GOODS CLERK(S)-
See "Clerk(a)". 

GOVERXING BODY-
Election of a Member to the Imperial 

~  of Agricultural Research 
and Itt; -. 548-49. 
Yotion ~ ejection of a member to ait 
on the Imperial Council of Agrieul-
tUI"II1 Research and its -. 142. 

GOVERNMENT(S)-
Question re-
Facilities asked for from - by an 
Automobile Factory in India. 
784. 
-' s policy with regard to the 
Tribes on the North-West Fron-
tier. 1688-89. 
Losses caused to - in the Qnett& 
Earthquake. 514. 
Newspapers punished for adversely 
commenting on -'s policy in 
Quetta. 1405-06. 
Positions under - (including Rail-
ways) requiring outstanding tech-
nical qualifications to serve &II 
heads. 1(»..10. 

GOVERNMENT CIRCULAR-
See "Circular(e)". 

GOVERNMENT QUARTEB(8)-
8ee "Quarter{s)". 

GOVERNMENT SECURITY(IE8)-
See "Security(ies)". 

GOVERNMENT SERV ANT(S)-
Question re-
Facilities and comf«ts for - living 
outside the municipal limits in 
Simla. 1611-13. 
Increase in the rate of pension paid 
to the inferior -. 1706. 
Residential accommodation for-
in New Delhi and Simla. 1610-
11. . 
Water meter rent realised from-
in New Delhi and Simla. 1614-
16. 

GOVERNMENT SERVICE-
Question 1'e repreeent&tion of 
Buddhists in -. 8" alIo under 
"Service". 1704-06. 

GOVERNMENT OF INDU-
Question re-
Collection of Custome revenue hy 
the - in Kathiawar and other 
State&. 1.273-74. 
Communal composition of nou· 
gazetted etaff recruited in the -
Oflices. 211-19. 
Cost incurred . by the ....:.. in the 
transport of British troops and 
oftloers. 402-03. 
Departments of public services 
directly under the administration 
of the -. 109. 
Employment of perl!!OIl8 belonging 
to the untouchable c1a_ in the 
Departments under the -. 1767. 
Examination for recruitment of 
typists and routine grade clerk!! 
in the - Oflices. 177li-76. 
Holidays in the - Secretariat. 
1624-26. 
House rent charged from the 
ofIicera and stair of the - in 
Delhi. 1862-63. 
Lien on a lower of type of quarter 
of the - staff. 1623. 
Money sent out of India and 
moneys spent in England by the 
-. 17. 
Private honses rented for certain 
ofIices of the - in Simla. 1095. 
Promotion of 110 clerk of the routine 
division to the second diviaion in 
the Departments of the -. 114. 
QueStion of placiugthe Safety 
Inspectors directly under the -. 
1712-13. 
Question of placing the Supervisor 
of Railway Labour directlj under 
the -. 1712. 
Rent collected from the officers and 
&taft of the - in Delhi and cost 
of maintenance, etc., of quarters. 
1863. 
Bale of silvilr by the -. 1043-44. 
Traaafer of the civil and militarT 
administration of Gilgit to the 
~  962-63, 1632-33. 

Statement (laid on the table) 'ie ~ 
in which the lowest tenders bve 
not been accepted· lIy the High 
Commiuioner for Inm in purchU-
iug etores for the -. 640-41. 

·GOVERNMENT OF INDIA. A.CT-
See .. Act(e)". 

GOVERNMENT OF INDIA. BILL-
See "Bill(s)" . 

GOVERNMENT 
·PBBSS(ES)-
8e8 "PreII(")". 

OF INDIA 
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GOVERNMENT OF INDIA SECRE-
TARIAT-

Question ,.e Indianisation of the-. 
See also ander "Secretariat". 694-
95. 

GOVERNMENT OF MADRAS-

Sf!e "Madraa, Government of". 

GOVERNOR GENERAL, H. B. 
THE--

Circular regarding -'s Addre.. to 
the Membel'S of the Indian Legi •. 
lature. 9116. 
-'s Assent to BiDs -. 128. 
Message from - recommending the 
passage of the CrimiDal Law 
Aml'ndment Bill. 1059. 

Queation 1'fl-
-'a recommendationB with regard 
to the lupplementary demands 
under the General and Railway 
Budaets. 416-17. 
Refuw of sanction by the - for 
the introduction of a Bill to 
amend the Bombay Port Truat 
Act. 425-2'7. 

GOVIND DAB, BETH-
OiBematograpb(AJDendment) Bill-
MotioDS to consider and to refer to 
Select Oommittee. 246. 

Mot.ion for adjournment ,._ 
Appointment of an Earopean bUli-
Dellman as the President of the 
Indian Tariff Board. 796. 
Lack of discipline in certain sol-
diers at Jnbbulpore. 236. 
Rioting of British BOldiers stationed 
at Jubbulpore. 125-126. 

Queetion ,._ 

Action taken againlt ~~ 
under the . Indian Pnu (Ilmer-
gency Powers) Act, 1931. 3l6-42. 
Arrest and conviction of four ~ 

BODS daily, found tra..-elling 
without tickets, at Jubbulpore. 
115-16. 
Cenaor ~ for censoring the 
letters of State PriBOnera and 
Detenus. 1395-96. 

~ to be followed bZ the 
Board of Fihn Censors in India. 
1793.94. __ • 

Excbange restrictious ..... eating 
India. 1792. 
Expenditure on the inauguration of 
the New eon.titution and the 
Delimitation Committee. 1791-92. 
Fa.Jilit.iea for playing games outside 
tile jail compounds allowed to 
State Prisoners. 139-293. 

Faal Inspecton on the Gnat Indian 
Peninsula Railway. 17911. 

GOVI ND DAS, ~  
Question ~  

Hours of duty of ticket colleat.ora 
on the Jubbulpore Railwa:y 
Station. 178'1-88.· 
Indian· Trade Commissionera in. 
foreign countries. 1789-91. 
baae of one rupee notes. 1792-93: 
Licelllled cooliea on railway atatiou" 
1794-95. 
Loco. Inspectors on the Great. 
Indian Peninsula Railway. 1796-
m. 
Nomination of Indians to the· 
Board of Film Oensors in India. 
'1794, 
Non-issue of week-end intermediate 
and third cia.. tickets on the 
Great Indian Peninsula Railway. 
1'788-89. 
dtate Prisoners in bad health .. 
1397-98. 
State Prisoners in different pro-
vinces. 1388-91. 
State Prisoners in the Central Pro" 
. vinces Jails. 1391-9'2. 
State Prisoners in the Drunob Sub-
J&il in the Central Provincea. 
1393-96. 
Station Muters on the 
Indian Peninsula Railway_ 
TralllJlOrtation, Commercial 
Trame Inspectors on the 
Indian Peninsula Railway. 
96. 

Great 
1796. 
antl 
Gnat. 
1795-

Question (Supplementary) ,._ 
Appointment of Delimitation-
Committees. 618. 
Countries with banned or restricted 
imports from India. 14. 
Deficit in the Railway Budget. 
428-30. 
Detachment of Briti&h troops 
atationed in certain Bikrampar 
villages in Daeca. 178. 
Position of Indians in Zanzibar. 
.300. 
Reduction in India'. contribution to-
the Leairae of Nations. 316. 
Salaries of the Indian Bail-18 

~ Association Btaft. 
1m . 

GBADUATE(S)-

Question re reduction of pay of - ill 
Commerce iu the Posts and Tele-
graphP Department. 638-39. 

GRAHAM, SIR LANCELOT-

Election of - to the Select Oom-
mifJtee on the amendment of Stand-
ing Orders. 1112. 
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GRA HAM, SIR LANCELOT-f'onti. 
Jubb!Jlpore and ~ ~
... ' (Divorce Pl'oceediDp 'Vali-
~  BiIh 
Consideration Of clause B. :l8O'1. 
C-onaiduaQaa of the Title ,ucl the 
Preamble. 1D., 

GBANT(Br-
Question re-
:.'Diat.ributioD. of the - for rural 11p-
, ~  ' 

- made to provinces for the im-
Provement' in the MII.lU'0Q8 of 
th8 c1iltiVation arid ~ of 
sugar-cane. ,1266-68. 

, SCheme for' theutiUSatwu of the -
,  : fw ~~ ~  'il,l the Pnn· 
jab. 1050-51: ' 

:}' 

GREAT BRITAIN-. , 
"Qu.esliion ~~ ;", "  ' ;,' 
ConllllJllption of lJJ.4,an ~ ill 
, ..,... ".606-07. ,'_ '; '" 
Fauin the ~  oil ~ oil 
", ~  ~ ~ ,"", ~  
, ",':rr.M ~  ~  "Sul. of 

Zanzibar and -. 228. "  ' 
,,;Treat.y of ~ ~  ~  

';; heWf,een ~ ~ ~ ~ ~  
'l •. ~ ~~  -'I;' ~ 

lJR:EAT'" INDIAN -[PENINSULA 
:aXILWaY-"- ,J 

See "RailwaY(H}". ,> 

~  ~  
See ··War". 

GRIEY ANCE(S)-' 
'Qmlation ~ '; 
- of Indians domiciled in South 
.). Africa. 181-83. 
-,.' of-the aampositors in tJut Gov· 
ernment of India PrlNlll" Calcutta. 
liB2. _', 

- of the employees of the', East 
.JiDdian' and Eut.em lieDpl'iRail. 
way Prellll. ',1693-84. 

, ,-"of the llIOOme-tax !dBff ,m: Bihar 
',. and:Ori.u. 4156-68. 
- of the industrial emplojees of 
the Government. of India Press, 
Calcutta. 1380-82. 

- of the passengerli :r3t'mUtatu. 
~ on the Bengal ~  

n.,llway, ~  .-
- of,lhepilgrims to the ~  
776-11. " 
- of the staff of the Indian Rail-
ways Conference .AaIociat,ibn, 
Delhi. 195. 

;,;r;"" df 'the staB on the ' Bombay, 
.  " ~  and Central India Rail-

way, 620-21.' ' 

-..... ,m:: 

GBIEVANOE(S)---eOatd; ~  '; 
Question ~  ' 
, - ,of ~ ~ exQ,l,i,aerloa 
• the ~  l\i.i1way. U7-18, 
, , 231, '882: . 
Method for the redress of - of tha 

~  ~  

GRIFF.I'rHS"MIt.·P •• T.-

~  La", ~ Bille- '. 
, Motion to consider. 468-78.', 
Indian Oriminal Law Amendment 
, (Rep'eal)" BiR-' , • 
" ~  to ~  pml-!S., . 

ConsiMl;3tion of ~  ~  
~ ~ "" ' ~ 

,,Qath ~ 2"J: ',.,., 
Point of order aa :to whet:)lU, ihere 
can be a discUBBion on' the principle 

, of a Bill upon, a consideratianof " 
~ ~  tlie 'PrineIpie 'and real 

, , ob)ilct of the ''BiHhaa already been 
, ~  thr""dbare upon the 
,', IIJotio!} fOf ~~  ''&'Qd ~  
1\0 amen'ruP.rlt" has' been moved or 
~  giy:eri notiCe of., ,1761. 

GRIGG, THE 
.TAMES--

HO ~  

. '" ".: I j 

SIR 

~  'beitweelf. the' , ...... :BUlk 
" Of "India: .lId ~  ... of 
India (tiiQ on ~  : ... ~  

AKreement ~  ~ IeCl'fIUIIy"of 
", fl8tate forlWldia in ([)eubeit," the 
'" RI"i8er\"e iBa11k of India ~  on the 
, table'. 13a-Si. ',' , 
(,,on1iden.-t,itHl of tIN: Reporti,.£ the 
Public Accoom. 06almitt.ee;', -1968. 
~  ~ • Of, the 
Tribunal -&n finaQCi&l' iletllllement 
between India and Burma at_ the 

, ~  1648, 11i64" 1.6fi8,!581., 
. !  ,  , ~  1949,' 1965-6,6. ' 
'I>eine.nd for J!a'ce'li 'Gr.a'at ,ill ,respect 
''fif- 1 ''':; 

,  ' r •• ,Appt'oJlriatiOli ~  DepNlCiation 
Fand" . 1942. 
Civil Works not charged to: Reve-
811&."'1941. ' ,.,,' :' 

'I .. "COM'pBllies' ~  'IudiaDt' St&tea' 
shares of, ~ ProM"d net 
,Earnings". '1941. ,n,,' 

'lb:pi!ndUure on ~ ~  Per-
~  charged to Capit.i{ 1941. 

''Expenditare 'oU' '1letl'8ilell!ed' 'Per-
sonnel charged taReve.lIe. 1940 

~  1889. ,: 
I.Ildjan Stores ~ 1939. 
fbterest on ~  'Obliga-
': tioDI!. 1918. 
MiBeeilantioaR> 1039. : 
Transkr to the Fund for 'R8COI1-

~  'Eafthqaft&i D_age . 
1940: . ;,,' , 



~  ~~ ,;HONOPJl,ABLE ,8IB 
JAME8-contd . I 

Working ~  
tion, ]941, . 

Demand for supplementf!.l'y ,grant ip 
~  of....,... .  , 

· " ";Expenditure ,on the development 
,of, Broadcasting met frolXl' the 

. fund". ]823, 1826, 1832. 
"Expenditure QIl the ~ 
of Civil Aviation .met 'from . ~ 
fund". 1811, 1819;" ."  . 
"Miscellaneous" .. '. '840·41 , 185 ... 7. .. ,. 

· 192!f 1935.38. :" t  .  , . 

· ~  for .. adiournment . ~  
of certalli resources between the 
Central . and Provincial .. Gov.llrn, 
ments. 1195. .  . .' . 
Motion r.e election of two inembers 
for the Central Advisory Board of 
Education. 138. . 
Presentation of the repOl·t of" ~ 
. ~  ,Accounts ~  '1415· 
'!1M7...' , 
ltiikilltioll' re. manufacture 'of 'loco· 
motive requirement!!·· in State Rail-
way Workshops. 349, 36Q.63, 37.3-
7.4 

'GUARD(S)-
Question 1'f.-" ,' ... ; 
C-onsilierationof the claimB '. of -
" '.' of the Bawalpilidi DivisiGo who 
.. ···:ifailed· in·the 'night. vision test. 
'13·7.5. 
Grant of certificates to - by the 
District Medical, OiliceJ; af" ~~  
Moradabad ~  }£a.st Iridlail 
Railway. ~  " 
Interview for promotion ~  "B" 
grade guards on the East Indian 
Railway. 1654.' . : 
J?laci'ng. of coinplaint books in -' 

." ~  . and 'at Jmiciion 
,8tatiebs;' 864·65;,' 
Promotion of Indian "-on' the 
Great Indian Peninsula Railway. 
:82·85. .! . 

GUAliDSI;IIP-
.. QuNtIon ~ 

"B" grade Controllers ~  to 
relieviag. ....,... . on the East. IaPian 
Ra.ilwIloY. 1633-34. , 
Pl'OlDotion of certain Controllers on 
the East Indian Railway to reliev-
ing -. 1634. I 

Btatemw.,laid on. the Table re pl'lOmo· 
tion to the r.elieving - on the East . 
Indian Railwav. lli33. 

-aUDUR-
Question 1'8 train tiervice betw.e8D: ~ 
and ~  DbArmavaram :.on 
j'6J1aGtaB' and Boathern lIahrat.ta 
Railway. 7.02·03. 

01 

OON(S)-' 

Question .1'e manufacture of - in In-
dian' OrdiJarice Factories for the 
use of tbe ~~ Army. '168'1·88. 

GUNTUR-

~  l·esulte of excavations ~  
Nagarjunakonda in the - pjstrict. 
7.68·69. 

O:UPTA, 
SlNGH-

MR. GHANSHIAM 

Eleotion of -. to the· Select COIR-
:mitflee .on the· wndment of Stand-
ing Orderd. 1112. 

~  'Te ~  of Azya 
Samajists in the Army. 41. 
Resolution r. Quetta Earthquake. 
1366. 

t" 

B 

JU,NDLOOM' 'WEA:VlNG ~ 

~

"'QlMlltIoD" I'll grant f_ the developm.eDt 
",' df the'"---'-to 'the Madras Presi' 
dency. 958-59. ' 

:. ~ ~ '. i  -,,' . 

HANDS ( !MR. ,;A; S.-
:Oath. ~  1. 

HAPUR-
Question re --Remonnt Depot at 
Babugarh in the Meel'Ut, ~~ 

:?U 

lJ ~~  OOCUP A');ION (S)-
Question 1'f regulRtiou. 1)£ work ill -. -
or dangerous occupat'ic.ns and trades. 

:., ~  

IJ,.Ji:AD POB,); OFFlCE(S)-
P;pe"Post 'Oflice(s)". 

HEADQUARTER(BI OFFICE(Sj-
Question Te promotions to the poRI 
in --of the Tl'ansportq,tiOll spd 
Commercial Departments. 233·34 . 

HEALTH-
··'hesti.on ,1'e St.at.e Prisonl'rs in had 
-. 139'7·98. 

~  
Election of a Member to the St&nding 
C"JOJllmittee on Pilgrimage to the 
.,-.. -.. 434. 
Motioll Te election of one MuSlim 
member to sit on the Standi:ng Com. 
mittel' on Pilgrimage to the --
13'7'. 
QuNtioo Te gi'ieimnclill of the -pilgl'im' 
to the -.-'. T76-71. 
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HlDAYATULLAH, S[R GHUIa» 
HUSSAIN- . 
Criminal Law Amendment ~ 
Motion to consider. 55'1-62, 574,  577, 
586, 646, 647, 837. 

Question ,e- . 
Alleged monopoly of  non-Sindhis in 
t.he Karachi General Post Oftice. 
306. \ 
Condition of potato growers in Sind. 
8. 
Construction of a ra.ilway line 
between Johi in the Dadu district 
and other places in Sind. 8-9. 
Water supply of the city of Karachi. 
1600. 

Resolution rt Quetta Eart.hqualte. 
1331·34. 

B IDES CESS COMMITTEFr-
Question Te recommendations of the 

306. 

HIGH COMMISSIONER FOR 
INDlA-
Question "e commUD&l compositioa of 
the Indian staff in the oftice of the 
-. 882. 
Statement (laid on the table\ 1'8 cuell 
in which the lowest tendePI haw 
not been ac('epted by the --in 
purchasing store9 for the Govern· 
ment of India. 640--41. 

HIGH COURT(S)-
Question 'Tt !right of appeal too the 
--against the decisions of the 
Commissioners of Income·tax. 46. 

Sf.f also "Court(s)·'. 

HILTON-YOUNG CURRENCY COM-
MISSION-
Question re recommendations of the 
-. 518-19. . 

RINDU(S)-

Question Te- ~  

Demolition of a -- ~  the 
Ra,ngoon Development Trust. 
1869-71. 
--and the railway ser.vices. 1'l911-
1800. 
- Buddhist and Muhammadan 
monuments in the SouthernCii'cle, 
Madras. 764-67. 

HINDu llARRIAiGE VALIDITY 
BILL- • 
See "Bill(e)". 

HINDU REFUSHMENT ROOM(8)-
.'Ie .. "Rekeshment Boom(II)". 

HINDU WOMEN'S RIGHT TO' PRO-
PERTY BILIr-
See "BilI(s)" • 

HIN'I)USTAN-
Question re movement for separation 
of certain Indian border tern'toriel 
from other parts of --. 1609-10. 

HIS MAJESTY'S CONSULATE(S)-
See "Consula18(s)". 

HISTORICAL IMPORTAMJE-
Question Tt buildings of --occupied 
by the Military authorities. 1309. 

HOCKENHULL, Ma. F. W.-
Question (Supplementary) ,e conatl.'Q(' 
tion of roads in A_m. 964. 

HOGAN, Ma.-
Question Te appointment of one 
3S a Yard Muter in the Trame 
Department of the Calcutta Port 
Tf'Ust. 48().88. 

HOLIDAY(S)-
Question Te-
--in the Government of TAdia 
Secretariat. 1624-26. 
Non-observance of certain --in 
the offiCe of the Indian Railways 
Conff'rence AlIIIOCiation, Delhi. 
181. 

HOM<EOP Arl"HY-
Question rt recognition of --ss' a 
State medical IIcience. l8'73. 

HOSMANI, MR. S .. K,-
QUf'stiou rc employment. of a watch-
man on the Shedrah Laldo Boad 
Level Crossing of the Kadru and 
Southern Mahratta Ranway. ~  

HOSPITAL(S)-
Question re-
Posting of Auistant Surgeon. to. 
- on the East Indian Bail .... ,. 
86. 
Provision of an auistaD.t surgeon in 
the railway --at T1III.d1a. 92-93. 
Racial diIIcrim.ination in tbe East 
Indian: ""Railway --at Tundla. 
984-85. 
Treatment of Indian staff in thlt 
East Indian Railway --at 
Tundla. 86. 

HOSPITAL HOUR(8)-
Question T8 f_ deJD&Died bv the 
Civil Sarpon, Ne .... Dalbi, during 
-. 69'7-99. 
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HOU.RS OF EMPLOYMENT RE-
GULATION(S)- . 
l1ee "Regulation(s)" . 

HOUSE(S)-
Questilln 1'".-
Private --rented for eertain 
offices of the Government of 
India in Simla. lO96. 
Private --rented for ibe 
of the Imperial 'CoWlcil of 
enltural Research and 
Reforms Oftiee in Simla. 
87. 

HOUSE ALLOWANCE-
See "AUowanee(s)';. 

HOUSE OF COMMONS-

Office 
Agri-
the 
1186-

~  ~ amendments of tbe 
Government of India Bill in the 
--reprding the princes and the 
Federat.ion. 689. 

HOUSE RENT--

Question Te-
--charged from the officers and 
st-aff of the Government of India 
in Delhi. 1862-63. 
Bscoveryl ·.of --from 'llic'ket. 
Collectors . on the East J ndian 
Railway. 648. 

HOUSE RENT. ALL"OWANCE-
See "Allowanee(s)". 

HOWRAH-
. Question Te-
.\Uegations against 
Issardas, vending 
Railway Stations 
Bandel. 187-89_ 

QDe Ballavdas 
cimtraciOr fOl' 
from --to 

Contractors at Railway stations in 
the Dinapore and -'-Divisions. 
lm. 
Duties and responsibilities of the 
crew svstem in tbe --and 
Lucknow Divisions, East Indian 
Railway. 12D. 

HOWRAH BRIDGE-
Question 1'6-
ContftlCt for the ~  of 
. the New --. 1631-32. 
German Government's offer with 
regard to the contract for the --' . 
1003-04. 
Tenders for the construction of the 
-. 1798-99. 

I 

IMAQE(S)-
Queallion l'e d,iscovery; of Buddhist 
--at N egapatam. 768... 

IMPERIAL BANK OF ~ 

QueatiOll 1'6 allotment of certain 
shares of the Reserve Bank to the 
employe611 of the --. 417. 

See also under "Bank(s)". 

IMPEB[AL COUNCIL OF AGRI-
CULTURAIL RESEARCH-
Election of a Member to the· --
and its Governing Body. 548-49. 
Moti"n Te election of a member to sit 
or. the --and it!! Governing 
Body. 142. 
Question Te-
.Outlay on the 310-11. 
Private hOUBeS rented for the Office 
of the --and the Reforms 
Office in Simla. ' 1186-87. 

IMPERIAL SEIWICE OFFICD-
Question f'e enquiry into the conduct 
of an --. 860, 975, 1118. 

IMPERSONATION-
Question l'e alleged --and mal-
practices employed in elections to 
the legislatures and :ocal bodiea 
695-96. 

IMPORT(SJ-
Queation Te-
Application of a system of control 
over --by the Japanese Trade 
. Council. 691-92. 
CoWltries with banne!! or restrict-
ed --from India. 12-15, 528-
29. 
Exports and --of certain com-
modities. 1882. 
Fall in exports and rise iil 
1698-99. 
__ from India banned by 
Roumanie.. 11-12. 
Increase in .. the British --into 
India. 424-&5. ' 
Indian expotts and --aad India's 
trade position. 601-00. 
Prohibition in Italy of the --of 
I[ooch. from India and of Indian 
Insurance companies from cwrry· 
ing on bnsiness. ~  , 
Prohibition of certam --from 
Persia' and Afghanistan into 
certain puts of India. , 535-36. 



IMPOBT(S)---eofttd. ~ 
QueBtion r8--(:orattl: 
Prohibitive Duty on Clove --ap.d 
Protection against Indefinite 
'MwatoriU1D8 by Indians ·in 
7Anzihtir. iSO.·· 

Protective duty on --of dairy 
prod_eta. U59.. 
Publication of daily' lists of exports 
and--by Oustoms HotI1I8S 
629-31. . 
Restriction of --into India. 15· 
17. 
Rf'strictions of Indian --onto 
Bo1llll&nia;' Italy and' Gennuy; 
692-93. . 
:Roeakictions on the .--Gf IDd$n 
gooOdsiato Italy; J.O.11. . 
Beault of the imposition ol &11 -'-
duty on broken rice and prohibi-
t·ion of --of rice from. Siam. 
Indo-China, /t". 792-93. , 
Valne of --from, Bnd exports 
tD, the ~~  

-YMPORTDUTY-

Question Te-
BLct . of· the fixation . of ...,..-.. en 
·broken rice. ~  

Imposiiion Of a· prohIbitive --on 
Zanzibar cloves. 846. 

See also nnder "Duty-(ies)". 

IMPORT TRADE--:. 
Queetion TP export' and --between 
India and Ceylon.' 972-'13. 

IMPORTED GOODS--
See "GiJods". 

UITOOME(S)--
Question re-' 
.\mount credited to Raihvllv Reve-
DlleR. Unde):. ,fines, forfeijnre of 
Provident Fund, etc., and --
and dishursements. 4f the Staff 
Benefit Fund of a..cfl :RailWay. 
~  

AsseBsment of --of "!IIaU --
tax payers in Sind. 2'.5-M. 
--and expltDditure of State 
Railwavs. 1883-81. 
--and expeDditlJr.e of the New 
Delhi Municipal . Committee. 
UOO-03. 
--derived from small --tax 
and expenditure incurred in its 
coUe('tion in Sind. 24. 

1NCOME-TAX-
. Question re-
A_Bsment of incomes of mall --
payers in Rind. 1m·24. 

IlITCOMB-l'U-otJIltll ... 
Question Te-eoratd_ ; 
Collection of -' -£l"0III "idAis and 
funds in Madras. 1306. 
Enquiry into the system of ll!vyin, 
-.m. 
Exemption of disability pen&iOllI 
. from the --. 1007. 
Fixation of the t,ime for the iSBue 
of deml.it\d notices of --. 29l. 

".':-Grievances of the --staff in 
Bihar MId Ori.a.·· 856-58. 
InC01lli8 'de",. . from lIDlall --
and 8i:penditu1'e incurred in its 
('ol1ection in Bind. 24. 
--BSSf'RSments re-opened in Sind. 
291. .  . 
--cases in Sind called for review 
hv the ~  of --, 
Bombav. 292. 
--pafd b., 'l'ea Companies ill 
British ~  ownillp; tea ~  
in th!! Tiipnra, State. 1781).81. 

~ of the --syat.em of 
India. 162·63. 
Production of hooks and registers 
hv --asseBRees in Sind ~  

fixiltion of minimum' and maxi· 
mum time limit for the ~  

~  25-86. 
Rell:ulati_ of --. a8IIIIIIIBellt in 
Bihar and QriBRa. 1160. 
Statement of --easel laid lI!dore 
t h ... eOl1l-t of Ute Judicial Com-
missioner in Sind. •. 

~  ACT-, 
."'lee "Indian --'" under "Act!s)··. 

~  ASSEBSEE(B)-
See ., Assessee(s)". 

INCOME-TAIX. ABSISTANT COK-
MISSIONER(S) OF-
Question re- ' 
Appeals ~  by the in 
Sind. 291-Ila," 
TransferR of -;--. ~ . 

INCOME-TAX CASES--
Question Til withdll&wal of Uae jurie-
dictiQn oftb.e ~ Officer 
of Patna from the --of the 
Shahabad District. 1783. 

INCOME-TAX 
OF-
Question re-

COMMISSIONER/B) 

Incump-tax cases in Sind called for 
review' by the --, Bombay-
292 .. 
Report called for by the --, 
. Bihar and Oriela, i» appeal eases. 
855-56. .. 



~  TO LEGISLATIVE ~  D.BATSS. 

~~~~  COMMISSIONER(S).f 

Queatioll ~  I 
See also .. ''Commissioner(s) of 
come·tax . 

INCOME-TAX DEP_>\tRTMENT-

In-

Queat.iou re reorganisation of the 
superior staff of the --in Bengal. 
70-n 

lNCOME-TAX 
MITTEE-

EN QtilRY COM-

Question 1'e Membera of the --. 
980. 
See also under "Committee(s)" . 

INCOME.TAX OFFICE(S)-

Question Til abeence of waiting accom-
modation for assesaees in --in 
Bihar and Orissa. 856. 

INCOME-TAX OFFICER(S)-

Qlieation ~ 
--iu Bengal. 70. 
Transfer of cases frpm one --to 
another in the Bombay Presi-
dency. 26. . ... 
Withdrawal of the jurisdicti9D of 
tlte --of Patna fll"om the in-
come-tax cases of the Shahabad 
District. 1783. 

INCOME-TAX OFFICIAiL(S)-
Questioll 1'8 posting of certain 
at a particular station for a long 
time in Bihar and Orissa. 869-70. 

INCOME-TAX RULE(S)-

Question Te depreciation allowed 
nnder the --. 4m'31. 

INCOME-TAX SYSTEM-
.. Qaeat.iOD '1'1t enquH-y iato the in 
India_ 1689-90. 

INCREMENT(S)-
Qnestion Til --. to staff ill Pte 
Moradabad Division. East Indian 
Railway. .1635-36. 

INDIA-._ ., 
Ql1e!1tion re-
Effect of thl' Ott,awa' Agreement, on 
--and the Dominions. 970, 

. Ellliftir# . into 'lbe: fbumcial I'elMionR 
between --and Burma.' 968. 
'F::mort, ~  imnort ~ 'h!'tween 
--.alld Ceylon .. \712-73. 

"Extetned ,. br' enleil' pet'sOU!\ not 
~  to return to ---. "982-
8.'3. . :".' • 

~ ~  

Question ~  

i. Transfers back to --of Indians 
l\8rving in AU-India Services and. 
cadres in Burma. 1181-82.· 

"INDIA SPEAKS"-
Question Te-
Exhibition of the films --and' 
"'Bengali". 1400-01. 
Prl)lNLganda against India through 
fililislike 'Bengali' and --in 
EUI'Ope and ~  10Z7-29. 

INDIA ~ DEPARTMENT-

QuelJtiOll ~ abolition of the 
wndon. 4q-42, ~  

~

--,. 

Motion for adjOlll'lunent . 1"6 interesta 
of --cancer.ned in Zanzibar. 433-
34, 639. 
Question .,e-
ALoI!tion of thc existing' franchise-

~~  ~  ---in Fiji. 609. 
Arlmmllrt,ratlVe staff appointmentll 
held by --in the --Medical 
Service. 1174-75. 

~  (lOOditions applied on cer-
tam --in Abyssinia. 1414 
Appointment d an --as . the 
Chairman of the Bombay Port. 
Trust. 967-68. 
AppOintment of an --in place of 
the late Mr. A. C. Chatterjee, a 
Memher of the Information Sec-
tion of the League of Nations 
Secretariat. ~  

Appointment of --aa Chairman 
of Port Trusts in India. 1694-96. 
Appointment-of, --as teachers in 
England. ~~  

AppOintment !YI oon--as Pt-o-
bationary ~  River Sur-

~  in the Calcut.t. Port 
Trnst.488-89. 
Benefit of PQOr relief ~ tho 
in. Natal. 427-28. . 

, ,Condition of --in Fiji. 1602-03. 
. C<!nsignment of goodli for --

Import through Empire Shipping. 
980-82, 

. l?=l-falnatory' passages about· --a 
TluhHcation entitled "Snvenir 
Prop-amme ·of Malayan c:elebra-
tiorls". 615-16. 1401-02.-
DitrereJices between European anll 
.. lDdian Members of the Indian 
':Medi'cal Semoe 'n the matter 
of ~  of rr.ilway·fares. 
a.' " 
Direct represeutation of - 'OD the 

, i ,; ~  ~ 427. 
e:::; ___ ... ~ __ . _____ _ 
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INDIAN(S)-contd. 
Question f'e-contd. 
. Disabilit.ies of --rl'llident& in 
·.singapore. 400.. . 
Disabilit.ies of --In Zanzibar. 
969, 1000. 
Discrimination against. --Military 
Sub-Aatistaut. 81xgeonll. 1589. 
Discriminat.ion against. --by the 
Kenya ~  . .. 
Dissatisfaction among --In FIJI 
due to t.he ~ ~  ~  
the system of representation. In 
Municipalities and the Legislative 
Council. 84748. 
Distinction in the payment. 01 rail· 
way fare by an --Major and 
a British Captain. 306. 
Education . of --in broadcasting 
techniqne. 1093. 

Enquiry into the allegations of dis-
OI'imination between --and 
Europeans in t.he matter vf i'eo;cue 
and salmge operat.ions in Quetta 
163l!. 
Expansion in the Royal Indian 
:Marine and facilities for the 
training of --. 404. 

Grievances of --domiciled in 
South Africa. ~  

Higher offices held by --in the 
Government of India Secret.ariat. 
603-04. 
Inadequaay of. --employed ·in 
the offices of the League of 
Nations. 523. 
--victims of South African 
fl.oods. 1299. 
--and Britishers with King's 
Commission in tbe Indian Anny. 
221.. 
.--and Enropeans in t.he Women 
Medical Service. 1177-'19. 
--Anglo-Indiana aad Europeans 
serving in Port Trusts in India. 
490. "'-
--employed in. and India's COD-
tribution towards, the League of 
Nations. ~  
--, Europeans aDd Amglo-Indians 
in the various Port Trusts. 1890-
94. 
--in Cochin China, Java, Ceylon 
and Sinltllpore. 969. 
Interests of --overseall. 1080-81. 

Legitimate right. of --in Ceylon. 
973. 

Nominat.ion of --to the Board of 
Film Ceoi!01'II in· India.l'l94. 

Nou-tlppointment of an --al Pre-
sident of the Tariff Bouet. 911). 

. Plipt (,f -.,. i.n regard to the 
cloye trade in Zanzibar. 41()'11. 

INDI.AN(S)-concld. 
Question f'e-contti. 
Position of --in Fiji. sai • 
Position of --in Kenya and 
Zanzibat,. 1289-91. 
Position of --in Zanzibar. 306-
10. 14040()5. 
Pnllitions of --in Zanzibar with 
regard t.o the clove ordinances. 
593-94. 
Prohibitive duty on clove imports 
and protection against indefinite 
morat{)riums demanded by --. in 
Zanzibar. 980. 
Protection of '-fl'Om air raida 
7m-04. 
Pmtection of --in AbyBlinia. 
1044, 1047, 1383-84. 1595-96. 
Recruitment of --in theCa.loutta 
Port Trust. 488. 
Registration of properties of 
in Abylllli.nia. 1413-14. 
Retnm of --wage earners from 
Abyssinia. 1414. 
Rights of --in Zanzibar. 598-99. 
Safeguardinlt of the interests of 
--in Kenva. 591-93. 
Flafeguarding . of the intereBta of 
--in Zamo:ihar. 846. 
Rafety of --in AlIy!!"ini" 60. 
Aii- George Schuster's opinion about 
thl' bombing of --. 1044-40. 
Transfers hack t{) Tndia of --
serving in AIl-Tndia Servicefl aDd 
radTes in Burma. 118] ·82. 
Uniforms supplied to --assistant 

~  masters on the East ladian 
Railway. 88. 
~  hy t.h .. --Memhers of 
thE" Ken'ya Leaislat.ive Counci1. 
1049·50. ' 

lNDl.o\lN ARMY-

~  "Army(ies)", 

J1\'"DT AN _, If MY (AMENDMENT) 
lHLL-
Spr. "Bill (.)" . 

TNDIAN ARMY 
{'lORPS-

~  

See "Veterinary Corps". 

INDIA.N ABBOCIATlON(S)-

See ".ABBOCiation(a)". 

INDlA;N BORDBR TERRITORY· 
(IES)-
llee "Territory(i8l)". 

INDIAN BOOADCASTING SBR-
VICE--
See "Broadcaating Service". 



DiDEX TO LEGISt,.ATIVE ASSBMBI.Y DBBATES. 

INDIAN BPSINESS COMMUNITY-

See "Bu8mess Commuuity". 

.INDIAN ;qOFFEE CESS BILL-. 
See' "Bill(s)"; 

.:.INDIAIN COMPANY LAW-. 

. See "Company Law". 

:INDIAN COMPANIES ACT-

See ~  

:INDIAN CRIMINAIL LAW AMEND-
MENT (REPEAL) BI1.L-

.See "Bi1l(s)". 

JNDIAN CURRENCY-
See .ucuM"ency". 

INDIAN DECK PAtlISENGERS CON-
FERENCE-

See "Conference(s)". 

'iNDIAIN DELEGATION-

Question Te report of the - to the 
League of N ationa. 1160-61. 

INDIAN EXPORT{S)-

See "Export(s)". 

INDIAN FIN ANCE-
Question re paragraph in the -
entitled 'Clive Street Gossip. 1299-
1300. 

INDIA'N GUARD(S)-
l!(ee "Guard(a)". 

lNDIAN IMPORTS--

Se,. "Import(s)". 

INDIAN INCOME-TAX ACT-

See "Act(Il)". 

INmAN INSTITUTES--
See "Institute(s)" . 

INDIAN INSURA..loiCB COMPANY-
(IES)-
See "Inauranee 'Company(iea)". 

.INDlAN INSURANCE LAlW-
See "InllH'&nee Law". 

l"NDlAN LAC RESEARCH CO)(-
MITTEE-
See "Committee( B)" • 

INDIAN LBGISLATURE-

See "Legislature(.)" . 

INDIAN MARINE-

See "Royal -" . 

INDIAN 
ACT-

MEDICAL 'COUNCIL 

S88 . "Act(s)". 

INDIAN 
MENT-

MEDICAL 

Question re-

DEPART-

Promotions in the -. 1598. 
Racial discrimination in the recruit-
ment of Aesistant S1IJI'geons in 
the -. 1176-'7'7. 

INDIAN MEDICAL SERVICE-
Questiou re-
Administrative staff appointment! 
held hy Indiaus in the -. 
1174·76. 
Differences between European aud 
Indian Members of the - in 
the matter of payment of railway 
fBlres. 786. 

lNDBN MILITARY COLLEGF.--
.<:'PP. "Military College". 

IXDB.N MILITARY SERVICE 
FAMIT.Y PENSION ·FUND-

Question Fe -. 421-23. 

TNDIAN MINES (AMENDMENT) 
BILL-

See "Bill(s)". 

INDB,I\' MOTOR VEH WLES 
(AMENDMENT) BILr.-
See "Bill(s)". 

INDIAN MUSEUM-

8ee "Mnmeum". 

INDIAN ~ TJON 
lA\MENDM:ENT) BILL--
Su "Bill(s)". 

INDIAN OFFlCER(S)-

See "Officerfi) " 

INDIAN ORDNANCE FAC1'ORY-
(IES)-
Quest.ion Tf. manufacture of guns in 
- for the UR of the Indian 
Army. 1681-88. 



l!'fDBX''PO LlDGISLA'l'lVB ABSDtBLY DBB.('1'ES. 

INDIAIN PA88EN'GER(B)-
Sr:e "Passenger(s)". 

INDIAN PORT TRUST(8)-

See "Port Trust(s)". 

iNDIAN POS1.1S AND TELEGlU'PBS 
DEP ARTMEN1.·-
Su. "Posts and Telegraphs Depart· 
ment. ... 

INDIAN PRESS (EMERGENCY 
POWERS) ACT-

~  "Act(s)". 

iNDUN -PROOOCT(S)-

~  "Product(s)". 

INDIAN RAILWAiY(S)-

Set "RailwaY(B)". 

INDIAN RAILWAY CONFERENCE 
ASSOCIATION-
S". "A!lBOI'iation(.s)". 

REFRESHMENT INDIAN 
ROOM(S)---:-
See. "'Refreshment Room(sj". 

INDIAN RESEARCH FUND-
Queition Tt aelectian -of candidates for 
the -' '-. 1180--81. 

INDIAlN SEAMAN(MEN)-

See - ~  

INDlAN BERICULTURAL INVUS-
TRY-
See "Sericu\tural ~  

INDIAN SETTLER(S)-
Question re fOnQatu., of coffee pools 
in Kellya with a _ view to drive out 
the -. 962. . 
See al80. under "Settler(s)". 

-' 

IN DIAN SOilil:ERB-

See "Soldier.(s)". 

TNDIAN ST,AiFF..;....; , 
Question Te communal' compOsition' of 
t.he --in the office of the High 
'CoJirtnisMofter for' I-ndia. 1112.;;'--
See abo undpr "Staff". 

utDIAN STATE(S)-.-
See "State(s)". C'.: -"'< 

IND.J!.{.N . S'tOREs' DEP ~ 

Demand 'for Erceg Grant. '1939. 
Question re-

~  of certain artielea by the 
Dlfector of CllntraQta thl'Oagh 
the _. 288. 
Stores Ifot 'Bailways pwclaalllcl 
through the -. 1700-00. 

INDIAN S:rUPENT(SI-
See "Student(e)". 

~  SU,BJECTS-
See "Snbject!s," 

INDIAN 'rARIFF (AMENI>1IENT}-
BILlr-
~  "Bill(s)". 

INDIJ\lN TARIFF BOARP-
See "Tariff Board". 

JNDIAN TEA CESS (AM.ENDMENT) 
B!LJ.- ~ i  ' 

Sec "Bil1(l;I)". 

INDIAN TEA CESS COMM:rT'rEE-

See "Tea C&8Ii Cammittee". 

INDIAlN TE..4, LICENSING COM-
MITTEE-

See "Committee(s)". 

INDIAN TRADE(S)-
~  "Trade(s)". 

INDIAN TRADE 
SIONERS-

COMMIS-

.'lee "Trade ComniiiliOlie'r(s)".· 

INDB:N TRADER(S)-
~  ''Trader(a)'·.·: C  • 

IN.DIANISATION--
Question r"-";' 
Demand for - of In!¥aD :port. 
Trusts. 1083·84. 
--. of IIIIfViOJl8 ~  Pprt. Trusts in 
India. ..IIL . '.-. i '  ' 

--of the Government of' h.dia 
SeontMiat.. 694·96.... •  . 
.-of the Indian Army Veterinary 
C(»"fs-. ~  , ,  . ~ - '.. i! 
- of the pOsts ot Chairmen' of' 
thl' Pon 'Ftu8ts'in India. 841-42. 

¥NDO-BitIT[8tf:·j' . TBiltDE " AGUE-
[I.{ENT- :' .,- ~  

QlIestion re -: 1.-8'&''13. 

-=......:.:.;.::.;:=:;::.::.::====;;;;::;:iiiiiiiiiiiii __ ..... · .---;;':;;---:,:0.-' -=======--... 



~~~  TRADE ~  

, ~ "',l't'ade Agreement(s)", 

INOO:-CH1NA:-

QUllIItion re-
~  of the imposit.ion. of an 
Impo.rt. ~  qn broken rice and 

~  of imports of rice 
.from Slam, --, etc. '192-93. 
Rice, bI"?ken.rice. alld paddy im· 
ported mto India from Siam' and 
~  1164.65. 

"Rice, hroken..-ice aad paddy im· 
ported into India from lIiam 
Indo·China and Rangoon. 1183-85: 

INDO-JAP ANESE P ACT-

Qnestion re ~  of thE' Japanese 
Ambassadm' III Bombay abotlt thE' 
-. 1696. ' 

INDllSTRIAL EMPLOYEE(S)-

See ~  

Il'm'UM'RIAL 
BUREAU-

RESEARCH 

Question Te nomination of memb ... rs to 
the -. 17'97-98. 

lNDtrSTR.IAL W.AGE(8)-
Spe "Wage(s)". 

INDUBT1\Y(IES)-
Question 're-
Application" for protection of --. 
401-02. 
D .. lay in the publication of the 
Report of, the TariftBoard on the 
GlallS -. 784-86. 
OrganillQtron of SilKat' --. 612-13. 
Proposal ~ establish a fli.adeshi 
automobile --in India. 613. 
Protection to the, cocoanut - in 
India. 699. . 
Renort of the Tariff Board on thE' 
Woollen -. 1081-82. 
Tariff Board enquiry into the 
teJ.tile --. 1055-57. 

INDUSTRIES CONFERENCE-
~  Ttl repl'e8entatiVeB to the 
--'. 1798; 

INFERIOR CADRE(S)-
Sf'e "C'adre(s)", 

INFERIOR SERV ANT(S)-
Qnestiort 're ; free passes fOI' the 
on State ,:Railways. 1767-69. 

~

~  rl', testing of the -. LOUp' 
phed by Police informers. 18!l9. 

TXFORMA TION ~ 
~  re, ap!,ointment of all Indiau 
ill P1:ice' of the late Ml'" A_ L:. 
ChatLerJee, a Member of t.he --
ut the League of lSa1.IOIIS Secre· 
tariat. ~  

INQU1RY(lES)-
Special financial --General poJi('y 
(.l).spUllllBd under DemaJlIUI, for .up-
plemeutary grants). 1857, 1924-38. 

~ ~  

BILL--
See "Provincial -" undn·'·Bill(s)". 

Il'iSPECTlONCARRlAGE(Sj---
Question '/'" saloons and --(.n each 
Hailway. fffl. 

INSPECTOR(S)-
luestion re-
Appointment of apprentice perma-
nent way --on the Easterll 
nangal Railway. 114. 

~  of inexperienced crew 
__ on the Eastern Bengal 

Hailw ... '· 106 
Filling ~ of 'the post .• , of t!'ans-
portation --and t.rain colltrol-
lers on the East Indian RaHway. 
89. 
Fuel --on the GrP.6t Inuian 
Peninsula Railway: 1796. 

LON. --·)n the C'..-reat Indian 
Peninsula Railway. 1796·9'7. 
Permanent Way --ou the North 
Western Railway. f115-76. 
Posts of Transport,ation --san(" 
tioned by the East Indian Rail-
way. 44. 
Question of placinlt the Safety --
ciirectlv under the Government. of' 
India.' 1712-13. 

S!!niority of pubordinates officiating 
in the transportation --'s gradf' 
on the East' Indian Railway. 93. 
Trnnsnort!l.tion, Commercial and 
Traffic --011 the G"PIlt Tndian 
Peninsula Railway. 1795-96. 

INSTTTUTE(Sk 
QUAlltion rr.- A' , 
"Compulsorv contributIons from the 
North "Western RAilway employees 
t.o TT',ilian --, 1098. 
ERtahFshmentof nn -, - for ani:rn&1 
anrt human Dlltrition ~  
i685-86. 
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INSTITUTION (8)-

Question Til technical 
61-62. 

INBTRUOT.ION-

in India. 

Question TIl --regarding pasapona. 
1407. 

INSURANt::E-

Question Te growth and development 
of indigenous --bu.ineaa. 1167· 
69. 

INSURANCE COMP AlNY(IES)-

Question Te-
Foreign and Indian --doing busi-
ness in India. 1714-15. • 
Prohibition in Italy of the import 
of goods from India and of 
Indian --from carrying on 
business. 1868-69. 
Sp." also under "Company(iea)". 

INSURANCE LA W-

Question Tt reform of the Indian 
-. 1293. 

INSURANCE SOCIETIES-

Question Til Provident in Rind. 
289-90. 

lNTEREST(S)-

Question Te-
--allowed in calcuJat.ing commu-
tation value of pensions. 625. 
--allowed on provident fund 

~ of railWay servant.. 624. 
~  Invested in the building of 
quarters in Simla and Delhi and 
--paid on such debts. 1800. 
Paymeut of --on security amount 
deducted from the pay of the 
Railway employees. l387. 

INTEREST ON MISCELLANEOUS 
~ . 

Demand for Excess Grant. 1939. 

INTEnMEDIATE CLASS-
Question TP.-
-.- ~ third. class. waiting roomll 
at ~  raIlway !!tation. 
1188-89. . 
Non-ill"U8 of week-end __ Rnd 
third class ticket. on the O .. ",t 
~~  Peniumla Railway. 1788-

INTP!'R.NAL MARKET(S)-
Qut'stion Te lICbemt' fo.. tl,(' develop-
ment of the -. l1lt.a. 

INTERNATIONAL LABOUR CON· 
FERENCE-

Question Til cost of India'" delegation 
to the --and the League of 
N atiolls. 309. 
Resolution(s) Til ratifiCation of the 
Draft. Convention of the --. coa-
cerning employment of women 
during night. 149-57. 

INTEBVIEW(S)-
Quest ion Te --for promotion of 
"B" grade !:1l8rdl on the Eut 
Indian Railway. 1634. 

INVITATION CAJro(S)-

.'1tt. "Card{s)". 

IRISH FREE STATE-. 

Question Te-
Negotiations for a trade agreemmt 
with the -. 414-15. 
Negotiations for trade agreelllentll 
with the --, Canada and ItIly_ 
785. 

IRON MATERIAL(S)-

Queption Til purchase ~  --. and 
steel materiala by Indian Railways. 
970. 

~ BBOTHEBB-
, 

Question Te- . 
Licence granted to --for open1ng 
Muslim Refreshment Rooms on 
stations on the East Indi8.ll Rail-
way. 1770-71. 
Passes given to _. - and Kapoor 
and Company by the East Indian 
Railway administration. 1m. 

ISTIMRARI AREA(S)-

Question Tt. produce of the laDd of 
the --of. Sathana, Ajmel"-Merwara. 
108 •. 

TSW_>\R SARAN, MUNSHI-

Question {Sopplementary) Tt. lu4iaDa 
and Britishers with KlDl/;'. Cemmis-
Ilion in the Indian Army. 221. 

ISSUE PRICE-

See "Price". 

~ DISPUTE-

QuestiOft TIl --. aI6-07. ---_._.-... _------------------
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ITALY-
~  re-
Negotiations for Trade Agreements 
with the Irish Free state, Canada 
and --. 785. 
Prohibition in --of the import 
of goods from India and of Indian 
insurance companies from carrying 
:m business. 1868·69. 

:Regulation of the barter of import-
ed goods against exports in --. 
1699.1700. 
"Restrictions of J ndian imports into 
·"Roumania. --and Germany. 
692·93. 

"Restrictions on the import of Indian 
~  into --. 10-11. 

'Trade negotiations between the 
'United Kinv:dom and  and 
India. 604-05. 
"rRde tt'eatiPR with _. :md 
Roumania. 957. 

JAIL(S)-

'Question ,.e-

Affairs in the Cellnlar -,Anda-
mans. undf'T the present Superin-
tendent. 1591-95. 
Books for prisoners in the Cellular 
-, Anda.mans. 1589-90. 

Comnlainta by prisoners in the 
Cellular -, Andamans, ajl&inst the 
treatment of Dr. Todd. 1588-
89. 

Facilities  for playing games out-
side the - compounds allowed to 
State Prisoners. 1392-93. 

Hardships of prisoners iu the Cel-
lular -, Andamans. 1410-12. 

~  subscribed for the 
pnaoners in the Cellular -. 
Andamans. 1590-91. 

Provision of facilities for out-door 
games in the Cellular -, Anda-
rn&llll. 1591. 

Refusal of permission to Mr. Mohan 
Lal Saksena to visit the Cellular 
- .. t Port Blair. 761-64, 

'Scale of diet given to certain 
prisoners m the Cellular-, 
Andamans. 1587. 

:8tate Prisoners in the Central Pro· 
vinces -. 1391-92. 

State Prisoners in the Damoh Sub-
- in the Cent.ral Provinces. 1393-
95. 

Supply of moming tea to prisoners in 
t.he Cellular -, Andamans, 1595. 

J.4.MALPUR-

Question 're-

Appointments of the ~  
a.pprentices of the - Technical 
School tl> posts under the Chief 
Mechanical Engineer and Chief 
~  Engineer, East Indian 
Railway. 103-05. 
Ex-apprentices of Tl'cl·.uical 
School, East Indian Railway_ 111. 

JAMES, MR. F. E._ 

Application of standing Ol'del' 46 
requiring two clear days' notice for 
an amendment to a Bill aUBpeuded by 
Mr, President in connectiou with an 
amendment of - on the payment of 
Wages Bill. 1004. 

Crinlirial Law Amendment Bill-
Motion to coDRider. 5'12-73, 583, 
644,  747, BOO, 825-35. 

Election of - to the Standing Finance 
Committee. 639. 

Motion for adjournment re interests of 
Indians concerned in Zanzibal'. 433. 

PAYMENT OF WAGES BILL-
Motion to consider. 1004-06, 1007, 
1010. 
Question 're Indian Military Service 
Family Pension Fund. 241-23. 

Question (Supply) 're-
Appointment of a Board of non-
official visitors to the Andamans. 
610. 
Committee for the Classi1ication of 
Railway Goods. 608. 
Export and import trade between 
India and Ceylon. 972-73. 
Overhauling of the Income-tax 
system of India. 162. 
Personnel and other details of-the 
Delimitation Commission. 688. 

.TAP ANESE AMBASSADOR-

See "Ambassador(sl". 

JAPANESE TRADE COUNCn-
Question re application of a system of 
control over imports by the-. 
691-92. 

JATAVA COMMUNITY-
Question rc caste name of -, 1873-74 

JAVA-
Question 're Indians in Cohcin China, 
-, Ceylon and Singapore. 969. 

JAYANAGAR-
Question 're reconstruction of certain 
bridges betwel'n Madhubani and 
- on the Bengal and North Western 
Railway, ~  

F :! 



• 
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JEHANGIR, SIR ~ 

Indian Coffee Cess Bill-

lIotioDi to CODiider 110 circuJ.Me and 
,to refer to Select Committee. 1668. 

Indian CrQniaal Law AmeBdment 
(Repeal) Bill--
Consideration 01 Clause 2. 1761· 
53. 

PAYMENT OF WAGES BILL-
Motion to consider. 1009. 

Point of order raised by - ali to 
whether the motion n the 0rimitI&l 
JAW Amendment Bill di8C1iBIed and 
decided npon previ01l8ly in the aame 
Session and the InotioD Fe the 
Indian Criminal Law Amendment 
(Repeal) Bill do not raiM Bub-
stantiaKy an identical questiOn. 1124, 
25, 1132·34. -

Question (SuppleDientary) Te..;... 
AllegatioilB of looting, etc., against 
the soldiers at Quett& 'after the 
earthquake. 1007. 
Power In the aerial of the Delhi 
Broadcallting Station. 1093. 

Resolut.ion n Qnetta Earthquake. 1347· 
48. 1351-60. 

.mANS! DIVISION-

Question ;'e drivers in the - of the 
Great Indian Penirumla Railway. 
1300·02. 

• JIRGA(S)-
Question Te constitutional character of 
the Shahi 'and other - in &luchis· 
t:tn. ~  

• JOB ANALYSIS-
Question 'TIl Institution of the· system 
of - in the POIlU and Telegraphs 
Dl'partment. 298. 

.JOGENDRA SINGH. BIRDAR-
Criminal Law Amendment Bill--
Motion to consider. 667·69. 
Question F"-
. Bania shops iu the Market Bazar, 
Kasaull. 974·75. 

Examination in Leave Rules he'ld by 
the East Indian Railway author· 
ities. 1897-98. 

.JOGNAR-
Question Te want of a bridge at _ the 
railway crossing near theAgra 
{',antonment Station on the _ Agra ,-
Road. 1638. 

• TOHJ-
Question Te construction of' a ranway 
line betw.eim, - in the Dadu diltrict 
and _ Ot.her:plaoos in Sind. ". 
.Toint Standing "Machinery-

~ "Machinery(ie.\". 

.rosm. )IR. X. 1\1.-
Code of Civil PI'Ocedure (A1lIe1lda..t.)-
Bill-

( Amendm!'ntof Section-51 ~ 
Motion to refer to Select Com-
mittee -. 994-95.,' 

Criminal Law AmendmentJmI-
Motion to consider; -883·88. 
Indian Coffee CeBS BiU-

~  ~ c011llider, to circulate alld' 
to refer to Select. Coinm.ittee. 1651". 
1663. 

Ind.il!.n ,CriJninal Law Amendment 
~  Bill- '  , 
,MotlOn.to consider. 1117,  1133. 

Indian Motor Vehicle. (Amendment) 
Bill- . 
Motions' to c01l81der and to refer to· 
Select Committee. 1206-07. 

Payment of Wages Bill--
Motion to ~  1006-09. 

Question TP-
~  taken on the Resolutions 
adopted at tht: Conference of the-
East Indian Railway Employees' 
AAAociatioll. 543. _  , 
Box Kllfllas;",< for European and-
Anglo.Indian Drh'ers 0" StRte ~ 
ways. ,225. .-

Employment of pel'llOns; belonging to· 
thE' untouchable ClaBR!'8 in the De· 
partments uuder tile Gov-ernm!'nt 
of Jndia. 1767 . 
Euquirv ~ the working of 
the Children (PlPdgiilg of Labour) 
Act. l'705. 

~ eriiploying fifty persons or-
more but not using power. 1707 . 

Factari811 using power but not 
cominll under thl' Factories Act. 
170fH17. 

Filling up of _ the posts of transpqrta--
tion inBnectars _ and train controners 
on the East Indian Railway. 89. 
Free nallset! for the infeMor aerY.nta 
on State RaiJ,vaYB. 1767-69. 

Increase ill the rate of ~  paid' 
to the ";:ferior GJ\.ermnent; 
servants. llUb. , 
Legislation for the collection of 
statiat.ics as recommended 1ly the 
Roval Commission 'on lAbour. 
1700-

Non.grant of house allowance to-
certain relievinl[ clerks on ,the, 
East Indian Railway. 106. 
Provision of creches in faCtories; 
,_ 1706. 
Provision of electric fans in Third" 
, Cl8BB Carrial1;es. 1709 . 
Publications distributed free to the 
Membel'B of the Central -. 1713. 
Question of nlacing the safety 
, ~ direct1i under the Gov-
ernment of India. 1712. 



l-'illF.X· T.O I;EUISLATIVE .'S·SE1UmY DEBATES: 

.JOSHI, ~  X. M.-cQritll.· 
~ ,..··--cCJlUd •. 

~  of; placing the Superior of 
Railway Labour directly uJUier the 
Govemmellt of India. 1712. 

:ReguJation of work in ~  .,r 
dangerous occupations arid trades. 
~  '. .  . 

:8ep&rate ~  cal'll 'for' the 
use· of Third Class' PMiIOilgel'll. 
1709-19. ., .. 

'Trains on different Railwayil not 
carrying Third CIa:ss, carriaps. 
17111. 

"Question ·(Supply.) tt.- .' 
Application of Fundamental Rules 
to t.he Indian Railways Confer-
enee Association sf.a:ff. 197,. 

,·Census of the unemployed petsons 'in 
British India. 775. . 

. Dl;vers in the Jhansi Division of 
the Grea.t Indian Peninnla Rail-
wav. 1301-02. 

:Fees demanded by the Civil Surgeon, 
New Delhi, during hospital houl'll. 
·698. 
Manufucture of Locomotive Boilers 
and ~  India. 17Q3 . 

.N'QJl-observance of certain holidays in 
,the office of the Indian Bailways 
Conference Association, Delhi_ 181 . 

. Performance of marriagtlS by the 
pepple of Sind in the Klill.ir})ur 
. State to evade prosecutioDB unCler 
the Child Maniage Restraint Act. 
27. '. 

Position of Indian llationals settled in 
Zanzibar. 1231-33. 

Position of . Indians ill Zanzibar. 3011. 
Bat,ificat.ion of the Draft Convention 
of the Intemational Labour Con-
ference concerniDs employment ot, 
. ",amen during IiiItbt. 153-05. 
Reviaiop ~ the ~ and 
lIinim UD1 .chargetlQll. the. Indian 
~  486. 

..JOOBNAL( S)-
_Qnestion 'ff inelusiol).·fit <l6rtain 

details in the -, issn!1. ~ the 
Director of Contracts. . 

.JUBBUr"POR-E--:-. 
Motion for adjournment Fe-
Lack of discipline in certain IOldiel'll 
at -. 232-36. 

RioURg of British soldiers stationed 
'dti -. l25-S7. 

!Question T$-. ..' 
AllegatioJIII . ~  British IlCJldiel'B 
. stationed at -"195-96. 
Arrest and convIct.ion of four 
pel-llons ., d&ily, 'found' ~  

without iidkete at"....:. 115-16. 
'. .  . HoOrS of dnty ot ticketcillleCtors on 

~ - Railway ~  

.JUBBGLPORE AND CHHATTISGARH 
DIYISIOXS (DIVORCE PROCEED-
IXGS VALIDATIOX) BLLL--
S(!f ~~  "  . 
~  CELEBRATION(S)--

Question r. amount ~  ill ~  by 
~  for the 'Silver ~

97;. ';'.. 

.JUBU.JIE Fl.:: XI>-.:.. . 

Question rc newspaper articles 01) the 
Quetta l<:al'thquake relief· and the 
Silver --against which action was 
. taken. 1907-24. 

JUDICIAL ~ ~ 

Question T(' ~  of income-tax 
~  h\iu befpre the court of the -

~  ~ . 

,JGDICIAL SERVICE-

~  "BE'rvice(s)". 

J UNl"l'ION STATION (S)-,-
Question re placing of complaint books 
ill guards' cauiages and at 
864-65. 

JUTE-

Question "f' eXJiort uuty 0,11 raw-. 
202:03. 

K 

KAI1'HU-

~ "B" and "C" class qUI\rt.el;!l 
in -, Simla. 1620-21. . .. 

KM.AT STATE-. , 
. Question /"t' territeries of -. 303-04 . 

KALKA SHILA RAILWAY-
8u "Railway(s)". 

KANDURI FESTiV 1\.1-

Question ". hardshil1 caused to Jlil-
W-ims _ attell(ling tJie -, Nagore. by 
the' 'Customs . Oflicel'll. Sannaman-
~  Chowld. ~  

1j;:.\POOR AXP' ;COMP,.NY-

Questio\l ;e-
. Ljcelli:e ~  to - for opening 
. Hindu Refreshment Rooms on 
stations 011 the East Indian 
Railwar. ,1?n-7Z. , 

PaHSes given to Isa. Brothers and 
~ ~~~ East lQdia.p. ~ ad-

mmistratlon. 1m. 
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KARACW-
Question re-

Alleged monopoly of non-Sindhis in 
the - General Poet Oftioe. 306. 
Water supply of the city of -. 1600. 

KAROL BAGH-

Question re refusal by the Nan! Ofti-
eer, Delhi, to accept money from the 
residents of Naiwala, -. 1616-17. 

KASAULI-

Question re bania shops in the market 
bazar, -. 974-75. . 

KASHMIR, HIS mGDNESS THE 
.MAHARAJA OF-

Question re WIll of the Army Landing 
Grounds at Agra and Ahmedabad by 
- and Prinoe Midwani. 771. 

KATIDAWAR PORT(S)-

Question re negotiations with the 
Gaekwar of Baroda in rE8p8Ct of -. 
1623. 

KATHIAWAR STATE(S)-
Question 7't-

Agreement with the &bout 
Customs. 961-62. 
Collect.ion of Cnstoms revenue by 
the Government of India in - and 
other States. 12'13-74. 

Customs Questions relating to the -
and Maritime -. 963. 
Smuuling of sugar into British 
IncIm from -. 1274-76. -

KATPADI-· 

Question re train aervioe between 
Gudur and - and Dharmavar&ID on 
the Madrus and Southem Mahratta 
Railway. 700·03. 

KENYA-

Question re-

Formation of coffee pools in - with 
a view to drive out the Indian 
settlen. 962. 
Position of Indian buin.. com-
munity in -. 111l5. 
Position of IDdiana in· - and Zanzi-
bar. 1289-9l. 
Safeguarding of thein\ereate of 
Indiana in -. 591-93. 
Walk-out I:IY the Indian Memben of 
the - LegiaJative CoUDCiL 1049-
50. 

KENYA GOVERNMENT-

Question re diecrimiDation against. 
Indiana by the -. 689-90. 

KEYMAN (EN)-
Question re enhancement of the Beat. 
. of the - on the East Indian Rail-
way. 171-72. 

KHAIBPUB-
Queaiion re performance of ~ 
by the people of Sind in. the -
State to evade ;proeecutions under 
j.he Child Marriage Beatraint Act.. 
26-28. 

KllALA8Y(IES)-

Question re box - for European anlt 
Anglo-Indian Driven on State Rail-
ways. 225. 

KHAN SAHIB, DR.-
Motion for adjournmeat re bombing 
of women and children in the Trans-
Frontier villages bY' the Indian-
Army (Air Foroe). 377..f!JJ, 385, 395 
97. 
Queation re Government's policy ~  
regard to the tribes on the North-
West Frontier. 533. 
Question (Supplementary) r_ 
Amount raIsed in India by subacrip-
tions for the8ilver Jubilee Cele-
brations. 297 . 

• o\.'"ticle in thc Amrita Bazar Pnlrika 
about the Faqir of Alinagar. 535. 
Extemed or eXiled persons not 
allowed to return to India. 983. 
Government's policy with regard to 
the Tribes on the North-West 
Frontier. 1688. 

Lifting of ban from the Klludai 
Khidmatgar and other Congreg. 
organizations in the North-West 
FrOntier Province. 1627-28, 

Movement for separation of eertaiA 
Indian border territories from 
other parts of Hindustan. 1610. 
Position in the North-West Frontier 
Province. 1718-00. 
Racial diserimi.na.tion in the ~ 
ment of Aseiatant Surgeons in the 
Indian Medical DepartmeJat. 1177. 

l'ribal vendetta on the North-We.-
Frontier. 590-91. 

KHANDSARI SUGAR WORKS-
See "Sugar ~  

KHARE, DR. N. B.-
'. Arya Marriag!' Validation Bil1-

Motion for leave to introduce.. 
~  

Factories (Amendment) Bill-
Motion to consider. 1211. 
QueatiO.l re-
Applicability. of certain pragraJ?u 
of the State .Railwa7 Open LiDe 
Code, Volume n,. 011 State Rail-
wayB. 648. ... .. 
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~  DR. N. B_--contd. 
Question re--contd. 
Applicability of Finance Depart-
ment Circular No. F.-78-XI-Ex.-
1-31, to the staff of State-
managed Railways. lll-12. 
Clau of emp'loyees on State-
managed Railways who are _ pid 
Presidency Allowance. 881-82. 

Consolidated allowance of the ticket. 
checking staft on the East Indian 
Railway. lZl-Z3. 
Duties and responsibilities of the 
crew system ill the Howrah and 
Lucknow Divisions, East Indian 
Railway. 120. 

Facilities for Delhi University 
students for admission to an 
Engineering College. 1787. 
Grant of certificates to guards by 
the District Medical Officer of the 
Moradabad Division, East Indian 
Railway. 1634-35. 

Increments to staff in the Morad&-
bad Division, East Indian Rail-
way. 1635-36. 

Promotion and seniority of the 
travelling ticket ~  of the 
Account and Andit Department 
transferred to the Traffic De-
partment of the East Indian Rail-
way. 121. 

Promotion and seniority of the 
travelling ticket inspectors on 
the Eost Indian Railway. 123-24. 

Promotion and seniority of travel-
ling ticket examiners and travel-
ling ticket inspectors of the 
Accounts and Audit Department 
transferred to the Operating 
Dep:\rtment of the North Western 
and East Indian Railways. 124. 

Promotion of Indian guards on the 
Great Indian Peninsula Railway. 
82-83. 

Recruitment to the training reserve 
Women's Medical Service. 1786. 

Refusal of admission to Indian 
students in England to a swim-
·ming pool. 1785. 

Removal of travelling ticket. collect-
ora from the category of train 
(traffic) or runnmg staff on 
certain railwap. 120. 

Question (Supplementary) r_ 
Amount raised in India by sub-
scriptions for the Silver Jubilee 
Celebrations. 297. 
Conntries with banned or restricted 
imports from India. 13. 

Negotiations with the princes ill 
regard to the coming Federation. 
20. 
Racial discrimination in the .recruit-
ment of Aaslstant Surgeona in the 
Indian Medical Department. 1177. 

KHARE, DR. N. B.--coftCZIi. 
Question (Supplementary) ~  
Selection of candidates for the 
Indian Research Fund. ll81. 

State Prisoners in the Damoh Sub· 
Jail in the Central Provinces. 
1395. 

KHATRANO---

Question re position of the Political 
Agency in the territories of Y ob 
and - in Baluchistan. 304. 

KHATRI(S)-

Question re recruitment of Sikh - in 
the Indian Army. 1097. 

KHEWRA-

~  re - Salt Mine Settlement. 
28-34. 

KHUDAI KHIDMATGAR-

Question re lifting of ban from the _ 
and other Congre&ll ~  in 
the North-West Frontler Province. 
1627-28. 

KING'S COMMISBION(S)-

See "Commission(s)". 

KING'S COMMISSIONED RANKS-
Question re vacancies in the 
Viceroy's Ctlmmissioned 
1887. . 

KISHENGANJ-

- and 
Ranks'. 

Question re wagons filled with pip 
booked for -. ll91-92. 

KOT LAKHPAT-

Question re refreshel' course at -. 
37-38. 

KOTAH-

Question re relief of the !taB granted 
leave· iu the - district of the 
Bombay, Baroda and Central India 
Railway. 115. 

L 

LABEL(S)-
Question "I' non-existence of - OD 

coolies indicating luggage . fare at. 
the Agra Fort Railway station. 1006_ 

LABOUR-
Question re question of .placinlt the 
Supervisor of Railway -. directly 
1Uldel' the Government of. India. 
.1712. 
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LABOUR ~ 
Question n cost of IndIa s delegation 
to the Inter'llational - and the 
League of K a.tions. 399. 

LAC RESEARCH COMMITTEE-
Question rf'-
Pel'llOnnel of the Indian -, 84. 
Reeeal'Ch conducted under the 
i308.09. 

LADIES WAITING ROOM(S)-
Ser "Waiting Room(s)". 

T,AHIRI CHAUDHURY. MR. D. K.-
Que8tion re-"'" 
Certain information in r\!Spect of 
the Bombay, Caleutta and Madras 
General . Post 0fIice8. 2111t. 
Confirmation of certain mechaniclll 
ex-apprentices under the Chief 
Mechaniea.l 'Engineer, East India'l 
Railway. n1. . _ 
~  Jamalpur'Iecbni-

cal School, East Tndian Railway. 
111. 
Post and teleqraph offices main-
tainedfor military purposetl. 116. 
Staff employed . in Bombay, 
Calcutta and MadraR General 
'Feat OfticeL mo.' 
SQcceBl!ful rnecbaDiQl ~  

'.. of the Lillooah wOl'1cahopa, East 
Indian Railway. 110. 
Time test for correauondence work 
in first class Head Fost OtIice ... 
.2;Z3. ' 

LAHORE-
Motion for a.djournment Te-
Destruction of the Shahidgtmje 
~  at,.-. 232. 
:Firing by the' military at. -'-over 
the Shahidgunj dispute. 343. 

Question re-
Action taken by the Execqti ve 
OSicer of the - Cantonment 
\Wder Sectioll 25 of the Canton-
ments ACt. 220. 
Allegation8 against the President of 
the - Cantonment Board. 220. 
Appointment of Chairman of 
various Bub-CpmmittMs Of the 
- Cantonmell\ Board. 221. 
A ttendance of members at the 
meetings of the _ Cantaament 
Board. 221. 
}'_idingc. over the' -uDgli of the 
....Cantoll'liiat. : JIor.N' . by • Vice-
President·. 221. 
Resignation of the nominated meIII-

" ~ o()f the -" Cantonmellt Board. 
.,' " 221. ". . 
:.ResOiations'puaecI : or reJeot.ea in 
the - Cantonment ~ . ·m. 

LALCHAND NAVALRAr; ~~~  

: .<\ppointmeut uf - to the COllllnittce 
011 htitions. 128. 
Central Provincllll "Courte' (Sup-
plementary) Hill- .  . 
. Motion to colI.8ider. 1063li4 .. 

Cinematograph (Amendment.)Bi1L-
Motions to conaidtlr 8Il(1 to refer to 
Select. Committee. ~  •• B, 
253 •. 

CI'iminal Law Amendment .Ki1l-
Motion to 001;1I1der. 569. 
CrUninill Law Amendment Bill (As 
recoil:numded)-
Motion for lea\'e to intl'Odace, 1059, 
1'001;1. . 
EXpl'8lllions of regret on the deatha 
of lSir Basil blackett,' Sir Deva 
Prasad Sarvadhikary,. Lala. Fakir 
Chand and Haji ~ Haji 
Qasim. 6-7. 

Indian Motor Vehicles IAmendpIent) 
BiU- .. 
Motion to C01l8ider. 1070-72. 
Motiona to (''OUsldel' and to .. refe" 
to Select Committee. 1198, 
1000, 1006. 

Motion for adjournment re deepat<-h 
of tl'OOPB from British India. to 
Addis Abbaba «Abyasina). 269. 
Question " e-
Alleged diBappearance of certain 
person:! after tlleearthquak" aL 

~  

Alleged hostile attitude "f the 
.East lndiau Railway Administra-
t.iQIl towardslrade Unions. 290 
91. . 
Alle&tlu. !mptu'80natwll' .. ",ud mal-
praotices employed in elections to 
... he ItlgiBlatures and local bodies. 
695-96. 

:Alteration in the date of :bilth of 
litera1le 1IiafI OD the North WMtem 
Radway. 71-72. 
Amendment of section 61 of the 
Indian Income-tas Act. 22-23. 
Amen4ment of the In!lian .Medical 
COUDeII Act. 696-97. 
Appeals decided Ly the Assistaut 
ComDiill!Jioner of IllOOIIIe-tax in 
Sind. ~  

~  of incomes of small 
. income-tax paye1'8 in Sind: 23 

~ 

Quualtiel during t.he earthquake 
at Quet,ta and value \If. the pro· 
perty lost. . 714-15. 
Children seeured' after the earth-
, quake' at Quetta .. 714. '. 
Circulation. of oounterfeit ooins in 
Ind.. 38-40;' ' 
I:nfthflllake itt' Qnl'!tt!l iu 1931. 1f11-
~  . 



LALCHAND· ~  

coratd. 
MR.-

Qllest.Wll ~  . 
Exca ~  work at Qlllltta 'alter 
the earthq!l&ke. 711-13. 
Fees denumded by the. Civil Sur-
geqn, Kew Delhi, during hospital 
hours. 697-99. 
Fixation ol the time for thll issue 
of demaud not iee.s of iuccme-tax. 
291 . 

~  of l:erlain ~  in the 
journal ~  by the llIreetol' of 
Contracts.. '288-89. 

Income derived .r1'01n small income-
tax and . expenditure incJ]rred in 
it.s colloction in  Sind. 24. 
Income-ta.x &SSf'?sements re-opened 
in Sind. 291. 
InOOma.,t.ax ca.ses in Sind called for 
review by the Commissioner of 
Income-t&.it, Bombay. 292., 
India.n Army cadets and reframing 
of the list of martial ciallll8s. a, 
Khe\\Ta Salt. Mine Settll'ment. 28-
34. 
Lapsing of postal ('ash certificates. 
34·35. 
Modification ill the Cardwell sys-
tem. 22. 
Movement for tit pa.ration of certain 
Indian hordf'r tertlitories from 
other parts of Hilldustan. 1609-
10 

Performance Qf maniages by the 
people of Sind in the Khairpur 
. State to ~  p1'01iecutions under 
the C1hUd Ma.rriage &atraint 
Act. ~  

Production of book. aDd registors 
by income..tu assesaees in Sind 
and fiutioD of minimmn and 
~  time limit for the pay-
ment of income-tax. 25-26. 
ProvilJent ~  Soriet.ies ill 
Sind. 389-90. ., . 
Purchase of certain articles by the 
,Director IO.f ~  

the J ndian Stol·es Departm4!nt. 
&. 

Be-buildilU! of Quetta. 717. 
Beiceo.t. earthquake at. Que,tta. '108-
]0. 

Recruitment from within DiviaiQ1lltl 
Circles on ~  Railways. !!8'7-
lJIJ. 

!.Ref URal of .dmiellion to IJldian 
students in 1£n"laild to a 8wim-
, ming Pool. 1596. 

Belief to the families of the pullttc 
servants kill.. in tile J:arUlqiaake 
at Q_ta, ~~ 
!IIalvage of. prqperty at Quetta after 
the earthqaal.e. 11S-16. 

LALCHAXD ~  .MB..-
contd. 

Queation 'I'e-conclcl. 
Sta.teruent of, ,income-tax Cl&iIes laid 
hefore the ~ of $be Jud:cial 
Comm'issioner in Sind 292. : 
Transfer of ca;es from one income-
. tax officer to another in the 
Bombay P.l'aaidency. 26. 
V lICRucill!l in the ~  group 
on tlw North Westem Railway. 
102-03. 

Question (Supplementary) Te-
Aholition of the India Store 
Department in London. 969 .. 
Allegations of looting, etc.. &blL1Il1!t 
the soldiers at Quetta after the 
earthquake. 1087, 

Alleged compulsion for ~  
wo.k in t .. e .Guvernment. nf lndm 
Pr8iJS, New Delhi. 1039. 
Allowa.uces given to. Militlwy Suu-
Assistant Surgeons 00 transfel, 
,1599. 
Amcndmeut of the IndiIAn Corn· 
pnn1ls Act. 4AO 
.Amoul/.t earned' by State Railways 
by sale of apphcation ,forms. 
1775. 

A_uut sanctiuned to conduct the 
case of Mr. Doran, late tltaff 
Superintendent of the Dinapur 
Di\"i9ion.' 170. 
Appointment of all Indian as the 
Chai.rman of the Bombay Port. 
Trust. 9b8. . 
Baud at the Connallght Flace, New 
Delhi. 1101·02 
Bill in connection with the Federal 
Railway Authority and Kttlng up 
of Pt"ovincial Public Service Com-
millBions. 780. 
Bringing of idle sentinel CODches 
from certain railways to the 
Kalka Simla Railway. 1864. 

'Compositors,' biDder. and dillt,j-
butol'll diacha.rged from the Gov-
ernment of. India Pres., Calcutta. 
16(l7.(}8 . 

Condition of potato growers in 
Sind. 8. 
ConstructiOD of a railway Hne 
!let we8n Jiobi in the Dada dilltrict 
and other places ill Sind. 9. 
COlmtriel' with banned or restricted 
,importt from India. '628. 
Distre.;s Of Quetta merchants. 1906. 
Bduca.tilGn Gf Indians in broad-
auting: Mohni4)ue. 1085. 

FaciAit,ies for t,hQ ~  of the 
clti1dren of the Indian' &Ild ~  

"ptBjt Staff of the IndiaD ~  
loc./. 
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LALCHAND N AV ALRAI, ]IIR.-
cORtd. 
Question (Supply.) ~  

Financial adJ Ulllment for the crea· 
tion of the new Provinces ot 
Ori_ and Bind. 600. 
Fixation of prices Of articlea of 
food for Bale at l-ailway stations. 
1TI5. 
German Government's offer with 
regard . to the contract for the 
Howrah Bridge. 1804. 
Gold exported from India since 
England went. off the gold 
standard. fliJ7, 598. 
House rent charged from the officel'll 
and staff of the Govenunomt of 
India in Delhi. 1H63. 
Indian Trade Commillllioners in 
foreign countries. lOBO. 
Ind;anisation of I!8l'Vices in Port 
Trusts in India. 491. 
Intermediat.e ~  third clau wait· 
ing rooms at Bitamarbi railway 
station. 1188. 
Introduction of Reforms in the pro-
vinces. 1162. 
Latrines in third claaa carriages on 
the Bengal and North West.e.n 
Ra.i.lway. 1190, 1191. 
Lou sustained by the peasants in 
the Quetta r:arthquake. 958. 
Mints at Calcutta and Bombay. 
407. 
Monopoly of supplying petroleum 
products in the Madras Fresi· 
dency held by the Burma Oil 
Company. 522. 
Mnslims appointed as Bugar Inspec-
tors. 858·59. 
Negotiations with the princes in 
regard to the coming Federation 
m .. 
Personnel and reports. etc., of the 
Tariff Board. 1874.al . 
Preparations in India for a war. 
602 
PriceS charged at the Bailwav 
book-stalls of Meslll'S. A Ii 
Wheeler and Company. ~  
Proposed diversion by the Madras 
Government of the grant from 
the Petrol Fund ~  rural re-
construction. ~  

Provision of Electric Fans in 
.1hird Class Carriagea. 1709. 
Publications distributed free to the 
Members of lobe Central Legiala-
tare. 1714 . 

. Purchase of articles required by the 
Military Department. 159, 160. 
Railway earnings. 1299. 
Re-building of Qnett&. 1085. 
~  of Homoeopathy as a 
Rtat.e medical science. 18'73. 

LALCHAND NAVALRAI, M&'-
cORCld. 
Question (Bupply.) ~  

Recruitment in the subordinate 
postal service. 1033. 
Recruitment of the qualified sons 
and dependants of the pmta.l em-
ployees in the Bengal and ABBam 
Postal Circle. 1034. 
Reform of the Indian Insurance 
Law. 1293. 
Refusal of permlBllon to visit 
Quetta for Earthquake Relief 
Work. 790. 
Report on the Indian Company 
Law. 1295-96. 
Schemes for Rural Development 
received from the Provincial 
Go\·emm£'nts. 513. 

Repealing and Amending Bm-
Motion to consider. 1209·10. 

Resolution re Quetta Eathquake. 1317. 
l324-28, 1331. 

LALTEE. MR. HUBENBHA.I 
ABDULLABHAI-

Oath of Office. 731. 
Resolution re position of Indian 
nationals settled ill Zanzibar. 
]218-21, 1233. 

LAND(S)-
Question re-
Bill re·exemption of a portion <ilf 
l·he - f)WDed by peasants from 
the properties liable to be 
attached for the payment of 
debts. 959.6Q. 
Cultivators affected by acquisition of 
- for the Fu.a Institute in 
Delhi. 854-55. 
Lease of - between Delhi an<l 
Bhahdara to Mr. Waugh. 853·54. 
Lease-hold - in New Delhi. 1UB-
04. 
Payment of the rent of - by lease-
holders in Delhi. 1111. 

LANDING GROUND(S)-
Question re Il88 of the Army - at. 
Agra and Ahmedabad by His 
Highness the Mahraja of Kashmir 
and Prince Midwani. Til. 

LA TRINE,:(S)-
Question re - in third class carrillgas 
~  the Bengal and North WeStern 
Bail way. 1111O-9l. 

LA VATORY(IES)-

Question r. -" ill the third cl .... 
carriages on the Bengal and North 
West.eru and the Bombay, ~  
and . Ceatral I ndi!, Bailwa,e. 81. 
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LAW(S)-
Motion for Adjournment 1'e Govern-
ment Circular prohibiting the 
Congrt!118 A8lemblyParty Com· 
mittee to enquire into and report' 
.pon the administration of the re-
pressive - in Bengal. 985. 
Question 1'e - restricting the liberty 
of the Press. 1406. 

LAW MEMBER-
Question 1'e pUblicity given to the 
part-delivered spesch of the - on 
Mr. B. Du's Indian Criminal Law 
Amendment (Repeal) Bill. 850. 

LEACH ME. F B.-
Consideration . of the Report of the 
Tribunal on Finanaial Sett.1ement 
between India and Burma after 
separation. ]959-64. 
Oa.th of Oflice. 1. 

LEAGUE OF NATIONS-
Question re-
AppOintment of an Indian in p1a.ce 
of the Jate M.r. A. C. Chatterjee, 
a M.ember of the Information 
Section. of the - Secret&riat. ~ 
24. 
Contributions made to the -. 1777· 
78. . 
Cost of India's delegation to the 
International Labour Conference 
and tne -. 399 
Inadequacy of Indians employed in 
the oflices of the -. 523. 
India's membership of the League 
of Nations. 1778-79. 
Indians employed in, and India'. 
contribution towards, the -. 
1029-30. . 
Reduction in India's contribution 
to tha -. 311·15. 
Report of the Indian Delegation. to 
the -. 1160-61. 
Resignation by certain countries !If 
their membership of the -. 1779· 
110. 
Selection of delell;ates to the session 
of the -. 1030-31. 

LEASE-

Question rP. - of land between Deihi 
and Shahdara to Mr. Waugh. 853-
54. 

LEASE·HOLD LAND-
See "Land(s)" . 

LEASE.HOLDER{S)-
Question 1'8 payment of the rent of 
land by - in Delhi. 1111. 

LK4VE-
QUl'stion re-
Refnsal of - to the railway Staff 
of the Moradabad Division 621 
RAlief of the staB granted -' in the 
Kot.ah district of the Bombay,. 
Baroda and Central India Rail· 
way. 115. 

LEAVE RESERVE-
Question rt. - for each catell;OlT of' 
af employment on State Railways •. 
540·41. 

LEAVE RUI.E(S}-
Question ~ pxamination in - held hi 
the East Indian Railway authorities-
189798. 
Se6lil1!O under '·RuIe(s).'· 

LEE, MR. D. J. N.-
Oath of Oflice. 2. 

LEGISLATION-
Quest.ion 1'e - for the C'.olloctilln of 
statistics as recommended by the 
. Royal Commission on Labour. 1108. 

LEGTSLAIIVE ASSEMBLY-
Motion for Adjournment Til Govern· 
ment Circular prohibitinll: the 
Congress - Party Committee to· 
enquire into and report upon the 
administration of tt.e ftipreuive 
laws in Bengal. 985. 

Question re-
Appointment of a Committee hy the· 
Congress Fart.y in the - to en· 
quire into an<1 report utlon the 
the administration of Repressive 
Laws in Bengal. 848-49. 
Candidates for - election who lost 
their llecurities. 544-47. 

Speech delivered to the CnUBcil :,f 
State and the - bv His ExceIlen('y 
the Viceroy. 1013-25 

LFnTRLATIVE ASSEMBLY CHAM-
BER-
Moti.on for adjournm .. nt TP. 

accoustics cf the - in Simla. 434. 

LFOTf:lT.A 'l'TVE ARBEMBI.V 
DFRAT1<!S-

~  T.' puunh, of V,,, -to PAil. 
way Ad.visory Committees. 1191. 

~  c!OUNc!U..-
Question re-
Dissatisfaction among Indians iD 
Fiji due to the proposed change in 
the system of representation in 
Municipalities and the 847· 
48. 
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LEGISLATIVE COUNCIL-coldfl. 
Question re---concld. 

~  of the Chittagong 
Tracts from tile . Genaral 
tituency for' election to 
Bengal -. 1704. 

Hill 
Cons· 
the 

Walk-out by the Indian Members 
of the Kenya. -.' 1049-50. 

LEGISLAIURE(S}-
Cirealar I't'garding Govel'IIor Gell4ll'al's 
Addt-eBII to the Members of the 
Indian -. 986. 

·Question re-
Acts paS8ed by Provlnci81 - to 
relieve tl,e burden of Agricultural 
IndeMedn8BII. 1160-61. ' 
Alleged impersnation and mal-
practices employed in eleatiOJls to 
the - and llooa.l bodies. 69596. 
Publications' distribuW fl'ee to !lhe 
Members of the central -. 171.3-
14. 
Rent charged from Members of the 
Jndian - for Quarters in Summer 
Hill, SimiR. 1619-00. .  . 

LEGITIMA.TE RIGHTfSI-
Queootion n  - of Indians in OAylon 
973. 

LETTER(S)_ 
Question re Censor Ceuu'es f01' ('emol'-
ing the - of &.t-e Prisoners and 
Detenus. 1395-96. 

LEVEL CROSSIKO(S)-
Question re- . 

(,losing of - on the Madras a.nd 
Southem Mahratta Railway 
bet.wepn .Arkanam and Amtattur. 
231. 
Employment Of a watchman on tre 
Bhedrah Lakin" Road - of the 
Madras and Southern . Mahratta 
Railway. 84. 

LIABILl IY(IES)-
QuelltiOj;j re allocation of .IIBeeta and -
between the New Orissa Provinco 
~ . the ~ of Madras. 

783. .' 

LIBRA.RY(IESJ_ 
Question Tr establishment of rllral 
584. 

~
. Q.Destion u-:-

~  gJ:al)tl!d t.o Tsa BI'other8 f,)1' 
openirw Musli.Jn&freahment 
Itoc)nis 011 station.. nn ~ East· 

". Indian Railway. 1770-71. 

I..ICENSE(S)-c071tti. 
, ~~  

.  . - granted tID Kapoor alld Company 
for opening Hindu Refreelunent 
Rooms On statiOfts on the Eallt 
Jnt!ian Railwsy: . Im-T2. 

LIEN- .. ' 
Question "  - on a lo,,,er type of 
quarter of tit" GoYernml'nt of Indi .. 
Staff. Ifi'Zil. 

LIGHTING ARRANGEMENT(S)--
QueatiOD rc· --at stations of the 
. Bengal 'and NQrth We*rn- Rail-
way. 1241. 

LIJ .. LOOAH-
........ ~ 

. Question '('-
Appointments of. euOC88llfuj.. ez-

~  ill the East Indian 
Hailway WOl'li"ho.p •.. -, in' other 
WOI·k"hoV8. 163:64. 

A npointments of the time-exl'i\"('n 
appl't'nti(,P8 of Workshops 
\lnde-r ~  Chief Mechallical 
Enltineel'. East 11ndian ~  
103_ 

B.uccessful mechanical ez-apflTt>n-
·tUla of the ...... ~  East 
Indian Railway. 110, 

LIMBDI STATE-
. Question re que.ion of grootillg 
j,urisdiction of Barwala villages to 
thl' -. 60. 

L INESM"4 N (EN 1-
QueNt·ion re demotion of ~  
- and wireJQI!P on the Bast Indian 
nail""ay. 166-68. 

LTXRR"R})-
Qnestion re coW!umption of Tndiaa 
- in Great. Brit.ain. 606-07. 

1..IS'rFoD P(')ST'CS)--
~  re a,lay in the Announce· 

ment of the appointmenb to the 
-'of the' Uriitedf'foviDcea 
Judicial 8ervioo bl the Publl/! 
Aerviee ~  ~  

LISTER, M'R. T.-
Oath Of Utlle·p.. 2. 

LLOYD, MR. A. H.-
Cona!del'ation of the rep"rt of ~  
Tribunal on fiftailclal Ik'ttb!mi.& 
between India an. ~  .k 
till! separation. 15tU.· . ... . 
Motion re ~  of ... ~ *-
~ .•. ~  .. ~  COmmitfM 

Oath of' Office. 1. 



IXllhX '!'() LE<HSLATIV"EASSEMBLY ~  

LOAKISi-
Question re-
laue price of the 1ateat .pee'-
1&.30. 
Provincial -. 1051. 

~ of new -.' 613-14. 

LOcAL BomES-
'Que8tion TP .alleged inmersono.tioo 
imd m!lIPl'lle1iices employed in elec-
tions to HlP' legislatures and 
695·96. 

LOCAL GOVERNMBNT((SI-. 
Question Tp subjects of Indian 8t.ateti 
against whom. ~ have 
been 'taken by - under the 
Foreigners' Act. 117. 

LOCO. INSPECTOR(S)-
,l:Ju "Tnspector(a)". 

LOCOMOTIVE(S)-
~~  rp-

Eonitlment of the Aimer Rail_y 
Workshons with additiorial plllut. 
a.nd machinery for the manulo.c-
t.or" ~  !l7/i. 

- mannfactured in the A jmer ,Rail-
way WnTkshons.f116-77. 
-on CI1I88 I RailwRVl<. 47-49. 
Manuf.r+nre of - Boilpl's and .-
in Tnllia 1702-04. 
Manufact.nrA of _ ~ in 1"IIi1-
wav workshops, 624. 
Ratlort on the Question Of th" 
m!:lnnt"',....n .. ·p of - :n ra;l"ony 
workRhnns in India. 631. 
ScrIm value on condemned-. 
coachin... and wagon ~  on 
e"l"h railway. 49. 

Re!lOlnHnn re manuf"l'ture of - re-
Ol'lfrlmtt'lnts In State Railway 

~ ~  348-77, 

LOMUOTTVTr, _4F1qTR'I'4WT RUN· 
NTNG ~  ~

,ffel! "Running Shed Foremen". 

, LOr,O'MOTTVE BOILER(S)-
,<;1'..' ";noiler( s)". 

~

~~  1'e--
A'''''*mu of the, Tnrli" Storp 
Df>" .. ..t,ment. -. 40-4?. 969. 
De"nt"Hnn .in - 91 'Mr. E. O· 
M:evllle. 'Private S--etllrv to 
Hi. 'F,xce" .. Ttcy thl'l Vict!1'Ov. to 
ev."":na t"e wnTkin" of th .. 
c. j,:" .. t Secretariat. 1 nAA-Ii9. 
E,it"hl:·l,m .. nt of a  - R'I'3nch nf 
t1. .. RI'Rerve Balik of India. 41]· 
12. 

LOOTING-
Qu .. tion rll alleptiona of -:OJ .. , 
agaiDBtthe &oldie"!' at Q.ueLt.a after' 
the. earthquake. 1086-87. 

LOSS(ES)-
Question re-
- caused to GovermDeDiin, 'the 
Quetta Earthquake. 514. ' 
- in tribal areas in BalllChistau 
due to earthquake. Si5'16. 

- sustained by (,he peasanb in th .. 
Quetta Earthquake. 958., . 

- to civil population in Qaetta. 
515. 

LUGGAGE-
Qutllltion re weight of - 6f ~ 
clas8 passengers. 9&4. 

LUGGAGE ALLOWANOE-
See "Allowanoe(s)". 

LUGGAGE FAR'E(S)_ 
Rpp "FiI;re(s)". 

L'O:HA'J'HAHA-
Question re construction of new rail. 
way stations At __ an, I nUl'''H .. 
1626. 

LUCKNOW-
Qup.crfinn TP-

Duties and responaibllitie8 of the 
crew RVl'tem in the Howl'ah and 
- Diviafona, But Indian Bail. 
wav. 17.1. 
Senioritv ~ of t,irlr .. t ('ollpl'tol's 

and traVAlIinll ticket aXllJIIiners. 
in the Moradabad and --Divi-
sions. 106. 

II 

MACHINERY(JES)_ 
Qupstion TP-· 
Constit,lltion of a Joint Standing _ 
on Railwavs.626. 
EQlliDment of the Ajm!''' Railway' 
Workshops with additional plant 
and .-for the mo.nufactl1l'I'! of' 
locomotives; 976. . 

MACLACHT,AN. lom.D.-
Oath of officI'. 1. 

~ 
Question .,,. murder 
Zllnlli Khan of 
Frontier. 6lIl. 

of Khan Saheb, 
-, North·West 
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lIADHUBANI-
Question re reconstruction ofoeNin 
bridges between - aad Jayanagar 
on the Bengal and North Western 
Railway. 118·19. 

MADRAS-
Question Te-
Certain information in ~  of the 
Bombay, calcutta and - Gen· 
eral Post Offices. 229. 
Collection of Income-tax from nidhis 
and funds in -. 1306. 
Construction of a railway lin.! 
between Tirupati and -. 703. 
Contemplated retrenchment in the 
- Dead Letter Office. 209. 

Hindu, Buddhist and Muhammadan 
monuments in the Southern Cir· 
c1e, -. 764·67. 
Periodical transfer of the Super-
vising Offic;:iaI.s in the - Customs 
House. 620. 

Programme for rural uplift in -. 
1867·68. 

Retrenchment in the - Dead Letter 
Office. 224·25. 
Salt trade of' -. 524·25. 
Staff employed in Bombay, calcntta 
and - General Post Offices. 230. 

-Technical qualifications of t.he 
Superintendent of Archaeology, 
Southern Circle, -. 769-70. 

'MADRAS AND SOUTHERN MAR· 
RATTA RAILWAY-
See "Railway(s)". 

~  CITY -HINDU TEMPLES 
B:ILI...:-
See "Bil1(s)". 

MADRAS GOVERNMENT-
Question Te-
Dispute between the Mysore Gov· 
ernment and the - re Cauvery 
waters. 1063. 

Proposed diversion by the - of the 
grant from the Petrol Fund 
towards rural reconstruction. 1865. 

)IADRAS, GOVERNMENT OF-
. Question Te allocation of assets and 

liabilities between the New Orissa 
l'ro,;ince and the -. 783. 

~  PRESIDENCY-
Question Te-
,Concession of collecting or making 
salt in certain taluqs of the -. 
525·26. 

'Enquiry into the production and 
trade of rice in the -. 690-91. 

FactQries working under the mono· 
poly system of manufacturing 
salt in the -. 525. 

MADR."S PRESIDENCY.-eontd. 
Question re----contd. 
Grant for the development of the 
handloom weaving industry to the 
-. 958-59. 
Monopoly of supplying rtro1enm 
products in the - hel by the 
Burma Oil Company. fm-22. 
Proposal to construct 110 fnnicnlar 
railway from Timpati to Tim· 
malai Hills in the -. 'lO3. 
ReopeninS of salt works in oertain 
places 1D the -. 627. 

MABAP ATRA,. MR. -SITAKANTA-
Question re- -

~  of certain Income-tax offi-
cials at a particular station for a 
long time in Bihar and Orissa. 
869·70. 

Technical institutiQD8 in India. 61-62. 

MAIL SORTER(B)-
See "Sorter(s)". 

MAIL TRAIN(BI-
See "Train(s)'. . 

MAINTENANCE-
Question -re cost -Of repair and - in· 
curred on rolling stock on railways. 
623-24. .  -

MAITRA, PANDIT LAKBlIMI 
KANTA-
Cin':lmat-ograph (Amendment) Bill-
Motioni to consider and to refer to 
Select Committee. 249. 

Criminal ~  Amendment Bill-
Motion to consider. 549. 

Election of - to the Standing Com· 
mittee for Roads. 434. 

Indian Coffee Cess Bill-
Motions to consider, to circulate and 
to refer to Select Committee. 1641. 
1642, 1643. 

Indian Criminal Law Amendment 
(Repeal) BiU-
Motion to ".Qn8ider. 1121. 
Motion for adjournment r'-

~  of the Assembly Chamber 
in Simla. -434. -' 

Allocation of certain resnuroes 
between the Central and Provin· 
cial Governrn!'nts. 1311·12. 

Question re contractors at Railway 
ttations in the Dinapore and Howrah 
Division. 220. 

Question (Supplty.) re-
Affairs in the Cellular· Jail,· Ands· 
mans, under thp. present -Superin· 
tendent. 1593.  1594. . 
Baggage free allowance fgr third 
class passengers from CeyloJl to 
India, .. 1164. 
Books for prisoners in the Cellular 
Jail, Andamans. 1590. 
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MAITRA P.;A.NDIT LAKBHMI 
KANTA-rnntd. 
Question (Supplty. ) re--contd 
Complaints by prisoners in the 
Ce11ular Jail. Andamans, ~ 
the treatment of Dr. Todd. 1588, 
1689. 

Construction of the Dacca-Aricba 
"Railway. 1163. . 

. Countries with banned or restricted 
imports from India.. 14, 15. 

Definitions to be followed by the 
Board of Film Censors in India. 
1794. 

Detachment of British Troops lit&-. 
tioned in certain Bikrampur vil-
lages in Dacca. 1 T1, 178. 

Disposal of the discarded articles of 
the army. 285. 

Distress of Quetta merchants. 1906. 
Exhibition of the films "India 

~  and "Bengali". 14Ol. 
Facilities for the education of the 
children of the Indian and 
European staff of the Indian Rail-
ways. 1386. 1387. 
German Government's offer· with 
.regard to the eontract for the 
Howrah Bridge. 1804. 
Hardships of prisoners in the Cel-
lular Jail, Andamans. 1411, ~  
Indian Armv cadets and reframmg 
of the list" of martial classes. 2l. 
Introduction of Reforms in the 
provinces. 1162. 

~  produced in India. 1602. 
lIIovement for separation of certain 
Indian border territories from 
other parts of Hindustan. 1610. 

New .. papers subscribed for the 
prisoners in the Cellular Jail, 
Andamans. 1590. 

:Son-issue of week-end intermediate 
and third class tickets on the 
Great Indian Peninsula Railway. 
]789. 
Non-observance of certain holidays 
in the office of the Indian Railwavs 
Conference Association, Delhi. 181. 
Purchase of iron and steel materials 
hy Indian Railways. 970. 

PU)"(lhase of seales by the Rail-
ways. 174. 
Reduction in the number of cla_ 
on Indian Railways. 1160. 
RI!-transfer of Sylhet to Bengal. 
97l. 
Rice, broken-rice and paddy import-
ed into India from Siam and 
. Indo-China. 1165. 
State Prisoners in bad health. 139fl. 
State Prisonl"rB in different pro-
vinces. 1390,  1391. 
State Prisoners in the Central Pro-
vinces Jails. 1392. 

State Prisoners in the Damoh Sub· 
.JAil in the Central Provinces. 
1395. 

MAITRA PANDlT LAKSHMI 
KANTA-co7/.cld. 
Question (Snpplty.) TP-rnndd. 
Supply of morning tea to the 
prisoners in the Cellular Jail 
Andamans. 1595. 

Tet!ting of the information Bupplied 
by Police informers. .1899. 

Vending contracts on the East 
Indian R3ilway. 186, 187. 

MAn. TRAIN(S)-
Question re-
Third class carriages on - on the 
Madras and Southern Mahratta 
Railway. 951-52. 

MAJOR-
QUI".stion TP, distinction in the payment 
d railway fare by an Indian _ and 
a British Captain. 305. 

MALAKAND AGENCY_ 
Question Te wound received by Mr. L. 
W. B. H. Best, Political Agent in 
the -. 534. 

MALAVn-A, PANDlT KRISHNA 
KANT-
Criminal Law Amendment Bill-
Motion to consider. 562-77, 585, 
653,  655, ·830, 922. 

Indian Coffel! Cess Bill_ 
~  to consider, to circulate and 
to refer to Select Committee. 
1671. 

Motion for adjournment Te-
Bombing of women and children in 
the Trans-Frontier villages by the 
Indian Army (Air Force). 384-
85. 
Despatch of troops from British 
India to Addis ALbaba (Abys-
sinia). 269-71. 

Oath of office. 1. 
Question (Supplementary) Te-
Amount sanctioned to conduct the 
case of Mr. Doran, late Staff 
Superintendent of the Dinapur 
Division. 169, 170. 

Appointment of a Committee by t..e 
Congress Party in the Assembly 
to enquire into and report. upon 
the administration of Repressive 
Laws in Bengal. 849. 
Excavation work at Quetta after 
the earthquake. 711, 712. 
Inclusion of provisions for a Statu. 
tory Railway Authority in the 
Gover.unent of India Act. 310. 
New type of a aeroplane for opera-
tion in India. 845. 
Refusr.l of permission to certain 
persons to enter Quetta for afford-
in, relief to the earthquake 
sufferers. 705. 
Refusal of permission to visit 
Quetta for EarthqUake Belief 
Work. 790. 

Resolution re manufacture of loco-
~  requirement. in ~ 

Railway Workshops. 363-64, 366. 
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MALAYA-
'Qaestiiim Tf prefenooe for Indian rice 
in British - and C.eyloll and for 
Indian paddy ill the united King-
dom. 1157-58. 

MALPRACTICE(Si-
Question T£ allegpd impel'sonation and 
- employed in electiollil to the 

~  local bodit's. 695-
96. 

MANAGEMENT(S)- . 
QuelJtion Til trtmafer of the ~ of the 
Company-managed Railways. 631. 

MAXAGER(Sj-
Questioll Til number of MDBiiins allli 
nOIl-Mmdims employed as .Alllristant 
- and heads of branches in the 
Government of India. Pres&eI!' and in 
die C,eDtral Publication Branch. lOB. 

MANGAL SINGH, SAR1>AR- . 
~  for adjournment Te despatdh of 
troopoJ from British India to Addis 
Abhaba. (Abyssinia). 267-68. 

Question fOe.-
Demotions and' superaeuions in 
certaiu Divisiollil. of the East 
Indian Railwav. 541-42. 
Enquiry into the conduct of an 
Imperial Service Officer. 860. 

Question (Supplementary) Tf-
C.adets of tht' Indian Military Col-
lege, Dehra Dun. ~  
Indian Trade CommlllllOners in-
forei!tn countries. 1079. 

M'ANCFACTFRE-
Question re- .. 
Equipment of the. Ajmer Raih,ay 
Workshops with additional plant 
and 'machinerv for the - of loc.>-
motives. 976'. 
- of Guns ill Indian Ordnance 
Factories for the use of the 
Indian Army. 1687-88. 
- of locomoti,-e boilers and loco-
motives in India. 1702-04. 
- of locomotive hoilers in Rail-
way Workshops. 1637.' 

- of ~  .from colil in India. 
1600-01. 

~
Question TIl disabilities sufferec1 by 
match - in British India. 539-40. 

MARITIME 8TATE{S)":;" 
~ re' customs. queitions relating 

to the KathiawaT and '-. 963_ 

~ . 
QUllItion .1'£ scheme ror the dev-eipp-
1nEat o( the int-emal _ 1111-12. 

--------------.• 
.. 

:II.\RKET IUZ.\R-
~  ,.,. haula KRopa fu the -'-, 
~  974-75. 

MARKETING-
Quelltiml "'f!-. 

:, Grants made to PI'O'riDcea for the-
improvement in the oonditioll8 of 
thE: ('ultivation and -'-of: IUgar-
cane. 1.266-68, . 

- of. agricuJturnl -Produee in 
foreign countries. 1157 .. 

MARKETING ORDINANcE(8)-
See "Ordinance(s)". 

MARRIAGE(8.).-
Questionrf!- . 
Grnnt of conceis.sion rat,esof postage 
on print.ed - invitatiOn carda. 35. 

~  of -::. ~~  ,t\1El I*Iple 
of Smd In the ~  $tate to-
t'\"ade prOilecations . unit'r the 
Child MarriitgE! Restraint Act . 
!6-28. 

MARRIAGE RESTRAINT (AMEND-
ME!>.") BILL- .. 
.';pp "0hild -" under "BiD(s)". 

MARRlAGE V AUDATION BIU_ 
See ".<\rya -" under "B.ill(s)". 

MARRIAGE V AUDITY BILL-
See "Hiudn -" under "BiIl(s)". 

MA'RTIAL CLASS(F.S)-
Question re Indian Anny cadets and. 
reframing of the list of -. 21. 

MASANI. MIt.-
Question r,' cancellation of the pass-
pOrt of' - of Bombay. 860-62, 1384-
85, 1402. 1407, 1697. 

~  AHMAD, MR. M.-. 
Question Tf! transfers. of Assistant 
. Commissioners of Income-tax. 540. 

MATClH MANUFACTURER(S)-
Ql!estioll "'disabilities suifert'd by -
. 'ill British India. 539-40. .' 

~
~  Te· CQuin benefits for miatries 
and - of the Posts and ~  
~  883. . ., 

:MECHANICAL DEP ~ 
,Question re racial diacriminMion in 
the matter of promotioBl in the -
of the East Indian Railway. 1276-
J11; 

MECHANICAL ENGlN1!:ER(S)-' 
~  "£llgineer(s)" . 

... 
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MECHANICAL ~  
BRANCH-
See "Engineering Branch (es)" . 

MECHANISATION-
Question T8 - of British and Indian 
army. 284-85. 

~  ~ 

Question Fe election to the All-India 
-. 1173-74. 

MEDICAL COUNCIL ACT-
See "Indian -" under "Act(s)" . 

MlIDICAL OFFICER(S)-
Question Te grant of certificates to 
guards by the District - of the 
Moradabad Division East Indian 
Railway. 1634-35. ' 

MEDICAL SCIENCE-
Question re recognition of Homoeo-
pathy :IS a State -.' 1873. 

MEERUT-
Question I'e Hapur Remount Depot at 
Babugarh in the - Division. 232. 

MEETING(S)-
Question Te-
Attendallce of members at the -
of the Lahore Cantonment Board. 
221. 
Presiding over the - of the Lahore 
Cantonment Board by Vice-Presi-
dent, 221. 

MEMBER(S)-
Cit'culal" regal ding Govbl'nor General's 
address to the - of the Indian 
Legislature. 936. 
ElectIon of - to the Select Commit-
tee on Amendments to Standing 
Orders. 1012. 

Question Te-
Basis of, rent ior -' quarters. 18Ol. 
- of the Income-tax Enquiry Com-
mittee. 980. 
Nomination of - to the Industrial 
Research Bureau. 1797-98. 
Publications distributed free to the 
- of the Central Legislature. 
1713-14. 
Rent charged from - of the Indian 
Legislature for quarters in Sum-
mer Hill, Simla. 1619-20. 

MEMBERSHIP-
Q.estion T'-
India's - of the League of Natiolll. 
1778-79. 
Resignation by certain countries of 
their - of the League of Natiolll. 
1779-80. 

MENON, MR. K. P. S.-
Question Te report of - on the eft_ 
of the Marketing Ordinances oa 
Indian Settlers in East Africa.. 
781. 

MERCHANT(S)-
Question f't dIstress of Quetta -. 1905-
06. 

MESSAGE(S)-
- from, H. E. the Governor GenenII 
recommending the passage of tM 
Criminal Law Amendment BilL 
1059. 

- from the Council of State Fe refer-
ence of the Madras City Hind. 
Temples Bill to Joint Committee.. 
1806. 

METER RENT-
Question f't electric - charged in New 
Delhi. 1109-11. 

MEYERS' PUMP(S)-
See "Pump(s)". 

~  PRINCE-
Question I'C nRC of the Almy Landia, 
Grouuds at Agra and Ahmedabad by 
~ Highness the Maharaja of 
~  nnd -. 771. 

mEVILLE. Yll{. E. C.-
Question . I'e deputa.tion in London of 
-. Private Secretary to His Excel-
lency tilt) Vieeroy, 'to examine the 
working of the f'aLinet Secretariat. 
1058-59. 

MILEAGE ALLOWAKCE-
Sf(' "Allowance (s) " . 
)fotiou for adjournment, rr firing by 
the - at I..a.hore over th" Shahid 
gonj dispute. 343. 

MILI'l'ARY-
Question rt-
Allowances given to - Sub-Assist-
ant Surgeons on transfer. 1598-99. 
Discrimination against Indian -
Sub-Assistant Surgeons. 1599. 

~  ADMINISTRATIOK-
Question rc transfer of the Civil ana 
__ of Gilgit to the Government 01 
India. 962-63, 163'2-33. 

;\ULITARY AUTHORITIES--
Question re buildinjp of historical 
importance occupied by the -
1309. 

lIlLITARY COLLEGE-
Question "" cadets of the Indian -
Dehra Dun. 1887-88. 
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MILITARY DEPARTMENT-
Question rt purchase of articles 
l'equired by the -. 159-60. 

.HILITARY OFFICER(S)-
See "Officer(s)". 

MILITARY SERVICE 
PENSION FUND-

See "Indian -". 

MlLLIGAN, MR. J. H.-
Indian Coffee Cess Bill-

FAMILY 

Motions t.o consider, to circulate 
and to refer to Select Committee. 
1656, 1658-59, 1660. 

MINE(S)-

Question TIl Khewra Salt - Settle-
ment. 28-34. 

MINGALADON-

Question Te position of MUBlima in 
the Aerodromes at -, Akyab and 
Chittagong. 1380. 

MINT(S)-

Question 1'e - at Calcutta and Bom-
bay. 400-07. 

MISCELLANEOUS-
Demand for Excess Grant. 1939-40. 
Demand for supplementary grant. 
1841-57, 19"..4-38. 

IUSTRIES-

Question Te certain benefit. for 
and mechanics of the Poste and 
Telegraphs. Department. 883. 

MITCHELL, THE HONOURABLE 
MR. D. G.-
Factories (Amendment) Bill-
Motion for leave to introduce. 157. 
Motion to consider. 12l0-U 
Mction to pl1llll. 1211. 

Indian Motor Vehicles (Amendment) 
Bill-
Mot;r.1S to coIlllider and to refer to 
Select Committee. 1207. 

Motion Te-
Election of a member for 8taDding 
Advillory Committee for the Indian 
postlana Telegraphs DePartment. 
642. 

Electicm of 'a member to lII!rt'e on 
the-Standing Committee for BoadB. 
136. 

Oath of office. 1. 
Pavment of Wages BiU-
Preseutation of the Report. of. the 
Select Committee. 143. 

MITCHELL, THF. HONOURABLE 
MR. D. U.-contd. 
Payment of Wages Bill-cOfttd. 
Motion to cOIlllider. 1000-03, 1004, 
1000,  1000, 1010. 

Resolution Te-
Ratification of the Draft Convention 
of the International Labour Con-
ference concerning employment of' 
women dnring night. 149-50, 152, 
156-57. 

Statement (laid on the table) Te cases 
in which the lowest tenders have 
not been accepted by the High 
Commissioner for India in ~ 

ing stores for the Government of 
India. 640-41. 
Statemant (laid 011 the table) showing 
the objects on which the Petrol' 
Tax Fund was expended during 
1934-35. 136. 

Statement Te postponement of the 
Payment of Wages Bill. 1075-76. 

MODY, SIR HORMUSJI PERO-
SHAW-
C,)l1sideration of the Report of the 
Tribunal on Financial Settlement 
between India and Bunna after 
&eparation. 1957-59. 
Question (Supplementary) Te Indian 
Trade Commissioners in foreign 
countries. 1080. 
Re80luthn Te Quetta Earthquake. 1316-
18. 

~
Question ~ 

1601-02. 

MONEY(S)-
Question "8-

produced in India. 

- sent out of India and - spent in 
England by the Government of 
IndIa. 17_ 
Refusal by the Nazul Officer, Delhi, 
to accept - from the residents of 
Naiwala, Karol Bagh. 1616-17. 

MONO MACHINE(S)-
Question Til indent for two - for the 
East Indian Railway Preaa at 
Calcutta. 1604. 

MONOPOLY SYSTEM-
Question Til factories working under 
the - of manufacturiJlg_ salt in the 
Madra. Presidency. 6e6. 

MONTHLY ALLOWANCE-
See "Allowance ( B)" . 

MONUMENT(S)-
Question Te-
Archll!ological Superintendent. in 
charge of -. 1302. 

Hindu. Buddhist a.nd Muhammadaa 
- in the Southern Circle, Yad-
ras. 764-67. 
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:MOODY-WARD SYSTEM-
Question 1'e absorption of the perma-

nent staff in the - on the East 
Indian Railway. 223. 

MORADABAD--
Question 1'8-

Free quarters .for the commercial 
staff at certain stations in the 
- Division. 62l. 

Racial discrimination in the supply 
tof uniforms and occupation of 
quarters, etc., in the -- Division, 
East Indian Railway. ;6-77. 

itefusal of levve to the railway 
Staff of the - Divlsion.62l. 

Seniority listh of ticket collectors 
and trayelling ticket examiners in 
the - and Lucknow Divisions. 
106. 

lWRADAB \D DIYlSJON-
Question 1'e-

Grant of certificates to 
the District Medical 
the - East Indian 
1634-35. 

guards by 
Ofticer of 
Railway. 

Increments to staff in the - East 
Indian Railway. 1635-36. 

Representation from certain drivers 
of the - East Indian Railway. 
848. 

lWRATORIUM(S)-
Question 1'e prohibitive duty ou clove 

imports and protection against 
indefinite - demanded by Indians 
in Zanzibar. 980. 

:MORGAN, MR. G.-
Criminal Law Amendment Bill-

Motion to consider. 553-55, 556. 
Election of - to the Select Com-

mittee on the amendment of Stand-
ing Orders. 1112. 

Expressions of regret on the deaths of 
Sir Basil Blackett, Sir Deva Prasad 
Sarvadhikary, Lala Fakir Chand and 
Haji Abdulla Haji Qasim. 5. 

Nomination of - to the Penal of 
Chairmen. 128. 

Question (Supply) re State PriBonars 
in bad health. 1397. 

Resolution 1'e Quetta Earthquake. 1328-
31. 

lrIORNING TEA-
See "Tea". 

MOSLEM PERSONAL LAW 
(SHARIAT) APPLICATION BILL-
Be'e "Bill(s)".· 

.lfOSQUE(S)-
Motion for adjournment re destruction 

of the 8haJlidgunje -at Lahore. 
.232. 

MOTION(S)-
- re-

Election of a member for Standing 
Advisory Committee for the 
Indian Posts and Telegraphs De· 
partment. 642. 

Election of a member to serve on 
the Standing Committee for Roads. 
136. . 

Election of a member to sit on the 
Imperial Council oi' Agricultural 
Research and its Governing Body. 
142. 

Election of a member to the Stand· 
ing Finance Committee. 237. 

Election of one .Muslim member to 
sit on the Standing Committee 
on Pilgrimage to the Hedjaz. 137. 

MOTION FOR ADJOURNMENT-
See "Adjournment". 

MOTOR BUS(ES)-
See "Bus(es)", 

MOTOR TRANSPORT-
Question 1'e permits for between 

Dehra Dun railway station and 
Mussoorie. 9-10. 

MOTOR VEIDCLE(S)-
See "Indian - (Amendment) Bill" 

under "Bill(s)" . 

MOTOR VEHICLES . (AMENDMENT) 
BILL-
See "Indian -" under "Bill(s)". 

MOVE-
Question 1'e - of the offices of the 

Army Headquarters to Delhi during 
winter. 278-80. 

MUDALIAR, MR. C. N. MUTHU-
RANGA-
Election of - to the Select Committee 

on the amendment of Standing 
Orders. 1112. 

Motion for leave to amend Standing 
Orders. lOr:.. 

Question re-
Accommodation for officers and 

staff in New Delhi and Simla. 
11135. 

Appointment of an India.n in 
place of the late Mr. A. C. 
Chatterjee, a Member of the 
Information Section of the League 
of Nations Secretariat. 523-24. 

Al'pointment of' Indians as teachera 
ill England. 522-23. 

Arclueological Superintendents in 
charge of monuments. 1302. 

ClOSing of level crossings OIl the 
M!tdras amI . Southefll Mahratta 
. Railway between Arkanam and 
AmtattJlr. 231. 

Q 2 
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MUDALUR, MR. C. N. MUTHU-
RANGA-contd. 
Queation f"e-contd. 
Concession of colleeting or making 
salt in certain talugll_ of the 
Madras Presidency. 525-26. 

Confirmation of a foreign expert in 
the Arclllleological Department. 
770-71. 

Countries with banned or restricted 
imports from India. 528-29. 
Discovery of Buddhiat images at 
N'lgapat-am. 768. 

Discovery of paintings:J.t certain 
temples at Conjeevaram and 
Tanjore. 767-68. 
Distribution of funda to the various 
Arclllleological Circles. 1300-04. 
Establishment of rural libraries. 
524. 

Factories working under the mono-
poly system of manufacturing 
salt in the:Madras Presidency. 
525. 

Hindu, Buddhiat and Muhammadan 
monuments in the Southem Cir-
cle, Madras. 764-67. 

Inadequacy of Indians em3'loyed in 
the offices of the League of 
Xations. 523. 
Monopoly of supplying petroleum 
products in the Madras Presidency 
held by the Burma Oil Company. 
521-22. 
Office of the Civil Aviation in 
India. 1187. 
Officers in Archreological Survey. 
527-28. 
Officers in the Arclueological Survey 
with qualifications in architec-
ture and archa!ology. 1187. 
Position of Ind.ians in Fiji 526. 
Private houses rented for the Office 
of tho:> Imperial Council of Agri-
cultural Research and the Reforms 
Office in Simla. 1186. 

Publicity officer.. working on State 
Railways. 100-02. 

Reopening of salt works in certain 
places in the Madras Presidency. 
527. 

Results of exca\'ations at Nagar-
junakonda in the Guntur Dis-
trict. 768· 69. 

Retrenchment in the Madras Dead . 
Letter Office_ 224-25. 

Rice, broken-rice and paddy im 
ported into India from Siam. 
Indo-China rnd Rangoon. 1183; 
1135. 
Salt trade of Madras. 524-25. 
Seat.; ih t.he third claM carriages 011 
i.he South Indiar. Bailway. 115. 

Taking out of India some import-
ant. Arclueological funda_ 1304-05 
Technical q uaJifications of the 
Superintendent of Archreologr, 
80athern Circle, Madras. 769-70. 

MUDALIAR, MR. C. N. MUTHU-
R • .'\NGA-concld. 
Question f"e-co1lcld. 
Water basin arrangement in lIOJD.e 
of the bath rooms of second cJau· 
compartments on the Madras and 
Southern Mahratta Railway. 1306-
06. 

Question (Supplementary) f"e-

Effect of tbe fixation of import duty 
on broken rice. 538. 
Election to the All-India. Medical 
Council. 1174. 

Result of the imposition of an 
import duty on broken rice and 
prohibition of imJ.'Orts of nee 
from Siam, Indo-Chma, etc. 792. 

Rice. broken-rice and paddy import-
ed into India from Siam and 
Indo-China. 1165. 

~  

QAZI-
Question u-

.AHMAD KAZMI, 

Applicability of cel-tain 
of the State Railway 
('ode, Volume II, on 
ways. 1903. 

paragraphs-
Open Lint! 
State Rail 

Applicability of old scales of pay to 
ihe travelling ticket checking 
staff on thp. East Indian and North 
Western Railways. 1902-03. 

Change of the nature of an allow-
ance by tt.,. Agent of 1\ State 
Railway. 1901. 

Hapur Remount Depot at Babu-
garh in the Meerut Division. 232. 

Mileage or running allqwance paid 
to the staff on State Railways 
1902. 
Pay of Travelling Ticket lnspectora. 
etc., on the East Indian ll'ailway. 
1904-05. 
Permits for motor transport betweeJl 
Dehra Dun railway station and 
M:uBBOorie. 9-10. 

Recommendations of the Hides CeSB 
~  306. 

Transfers of British Officers in the 
Remount Department. 15. 

Travelling Ticket Examiners classed: 
as traffic train staff. 1900·01.. 

MUHAMMAD NAUMAN. MR.-

Questign r£-
Communal composition of 
gazetted staff recruited in 
Government of India Offices. 
19. 

nOll-

the 
211-

Coinmunal oompG!ition of the Indian 
-staff in the office of the High 
Commissioner for India. 882. 
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MUNICIPAL CO:MMlTl'EE(S)-
Questil'n r/!-
Amount given to the Sadar Bazar 
- from the Cash Balance in the 
Cantonment Fund, Alnbala. 209. 

Appointment of the President of 
the New Delhi -. 1106-00. 
Budget of the New Delhi -. 1105-
06. 

Income and expenditure of the New 
Delhi -. 1102-03. 

Sale of electricity b:y the New 
Delhi - to the DelhI Electric 
Supply Company. 286-87 

MUNICIPAL LIMIT(S)-
Question rc-
Facilities and comforts for Govern· 
ment servants living outside the -
in Simla. 1611-13. 

MUNICIPALITY (IES)-
Question ,'e-
Dissatisfaction among Indians in 
Fiji due to the proposed ~ 
in the svstem of representation m 
- Ilnd -the Legislative Council. 
847-48. 

System of nominations to the -
in Fiji. 1052-53. 

YURDER(S)-
Question TC 

Khan of 
Frontier. 

of Khan Saheb Zangi 
Maddakhel, North-West 
607, 

MURTUZA SAIDB BAHADUR, 
MACLVI SYED-
Motion for adjournment re bombing 
of women and children in the 
Trans-Frontier villages bJ' the 
Indian Army (Air Force). 395. 

Question re produce of the land of 
the Istimrali area of Satbana, 
Ajmer-Merwara. 108. 

MUSEUM-
Question Te officers and servants of 
the Trustees of the Indian-, 
Calcutta. 1182-83. 

MUSLIM (S)--
Motion TC election of one - member 
to sit on the Standing Committee 
on Pilgrimage to the Hedjaz. 137. 
Question re-
Hindu, Buddhist and - monnments 
. in the Southern Circle, Madru. 
764-67. 
Increase in the propoJ1,ion. of -
candidates on the waiting liat of 
inferior cadre in the .Ajra POIIt 
Office. 637. .  . 

~  as 8upr Inapiaetol'll. 

MUSLIM(S)-cQntd. 
Question re-cuntd. 
- in certain . categorillS on the 
North Western. Railway. 1268-
69. 
Number of and non-
employed as Assistant Manager 
and heads of branches in the 
Government of India Presses and 
in the Central Publication 
Branoh. 108. 

Percentage fixed for - on the 
Assam Bengal Railway. 859-60. 
Position of - in the Aerodromes 
at Mingaladon, Akyab and 
Chitta-gong, 1380. 
Preponderance of - Extra-Depart-
mental Sub-Postmasters in Agra. 
6'S1. 
Recruitment of as Sugar 
Inspectors. 859. 
Recruitment of - in the Engineer-
~  Department of. Stat'! Railways. 

MUSLIM EMPLOYEE(S)-
See "Employee(s)". 

MUSLIM REFRESHMENT ROOMS-
See "Refreshment Rooms". 

MUSLIM UNIVERSITY (AMEND· 
MENT) BILL-
See "Aligarh -" under "Bill(s)". 

MUSSOORIE-
Question ,'e permits for 
Dort between Dehra 
8tation and -. 9-10. 

l\ruTTRA-

motor traW! 
Dun railway 

Question Te want of direct train con-
nection between - and Allsha.bad. 
622. 

MUZAFFARPORE-
Question re opening of booking office 
at -. 1242. 

MYSORE GOVERNMENT-
Question re <iispute between the 
and the Government of Madras re 
Ca.uvery waters. ~  

.-
N AGAHJUN AKONDA-
Question re results of exC&yations at 
-.-in the Guntur District. 768·69. 

NAGORE-
Queation Til' hardship causl!d to pil-
grims attending the Kanduri festival, 
-, by the Customs O1Iicers, Sruma-
mangalani Chowki. l<B1. 
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NAIHATI-
Question 1'1l case of Mr. K. C. Das, 
an Assistant Btlrtion Master at-, 
Eastern Bengal Railway. 93-94. 

NAIWALA-
Question Te refusal by the Nazul 
Officer, Delhi, to accept money from 
the residents of -, Karol Bagh. 
1616-17. 

NATAL-
Question Te benefit of poor 'relief to 
the Indians in -. 427-28. 

NATAL INDIAN CONGRESS-
Question Te protest by the South 
African and - against certain sec-
tions of the Natal Rural Dealers' 
Licensing Law Amendment Ordi-
nance. 1296-97. 

NATAL RURAL DEALERS' LICEN-
SING LAW AMENDMENT ORDI-
,SANCE-
Sep. "Ordinance(s)" . 

NATIONAL(Sj-
Resohltion 1'1l poaition of Indian 
- settled in Zanzibar_ 1211-40. 

NAVIGATION-
Quelltion 1'e treaty of commerce and 
- between Great Britain and 
Zanzibar. 846. 

NAZUL OFFICER-
Question TC refusal by the -, Delhi, 
to accept money from the residents 
of Naiwala, Karol Bagh. 1616-17. 

NEGAPATAM-
Question rc discovery of Buddhist 
. images at -. 768. 

NEGOTIATION (S)-
Question 1'8- 1.,-, 
- for Tmde Agreements with the 
Irish Free State, Canada ~  

Italy. 785. 

- with the Gaekwar of Baroda in 
respect of Kathiawar ports. 1623. 
- with the princes in regard to the 
coming Federation. 20-21. 
- with the Shamozai tribe on the 
North· West -Frontier for a 
friendly agreement. 604. 
Tmde - between the United King-
dom and Italy and India. 604·05. 

NE'W' CONSTITU'l'ION-
See "Constitntion". 

NEW DELHI-
Question 1'c-
Accommodation for officers and stall-
in -and Simla. 1093-94, 1185· 
86. . 
Alleged compulsion for overtime 
work ip the Govern.nent of India 
Press, -. 1038-39. 
Appointment. of the President of 
the - Municipal Committee. 
1106-0& 
~  rent of "B" and "C" type 
unorthodox quarters in -. 1622. 
Band at the Connaught Place, -. 
1101-02. 
Budget of the - Municipal Com---
mittee. 1105-06. 
Certain subordinates of the Central 
Public Works Department,-. 
120. 
Classification oi the employees of 
the reading. branch of the Govern-
ment of India Press, -. 1038. 
Construction of more quarters for 
the employees of the Government 
of India Press. -. 1037. 
Different principles for allotment 'If 
Go,'ernmcnt quarters in - an! 
Simla. 1619. 
Differential treatment in the allot-
ment of Governml'nt quarters in -
and Simla. 1617-18. 
Electric meter rent charged in -. 
1109-11. 
Exemption of Mnslim employees of 
the Government of India PreBB, 
--from working overtime Oft 

}'Iidays. 1039. 
Fees dema.lded by the Civil Sur-
geon, -, during hospital hours, 
697-99. 

Income and expellditure ;r the -
Municipal Committee. 1102·03. 
Lease-hold land in -. 1103-04. 

Money invested in the building of 
quart€'rs in Simla and - and 
interest paid on such debts. 1800. 

Permission to Government em-
ployees with college-going childrell 
to retain their quarters in - oa, 
payment of rent on a 10 per cent. 
rent has is. 1622-23. 

Residential accommodation for Gov-
ernment !lervants in - and Simla. 
1610-11. 

:Return 011 the total IJ&pital cost of 
........ 413·14. 

Ruies governing the allotment of-
~  to the employees of the 
Uoyetnmep.t of India. PreBB, -. 
1038. . 
Sale·of eleelDicity by ~ Munici-
pal Committee to the Delhi Elecl-
tric Supply Company. 286-87. 
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NEW DELHI---£011td. 

Question re---£011td. 
Want of smoke-chimneys in tile 
Duftary type quarters of the 
Government of India Press -, 
1033. ' 
Water meter rent realised froUl 
Government servants in - and 
Simla. 1614-16. 

NEWS-
Question re official watch over - and 
editorial comments in ~  

relating to the Quetta earthquake 
disaster. 1045-46. 

NEWSP APER(Sj-
Question re-
Action taken against - under the 
Indian Press (EmergenC'y Powers) 
Act, 1931. 316-42. 
AI!egations against certain people 
In the reports published in cer-
tain - about Quetta after thE' 
earthquake. 1888-89. 
Demand and forfeiture of ~ 

of -. 1626-27. 
- articles on the Quetta Earth· 
quake relief and the Silver Jubilee 
Fund against which actioll was 
taken. 1907-24. 
-. punished for adversely comment-
mg on Government's policy in 
Quetta. 1405-06. 
- s11bscribed for the prisoners in 
the Cellular Jail, Andamans. 
1590-91. 
Official watch over news and edi· 
torial comments in - relating ',0 
the Quetta earthquake disaster. 
1045-46. 
Presses and - punished in connec-
tion with articles on the Silver 
.1ubilee Fund or the Quetta 
Earthquake Relief. 978-79. 

NIDHlf3-
Question re collection of income-tax 
from .-and funds in Madras. 
1306. 

NiGHT VISION TEST(S)- . 
QuestIOn Til employees falling it:. - on 
the North Western Railwav 1100-
OL . 
See also "Vision Test". 

~
Question TP combine for working the 
gold mines in the -. 706-07. 

NIXON, MR .• T. C.-
Consideration of the report of the 
Tribunal on financial Bettlement 
bet1lteen J ndia Ilnd Burma after the 
. lIeparatipn. .154&-62, 1576. 
Oath of office. 1379. 

XOMIXATED lHEMBER(S)-
Question re resignation of the - of 
the Lahore Cantonment Board. 221. 

NOMlNA:l'ION(S)-
Question re system of - to the muni-
cipalities in Fiji. 1052-53. 

NON-GAZETTED SERVANT(S)-
See '·Servant(s)". 

NON-GAZETTED STAFF-
See "Sta£f(s)". 

NON -INDIAN(S)-
Set "Indian(s)". 

NOJ.;-MUSLIM (S)-
See ·'Muslim(s)". 

NON-SINDH,I(SI-
S.e "Sindhiis)". 

NORTH-\VEST FRONTIER-
Question re-
Government's policy with regard to 
the tribes on the -. 532-34 1688-
89. '  . 

Murder of Khan Saheb Zangi Khan 
of Maddakhel, -. 607. 
Negotiations with the Shamozai 
tribe on the - for a friendly 
agreement. 604. 
Position on the -. 207-08. 
Tribal vendetta on t.he -. 589-91. 
Tro.lble on the Durand Line on the 

605. 

~  

VINCE-
FRONTIER PRO 

Question re-
Lifting of hat!" from the Khudai 
Khidmatgar a.nd other ~  
organizations in the -_ 1627-28. 
Posit,ion in the -. 1718-20. 

NORTH 'YESTERK RAILWAY-
~ ·'Railway(s)". 

NOTE(S)-
Se' "Currency". 

NOTIFIED AHEA COMMITTEE-
Question rf' Delhi Civil Station 
278. 

NUMBEF;.-TAKER(Sj-
QueBtioo re-
Duties of - on the North Western 
Bailwav. 89·90. 

- on the North ~  Railway. 
90-91. 

Nt:rrHITION RESEARCH-
~ ~  
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o 
eAT H OF OFFICE-
Acheson, Mr. J. G. 1. 
Ayyar, Diwan Bahadur R. V. 
Krishna. 1. 
Ba.irul Hasan, Maulvi. 809. 
Bajpai, The Honourable Sir Girja 
Shankar. 1379. 

Bhat, Mr. M. D. 1. 
Blackwell, Mr .• T. H. 1. 
Bower, Mr. E. H. M. 1. 
~  Mr. J. D. 657. 
Cha:lman-Mortimer, Mr. T. 1. 
Chullder, M.I·. N. C. 159. 
Des;;i, Mr. S. P. 2. 
Gril1:ths, Mr. P. J. 2. 
Hands, Mr. A. S. 1. 
Laljte, )Ir. Huscnbhai Abdullabhai. 
73l. 
Leach, )h. F. B. 1. 
Le.e, Mr ... D. _:!- ~  2. • 
Lister, ~  i. 2. 
Lloyd, Mr. A. H. 1. 
MacLachlan, Mr. D. 1. 
Mala'-iya, Pandit K. K. 1. 
Mitchell. The Honourable Mr. D. G. 
1. 
Nixon, !lIr. J. C. 
Owen, Mr. L. 2. 
Yamin Khan, Mr. Muhammad. 1. 
Zah-uHah Khan, The Honourable Sir 
Muhammad. 1. 

OFFICER(S)-
Question r_ 
Accommodation for - and staff in 
New Delhi and Simla. 1093-94, 
1185-86. 
Acting Military - as Presidents of 
ihe Lahore Cantonment Board. 
221. 
Burmans employed as - in certain 
Departments and Services in 
Burma. 78-80. 
Complainta agaiqat the - on 8.S. 
"Rahmani". 777. 
Cost incllrred by the Government 
of India in the tran8lli6it of 
British troops and -. d-03. 
Enquiry into the conduct of an Im-
perial Service -. 978. 
Indian and European - working in 
t.he Finance Department. 1692-
93. 

Inquiry into the conduct of an Im-
perial Service -. 975. 
Number of excess - and IIIlbordi-
nates on State Railwaya. 423-84. 
-ar,d ilervante of the ~ of 
the 'Indian M_, Calcutta. 
'1182-83. 
- in Arcba>ological ~  527-28. 
- in tIw .ANJe..-l Saney 
with qll&lifioatiollll in arebiiec-
ture aad archlaologJ. llBl. 

·OFFICEB(S)-eontd. 
Quest.ion Te-e01&td. 
Personal allowance given to the - of 
the office of the Indian Railways 
Conference Asaociation. 194. 
Terms offered for the tranafer of 
British Service - to the Indian 
Army. 793. 
Transfers of British - in the Re-
mount Department. 15. 

OFFICER ON SPECIAL DUTY- , 
Question 7 e - in the Reforms Office. 
1077-78. 

OFJo'ICIAL(S)-
~  re-
Allegations againat some Railway -
at Tundla. 92, 1172. 
Extra Departmental Postal -. 198. 
Periodical transfer of the Supervis-
ing - in the Madras CustoJm 
House. 620. 

OIJ. CAKE(S)-
Question Te fall in the uport of oil 
and - from India to Great Britain. 
1385-86. 

OLD DELHI-
See "Delhi". 

ONE RUPEE NOTE(S)-
Question TP. issue of -. 1792-93. 

OPEN 'T.n.'E CODE-
Question rr i'pplicability of certain 
pr.ragl'aphs of the State Railway -, 
Volume IT, on State Railways. 548, 
1903. 

OPENING(S)-
Question Te provision of additional -
in the embankment from Fenchu-
gallj to Sylhet Bazar. 632. 

OPERATING DEPARTMENT-
Question Te promotion and seniority 
of travelling ticket examiners ana 
travelling ticket inapectors of the 
Accounts aud Audit ~  
tranaferred to the - of the Nort.h 
WeJOterll amI East Indian Railways. 
124. 

ORDIN AN CE(S)-
Queatbn Te-
Positiona of Indians in Zanzihar 
with regard to the clove -. 
593-94. 

Proteat by the South African &lid 
Natal Indian Congress agaiDBt 
certa,in II8Ctiona of the Natal 
Rural Dealers' ~ Law 
Amendment -. ~  
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GRDINANCE8-contd. 
Question re-contd. 
Report of Mr. K. P. S. :Menon on 
the effect, of the Marketing - on 
Indian Settlus in East Africa. 
781. 

ORDNANCE FACTORY(lES)-
See ".J:i"actory(ies)". 

ORGANISATIOX(S)-
Question re-
Lifting of ban flom the Khudai 

~  and other Congl'ess 
--111 the N orth-West Frontier 
. Province. 1627-28. 
Hefusnl of permission to public -
to proceed to Quetta for earth-
quake Helief work. 611-12. 

ORI8SA-
Question re-
Allocation of assets and liabilities 
between the New - Province and 
the Govel'1lment of )-ladras. 783. 
Financial adjustment for the crea· 
tion of the new Provinces of-
and Sind. 599-600. 

ORTHODOX QUAHTER(S)-
See "Quarter(s)". 

OTT A WA AGREElMENT-· 
Questionre effect of the - on India 
and the Dominions. 970. 

OTTAWA TRADE AGREEMENT-
Question re-
Report on the working of the 
1292-93. 
Results of the -. 1046. 
Results of the -. 693, 1082-83. 
Report on the working of the scheme 
of preferences resulting from the 
-. 1807. 

OUDH-
Question re terms of the - Bequest 
administered by His Majesty's 
Consulate at Baghdad. 64-67. 

OUDH AND ROHILKUND RAIL-
WAY-
See "Bailway(s)" . 

OUT-DOOR GAME(S)-
Question re provision of facilities for 
--in the Cellular Jail, Andamans. 
1591. 

OUTPUT-
Question re - capacity of the Tata-
D&gIU' Railway Workshopa and 
other worbhops for manufacture of 
carriage and wagon under-frames. 
li24.; 

OVERBRIDGE(S)-
Sec "Bridge(s)". 

OVEHTIME-
Question re-
Alleged compulsion for - work in 
the Government of India Press, 
~ ew Delhi. 1038-39. 

Exemption of MUBlim em'ployees of 
the Government of Indla Press, 
New Delhi from working - on 
Fridays. 1039. 

OWEN, MR. L.-
Oat h of Office. 2 . 

p 

PACT(S)-
Question re Bombay·Lancashire -. 
1872. 

PADDY-
Question re-
Increase in the import duties on -
and food stufis imported from 
India into Ceylon. 18-19. 
Higher import duty on foreign -
in the United Kingdom. 1053-55_ 
Preference for Indian rice in 
Britiijh Malaya and Ceylon and 
for Indian - in the United 
Kingdom. 1157-58. 
Rice, llroken-rice and - imported 
into India from Siam and Indo-
China. 1164-65. 
Rice, broken-rice and - imported 
into India from Siam, Indo-
China and Rangoon. 11&5-85. 

P AIKTING(S)-
Question re discovery of - at ~  

temples at Conjeevaram and Tan-
jOl·C. 767-68. 

PALIWAL, PANDIT SRI KRISHNA 
DUTTA-
Motion for Aajournment re Govern-
ment CirculF.r prohibiting the Con-
gress ASBembly Party Committee 
to enquire into and report upon the 
administra;ion of the repressive 
laws in Bengal. 985. 
Question re-
Allegations against some railway 
officials at Tnndla. 92, 1172. 
.Allegations against the Divisional 
Superintendent, Allahabad_ 224. 

UB" grade Controllers promoted to 
relieving gu"rdship on the But; 
Indian Railway. 1633-34. . 

.cancellatioil of the ~  If Mr. 
Masani of Bombay. 1384-86. 
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PALIWAL, P ANDIT SRI KRISHNA 
DUTTA-eontd. 
Question ,.e-eontd. 
Caste name of Jatava community. 
1873-74. 
Consignment of goods for Indian 
import through ;Empire shipping. 
980-982. . 
Difference in the scales of pay of 
the goods clerk and booking 
clerk. 621-22. 
Double disability war perision cases. 
1027. 
Exemption of disability pensions 
from the income-tax. 1027. 
Experience required for running 
Express and Mail Trains on the 
East Indian Railway. 1633. 
Externed or exiled persons not al-
lowed to return to India. 982-83. 
Facilities for the education of the 
children of the Indian and 
European staff of the Indian 
Railways. 1386-87. 
Fall in the export of oil and oil 
cakes from India to Great 
Britain. 1385-86. 
Free quarters for the commercial 
staff at certain stations in the 
Moradabad Division. 62l. 
Grievances of the staff on the 
Bombay, Baroda and Central 
India Railway. 620-21. 
Hearing of appeals by the Division-
al Superintendent of Allahabad 
Division, East Indian Railway. 
548. 
Inconvenience to passengers at 
Raja-ki-Mandi railway station in 
Agra. 1026. 
Interview for promotion of "B" 
Grade Guards on the East In-
dian Railway. 1634. 
Members of the Income-tax En-
quiry Committee. 980. 
Newspaper articles on the Quetta 
Earthquake relief and ~  Silver 
Juhilee Fund against which 
action was taken. 1907-24. 
Non-appointment of an Indian as 
President of the Tariff Board. 
9110. 
Non-existence cjf labels on coolies 
indicating luggage fare at the 
Agra Fort Railway station. 1026. 
Payment of interest on security 
amount deducted from the pay 
af the Railway employees. 1387. 
PositiOn of the Indian trade in 
':'-\Jh'iIle8e TurkiBtan. 1379. 

~~  NewspaperJi punished 
in connection with article. on the 
Silver Jubilee Fund or the 
Qu.tta' Earthquake' Relief. 978-
79. ' 

PALIWAL. PANDIT SRI KRISHNA 
DU'fTA-eo7lcld. 
Question ,.e-eoncld. 
Prices charged at the Railway book-
stalls of Messrs. A. H. Wheeler 
and Company. 1306-08. 
Prohibitive duty on clove import. 
and protection. against indefinite 
moratoriums demanded by In-
dians in Zanzibar. 980.' 
Promotion of certain Controllers on 
the East Indian Railway to re-
lieving guardships. 1634. 
Promotion to the Relieving Guard-
ship on the East Indian Railway. 
1633. 
Protection of Indians in Abyssinia. 
1383-84. 
Provision of an assistant surgeon 
in the railway hospital at Tund-
lao 92-93. 
Racial discrimination in the East 
Indian Railway Hospital at 
Tundla. 984-85. 
Recognition of HomlBOpathy as a 
State medical science. 1873. 
Refusal of leave to the railway 
staff of the Moradabad Division. 
621. 
Vendors at the Tundla railway 
station. 1172. 
Want of a bridge at the railway 
crossing near the Agra Canton-
ment station on the Agra-Joguar 
Road. 1026-21, 1638. 
Want of direct train connectioa 
between Muttra a.nd Allahabad. 
622. 

t'ANEL-
Nomination of the - of Chairmen. 
128. 

PANT, P ANDIT GOVIND BAL-
LABH-
Appointment of - to the Committee 
on Petitions. 128. 
Consideration of the Report of Cae 
Tribuual on Financial Settlement 
hetween India and Burma after 
separation. 1947-54. 
Criminal Law Amendmell.t. ·Bill-
·Motion to consider. 753-60. 7f11-
809,  812,  823, 913,  925, 986. 

Demand for supplementary grant ill 
respect of-
"Miscellaneous". 1855-56, 1934. 
Indian Criminal Law Amendment 
(Repeal) Bill-
Consideration of Clause, 2. 1760, 
1764-65. 

Motion for adjournment ,.e-
Interests of India11l. concerned in 
'Zanzibar. 433-M. 63t. 
Refu.sa1 of grant of protection- to 
the Glau Industry. 343-44, 341. 
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PANT, P ANDIT GOVIND BALLABH 
-contd. 
Nomination of - to the Panel of 
Chairmen. 128. 
Point of order as to whether there can 
be a discllssion on the principle of 
a Bill upon a consideration of a 
clause after the principle and real 
object of the Bill has already been 
discussed threadbare upon the 
motion for consideration and when 
no amendment has been moved or 
even given notice of. 1760, 1764-65. 
Question re-
Acquisition of the Rohilkund Kum-
aon Railway. 1889. 
Allegations against certain people 
in the reports published in certain 
newspapers about Quetta after 
the earthquake. 1888-89. 
Army lent for producing the film 
"Soldiers Three". 1896. 

A"erage salary, emoluments and 
expenses on the education of the 
children of British and Indian 
soldiers. 1889-90. 
Cadets of the Indian Military Col-
lege, Dehra Dun. 1887-88. 
Damage to crops by the recent frost. 
870-7l. 
Difference in the customs and ex-
cise reyenue. 1883. 
Explosion in Ragdigi Colliery in 
Dhanbad. 1894-95. 
Exports and imports 
commodities. 1882. 

of certain 

Income and expenditure of State 
Railways. 1883-87. 

and Indians, Europeans 
Indians in the 
Trnsts. 1890-94. 

various 
Anglo-
Port 

Khandsari sugar works in the 
Rohilkund Division subjected to 
excise duty. 94-99. 
Personnel ~ reports, etc., of the 
Tariff Board. 1874-8l. 
Reference of the question of the 
Indian textile industry to the 
Tariff Board. 1881-82. 
Vacancies in the King's and 
Viceroy's Commissioned Ranks. 
1887. 

Resolution ,'f--
Position of Indian nationals settled 
in Zanzibar. 1211-15. 1216-18, 
1223, 1237-39, 1240. 
Quetta Earthquake. 1373-76_ 

PAPER-
Question TC cla88ification of -. 1798. 

PARMA NAND, BHAI-
Criminal Law Amendment BiD"'-'-
Motion to consider. ,667. 668, 912, 
913. 

PARMA NAND, .BHAI-cllntd. 
Question re-
Duties of number-takers on the 
North Western Railway. 89-90. 

Electricians on the North Western 
Railway. 91. 
Increase in the proportion of Muslim 
candidates on the waiting list of 
inferior cadre in the Agra Post 
Office. 637. 
Number takers on the North 
Western Railway. 9O-9l. 
Preponderance of Muslim Extra-, 
Departmental Sub-Postmasters in 
Agra. 637. 
Promotion of a clerk of the routine 
-livision to the second division in 
the Departments of the Govern-
ment of India. 114. 
Right of appeal to the High Court 
against t.he decisions of the 
Commissioners of Income-tax. 45. 
Train examiners on the North 
Western Railway. 90. 

PASS(ES)-
Cancellation of certain gallery - by 
Mr. President. 1414. 

Question re-
Free - for the inferior servants on 
State Railways. 1767-69. 
- given to I8a Brothers and 
Kapoor and Company by the 
East Indian Railway administra-
tion. 1772. 

P ASSAGE(S)-
Question re rebate a!lowen by the 
leading shipping companies for -
to Europe fo;, railwav servants. 
622-23. - -

P ASSENGER{S)-
Question Te-
Accommodation allowed 
- in the Coastal -
778-79. 

to a deck 
Steamers. 

Ba!(gage fre': allowance fOl' 
class - from Ceylon to 
1163-64. 

third 
India. 

Census of third class -
Madr .. s and Southern 
Railway. 868-69. 

on the 
Mahratta 

Grievances of the - at 
StatiC'n on the Bengal 
Railway. 634. 

Ghutb 
Nagpur 

Imposition of duties on personal 
efref!ts carried by - from Cevlon 
to India. 1169-72. • 

Inconv.eaience call1led to Indian -
on account of EurOpean IOldie1'll 
travelling' in ordinary second class 
compartments. 693-94. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

P ASSENGER(S)-contd. 
Question re-cQJltd. 
Inconvenience to at Raja-ki-
Mandi railway station in .Agra. 
10'lb. 
Luggage allowance given to third 
class -. 952-53. 

Separate restaurant cars for the 
use of third class -. 1709-12. 
Unwholesome food supplied to -
on the Bengal and North West-
ern Railway. 1189-90. 
Weight of luggage of third class -. 
954. 

PASSENGER Sl'EAMER(S)-
See "Steamer(s}". 

PASSPORT (S)-
Question re-
Cancellation of the - of Mr. 
Masani of Bombay. 860-62, 1384-
85, 1402,  1407, 1697. 
Instructions regarding -. 1407. 

PATDI DURBAR-
Question re ceding of jurisdiction over 
certain villages in Viramgaon to the 
-. 61. 

PATNA-
Question ~

Rest available to the ticket checking 
staff at Gaya, - and Dinapore. 
88. 
Withdrawal of the jurisdiction of 
the Income-tax Officer of - from 
the income-tax cases of the Shah-
abad District. 1783. 

PAY-
Question re-
Applicability of old scales of - to 
the travelling ticket checking 
staff on the East Indian and 
North Western Railways. 1902· 
03. 
DiJlerence in the scales of - of the 
goods clerk and booking clerk. 
621-22. 
DiJlerent grades of - for the super-
vising staff in the East Indian 
Railway Workshops. 164. 
DiJlerent limit of - for allot.ment 
of orthodox and unorthodox 
quarters in Simla. 1621-22-
Fixation of the initial - of staff in 
the East Indian Railway Preu. 
1605-06. 
Non-revision of the - of the Indian 
Bailways Conference .Association 
staff. 195-96. 
- of certain Railway Staff. 172. 
- of the staff in the oIice of the 
Indian Bailway. ,Conference AI-
IIOCliation. 193-94. . 

PAY-contd. 
Question re-cOtltd. 
- of Travelling Ticket IllIpectom, 
etc., on the East Indian Railway. 
1904-05. 
Payment of interest on security 
'amount deducted from the - of 
the Railway employees. 1387. 
Rates of - and other privileges of 
certain apprentices of State Rail-
ways. 93. 

Reduction of - of graduates ill 
Commerce in the Posts and Tele-
graphs Department. 638-39. 

PAYMENT OF WAGES BILL--
See "Bill(s)". 

PEASAXl'(S)-
Question re-
Bill re exemption of a portion of 
the lands owned by-from the 
properties liable to be attached 
for the payment of debts. 959-60. 
Loss sustained by the - in the 
Quetta Earthquake. 958. 

PEASANTS INSTITUTE-
Question re refusal to grant conces-
sion tickets to the students of the 
-, Andhra. 866. 

PENSION(S)-
Question re-
Double disability war cases. 
1027. 

Eligibility of telephone operators to 
-. 1898. 
Exemption of diaability - from the 
income-tax. 1027. 
Increase in - of lower-paid postal 
employees. 1697-98. 
Increase in the rate of - paid to 
the inferior Government Servante. 
1706. 
Interest allowed in calculating 
commutation value of -, 625. 

~ FUND-
Question re Indian Military Service 
Family -. 421-23. 

PERCENTAGE(S)-
Question re - fixed for Muslims OD 

the Assam Bengal Railway. 858-
60. .. 

PERMANENT SERVICE-

See "Service(s)". 

PERMANENT 
TOB(8)-

WAY 

See "Inspector(.)". 

~ 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

PERMIT (S)-
Question re - for motor transport 
between Debra. Dun ra.ilway station 
and Mus800rie. 9-10. 

PERSIA-
Question re prohibition of certain im-
ports from - and Afghanistan into 
certain parts of India. 535-36. 

PERSON(S)-
Question re externed or exiled - not 
allowed to return to India. 982-83. 

PERSONAL ALLOWANCES-
See "Allowance(s}". 

PERSONAL EFFECT(S)-
Question re imposition of duties on 
- carried by passengers from 
Ceylon to India. 1169-72. 

PERSONNEL-
Demand for Excess Grant in respect 
of "Expenditure on Retrenched -
charged to Capital". 1941. 
Demand for Excess Grant in respect 
of "Expenditure on Retrenched -
charged to Revenue". 1940. 
Question re-
- and other details of the Delimit-
ation Committee. 687-89. 
- and reports, etc., of the Tariff 
Board. 1874-81. 
- of the Indian Lac Research Com-
mittee. 84. 
Retrenched and retained - in the 
Railway Rates Advisory Com-
mittee. 1042-43. 

PETITION(S}, COMMITTEE ON-
.flee "Committee(s)". 

PETROL-
Question re manufacture of - from 
coal in India. 1600-01. 

PETROL FUND-
Question re-
Proposed diversion by the Madras 
Government of the gl'ant from the 
- towards rural reconstruction. 
1865. 
Utilisation of the - for the deve-
lopment of roads. 1866-67. 

PET.ROL TAX FUND-
See "Fund(s}". 

PETROLEUM-
QueNtion re monopoly of supplying -
products in the Madras Presidency 
held bv the BU1'ma Oil Company. 
521-22: 

PIG(S)-
Question re wagons filled 
booked for Kishenganj. 

PILGRIM(S)-
Question re-

with 
1191-92. 

Grievances of the - to the Hedjn. 
776-77. 
Hardship caused to - attending th. 
Kanduri festival, Nagore, by the 
Customs Officers, Sannamangalam. 
Chowki. 1088. 

PILGRIMAGE TO THE HEDJAZ-
Election of a Member to the Standinr' 
Committee on -. 434. 

PLANT-
~  re equipment of the Ajmer 

Rallway Workshops with additional 
- and machinery for the manu-
facture of locomotives. 97fi. 

PLANTERS' ASSOCIATION-
Question re Assam Valley -. 966-67. 

PLATFORM(S)-
Question ,'f-
Absence of over bridges and raised 
- on tht Burdwan-Howrah sec-
tion of the East Indian Railway. 
204-05. . 
Bringing in of trains near the -
at r.ertain stations on the Madras 
and Southern Mah!'atta Railway. 
293-94. 
Covered and raised - for import-
ant stations on the Assam Bengal 
Railwav. 632. 
Offers fo"r sinking or constructing 
wells or Myer's pwnps on railway 
- or within railway compounds. 
118. 
- at certain stations on the Madras 
and Southern Mahratta Railway. 
292-93. 

POINT(S) OF ORDER--
- as to whether there can be a dis-
cussion on the principle of a Bill 
upon a consideration of a clause 
after the principle and the / real 
object of the Bill has already beea 
discussed threadbare upon the mo-
tion for consideration and when no 
amendEoent has been moved or evea 
given notice of (Ruling to be give. 
aft8rwarda). 1760-66. 
- raised by Mr. S. Satyamurti as to 
whether an Honourable Member 
can Diake a serious personal charge 
against another Honourable Mem-
ber. 1733. 
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POINT(S) OF ORDER-contd. 

- raised by Mr. S. Satyamurti as to 
whether it is right on the part of 
any Honourable Member to char-
acterise any Resolution of the House 
as um·easonable. 1702. 

- raised by Mr. S. Satyamurti as to 
whether there has not been a breach 
of privilege of the House inasmuch 
as the contents of a Bill (i.e., the 
Criminal Law Amendment Bill) 
were communicated to a section of 
the Press before the motion for 
leave to introduce it was made in 
the House. 144-47. 
- raised by Sir Cowasji Jehangir as 
to whether the motion re the Crim-
inal Law Amendment Bill discusaed 
and decided upon previously in the 
Ame Session and the motion re 
the Indian Criminal Law Amend-
ment (Repeal) Bill do not raise 
substantially an identical question. 
1124·25, 1132-36. 
- raised by the Honourable Sir 
Muhammad Zafrullah Khan as to 
whether comments made by Hon-
ourable Members should form part 
of the printed record of questions 
and answers. 1693. 
- raised by the Honourable Sir 
Nripendra Sircar as to whether an 
Honourable Member can move a 
motion for adjournment giving 
notice of it after the Leader of his 
party has withdrawn the notice of 
the motion which he sent previous. 
ly. 1311·13. 

'POLICE FORCE--
Question 1"1'-
Employees of the - and Baluchis-
tan Civil Service killed in the 
earthquake. 1270-71. 
- in the Criminal Investigation 
Department in the Centrally Ad-
ministered Areas. 106-07. 

POLICE INFORMER(S)-
Question rll testing of the informa-
tion supplied by -.' 1899. 

POLICY-
Questionre-
Government's toward. Com-
munism. 954-57. 
Government's - with regard to the 
Tribes on the North-West Fron-
tier. 1688·89. 

POLITIcAL AGENT-
Question re wound received bf Mr. 
L., W. B. H. Best, ....,.. in the Mala-
kand Agency. 534. 

POLITICAL AGENCY-
Question rc position of the in the 
territOries of Y ob and Khatrano in 
Baluchistan. 304. 

POLITICAL OFFENDER(S)-
Question "f Secretary of State's con-
ception of - of the Civil Disobed-
ience class nnd bomb-throwers. 852. 

POLITICAL PRISONER(S)-
See "Prisoner(s)". 

POLITICAL PROP AGANDA-
Broadcasting should be made avail-
able for - under reasonable condi-
tion. (Discussed under "Demanda 

, for Supplemcntli.ry Grants"). 1823-
40. 

POOL(S)-
Qnestion re-
Formation of coffee - in Kenya 
with a view to drive out the 
Indian Settlers. 962. 
Refnsal of admission to Indian 
,students in England to a swim-
ming -. 1596. 

POOR RELIEF-
Question re benefit of to the 
Indians in Natal. 427-28. 

PORT(S)-
Question re negotiations 
Gaekwar of Baroda in 
Kathiawar -. 1623. 

PORT BLAIR-

with the 
respect of 

Question re refusal of permission to 
Mr. Mohall La} Saksena to visit 
the Cellular Jail at -. 699-702, 
761-64. 

PORT TRUST(S)-

Question re-
Appointment of an Indian as the 
Chairman of the Bombay 
967-68. 
Appointment of Indians as Chair-
men of - in India. 1694·96 . 
• "-ppointment .of non-Indians u 
Probationary Assistant River 
Surveyors in the Calcutta -. 
488-89. 
Appointment of one Mr." Hogan u 
a Yard Master in the TraJlic ne-
partment of the Calcutta -. 
480-88. 
Demand for Indianisation of In-
dian -. ~  

. Indianisaiion of service. in - ia 
India. 490·91. 



I:-IDEX TO LEGISLATIVE ASSEMBLY DEBATES. 97 

PORT TRUST(S)-c01ltd. 
Question re-contri.. 

Indianisation of the posts of Chau'-
men of the - in India. 841-42. 

Indians, Anglo-Indians and Europ-
eans serving in - in India. 490, 
1890-94. 

Recruitment of Indians in the 
Calcutta -. 488. 

Recruitment of probationers in the 
Traffic Department of the Calcutta 
-. 431-33, 479-80. 

PORT TRUST ACT-
See "Bombay -" under "Act(s)". 

POST OFFICE(S)-
Question re-

Alleged monopoly of non-Sindhis in 
the Karachi General -. 305. 

Certain information in respect. of 
the Bombay, Calcutta and Madras 
General -. 229. 

Inadequacy of selection grade Posts 
in the Calcutta General -. 199. 

Increase in the proportion of Mus-
lim candidates on t.he waiting 
list of inferior cadre in the Agra 

637. 
- and Telegraph Offices in the 

Chota Nagpur Division. 231. 
- and telegraph offices maintained 

for military purposes. 116. 
Select.ion grade appointments in the 

- and the Railway Mail Ser-
vice. 223. 

Selection grade posts abolished or 
converted into time-scale appoint-
ments in t.he - and the Railway 
Mail Service. 222-23. 

Staff employed in Bombay, Cal-
cutta, and Madras General 
230. 

:Supervisors and clerks in the 
Amherst. Street. - Calcutta. 201-
02. 

Time test for correspondence work 
in first claas Head -. 228. 

POST AGE(S)-
Question 1'41 grant of concession rate& 

of - on printed marriage invita-
tion cards. 35. 

POSTAL CASH CERTIFICATES-
See "Cash Certificate(s)". 

.POSTAL CIRCLE(S)-
Question reo-

Recruitment of the qualified sons 
and dependants of the postal em-
ployees ill the Bengal and Assam 
-. 1034. 

Selection grade posta in certain 
199-201. 

POSTAL DEPARTMENT-
Quest.ion re position of the Indian 

employees of the - in Burma after 
the separation. 1402-03. 

POSTAL EMPLOYEE(S}-
See "Employee(s)". 

POSTAL OFFICIAL(S)-
See "Official(s)". 

POSTAL SERVICE(S)-
See "Service(s)". 

POSTAL UNION(S)-
See "Union(s)". 

POSTS AND TELEGRAPHS, AC-
COUNTANT GENERAL OF-
See "Accountant. General, Posta and 

Telegraphs". 

POSTS AND TELEGRAPHS DE-
PARTMENT-
Election of a Member to the Standing 

Advisory Committee for the In-
dian -. 883. 

Motion re-
Election of a member for Standing 

Advisory Committee for the In-
dian -. 642. 

Question re-
Certain benefits for mistries and 

mechanics of the -. 883. 
Contemplated creation of a post of 

Assistant Director of Posts and 
Telegraphs and retrenchment in 
the -. 35-36. 

Institution of the system of job 
analysis in the -. 298. 

Reduction of pay of graduates in 
Commerce in the -. 638-39. 

. POSTS AND TELEGRAPHS, 
DIRECTOR(S) OF-
&e "Director(s) of Posts and Tele-

graphs"_ 

POSTMASTER(S)-
Question re-

l'reponderance of Mualim Extra-
Departmental Sub- - in Agra. 
637. 

Responsibility of a supervising -
for the work done by his sub-
ordillate derks. 1781. 

POTATO(ES)-
Question re condition of - grower. 

in Sind. 8 . 
POWER-

Question -e-
Factorif!s employing fifty persona 

or more but not using -. 17(17-
OS. 

Factories usimg - but not coming 
under the Factories Act. 1706-(17. 
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"POWER-ALCOHOL"-
Question re article in the Sind Ob-
6ert)er entitled "-" . 1293-95. 

PREFEREN CE(S)-
Question re - for Indian rice in 
British Malaya and Ceylon and for 
Indian paddy iu the Unit.ed King-
dom. 1157-58. 

PREFERMENT(S)-
Question re claims for promotions and 
- of Assamese soldiers. 965-66. 

PREP ARATION (S)-
Question re - in India for a war. 
602. 

PRESIDENCY ALLOWANCE-
See "Allowance(s)". 

PRESIDENT(S)-
Motion for adjournment re appoint-
ment of an European businessman 
as the - of the Indian Tariff 
Board. 796. 
Question u-
Acting Military Officers as of 
the Lahore Cantonment Board. 
221. 
Allegations against the - of the 
Lahore Cantonment Board. ZKI 
Appointment of the - of the _'lew 
Delhi Municipal Committee. 
1106-08. 
X oll·appointment of an Indian as 
- of the Tal'iff 13oaro. 980. 
~  over the meeting3 of the 
Lahore Cantonment Board by 
"ice· -. 221. 

PRESIDENT, MR. (THE HONOUR· 
ABLE SIR ABDUR RAHIM)-
A certain reply, which wag ordered 
to be expunged, restored on the 
record by -: 1924. 
A question not in a proper form dis· 
allowed by -. 1410. 
An Honourable Member permitted by 
- to put his supplementary ques-
tions on the following day. 702. 
Application of Standing order 46 re-
quiring two clear -days' notice for 
an amendment to a Bill suspended 
by - in connection with an amend· 
ment of Mr. James on the Pay· 
ment of Wages Bill. 1004. 
.-\sking of supplementary questions on 
a snbsequent day permitted by ~  

761 
Cancellation of certain gallery passes 
by -. 1414 . 

. Circular regarding Governor General's 
Address to the Members of the In-
dian Legislature. 986. 

PRESIDENT, MR. (THE HONOUR-
ABLE SIR ABDUR RAHIM}-cotatd. 
Expre88ions of regret on . the deaths 
of Sir Basil Blackett, 8;r Dew. 
Prasad Sarvadhikary, Lala Fakir 
Chand and Haji Abdulla Haji 
Qasim. 7-8. 
Observation by - not to discuss per-
sonalities. 685. 
Remarks by - on the point of order 
as to whether there can be a discus-
sion on the principle of a Bill upon 
a consideration of a clause after the 
principle and the real object of the 
Bill has already been discussed 
threadbare upon the motif'n for con-
sideration and when no amendment 
has been moved or even given 
notice of (Ruling to be given after-
wards). 1761,  1762,  1763, 1766. 
Remarks by - that an Honourable 
Member must not "epeat himself or 
refer to what has already been said 
by other speakers. He must con-
form to the Rules and gtanding 
Orders. 1720. 
Remarks bv - that Hononrable 
Members· must not make insinua-
tions or reflections while putting 
supplementary questions, "nd that 
questions must be confined to ob-
taining information. 1719. 
Remarks by - that no Honourable 
Member of the House is allowed to 
make a personal charge against 
another Honourable Member. 1733, 
Remarks bv - that reflections and 
criticisms' in supplementary ques-
tions are contrary to Rules and 
Standing Orders. 1169. 
Remarks hv - that the Honourable 
Member "for Government 111 charge 
of a motion ought to be p'esent in 
the House when there ;8 d discussion 
on it. 733. 
Remarks by - that words like 
"deliberate lies" cannot be allowed 
to be used. 1729. 
Significance of a token Demand ex-
plained by -. 1830, 10.;J.. 
Time limit fixed for debate by 
1566. 

PRESS(ES)-

Question re-
~  compulsion for overtime 
work in the. GOH'rDment of lndia 
-, Nl'w Delhi. 1033,39. 
A ppointment of the ~  veil of re-
tired I'IIlployees in til", Govern-
ment of India -. lbOO-OO. 
~  of the emFl<>yees of 
thp reading hranch of the Govern· 
ment of India -, XI'>\' Delhi 
1038. 
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PRESS(ES)-cof,td. 
Question re--conttl. 

Clasaification of the staff of the 
Reading Branch of the Govern-
ment of India -. 1596-97. 
Communal composition of the Indus-
trial Employees of the Govern-
ment of India -, t:al(.utta. 1383 
Compositors, binderF and distribu-
tors discharged from the Govern-
ment of India - CalcuLw 1607-
08. 

'Construction of morp qual·ters for 
the employees of the OO\lernment 
of India - New Delhi. 1037. 
Exemption of Muslim emp!cyees of 
the Government. of India -, New 
Delhi, from working o,-eltime on 
Fridays. 1039. 
Fixation of the initial 1-BV of staff 
in the East Indian R.·,;]way 
1605-06. 

'Grievances of the Compoa.tr.rs in 
the Govemment "f Ip::1ia -, 
Calcutta. 1382. 

-Grievances of the ~  of the 
F.ast Indian and Eastern Bengal 
Railway -. 1603-04. 

·Grievances of the indust1'lal em-
ployees of the GOVe"lll11f.llt of 
India -, Calcutta. 1383·82. 
Indent for two Mono mlloo'o' nes for 
the East Indian Rail", a.y - at 
Calcutta. 1604. 
Laws restricting the hberty of the 

1406. 
Nature of duties dischalged by the 
readers and ~  in the 
Government of India -. 1606-07. 

.. Number of Muslims and ll<ln-Mus-
limB employed as ,l..ssistant 
Manager and heads of hranches in 
the Government of India - and 
in the Central Puh1ication 
Branch. 108. 

- and newspapers ~  in con-
nection with articles on the Silver 
Jubilee Fund or the Quetta 
Earthquake Relief. 978-79. 

Rules governing the allotment of 
quarters to the employees of the 
Government of India -, New 
Delhi. 1038. 
Want of smoke-chimneys in the 
Duftary type quarters of the Gov-
'ernment of India -, New Delhi. 
1038. 

'Works Committee in the Govern-
ment of India -, Calcutta. 1382-
83_ 

j)REBS (EMERGENCY POWERS) 
ACT-
See "Indian -" under "Act(s)". 

PRICE(S)-
Question re-
Fixation of - of articles of food 
for sale at 'railway stations. 1712-
75. 
High ~ of artiCIea charged by an 
Army  contractor at Rawalpindi. 
1898-99. 
Issue - of the latest Rupee LOan. 
1630. . 
Prevention of the export of silver 
and a rise in its -. 705-06. 
- charged at the Railway boo,,-
Stalls of Messrs. A. H. "'heeler 
and Company. 1306-00. 

PRINCE(S)-
QueS'.ion re-
Amendments of the Government. df 
India Bill in the House of Com-
mons regarding the - and the 
Federation. 689. 
Negotiations with the - in regard 
to the coming Fedel'3iion. 20-21. 

PRINCIPLE(S)-
Question re different - for 
of Government quarters 
Delhi and Simla. 1619. 

PRISONER(S)-
Question re-

allotment 
in New 

Books for - in the Cellular Jail, 
Andamans. 1589-90. 
Censor Centres fol' censoring 'the 
letters of State - and DetenuB. 
1395-96. 
Cert.'l.in particulars in connection 
with state - at present confined 
in India. 231. . 
Complaints by - in the Cellular 
.fail, Andamans, against the 
treatment of Dr. Todd. 158&89. 
Facilities for playing games . uut-
side the jail ('ompound" allowed 
to State -. 1392-93. 
Grant of general amnesty to IlQli-
tical - before the introduction 
of new constitution. 1407. 
Hardships ~ - in the Cellular 
Jail, .-\ndnmans. 1410-12. 
Newspapers subscribed fO!' t.he -
in the Cellular .Tail, Andamans. 
1590-91. 
- ~  in ('onnection with the 
Civil Disobedience Moyement not 
yet released. 1407. 
Scale of diet gh'en to (,prtain - in 
the Cellular .Tail. Andamans. 
1587. . 
State-in had health. 1397-98. 
State - in different provinces. 
1388-91. 
State - in the Central Provinces 
Jails. 1391-92. 

H 
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PRIBONER(S)--eOfttd. 
Question re-cOfttd. 
State - in the Damoh Sub-Jail in 
the Central Provinces. 1393-95. 
Supply of moming ... to - in the 
Cellular Jail, Andamans. 1695. 

PRIVATE HOUSE(S)-
See "House(s)". 

PRIVATE SECRETARY(IES)-
See "Secretary(ies)". 

PRIVILEGE(S)-
Question re rates of pay and other -
of certain apprentices of State Rail-
ways. 93. 

PROBATIONARY ASSISTANT 
BIVER SURVEYORS-
See "River Surveyora"_ 

:PROBATIONER(S)-
Question re recruitment of - in the 
Traffic Department of the Calcutta 
Port Trust. 431-33, 479-80. 

PROCLAIMED LAND-
Question re Futham CommiBBion Re-
port on the occupation of coloured 
persons of - in Tr&ll8Vaal_ 1696-
!11. 

PRODUCT(S)-
Question re-
Alleged discrimination against In-
dian - by British concerns in 
India. 161-62. 
Protective duty on import of dairy 

. 1169. 

PROHIBITION-
Question r8 - of Women from work-
ing underground. 1686-87. 

PROMOTION(S)-
Question re-
Claims for - and preferments of 
Assameae soldiers. 965-66. 
Interview for - of "B" grade 
guards on the East Indian Rail-
way. 1634. 
- and seniority of travelliag ticiol. 
examiners Bnd travelling ticket 
inspectors of the Accounts and 
Audit Department transferred to 
the Operating . Department of the 
North Western and East Indian 
Railways. 124. .. 
- and seniority· of the travelling 
. ticket inspectors of the Account 
and Audit Department traBlferred 
to the Traffic Department of the 
East Indian Railway. 121. 

PROMO'l'JON(S)-cOfttd. 
Question re-coflti. 
- and seniority of the travelling 
ticket inspectors on the East 
Indian Railway. 123·24. 

- in ·the Indian Medical Depart-
ment. 1598. 
-of certain Controllers on the East 
Indian Railway to relieving 
guardships. 1634. 

. - of Indian guards on the Great. 
Indian Peninsula Railway. 82-
83, 84-85. 
- of old travelling ticket examin-
ers on the North Western Rail-
way. 71-78. 
- of typists to the clerical cadre 
OD the East Indian Railway. 46-
~  . 
- to administratil-e grades on the 
East Indian Railway. 1864, 1899-
1900. 
- to the posts in headquartel'll 
offices of the Transportation and 
Commercial Departments. 233-34. 

- to the relieving guardship OD 

the East Indian Railway. 1633. 
Tests imposed on the ticket check-
ing staff on the East Indian Rail-
way at the time of -. 106. 

PROP AGANDA(S)-
Question re - against India through-
films like "Bengali" and "India. 
speaks" in Europe and America. 
1027-29. 

PROPERTY(IES)-
Question re-
Bill re exemption of a portion of' 
the lands owned by peasant. 
from the - lia.ble to be attached 
for the Payment of Debts. 959-
60. 
Casualties during the earthquake at 
Quetta imd value of the - lost. 
n4-15. 
Distribution of - to their owners in 
Quetta. T75-76. 
Salvage of - at Quetts after the' 
earthquake. 716-16. 

PROSECUTION(S)-
Question fOe performa.nce of marriages' 
by the people of Sind in the Khair-
pur .. State to evade - 'under the 
Child Marriage Restraint Act. 26-
1.If. .  . 

PROTECTION-
Motiou . for adjolU'llment re refual 
of grant of - to the Glass IndBs-
~  343-47. 
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PROTECTION--i:ontd. 
QUeiltion re-
Applications for - of industriell. 
401·02. 
Prohibitive duty on clove importa 
aud - against indefinite morator· 
iums demanded by Indians in 
Zanzibar. 980. 

PROTECTIVE DUTY-
See "Duty(ies)". 

~
Question re - by the South African 
and NBotal Indian Congrells against 
certain sections of the Natal Rural 
DeBolers' Licensing Law Amend· 
ment Ordinance. 1296·97. 

PROVIDENT FUND(B)-
Question re-
Amount credited to Railway 
Revenues under fines, forfeiture 
of - etc., Bond income and dis· 
bursements of the Stafi Benefit 
Fund of each Railway. 626·30. 
Contribution by the East Indian 

.. Railway Permanent Stall to the 
-. ·46. 
Interest allowed on - deposits of 
railway servants. 624. 

PROVIDENT INSURANCE SOCIE· 
·TIES-
Question re - iIi Sind. 289·90. 

PROVINCE(S)-
Question re-
Ji;nquiry into the Financial Resources 
of the - on the eve of the New 
Constitution. 1690·91. 

Introduction of reforms in the 
1161·62. 

PROVINCIAL FINANCE(S)-
. See "Finance(s)". 

RR0V:INCIAL ~ ~
MotIon for adJournment re allOcation 
. . of certain resources between the 
Central and -. 1194·97, 1221, 1310-
13. 
Question re schemes for Rural Deve· 
lopment received from the 7". 492· 
514. 

PROVINCIAL . INSOLVENCY 
(AMENDMENT) BILL-
See "Bill(s)". 

PROVINCIAL LOAN(S)-· 
See "Loan(s)". 

PROVINCIAL PUBLIC SERVICE 
COMMIBBION(S)-
See "Public Service Commiasion(s''', 

PROVINCIAL SMALL CAUSE 
COURTS (AMENDMENT) BILL-
See "Bill(s)". 

PUBLIC-
Question 1'e possibility of giving Wa.rR-
ings to the - about impendilig 
earthquakes. 611. 

PUBLIC ACCOUNTS CO:MM1TTEE-
Consideration of the Report of the -. 
1969·70. 
Pre.entation of the report of the 
1415·1547. 

PUBLIC SERVICE(B)-
See "Service(s)". 

PUBLIC SERVICE COYMIS· 
SION(S)-
Question re-
Bill in connection with the Federal 
Railway Authority and setting up 
of Provincial -. 780-81. 
Delay in the announcement of the 
appointments to the Listed.. .Poaw 
of the United Pro.inres J udillial 
ServiCe by the -. 1398·99. 

PUBLIC SERV ANT(S)-
Question re relief to the 
the - killed in the 
at Quetta. 963-64. 

families of 
Earthquake-

PUBLIC WORKS BRA:SCH-
Question 1'e Government quarter., in 
Simla occupied by the staff of the 

1618. 

PUBLIC WORKS DEPARTMENT·-
Question re-
Certain subordinates of the Central 
-, New Delhi. 120 . 
Communal composition of inferior 
establishment. of the Central 
including Central India and Raj: 
putana, at the end of 1934. 113 . 
Communal composition of technical 
and non· technical men employed 
in the Central -. 100. 

~ in the Central -. lICB· 
09. 
Superintending Engineer of the-
Centrai -. 1104·05. 

PUBLICA'I'ION(S)-
Question 1'C-
Defamatory passages about Indians 
in a  - entitled "Souvenir Pro· 
gra.mme of Malayan Celebra-
tions". 1401·02. 

u2 
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. PUBLICATION(S)-co1Itct 
Question rp--c-ronfd. 
- distributed free to the M_hers 
of the Central Legislature. 1713-
14. 

PtTBLICITY OFFICER(S)-
Question re - working on State Rail-
ways. 100-02. 

PUMP(S)-
Question Te offers for .inking or con-
structing wells or M;fer's on 
railway platforms or within railway 
compounds. 118. 

PUNJAB-
Question Te scheme for the utilisation 
of the grant for rural development 
in the -. 1050-51. 

PUNJAB SAHUKARA ACT-
See "Act(s)". 

PURCHASE(S)-
Qnestion Te-
- of iron and .steel material!! by 
Indian Railways: 970.··· 
- of stores made abroad. 412-13. 

.f'URI-
Question Te imposition of penalties 
under section 28 of the Income-tax 
Act in Cuttack, - and Balasore 
Circles. 120. 

PCS.-\ INSTITUTE-
Question TC cultivators affected by 
acquisition of land for the - in 
Delhi. 854-55. 

Q 

'Q_-\SlM, HA!JI ABDULLA HAJI-
Expressions of regret on the deaths 
of Sir Basil Blackett, Sir Deva 
Prasad Sarvadhikary, Lata Fakir 
Chand and -. 2.a. 

~

Question re-
Positions under Government (in-
eluding Railways) requmng out-
8tanding technical --to serve 
as heads. 109-10. 
Technical --of the Superintend-
pnt of Arclueology. Southern 
Circle, Madras. 769·70. 

QTTARTER(S)-
~  re-

Accommodation in c'B" type --
in Simla. 1859. 
Allotment of Government --in 
Simla. 1801-03. 

QU ARTER(S)-contd . 
Question re-contd. 
Allotment of Summer BtU --, 
Simla. 1861-62 
AllsellBed rent of "B" and •· .. C" type 
unorthodox --in New Delhi-
1622. ' 
"R" and ··C .. cla86 --in Kaithu, 
Simla. 1600-21. 
Basis of allotment of Government 
--in Simla. 1619. 
Basis of rent for Meml18rs' --. 
1801. ,  • 
(;onstruction of more --for t.he 
employees of the Government of 
India PreBB, New Delhi. . 1037. -
Dilferent limit of pay for allotment 
of orthodox And unorthodox --
in Simla. 1621-?2. 
Different principles for allotment. o! 
Government --in N l'W De1Jll 
and Simla. 1619. 

Differential treatment in the allot-
ment of Government. --in New 
D"e1hi and Simla. 1617-18. 
Free --for the commercial staff 
at certain st-ations in the ~

bad Division. 621. 
Government --in Simla occul'fed 
bv the stAff of the Public Work! 
Branch. 1618. 
House-Tent allowance drawn by 

~ ~ Govl'rnment --
in Simla. 16]8. 
T ... ien on a lower tvne of --of the 
Government of India staff. 1«£5. 
'Maximum ~  rent fo .. Govem-
ment --in Simla. 1800. 
Monev invI'Rt4'd in the h\indin!!; of 
--' in Rimla and Delhi and in-
t&est paid on mrh debts. 1800. 
Permission to Government employees 
with college-going children to 
'retain their --in New Delhi on 
payment of rpnt 011 a 10 per cent. 
rent ba.gis. 1622-23. 
R.'\cial discrimination ill the snpp'ly 
of uniforms and occupation of 
--. etc., in the Moradabad 
Division; East ~  
76-77. 
Rent charjtBd from Members of the 
Indian Lecrislature fol' --in 
Summer Hill. Simla. 1619·20. 
Rent· -eollected from the .lfficBrllaild 
staff of the Govemment of India 
in Delhi a.nd COl't of maintenance, 
etc.. of --. lB63. 
Rules for ,.l1otment, of GovernmeDt 

in Simla. 1620. 

Rules ~  th" al1atment Of 
to t.he emnloYflBs of the 

Onv .. mltl . ...,..t. of India Pra •. New 
Delhi. 1038. 



QUARTER(S}-colltd. 

Question re-contd. 
Shcrtage of ~  in 
Siuila. ~  . 
Want of· smoke-cbimneys in tbe 
Dnfw.ry type --of tJ:e ~
IIlcnt of India Press, New DelhI. 
1031!. . 

QUEsTION (8)- . . 
~  lIonourable Ml'mber pel'Dlltted by 
Mr. President to put his supple-
mentarv --on the following day. 
702 • 
A --not in proper form disoIllowed 
. by Mr. President. 1410. 

Question 'Te customs --. ~  to 
.the Kathiawar and Marlt·lme States. 
963. 

QUESTION (S-), 8UPPLEMEN'rARY--
Asking of --on a suboequent day 
permitted by MI'. President. 761. 

QUETTAI-

Motion for. adjournment Te-
Refusal of permission to Mabatma 
Gandhi and Babu Rajandra 
Prasad to enter into the earth-
qua.ke aTea of --. 125.. l'ZT. 

Question Te-
Allegations against. cel'ta!u pllOP}e 
iu (he ~  pu\;lhshed In Cf.'rtam 
newspapers about --aftel' the 
earthqu!lkjl. 1888-89. 
Allegattions of loottiog, etc., against 
the IIOldiers at --a iter the 
earthquake. 1085-87. 

ABeged disa.ppearance of certain 
persons after the earthquake at 
-: 713-14. . 
APl?li(oations frQm M1I.hatma. Gandhi 
and Babu Rajendra Prssai,l. for 
nennission to enter the. earthquake 
area' in --. l()ll(). 
Ca!ftlalties during the earthquake 
at --and yalue flf the property 
lost. 714·15. 
Casualties in the --Earthquake. 
514. 
Casualties in the Subul'QS of --. 
515. 
Cerk,i.n faciJitit!s provided ill --
. ~~  th.e ~  516. 
Children secUred' after the earth-
quake at --. -'n4, . 
Damg.g.e by earthquake and rebuild-
. i,ng 9f -' -. ~  
D.ist1'eM of --merchants. ~  
Dilltribution of properties to then 
owners in --. 775-76. 

. ~ ~ ~ II,t --in 1931. 707-00.. 

QUETTA-contd. 
Question re-contd, 
Enquiry into thd .aUegatioDS of dis-
criminations between Indian' anet 
Europeans in the matter of resCUe 
and salvage .!?perations in --. 
1632.' 
Excavation work at --after the-
earthquake. 7U-13.' 
Loss sustained bv the peasants in 
the --. EarthqUake. 958. ' 
Losses caused to Government in the 
--Ea.rthquake. .514. 
LOISel to civil popuJatjon in --. 
5J.5. 
Newipaper" articles on the--
Earthquake relief a.nd the Silver 
Jubilee Fund ag:ainst which action 
was taken. ~  . 
Newspapers punished for adversely 
commenting on Government's 
Jlolicy in --. 1406-06_ 
Official watch over new:! and 
editorial comments in newspapers 
rela.ting to tbe --earthquake 
disaster. 1045-46. 
Pr.,..s and Dewspapers punished in 
conneCtion with articlel 01. the 
SHver Jubilee Fund 0" the 
Earthquake Relief. 978-79. 
Prevention of Congressmen frolll 
visitinlt --. 845. 

. Prohibition of relief partiea in --
a.nd ~  after the. earth· 
quake. 775. . 
Re-building of -. 515, 717. 1084· 
85. 
Recent earlhquake at --. 708-10. 
Refusal of permission to om"tain 
persons to enter --for ~ 
relief to Ule earthquake sufferers. 
~  7ff1_ 

Refusal of pe1'll1i8sion to ~  
~  ~ Jll'oceed: to 

~  ell!l'thql!Ake relief '\V\)rk_ 611-
18. 
Kefusal of lIel'IDiB.sion to visit '-
f"" Eartliquake' Belief Work. 
7'88-91. .  . 
Regulation is-ued in respect of the-
- Earthq.uake disaster. 1057-58. 
Relief to 4,he families of the 'P1Iblic 
servant" kHl,.tf in the Earthquake 
lit -. 963-54. 

Salvage of property at --after 
the earthquake. 715-16. 

Resolution re --Earthquake. 1313-
78. 

QUININE-
Que.uori re-
Increase in the guantity and value 
of - ilold. 225-2'1. 

Production of --and cinchona. 
636_ 
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Question ~  

Sale of ---. 871-3l. 
Sale of surplus stock of --. 1088-
91. 

• 
RACIAL DISCRIKINATION-
Questi!)[l re-
- in the East Indian Railway 
Hospital, Tundla. 984-85. 
--in the matter of' promotions in 
the Mechanical Department· of the 
East Indian Railwa.y. 1276 (fl. 
--in the recruitment of Alaistant 
Surgeons in the India.n Medical 
~  ll76-T7. 
--in the supply of uniforms ~  
occupation of quarters, etc. ,  m 
the Moradabad Division, East 
Indian Railway. 76-77. 
--on the North Western Rail-
way. lO98-UOO. 

"RAHMANI", S.S.-
Question re complaints against the 
officers on --. 777. 

RAILW.AIY(S)-
Assam . Bengal-
Question re-
Covered and noised platformS for 
i.mportsnt stations on the --. 
632. 

. Percentalt8 fixed for M113lims on the 
-. 859-60. 

Bengal and North Western-
Question re-
Absence of 'fencing on certain sec-
tions of the --. U90. 
Latrines in third class ::arriages on 
the -. ll90-91. 
Lavatories in the third cla.ss 
carriages on the --and the 
Bombay. Baroda and Central 
India Railways. 81. 
Lighting arrangements at stations of 
the -. 1241. 
Reconstrnction of ("ertain bridges 
between Madhubani and Jayanagar 
on the --. 118-19. 
Supply of water at stations of thl'! 
-. 1241-42. 
Unwholesome food supplied to 
passengers on the --. 1189·90. 

Bengal N agp1;lr-
'Question re grievances of thf! pssllt'n· 
IZera at Ghutku Station on the ---. 
634. 

Bombay. Baroda and 'Central India-
Question rp-
Grievances of the staff on the --. 
600-21. 

RAIL WAY(S)-c:ofttd. 

Question re---i:ontd. 

Lavatoriea in the t.hird claaa 
("arriagE's on the Bengal alld North 
Western and --. 81 . 
Relief of the staff granteJ leave iD 
the Kotah distriCt of the --. 
115 ; 

Staff ~ implement the Honrs of ~ 
ployment Regulationa on the 
Madras and Southem Mahratta 
and the --. 631. 

Burmar-
Question re contracts for the supply 
of ballast stones to the --. 115. 

Calcutta Chord-
Question re-
Opening of the --for regular 
train traffic. 203-04. 
Willingdon Bridge of the --. 003, 
1309. 

Company·managed-
Question re transfet" of the manage-
ml'!nt of the --. 63l. 

Dacca·Aricha-
Question Te oonstruction of t.he --. 
1162-63. 

East. Indian-
Question re-
AtJBence of ladies waiting rooms OD 
stations on the Burdwan·Howrah 
Section of the --. 'Z17. 
Aibsence of ~  and raised 
platforms on the Bm-dwlln-Howrah 
Section of the --. ?,04.o..'i. 
Absorption of the permanent stllff 
in the Moody·Ward 8yat.em. on 
the -. 1123. 
_o\ccelerO\tion of the tIIlbnrban ser-
vices ou the --tUld Eastem 
Bengal RailwaYL 1032. 
Action taken on the resolutions 
adopted at the ~  of the 
--Employees' Associat.ion. 543. 
AJlegations against the CI\Iltractors 
of coolies on the --. 63. 

_O\llelXed hostile atiitude of the --
Administration towards Trade 
Unions. 29().91. 
Amalgamation M the --and 
Eastern BAn ..... l Railwavs. 1291. 92 -..,- • 

Appiicability of old scaJes of pay 
to the travelling ticket checking 
std. OD tpe --and North 
Western Railways. 1902·03: 
Appointment of apprentices un the 
-. 165·66. 
Allpointments of successful ex·ap-
, prenticeB 'ofthe' --Workshop, 
VllonA.b, in other WorkshopL 
1633·34. 



ISDEX TO LBGIBLA'l'IVB ASSDBLY DEBATES. 

llAILWAY(S)-cofttd. 
East. ~  
Question re-contd. 
Appointmenta of time-expired ap-
prentices of Jamalpur Technical 
School to posts under the Chief 
Mechanical Engineer and Chief 
Electrical Engineer. --. 103-05. 

.Appointmenta of the time-expired 
apprenticee of Lilloo&h Workshops 
under the Chief Mechanical Engi-
neer, --. 103. 
Authority giving contracts to the 
contractors at. stations of the --. 
1m. 
"B" grade Controllers promott'd to 
relieving guardship on the --. 
1633-34. 
Cert.sin padiculsrs regartling --
employees. 81. 

'Confirmation of certain mechanical 
ex·apprentices under t.he Chif'f 
Mechanical Engint'er, --. 111. 
Consolidated allowance of the ticket 
('hecking staff on the --. 121·23. 

'Contracts for thtl supply of coolies 
OIl the --. 63. 
Contribution by t.he --Pel'lll8Dent 
Staff to the Provident Fund. 46. 
Dealing of appeals against discharge 
on thf' --. 42. . 

Demotion of certain drivers on the 
-.76. 

'Demotion of electrical linesmen and 
wiremen on the --. 166-68. 
Demotion and 8up6l'1M1118ions in cer-
tain Divisions of the --. 541-42. 
Different cadres of the establish-
ment of the --. 82. 

'Different grades of Day for the 
supervising staff in the --. ]64. 
Duties and lI'espensibilities of the 
system in the Howrah and 
Lucknow Divisions, --. 121. 
Duties of the Deputy Agent (Oen-
eral), --. 43. 
--Union at Dinapore. 88. 
Enhancement of the beat of the 
keyman on the --. 171-'12. 
Examination in Leave Rnles held by 
the .-authorities. 1897-QIl 

'Examinations in establishment duties 
passed by the SnperintendE'Dts and 
AlBSistant Superintendents, Staff, 
on the -. 43. 
E't-apprentices of Jamalpur Techni-
cal School, -. 111. . 
Experience gain required for running 
Express and Mail Trains on the 
-. 1633. 
Facilities given to tbe New Vending 
Cont'!'llCto1'8 at Railway StatiOO8 
on the _. -. 192. 
Filling up of posts of tral'sJ)Ol'tation 
inspecto1'8 "nd train controllf'lB on 
the --. 89. 

RAILWAY(S)-cOfttd. 
East Indiao-contd. 
Question re-contd. 
Filling up of ~  ".:Ieancies on 
the -. 88. 
Fixation of the initial pay of staff 
in the --Press. 1605.{)6. 
Food-stuff solji by vendors on the 
-.220. 
Grant of certificates to guards by 
the District :Medical Officer of the 
MOl'adabad 'Division, --. 1634-
35. 
Grievances of employees of the .-
and Eastern Bengal Railway 
Press. 1603-04. 

Grievances of T'l'avelling Ticket 
Examinets on the --231 117-
18 882 ' 
~  ~  appeals by the Divisional 
SuperlDtendent of Allahabad Divi-
sion, --. 548 
~  rent ~  of ~  
tIcket examlDers ou the' --. 91. 
~~~  to staff in the MQradabad 
Dlvl81on, --1635-36. 
Indent for two mono machines for 
the --Plle6S at Calcutta 1604 
Interview for promotion ~  "B'; 
.grade guards on the --. ]634. 
LIcence granted to Isa Brother. for 
GPening Muslim Refreshment 
Rooms on stations on the --'-. 
1770-71. 
Licence granted w Kapoor and 
Company for opt'ning Hindu Re-
freshment Rooms on stations on 
the -. 1711-72. 
Mileage allowance paid ~  the old 
travelling ticket inspectol".!' on the 

92. 
Monthly allowance paid to. the 
travelling ticket inspectors on the 
-. -. 173. 
N:oo-grant of housE' aiiowance to 
certain niieving clerks on the 
-. 106. 
N ~  of the lI'u1es regulating 
the dIscharge and dismissal of 
State Railway non-gazetted ser-
vants to the --employees. 
42-43. 

Passes given to lsa Brothers and 
Kapoor alid Companv bv the -_ 
adminiMration. '1772' , 
Pay of Travelling Ticket Inspect.ors, 
etc., on the --. 1904.05. 
Posting of Assistant Surgeons to 
Hoaoitals on the --. 86. 
Poata of Transportation Inspectora 
sanctioned by the --. 44. 

Procedure followed in filling up of 
vacucies in the Electrical Depart-
ment of the --. 638, l!1O. 



~ TO ~~  A88DBLY DBBATES. 

BAlL WAY (B}-1:OfItti. 
Eaat Indian-contd. 
Question f'e-contd. 
Promotion and' seniol'ity of thO! 
travelling ticket examinen and 
travelling ticket inspectors of the 
Accounts and Audit Department 
transferred to the Operating De-
partment of the North Western 
and --. 124. 
Promotion and seniority of the 
travelling ticket inspectors of the 
Account and AudIt Department 
transferred to the Traffic :Depad-
ment of the --. 121. 
Promotion and seniority of the 
travelling ticket iilspeci')I's on the 
-. 123-24. 
Promotion of assistant station 
masters on the --. rr1. 
Promotion of certain 'Contronerp on 
the --to relieving ~  

1634. 
Promotion of typists to the clerical 
cadre on the --. 4647. 
Promotion to the reli.eving guard-
shIp on thE' ----. 1633. 
Promotions to administ-rativ(l grades 
on the -. 1864,1899·1900. 
Rp,cial discrimination in the --
- ~  at Tnndln. 9811-85 
Racial discrimination in the . matter 
. of promotions in the ~  

Department of the --. 1276-87. 
Racial discrimination in the IlUpply 
«;>f uniforms and occupation of 
quarters, etc.. in the Moradabad 
Division, --. 76-77. 
Recovery of house-rent from Ticket 
Collectors on the --. 548. 
Repl'ellentation from certain drivers 
of the Moradahad Division, --. 
848. 
Representation of the staff in the 
electrical Department of thE' --
the Welfare Committee. 6218. 
Re1riority list of wavelling ticket 
examiners llnd tirket roller-ton on 
the -. 108. 
Seniorit.y of subordinates ofticiating 
in the transportation inspector's 
grade on the --. 93. 
Service conditions of the --em-
ployees. 45. 
Staff claSllified as intennittent on 
the -. 86·87. 
SuDAetting of vending contncts on 
the ---.:..; 100-91. 
Suca.!ssfuI mechanical ex-apprenti.::es 
of t,he Lillooah Workahope, -
110. 
T_ imposed on tbe ticket checlr.:ing 
staff on the --at file time of 
promotion. 106. . .. 
Tianafer of conlirol of the :Railway 
8ehool of Tranapor6ation, Chan-
dausi, to the Agent, --. sa 

RAILWAY(S)-conttl. 
~  Indian-contd. 

Question f'e-cOfltd. 
. Treating of· Lot"Omotive Assistant 
Rllnning Shed It'oremen as tonti-
nuous workers on the --. 542. 
Treatment fit Indian staff in the 
-'-Hospital at Tundla. 86. 
Unifonns mpplied to Indian ~

an.t Rtation masters on the --. 
88 . 

Vending (·nntraels on t,he --. 
183-87. 
Working hou1"s of station mRsters· 
on certain stations on tlle 
87. 

Eastern Bengal-
Question re-
Acceleration of the suhurhan ser-
vices on the East Indian lind --. 
1032. 
Amalgamation uf the East Indiaa' 
and -. 1291-92. 
Appointment of ~ pel"ITla-
"nent way inspectors on the --. 
114. 
_",'ppointment of inexperienced crew 
inspectors on the -' -. 106. 
Calle of MI'. K. C. Das. 3n &IIIIistant 
station master at Naihaii, --. 
93-94. 
Ditlerential treatment in re-employ-

~ the discharged Ticket Check-
ing staff ·on t.he _.-. 174-75. 
Filling up of thep08ts of Bub-Divi-
sional OIieers on the --. 182-83,. 
1907. '. 
GrievanceS of the empbyees of the' 
East Indian arid --Preas. 
UiQ3.04. 
N on-filling up of vacancies in the· 
Engineering Department of the' 
_ .. 183. 
Recruitment of temporary .Asaistant 
Executive Engineers on the 
182. 

Great Iildian Penin8ula-
Quest,ion f'e-
Drivers in the Jbansi Division of' 
the -. l3OO-(11; 
Fuel Inspectors on the --. 1'796. 
Loco. InSpeCtors on the --. 1'796-
'i¥1. 
Non-isllue of week-end intermediate-
and third class ticket.a on the 
_. -.' 1'188-89. 
Promotion of Indian gu&rds on the-

82-83, 84-85. 
Re-empIoynaent of --strikers. 
91. 208. 
Station Masters on the --. 1796. 
TransportatiOll, Commercial anet 
Traffic tnspectors on the --. 1'795-
,: 96.. 
Vaeancies in tbeEngineerinp; De-
pRrtment of the --. 634-36, 
1637. 
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BAILWAY(S)-cont(l. 
Kalka Simla-
Question TP. hringing of idle selltiJ!,el 

~  from c;ertain railways to the 
'-. 1863:-64. 

Madras and Southern MahraHa--
Question ~~ 

~  in of trainR nea" thf' plat-
forms at certain gtat;ons' on the 
-'. 293-94., 
CenEus of third class ~  on 
the -. 868·69. 

Closing of level crossing!< on the 
betwettn Arkanam and 

_4.mtattur. 231. 
Employment vf a watchman on tbe 
Shedrah Lakin Road' Le\i'l Cross-
ing of the --. 84. 

Platfol'ms at certain stations on the 
-. 292-93. 
Staff to implement the Hours of 
Employment Regulations ,m the 
--and the Bombay, Baroda and 
Central Iudia Railways. 631. 
Third class carriages on mail trains 
on the --Railway. 951-52. 
Train service between Gudur and 
K;at.padi and Dharmavaram on the 
--. 700-03. 
'Yater hasin arrangement in 80me of 
the bath rooms of seoond clllolls 
('ompartments on the --. i305-
06. 
Weighing machines, (In the --, 
953-54. 

North 'Vest ern-
, Quest ion ,,-
Alteration in t,he date of birth of 
literate staff on the --. 71-'12. 
A pplicabiIity of old sca.les of pay 
to the travelling ticket checi!:ing 
staff on the' East' Indian and -'-. 
19O'Z-03 ' 

~  contributions frOm the 
--employeE'S to lndian Insti-
tutes. 1098. '  '  , 
Duties of nuinher-takers on the --. 
89-90. ' 
Elect.ricians on the --. 91. 
Employees failing in nil!ht vision 
tests on the --. 1100·01. 
Ij!:noring of the claims of old travel-
ling ticket examiners on' the --. 
'n. 
Muslims in certain categories on the 
-. nM-69' 
N ~ of the strength of 
t.he old. t,ravellin!t ticket examiners 
on' the -' -.' 'n. 
Number takers on the --. 90·91. 
Option to eject new leaYe ~  to 
the staff on the --: ea. 
Permanent Way Inllpel!tors on the 
-. 975-76.· ' 

RAILWAY(S)-4:oUl 
NORTH WESTERN-contd. 
Q).!estion ~  

Promotion, and seniority oft,ravel-
ling ticket examiners and travel-
ling ticket inspectora of the' 
Acc;ounts and AU,dit, Department 
u-ansfmed to the Operatillg De-
partment of the --and East 
In4ian -Railways. 124. 
~  of old travelling ticket 
examinel"s, on the --: 71-78. 

Racial discrimination on ,the 
1098-1100. 
Reckoning of seniority on the 
1097-98. 
Seniority list of assistant st-ation-
masters on the --. 88. 
Sta1f areB conncils formed on the 
-.71. 
Train examiners on the '--. 90. 
Vacancies in the commercial group' 
on the --. 100-03. 

Oudh and Rohilkund-
Qnestion re mileagt' allowanct' of train 
despatch clerkll, etc., on the old' 
-.81. 

Questioll I'e-
Amount credited to Railwa1 Reve· 
nues under fines, forfeIture of 
Provident Fund, etC., and income 
and disbursements of the Staff 
Benefit F1lJ)do£ each --. 6?Ai-3O. 
Bringillg of idle sentinel cosches 
from certain --to the Kalka 
Simla Railway. 1863-64. 

'Constitution of a Joint Standing 
llachinery on --. 626. 
Cost of repair and mainl.euanee in-
curred on rolling stock on --. 
623-24. 
Facilities for the education of the' 
..hildren of the Indian and Euro-
pean Staff of the Indian --, 
1386-87. ' 
T mprovement ill third class carriages 
on --in India. 863:-64. 
Locomotives en Class I --. 47-49. 
Motor huses run bv the --. 626. 
Persons discharged on disciplinary 
grounds on --, 631. 
Positions under Government (inclnd-
in!!: --) reqniring outstanding 
technied Qualifications to serve a8 
hea.ds. 109-10, 
Proposal to construct a 1nnicular 
--from Tiru})ati to ,Tirmnalai 
Mills in $e Madras Presidency. 
703, 
Purchllse of iron and ~  material" 
bv Indian -' -. 9'lQ, 
Pm'chase of scales by the --. 173-
74. 
Beclnct,ion in the numher of ~  

on Indian --. 1159·50. 
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BAlLWAY{S)-conU. 

Question re--.:ontd. 

B!lmov&l of travelling ticket \:Ollec-
tora fl'om the category of train 
(traffic) or running staff on certain 
-. 1:11. 

.Renewal of Wagons on Indian --. 
'i117-78. 
Revision and claBBification of goods 
transported 0:1. --. 1691-92. 

'"Revision of the maximum aud 
minimum charges on the Illdian 
-. 4(Xj.()6. 

"Sa.looos and Inspection Carriages on 
each --. 'im. 
Scrap value on coudemned IOCQmo-
tives, coaching and wagon stock 
on each raihuy. 49. 
Stores for --purchased through 
the Indian Stores Dept. 1700-
00. 

"Trains on different --not carrying 
third daBS carriages. 1708-09. 
'Wagon requirements d Indian 
-. 49-50. 
Wagons re-conditioned on Indian 
-.51. 

Rohilkund and Kumaon-
Quest.ion re scquisitiou of t.l,,, 
1889. 

~
QUEStion re-

~  appointments and re-
trenrhed employees on --. 625-
26. 
Amount earned by --by !lale of 
application forms. 17'75. 

.Applicability of certain paragraphs 
of the State Railway Open Lin!! 
Code, Volume II. on --. 548, 
1903. 
Applicability of Finance TIepartment 
Circular No. F.-78·XI-Ex. 1/31, t<-
the staff of -. 111.12. 
Appointment of Employment Officers 
on --. 637-38, 1637·3!t 

.Box Klwlfl!!ies for European and 
Anglo.Indian Drivers "n--
.225. 
"Change of the nature of an alluw-
ance by the Agent of a --. 
1901. 

'Class of employees on --who are 
paid Presidency lillowance. 881-
82. 

-Constitution and working of staff 
committee9 on --. 63. 
Depreciation fund rules of --. 49. 
Free passes for the ·inferior servants 
on -. 1767.aJ. 
Income and expenditure of --. 
1883-8'7. 

~ ressrve for each catsgcry of 
employment on --. S40-41. 

RAILWAY(S)-concltl. 
State-e01ltd. 
Queat.ion re--ctnttd. 
Mileage or l'IlDD.ing allowance paid 
to the staff on -. 1902. 
Non-adoption of abort time method 
of spreading work in ~ Work-
shop. 83. 
Notification of the rules regulating 
the discharge and dillmisBal of -
non-gazetted servll,llts to. the East 
Indian Railway employees. 42-43. 
N umhsr of excess officers and sub-
ordinates on -. 423-24. 
Publicity officers working on ~  

100·02. 
Bates of pay and other privileges 
of certain apprentices of -. 93-
Recruitment from within Divisional 
Cirdes on -. 287-88. 
Recruitment of Muslims in the Engi-
neering Department of' -. 860. 
Be-employment of retrenched st&ff on 
-. 63-64. 
Resolution re manufacture of loco-
motive requiremente in - Work-
shops. 348-77. 

South Indian-
Question ,.e ses.ts in thfl third clau 
carriages on the -. 115. 

RAILWAY ADVISORY COll-
:MITTEE-
Question r" supply of the ~  
Assembly Debates to -. 1191. 

RAILWAY AUTBORITY-
Question re-
Bill in connection with the Federal 
- and setting up of Provincial 
Pnblic Service CommiSBion. 7110-
81. 
Inclusion of provisions for a Statu-
tory - in the Government of 
India Act. 310. 

RAILWAY BOARD_ 
Question re purchase of articles requir-
ed by the -. 160 

RAILWAY BOOK-STALL(S)-
See "Book-Stall(s)". 

RAILWAY BUDGET-
See "Budget Railway". 

RAILWAY COMPOUND(S)-
See "Compound(s)". 

RAILWAY CONCESSION TICKET8-
See "Ticket(s)" 

RAILWAY CONFERENCE ASSOCIA-
TION-
See "Assocls.tion(s)". 

_.' ..... _----------_....:....._------------..-
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:RAILWAY CROSSING-
Question 1'e want of & bridge at the 
- near the Agra Cantonment Station 
on t..ile Agra-Jognar Rood. 1026-27, 
1638. 

RAILWAY EARNINGS-
QU8I!tion 1'e-
Fall in -_ 1047-48_ 
-;-. 1297-99_ 

RAILWAY EMPLOYEE(8)-
See "Employee(s)". 

RAILWAY FARE-
Question 1'e distinc'ion in the payment 
of - by an Indian Me,jor and a 
British Captain_ 305. 
See &lao "Fare(s)". 

·RAILWAY GOODS-
Se. "Goods". 

EAILWAY HOSPITAL(S)_ 
See "Hospital (s)" . 

·RAILWAY LABOUR-
See "Labour". 

RAILWAY LlNE(8)-
Question re-
Construction of a  - between Johi 
in the Dadu district and other 
places in Sind. 8-9. 

~  Of a  _ between Tiru· 
pati and Madras. 703. 
Proposed - from Sylhet to Chh3.tak. 
631-32. 

ltAILWA Y MAIL SERVICE-
Question re-
Selection 'Vade appointments in the 
. Post OfficeR and the -. 223. 
'Selection grade Posts abolished (lr 
. converted into time-scale 'appoint-
ments in the Post Offices and the 
-. 222-23. 

EAILWAY OFFICIAL(S)_ 
, Bee "Official(s)". 

RAILWAY PLATFORM(S)_ 
See "Platform(s)". 

VTLWAY RATE(S)-
Qnestion roe special for 
~  1158-69. 

special 

RATLWA Y RATES ADVISORY COM-
MITTEE-
Bee "Committee (s)" . 

EAILWAY REVENUE(S)-';" 
See "Revenue(s)" . 

RAILWAY SCHOOL(8)-
See "School(s)". 

RAILWAY SERVANT(S)-
Question Te rebate allowed by the 
leading shipping companies for 
pasllll.ge to Enrope for -. 622-23. 
Sec also "Servant(s)". 

RAlJ.WAY SERVrcE(8}-
Question rc Hindus and the .-. 1'199-
1800. 

RAILWAY STAFF(S)-
See "Staff(s)". 

RAILWAY ~ 

Question re-
Construction of new - at Luhathaha 
and »umra. 1626. 
Fixation of prices of articles of food 
for sale at -. 1'772-75. 
Licensed coolies on -. 1'794-95. 
Lilthtinlt arrllllltements at. - of the 
Bengal and North Western Rail-
way. 12A1. 
Supply of water at - of the Bengal 
and North Western Railway. 1241-
42. 

See also "Station(s)". 

RAILWAY STRIKER(S)-
See "Striker(s)". 

RAILWAY UNION(S)_ 
See "Union(s)". 

RAILWAY WORKSHOP(B)--
Question re-
Manufacture of locomot.ive boilers 
in -. 1637. .. 
Output capacitv Of the T3.tanagar _ 
and other workshops for manu-
facturE' of carriage and ·1!'agon 
under-frames. 624 . 

See alsO "Workshop(s)". 

RAJA-KI-MANDr-
Question re inconvenience to passenll'ers 
at - railway station in Agra. 1086. 

RAJAH, RAO BAHADUR M. C.-
RemOVll.I of Civic Disabilities Bill-
Motion ~ leave to introduce. 1967_ 
Question TC recruitment of depressed 
classes in the Central seM·ices. 277-
78. 

RAJAN. DR. T. S.S.-
Question f'e-. 
Bombay·Lancashire Pact. 1872. 
Indo-British Trade Agreement. 18'12-
73. 

Re-imposition of excise duiy OIl 
cbtton. 187'l-12. 
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BAJAN, DR. T. S.B . ..:...confd. 
Question re-contd. 
Selection of. candidates for the 
· Indian Research FUnd. 1180. 
.. ' 'Transfers back to India of Indians 
.. serving in All-India Services 9Jld 
cadres in Burma. 1181. 

Question (supplementary) re-
Circulation of counterfeit coins in 
· India. 39_ .' 
Conntries with banned or restricted 
imports from India. 14. 
Effect Of the fixation of import dtl(y 
on broken rice. 538. 
Excavation work at QueUa after the 
earthquake. 712. 
Improvement in third class' C8.l"l1ages 
on railways in India. 864. 
Increase in the im}Xlrt _. duties 011 
paddy and food' stuffs imported 
from India into Ceylon. 19. 

Performance of marriages by the 
people of Sind in the Khairpur 
State to evade prosecutions under 
the 9hild Marriage Restraint Act. 
. 'n, 28. 
Report and recommendations of the 
cocoanut industry committee_ 9'72. 

Result Of the imposition of an import 
duty on hroken rice and prolUhi-
tion of imports of rice from Siam. 
Indo-China etc. '1'92. 

BAJENDBA PRASAD BABU-
Motion for adjournment re refusal of 
permission to lIahatma Gandbi and 
- to entt.r into the earthquake area 
of Quetta. 125. 127. 
Questian re lI.pplicatioJ18 from Mahatma 
~  and' - for permission to 
. enter the earthquake area. in Quetta. 
1040. 

RAJPUTANA_ 
Question re communal composition of 
inferiOr establishment of the Central 
· Public Works Department, includ-
. ing Central India and -, at the end 
of 1934. !l3. 

~  MR_ P. S. KUMABASWAUI-
~  re Quetta Earthque.ke. 1313-
16, 1376. 

BANGA. PROF. N. G._ 

Code of Civil Procedure (AmendJJIent) 
Bill-( Amendment of section 61}-
li(otion to refer to 1Belect. Com-

r--; ~  987-93. 

,CrimiDal Law Amendment BilL-
Motion to considel:' 819 &as 885, 
887, 918. " 

BANGA, PROF. N. G.-CIHltd. 

Deaand for II11pplementary grant in 
Niepect of-
"Expenditure on the development 
of Broadcasting met from the 
fund". 1836-37. . 
"Expenditure an the development 
of Civil Aviation met from the 
fund". 1814-15. 
"Miscellaneous" . 1851-54. 

I ndian Coffee Cess Bm-
Motions to consider. to circulate and' 
to refer to Select Committee. 1673. 

Indian Criminal La.w ~  

(RepeaJ) BilI-
Motion to consider. 1146. 

Motion fot" adjournment re bombing 
of women and children in the Trans-
Frontier villages bv the Indian Ariny 
(Air Force). 389,  390, 391. '" 
Motion re election of two members for 
the Central AdViSory 'Board of Edn; 
cation. 139-40. 
Payment of ~  BilL-
Motion to consider. 1004. 
Question Te-·-
Acts p&B8ed by Provincial Legisla-
tures to relieve the burden' (,£ 
Agricultural Indebtedness. 960-61. 
Bill rt exemption of a portion of the' 
lands owned hy . peaullts from 
the properties ~ to be attached' 
for the payment of debts. 959-60. 
Cancellation of the pa88port of Mr. 
Masani Of Bombay. 1160-62. 
Census of third class pa.lllengers on 
the Madras and Southern Ma.h-
ratta. Bailway. 868-69. 
Claims over the ,,·ater&. of the Tunga-
bhadra river_ 960 . 
Contemplated retrenchment in th& 
Madras Dead Letter Olice. 209. 
J)evelopI;lleIlt of t.he Bural Credit 
Dep .. rt.ment of the Reserve Bank 
of India. 867-68. 
Examination for recruitment of' 
typists I!.nd routine ~  clerks in· 
the Government Of India Offices. 
1715-76. 
Governmel)t's policv towards (',0111-
mnnism: 954-57. 
Grant for the development of the 
handloom weaving inrinstry to the' 
:¥adru Presidency. 9,58-59. 
Improvement in third ~ carriages 
on railways in Indis. 863-64. 
Indians and ~  in the 
Women Medica.l Service. ~  
Inferior qualitv of ~  served jn 
thl! Vizagapatam Indian Refresh-
ment Room. 865-66. 
Intermediate and' third class Waiting 
rooms at Sita,rnarhi rail_y sf.il-
tion. 1188, 1189. . 
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BANGA, PROF. N. G. __ ontd. 
QlIfl8tion re....-eontJl. 
LoaB sustained by the peall8.llts in 
the Quetta Earthquake. 958. 
Luggage allowance giVlll1 ,to third 
class pa8Sengers. 952-53. 
Marketing of agricultural produce 
in Foreign countries. 957. 
Offers for sinkine or constructing 
wells or Myer's pumps on railway 
pisiforms or within railway com-
pounds. 118. . 
Placing of ('omplaint books in 
guards' carriages and at Junctions 
Stations. 864-65. 

Protection to the Indian Sericultural 
Industry. 862-63. 
Refusal to grant concession tickets 
to the student" of the Peasants 
Institute Andhra. 866. 

'Third class carria,v;es on mail trains 
on the Madras and Southern Mah-
ratta Railway. 951-52. 
Trade treaties with Italy and 
Roumania. 957. 
Wei$thinlt machines on the Ma.dras 
and Southern Mahratta Railway. 
953-54. 
Weight of luglt3ge of third class 

~  954. 
<Question (supplementary) re-
Accommodation for officers and staff 
in Nt'w Delhi and Simla. 1186. 
Affa,irs in the Cenular Jail. Anda-
mans. under the present Superin-
tendent. 1593. 1594. 

~  against one Ballavdas 
Issardas, vending contractor for 
Railwav Shtions from Howrah to 
Banrlel. 189. 

Alleged discrimination D,gainst Indian 
products by British concerns in 
India. 162. ,I 

. Allecred impersonation and mal-
practices employed in elections to 
the legislatures and ]o('al bodies. 
"'695. 
Amonnt panctioned to conduct the 
CASe of Mr. Doran. late staff 

~  of the Dinapur 
Divi"ion. 171. 

.Application of II. system of ~  

·over imT'Orts by the JapanE 'e 
~  (1011ncil. 692. 

~ for protel'tion of indus-
tries. 402.·' 

Appointmpnt of a Board of non-
official visitors to the Andamans. 
610 611. 
Appointment of a Committee by thE' 
ConlO'8llll Part V in the Assembly 
to enquire into and report upon 
the arlministration of Repressive 
Laws in Benl!lll. 849. 

RANGA, PROF. N. G.-cont.d. '.' 
Question (Supplementary) re-con.ftl. 
AppointmeBt. of an Indian in place 
of the late Mr.A. C. Chatterjee, 
a Member of the Information 
SectiOll of the League of Nation! 
Secretariat. 523. 
Books for prisoners in the Cellular 
.Jail Andamans. 1589. 
~  of the Passport of Mr. 

~  o>f Bombay. 1384. l385. 
Cell80r Centres for cellsoring letters 
of Statl' Prisoners and Detenul!-
1396. 

CellSUi! of the unemployed person! 
in British India. 715. 

Circulation of. counterfeit coins ;n 
India. 39. 40. 
Combine for working the gold mines 
in the Nilgiris. 706. 

Committee fm' the classification of 
Railwav Goods. 608. 
(1oJrlpilation of statistics for agri-
('ultural • .nd inuustrial wages. 
520. 

~  contrihutions from tl-e 
_ North Western Railwav employees 
t<l J ndian Institute. 1098. 
Constitution of a permanent Tariff 
Board. 844. 
Conntrit'R reRt.riC'ting the free flow 
of J1:o1d. 14]0. 
Countries with hanned or restricted 
imports from r ndia. 14 529. 

Cultivatm'R affl'('t.p(J hy acqnisition 
of land for thl' PUSR Institute in 
Delhi. 854. 

De('rease in the Indian exports t,o 
('erta.in l'ountriE'R. 853. 
Deficit in the Railway Buditet. 429. 
Demand and forfeiture of securitie. 
of newspapers. 1626-27. 
Disabilities of Tndian residents in 
Sinll:lport". 408 . 

Disabilities Fuffprpd hv matl'h manu-
fact·lIrer's in British' India. 539-40. 

Disposal of the dis('arded articles of 
thE' ami\,. 285. 
DistrihlltioTl of the gr9.nt for rural 
uplift. 1408. 1409. 

F.arthqunkf at Qnetta in 1931. 708. 
Effect of ~  fixation of import duty 
on hrokE'n ri('E'. 538. 
Enquiry into the production and 
tntdE' of riC'P in the Madras Presi-
den{'\'. 690-91. 
Enquirv rel!:Rrdin2" the workin,," of 
tht' Chi1rlrpn (Ph·dging of Y,abour) 
Act. 1706. 

Estah:ishment of a London Branch 
of the Reserve Rank of T ndi ... 
412. 

Establishment of l'DrII.l libraries. 524. 

Excise dutv On iti!B1. 791. 
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RANGA, PROF; N. G.--cOfttd. 
QuCllltion (Supplementary) ,.e--cOfttd. 
Facilities for playing games outBide 
the jail ciompounds allowed to 
State Prisoners. l393. 
Factories employinl{ fifty peraons or 
more but not uSing power. 17f11, 
1708. 
Factories using power but not com· 
ing under the Factories Act. 17f11. 
Fall in ra.ilway earnings. 11MB. 
Free passes for the inferior servants 
on State Rs.ilways. 1768. 
Gold export-ed fl'OlIl India since 
England went off the Gold Stand· 
ard. 5fT1. 

Grievances of Indians domiciled in 
South Africa. 783. 
Hindu Buddhist and Mub8lllmadan 

~  in the Southern Circle, 
Madras.. 767. 
Inconvenience caused to Indian pas. 
sengers by soldiers and sepoys 
travelling in third claM. 694. 

Increase in the British imports 
into India. 424. 
Increase in the import dutiQII on 
paddy and food staffs' imported 
from India into Ceylon. 18, 19. 
Imposition of duties OIl personal 
effects carried by passengers from 
Ceylon to India. 1171.  1172. 
India's membership of the League 
of Nations. 1779. 
Indian Trade CommiS8ioners in 
foreilZll countries. 1079. 1790·91. 
Instructions regarding passports. 
1407. 
Lease of lund between Delhi and 
Shahdara to Mr. Waugh. 854. 
Monopoly of supplying petroleum 
products in the Madras Presidency 
held by the Burma Oil Company. 
521·22 
Negotiations for a trade ~  
with the Irish Free State. 415. 
Negotiations for Trade Agreements 
with the Irish Free Bta.te. Canada 
and Italy. 785. 
Nomination of Indiana to t.he Board 
. of Film Censors in India. 1'194. 
Nomination of members to the 
Industrial Research Bureau. 17ff1. 
Outlay on the Imperia.l Council of 
Attricultural Research. 310. 
Performance of marris.ges by the 
people of Sind in the Khairpur 
State to' ev-de prosecutions under 
the Child Marriage Restraint Act. 
28. 
Perso.nnel and other details of the 
Delimitation Commission. 688. 
Platforms at certain stations on the 

~ and Sonthern Mahratta 
Railway. 293. ,..' 

, . 

RANGA, PROF. N. G.--clHlttl. 
Question (Supplementary) ~  

Private houses rented for cert.ain 
offices of the Government of India 
in Simla. 1095. 

~ houses rented for the Office 
of the Imperial Council of Agri-
caltural Research and the Reforms 
Office in Bimbo 1186. 

Prohibition of women from working 
underjl;round. 1f£7. 
Protection of Indiana from air raidd. 
704. 
Provision of crechea in fa.dories. 
1706. 

Publicity given to the part-delivered 
speech of the La.w Member 011 

Mr. B. Das's Indian ('liminal 
Law Amendment (Repea.J.1 Bill. 
850. 

Purchase of ~  required by the 
Military Department. 159. 
Purchase of Ecslea hy the Railways. 
174. 
Question of placing the Safety 
Inspec or direc+lv und"r the Gov. 
ernment of India. 1713. 
Railway concepsion tickets isrued to 
students 866. 
Railwav eamines. l.298. 1299. 
Raising of new loans. 614. 
Rate-war between the British Indian, 
Steam Navip:a.tion Company and 
the AJ!I&rwal S:eam Na.vigation 
Company. 595. 
Recommendationa of the Hilton-
Young Currency Commission. 
519. 
Regulation of the barter of imported 
goods against exports in Italy. 
1700 .. 
Re·imposition of excise dllt:v on 
co'ton. 1871. 

~ of salt works in ('I'M ain 
pls.ces in the Madraa Presidency. 
527. 
Report and recommendations of the' 
cocoanut industrv committee .. 972-
Report on the ~  Move-
ment in India submitted by Mr. 
M. L. Darlinst. 491. 
Report on the working of- the' 
Ottawa Trade Agreement. 1292. 
ReaillD'ltion by certain countries of' 
their "'e .... ~  of the League' 
of Nations. 17'19. 
Reavlutions paesed at the IlJdian 
Deck ~  Conference held 
8.1 Vizacrapa+am. m, 780. 
Re8trictions on the import of Indian 
goods into Italy. 11.' , 
Results of excavations at Nall"rjuna' 
konda in the Guutllr District . 
. 769. " 

Revision of exehange 520. 
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RANGA, PROF. N. G.-concld. 
Question (Sqpplementary) f't-cOflcld. 
Revision of Railway Tariff. 1&87. 
Rice. broken-rice and paddy import-
ed into India from Siam &,Jld Indo-
China. 1165. 
Scheme for the development of the 
internal markets. 11l2. 
Schemes for Rural Development 
received from the Provincial Gov-
ernments. 513. 514. 
Scbemes for Rural Development 
Work. TI8. 
Separate restaurant cars for the use 
of Third Class Passengers. 1711. 

State Prisoners in bad beeJth. 1398. 
State Prisoners in the Central Pro-
vinces Jails. 1392. 
State Prisoners in the Damoh Sub-
Jail in the CentraJ Provinces. 
1394. 1395. 
Sub-letting of vending contracts on 
t,he East Indian Railway. 191. 
Supplv of water at stations of the 

~ and North Western Rail-
way. l242. 
Taking out of India sOme important 
ArchIBological finds. 1305. 

TTain service between Gudur and 
Katnadi and Dharmavaram on the 
Madl'as anrl Southern Mehratta 
Railway. 703. 

Unemployment problem. 851. 
Unsatisfactory conditions of Provi-
dent Insurance Societies in the 
Madras Presidency 290. 

lI'nwholesome food supplied to pas-
sengers on the Bengal and North 
Western Railway. ~  1190. 

Value of imports from_ and exports 
to, the United Kingodm. 161. 

Resolution f'e-
Position of IndiNl nationals settled 
in Zanzibar_ 1234-37. 

Ratification of the Draft Convention 
of the International Labour Con-
ference concerning employment of 
women during night. 155-56. 

RANGOON-

Question f'e-
Resolutions passed at the meeting 
!Jf the - Postal Union_ 1403. 

Rice, broken-rice and paddy import-
ed into India from Siam, Indo-
China and -. 1183-85. 

RANGOON DEVELOPMENT TRUST 

Queation I'e demolition' of ~  Jrindl1 
temple by the -. 1869-71. 

RATE-WAR-
Question f'f-
- between the British Indian· 
Steam NaviWltion Company and' 
the Agarwal Steam Navigation. 
Company. 594-96, 616-17. 

- in the coasting trade of India. 
400-01. 

RATIO-
Question I'e revision of the exchange· 
-. 520. 

RAU, MR. P. R._ 
Resolution Te mll.nufacture of loco-
moth-e requirements in State Rail-
.... ay Workshops. 356. 357. 

RAWALPINDI-
Question I'f-
Consideration of the claims of' 
guards of the - Divi.:ion who 
failed in the night viSion test. 
73·75. 
High prices of articles charged by 
an Armv contractor at -. 1898-. 
99. 

RAXAUL-
Question I'e absence of a third cIaas-. 
wu.iting room at _ railway station. 
1189. 

READER(S}-
Question I'e nature of duties discharged' 
hy the - and copyholders in the-
Government of India Presses. 1606. 
07. 

READING BRANCH-
Question f'e classification of the em-
ployees of the - of the Government 
of India Press, New Delhi. 1038,. 
1596-97. 

REBATE(Sl-
Question I'e - 1&llowed by the leading 
shipping companies for passage to· 
Europe for railway servants. 622-
23. 

RE-BUILDING-
Question I'e _ of Quetta. 515. 1084-
85. 

RECOMMENDATION (8)-
Question 7'e_ . . 

Governor General's - With i'sga.rd 
to I,he 8uDplementary demands 
undel' the' Genel'al and Railway 
Budlrets. 416-17. . 

_ of tlte Drugs EnquirY Committee. 
. 973-74. 
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RECO}UIENDATIO!'J(Sf-oo.td. 
Question rr.-
_ of the Hides CeBS Committee. 
DI. 

- of the Hilton-YonD!! Currency 
CommiBSion. 518-19. 

- Of the State Railway Worklihops 
Committee. 58-60. 

Report· and - of the cocoanut indus· 
try committee. 972. 

'RECRUITMENT-
Question Tr-
Racial discrimination in the - of 
A.ssistant Surgeons in t.he Indian 
Medical Departmeut. 1176-77. 

_ from within Divisional Circles Oil 
State Railways. 287-88. 

_ in the subordinate poIItai ilemce. 
1032. 1034-35. 
_ of qualified sons and dependants 
of the postal employ_ in the 
Bengal and A_m Poetal Circle. 
1034. 

- of !ltaff for the Rell6rve Bank of 
India. 1628-29. 
- of tempors.J'y Assistant Executive 
Enl[ineers on the Eastern Bengal 
Railway. 182. 

-REFERENCE. TERMS OF-
8" "Terms of Reference". 

REFORM(S)-
Question Til introduction of - in the 
provinces. 1161-62. 

REFORMS OFFICE-
Question u-
Officer On Special Duty in the -. 
10T7-78. 
Private houses rented for the Oftice 
Of the Imperial ~  of Agri-
cultural Research and the - in 
Simla. 1186·87. 

:REFRESHER COURSE(S)-
Question rf-
Degradation of persons who fail to 
pass the - of the Chandausi lind 
Asansol railwav schools, 76. 
- at· Kat Lakhpat. 37-38. 

"REFRESHMENT ROOM(S)-
Question ,'f-
Inferior qualitv of food served in 
the Vizagapatam Indian -. 865-
66. 
Licence granted to Ilia Brothers for 
l)JIeIling Muslim - on ststion9 on 
the East Indian Railway. ]770· 
7L 
Licence jl"ranted to aapoor and Com. 
panv for openinv; Hindu _ on 
IItations on the East Indian Rail-
way. 1771-72. 

REFUND-

Questioil Til Tules for the -of rllilising 
(1\' lost currency notes. 1784-85, 

REGIMENT(S)-

Question re Baluchi 
(·mployed during the 
1269-70. 

REGISTER(S)-

and ~  

Great War. 

Question re production of books ead 
- bv income·tax asseseees in Sind 
nnd fixation of minimum and maxi-
mum time-limit for the payment 
of income-tax. 25-26. 

REGISTRATION-

Question re - of 'properties of Indiana 
in Abyssinia. 1413·14. 

REGULATION(S)-

Question ~

- issued in r('spel't of the Quetta 
Earthquake disa.'1tel·. 1067-58. 
- of the haTter of imported goods 
against exports in Italy. 1699-
1700. 
Stall to implement the Hours of 
Employment - On the Madras 
and Southern Mahratta and the 
Bombay Baroda and Centrel 
India Railways. 631. 

RELATIVE(S)-
Question re appoiDtrnent of the ~ of 
retired employees in the Government 
Of India Presses. 1608·09. 

RELIEF-
Question re--
Presses and newspapers punished in 
(,,onnection with articles on the 
Silver Jubilee Fund or the Quetta 
Earthquake -. 978-79. 
RefuDl of .permiasion to certain 
persona to enter QueUe. for afford-
ing _ to the earthquake sufferers. 
704-05 7ff1. 
_ to the families of the public ser-
vants kiJIed in the Earthquake at 
Quetta. 963-64. 

RELIEF MEASUltE(S)-
Question r, earthquake 
chisum. 776. 

RELIEF P ABTIEih-

in Balu-

Question n prohibition of - in Quetta 
and Baluchistan after the -.rth-
quake. 715. 
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BELIEF WORK(S)-
Question Te-
Refusal of pennysion to pnblic orga. 
nisations to proceed to Quetta for 
earthquake -. 611-12. 
Refusal of permission to visit Quetta 
for Earthquake -. 788-91. 

BELIEVING CLERK(S)-
See "Clerk(s)". 

BELIEVING GUARDSHIP-
:See ''Guardship''. . 

BELIEVING VACANCY(IES)-
Bile "Vacs.ncy(iea)". 

BEMOUNT DEPARTMENT-
Question ,.e transfers of British .officers 
in the -. 15. 

BBKOUNT DEPOT-
. QueB\iou Te :aapur - at Babugarh in 
the Meerut Division. 232. 

. BMOV AL OF CIVIC DISABILITIES 
BILL-
Bee "Bil1(.). 

BBNT-
~  1'8-

Assessed - of "B" and "C" type 
unorthodox quarters in New 
Delhi. 1622. 
Basis Of - for· Members' quarters. 
1IIll. 
Maximum aBBessed - for Govern-
ment quarters in Simla. 1800. 
Payment of the - of land by les8e· 
holders in Delhi. 1111. 
Permission to Government employees 
with college·going children to 
retB.in their quarters in New Delhi 
.on payment of - on a 10 per cent. 
- basis. 1622-23. 

- charged from .Members of the 
Indian Legislature for quarters in 
Summer Hill, Simla. 1 619-?D. 

- collected from the officers and 
staff of the Government of India 
'in Delhi and cost of mainteuance 
etc., of quarters. 1863. ' 
Water meter - realised from Gov. 
·ernment &ervs.nts in New Delhi 
and Simla. 1614-16. 

BEPAIR(B)-
Question 1'8-
C<* of -:-and maintenance incurred 
on rolling stock on railways. 623-
24. 
Heavy - and coat of _ in work. 
shops per unit of rolling "'--k 
51.57. DOUC • 

REPEALING AND AMENDING 
BILL-
See "Bill(s)" . 

BEPOR'l'(S)-
ConsideratiOn of the - of the Public 
Accounts Committee. 1969-70. 
Consideration of the _ of the Tri· 
bunal on Financial Settlement be· 
tween India and Burma a,fter sepa· 
ration. 1548-86, 1942-67. 
Presentation of the _ of the Public 
Accounts Committee. 1415-1547. 
Question 1'8-
Delay in the publication of ihe -
of the ·Tariff Board on the Glasa 
Industry. 784-85. 

Feetham ComTDissiQn - over We 
occupation of coloured pe!'IIOD.B of 
proclaimed land in Transvaal. 
1696-97. 
Personnel sDd - etc. of the Tariff 
Board. 1874·81: . 
- and recommendations ilf the 
cocoanut industry committee. 972. 

- of Mr. K. P. S. Menon on. the 
effect of the Marketing Ordinances 
00 Indian Settlers in East .Africa. 
78l. 
- of the Assam Flood Enquiry 
Committee. 89. 

- of the Burma Tribunal on the 
Financial Adjustment. 1m. 
- of the Indian Delegation to the 
League of N s.tions. 1160-61. 

_ of the Ta.riff Board on Protec· 
tion to the glass industry. 1288-89. 
- ~  the Tariff Bo.rd on the Wool· 
len Industry. 1081·82. 

_ on the Co·operative Movement in 
India submitted by Mr. M. L. 
Darling. 491-92. 
_ on the Indian Company Law . 
1295-96. 
_ on the question of the n,anu· 
facture of locomotives in railway 
workshops iu India. 631. 

- on the workinlt of the Otts,wa 
Trade Agreement. 1292-93. 
- on the working of the scheme of 
preferences resulting from the 
Ottawa Trade Agreement (laid on 
the table). 1807. 

REPRESEl\;TATION(S)-

Question re-

Direct - of Indians on the Fiji 
Central Legislature .. lfn. 
_ from certain drivers· of the 
Moradabad Division, East Indian 
Railway. 848. 

- of Buddhists in the .Archalolo-
gicsl Department. 1705. 

I 
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BEPRESENTATION(S)-COIICd. 
Question re-
- of Buddhists in Government 
services. 1704·05. 
- of the staff in the Electrical De-
partment of the East IndiaB Rail-
way in the Welfare Committee. 
638. 

REPRESENTATIVE(Sl-
Question rt. - to the Industries Con· 
ference. 1798. 

REPRESSIVE LAW(S)-
Question re appointment of a Com-
mittee by the Congress Party in the 
Assembly to IllJ,quire into and report. 
upon the admWstration of - in 
Bengal. 848-49. -
See also "Law(s)". 

REPRESSIVE LEGISLATION_ 
Question re Indian and European 
Associations consulted about the 
extension of -. 60.5. 

RESCUE OPERATIONS-
Question re enquiry into the allega-
tions of discriminations between 
Indiana and Europeans in the matter 
of - and salvage - in Quetta. 
1632. 

RESEARCH-
Question re-
Establishment of an Institute for 
Animal and Human nutrition -. 
1685·86. 
Progrell8 of sugar - in India. 1055. 
- conducted unller the Lac Cess 
Committee. 1308-09. 

RESEARCH BUREAU-
Question re nomination of membera to 
the Industrial -. 1797-98. 

RESERVATION_ 
~  re - of a certain percentage 
1n Government service for the 
AssameB8. 1623·24. 

RESERVE BANK OF INDIA-
Question re-
Allotment of certain shares "f the 
_ to the employees of the Impe-
rial Bank of India. 417.-
Communal  composition of the .te,ff 
Of the -. 1597. 
Development of the Rural Credi\ 
Department of the -. 867-68. 
Elltablisbment . of a London Branch 
of the -. 411·12. 
Recrnitment of.taft for the 
1628-29. 

Bee sIlO "Bank(a)". 

RESIDENT(S)- _ 
Question re refusal by the NaZul 
Officer, Delhi, to accept money from 
the - of Naiwala, Karol Bagh. 
1616-17. 

RESIDENTIAL ACCOMMODA'J'WN-
See "Accommoda.tion". 

RESIGNATION(S)--
Question re-
- by certain countries of their 
membership of the League of 
Nations. 1779·80. 

- of the nominated members of the 
Lahore Cantonment Board. 221. 

RESOLUTION(SI-
Question re-
Action taken on the - adopted at 
the Conference Of -the East Iudi .. 
Railway Employees' -Aaaociation. 
543. 
- passed at the Indie-n Deck Pas-
&enJters Conference held at Viz&-
gapatam. 779·80. 

_ passed at the meeting of the 
Rangoon Postal Union. 1403. 
_ passed or reiected in the Lahore 
Cantonment Board. 221. 
re-
Manufacture of locomotive require-
ments in St.P.te Railway Work-
shops. 348·77. -
Position of Indian nationals settled 
in Zanzibar. 1211-40. 
Quetta Earthquake. 1313-'18. 
Ratification of the Draft Convention 
of the Intema+ional Labour Con-
ference conceminO" emplovment of 
warnen during nillht. 149·57. 
Reduction of imnort duty on carbon 
blocks. 997·1000. 

RESPONSIBILITY(IES)-
Question re duties and - of the crew 
8Vstem in the Howrah and Lucknow 
Divisions. East Indian Railway. 
120. 

RESOURCE(B)-
Motion for adjournment 'I'll allocation 
Of certain - between the Central 
and provin!!ial Government.. 1194-
rn, 1221. 1310·13. 
QueRtion '/'e enquiry into the Finan-
cial - of the Provincee on the eve 
of the New Constitution. 1690-91. 

I  I 

RESTAURANT CARS-
Question re separate - for the use of 
third cla88 passenger.. 1'109-12. 



BESTRICTION(S)-
Question 'Te-
_ of imports into India. 15·17. 
_ On t.he import of Indian' goods 
into Italy. 10·11. 

BESUI.T(S}-
Question ,.e-
Delay in the declaration of - of 
Registered Accountants' Degree 
Examination. 1804·06. . 
- of the Ottawa Trade Agreement. 
1082·83. 

BETIREMENT-
Question Fe compulsory - of persons 
Who he.ve completed 25 years of their 
perme.nent service. 1597. 

·RETRENCHED EMPLOYEE(S)-
See "Employee(s)". 

BETRENCHED PEBSO;NNEL(S)-
See "Personnel(s)". 

'RETRENCHED STAFF(S)-
Bee "Staff(s)" . 

BETRENCHMENT(S)_ 
Question 'Te-
Contemplated creation of a post of 
Aasistant Director of Post and 
Telegraphs and - in the Posts 
and Telegraphs Department. 35-
36. 
Contemplated - in the. .:Madras 
Dead Letter Office. 209.· .. 
- in the Madras Des.d Letter 
Office. 224·25. 

BEVENUE(Sl-
Question 'Te-
Amount credited to Railwav-
under. fines, forfeiture of Provi· 
dent Fund. etc., and income and 
disbursements of the Staff B('JIefit 
Fund of each Railway. 626-30. 
Difference ill the customs and ell:cise 
-. 1883. 

BEVISION-
Question re - and 
goods transported 
1691·92. 

RICL... 
Question ,.e-

classifieation of 
on railwaYI" 

~  of .. Standint. Com· 
mlttee on -. 1157. .' :'. 
Effect of the .bat.iOn of ~  duty 
on broken -. 536·38. "  . 
Effects of the import. Of Bun;. -
in India. 632·33. :', .. ,,' .• ' ,:. 

U7 

RI CE--c07ttd. 
Question Fe-
Enquiry into the production and 
trade Qf - in the Madras Presi-
dency .. 690-91. 
Preference for Indian - in British 
Malaya and Ceylon and for Indian 
paddy in the United Kingdom. 
1157.58. 
Beaultof the imposition of oln im· 
. POrt dutv on broken - and pro-
. hibftion of imports of - from 
Sie,m, Indo·China, etc. 792·!?3. 
-,. ~  - and paddy imported 
iniG'India from Siam. Indo-China 
and Rangoon. 1164-65. 1183·85. 

BlVER SURVEYOR(S}-
.Question .'Tt appointment of non· 
Indians as Probationary Assistant 
- in the Calcutta Port Trust. 488.. 
89. 

BOADCS}-
Election (If a Member to the Standing 
Committee ·.for ~ 434. 
Motion Fe election of a. member to 
serve on the Standing Committee 
for -. 136. 
Question 'Te-
ConstrootiOn of - in Asaam. 964-
65. 
Employment of a watchman on the 
Shedrah Lakin - Level Crossing 
of the Madras and Southern 
Mahratta Railway. 84. 
Utilisation of the Petrol Fund for 
the cleVelopment of -. 1866·67. 
Want of .. brid!!'e at the railway 
crossing near the Agra Cant.on· 
ment· station on the Agra-Jognar 
-. 1026-27. 1638. 

ROHILKUND-
Question ,.e khandsari Bugar works in 
the ~ Division subjected to excise 
duty ... 94·99. 

ROHILKUND AND KUMAON RAIL· 
WAY-' . 
Bee "Ra!lway{B)". 

ROLLING STOCK-
Question 'Te-
Cost of repair aDd maintenance 
~~  on ,-on railweiYs' . .rfi1t 
Hea.vy repair and cost of ~~  
workl!hoPB per unit of ~~~  

ROUKAIHA-
QnestiOn 'Te-
Imports ~ 

~  

·R nA 

I a 



lls 

~  
QUll'Jtion re-
Beat.rictiona of IIidiau impOrta into 
-, Italy and (}erDU.ar. SJ2-93. 
Trade treaties with Italyr.nd. 
957. 

ROUTINE DIVIBIOH-
Question ,.e promotion ofa clerk of 
the - to the 1IeeOnd cllYUion in the 
Departments of the ~  of 
India. 114. 

ROUTINE DIVISION 0LBBIt.8-
'Bel. "Clerk{li)" . 

ROYAL COMMISSION ,O!(LAEOt,;ll-
Question re legilllation fcfr; the ~
tion Of statilltiea as ~  by 
the -. l'roa. 

&OYAL INDIAN MABINB-
Question re-
Expansion in the - .. d' ~ 
for the t.rainWgJ)f bdi,aaa. ,404. 
Selection of "Duflerin" Cadets froll 
the -. 517-18. 

RULE(S)-
Queation rt- " 
Application of p.uw.,...... - to 
the Indian R&ilw&JIt ConfereDCe 
Auociation staff. 'lIT. 
Depreciation fuDd - Of State Bail-
waya. 49. .' 

Non-observance of ~  -
in the Office of tile ~  Sailway 
Conference Assoeiat.ion Delhi. 
181. . 
Notification of the .,.,.-r.eguIat.ing the 
discharge and ~ of State 
Railway ~  Mrv&.nts to 
the East IndiaD RaIlway em-
ployees. 42-43. 
Option to elect new ~  - to the 
staff on the North W.tern Rail-
way. 88. 
- for allotment of Go't'8rnment 
quarters in Silllla. 1610. 
- for the refund of miaiing or loit. 
currency notes. ~ 

governing the allotment. of 
quarters to the ~ of, tlae 
Government of India. PI'8II New 
Delhi. 1038. • 

RULING(S) BY Mit. DBPUtt PBK-
. SIDENT (MR. AKHIL OHANDRA 
DATTA)- ", 
P81'IIOna.t Exp1anation-
An Honourable ~ •. who ~ 
not at all IlpokBD atre841 in the 
~  oannpt, ~ a, -;; ~  r!'P1y to, 
another Member'li ~ he will 
, be entitled to III&ke a sjeeeh. 668. 

-:-.... , ............ ::--.". '. 
Di . 

BULING!S) BY MR. PRESIDDT 
(THB HONOURABLE SIR ABDUR 
RARiiI)-

Bill(I)_ 

The motion re the Criminal Law 
Alnendment Bill discuBlllld !lnd 
~  upo'D previously in the 
'Dine Sea.ion and the motion re 
the ~ Criminal Law Amend-
IdeIlt (Repeal) Bill do not raille 
aabatantially an ident.ical qnestion. 
11.36. 

Demaad(.a) for ~ Grant{f)'-
Broa1d queatiOlll' of polley aDd ga .. 
tal 'principles caBot be dillCUSlBd 
on -. 1824, 1825,  1826. 1830, 
1831. 1837. 

~  'of principle cannot ,he 
discu.ed on a --. 1811. 1813. 

l(iIIcellanooWl-
All H6nOurabte:Yember is p.nifeetly 
entitled. if he ill ettac:ked. to 
defend himllBlf. If it is found 
Il8C8I!IIary to point out t.h.it:&Il 
Hoaourable Member. who lII&de 
\he charge, made it recklessly or 
without eYidence or without an'y 
reference to facts. he is entiUed 
to point that out. 1733, 1734. 

~  on the foreilZll policy or on 
,th. foreign _ powers cannot be made. 
2tii. 264. 265. 270, 271. 

Honourable Members are not allowed 
t;c; make reflections on the High 
Court.II. 729. 

Honourable Members should not repeat 
what bas alreadv been said. If the 
III&tter has been debated in connec-
tion with the Bill under discu1l8ioa, 
or with another Bill. it makea no 
difference. 17m. 

'Iiicidents in Indian States should not 
be' referted to. 655. 
It ' Js not the prGJlBr parliamentary 
'behaviour to be conate.nt1v inter-

~  822. ' 
Occupants of the Official Box IIhould 
not cheer. 921. 
There has been no breach of privilege 
Q: the Criminal Law Amendment. 
,Bill haying been communicated to 
• section of the PreSs 'before the 
mot.iOn for leave to introduce it was 
made in the HonlB. 147 . 
When the leader of a party ~  

~ of ,an e.diiournment mOtion 
"and, liubll'l!qnently' withdrawif it with-

~ ~  ,I/ony proper el[PJ.nation 
fb\' Obig ,10, lI.b.b'th&r Honourable 
,;lb..,: ~  ~  party ~  
"'m"M'; tbe ~  of which 
...... .. nt Bubfeqtiimtly. 1513. 



RULING(S) BY MB. PBESJDI'NT 
(THE HONOUR,ABLE sm ABDUR 
RAHIM)-contd. .. 
Motion(s) for Adjournmentr-
On -, matters involving Ieplation 
cannot be discuesed. 347. 

Question (sl-
A big question of poliCy caDnot be 
answered by - al1d anlwerl j it. 
can more appropriately be diBcula· 
ed on the budget. 591. 
~ Honourable Member il DOt 
required to give informati,on, but 
he Ihould put hia -. 290. 
If the answers to - given in the 
Council of State have been already 
published and made av.u.1I1e to 
Honourable Members there il no 
reaBOn why they should he. repeat· 
ed in the Legialative Allf'lDbly 
again. 1&10. 

Questions and Answe1"ll-
Any comment or criticilllDB, JUde 
after a question Jsu been IQIlIW/IJ"ed 
('.annot be treated al part of the 
proceedings and snell· eomments 
should not be emllodied in the 

~ ~ ~  '1694. 
There ~  be DO ~  'Blade by 
any Honourabie reiDber 'Oil uy 
:R'c,solution pasiied by' tJie Houe. 
1703. 

RUNNING ALLOWANCE-
See "Allowance Is) " . 

RUNNING SHED FOREME.N_ 
~  "e ~ ~~  

A8Slstant - as cantmuou :t;Ol'kerl 
on' the East Indian Railw&J'. 642. 

RUNNING STAFF(S}-
Bee "Staff(s)". 

BUPEE(S}-
Question n effect of the rise in the 
price of silver on the -. Je!9. 

RUPEE LOAN-
, . Question T8 issue price of ~ latest 
-. 1630. 

RUPEE PAPER-
. Question Te conversion of Inllia Ster· 
ling Paper 811d -. 1295. 

RURAL CREDIT, DEP ARTMENT-
Question T/'. development oftha ~ of 
the ne&erve Bank of India.. e6'7-68. 

RURAL DEVELOPMENT_ 
,Question Te-
~  for the ~  of the 
grallt for .....:. m the Plinj.b; 1050-
51. " .. 

~~ Dp,V£LOPMENT-ctmU. 
Question Tt-
Schemes for - received from the 

~  GovernmentAl. 492· 
514. 
Scheml!8 for - Work. Tn·78. 

RURAL LIBRARY(IESl-
See ~  

RURAL BECON8TRUCTION-
Question n proposed diversion by the 
Madrall Government of the gran' 
from ·tlle Petrol Fund towardl -. 
1865. 

RURAL "tJPJ"IFT ~ 
. Question ~  

Distribution of the J(raDt for -, 
14()3.(J9 •. 

~  for - in Madl"N. 1861· 

S 

~  ~ 
est.ion r.c .ount given to &he -
~ Omuiiittee.. from 

~ C!.¥-'a.1Imce in the CaDtoD· 
ment II'Ud, Ambala. 209. 

SAFETY 1NSPECTOR(8)_ 
Bee ~  

SAliIUKAlr.A ACT-
~  "Punjab -" under "AQ(I"o. 

~  M.1,\. MOHAN LAL--
~  La.. .Amendment Bill-
iIlotion to consider. 436 559 816 
832 112. ". 

T_"! __ '  • 
~ Cdajnal Law Amendmed 
~~ ~ 

Motion to consider. 1138. 
~~  of Clauae 2. 1160. 
~  for adjournment Te ,Prohibi-
won of - hom entering mto the 

~  of Tippera. 125. 
QUestion re-
Affairs in the Cellular Jail, Anela-
m&Il8, under the ~ 
8up!lrintendent. 1591·92, 1595. 
AppoiDt;mpt, of a Committee b1" 
the 4'longre&8 Party in the 
Assembly to enquire into and 
repor,t, lipon the administration of 
Represei.Ve Laws in Bengal. 848-
49. • 
Boob ~  prisoners in the Cellular 
Jail,And1unans. 1589, 1590. 

~  ~ the PBlllport of 
JAr •. -¥asaw ?f ~  1407: 
~  . . ~  lD ClOIlDectioa 
witlJ,· &.aie Prisoners at p-u 
confined in India. 231. 
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SAKSENA, MR. MOHAN LAL-
(JOfttd. .  ' 

Question re-
Complaints by pria6ners in the 
o,llular J'ail, Andamana against 
the treatment of Dr. Todd. 15BB. 
Countries restricting the free flow of 
gold. 1410. '  ' 

Degradation of perIOna ·who fail to 
pass the Refreeher ~ of 
the Chandausi 'and, Aiansol rail-
way schQols. 76. ' 

Demotion of certain :drivefB"on' the 
~  Ind!an ~  •. 

~~  among IndiaJ!l in 
FIJI due to the proposed change in 
the system of repl"eBtlntatiqp, in 
~ ~ and the J.egia-
.Iatlve Councd. 84T.:4l( . '  . 
Distribution of the gialit. -. fqr rural 
. uplift. 1408-09. . ... ' 
Gold exported from "Tridia lince 
England went oft the Gold 
Standard. 1409. 

Grant of general amnesty to poli-
tical prisoners.before the introiluc-
tion of new constitution. 1407. 
Hardships of ~ in the 
Cellular Jail, Anclanba1ia. 1410-12. 

Imposition of a prohibitive ~  
duty on Zanzibar clOfes. ~ 
liastructiona regudiot:: . puaportlJ. 
1407. -':-' 

~~ ~ ~ ~ ~ ~  sysy,m of 
Laws l"E:stricting the liberty of the 
PI·esS. 1406. 
Lifting of ban from the Khudai 

~  and otlaer Congreaa 
organizatlOna in the North-Wed 
Frontier Province. 1627-28. ' 

~ punished for adveraell 
~  on, ,;'(}ovemment I 

policy III Quetta.' 1406-06. 
Newspapers Bubacribed for 'the 
priloners in the CellUlar Jail, 
Andaman8. 1&90. ' 

'Prisoners convicted in COIlnection with 
t.he Civil Disobedience Movement 
not yet releaaed. 14<11. 

PromotloDd to adminiatrative R!'ades 
on the East Ind;'n Railway. 
1899-1900. 

'Protection of Indiabl in Aby.inia. 
1595-96. 
PrOvision of, facilities for out-door 
games in the Cellular Jail, Anda-
milliS. 1591. ' 
Publicity given to, ~ pad-deli-
vered speech of the ~  Member 
on Mr. B. Das'. Indian Criminal 
~~ ~  '{Raped)' Bill. 

Bacial diacriDUnation' ill the npplr 
of uniforms ~ 'ciccupation of 
41l1&rters, etc., Ul" the, MoriJdabad 
Division East 'lildian Bail 
16-77.' '., ~  . wa1· 

SAQENA, MR. MOHAN LAL-
CO'rIcU. 
Question rt-
Kefnaal of permisaion to - to visit 
the Cellular Jail at Port Blair. 
699-702, 761-64. 

Representation from certain driven 
of ,the Moradabad Division East. 
Indian Railway. 848. ' 
Return of Mr. Subhash Chandra. 
Bose to India.. 1408. 

Safeguarding of the interests of 
Indiana in Zanzibar. 846. 

Scale' of diet given to certain 
'priloners in the Cellular Jail, 
Aadamana. 1587. 

,Supply of morning tea to 'priaonen 
in t.he Cellular Jail, Andamana . 

0,,1595. 
Treaty of commerce and 'navi§ation 
bet.weer. Great Britain and Zanzi-
bar. 846. 

" tUllemployment. problem. 850-62. 
-Qwlstion (Supplementary) re-
Amount ,rallied!D 1ndia by .ub-
acriptions for the Silver Jubilee 
Celebrationa. 2'i11. 
CouBtries with banned or restricted 
import.a &om India. 15. 
~~  of ~  troops st&-
, ,tioned 10 certain Bikrampur vil-
. ~~  in Dacca.: 177! 178Za!:' 
POIltlon of Indiana 10 ·bar. 
309. 
Refuaal of permission to - to 
visit the Cellular Jail at Pon 
Blair. 764. 

State Prisoners in the Central Pro-
VinlleB Jails. 1392. 

BJlicitution re position of Indian 
ilationals aettled in Zanzibar. 
l228-31::' 

SALARY (IES)-

Question Tt.-
Average - emolument.e and g-
pensea on the education of the 
'Children of British and lndiaIl 
soldiers. 1889-90. 
- of the Indian Bailwa,. Con-
ference Aasociation Stall. 196-
ffl. 

SALOON(S)-
Question re and Inspection 
Carriages on t'ach Railway. 9T1. 

BALT'-
Que8t.ion r_ 
. ~  of ~  or making 

U"_ .. ~  ~ taluq. of the 
............. residency. fi25.;26 
Factories working under • the 

'I " ~  .)'BtI!m of manufactur-
. &iI. --lDtJie Madras Preeidencr· 
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Question Te-
Non-reduction of the excise duty on 
- manufactured from sea-water. 
294-95. 

SALT (ADDITIONAL 
DUTY) ACT-
,see "Act(s)". 

IMPORT 

SALT ADDITIONAL IMPORT DU'ty 
(EXTENDING) BIlL-
See "Bill(s)". 

SALT MINES(S)-
Ser. "Mine(s)". 

BALT TRADE-
Question Til - of Madras. 524-25. 

SALT WORKS-
'-Question Te reopening of - in certain 
places in the Madras Presidency. 
5Z1. 

SALVAGE-
Question Tt. - of property at 
Quett& after the earthquake. 715-16. 

SALVAGE OPERATION(S)-
Question TIl enquiry into the allega-
-.tiona of diacriniinationa -between 
Indians and Europeans in the 
matter of rescue and - in Quetta. 
1632. 

SANCTION (S)-
Question Te refusal of - by the 
Governor General for the intioduc-
tion of a Bill to amend the Bombay 
Port Trust Act. 425-27_ 

SANNAMANGALAM CHOWXI-
Question Te hardship ca1l8l!d to pil-
grims attending the Xandun festi-
val, NaltOre, by the Cnatoma Offieen, 
-. 1088. 

&ANT SINGH, SARDAR-
, Code of Criminal Procedure (Amend-

ment) Bill-
-Presentation of the report of the 
Select Committee. 348. 

-Criminal Law Amendment Bill-
Motion to consider. 434-36, 657-67, 
671, 815, 81B. 

ExpreBBions of regret on the deaths 
of-Sir Basil Blackett, Sir Dev. Prasad 
Sarvadhikary, Lala Fakir Chand 
and Haji Abdulla Haji Qasim. 5. 

In.lian Criminal Law Amendment 
(Repeal) Bill-
llotion to consider. 1140, 1728, 
1729. 

Motion for adjournment re despatch 
of troopS from British India to 
Addis Abbaba (AbYBBinia). 269. 

SANT S[NGH, SARD.AR-cOftttl. 

Question Til-

Abolition of the India Store De-
partment, London. 40-42. 

Accommodation for officers and 
staff in New Delhi and Simla. 
1093-94. 

Alleged discrimination against 
Indian products by British con-
cerns in India. 161-62. 

Appointment of a broadcasting 
expert in England for India.. 
1091-92. 
Appointment of apprentice perma.-
nent way inspectors on the 
Eastern Bengal Railway. 114. 
Appointment of the President of the 
New Delhi Municipal Committee. 
1106-08. 
Band at the Connaught Place, New 
Delhi. 1101-00. 

Budget of the New Delhi Municipal 
Committee. 1105-06. 
Compulsory coutributions from the 
North Western Railway employees 
to Indian lD8titutes. 1098. 
Contractors in the Central Public 
Works Department. 1108-09. 
Education of Indians in broadcasting 
technique. 1093. 
Electric meter rent charged in New 
Delhi. 1109-11. 
Employees failing in night vision 
tests on the North Western Rail-
way. 1100-01. 
Holidays in the Government of India 
Secretariat. 1624-26. --

Income and expenditure of the New 
Delhi MuniCIpal Commitwe. 1100-
03. -

Indian Broadcasting Service. 1092-93. 
Inquiry into the conduct of an 
Imperial Sel"Vice Officer. 9'i5. 

Lease-hold land in New Delhi. 11.03-
04. 
Office of the Civil Aviation in 
India. 1096. 

Overhauling of the Income-tax 
system of India. 162-63. 
Payment of the nnt of land bJ 
lease-holders 1D Delhi. 1111. 
Permanent Way Inspectors on the 
North Western Railway. 975-76. 

Power in the aerial of the Delhi 
Broadcasting Station. 1093. 

Private houses rented for certain 
offices of the Government of' India 
in Sirilla. 1095. 
Purchaae of articles required by the 
Mi!itary Department. 159-60. 

Purchase of articles required by the 
Railway Board. 160. 
Racial discrimination on the North 
Western Railway. 1098-1100. 
Re--...koning of seniority on the North 
Western Railway. 1097-98. 
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SANT SINGH,-SARDAB--concltl. 

QUllStion f'e-

Recruitment of Sikh Khatria in the 
India:l Army. 1097. 
Refunl of permission to certain 
IlerBOna to enter Quetta for afford· 
ing relief to the earthqurJte 
Fuflerera. 7ff1. 

Sub·divisional officera and Auiatant 
Garrison Engineera in the electri· 
cal and mechanical enltineering 
branch in the Army. 1035-a6. 

Superintending Engineer of the Cen· 
tral Public Works Department. 
1104·05. 

VaJue of importa from and 
exporta to, the United Kingdom. 
160-61. 

Queation (Supplementary) Fe-
Article in the Sind Ob,en'ff ectit.it'd 
"Power· Alcohol" . 1294. 
Diatreas of Quetta merchanta. 1906. 
&ate PriIODeI'II in defferant pro-
vinces. 1390·91. 

Reeolutioo Til mannfacture of loco· 
motive requirement. in State Bail· 
way Worbhopa. 358-60. 

SARDAR(S)-
Queation n allowances paid to the 
t.ribal - of Baluchiatan. 298-J03. 

SARMA, MR. B. S.-

Criminal Law Amendment. BiD-
:Motion to conaider. 648-63. 
Queation (Supplementary) Te-
Coutributiona made to tlie lAape of 
Nationa. 1'1'18. 

BABV ADBIKARY, 
. PBASAD-

SIR DBVA 

Expressiona of regret on the der.t.ba of 
. Bir Buil Blackett, - Lala Fakir 
Chand and Haji Abdulla Haji 
Qasim. 2-8. 

SATHANA-

Question Til produce of the land of the 
Iatimrari  area of - Ajmer· 
Kerwara. 108. 

SATY AMUBTI, MR. S.-
.Conaideration of the Report of the 
Public Accounta Committee. 1969, 
1970. 

Conaideration of the report of the 
Tribunal on financial aettlement. 
betWI\IlIl India and Burma after the 
aeparation. 1569, 1585, 1943. 
Criniinal Law Amendment Bm-
:Motion to conaider. 447, 449·68, 473, 
474, 553,  558, 559, 651, 809, 810, 
&4, 815, 816,  811,  818, 820, 821, 
1123,824,826,828,829,832833-
~ 919,  920, 921, e23, 924. 

SATYAMURTI, MR. S._td. 

Criminal Law Amendment. Bm (oU 
recommended)-
Motion for leave to introduce. 1059. 
Demand for aupplementary grant. ia 
zespect of-

"Expenditure on tile development. of· 
Broadcaating met from the fund." 
1823. 11124, 1825, 1826-30, 1840. 

Expenditnre on the development. of 
Civil Aviation met from the fund". 
1818·21, 1822. 
"Miacellaneou8". 1841-47, 1857, ~ 
33, 1935,  1936, 1937, 1938. 

Election of Membera to the Select Com· 
mittee on amendment. to St.om. 
Ordera. 1012. . 

Indian Coffee Cess Bill-· 
Motiona to conaider, to oircnla.te &nil 
to refer to Select Committee. ~ 
1662. 

Indian Criminal Law Amendmen'· 
(Repeal) Bill-

Motion to conaider. 1119, 1l36. 
.1137, 1142,  1143,  1144,  1145, 1146, 
1147, 1732, 1733, 1734. 

Conaideration of Clauae 2. 1764. 
MotIon for adjOUl'JlD181lt f'e-
Bombillg of women and children Dr 
the TraM·Frontier vi!!agea by the 
Indian Army (Air Force). _. 
3fr1. 
Despatch of troopa from BritWIo 
Iridia to Adm. AbbaIa 
(.byllinia). 266. 

Laok ofdiacipline in certain I01di .. 
at Jutibulpore. 232·34 • 
Prohibition of the OODvener of tIa 
CoJi.greu Assembly Party C0mmit-
tee: TP. detenus to enter into certaia 
places in Bengal. 128. 

Bef1J8&l of permiMion to Mahatma 
Gandhi and Babn Rajendra PruacI 
to enter into the earthquake area of 
Quetta. 127. 

Rioting of British IOldiera atatioIUMI 
at Jubbulpore. 126-27. 
Point of order as to whether there can 
.be a diacuuion on the principle of • 
Bill upon a consideration of a claWltt 
after the yrinciple and the real ~  
of. the Bil has alrE'ady been diacuaaecl' 
.threadbare upon the motion for con· 
aideration and when no amendment. 
has been moved or even given. 
notice of. 1764. 
.roint of order raiaed by - as to-
whether an Hononrable :Member can 
make a serioul! peraonal charge 
•• mat another HODonrable :MembBr •. 
~ . 
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SATYAMURTI, :am. S.-f:ontd. 
Point ot; order raisetl by - .. to 
whether there has .nat been a breach 
of privilege of the ~ ~  .. 
the contents of a Bill (1i.1l., the 
Criminal Lair Amencbilent BHI)· were 
communicated.· to a, 88Qtion of the 
Press before the miit.ion for . leave to 
introduce ·it was made in· the Bouse. 
144-47" 

Q\1estion re- . 
.. AbOlition . of the existing . fraachiae 
, enjOyed by Indiam in Fiji. 609. 
Accommodation allowed to a deck 
~  in the Comal Passen-
ger Steamers. 7'l8-'19. 
A4miliistmtive staff ~
. inents held· by Indians m the 
Indian Medic8l Service. 1174, 
1176. 

~  with the Kathiawar 
L .... about CUstoms. 96t·6? 
Ailegations of looting, etc., against 
the· soldiers at Quetta. alter the 
earthquake. 1085·87. . .. 

AWlcation of assets and qbilitiea 
between the New. Orissa Province 
·il;ad. the Government of Madras. 
783. . 

~  of certain. shares of the 
Reserve Bank to the emllloyeel of 
tiie.Imperial Bank of IriiIiL· ~  

~  of the East. Indian 
, and .. Eastern Bengal Railway.. 
l291-92. 
Amend,iIlent. of' the Indian Com-
panies Act. 409·10 .. 

Amendments of tha Government of 
IDdia. ,Bill in the HoUle of Com· 
~ reprding the PriDcea. and 
the .FederatiOil. •. 

Ajlplication of a system of control 
overimpory. h.v thl Japanese 
Tr.ac1f, Council. 691-92. 
Applications fgr protectiOD of 
· industries. 401·02. 
• ~  of a. Board of non-
~  visiton to the Andamans. 
6'09·11. 
Appointment of DelimitatiOD Com· 
· mittees. 617·19. 
ApPGlintmellt of Indhn.. &I Chair· 
men· of Port TrUlI!ts· in· India. 1694, 
1695, 1696: 

Article entitled "The Civil Service 
Bomb" ill the ~  lJQ-:.Q·, 
Patrika. 6Q8..09. 

.Article in the .4mTita Bazar PatTika 
alIout the. Faqir of ~ 534-
35: . 

Art,icle in the Bifid ONer'Ver entitled 
"Power· Alcohol' , ; li93·95, 

".D" G.rade Controllers promoted to 
· ~~~ ~  ~~ the.East 
.  .  J .way;. lfi33!34. 

SATYAMURTI, MR. S.-contt.l. 
Question re- , 
Bill in connection with the Federal 
Railw.y. A.uthorit!. and at:tting np' 
of Pi'ovmclal Public ServIce Com· 
mia:sions. 780-81. 

CanoelbLtion of the Passport of Mr. 
Maaani of Bombay. 1697. 

CoJ;DJnittee for the c1asaificatioR of 
RaihrlLl Goods. 607-00. T-...:a. 
CoJllli.itution of a permanent ..-_ 
Board. 842·44. 

Consumption of Indian linseed in 
Great Britain. 606·07. 
Contract for the construction of the 
. New Bowrah Bridge. 1631-32. 
C:auversion of India Sterling Paper· 
and IWpee Paper. 1295. 
Coat incurred by the Government of 
India in tlie transport of Britiala 
troops and officers. 402·03. 
('.oat of India's delegation tQ the 
International Labour Conference . 
and· the Leagne of Nations. 399. . 

Creation of an additional ~ of 
Secretary in the Finance Depan-
ment. 4l7.J.t 
Customs q.ueatiens relating to the 
Kathiaw&.!:' and.- Matiiime Statal. 
963. 
Damage by earthquake &!)d reJnwd-
ing of Quetta. 793·95. 

Def&lll8iory. plLQages about Indians 
in apublicll,t.ian entitled "Smwenir 
ProgrQlJDe of Malayan Celebra-
tions". .615-16. 
Delay in the declaration of res1llts of 
Registered Accountanta' Degree 
Examination. 1804·06. 
Delay il). the publication of the 
Report of the Tariff ;soard OD 
the Glass Industry. ~ 

DIIIIIAI.Wl and fodeiture of aecvitiu· 
01.. ll6WSp8J1eJ'&. 1626-27. 
De_d for lndianisation of Indian 
Port Trusts. 1083-84. 
DeputatiGn in London of Mr. E. C . 
Mieville, Private Secretary to 
His Excellency the Viceroy, to· 
examine the working of the 
Cabiuet Secretariat.. 1058·59. 
DiffeJ·ences··between European and 
Indian Members of the II).dian 
Medical Service in the matter of· 
raymel.lt of railway farel. 786. 
DJsabilnies of Indian residenta in 
Singapore. 400. 
Disabiiities of Indians in Zanzibar. 
1050; 

.QisaP.ilities. ~  by match manu-
~  in British India. 539-40. 

~  against Indiana by· 
the Keaya Government. 689-90. 

Dispute between the Myaore GoT-
8J'Ilmant.. and the Government of' 
MadrlLl1, re Cauvery waters. 1083. 

-~  ~  ~ ~ " _ .... -. .. ---" 



INDEX TO LBGISLATrvB ASSBMBLY DBBATB8. 

SATYAMURT!, MR. S.--eontd. 
Question re-
Eftect of the fixation of import. duty 
on broken rice. 536-38. 

·Election to the All-India Medical 
Council. 1173, 1174 . 

. Enquiry into Central and Provincial 
Finances. 1715-16, 1717. 1718_ 

Enquiry into the allegatione of 
diecriminatione between Indiana 
and Europeane in the matter of 
rescue and salvage operatione in 
Quetta. 1632. 
Enquiry into the Financial Resources 
of the Provinces on the eve of the 
New Conetitution. 1690J 1691. 

·Enquiry into the mcome-tu: 
system in IndU. 1689-90. 
Enquiry into the production and 
trade of rice in the Madras Presi· 
dency. 690-91. 

Establishment of a German auto-
mobile factory in Bombay. 600. 

· EstablishmEnt of a London Branch 
of I be Reserve Bank of India. 
411-12. 

· Establishment dl an Institute for 
Animal and Human Nutrition Re-
search. 1685,  1686. 
Excise duty on steel. 791-92. 
'Expanaion in the Royal Indian 
Marine and facilities for the 
training of Indiana. 404. 

: l!:xperience reqnired for. running 
Express and Mail Trains on the 
East Indian Railway.· 1633. 
Facilities asked for from Govem-
ment by an Automobile Factory 
in India. 784 . 

.Fall in elmOrts and rise in imports. 
1698,  1699. 

· Fall in railway earnings. 1047-48. 
· Feetham Commission Report on the 
. occupation of coloured . persone of 
Proclaimed Land in Tranevaaal 
1696. 

·"Financial adjustment for the crea-
tion of the new Provinces of Orissa 
and Sind. 599-600. 
Formation of coftee poola in Kenya 
with a view to drive out. the 
Indian settlers. 962. 

-Gold export.ed from India since 
England went oft the Gold Stand· 
ard. 596-98. 

· Government's policy with regard to 
the tribe. on the Norln-We&t 
Frontier. 532-34, 1688, 1689 . 

• .oovemor General's recommendatiODl 
with regard to the supplementary 
. demaild8 under the General ana 
Railway Bndgets. 416·17. 

. "Grievances of Indiana domiciled in 
South Africa. 781-83. 
Bardahip caUBed to ~ attend· 
ing the Kanduri festival, Nagore, 
by the Customs omcers, Sannam-
angalam Chowki. 1088. 

SATYAMURTI, MR. 8.--eofttd. 
Question re-
Higher import. dutl on foreip 
paddy in the Umted Kingdom. 
1053-55. 

HiKher offices held by Indiana in 
the Govemment of India Secre-
tariat. 603-04. 
Imposition of dutieB on personal 
eftect·s carried by paasenlters from 
Ceylon to India. 1169-70, 1171. 
Inclusion of provisions for a Statu· 
tory Railway Anthority in the 
Govemment of India Act. 310. 

Inconvenience caused to Indian pal-
8enlters on accouat of European 
soldiers travelling in ordinary 
second class compart.ments. 693-
94. 
Indian and European AIBociations 
coneulted about the extension of 
repreB8ive legislation. 605. 
Indian and European Oflicers work-
inll; in the Finance . Depart.ment. 
1692. 
Indian exports and imports and 
IDdia's trade position. 601-02. 
Indian Trade Commiuioners in 
foreign countrieB. 1078-80. 
Indian ~ of South African 
Hoods. 1299. 
Indianiaation of Ule Govemment of 
India Secreta.riat. 694-95. 
Indianiaation of the Indian Arm1 
Veterinary Corps. 1051. 
IndianiaatJon of the posts of Chair· 
men of the Port Trusts in India.. 
841-42. .. 
Indian8 and Europeans in the Women 
Medical Service. 1177-78, 1179. 
India's balance of trade. 786-88. 
Interests of Indiana OVene&ll. 1080-
81 . 
Interview for promotion of "B" 
grade guards on the East Indian 
Railway. 1634. 
Iuue price of the latest Rupee 
Loan. 1630. 

ltalo-AbVIIsinian dispute. aos-m. 
ManufaCture 0[' AeroplaDeB in India. 
408-09. 
Manufacture of guns in Indian 
Ordnance Factoriel for the UIB of 
the Indian Anny. 1687, 1688. 
Manufacture of Locomotive Boilers 
and LocomotiveB in India. 17m, 
1703, 1704. 

Mints at Calcutta and Bomba1. 
4Q6.al. 
Murder of Khan Saheb ~ Khan 
of Maddakhel, North·West. Front-
ier. f:J11 • 

~  for a trade agreement 
with Canada.· 415-16. . 
Negotiations for a trade agreement 
with t.he IriBh Free 8tate.· 414-15. 
NlIgOtiatione for the .Indo·Burman 
Trad& Agreement. 418-20. 



INDO TO t.BGI8LATIVB AS8EMBLY DEBATE!':. 1-. 
&TYAMURTI, MR. B.-oontd. 
Question re-
Negotiations for Trade Agreementa 
with the Irish Free State, Canada 
.and Italy. 785. 
Negotiations with the Shamozai tribe 
.on the North-West Frontier for 
a friendly agreement. 604. 
New type of aeroplane for opera-
tion m India. 844-45. 
.officer on Special Duty in the 
Reforms Office. 1077-'78. 
Offi;:ial watch over news and edi-
torial comments in newspapers 
relating to the Quetta earthquakl' 
disaster. 1045-46. 

Organisation of sugar ind1l8try. 612-
13. 

-Outlay on the Imperial Council of 
Agricultural Research. 310-11. 

.Paragraph in the Indian FillQ1l/"e 
entitled "Clive Street Gossip". 
1299-1300. 

Pa88age of German aeroplanes over 
IndIa. 407-00. 

Personnel and other details of the 
Delimitation Committee. 687-89. 
Personnel of thr. Indian Lac Re· 
search Committee. 84. 

Plight of Indians in regaro. to the 
dove trade. in Zanzibar. 410-11. 

Position in thEl North-West Frontier 
Province. 1718. 

'Position of Indiau 
munity in K"nya. 

'Position of Indians 
Zanzibar. 1289-91. 

busineaa com-
1085. 
in Kenya and 

. Position of Indians in Zanzibar. 
306·10, 1404-OS. 
Position of the Indi."ln employees of 
the Postal Department in Burma. 
. _fter the separatil'n. 1402-03. 

. POilition on the North-West Frontier. 
207-08. 
Positions of Indians in Zanzibar 
with ~  to the clove ordinanc-
es. 593-94. 

Possibility of giving warnings to 
the public abent impending earth-
quakes. 611. 

, Preparations in IRdia (or a war. 6011. 
Prep"lratiollE in India for a war in 
Europe. 532. 

.Prevention of Congressmen from 
visiting Quetta. 845. 
PiN5588 of sugar research in India. 

~  of certain imports from 
PersIa and Afgbanistan into certain 

~  of India. 535-36. 
. ProhIbltion of Women  from working 
underground. 1686, 1687. 

Promotion of certain Controllers on 
~  East Indian Railway to reliev-
mg guardshipB. 1634. 

Promotion to the relieving guardahip 
on the East Indian Railway. 1633. 

SATYAMURTI, MR. ~  
Question re-
Proposal to establish a awadeUi 
automobile indnstry in India. 613. 

Protcl'tion of Indians in AbyBsina. 
1047. 
Protection of the interests of India 
traders in AbYSl'inia. 1291. 
Protest by the South African ani 
Natal Indian Congreu, agama 
certain sections of the Natal Rural 
Dealers' Licensing Law Amendmea 
Ordinance. 1296-97. 
Provincial Loans. 1052. 
Purchase of stores made abroad. 411-
13. 
Rr.cial discrimination in the recruD-
ment of AssistaDt Surgeons ia 
the Indian Medical Department. 
1176, 1177. 
Railway earnings. 1297-99 . 
Raising of new 10&118. 613-14. 
Rate-war between the British Indiaa 
Steam Navigation Compau}" and 
the Agarwal Steam Navigatioa 
C()mpany. 594-96, 616-17. 
Rate war in the coasting trade 01. 
India. 400-01. 

Re-building of Quetta. ~  

Reduction in India's contribution toe 
the League of Nations. 311-15. 

Reform of the Indian Inauranoe 
Law. l293. 

Refusal of permissioll to public or-
ganisations to proceed to Que* 
for earthquake Rl'lief work. 611-
12 . 
Bef1l8Bl oi perm_ion to visit Quetta 
for Earthquake Relief, Work. 788-
91. . 
Regulation issued in respect of the 
Quetta Earthquake diaUter. 1057-
58. 
Regulation of the barter of importei 
goofll! ag:liIl8t exporta in Italy. 
It99, 1700. 

Renewal of thl' Trade Treaty witk 
Turkey. 1049. 

Report of Mr. K. P. B. Menon oa 
the effect c·f the MarketinB Ordi-
naucea 011 Indian Settlen m :II:aa 
Africa. ':'81. 

Report of the Tariff Board on pro-
~  to the glass induatry. 12118-

Report of the Tarift Board Oll toM 
Woolle-a Industry. 1(81.a2. 

&port'ln the Indiau Company J..w. 
1295-96 . 

Report on the working of the Ottawa 
Trade Agreement. 1292-93. 
Resolutions passed at the IDdiaa 

~ Passengers Conference heW. 
at Vlzagapatam. T19-80. 

Resolutions palllled at the meetina of 
the Rangoon Postal UBion. 11101. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

IATYAMURTI, MR. ~  
Question f"e-
~  of Indian imporia into 
. Roumania, Italy and Gemumy. 
692-93. 
Result. of the imposition of an 
import duty on broken rice and 
prohibition of D!tJlOrt.s of rice 
from Siam, Indo-China, etc. '192-
93. 

Resulta of the Ottawa Trade Agree-
ment.. 693, 1046, 1082-83. 

Return on the total capital COBt. of 
New Delhi. 413·14. 

Return ou t.he total capital coat of 
Sukkur Barrage. . 414. 
Revision and Classificat.ion of ~ 
transported on Railways. 1691, 
1692. 
Revision of the Maximum and mini-
mum charges on the Indian Rail-
ways. 405-06. 
~~  of Indians in Zanzibar. 598-

Rise in t.he price of silver. 614-15. 
Safeguarding of the interesta of 
Indians in Kenya. 591-93. 
&Ie of surplus stock of qumine. 
1088-91. 
Scheme for the utilisation of the 
grant. for rural development. in the 
Punjab. 1050-51. 
8chpmes for Rural Development 
Work. m-78. 
Sen41in of British troo to India. . 539. g PI 

Bbippmg companies engage4 in the 
coastal trade of India Uc1 Burma. 
lIlO'1. 
Sir George Schuster's opinion about 
the boinbing ", Indian&. 1044-45. 
Statement of the Japanese Ambas'IA-
dor in Bombay about. ~ Indo-
Japan_ Pact.. 1696. • 
StOres for Railways purcbued 
through the Indian Sf.ona De-
pa!.'tment.. 1700, 1701-02. 
Subjects of Indian States ~  

whom proceedinga have been taken 
1!y LO!:aI Governments lIDder the 
. Yoreigners' Act. 117. 

Suggestion 1'e imposition of a  pro-
hibitive duty on Zanzibar cloves 
420-21. 

System of nllminations to the muni-
qipalities in Fiji. 1052·53. 

. Tariff Board enquiry into the 
textile industry. 1055-57. 

TentUI oJfered for the transfer of 
B.ritish firervice Officers to the 
Indian Army. 793. 

Tn.de negotiation between the 
United ~  and Italy and 
Indi.. 604-05. 
Trade negotiations with other 
coutries. 1046. 

SATYAMURTI, MR. ~  
Question 1'8-
Transfer of the Civil and Military 
Administration of Gilgit to the-
Government of India. 962-63, 
1632-33. 
Transfers from the BritiSh Servicea-
to the Indian Army. 617. 
Tr89.ty between the Sultan of Zan-
zibar and Great Britain. 228. 
Tribal vendetta on the North-Welli 
Frontier. 589-91. 
Trouble on the Durand Line on the 
North-West Frontier. 605. 

Visit of the Honourable the Com-
merce Member to Cochin. 1403-
04. 

Walk-out by the Indian Members 
f)f the Kenya Legislative Council. 
1049-50. 
Wound received bv :Mr. L. W. B. 
1I. Best, Political ~  in thlt 
Malakand Agency. 534. 

Question (supplementary) 1'e-
Abolit.ion of the India Store Depan-
ment. London. 40, 41. 
Action taken ~ newspapen. 
under the Indian Press (Emer-
gency Powers) Act.. 1931. 342. 

Affairs in the Cellular Jail, And .. 
mans, under the present Superin· 
tendent. 1593.  1594. 1595. 
Allegations against British IOldien. 
stationed at Jubbnlpore. 'l96. 
Alleged discrimination ap.inn 
Indian producta by ~  con-
cerns in India. 161_ 162. 
Amount sanctioned to conduct thlt 
case of Mr. Doran. late Staff 
Superintendent of the Diliapur' 
Division. 170. 
Applications from Mahatma GanAi 
and &bu Rajendra Pramd for' 
permission to enter the earthquak& 
area in Qnet.ta. 1040, . 
_-\ppointment of a broadca.>inlr 
expert in England for India. 1092 . 
Appointment of an Indian II. the 
Chairman of the Bombay Port 
Trust. 968. 
Appointment of an Indian in plac& 
of the late Mr. A. C. Chatterjee, 
a Member of the Inforin8.tiolt 
Section of the League of N aUODI· 
Secretariat. ~ . 
Appointment of one Mr. HOItBn ~ 
a Yard Master in the Traftic De-
partment. of the Calcutta Pod 
Trust: 487. . 

Baggage free allowance for third 
class ~  from Ceylon to 
India. 1163-64. . 
Bombay·LanCMbire Pact.. IB'll1. 
British troop. in Inclia. 284. 
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.8ATYAMURTI, MR. B.-contd. 
Qaestion (Supplementary) re 
Cancellat.ion of t.he pauport of Mr. 
Masani of B0IP.-bay. 861, 1384. 
Certain part.iculars in conneetiGD 
with &ate Prisoners at. present 
confined in India. 231. 

"Collection of Customs revenue by 
the Govemment of India in 
Kathia.war and other Staw. 1274. 

oCommiuion of Enquiry to lettle the 
Burma-Yunnan Frontier. 19. 

'Consignment of goods for Indian 
import. through Empire shipping. 
981, 982. 
Countries with banned or restricted 
imports from India. 13. 14. 

,;Deficitin the Railway Budget. 429. 
,Detachment of British tl'OOps sta-
tioned in certain Bikrampur vil-
lages in Dacca. 1'T7. 178. 
Drivers in the JhaDli Division of thl' 
<neat. IndiB.n Peninsula Railway. 
1301. 

'Effect of the Ottawa Agreement on 
India and the Dominions. 970. 
Employment ,of Indian seamen on 
British shipe. 532. 

:Expenditure' on the inauguration of 
the New Constitution and the De-
limitation Committee. 1792. 
Ext.erned or exiled persons not 
allowed to return to India. 983. 
Fall in the' export of oil and oil 
cakes. from India to Great Britain 
1385.1386. 
German Government's offer with 
rel{ard to the contract for the 
Howrah Brid/tB. 1804. 

-GoVernment's policy towards Com-
munism. 957. . 

'Growth and development of indi· 
~  insurance busin6BII. 1168, 
69. 
Imports from India banned by 
Roumania. 12. 
Indian Broadcasting Service. 1092-
93. 
~  of services in Port 
TraJlf.a in India. 490-91. 
Indo-British Trade Agreement. 1872-
73. 

'Instmctions reprding passports 
1407. 

,Introduction of Reform. in the pro-
vinces. 1162. 
Lifting of ban from ,the Khuaai 

~  and otherCo1lil'ess 
Grgaaizations in the, North-West 
,Frontier Province. ' 1627-28. 

~~~ ~~  ~  petrol from coal in 
' .... la. 26Ol. 
Negotiations with the G..ekwar of 
~~ ~  of Kathiawar 

: .. -

SATYAMURTI, MR. S.-contd. 
Question (Supplementary) re-
Negotiations with the princes i. 
regard to the coming Federation. 
20. 
Newapapers punished for adversel, 
commenting on Government'. 
policy in Quetta. 1406. 
Newspapers subscribed for the pri-
aGRers in lthe Cellular Jail, Anda-
mans. 1591. 
Position of the Indian trade ia 
Chinese Turkistan. 1379. 

Postal Mails sent by road motors 
between Kalka and Simla. 1864. 
Preference for Indian rice in British 
Malaya and Ceylon and for Indian 
paddy in the United Kingdom. 
1158. 
Programme for ruraJ uplift ia 
Madras. 1867. 
Prohibition in Italy of the ~ 

of goods from India en.'! of 
Indian insurance companies frolll 
carrying aD business. 1869. 
Propaganda against India through 
films like 'Bengali' s.nd 'India 
speaks' in Europe and America. 
1009. 
Proposed diversion by the Madraa 
Government of the grant from the 
Petrol Fun:d towards rural .re-
construction. 1865. 
Protection to the Indian Sericultural 
Industry. 863. 
Publicity p;iven to the part-delivered 
speech of the Law Member on Mr, 
B. Das's Indian CriminaJ Law 
Amendment (Repeal) Bill. 850. 

'Purchase of iron and steel material. 
, by Indian Railways. 970. 
Racial discrimin8.tion in the East 
Indian Railway Hospits\ at. 
Tundla. 984. 
Refusal of sanction by the Governor 
General for the introducti.,n of a 
Bill to ame!1d the Bombay Port. 
Trust Act. 426-27. 

Re-impositior. of excise duty o. 
cotton. 1871-72. 

~  by certain countries of 
their membership of the Le&.gua of 
Nations. 1779-80. 

Restriction of imports into India 
17. 

, Restrictions, on the import of IadiaR 
goods into Italy. Ii. 
~  for Rural Development 

received from the Provincial Gov. 
ernments. 513. 

~  of candidates for,1h. 
Indian Reaearch Fund. 1180, 
1181. 
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BATYAMURTI, MR. S.-concld. 
Question (Supplementary) re- . 
Selection of delegates to the sessIon 
of the League of Nations. 1030, 
1031. .. 
Smuggling of sugar. into BritIsh 
India from KathlB.war States. 
12'76. 
State Prisoners in bad health. 1397. 
State Prisoners in the Damoh Bnb-
Jail in the Central provinces. 
1394 1395. 
Transfers back to India of Indians 
serving in All·India Services and 
cadres in Burma.. 1182. 

Resolution re- . 
Manufacture of locomotive require· 
ments in State Railway Work-
shops. 361. 362, 370. 371,  372. 
Quetta Earthquake. 1355. 

ilAVING(S) BANK(S)-
See "Bank(s)". 

ICALE(S)-
Question re purchase of - by the 
Railways. 173-74. 

!CALES OF PAY-
Bee "Pay". 

ICHOOL(S)-
Question re- . 
Appointments of the· time-eJrpll'ed 
apprentices of the Ja1lllllpur ~
nical _ to posts under ~  ChIef 
Mechanical ~  and Chief 
Electrical Enlt;neer East Indian 
Railway. 103-05. • 
Degradation of persons who fail to 
pass the Refresher Courses of the 
ChandaJlsi and Aaansol railway -. 
76. 
Ex-apprentices of Jamalpur 'lech· 
nical -, East Indian Railway. 
111. 
Transfer of cnntrol of the Railway 
- of Transportation. ~  

to the Agent, E • .at India,. Rail-
way. 82. 

ICHUBTER. SIR GEORGE-
Question Te ~  opinion a.bout the 
bombing of Indians. 1044-45. 

ICOTT MR. J. RAMSAY-
~  Of - to the Standing Advi-

sory Committee for the Indian Posts 
and Telegraphs Department. 883. 

ICRAP VALUE-
Question· Te - on condemned loco-
motiveB, coaching and wr.gon stock 
on each railway. 49. 

SEAMAN(MENI-
Question re employment of ~ -
on l'.ritish ahips. 531-32. 

BEAT(S)-
Question re - in the third class ~
riages on the South Indian Railway. 
115. 

SEA-WATER-
Question re non-reduction of the exci .. 
duty on salt mannfactured from -
294-95. 

SECOND CLASS-
Qnestion re-
Inconvenience caused to Indian pas-
senq;erson account of EuropeaD 
soldierll travelling in ordinary -
compartmeDtII. 693-94. 
W • .ter ba·sin arrangement. in some 
of the bath-rooms of '-compart.· 
menta On the Madras and BouthfII'D 
Mahratta Railway. l&l5-06. 

SECOND DIVISION-
Question re promotion of a clerk ~ 

the routine division to the - in 
the Departmentll of the Government. 
of India. 114. 

BECRETABIAT(S)-
Question Te-
Deputation in London Of Mr. E. C. 
Mieville_ Private Secretary to Hia 
Excellency the Viceroy. to eXllmiLO 
the working Of the Cabinet -. 
105B-59. 
Hilther offices held by Indians ill 
the Government Of India -. 
603-04. 
Holidays in the Government. of 
Indi" -. 1624-26. 

Indianisation of the Government of 
India -. ~ 

SECRETARY(IEBI-
Question re-
Creation of an additional post of -
in the Finance Department. 417-
lB. 

~  in London of )fro E. C 
Mieville Pnvate - to Hi\!! Excet-
lenr.v the Vi('eroy, to elI:lmlinp. the 
working nf the Cabinet Secre· 
tariat. 1058-59. 

SECRETARY OF AT A TE-
Ques'ion Te -'II conceution of political 
offenders of the Civil Dillnh"dience 
class and bomb-throwers. BB2. 

SECRETARY OF STATE FOB INDIA 
IN Co.UNCII-
Apeement between the - and the 
Rese"e Bank of . India. l.32-35. 

. ~  !1! _ .. 



INDD '1'0 LBGISLA'1'IVB AS8BlIBLY DEBATES. 

8ECURITY(IES)-
Question 'Te-
Candidates for Legislative .Aaaembly 
election who lost their -. 544-57. 
Demand and forfeiture of - of 
newspapers. 1626·27. . 
Fidelity - of Insurance Compa,Dles. 
224. 
Payment of interest on - amount 
deducted from the pay of the 
Railway employees. 1387. 
Savings Bank Accounts and Govern· 
ment - held in custody of the 
Accountant General. Posts and 
Telegraphs. 198.' 

SELECT COMMITTEE-
Election of Members to the - on 
amendments to Standing Orders. 
1012. 

SELECTION (S)-
Question Fe; - of candidu.teB for the 
Indian. Research Fund. 1180-81. 

SELECTION GRADE APPOINT-
MENT(S)-
Question 'Te - in the Post Offices and 
the Railway Mail Service. 223. 

SELECTION GRADE POST(S)-
Question Fe-
Inadequacy of - in the Calcutts 
General Post Office. 199. 
- abolished or converted into time· 
scale appointments in the Post 
Offices and the Ru.ilway Mail Ser-
vice. 222-23. 
- in certa.in Postal Circles. 199-
201. 

SENIORITY-
Question re-
Promotion and - of the travellin,;; 
ticket inspectors of the Account 
and Audit Department transferred 
to the Traffic Department of the 
East Indian Railway. 121. 
Promotion and - of the travelling 
ticket inspectors on the ~ 
India.Il Railway. 123-24. 
Promotion and - of ~ 
ticket examiners and travelling 
ticket inspectors of the Accounts 
and Audit Department transferred 
to the Operating Department of 
the N oTth Western and East 
Indian Railways. 124. 
Reckoning of - on the North 
Western Railway. 1097-98. 
- of lubordinil.tesofficiating ·in the 
transportation inBpt!Ctor'. grade 
on the East Indian Railway. 93. 

SENIORITY LIST(S)-
Question re-
- of a.ssistant station maste!'8 on 
the North Western Railway. 88. 
_ of ticket collectors and travelling 
ticket examiners in the Morada.bad 
and Luknow Divisions. 106_ 
_ of travelling ticket examiners and 
ticket collectors on the :Eaat Indian 
Railway. 108. 

SENTINEL COACH(ES)-
Question 1e bringing of idle - from 
certain railways to the Kalka SimI!. 
Railway. 1863-64. 

SEPARATION-
Question .,.e movement for - of cer-
tain Indian border territories from 
other parts of Hindustan. 1609-10. 

SERICULTURAL INDUSTRY-
Question 1'e protection to the Indian. 
-. 862-63. 

SERVANT(SI-
Question .,.e-
Interest itllowed on provident. fund' 
deposits of railway -. 624. 
Notification of the rules regulating 
t.he discharge and diamiual of 
State Railway non-gasetteci - to, 
the East Indian Railway em-
ployees. 42-43. 
Officers and - of the Trustees of' 
the Indian Museum. Calcutta. 
1182-83. 

SER.VTCE(S)-
Question Te-
Acceleration of the anburban _ 0:1' 

the East Indian and Eastem 
Bengal Railways. 1032. 

Burmans employed as Officers in 
certain Departments and - in 
Burma. 78-30. 
Compulsory retirement of persons-
who have completed 25. years of 
their permanent -. 1597. 
Delay in the announcement of the, 
appointments to t.he Listed post!! 
of the United Provinces Judicial' 
- by the Public Service Com-
mission. 1398·99. 
Departments of public - directly' 
under the administration of the 

, Government of India. 109. 
Recruitment in t.he subordinUe 
postal -. 1032, 1034-35. 
Rese!"Vation of a certain percentage 
in Govemment - for the Aaaam-
ese. 1623-24. 
Transfers from tlle Britiah - to u.. 
Indian Army.' 61'. 



SERVICE CONDITION(S)-
Question ,.e - of the East Indian 
Railway employees. 45. 

. sETrLEMENT(S)-
Queation ,.e Khewra Salt. Mine -. 
28-34. 

-SETI'LER(S)-
Quest.ion ,.e report. of Mr. K. P. S. 
Menon on t.he effect. of the Market· 
ing Ordinances on Indian - in Ea.lt 
Africa. 78l. 

. 8BAHABAD DlSTRICT-
Ques:ion ,.e wit.hdrawal of t.he. juris-
diction of t.he Income-tax Oflicer of 
Patna from the income-tax CBIIeB of 
t.he -. 1783. 

. 8RAHDARA-
Queation re leaae of land between 
Delhi and - to Mr. Wangh. 853-54. 

-SHAHI JIRGA.-
Queat.ion ,.e conllt.itutional character of 
the - and other Jirgas in Balu-
chist.an. ~  

:muHIDGUNJE-
)lotion for ad;onrnment rt.-
Daetraction of the - Moeque at 
Lahore. 232. 
Firing by the military at Lahore 
over the - diapute. 343. 

; SHAM LAL MR.-
Indian Criminal Law Amendment 
(Repeal) Bill- . 
Motion to consider. 1118-32, I'm. 
1728,  1731. 1732.  1733. 1734, 1737. 

. Quetdion T£-
Allo\vances given to 'Military Sub-
Auistant Surgeona on traDsfer. 
1598-99. 
Amount given to the Sadar Bazar 
Municipal Committee from the 
Cash Balance in the Cantonment 
Fund, AmbaJa. 209. 

. Contract for selling Bweets and otheT 
eatabJes at the AmbeJa Railway 
Station. 1782. 
Control over the Agra canal. 37. 
Discrimination against Indian Mili· 
. tary Snb-Assistant Surgeone. 1599. 
Promo:ions in the Indian Medicai 
Department.. 1598. . 
Beiireaher courss at. Kot Lakhpat.. 
37-38. 
Besponsibility of a supervising post-
maater  for the work' done by hi. 
subordinate clarki. 1'181. 

-:1mAiiOZAt .!I'1IltmL 
Bft "TribetiF:--

BHARE(S)-
Quution "e allotment of certain - of 
the Reserve Bank to the employeea 
of t.he Imperial Bank of India. 417 . 

SHAUK.AT ALI, MAULANA.-
Aligarh Muslim University (Amend-
ment) Bill-
Motion to consider. 254. 
Collllideration of clause 2. 255-58. 
259, 260. 261. 
Motion to paBI. 262,  271. 

Criminal Law Amendment Bill-
Motion to COBBider. 896-901 • 
Indian Criminal Ls.w Amendment 
(Repeal) Bill-
Motion to consider. 1738-43. 

lrlotion for adjournment ,.e despatch of 
troops from Brit.ish India to Addis 
Abbaba (Abyssinia). 263, 267 . 

Question (supplemental"f) Fe-
Kol&8lel produced. in India. U02. 
~  "11 impOsition of a pro· 
hlbit.ive dut.y on Zanzibar cloves. 
421. . 

Raolntion Til position of Indian 
nat,iOllll.l. I!8ttled in ZlIIlZibar. l2Z5. 
26. 

SHED FOREMEN-
Qnestion "e treating of Locomoti'nl 
Assistant Running - as continuous 
workel'll on the East Indian BailwaJ. 
542. 

SBEDRAH LAKIN ROAD-
See "Road(s)" . 

SHEODASS DAGA. SETH-
Question Til grievances of the p&8I8D-
gars at. Ghutku Station OIL the 
Bengal Nagpur Railway. 634. 

SHER MUHAMKAD KHAN. CAP· 
TAIN SARDA&-
Question (supp)ementezy) ,.,-
Indian _ .AftIl7 cadets ... and· aframing 
of the list·of martial clasaea. 21. 
Indian Military Service Family 
Pension Fund. 423. 

. Resolut.ion "e manufacture of loco-
motive ~  in 8t.ate Rail· 
way Workshops. 359. 

SHIP (S)-
Question ,.11 eDlployment of IndiNI 
_men on British -. 531-32. 

SHIPPING ~ 
Question ~  ~  ill the c.oastal 
trade' Of IDCtia and :Burma .. 1907. 
See allO "Company(ies)". 



~  :'1'0 LilG18LA'l'NB A88BMBLY DEBATES. 

BHOP(S)-
Question f'e BaDia - iD the Marltet 

"r. Kaaauli. 1174-15. 

SHORT TTME KETHOD-
Question f'e non-a,doption of - of 

spreadip.g work,. in. State Railway 
WorklhOps. 83. . 

8IAM-:.. 
Question .f'e-
Result of the imposition of an 
import duty on broken-rice and 
prohibition of imports of riCE' 

from -. Indo-China, etc. 792·93. 
Rice, ~  and paddy import 

ed Into India from - apd Indo-
China. 1164-65. 
Rice, broken-rice and paddy import. 

ed into India from -. Indo-China 
and Rangoon. 1183-85. 

8IDDIQUE ALI KHAN. KHAN 
SAHIB NAWAB-
Question f'e-
Communal composition of i:-.ferior 
establishmeDt of tho Central Pnb-

lic Works Department including 
CentTal India and Rajputana, at 
the end of 1934. 113. 
Vacancies in the EngiDeering De. 

partment of the Great Indian 
Peninsula. Railway. 634-35, 1637. 

SIKH(S)-
QuestioD f'e recruitment of - Khatris 

in the Indian Army. 1097. 

SILVER-
Question f'e-
Effect of the rise in the price of _ 
on the rupee. 1039. 
Prevention of the export of _ and 

a rise in its price. 705-06. 
Reduction in the price of _ :and 

increase in the halance of trade 
\ in favour of IDdia. 36.37 
Rise in t.he pri<'e of -. 614-15. 
Sale of -. 1036-37. 
Sale of - bv the Government of 
India. 1043-44. 

SILVER JUBILEE CELEBRATION(S\ 

See "Jubilee Celebration(s)" . 

SILVER JUBILEE FUND-; 

Question f'e presses and newspapers 

punished in connection with al'hcles 

on ~  - or the Quetta Earthquake 
Reli,f. 978·79. 

8ee also "Jubilee Fund", .. 

SIMLA.-

Question n-

Accommodation for officei'll" and staff 

in New Delhi and '-. 1093·94. 
1185-86. 

Accommodation in 
quarters in -. 1859. 

tYpE' 

Accoustics of the Assembly Chainbe 
in -. 434. 

Allotment of Government qlAartere 

iD -. 1801-03. 

.Allotment of Summer Hill quarters 

-. la61-62. 

"B" .and "C" class qusol'te" in 
Kaithu, -. 1620-21. 

Basis of allotment of Government 

quarters iD --. 1619. 

Different liDiit of pavfor allot.ment 
of orthodox and unorthodoJl: 
Quarters in -. 1621-:12. 

Different principles for allotment of 

Government quarters in Kew 

Delhi and -. 1619. 
Differential treatment in the ..1lot 
merit of Government Quartars in 

New Delhi and -. 1617-'8. 
FaCilities and comforts for Goven:.-
ment servants living outside the 
municipal limits in -. 1611-13. 
Free conveyance bv rail between 

Summer Hill and - and. allow-
anrea of Army Headquart.ers staff. 

1859-61. 
Government Quarters in - oecupied 

bv t.he staff of the Public Works 
BranC'h. 1618. 
Honse· rent allowance drawn hy 
persons sbarinR Government qual-

terti in -. 1618. 
Maximum IIBBeBBed rent for Govern-
ment quarters in -. 1800. 
Money invested in the builtling of 

quarters in - and Delhi and 
inhrrest paid on Buch debts. 1800. 

Privl\te houses rented for cert.ain 
offices of tlle Government of India 

in -. 1095. 
Private honRfls rented for the Office 

of the J mllOri.l Council of AItl'i· 
cultural Research Qnd the ~ 

~ in -. 1186-87 
Rent cbarll:ed from Me Ihers of the 
Indian I.e<Pislature ff' Quarters in 
F;"m'O!,t" Hill -. IbI9-20. 
Residential acrommodation for Gnv. 
ernment ~  in New Delhi 

and -. 1610-11. 
Rules for allotment of GoYemment 
quarters in -. 1620. . 

Shortajle of Government quarters in 
-. 1613-14. ' 

I 



INDBX TO LBG18LU'IVII A88DDLY DJiBATBS. 

SDILA-eoIItd. 
Question Fe-
Water meter rent. reati.a hom Gov-
WIlJIleIR eervan.. ill N_ Delhi 
pd -. 1614-16. 

SIND-
Question Fe-

.App.ala decided by the AaUtant 
-Commiaaioner of IDIIOIIle-m in -. 
291-92. 
Arrangements f. the fume ad-
ministration of -. 12'13. 
.Aaseasment of iIlooIMa of l1li&11 
income-tax payera in -. 23-24. 

Barr&.ge eaa.la in -. l2'lB-"13. 
Condition of potato lfOWeb in -. 
8. 

~  of a railway IiDe be-
tw_ Johi in the Dadu diat.rict 
and other placea in --.. 8-9. 

Fh!ancial adjustment. bet.ween - and 
Bombay. 1171-'l2. 

Financial adjustment for the .... tion 
of the New Province of Oria ... 
and -.. 599-600. 

lDOOme deri .... ed fl'CBD am&1l ineome. 
tuand eqIBDdita.re iucarred in 
ItII collect.icm in -. 24. 

IntJDme-tax a8IIe8lllhents te-open8iJ. in 
-. 291. 

Income-tax cases in - called for 
review by the CommiuioDer of 
Income-tax, Bombay. 992. 

Perfonnance of ~ by thl' 
people of - in the Khairpur ~ 
to ende p!'OleClltion. under the 
Child Marriage Reatraint Act. 
16-28. 

Production of boob and registers 
by income-tax UBeII8eea in - elld 
fixation of minimum and "llaxi-
mum time-limit for the payment 
of income-tax. 25-26. 

Provident Insurance Societies in -. 
289-90. 

Statement of income·tax .... laid 
before the Court of the Jndicial 
Commissioner in -. •. 

SIND OB8ERVRR-
QgeMion Fe article in the - entiUed 
"Power-Alcohol". 1293-95. 

SINDHI(S)-
Question re alleged mOllOpOl, of non-
- io the K .... obi Geoenl Post 
Office. 305. 

SINGAPOl\E-
Q .. Ellltion ,.e-
Diaahilit.i. cd IIldiaa telWeata io 
-. 408. 
Indiana in Coohia cm.. .Java. 
C8l'lon &aid -. 968. 

SINGH, MIl RAM NABAYAN-
Queation Fe-
Abeence of waiting accommodatioa 
for ......... in Income-tax 0S0ee 
in Bihar and Oriua. 856. 
Applications made under aection 30 
of the lndian Income-tax Act . 
119. 
Otieftlleell of the Income-tax etaft 
in ~  and Oriua. 856-58. 
Grieftnces of travailing ticket. eu-
minel'll on the East. Indian Bail-
way. U7-18, 231. 382. 
ImpositiGll of penalties nader aection 
28 of the Income-tax Act in 
Cutte.ck, Purl and BalaIore 
eirel... laO. 
Post and Telegraph 0tB(les in tile 
Chota N al@ur Division. 831. 
Regnlation of Income-tax ._menL 
in Bihar and Ori.... 856. 
Beport called for by the Commis 
Moner of Income-tax. Bihar and 
Orissa, in appeal CM8I. 8&5-56. 

Question (supplementary) ,.1;- . 

Lifting of ban f1'9Jll the Khudal 
Khidmatjtar and other Conltf888 
organizations in the North-Weet 
Frontier province. 1627-28. 

SINHA, MR. ANUGRAB N ARA-
YAN-
Question Fe-
Eligibility of telephone OperMorl to 
penaion. l898. 
Extemment of Mr. Gokuldal. IOn 
of Padarath Du, by the Oowrn-
mut of Fiji. 1182-&. 
Rules for the refund of lIlitllihR or 
1* corrency note.. 1784 •. 
Withdrawal Of the jmilldiction of 
the Incom.tax OfBeer of htns 
from the income-tax caI88 of the 
Bhahabad Diltrict. 1783. 

SINHA. MR. SATYA NARAYAN-

Question ,.-

AbIorptioD of the permanent staff in 
the Moody-Ward System on the 
Eaet Indian Railway. 223. 
~  ageJnst. BrlLi.h .,ldiers 
Ilationed at Jllbbulpore. 195-96 
aeconstructlon of certain bridges 
between Malihubant and JaYMnagar 
on the Benp:a1 ant! North Weatern 
Railway. 118-19. 

-



SIBCA.B. THE HONOUMBLJ: liB. 
NBIPENDRA-

.central PnmnCfJI CoattI (Supple· 
mentary) Bill. 
Motion for leave to iJrtroduce. 642. 
Motion to consider. 1065, 1064. 
Motion to p&III. 1064. 

Code of ~  Proced1ll'e (Seaood 
.Amendment) Bill-
Preeentat.ion of the report of the 
Select  Committee. 1197. 

<loaUderation of the Report of th= 
Pablic .AecIcIunt. Committee. 1970. 
IQriiIliaaJ. Law Amendment Bill-
Motion to conllider. 4liO, 454. 674, 
679, 683. 734, 735, 736. _, 743, 
106·96. 

DellWld for IIOJIplemeotary grant in 
h8pect of "Mil108llaneou". 1842. 
1843.  1847. 1848-49. 
Election of - to the Select Committee 
on the amendmeat of 8t.andilllt 
Otdera. 1112. 
Bltpl'888iotlll of regret on the deatha of 
Sir Basil Blackett. Sir DeYa Pnad 
&nadhikary. Lala Fakir Chand and 
Haji .Abduna Bani Qasim. 1-3. 7. 
Indian Criminal LB.w .Amendment 
(Repeal) Bill-
Motion to ('.onaider. 1113-18. 
ConaideT&tion of clanae t. 1760. 
1761. 1163-64. . 

Indian Motor Vehicles (Amendment) 
Bill-
Motion to consider. 10'73. 
Jub?u1pore and Chhat4isprh Divisions 
(DIvorce Proceedings Validation) 
Bill-
Motion for leave to introduce. 1062 
Motions to consider and to refe; 
to Select Committee. 1678 1679, 
1681.  1683. • 

Consideration of clanses. 18O'l. 
Motion to pass. 1808. 
Motion lot' adjournment ,._ 
.AlIOCll.tion of certain reaoU1'C88 be-
tween the Cen·ral and Provincial 
Governments. 1310-11. 
Bombill'l of women and children in 
the Trans-Frontier vill&ll8l bv the 
Indian .ATmY (Air FOt'Ce). 380. 

])eaipAtch of troops ftoom Btitish 
India to Addis .Abbaba (.Abys-
sinia). 264-65. 
Intereata of Indians concerned 
iil Za.nllibar. 433 639. 
Lack of tUlIIlinline in C8t'tain soldiers 
.. t. JubbUlllON. 834-36. 
Prohibition of the C!ODvener of the 
Conll'Nll .AIM.lIly Party OaTll-

~ re detenus to ~ into. 
certain ,,1__ in hint. 128. 

~ of British IIOldie?8 s'.tioned 
at Jubbulpore. 125,  126,  127. 

113 

SIBC.AR, TBE HONOURABLE 8m 
NBIPENDB.A-contd. 
Moiion for lea.... to ND8Dd Stand· 
ing Orders. 1011. 
Point; of order as to whether there 
ean be a ~  .. 011 the prin-
ciple of a Bill upoo a COIlBider· 
ation of • cla_ .fter the principle 
and the naI object of tile Bm has 
__ ,. been dillCllBlflCl threadbare 
upon the motion far CllllBideration 
and when no ameIldmeat baa been 
IDM'8d or .... p"n notice of. 
l161, 1763M. . 
Point. of order __ by. Bir Cowasji 
Jebangir .. tID whether the motion 
,.e t;ha Criminal Law Amendmd 
BU1 diacD.III8CI and decided upon 
,reviou.'1ly in the II8IIle 8eeBion and 
the motion Fe the Indian Criminal 
Law .AmendlBIlIIt (Bepe&I) Bill do 
not raise substantially an identical 
question. 1135-36. 
Point of order rai8e4 by - as to 
wheU1et' an Honoaralde Member 
can move a motion for adjournment 
giving notice of it after the Leader 
of his paTty laM withdrawn tile 
notice of tbe motion which he II8Ilt 
previously. 1311-13. 
Provincial ~  

DiU-
Motion for leave 
147-48. 

(Amendment) 

to int.rodua 

Motion to consider. 1067, 1068-69. 
Motion ~ pass. 1069. 
Provincial Small Caoe Conrt.e 
(AmendmE'nt) Bill-
Motion for leave to introduce. 148. 
Motion to consider. 1064-65. 
Motion t(l pass. 1065. 
Repealing and Amending BilI-
M ~  for leave to introduce. 
148-49. 
Motion to oonaider. 12IB-09, 1210. 
Motion tID paB5. 1210. 
Statement. of business by 
655-66, 993, 1412, 1684. 

SlTAMARHI-

157, 

Question re intermediate and ~  
class wa;ting rooms at - railway 
station. 1188-89. 

SMALL CAUSE COURT(S)-
See "C01lrl(a)". 

Sl\fOKE-CHIMNEY(S)-
See "ChiIDRey(s)" . 

SOLDIE&(S)-
Motion for adjournment re-
Lack of discipline in tB't.ain - at 
J ubbulpo't'8. 239-36. 
Rioting ot Britillh - stationed at 

~  125-Zf. 

1 2 



~
Question Te-
AIlt'gatiOllll ~ Brit.iah-

8tationed at Jubbulpore. 795-
96. 
Allegationa of leotiDg, etc., against 
the - ~ Quetta after the earth-
quake. 1085-81. 
Average salary, emoluments and 
expensee 011 the education· of the 
children of Britiah..ud Indian 

1889-90. 
Baluchi Begiment.a 8.Dd -. employed 
during the Great Wa. .1269-70. 
Claim. f01' pnaotioDS and prefer-
ments of .AsameM .eoldiera. 965-
66. 
Inconvenience call1l8d tobdian 
pasaengera on account of Euro-
pean .;.... travellingia ordinary 
second cia. compartments. 693-
!M. 

"SOLDIERS THREE"-
Question re army lent for prod8cing 
the film -. 1896. 

80M, MR. BURYYA KUMAR-
Criminal Law Amendment Bill-
Motion to ct)nsider. 471. 
Qnestiol' 1'e-
Recruitment in. tbe subordBtate 
postal service. 1032-34. 
Recruitment of the qualified 8O'lS 

and dependents of the postal em-
~ in the "Bengal and AAam 

Posta.l Circle. '.034. 

SORTER(S)-
Question 1.eMail in East Bengal 
and.Assam. 635-36. 

SOUTH AFRICA-
Question' ·re grievances of Indians 
domiciled in -. 781-83. 

SOUTH AFRICAN AND NATAL 
INDIAN CONGRESS-
Qne8tion 1'e protest by the - against 
certain aectioDS of the Natal Rural 
Dealers' Licensing Law Amend-
ment Ordinance. 1296-97. 

SOUTH AFRICAN FLOODS-
See "Flood(s)". 

SOUTH INDIAN RATLWAY-
See "Railway(8)". 

"SOUVENIR PROGRAMME OF 
MALAYAN CELEBR.ATIONS"-
Q8estion re defamatory pauages 
about IndiaM in a publication en-
titled -. 615-16, 1401-02. 

SPECIAL DUTY'-' 
Question re Officer on - in the .. 
forms 01lice. 10Tl-78. 

SPECIAL FIN ANCUL. INQUlBY-
See "InqniQt(iea)".· . ; 

SPECIAL ~ 

See "Tariff Board". 

SPEECH(EB)-
Question re-
Publillity given to the part-deli-
vered - of the Law Member 011 

Mr.· B. Du'. Inciio L'ri.uJlal 
La.. Amendment (Repeal) Bill 
850. 
- delinred to the Council at. State 
aud the Legislative .Al8emblrhy 
Hi.e· Exoellency 'be Viceroy. .1013· 
25. • 

SRI PBAKASA, MB.-
Cinematograph (Amendment) Bill--
Motions to consider and to refer to 
Select Committee. 241-44. 

Code of Civil Procedure (Amend-
ment) Bill (Amendment of aecti>'l 
51)-
Motion to refer to Select Com-
mittee. 272-75 

Consideration of the Report of the 
Tribunal on Financial Settlement 
between India a.nd Burma atter 
separation. 1964. 
Criminal. Law Amendment Bill-
Motion to consider. 451, 459, 724, 
729, 7trT, 834, 891. 

Factories (Amendment) Bill-
Motion to consider. 7211. 
Indian Criminal Law Amendment 
(Repeal) Bill-
Motion to consider. 1138. 
Indian Motor Vehicles (Amendment) 
Bill-
Motion! to consider and to refer to 
Select Committee. 1206, 1()72;.75. 

Jubbulpore and Chbattillgarh Divi-
sions (Divorce Proceedings Vali-
dation) Bill-
Motions to consider and to refer to 
Select  Committee. 16'79-80, 1681, 
1682-83, 
Consideration of the Title a.nd the 
Preamble. 1808. 

. Question re-
Contract for selling sweete and 
.other eatables at the Ambala 
Railway Station. 1782. 
Examillation held at Chandausi for 
the lIelection of candidatea for 
As"illtant Station Ma8ten' CoUl'BU 

543. 'd 
Faeiliti. for playing games outsl e 
the jail compounds allowed to 
State Priaoners. 1932-93. 
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:SRI PRAKASA., MRo-contd. 

Que8tion re-

Hoars of duty of ticket collectors 
on the J ubbulpore Railway Sta-
tion. 1787-88. 
Lavatories in the third class 
carriages on the Bengal and 
North Western and the Bombay, 
Haroda and Central India Rail-
waYII. 81. 
Non-issue of we£k-end intermediate 
and third class ticketl! on the 
Gr!'at Indian PeniDIula Railway. 
1788-89. 
Refusal of permission to Mr. Mohan 
Lal Baksena to vimt the Cellular 
Jail at Port Blair. 699-702, 761-
64. 
Responsibility of a BUperv1BUlg 

postmaster for the work done by 
hiS subordinate clerks. 1781. 
State Prisoners in different pro-
vinces. 1388-91. 
State Prisoners in the Central Pro-
vinces Jail. 1391-92. 
State Prisoners in the Damoh Sub-
Jail in the Central Provinces. 
1393-95. 

-Question iSupplementary) re-
Cancellation of the passport of 
Mr. Masani of Bombay. 1384, 
1385. 
Deficit in the . Railway Budget. 
430. 
Detachment of British troops 
stationed in certain Bikrampur 
yillages in Dacca. 177-78. 
Direct representation of Indians 
on the Fiji Central Legislature. 
427. 

Excavation work at Quetta after the 
Earthquake. 71Z-713. 

Exhibition of the films "India 
~  and "Bengali". 1401. 
Indian Anoy cadetl! and reframing 
of the list of martial classes. 21. 
Negotiations with the princes in re-
gard to the coming Federation. 
20-21. 

Return of Mr. Subhash Chandra 
Bose to India. 1408. 

Sepa.rate restaurant cars for the use 
of Third Class Passengers. 1711. 
State PrisOners in bad health 
1397. • 

STAFF(S)-

Question re-

.... 

Absorption of the permanent - iu 
the Moody-Ward System on the 
East ~  Railway. 223, 
~  for ofticeraand _ 
m New Delhi and Sunla. 1093-
94, 1185:.a6. 

ST AFF(S)--contd. 
Qnestion re-
Administrative - appointmtcnt.e held 
by Indians in the Indian Medical 
Service. 1174-76. 
Alteration in the date of birth of 
literate - on the North Western 
Bailway. 71-72. 
Applicability of Finance Depart-
ment Circular No. F.-78-XI-Ex. 
1-31, to the - of State-managed 
Railways. 111-12. 
Application of Fundamental Rules 
to the Indian Railways Confer-
encetl Association -.. 197. 
Classification of the ~ of the Read-
ing Branch of the Government of 
India P1'e9se&. 1596-117. 

Communal- compositioD of non-
gazetted - recruited in the Gov-
ernment of India Oftiees. 211-19. 
Communal compositioD of the - of 
the Reserve Baok of India. 1597. 
Coruolidated allowance of the ticket 
checking - on the East Indian 
Bailway. 121-23. 
Contribution by the East Indian 
Railway Permanent - to the 
Provident Fund. 46. 
Different grades of pay for the 
8upervisiog - in the East Indian 
Railway Workshops. 164. 
Differential treatmeDt in re-em-
ployiult the discharJted Ticket 
Checkmg - on the Eastern Ben-
gal Railwa.y_ 174-75. 
Examinations in 6Stablishment 
duties passed by the Superinten-
dents and Assistant S·lperinten. 
dents -, on the East Indian 
-Railway. 43. 
Facilities for the education of the 
children of the Indian and EI1ro-
pean - of the Indian Railways. 
1386-8'1_ 
Fixation of tile initial]l&y of - in 
the East Indian Railway Press. 
1605-06. 
Free quarters for the commercial -
at certain stations in the Morada-
bad Division. 621. 
Government quarters in Simla occu-
pied by the - of the Public 
Works Branch. 1618. 
Grant of certain facilities to the 
Indian Railways Conference 
Association -. 196. 

Grievances of the - of the Indian 
Railways Conference Association, 
Delhi. 195. 

Grievances of the - 00 the Bombar.. 
Baroda and Ceutral India Rail-
way. 620-21. 

Increments to - in. the Moradabad 
Division, East IndiaD Railwa7. 
1636-36 • 
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~  

Question f"e--
Lien .. • lower 'YPe of q1IIIfter of 
~  Govemment of llidia-. 
1623. 
Method for the rem.. of grie-
vanes of toile railway -. 92. 
Non-Grant of \laufer ....-iou 
to t.Iae - of ttae ladilm B.ilwaya 
Conference As8ociation. 1116_ 
NOIl-reftsioa of tM pay of t.he In-
dian Bailways Collf_ce .A8IIO-
ci.ti" -. 1D5-Q6. 
Opho • ., elect _ lea ... rUe. to 
the - OIl the Nonh Wedanl Bail-
w.y. 88. 

Pay of oertain :Raihray -. 172. 
Pay of the - in the c6e of the 
ladiaa Baihra18 o.f_ce 
APOCim.. 193-94.. 
&crwtlMot of - fer the Beaerve 
&.ok of India. 1 .... 

~  of retrenched - on 
. State RailwaYII. 63-64. 

Refusal of I.ve to the railway -
of \he MGl'adabad Diviai.. 621. 

Relief of tile - panted haw in the 
Kotah .liatrid of • Bombal, 
BarecIa .. d Ceatal IactiaD Bail-
W&1. 11.6. 

Removal of tnveDiDg ~ collec-
tor. from the catecor1 of train 
(traftle) or I'1IIIDiDg - OD cert.aia 
raihraYL 120. 

KeorguiBatioa of tbt .. perior - of 
t.he InCOlllHax DeparimeDt in 
.Benpl. 70-71. 
BepreBfttatioD of the - in the 
Electrical ~ .. t of the 
Kaat IHi.. Bail ia tile Wel-
fare Ceamaittee. fila. 
Beat available to the &icW check-
ing - at, Gaya, Pa_ and DinR-
pore. as. 
Salariea of the Indi.. Bailwaye 
Confwence ~ -. 196· 
f11. 
- claBllified as iat.emtUteat on the 
... hidiaa Bailway. 8i-8'l. 
- employed in Bombay, Calcutta 
and Madra. Gee... Peat Offices. 
330. 
- of the oIice of the IHian Rail-
waY!I Confere_ Aueciation, 
Delhi. 194. 
- Of the officea of the Director 'of 
Wagonll Interchange and Indian 
Railways Conference A.uociation 
wanaferred to Delhi. 179-80. 
- to ilDpLemeat tbe Boun of Em-
ployment ReKalaticma OB the 
Madras anll Sout.hem Mahratta 
.. d tbeBombu, Baroda ud Cen-
tral India. RailwaYIl. W. 

STAFF(S)-cOfltd. 
Question f"e-
Tests impoaed on tlte ticket check-
ing - qn the EMt Indaa Railway 
at the time of ~  106. 
Tree,tment of India.n - in t.he ...... 
Iadlan Bailway !lOIIpital at 
'hadJa. 86. 

STAFF AREA COUNCIL(S)--
8,e "Counail(I)". 

STAl'lP BENIIII'IT J'UNDlS)-
See "Fund(s)". 

STAIT COMMITTE.(S)-
See "c-mitt.ee{I)". 

STAFJ' 8UPERINTENDBNT(8)-
See ~  

STANDING ADVISORY COM-
MITTEE-
BIldion of a Member to the - for 
the Indian POIlts aM Telegraph. 
Depanmeat. i83. 

See alao "Conuaittee(l)" . 

STANDING COMMITTBE-
Question r/l conlititution of a  - oa· 
rice_ 1157. 

STANDING COMMITTEE FOg· 
ROADS-
Election of a Member *0 tile -. 
434-
MotioD re elecWon of a member to 
.. ",e Ok the -. l36. 

STANDING COMMITTEE ON PIL-
GRillAGE TO THB HBDJAZ-
Election of a. :Member to tlie -. 434. 
Metion Fe election of eM M.slim. 
member to Ii' on the -. 13"1. 

STANDING FINANCE COM-
MITEE-
EleCtion of a member to the -. 638. 
Motion f"e election of a member to the 
-. 'JEt. 

STANDING MACHINERY-
Bte "Macbinery(iea)". 

STANDING ORDER(S)-
Election of Members to the SaId 
Committee on the amendment 0' -; 
1012, 1112. 
Motion for leave to amead-. 
1011-12. 

STAPLE OOTTON-
~  pe ~ af Io!l.l. staple 
and middle - in lam.. ,,96. 

.2. •• __ . -



8TATE(B)-
Question f'f-
Coneo.ioJt of C.atema revenue ~  
th. Go"9'8l'DlD8llt of IDdia In 
Kathiawar and other -. 1273-74. 
Bubjec .. of Indian - apill8t whom 
~  haft been taken by 

I.oQIIol Go"emlllen" lIBdel' the 
FONipen' Ac$. 117. 

STATE PRISONER(S)-
See "PrisonerCa)". 

STATE RAILWAY(S)-
See "RailwaY(B)". 

I3TATB BAlLWAY OPEN LINE 
eODE--
Question 1'e applicability of certain 
paragraphs of the -, Volaae II, 
on St.ate Railways. 548, 1903. 

STATE RAILWAY WORKSHOPS 
COMMITTEE-
See "Committee(s)". 

STATE-MANAGED RAILWAY(S)-
Ike "ll.ailway(s)" . 

S'l'ATEMENT(S)-
Qllestion f'e - of the Japanelle Am-
balll&dor ~ ~  .,bout. ihe 
Indo-Japaneae Pact. 1696. 
- (laid on the table) 1'e-
Cases in which the lowest tenden 
have not been accepted by ihe 
High Commiuioner for India in 
purchasing ltorea for the Govern-
ment of India. 640-41. 

- (laid on the table) IIhowiDa the ob-
ject. on which the PeW Tn Fund 
W&II expended dming 1934-35. 136. 

- 1'8 postponement of the Payment of 
Wages Bill. 1075-76. 

STATEMENT OF BUSINESS-
- by the Honourable Sir Nripendra 
Bircar. 157, 555-56, 993, 1412, 
.1684. 

STATION(S)-
Queation f'e-
Allegations against ona Ballindaa 
Iuarclaa, vendiDI CODtraotor for 
Rai.hr"Y - from Howrah to 
Bu.d.el. 187-89. 
~  .t Railway - in the 
Dmapore and Howrah Division. 
220. 

~  and raised platforml for 
Important - on the Aaaam Ben-
gal Railway. 632. 

~  ~  to the New Vend-
109 Conllractoraat Bail_,. _ OD 

the Ea. IHian Bail_y. 198. 

11'1 

~  Qaea.a. 1'_ 
Free quaJ1era. for.at. oommercial 
staff at certain - in the Morada-
bad Division. 621. 
Grievances of the ~ at 
GIIut.ka - on the Beapl tlagpar 
Railway. 634 . 
• &tiJag .p of CommDteeI to _tch 
ta. ~  i. the prieea of 
articles of food and purity of 
tUm on Railway -. 191. 
W.- of a bridge at the railway 
croasing near the Agra Cantonment 
- on the Agra.Jopar Boacl. 
1638. 
Wolti., MUI'I of .... tio. mastera 
.. on ce*in - on the IIad Indian. 
Baihra,.. WI. 

STATION MASTER(B)-
Q\MlIItiqn f'e-
Case of Vr. K. C. Daa, an Uai.atAmt 
. - at Naihati, Eastern· Bengal 
Railway. 93-94. 
Eltamination held at ChaDdaQfi for 
the selection of candidate. for 
AMiataPt -' . Course. 643. 

PJ"OQIQt,ion of assistant - on the 
East Indian Bailway. fD. 

~ lists of assistant - QD the 
North Western Railway. 88. 
~ ~ the Great Indian PeniDBUla 
Itailw"1- 1'196. 
UaifoMus supplied to Indian auiat-
ant .-on ~  East Iudian Bail-
war.. sa. .  . 
WorJnng hD.\U"II of - on. ~ 
stations on the East Indtan Rail-
-ny. 111. 

ST ATIST1CB-
Question f'e-
Compilation of - for agricultural 
aaa in4uaVial wages. 619-3), 
Legislation for fohe ooIlectioll of -
as reoommenclecl by the Royal 
Couuaiui.Ob .. Labour. 1D. 

STATUTORY RAILWAY AUTHO-
RITY-
Queati.,.. incluaion of ~ ~  
a  - in the Government. of India 
Act. 310. 

STEAMER(Sj- . 
Question f'e accommodation aJfted to 
a ~  passengtlr in the Coutal 
Pasaienger -. Tl8-?9. 

STEEL-
Question 1'e excise duty on -. '1'91-98. 

STEEL KATERJAL(S)-
. QueatiOb ,.8 purchaae of il'OIl fOd -
by Indiall. Baihraya. 970. 
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STERLING P APB&-
Question 7'e conversion of India - and 
Bu," Paper. 1.296.. 

8TORE(S)-
QueetioD N- . 

PurchaM of - made abroacL 412-
13. 
- for Railways parchaaed through 
the India - Dep.rt.ment.. 1700· 
02. . 
Temporary clerka in the oIice of 
the ~  of Telegraph -, 
Alipore. 1166-67. 

&atem_ (laid on the table) re-
Cases in which the lowest tenders 
have not been r.ocepted by the 
High Commiasioner for India in 
purchasing - for the Government 
of India. 640-41. 

STRIKER(S)-
Question "e re-employmeat. of Great 
bdian Peninsula Rail .... y -. 91, 
2(11. 

STUDENT(S)-
Question 7'e-
FacilitieS for Delhi UDivenitr -
for adrnj88ionto aD Engineering 
CoDege. 1787. 
Bailway concession ti!:keta iuued to 
. 866. 

Refusal of admiaion to Indian -
in England to a awimmi.u:g pool 
1402, 1596, 1785. 
Refusal to grant conceaaion ticket. 
to the - of the PMailte Iuti· 
tute, Andhra. 866. 

SUB-ASSISTANT BUBGEON(S}-
See "Assistant Surgeon(.)". 

SUB-COMMITTEE(S)-
See "Committee(s)". 

SUB-DIVISIONAL OFFICER(S)-
Question re-
Filling up of the Posta of - on the 
Bastern Bengal Railway. 182-83, 
1907. 
- and Aaaiataut Garriaon Engineers 
in the electrical and mechanical 
engineering branch in the Army. 
1035-36 .. 

8UB-JAIL(S)-
See "Jail(s)" . 

SUBJECT(S)-
QUeatiOil "e-
Lim;, of exchange applied to In-
dian - in AbyBBinia. 1413. 
Plight of Indian - in Ab)'llinia. 
1412-13. 
- of Indian Statea against whom 
~  have been taken by 

GovernJlUlDta under the 
1o'0re1,gners' ~ 117. ' 

SUBORDINATE(S)-
Question "e-
Cart.in - of the CenVal Public 
. Works Department, New Delhi. 
120. 
Number of exce8I ofticen and'-on 
Swte Railways. 423-24. 
Seniority of - oiIiciatiag . in the 
transportation inapector'. grade 
on the East Indian Railway. 93. 

SUB-POSTMASTER(S)-
See "Postmaster(s)". 

SUBSCRIPTION(S)-
Question "e amount. raised in India .bJr 
- for the Silver Jubilee Celebra-
tions. 296-97. 

SUBURB(S)-
QUCltiOI! "e caswtiee in the - of 
Quetta. 515. 

SUBURBAN SERVICE(S)-
See ·'Service(s)". 

SUGAR-
Question 7'e smuggling of - into 
British India from Kat.hiawar 
States. 1274-76. 

SUGAR FACTORY(IES}-
See "Factory(iee)". 

SUGAR INDUSTRY-
See "Industry(iea)". 

SUGAR INSPECTOR(S)-
QuestioB 7'11-
Mnslims appointed &8 -. 858-&9. 
Recruitment of Mualims &8-. 
859. 

SUGAR RESEARCH(ES)-
~  "Research(ee)" . 

SUGA.R WORKS-
Question 7'e Khandsari - in the Rohil-
kund Divillion subjected to exciae 
duty. 94·99. 

SUGAR-CANE-
Queltion re grante made to proviDC8I 
for the improvement in the condi-
tions of the cultivation and market-
ing of -. 1266-68. 

BUUUn BARRAGE-
Qneetion "e retUrD on the total capital 
COlt of -. 414. 

SULTAN 01' ~
8u "Zausibar, Saltaa of". 
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SUMMER HILL-
Quation .,._ 
.Allotment of - quarters, -Simla. 
1861-62 
Free conveyance by rail between -
Imd Simla and allowancea of Army 
.Headquarters staff. 1869-61. 
Rent charged from Members of the 
Indian Le,islature for quarters in 
-, Simla. 1619·20. ' 

SUPERINTENDENT(S}-
Question f'1l-
Affairs in the Cellular Jail,Aoda-
mans, under the preeent. -. 1fi91-
96. 
Allegationa against the Divisional 
-, Allahabad. 224. 
Amount sanctioned to conduct the 
case of Mr. Doran, late staff - of 
the Dinapur Division. 169-71. 
Examinat.iona in establishment. 

~ paued by the - and 
Assistant -, Staff, on the East 
Indian Railway .. 43. 
Technical qualificationa of the - of 
Arclueology, Southern Circle, 
Madras. 769-70. 

SUPERINTENDING ENGINBEB-
Question f'1l-
- of the Central Public Works De-
partment. 1104-05. 

SUPERSESBION(S}-
Question f'1l 'demotions and - in cer-
tain Divisions of the East Indian 
Railway. 541-42. 

SUPERVISING OFFICIAL(S}-
Sill! "Official(s)". 

SUPERVISING STAFF-
.. Bee "Staff(s)" . 

SUPERVISOR(S}-
Question f'1l-
Question of pl&cing the - of Rail-
way Labour directl1 under the 
Government of India. 1712. 
- an;! clerks in the Amherst Street. 
Post Office, Calcutta. 201-02. 

SUPPLEMENTARY DEMAND(S)-
. Question n Governor General'. recom-
men,dations with regard to -the _ 
under the General and Railway 
Budget& 416-17. 

~  ~ 
An Honourable Member permitted by 
the ~  Mr. President to 

, ''IcYl. ~  ~ on the following day. 

~~ "Question(a" Bu{'plemen-

SURPLUS STOCK-
Questionrll sale of =-of quinine.. 
1088-91 . 

SWADEBHI-
Question TI! proposal toe$tablilh a  -

~  industry in India. 6l3. 

SWEET(S}-
Question Til contract for aellina -and 
other eatables at the Amblila. Ball-
way· Station. 1782. 

SWIMMING POOL(S}-
Question f'1l retusal of admiuioD. to 
Indian student. in England to a -. 
1402, 1596,  1785. 

SYLHET-
Question f'1l- . 

Proposed railway line flQ1D - to 
Chhatak. 631-32. 
Re-t.ranafer of -to BengaL 971. 

SYLHET BAZAR-
Question f'1l provision of additioaa.l 
openings in the embankment from. 
Fenchapnj to -. 632. 

·T 

7' .A.LUQ(S}-
Question f't· concession of collecting 
or making salt in certain - of the 
:Madras Presidency. 526-26. 

TANJORE-
Question Te diacovery of paintings at 
certain kmples at Conjeevaram and 
-. 767-68. 

TARIFF BOARD-
Motion for adjournmeDi f'1Il-
Appointment of an European busi-
nessman as the President. of the 
Indian -. 796. 

Questioo f'e-' 
~  of a Special -. 1192-

ConBt.itutirn of· a permanelit. -. 
842-44. 
Delay -in the publication of the Be-
port of the - on the Glua In-
dustry. 784-85.-
Xon'appointment of. an Indian as 
President of the -. 980. 
Personnel and reporUs, de. of the 
. 1874-81. 

Reference of the question of the 
,Indian· textile indnBt.ry to the ,..;.. 
1881-82. .. . 

lwpott. oft.he - on ~ to 
the glass industry. 1288-89. 



T.ARIFF BOARD--coaeG. 
QlJllrtrion Fe-
Report of the - on the W90llen 
Industry. 1001-82. 

- euquil'1_ ~  the textile iIldu-
try. ~  

TATA RAILWAY WORKSHOP(S)--
See "Workshop(s)". 

T.4.1'AJilAG-U-
Question Til Olltput ~  of the -
Railway WorkshopB and ot.her 
workshops Jor ~ of 
c.a.rJ'law;e. n,,·) w,,,-on under.fnupes. 
6a4. 

TEA-
Question re supply of ~ - to 
prisonera in the CeUulai ~  
Andamans.. 1595.. 

TU CUS OOllMITTD-
Question Fe employees of the Indian 

1243.66. 

na COMPANIES-
Question ~ inCQllle·tax paid bl - in 
British India owning tea gardena in 
the Tripura State. 1780·81. 

TEA GARDEN (S)-
Question Fe income·tax paid by Ta. 
Companies in British India 01t'IIiDI 
- in the Tripara Sta.... 171M)..81. 

TEA LICENSING COMllITTBE-
Question re Indian -. 78. 

TEACHER(S)--
Question re appointment of Indian. u 
- in England. 522·23. 

TECHNICAL INSTITUTIONS-
See "Instltution(.)". 

TECHNICAL QUALIFICATION(S)-
See "Qualification(.)" • 

TECHNICAL SCHOOL(S)--
St.e "School(s)". 

TIlLJ:GllAPB OFFICE(S)--
Q __ ion Fe-
POlIto and - ill the Chota Nagpur 
Divisicm8. ~  

Post. and - maintained for military 
pUrpoaeL 116. 

TELEGRAPH STORES-
Question re temporary clerk. in the 
office of the Controller of -. Alipore. 
1166-67. • 

..... ::cu_ . 

TELEGRAPH STOBEYABD-
Question r,: non ·confirmation of ear· 
tain def.' in t.he office. of tile -. 
Alipore. Calcut.ta. 540. 

TnEl'HONE LINE(S)--
\,In_em ,e connection of Chittoor 
with a wllk -. 36. 

TJclT.EPHONE OPERATOB(B)-
QlIomon Fe eligiLility of - to pension. 
1898. 

TEMPI&(S)-
Question re-
Demolition of a Hindu - hy the-
Banrrooa DcweJopm_ Trust. 
1869·71. 
Diaeovery nf paint.mp u cerkin -
at Oanjeevaram and Tanjore. 
761..68. 

~  CLDK(S)-
See "Clerk(a)". 

T&Nl)ER(S)--
Question re-
- lor construction ot the Howrab 
Btidge. 1798·99. 
- for wagons for 1935-36. 1040-42. 
Statell1ellt (laid Qn thEl table) re ~ 
in which the loweat - have not been 
accepted by the Higb Commiuioner 
for India in purchasing .tote.I for tlw 
Government of India. 640-41. 

TER 1\1 (8)--
~  re - offered for the transfer 
of Briti,h s-iee OfIiClll"ll to ... 
Inl\ian Army. 793. 

TERMS OF REFERENCE-
Question ,e - of the IDcome-tax an-
quiry committee. 1031·32. 

TEBL\l TORY(IES)--
Question Te movellU!nt for aeparation of 
ct'rtain Indian hl)rd('r - frnm other 
}ll'11.6 of Uindu"t.n. 16(IHO. 

TERRORIST !rIOVEMENT-
Qulllltioa re ..mau,,) coat of emplo11D-' 
of ~ ill Bepl to _..... the 
-. 21.1). 

TEXTILE ENQUIRY(IEB)-
Question re Tariff Board - iDtR t.be 
textile indust.ry. 1065.&'7. 

TEXTILE INDCBTRY-
. Question Fe refereDce of the lluetiOD 
of the ~ - to Lhe Twifl 
Board. 1881·82. 
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THEIN MAUNG, DR.-
Queetion .1'_ 

ExclllBion of the Chittagong Hi!! 
Tracts from the General Conatita-
encv for election to the "pi 
~  Council_ 1704. 

BepreHlltation of Badd1liBte in 
~  Department. 1705. 

Bep1'8seBtation of Baddhi.lts in 
Govemment. Services. 1704. 

THEIN )fAUNG, U-

Consideration of the report of the 
Tribar:al on financial settlement bet-
ween·. India and BurDla. after the 

~  1573-75. 
~ Cof!eo Cess Bill-

Consideration of clause 3. 1674-75. 
Question 7'e-

~ employed as Officers in 
certain Depart.meDte and Servioes 
in BUFDla. 18-11), 
Contracts fol' the supply of ballast 
stones to thtl BUl'I1Ia Railway". 
11&. 

Question {Supplementary) re represen-
tatives to the In«lustries Conference. 
1798. 

THIRD CLASS-
Question ,..... 
Baggage free allow"nco for-

~  from Ceylon to India. 

CellBWI . of - passeagerl on the 
MadTU and Southern Mahratta 
Railway. 868-69. 
Impl'Ovemen' in - car&ja&_ on 
railway. in India. 863-64_ 
Latrines i. - carriages on She Ben-
gal and North Westem Railway. 
1190-91. 
Luggage Allowance given to-
pauengers. 952-53. 
Non-iuue of week-end intennediat.J 
and -tickets on the Great Indian 
Peninsula Railway. 1788-89. 

. Provision of electric fana in-
ClIU'riages. 1709. 
Separate resta\U'&nt cars for the use 
of - passengers. l1Q9..12. 
- carriages on mail trains on the 
Madras and Southern Mahratta 
Railway. 951-52. 

~ on different Railways not 
carrying - carriages. 1700-09. 
Weight of luggage of - passe:!-
gers. 954. 

THIRD CLASS WAITING ROOM(S)-
Question t'e-o 

-

Absence of a  - at Baxa1ll railway 
station. 1189. 
~  . aad - at Sitamarhi 
raIlway MUOI!. .1188-89. 

TICKET(S)-
Question Tt-
Arr.,.. ud oonvictioa of four persons 
daily, feunel travenm.t without -, 
at Jubbulpore. 115-11: . 
Non-iB8ue of week-8lld '!ltermedlat"! 
and third clau ~ OD the Great 
Ipdian Peninsula Bailway. 1788-

sa. . d to Railway conceaaion - lBBUIl ; 

students. 866. 
Refusal to grant conceBBion - t,e, 
the siudents of the Pe&lIllnts . 
Institute, Andhra. 1166. 

TICKET COLLECTOR(S)-
Question n-
Hours of duty of - on the Jubbul-
pore Railway Station. 1187-88. 
Recovery of house-relit from - on· 
the East Indian Railway. 548. 
Removal of travellin8 - from the 

~  of train (wa .• ) ~ run-
ning staff  on certam railways. 
120-
Seniority list of travelling ticket· 
examiners and - on the ~  

Indian ~  100. 
Seniority list. of - and travelling· 
ticket Elxaminen in the Morada-
bad and Luckllow Divisions. 106. 

TICKET CHECKING STAFF-
Quenion f'e ~ of old scales 
of pay to the travellIng - on the 
East Indian and North Western, 
Railways. 1902-03. 
See also "Staft(s)". 

TICKET EXAMINER(S)-
Question 7e-
Grievances of travelling - on the· 
East Indian Railway. 117-18, 231, 
aaa. 
HOQIe rent al109'1U1ce of travelling· 
- on the East Indian Railway. 
91. 
Isnoring of the claims of old travel-
ling - on the North Western· 
Railway. 71. 

~  of the atreDMtb of 
the old travelling - on the 1ti'orthr 
Western Railwa1' 71. 

~  of wmtaruniforms to 
travelfltig - and inspector. in the 
Howl'al'_ Division. ffl. 
Promotion and seniority of travel1iDJ 
- and travelling tieket inspectoiB 
of the Aocounte and Audit 1Ie-
partJDent transferred to the Operat-
iug Department of ~  ~ 
Western and East Indian Rail-
ways. 124. .  . 

. Promotion of old travelling - Ollt 

tho North W_tei'A Railway. 77· 
78. 
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TICKET EXAMINER (S)-cotUd. 
Question r_ 
Seniority list of travelling - and 
ticket collecto1'8 on the East Indla:! 
Railway.' 108. . 
Seniority lists of ticket collectorq 
and travelling - in the Moradabad 
and Lucknow Divisions. 106. 
Travelling - classed as traffic train 
staff. 1900-01. 

TICKET INSPECTOR(S)-
Question r,.-
Mileage 'allowance paid to the old 
travelling - on the East Indian 
Railway. 92. 

Monthly allowance paid to the 
travelling - on the East Indian 
Railway. 173. 

Non-supply of winter uniforms to 
travelling ,ticket examiners and -
in the Howrah Division. rn. 
Pay of ~ -, etc., on the 
East Indian Rallwa1' 1904-05. 
Promotion and seruority of the 
travelling ticket examiners and 
travelling - of the Accounts and 
Audit Department transferred to 
the Operating Department of the 
North Western and East Indian 
Railways. 124. 
Promotion and 8I!lIiority of the 
travelling - of the Accounts and 
Audit Department transferred to 
t;he Traffic Department of the 
East Indian Railway. 121. 
Promotion and seruority of the 
travelling - on the East Indian 
Railway. 123-24. 

TIME LIMIT-
Quest.ion re production of books anel 
registers by income-tax &88eII8eeS in 
Sind and fixation of minimum and 
maximum - for the payment of In-
come-tax. 25-26. 

- fixed for debate by Mr. President. 
1566. 

TIME-SCALE. APPOINTMENT(B)-
Question re selection grade posts 
abolished or 'converted into - in the 
Post Offices and the RaiIwaq Mail 
Service. 222·23. . 

TIME TEBT-
Queat.iGn ,e -for correspondence work 
in the first ela88 Head Post Offices. 
228. 

TIPPERA-
. Motion for adjournment re prohibition 
of Mr. Mohan La1 SaKsena. from 
entering into the district ~  125. 

TmUMALAI Hn.LS-
Question re proposal to construct a 
funicular railway from Tirupati to 
- in the ,Madras Presidency. 703. 

TIRUPATI-
QnestiOn re....,. 
Construction of a rail_y line bet-
ween - and Madras. 703. 
Proposal to construct a f1micular 
railway from - to ,Tirumalai 
Hills In the Madras Presideacy. 
703. . 

TODD DR.-.·' 
Question re complaints by prisoner. in 
the Cellular Jail, Andamans, 
~  the treatment of -. 1588-

TOKEN DEMAND(S)-
See "Demand(.), 'Token". 

TOTTEN HAM, MR. 1. R. F.-
Cantonme!,ts (Amendment) BiIl-
Presentation of the Report of the 
Select Committee. 1120. 
Motion to circulate as reported by 
the Select Committee. 1809-10. 

Indian Army (Amendment) BJlI-
Motion for leave to introduce. 148. 
Motior. to consillPr. 1065-66. 
Motion to pass. 1066. 
Motion for adjournment ~  . 
Bombing of women and children In 
the Trana-Frontier villages llY ~  
Indian Army (Air Force). ~  

394, 3f11. . 
Despatch of troopa from British 
India to Addis Abbaba (Aby-
ssinia). 266-67, 269. 
RelOlution re Quetta Earthquake. 
1318-21, 1325, 1360. 

TRADE(S)-
Question re-
Export and import - between India 
and Ceylon. 9'72-73. 
Indian exports and imports and 
India's - position. 601-02. 
Position of the Indian - in Chinese 
Turkistan. 1319. 
Regulation of work in hazardons or 
dangerons occupations and-. 
1769·70. 

TRADE AGREEMEN'I',S)-
Report on the working of the scheme 
of preferences resUlting from tbe 
Ottawa -. 1807. 
Question r_ 
Indo·British -. 1872-73. 
Negotiations for a  - with Ouada. 
415-16. ' 
Negotiationll for &  - ~ theIriIh 
Free State. 414-16. 

~ ~ ~ ~  ----
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TRADE AGREEMENT(S)-eonttl. 
-Questicm re- ' 

NegOt.iations 'for the Indo-Burman 
418-20. 

Ho4>port on the working of the 
Ottawa -. 1292-93. 
ResIl1ts of the ~  -'-', 693, 1046, 
1082-83. 

See also "Agreement(s)". 

TRADE, BALANCE OF'-
Que-twn nl reduction in t.he ,price of 
silver IDd increase in the - in 
favour of India. 36-37. 
See also "BalanOll, d Trade". 

TRADE COMMISSIONFlRS-
Question TIl Indian - in foreign conn-
tries. 1078·80, 1789-91. 

TRADE COUNCIL-
, Que!ltioll Ttl application of a system of 
control over imports by the Japanf!8e 

691-92. 

'TRADE NEOOTIATION(B)-
Question Te with, other COIIIltrlee. 
1046. 
See also "NegQt.iation(s)". 

TRADE TREATY(IES)-
See "Treaty(ies)". 

TRADE UNION(B)-.,. 
Question Te alleged hostile attitude of 
the East Indian Railway Administro-
tion towards -. 290-91. 

TRADER(S)-
QUeRtion Te protection of the interests 
of Indian - in Abyssinia. 1291. 

TRAFFIC-
Question ,.e opening of the Calcutta 
Ct,ord Railway for regnlar train -. 
203-04. 

TRAFFIC DEP ARTMENT-
Quedtion ,.e-
Xppointment of one Mr. Hogan as 
a Yard Master in the - of the 
Calcutta Port Trust. 480-88. 
Promotion and l'eniority of the 
travelling ticket inspectors of the 
Acconnt and Audit Department 
transferred to the - of the East 
Indian: Railway. 121. 
Recruitment of probationers in the 
- of the Calcutta Port Trust. 
431-33,  479-80. 

TRAFFlC INSPECTOR(S)-
See "Inspector(s)". 

TRAFFIC TRAIN BTAFF-
See "Train Staff" 

TRAIN(S)-
Question re-
Bringing in (Jt -near theplatforma 

~  ,certain stations on the Madras 
and-Southern ~ n&ilwa .... 
293-94. ' 01 

Experience required for ~  
Express snd Mail - on the East 
Indian Railway. 1633. ' 
Third class ~  !)u mail - on 
the, Madras and Southern 
Mahratta Railway. 951-52. 
- on different railways 'not' carrying 
Third Class carriages. 1'700-09. 

TRAIN (,ONNECTION(S)-
Qoestion Te want of direct - between, 
MuUra and ~  ,622. ' 

TRAIN CQNTROLLEB(S)-
See "ControlIer(s)". 

~  DESPATCH CLERK(B)-
See "Clerk(s)". 

TRAIN EXAMINER(S)-
Question ,.e -on the North Western 
Railway. 90. ' 

TRAIN SERVICE--
Question TIl - between Gudur and 
Katpadi and Dharmavaram pn the 
Madras and Southern Mahratta 
1.tailway. 702-03. 

TRAIN STAFF-
Question ,.e Travelling Ticket Examiu. 
ers claSlled as traffic -. 1900-01. 

TRAIN TRAFFIC-
See "Traffi>}'·. 

TRAIN (TRAFFIC) STAFF-
See "Staff(s)". 

TRAINING ~ 
Question ,.e recnJitment to the 
Women's Medical Service. 1786. 

TRANBFER(S)-
Question ,e_ 
Allowancf's given to Military Sub· 

~  Surgeons on -. 1598-
99. 
Periodical - of the Supervising, 
Officials in t.he Madras Customs 
House. 620. ' 
Re-- of Sylhet to Bengal. 971. 
Terms offered for the - of British 
Sel'vice Officers to the -Indian 
Army. 793. 
- back to India of Indiana serving 
in All-India Services and cadres 
in Burma. 1181-82. 
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. TRANSFER(S)-contd. 
QUetition re-
- from the British' Setvicee to the 
tlldian Anny. 611, 
- of Aaaista.lit. Cownfuioner& of 
lncoma-tax_ 540. 

~  British Officers in t1Ie Remount 
Dern.meut. 15. 

- 0 meeiI from Dne income-tax 
ofticer to another in the Bombay 

~  ~  

- of ill. ciVil and military adminis-
tration of Gilgit to the Govern-
Blent. of India. 1632-33. 

'TRANSFER CONCESSION(S)-
See "Conc_ivu.(s)" • 

'TRANSFlim TO THE FOND FOR RE-
CONSTRUCTION OF EAltTH-
QUAKE DAMAGE-
Demand for l!b:ceaa Grant. 1940. 

. TRANS-FRONTIER-
Motion fer adj01ll'llDlent. re bombing of 
women and children in the-
villages by the Indian Army (Air 
Force). 348, 377-98. 

. TRANSPORT-
Question rt. cost incurred by t.he Gov-
ernment of India in the - of 
British troops and olicer.. 402-03_ 

'TRANSPORTATION DEPART-
MENT- . 
Question re promotions to the postE. lD 
headquarters oftices of the - and 
Commercial Departments. 233-34. 

TRANSPORTATION INSPEC-
TOR(S)-
See "Inspector(s)". 

. TRANBV AAL- .  . 
Question re Feetham CommIssIon Re-
port. on the occupation of coloured 
persons of Proclaimed Land in -. 
1696-97_ 

'TRAVELLING TICKET DAKIN· 

ER(B)- . ()" 
See "Ticket ExamlDer 8  -

. TRAVELLING . TICKET INBPEC· 
TOR(B)- .. 
. See "Ticket Inapectlor(s) . 

. TREATY(IES)-
Question ,t- . 
Renewal of the Trade - WIth Tul'-
key. 101m. . 

. Trade - with Italy and Bouaanla. 
957. 'b 
.-hetween the Sultan of Zanzi ar 
and Great Brit&in. 9. 
- of commerce and navigation bet-
ween Great Britain Iolld Zanzibar. 
846. 

TRIBAL ARE'\'(S)-
QUl!stion re lo88es in - in Baluchidab 
due to earthquake. . 515-1fi. 

l'RIBAL BARDAR(8)-
See "Sardar(&)". 

TRIBAL VEND1!:TTA-
See "Vendetta". 

TRIBEfS)-
Question re-

~  poliCY with regan!' to 
the - on the North-WetIt Fron-
tier. 532-34, llifm-89. 
Negetiations with t.he Shamoai _ 
on the North-West Frontier for a 
friendly ~  604. 

TRIBUN AL(B)-
Consideration of the report. of the -
on financial settlement. betwe..on 
India and Burinaafter the separa-
tion. 1548-86, 1IM2-67. 
Question re report. of the Burma -
on the Financial Adjustment. lm_ 

TRIPURA STATE-
Question re income-tax paid b1 Tea 
Companies in British India owning 
tea gardens in the -. 1780-81. 

TROOP(S)-
Motion for adjournment re-
Despatch of - from BritiBh India to 
Addis Abbaba (Aby.'inia). 23{;. 
'$1 , 263-71. 
Despatch of - to Abyssinia. 343. 
Question re-
Annual cost of employment of - in 
Bengal to snppress the t.errorist 
movement. 210. 
British - in India. 280-84. 
Cost incurred by the ~ .. nt of 
India in the tran8port. of British -
and officers. 402-03. 
Detachment of British - lltationed 
in certain Bikrampur villages in 
Dacca. 175-79. 
Sending of British - to India. 639. 

TRUNK TELEPHONE LINE(B)-
Bee "Telephone Line(s)" . 

TRU8TBE(S)-
Qileaion re oflicers and lI8l'Vant.s of 
the - of the Indian MIl88WIl, Cal-
cutta. 11J11.8i. 

TUNDLA-
Question rc-
Allegationa again., IIOme Railway 
officials at -.. 92, 1172. 
Provision of an assistant Burgeon 
in the railway hospital at. -. 92-
93. 
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~  
Question rt-
Bacial dilcrimibatioll in the East 
Ind;'. . Railway HoepitAl at -. 
984-35. 
TH&tmen' of Indian staff in the 
Ea.. Indian Railway Howpdal I\t 
--. 86. 
V.,,,dori at the - railfty station. 
1172-73. 

TUNGABHADRA RIVJ!B-. 
Question ,.e claims over the waters of 
the -. 960. 

'I'tmKEV-
Question 1'e renewal of the Trade 
Tteaty with -. 1049. 

TYPIST(S)-
Q111!lItion re-
Examination for recruitment of -
and routine grade clerks in the 
Government of India Offices. 
. 17'15-'6. 
Promotion of - to the clerical 
cadre on the East Indian Railwav• 
46-47. • 

u 
V)(A'll ALY SHAH, MR.-
Question ,.e cettain subordinates of 
the Central Public Works Depart-
ment, New Delhi. 120. 

UNDERFRAME(S)-
Qnestion ,.e-
Capacity of the Tata Railway 
'\Yorkshops to manufacture car-
riage ana wagon -. 50. 
Equipment of railway worbhops 
for manufacturing carriage and 
wagon -. 50-51. 
Output capacity of the Tatanagar 
Railway Workshops and other 
workshops for manufacture of 

, .carriage and wagon -. 624. 

UNDERGROUND-
Question re prohibition of Women 
from working -. 1686087. 

~  PERSON(S)_ 
. Qureatl_on re census of the - in Britiah 
Ildla, 774-'15. 

~  PROBLJ!:M 
Question re -. 850-52. 

UNIFoRM(S)_ 
QuestiOl1 re-

~  of winter - to travel-
i ng lcket. examiners and 
!lSPectors in the Howrah Divi-
810n. fr7. 

U NIFOR1rI(S)--ct)fthi. 
Question ,-e-
RacUal ~ in the II1lpply 
or -aDd ~  of quarten, 
.., m. the Motadabad Din'.. 
"ion, East Indian Bailway. 76-
T1. 
- supplied to Indian _istant 
statlOll muten ott the East Iildian 
ltailway. 88. 

~ 
Queetfon re-
East Indian RailWI9' - at Dina-
pore. 88. 

Resolutions pused at the ~ 
of the Rangoon POItsI -. 1403. 

UNITED KINGDOM-
Question ,.e--
Itigbet' import duty on foreign 
paddy in ~  1053-55. 
Preference for Indian rice in 
Brit.ish Malaya and Cejlon and 
~ Indian pl!oddy in the -. 1157-

TtlMJe neROt;iation between. the -
and Italy and !nelia. 604-05. 
Value of imports from and ex-
ports to, the -. 160-61. 

UNITED PROVlNCl:s-
QUeition ,.e delay in the announce-

~  of the appointments to the 
LIsted posts of t.he - JUdicial 
Service by the Public Service Com-
mission. 1398-99. 

UNIVl!!ksiTY (IES)-
Question ,.e-

~ blishment of a  - at Ga.uhati. 
M3-34. 
Facilities for Delhi - students for 
admiBllion to an Engineering Col-
lege. 1781. 

See also "Aligarh Mualims 
( Amendment)" under "Bill (s)". 

UNORTHODOX QUARTER(S)-
See "Quarter(s)". 

UNTOUCHABLE CLASS(ES)-
Qlll!stion n employment of jlel'BODa 

balOftgiilg to the - in the Deput.. 
ments under t.he Government of 
India. 1761 . 

VACANCY(IES)_ 
Quest.ion re-

v 

Filling up of relieving _ Oil. the 
East Indian Railway 88 

~  up of' -.: in the 
Engmeermg Department of the 
Eastern Bengal Bailway. 183. 

------------------



V ACAN CY(IES)_OIItd. 
Question rl!-
Proceclure followed in filliug up of 
- in the Electrical Department 
of _ the _ East Indian Railway. 638, 
1310. _ 
- in the commercial group' on the 
North Western RailwaJ. 1Q2.03. 

- in -the Engineering DeJllortment 
of the Great indian _ ~  

Railway. 634-35, 1637. 
- in the King's andVieeroy', 
Commissioned Ranks. 1887. 

VARMA, MR. B. B.-
~  -re-
Absence or a third claaa waiting 
room at Raxaul railway station. 
1189. 

Absence of fencing on certain sec-
tions of the Bengal awl North 
Western Railway. 1190. 
Construction ~  new railw9 sta-
tions at Luhathaba and Dumra. 
1626. -

Drivers in the Jhansi Division of 
of the Great Indian Penipaula 
Railway. 1300-02. 

East Indian Railway Union at Dina-
pore. 88. _ 

EmployeeS of the Indian Tea Cess 
Committee. 1243-66. 
Filling up of relieving vacancies on 
the East. Indian Railway. 88. 

Intermediate and third clau waiting 
rooms at. 8itamarhi railway sta-
tion. 1188. 

Latrines in third class carriages on 
the Bengal and North Western 
Railway. 1190-91. 

Lighting aJ'rangements at stations 
of the Bengal and North Western 
Railway. 1241. 

Non-adoption oi' sOOrt. time method 
of spreading work in State Rail-
way Workshops. 83. 
Non-supnlv of winter uniforms to 
travelling ticket examiners and 
inspectors in the Howrah Divi-
SiOll. 87. 
Opening of booking office at 
M u7.affsu-pore. 1242. 

Periodical transfer of the Supervis-
ing Officials in the Madras Cus-
toms House. 620. 

Posting of Assistant Surgeons to 
Hospitals on the East. Indian 
Railwav. 86. 

Promotion of assistant station 
~ on the-East Indian Rail-

way. 87. 
Relief of the staff granted leave in 
the Kotah district of the Bom-
bay, Baroda and Central India 
Railwav. 115. 

Rest available to the ticket check-
~ staff at Gaya, Patna and 
Dinapore, 88, 

>L 

VARMA, MB. B. B._tfl. 
Question re-
-Seniority lilts of auiltant -_tiOD 
masters on the North Western 
Railway. 88. _ 

Staff classified lUI intermit.knt OD 
the -Eut Indian Railway, _ 86-87. 

Supply of the Leplative ~  
Debates to Railway .Advisory 
Committees. 1191. 

Supply of water at stations of the 
Bengal and North Western Bail" 
way. 1241-42. - -
Treating of Locomotive AMietant 
RUIlUlng Shed Foremen .. 
continuous workers 011 the E.-
Indian RailwaJ. 542. -
Treatment of Indian ,taft in the 
East Indian Railway Hospital at 
Tundla. 86. . 
Uniforms supplied to Indian UIiet-
ant station masters on the East 
Indian Railway. 88. -

~  food ID'-pplied to 
passengers on the Bengal and 
Nort-h Western Railway. 1189. 
W!!f{Ons filled with pigs booked for 
KiShenganj. ~ . 

Working hours of station masters 
on certain stations on the East. 
Indian Railway. 87. 

VENDETTA_ 
Question re tribal - on the North-
West Frontier. 589·91. 

VENDING CONTRACT(S)-
See "Contract{s)". 

VENDING CONTRACTOB(S)-
See-"Contractor( s)" . 

_ VENDOR(S)-
Question re-
Food-stuff sold by 
Indian Railway. 

- at the Tundla 
1172-73. 

- on the East 
220. 
railway_ .. tion. 

VETJ:RINARY CORPS-
Question re Indianisation of the Indian 
Army -. 1051. ' 

VlCE.PRESIDENT(S)-
See "President(s)". 

VICEROY, ms EXCELLENCY ~ 
Question re- -
Aeroplane. formerly in the UI8 of 
-. 772-'74. 
Deputation in London of Mr. E. 
C. Mieville, Private Secretary to 
-, to examine the workin.,; (If-
the Cabinet Secretariat. 1058-59. 
Speech delivered to the Council of 
State and the Lep;iBlative Assem-
bly by -. 1013-25.' 
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. VICEROY'S ~ 

. ;:-Tevacancieain the. JOng'. 
and -. ~  

VICTIM(S)- . 
Question Til IndllUl 
African ftoociB. 129Q. 

of Soutb 

V[LLAGE(S)-
Mot.ion for adjournment Te bombing 
of women and childNn in t.he 
trans-front.ier _ by the Indian 
Army (Air Force). 348, 371-98. 

VIRAMGAON-
~  Til ceding of jurisdiction 
over certain vill&gea in - to t.he 
PaWi Durbar. 61. 

V'ISlON TEST(S)-
Question Til-
CoDliderat.ion of 
guards of the 
Blon who failed 
73-75. 

the claima of 
1I.awalpindi Divi-
in the night. -. 

Employeee, failiJag i1I night - on 
t.he North Western Railway. 1100-
01. 

~
Question re appointment of a Board 
of non-official - to the Andamans. 
609-11.· 

VISSANJl, MR. MATHURADAS-
CoDlideration of the report of the 
Tribunal on· fiD&DOial Bett.lement 
between. IndiiL. and Burma after the 
separation. 1563, 1575-81. 
Question T8-
Distress of Quetta merchants. 1905-
06. 

~  of Indian _en on 
..". Britieh shipe. 531-32. . 
Protection to the cocoanut· indwItry 
in Innia. 699_ 
Publication of daily lieU, of' exports 
, and imports by Customs HOU888. 
529-3l. 

Becommemikticma of the Druge 
Enquiry· Committee, 9'13:74. , 

"VIZAGAPATAM-
~  ~  
Inferior quality of food' "r'veli in 
t& - Indian Refi-eehmeiltRo(,m. 
865-66. 
Resolutions paesed at the Indian 
Deck ~  held 
.. -. ., '17Q.8O;. 

-VOTING-
Question. Til int.roduction of the ballot 
.yatem of ......... '1_1,'.',." :. 

W 
WAGE(S)- .. 
Que:JLIOll rll c:lmrilatio'l of etati8tlc.1 
for agricult.ura and iadOlltrial-. 
5111,20. 

WAGE EARNER(SI-
Question rll ret.urn of Indian - from 
Abyuinia. 1414. 

WAGON(S)-
Question re-
Benewal of - on Indian Railways. 
m-78. 
Tenders for - for 1935-36. 1040-
42. 
_ filled with pige booked for 
Kishenganj. 1191-92. 

- re-conditioned on Indian rail-
ways. 51. 
- requirements of Indian railways, 

~  

WAGON STOCK-
Question re scrap value on condemn-
ed locoIIIoti'9'e8, coaching and - on 
each raHway. 49. 

WAGON UNDER-FRAME(S)-
See "Under-frame{s)". 

W AGONB INTERCHANGE, DIBBC-
TOR OF-
See "Director of, ,WagoD8 Inter-
change". 

WAITING ACCOMMODATION-
See "¥commodatdou.". 

WAITING LIST(S)-
QUlljltion . Te increase in the proportion 
of Muslim candidates on the - of 
inferior cadre in the Agra Post 
Office. fi57. 

WAITING ROOM(S)-
Question rc-. 
Absence,. of a third clau - at 
Ibxaul railway .tat.ioQ. 1189. 
Absence of ladies - on statiOllB on 
the Burdwan-Howrah Section of 
the East Indian Railway. m. 
Intermediate and third clau - at 
Sitauiathi railway station. 1188-
89. 

WALK-OUT{E'}:..-
Question rll - by the 
bers of the Kenya 
Council. 1049-50. 

WAltI(81-
~  Te-

Indian Mem-
Legislat.ive.. 

Baluchi Regiments and soldiers em-
ployed during the. (,}reat -. J.269.-
, 7r1J . 
Preoarations in India. fOr a' -. 5$2, 
•• 
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WAh PENBION(S)i..;; 
See "Pension(s)". 

WARNl'NG(8)-
QU8lltion 1'8 pouibility of 
to the public about 
earthquak8ll. 611. 

giving -
unpending 

WATCHMAN (EN)-
Question "e employment of. - 011. 
tht' Shedrah Lakin Road Level 
CroBBing of the Madraa and South-
ern Mahratta Railway. 84. 

WATER(S)-
Question "e-
Claims over the - of the Tunga-
bhadra river. 960. 

Suunlv of - at &tatioua of the 
Bengal And North Western Rail-
way. 1241-42. 

WATER BASIN-
Question "e - arrangement in lOJIIe 
of the bath rooms of aecond cluB 
comnartments on the Madras and 
Southern Mahratta Railway. 13Q6.06. 

WATER METER-
Question "8 - nont. realiaed from 
Government Be1'Vants in New DeIhi 
and Simla. 1614-16. 

WATER SUPPLY-
Question "e.-
Of the city' of Karachi. 1600. 

WAUGH, MR.-
Qut'stion "e Ip.3Be of land . between 
Delhi and Shahdan to -. 853-54. 

WEEK-RND TJCKET(8)-
Se8 "Ticket( B)" . 

WEIGHING MACHINE(S)-
Question 1'8 - on the Madraa and 
Southern Mahratta Railway. 853-
54. 

WEIGHT-
Question rt - of ~ of·f third 
clan ~  954 .. 

WELFARE COMMITTEE-
See "<?ommittee(a)'" 

WELL(S)-
~ '1'8 offers for linking or con-

st,ructlllg - or Myer's' p1llllpeon 
nilway platforms or within rail-
way compounds. US. ' 

WirEELER AND COMPANY.·ME8-
8ERB. A. B.- "  , 
'Question "8 prices charged' 'lit the 
Railway book-tan. of -. 1306-08. 

W!LLINODON BRIDGE-
QUlllltion 1'e - of. the Calcutta Chord, 
'Railway. 13011. 
Se8 aIao under "Bridge(.)". 

WIB.EMAN(EN)-
Question "e demotion 'of electrical 
linesmen and - on the Eaat Indian 
Railway. 166-68. 

WOMAN (MEN)-
Moti!)n for adiournment"e bombing 
of - and children in the trans-
frontier villages. by the Indian Army 
(Air Force). 348, 377-98. 

Question"8 prohibition of - from 
working underground. 1686-87. 

Reaolution(s} T8 ratification of the 
Draft Convention of the Inter-
national Labour Conference con-
cerning employment. of - during 
night. 149-57. 

WOMEN'S MEDICAL 8ERVICE-
C/u8>otion ~

Indiana arid Europeana in the -. 
11T7-1Q. 

Recruitment to the training reserve-
-. 1786. 

WOMEN'S RIGHT TO PROPERTY 
BILL-
8,,! "Hindu -" u'ldet "Ell1(.)". 

WOOLLEN INDUSTRY-
Que.tion TC l'tIJIOrtof t.hl> Tariff Roard" 
on the -. 1081-82. 

WORK, REG1JLATION OF- . 
Queation ~  - in hazardOOl up-

dangeroul OCCUpatioDl and t.rad ... 
1769-70. 

WORKEB(S)-
Out'8tioli Tt treating of Lc\:.unloth-e· 
, Auistant Rnnning Shed Foran_ 
&s continuoua - on the Eaat Indiaa 
Railway.' 542. 

WORKING ~ 
TRATION- .' 
Demand for ExceBI Grant. 1941. 

WORKING BOUR(8)-
Question 1'e - ot .tation mullen QDo' 

certain &tati 1nl on the East. 1DcIiaa, 
Railway. 87. ' ,; 

WORKS' coMMI'l'TEE--, .. ~ 
) 

See ~ ~  ~  '" __ """, 
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WClRKSHOP(S)-
Question re-
Appointment. of successful !lx-
apprentictlll of. the E._ Indian 
Railway -, Lillooah, mother -. 
163-64. ., d 
Appointments of the tIlDe-expIre 
apprentices of ~  ~  
the Chief MechaDlcal E!J.glDeer, 
&at Indian Railway. 103. 
Capacity of the ~ Railway -
to manufacture carnage and wagon 
underframes. SO. 
Different pades of pay for the 
Bupervismg staff in the East 
Indian Railway -. 164-66. 

Equipment of railway - for manu-
facturing carriage and wagon 
underframes. SO-51. 

Equipment of the Ajmer Railway 
- with additional plant and 
machinerY for the manufacture of 
locomotives. 976. 

Heavy repair and cost of repaIr in 
- per unit of rolling stock. 51-
(J7. 
Locomotives manufactured in the 
Ajmer Railway-. 'i116-77. 

Manufacture of locomotives boilers 
in railway -. 624, 1637. 

Non-adoption of short time method 
of spreading work in State Rail-
way -. 83. 

Output capacity of the Tatanagar 
Railway - and other - for manu-
facture of carriage and wagon 
under-frames. 624. 
Recommendations of the State 
Railway - Committee. 58-60. 
Report on the question of the manu-
facture of locomotives in railway 
- in India. 1iZl. 
Successful mechanical ez-appreDtices 
of the Lillooah -, Ea8t Indian 
Railway. 110. 

:Resolution re manufacture of loco-
motive requirements in State Rail-
way -. 348·77. 

Y. 

YAKUB, '8m MUHAMMAD-
Aligarh Muslim University (Amend-
ment) Bill-
Consideration of clause 2. 255, 256. 
Motion to paBl. 161-63., 

Criminal Law , Amendment Bm-
,Motion to consider. '654-51. 
ladian COffeeCeiia Bm-' 
Motipua. to' conBider to circulate 
and 'to refer to Select Oommittee. 

_ .• l6Q'Z. ... " 

YAKUB, SIR ~  

Indian Criminal Law Amendmen\ 
(Repeal) Bill-
Consideration of Clauae ,2. 1765. 
Point of order as to whether there 
can be a discuBBion on the principle 
of a Bill upon a consideration of a 
clause after the principle and, real 
object of the Bill has already been 
discussed threadbare upon the 
motion for consideration and when 
no amendment has been moved or 
even given notice of. 1765. 
Question Te- ., 
Candidates for LegISlatIve Assembly 
ele .. tion who lost their securities. 
544-47. 

Complaints I/ogainst the officers on-
S.  S. "Rahmani". 777. 

Grievances of the pilgrims to the 
Hedjaz. 776-77. 

:U uslims appointed as Sugar InsJri:c-
tors. 858-59. 
Recruitment of MusJinIa as Sugar 
ID&pactors_ 859. 

ResolutIOn f'e Quetta Earthquake. 1357, 
1366-69. 

YAMIN KHAN! MR. MU1IA1OUD-
Aligarh Muslim University (Amend-
ment) Bill-
Motion to consider. 255. 
Consideration of clause 2. 268-59. 
Criminal Law Amendment Bill-
Motion to consider. 564, 582, 888-
96, 900. 938. 

Oath of office. 1_ 
Resolution re position of Indian 
nationals settled iu Zanzl"bar. 1226., 

YARD MASTER-
Queation re appointment of one Mr. 
Hogan &II a  - in the Traffic De-
partment of the Calcutta Port. 
Trust. ~  

YOB-
QUl!stiuu re positicn of the Political 
Agency in the rerritoril's of - and 
Khatrano in Baluchistan. 304. 

z. 

ZAFRULLA'H KHAN, THE HON-
OURABLE sm MUHAMMAD-

~ of ('i"jl Procedure (Amend-
ment) Bill (Amendment of section 
51'-
~  to refer to Select Commit 
tee. 273, 275. 

Criminal Law Amendment BiU-
Motion to consider. 676, 809-25. 

Indian Coffee Cess BiD- ' 
Motion for leave to introduce. U'i11. 
Motions to consider, to 'circUlate 
and to refer to Select, _ Commit-
tee. 1638-42. 1648. 1649, 
1&51, 1657 ~ ~ •. ~~ _. _ 
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ZAFRULLAH. ~  THE HON. 
SIR ~  
Indian' Coffee' Cess Bill-

~  of clause 3. 1675-76. 
OOnsidention of clause 4. 1677. 
Motion to pus. 1678. 
Indian Criminal Law Amendment 
(Repeal) Bill-

~  of Clause 2. 1765-66. 
Motion lor adjournment rll refusal of 
grant of protection to the GlB88 
IndUBtry. 344-46. 

Oath of office. l. 
Point of order as to whether there 
can be a discussion on the principle 
of a Bill npon a consideration of a 
clause after the principle and the 
real ~  of the Bill has already 
been dIScussed threadbare upon the 
motion lor consideration and when 
no amendment ~ been moved or 
~  given notice of. 1765·66. 
Pomt of order raised by the - as to 
whether comments made by the 
Honourable Members should form 
part of the printed record of ques· 
tions and answers. 1693. 

Report on the working of the scheme 
of preferences resulting from the 
o.tawa Trade Agreement (laid on 
Ute table). 180'7. 

Resolution re-
Manufacture of locomotive require· 
ments in State Railway Work· 
shops. 354,  355, 364, 365·72, 
374, 375. 

Quetta Earthquake. 1369·73. 
Reduction of import duty. _on car· 
bon blocks. ~  1000. 

ZANGI KHAN, KHAN SARER-
Question re murder· of - of .Madda-
khel. North-Wfi8t Frontier. fH1; 

ZANZIBAR-
Motion for adjottrmnent rll interest 
of Indians concerried in 433-34, 
639. 
Que)ltion ~

Disabilities of Indians in -. 969, 
1050. 

Imposition of a prohibitive import 
duty on - cloves. 846. 
Plight of Indiana in regard to the 
clove trade in -. 410-11. 

'PositiG. of ~ in Kenya and 
.....,.. l289-91 ... 
Po-if-ion 01 mdians in 306-10, 
1404-05. 
PositionS of Indians in - with 
~  ~ the ~  ordinaaces. 
0If3-94. 

Prohil!itive duty on cleve impcata 
aM ~  agai.-t indelnite 
moratoriu .. demMldeci Ity ~ 
Ql -:. 980, tUb .. of b1iiat1a in . SIB ... 
Kdint of' the interests of 

~ ... 

ZANZIB.AB-cmatd. 
Question re-

~  re impoaiticm. of • pro-
hlbitige duty Oil - cIov... 420 
21. 1165-66. 
Treaty of commerce and Dangation 
between GreM BrRaiD. aDd _ 
~  . 

Resolution rll position of Indian 
nationals settled in Zanzibar. 1211-
40. 

ZANZIBAR, SULTAN OF-

Question rll treaty between the-
and Great Britain. 228. 

ZIAUDDIN AHMAD, DR.-

Consideration of the Report of the 
Public Accounts Committee. 1969. 
Consideration of the report of the 
Tribunal on financial settlement 
between India and Burma after 
the separation. 1559,  1566, 1581-
86, 1961, 1965. 

DelJl&Rd for ~  grant in 
respect of- . 
"Expenditure on the development 
of ~  mel from the 
fund". 1830. 

~  on t.he development 
of Civil Aviation met from the 
fund". 1815. 

Election of - to the Central Advisory 
Board of Eaucation. 796. 

~  for adjournment r8 aDoc:ation 
of certain resources between the 
Ceatt:al Q.nd Provincial GoYem-
ments. 1311. 

Motion rll elect.ien of two members 
for the Central Advisory Board of 
EdneatioR. 140-41. 

Question re-
Allegations against the contractors 
of coolies on ~  Eaet. Indiu Bail· -,. ~  

Amount earned by State Railways 
by sale of application forms. 
1775. 

Authority giving contracts to the 
contractors at stationa of the East 
Indian Railway. 1772. 

Contractors at Bil.i1way stations in 
the Dinapore and Howrah Divi-
Bion. 220. 

Contracts for the supply ~  coolies 
on tb.. .... IndiRa BIiU.y.83. 
li'ia.tioo GI prices of U"ticlt!.l of Iood 
for aale at railway ..... iollll. 1772-
'l'I. . .  . 

Food·ltuft ... by veaiOllloa the 
.. lJI4ian ~ 120, 
LicellC18 .' ~ to IIa Blit_ers 
for ~ illJllli!:a Befre.halent 
~  IP.f ~  .'iona on. tJae, ltaat 
~  1Wfw&7" t17O;'t1. 
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JZIAUDDIN .AHMAD, ~  
Question re-
Licence granted to Kapoor and 
Company for opening ~  Re-
freslunent Rooms on stations on 
the East Indian Railway. 1771-
72. 
Passes given to !sa Brothers and 
Kapoor and Company by the 
East Indian Railway admmiBtra-
tion. 1772. 
Percentage fixed for Muslims on 
the .Assam Bengal Railway. 859-
flO. 
Profit and loss account of a sugar 
factory. 82. 

Question (Supplementary) re-
Amalgamation of the East Indian 
and Eastern Bengal Railwayl\. 
1291-92. 
Article ill thc Sind Observer 
entitled • 'Power-Alcohol" . l.294. 

Collection of Customs revenue by 
the Gbve .......... t. of India in 
Kathiawar and other States. 1274. 
Contract for lellmg sweets and 
other eatables at the Auibala 
Railwar Station. 1782. 

DistributIOn of funds to the various 
ArchlllOlogical Circles. 1304 
Employees of the police force and 
Baluchistan Civil Service killed 
in the earthquake. 1271. 
Factories using power but not 
coming under the Factoriel Act. 
17C11. 
Financial adjustment between Sind 
and Bombay. l272. 

Governments' policy with reJr&l'd to 
the Tribes on the Nortn-West 
i'tontier. 1688, 1689. 
Grants made to provinces for the 
improvement in the conditions of 
the cultivation and market.ing of 
lIugar-cane. 1267. 

Grievances of the pilgrims to the 
Hedjaz. 777. 

ZUUDDIN AlIMAD, ~  

Question (Supplty.) re--contd. 
Intermediate aitd third clau wait-
ing rooms at Sitamarhi railway 
station. 1188. 

Manufacture of petrol from coal in 
India. 1601. 

Members of the New Delhi Munici-
pal Committee who are contractors 
or servants of the Public Works 
Department. lloo. 
Molasses produced in India. 1602. 
Muslims w certain categories on 
the North Western Railway. 1268 
69. 

Pel'llo.mel of the Indian Lac Re· 
search Committee. 84. 
Prices charged at the railway 
book-stalls of Messrs. A. H. 
Wheeler and Company. 131Xt 
Question of placing the Safety 
Inspector directly under the Gov-
ernment of India. 1713. 

Reduction in the nnmber of claases 
on Indian Railways. 1159, 1160. 
Refusal of perm.iasion to :Mr. Mohan 
La! Saks6na to visit the Cellular 
Jail at Port Blair. 761. 
Report of the Indian Delegation to 
the League of Nations. ll61. 
Report on the working of the 
Ottawa Trade Agreement. l292. 
Separate restaurant cars for the 
use of third ~ passengers. 
1710, 1711. 
Superintending Engineer of thb 
Central Public Works Depart-
ment. 11OS. 
Supply of water at stations of the 
Bengal aud North Western Rail-
way. 1242. 

Resolution Te Quetta Earthquake. 
1364-66. 

ZINDIY .4H BEQUEST_ 
See "Bequest(a)". 
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